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LOK SABHA DEBATES 

LOKSABHA 

Mcv7day, NovsmI:xH 28, 2O()5IAgtahayat1ll 7, 1927 (Sska) 

The Lok Sabha mtlt at Eleven of the Clock. 

[MR. SPEAKER in the Chair] 

REFERENCE BY THE SPEAKER 

/English} 

(I) Los. of Hverel lives caused by 
Incessant nllns In Tamil Nadu 

MR. SPEAKER: As the hon. Members are aware, 
incessant rains for the past few days have caused great 
natural calamity in Tam" Nadu reportedly resulting in about 
273 deaths. Besides, on 25th November, 2005 about 123 
people are reported to have been killed in two incidents 
of buses carrying passengers being washed away in flash 
floods. 

The House expresses its deep sense of sorrow over 
loss of lives in these calamities and joins the people of 
Tamil Nadu in their hour of grief. 

11.01 hrs. 

(II) Congratulating Dr. Vlj_yapat Singhania for 
.ettlng world record In hot-air balloon 

(English} 

MR. SPEAKER: Hon. Members, as all of us are 
aware, on 26th November, 2005, Dr. Vijayapat Singhania, 
a prominent industrialist of the country, set a world record 
when in his hot-air balloon, he soared upto the altitude 
of 69,852 feet over Ulhasnagar, 60 km north of Mumbai, 
Maharashtra. I am sure, this remarkable feat would 
enthuse the youth of the country to emulate the 
indomitable spirit of adventure showed by Dr. Singhania. 

I am sure the House would join me in congratulating 
Dr. Singhania, who has brought laurels to the country by 
his inspiring and adventurous feat. 

11.02 hr •• 

ORAL ANSWERS TO QUESTIONS 

(English} 

MR. SPEAKER: Shri Asaduddin Owalsi, Q. No. 62. 

Shortage of Onion 

[TllInslstion} 

*62. SHRI ASADUDDIN OWAISI: 
SHRI J.M. AARON RASHID: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the total production of onion recorded this year 
in the country, State-wise; 

(b) the quantity of onion exported during the last 
three years and thereafter till date, country-wise alongwith 
the foreign exchange earned therefrom; 

(c) whether there has been an acute shortage of 
onion in the country in the months of September and 
October this year leading to steep hike in prices of onion; 

(d) if so, the factors attributed thereto; 

(e) the quantum of onion imported during the last 
two months country-wise and the amount spent thereon; 

(f) the extent to which It has helped in bringing down 
the prices in the domestic market; 

(g) the steps taken to boost production of onion, 
particularly in scarCity affected States; and 

(h) the measures proposed to be taken to contain 
the prices of onion and also to provide relief to the 
affected farmers? 

(English! 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTiON (DR. AKHILESH PRASAD 
SINGH): (a) to (h) A statement is laid on the Table of 
the House. 
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(a) to (h) Total estimated onion production during 
the year 2004-05 in the country, State-wise is given in 
Annexure-I. The quantity of onion exported country-wise 
during the last three years is given in Annexure-II. 

Total estimated production of onion in the country 
during the crop year 2004-05 in Rabi, Kharlf and Late 
Kharif is 59.42 lakh Metric Tones which is 4% more than 
the production in the previous year. The Kharif production 
however, has been less by 6.8% in the country as 
compared to previous year although the area under kharif 
is more by 3.9% than the previous year. This was due 
to erratic and excessive rainfall particularly in major onion 
growing States of Maharashtra and Gujarat, which 
adversely affected kharif onion significantly in those States. 
The kharlf crop was also delayed in some States because 
of the erratic rainfall pattern. Arrival of onion in major 
wholesale markets in the country in September, 2005 
was almost the same as in September, 2004 but about 
10% less in October, 2005 than in October, 2004. Price 
hike in the month of September and October, 2005 was 
about Rs. 400 per quintal and Rs. 500 per quintal 

respectively compared to the corresponding period of the 
previous year. In view of the spurt in prices, the 
Government decided to Import onion. No Import was 
however, made by the Government as the prices soon 
stabilized and the market arrivals improved. 

Some private traders have imported during September 
and October, 2005, about 2000 MT fresh onions from 
Pakistan and Spain. The quantum of onion imported by 
the private traders and its value during the last two 
months, country-wise, is given in Annexure-III. 

The Government of India is implementing a Centrally 
Sponsored Scheme on National Horticulture Mission under 
which assistance is being provided for quality seed 
production, which in turn will boost the production and 
productivity of onion in the country. The National 
Horticultural Research and Development Foundation, which 
is involved in vegetable seed production, has reported a 
substantial jump of 600 quintals this year in onion seed 
production as compared to the previous year. For storage 
of onion, the National Horticulture Board is providing back 
ended capital investment subsidy 4» 25% of the total 
project cost for installation of onion storage. 

AnfMXUIfI I 

Eatil118/ss on AIN slid Production of Onion during nsbi, Khsrlf snd Lsls Khsrlf during 2004·05 

A: Area in '000 ha. 
P: Production in '000 MT 

Rabi Kharif Late Kharif Total 
State 

A P A P A P A P 

2 3 4 5 6 7 8 9 

Andhra Pradesh 19.00 170.00 1.90 16.75 20.90 186.75 

Bihar 22.00 235.00 2.25 32.25 24.25 267.25 

Gujerst 17.50 365.00 3.25 165.00 22.00 430.00 42.75 960.00 

Haryana 7.25 126.00 6.00 135.00 13.25 261.00 

Karnataka 31.50 245.00 3.00 14.00 34.50 259.00 

Madhya Pradesh 21.00 245.00 5.00 66.00 26.00 311.00 

Maharashtra 43.00 850.00 11.48 270.00 25.50 550.00 \80.98 1570.00 

Orissa 45.00 280.00 0.50 8.00 10.00 200.00 55.50 488.00 
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2 3 4 6 6 7 8 9 

Rajasthan 14.00 172.00 13.00 290.00 27.00 326.00 

Tamil Nadu 12.00 150.00 7.25 72.50 19.25 222.50 

Himachal Pradesh 52.50 550.00 1.25 13.00 53.75 563.00 

Others 21.50 200.00 4.00 56.00 6.75 125.00 32.25 381.00 

All India 306.25 3588.00 63.78 1049.50 65.25 1305.00 435.28 5942.50 

2004-2005. 
Area = 435.28 Thousands Ha. 
Production = 5942.60 Thousands MT. 

AnlNlXUM /I 

D8Slifllllion-wi88 Expoft of Onion from tht!I Counlty during tht!I ytlBr 2001-02 to 2004·05 

Oty. In MTs 
Value In Rs. Lakh 

Destination 2001-02 2002-03 2()()3.()4 2004-05 Upto 23.11.2005 
Qty Value Qty Value Qty Value Qty Value Qty Value 

2 3 4 5 6 7 8 9 10 11 

Dubai 81711 6539.55 108039 7540.98 1042.50 10068.56 100301 7861.64 437867 3940.80 

Bahrain 14336 1179.59 21658 1542.52 23133 2511.67 19879 1691.06 

Doha/Qatar 1297 100.21 3210 244.51 1722 174.80 7157 637.35 

Sharjah 1397 111.44 9099 666.91 13110 1188.63 13483 1035.33 

Kuwait 1332 109.07 1450 105.35 3407 408.72 5076 409.56 

Abudhabi 8725 708.48 4063 310.18 7408 733.01 8639 650.80 

Pakistan 1391 98.72 15583 1003.79 0 0 13829 981.10 

Re Union 3151 441.93 5530 623.29 6089 m.39 4887 899.74 

Dammam 7236 608.84 15943 1131.96 14592 1510.59 9388 73~.85 

Singapore 16432 1510.19 20484 1812.20 24106 2252.08 20368 1729.39 

Malaysia 83551 7683.6 111402 8239.32 162401 18462.24 1340n 13485.91 

Maldives 3347 369.30 3901 442.31 16546 1803.72 4825 563.00 

Sri Lanka 84236 8781.73 102688 7180.86 147013 13643.62 90372 7219.71 

BangIadeah 187104 13571.76 94132 5602.82 270104 24008.54 464538 40208.97 
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2 3 4 5 6 7 8 9 10 11 

Nepal 1488 99.51 6750 334.73 26882 1985.80 26602 1603.30 

SeycneUes 645 89.41 688 88.35 375 57.37 965 152.57 

Mauritius 7842 927.48 9587 1138.39 11163 1563.42 10820 1435.38 

Muscat 182 15.21 1773 131.66 2451 236.80 2179 '88.29 

lebiel Ali 0 0 1855 156.70 

Greece 1170 166.26 550 68.21 

Others 1521 196.51 9251 798.77 4759 628.18 1858 234.27 

Total 506924 41140.53 545211 38716.70 840661 82171.00 941448 81749.13 

Annllxulfl III 

India:S Import of onion during SeptembtJr and October, 2005 (Provisionsl) 

Country 

Item September 

Onion fresh Pakistan 

Onion fresh Spain 

Onion dried Egypt 

Onion dried Germany 

Onion dried Belgium 12800 

Source: DGCIS. 

SHRI ASADUDDIN OWAISI: Mr. Speaker, Sir, is it 
true that an early waming system on commodity shortage, 
established in the Farm Ministry, gave an acute short 
supply signal as far back as September, basing both the 
shortage in area coverage and problems with second 
planting? They also discussed the disbursal of onions 
getting affected due to heavy monsoons in Maharashtra, 
Gujarat and Kamataka. Is there not a need right now to 
institutlonalise a system where the waming is given out 
on short supply or production of onion by the Farm 
Ministry, which is automatically and promptly acted upon 
by the Consumer Affairs Ministry and the Commerce 
Ministry? 

Quantity Value (in Rs.) 
(in Kg.) 

October September October 

2055600 21651890 

25600 1233637 

900 108628 

1200 284238 

438915 

[Trsns/ationj 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
It is true that prices of onion increased during the month 
of October but there is no fan In production of onion in 
the country. The consumption of onion in the country is 
about 38 lakh tonnes and production of onion in the 
country was 59.2 lakh tonnes during the last year. 
Maharashtra and Gujarat produces about 40 per cent of 
onion production of the country. The farmers in these 
states faced problems due to unsignalled, erratic and 
excessive rains and production of onion in these states 
declined by 6.8 per cent. Certainly the prices of onion 
went up for ten days due to delaYlln market arrivals and 
prices of onion increased by four hundred to five hundred 
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rupees per quintal and the Government decided to import 
onion the very moment and in the wake of the aforesaid 
decision of the Government the prices of onion got 
stabilised and the Government kept in abeyance its 
decision regarding import of onion frorn China and 
Pakistan as need was not felt to import onion. NAFED 
make available 800 metric tonnes onion from Madhya 
Pradesh and Rajasthan after which Delhi Government 
started making onion available at various outlets after 
which prices of onion got stabilized. Now there is no 
shortage of onion in the country. 

[English} 

SHRI ASADUDDIN OWAISI: I would like to know 
from the hon. Minister what steps the Ministry is taking 
to Increase onion productivity which has been stagnating 
at around ten tonnes per hectare since early 1980s while 
the demand has been steadily rising. In his answer, he 
talked abou1 the increase but the higher production has 
come largely from more acreage. Will he also amend the 
law which currently forces the farmers to bring their 
produce to the designated agricultural marketing yards? 
Is the whole question of Import not having an effect on 
the local farmers itself whereby prices have decreased? 
At the end of the day, It is the farmer who Is suffering 
the most. 

/Trans/a/ion} 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
the National Horticulture Mission is making efforts, to 
increase production of onion. This mission provides 
assistance for production of quality seeds of onion. This 
year an increase of 600 quintal has been registered in 
production of onion seeds. The National Horticulture 
Research and Development Foundation also helps in it. 
Besides this organisation also helps in production of 
vegetable seeds. The National Horticulture Board is 
providing 25 per cent capital subsidy for storage of onion 
and NAFED had been working to regulate export. 'APEDA' 
has identified two states namely Madhya Pradesh and 
Karnataka as export zones so that production of onion 
may increase. Now there is no shortage of onion in the 
country. The Govemment is cautious about It. 

[English} 

SHRI ARUNA KUMAR VUNDAVALLI: Recently in our 
neighbouring State of Kamataka, we had seen a new 
thing on TV where all the onion growers had come on 

to the road. They were on strike and they had thrown all 
the onions on the roads saying that theN Is no aupport 
price. The price that they had demanded was I ... than 
RI. 2 per kHogram whereae in Andhra Pradesh on the 
same day the price was Rs. 8 per kHogram. Can we 
interfere and see that some kind of mechanism is brought 
so that some sort of minimum price is given to the farmers 
and the consumers get things' at the minimum price? 
Can we do that? 

/Translation} 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
the original question is related to Increase the production 
of onion and the supplementary question asked by the 
hon. Member is not related to original question and 
despite this I would like to tell that there is no provision 
of announcing of MSP of onion by the Govemment. The 
hon. Member has said that onion production in the country 
is surplus. It is true. We have been exporting 8-9 percent 
of our onion production every year as it is more than our 
domestic requirement. If onion production will be more 
than our domestic requirement, export of it will be 
permitted. 

[English} 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir, 
this is the most important question relating to lakhs of 
people who are suffering in this year. The onion price In 
Andhra Pradesh and several other States has reached 
As. 15 per kilogram. Every year the farmers are also 
suffering due to lack of Minimum Support Price. This 
item is not included in the Minimum Support Price list. 
Will the Govemment include onion in the Minimum Support 
Price list to protect the onion growers? 

MR. SPEAKER: It is under the consideration of the 
Government. It has already been answered. 

SHRI KINJAAAPU YERAANNAIDU: Sir, there is a 
demand for this from the farming community. 

MR. SPEAKER: Mr. Minister, have you noted down 
the demand? 

DR. AKHILESH PRASAD SINGH: Sir, yes. 

MR. SPEAKER: The Minister has noted down the 
demand. 

/Translation} 

CHAUDHARY LAL SINGH: Mr. Speaker, Sir, with 
your permission. I would like to tell the hon. Minister that 
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the National Horticulture MI8&ion through which onion eeed 
is dtstributed is responsible for quality of seed as well as 
rate thereof. The seed being planted at present Is quite 
costly and the farmers are unable to buy It. What the 
Govemment is doing to ensure quality thereof and to 
make it available at reasonable price. 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
in my reply I have already stated that It Is a centrally 
sponsored scheme and the Government provide 
assistance in ensuring production of quality seed. We 
have been successful in It also. This year production of 
quality seed has increased by 600 quintal. 

/English] 

Inter-Linking of Rivera 

+ ·63. SHRI RAJ NARAYAN BUDHOLlA: 
SHRI SIT A RAM YADAV: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the progress made in the inter-linking of rivers In 
the country; 

(b) whether the Govemment proposes to merge the 
Ken-Betwa river flowing in Madhya Pradesh and Uttar 
Pradesh and some other rivers flowing In Southem parts 
of the country; 

(c) if so, the details thereof; 

(d) whether the Union Government has signed or 
proposes to sign any agreement with State Govemments 
to carry out the work of inter-linking of rivers; 

(e) if so, the details thereof; 

(f) the expenditure to be incurred and the time 
involved in linking of rivers; 

(g) whether the Government proposes to bear cent 
per cent cost involved in the project; 

(h) whether there is any threat of flood on account 
of linking of rivers in some districtS/States; and 

(I) if so, the preventive measures proposed to be 
taken in this regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) to 
(I) A Statement Is laid on the Table of the House. 

SIlI.",.nt 

(a) The Ministry of Water Resources (MOWR) 
(erstwhile Ministry of Irrigation) and Central Water 
Commission (CWC) formulated a National Perspective 
Plan (NPP) for Water Resources Development in 1980 
envisaging inter basin transfer of water from surplus basins 
to deficit basins/areas which comprises of two 
components, namely, Himalayan Rivers Development 
Component and Peninsular Rivers Development 
Component. National Water Development Agency (NWDA) 
was set up under the MOWR in 1982 for carrying out 
various technical studies to establish the feasibility of the 
proposals of NPP and to give concrete shape to it. Basad 
on various studies conducted, NWDA has identified 
30 links for preparing Feasibility Reports (FRs). NWDA 
has completed feasibility reports for 14 links under 
Peninsular Rivers Development Component and two links 
under Himalayan Rivers Development Component. 

(b) and (c) Under the Peninsular Component of 
National Perspective Plan, interlinking of Ken-Betwa and 
15 other links are planned. Name of the links is at 
Annexure. 

(d) and (e) The Government has identified five priOrity 
links namely Ken-Betwa, Parbati-Kalisindh-Chambal, 
Godavari (Polavaram)-Krishna (Vijayawada), 
Damanganga-Pinjal and Par-Tapl-Narmada links under 
the Peninsular Component of National Perspecltve Plan 
for building consensus among the concerned States and 
taking up the preparation of Detailed Project Reports 
(DPR) of such links. A Memorandum of Understanding 
(MoU) in respect of taking up of preparations of DPR for 
Ken-Betwa link by the Central Government was signed 
on 25th August, 2005 between the Central Govemment 
and the State Govemments of Uttar Pradesh & Madhya 
Pradesh. 

(f) As per the preliminary estimate, the Interlinking of 
Rivers (ILR) programme is estimated to cost about 
Rs. 5,60,000 crores at 2002 price level. However,the 
realistic cost can be estimated only after completion of 
DPRs of all the constituent link projects. The time for 
implementation of ILR programme' depends upon the 
consensus & cooperation of the States. 
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(g) No such decision has been taken by the 
Govemment. 

(h) and (i) No threat of flood is anticipated due to 
linking of rivers. On the contrary, the ILR programme 
envisages creation and integration of various storages, 
which help moderation of flood to some extent as 
incidental benefit. 

List of Watsr Transfer Links ldentirll!ld {or Pl1Ip8l11tion 
of FSBSibility Repolt Under Peninsular Rivsrs 

Osvslopment Component by NWDA 

1. Mahanadi (Manibhadra)-Godavari (Dowlaiswaram) 
link 

2. Godavari (Polavaram)-Krlshna (Vijayawada) link 

3. Godavari (Inchampa"i Low Dam)-Krishna 
(Nagarjunasagar Tail Pond) link 

4. Godavari (Inchampalli)-Krishna (Nagarjunasagar) 
link 

5. Krishna (Nagarjunasagar)-Pennar (Somaslfa) link 

6. Krishna (Srisailam)-Pennar link 

7. Krishna (Almatti)-Pennar link 

8. Pennar (Somasila)-Cauvery (Grand Anicut) link 

9. Cauvery (Kattalai)-Vaigai (Gundar) link 

10. Parbati-Kalislndh-Chambal link 

11. Damanganga-Pinjal link 

12. Par-Tapi-Narmada "nk 

13. Ken-Betwa link 

14. Pamba-Achankovil-Vaippar link 

15. Netravati-Hemavati Link 

16. Bedti-Varda link. 

[Translation} 

SHRI RAJNARAYAN BUDHOLlA: Mr. Speaker, Sir, 
through you, I would like to know from the hon. Minister 
as to how much of drinking water, electricity will be 
provided and total land likely to be irrigated in Hamlrpur, 

Mahoba, Banda, Chltrakut, Jhanal, Lalltpur and Jalaun in 
Bundelkhand region of Uttar Pradesh after Inter1inldng of 
Ken-Betwa rivers. What steps the Govemment Is going 
to take to remove the apprehension of people of the 
region regarding the problem of flood and drought. 

SHRI SONTOSH MOHAN DEV: Sir, after the UPA 
Govemment came to power at the Centre, this Agreement 
was sIgnecI In the presence of our hon. Prime Minister. 
The details of the DPR are not BvaHable right now. I wHl 
send them to the concerned Member as soon as the 
details of the DPA are made available. 

[Tl1Inslatlon} 

SHAI AAJNAAAYAN BUDHOLlA: Hon. Speaker, Sir, 
through you, I would like to know from the hon. Minister 
the time by which the project relating to construction of 
73 meter high dam for intertlnking Ken-Betwa river at 
Daudhan village in Chattarpur district of Madhya Pradesh 
for which agreement was signed on 26th August, 2005 
will be completed along with the C08t likely to be incurred 
thereon and the expenditure incurred thereon so far. 

[English} 

SHAI SONT08H MOHAN DEV: 81r, Ken-Betwa is 
the same programme. But the Government has decided 
to fund this programme. Once the DPA is available, then 
only we would know the actual requirement of funds for 
this programme, but there will be no dearth of funds. It 
Is because our Government accords Importance to this 
programme because it would help us to bring more land 
under irrigation. 

[Tl1Inslation} 

SHAI AAJNAAAYAN BUDHOllA: Mr. Speaker, Sir, 
my question has not been answered. 

MR. SPEAKER: The Minister has said that Information 
wiD be provided to you as soon as other details are 
received in thJa regard. 

SHAI KAILASH MEGHWAL: Mr. Speaker, Sir, the 
scheme for interlinking of the rivers was first 
conceptualised by the Irrigation Minister Dr. K.l. Rao when 
Pt. Jawahar Lal Nehru was the Prime Minister. A scheme 
was also prepared at that time because the fate and the 
future of the country had a great connection with this 
scheme but that scheme gathered duat In the tilee only. 
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When NDA Government was formed, Hon. Atal Blhari 
VaJpayee ji revived the scheme once again and Initiated 
action on it. . .. (Intsnuptions) 

MR. SPEAKER: Please ask the question. 

SHRI KAILASH MEGHWAL: Mr. Speaker, Sir, it is 
very important because all the benefits of globalisation 
and IIberalisation are being taken by the bourgeois class 
today. The poor man of India, who is called proletariat 
class in your language, is still deprived and distressed. 
There is no other scheme left now, except this scheme, 
if we are to arrange for his happiness and prosperity. In 
this situation, the hon. Minister has replied that there is 
scarcity of resources and that arrangement will be made 
when resources will be available. 

Mr. Speaker, Sir, through you, I request that full 
amount of one five year plan should be allocated for this 
purpose. This will lead to surplus water in the country. 
Besides, power will be generated and foodgrain will be 
produced. Now, I want to tell you about Rajasthan that. 
... (Intenuptions) 

MR. SPEAKER: You please ask the question. 

SHRI KAILASH MEGHWAL: Rajasthan occupies 10% 
area and 1.5% water of the country. Therefore, all the 
schemes of Rajasthan-whether it is Parvati Kali Sindh 
or Banas-the Government should take them on priority 
for linking them. My question is as to when these projects 
are likely to be completed by the Government? 

MR. SPEAKER: Your question is more of a 
suggestion. 

{English} 

SHRI SONTOSH MOHAN DEV: Sir, It is a fact that 
this programme was initiated during the time of late 
lamented Prime Minister of India, Jawaharlal Nehru. The 
late K.L. Rao was the Agriculture Minister then who 
started this concept of linking of rivers. But unfortunately 
the scheme that was prepared then entailed huge costs 
because under the scheme, water had to be lifted by 
power. So, the expenditure was not commensurate with 
proposed plan. 

Again, during the regime of late Indira Gandhi, she 
started the National Perspective of Water Resources. 
Under her leadership work under that programme was 

going on. Subsequently, other Prime Ministera also, 
including late Rajlv Gandhi, carried forward the work under 
this programme with utmost priority. Work under this 
programme did not stop. Examination of various areas 
were going on. Then, the Supreme Court In response to 
a PIL gave a direction to the then NDA Government, of 
which Shri Atal Bihari VaJpayee was the Prime Minister, 
that they should take this project seriously and that Inter-
linking of rivers should be done, and the then NDA 
Govemment did it. That work Is going on. 

Now, when the UPA Govemment came to power, 
we have, In our CMP, accorded priority to this subject of 
inter-linking of rivers. We have divided the country into 
two regions-the Peninsular region and the Himalayan 
region. In both the regions we have identified' areas 
including areas in the State of Rajasthan. A preliminary 
report on the Peninsular region has already been drawn. 
In the Himalayan region, a discussion with countries like 
Nepal and Bhutan is required for certain areas in the 
State of Assam and West Bengal. So, this has been 
kept in abeyance. The Ministry of Extemal Affairs is having 
a continuous dialogue with those countries and a decision 
would be arrived at. The Govemment has provided for a 
sum of rupees five lakh and sixty thousand crore for this 
particular project. If there is any demand for an increased 
allocation for this project In future, the Govemment would 
consider that. We accord top priority to this programme. 

MR. SPEAKER: I wish you best of luck. This is a 
very comprehensive reply. Would anyone like to put any 
further question? 

SHRI M.P. VEERENDRA KUMAR: Sir, I would like 
to ask the hon. Minister about the project, the Govemment 
have identified the Pampa-Achankoll-Vypar project in 
Kerala for inter-linking will bring disaster to the area. All 
the political parties and several organisations have said 
that not only it would lead to environmental hazards but 
It would also destroy the entire Kuttanad area, the Rice 
Bowl of Kerala. 

Now, on the basis of this protest, which has come 
in one voice from Kerala, will the Government drop the 
proposed inter-linking of the PampA-Achankoil-Vypar river 
and save the area? 

SHRI SONTOSH MOHAN DEV: The Govemment has 
formed a Committee comprising o! experts, scientists, 
environmentalists and social workers. They are looking 
after all these complaints. If there Is any such complaints, 
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the Govemment Is alive to the fact that there would be 
some such complaints here and there. then I will check 
the matter. If the team has already visited the place. 
then it is all right. but if the expert team has not yet 
visited the place. then we will send the team there and 
also communicate the report of the expert Committee to 
the concemed Minister and the Member. 

SHRI P. KARUNAKARAN: Sir. there is a strong 
protest in some places with regard to river linkage. They 
say that many of the rivers in South India mainly depend 
upon monsoon, that is. rain water for their water source. 
At the same time, most of the rivers in North India mainly 
depend on snowfall for their water source. 

I want to know whether the Government has realised 
this and gone for a scientific study regarding this 
contradictory nature of rivers In North and South India. If 
river linkage would come Into existence, would there be 
any adverse effect on the environment? Has the 
Govemment made any such study in this regard? 

SHRI SONTOSH MOHAN DEV: Sir. I am in-charge 
of the Ministry only for the last ten days. So, I am not 
familiar with the nitty-gritty of the subject. I will look into 
it and will inform the hon. Member. 

MR. SPEAKER: Yes. But I admire your preparation. 

SHRIMATI K. RANI: Sir, as we know, the Task Force 
on Interlinking of Rivers has done Its job and It Is already 
wound up. 

Now, one of the proposals of the National Water 
Development Authority is to link Kattalai, Vaigai and 
Gundar Rivers in the,State of Tamil Nadu. This proposed 
link envisages tapping of huge quantity of water from 
Cauvery through long gravity canal for irrigation and other 
purposes like supply of water to industries en routs. I 
will be happy if the hon. Minister gives the data about 
this proposed linkage. 

I would also like to know how he is going to finance 
this proposed link. Is it going to be shared by the State 
Government also or will the Central Govemment fund 
this project entirely or leave It to the Authority to find 
funds? 

SHRI SONTOSH MOHAN DEV: Sir, Cauvery River 
dispute is sub judice at the moment and for that reason, 
we are going a bit slow in that area. Fortunately, this 

year. there has been heavy rain and there is no tension 
between the two States. We will take It up at the 
appropriate time. This Is a programme which Is getting 
priority In the Ministry. 

MR. SPEAKER: Shri Prabhunath Singh. Leaders 
should be alert. 

. .. (Interruptions) 

[Translstion} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I have 
gone through the answer of the Hon. Minister. There are 
some states where floods are an annual feature. If the 
rivers are inter-linked, the areas being affected by the 
floods could be saved besides the areas which reel under 
drought, water could be made available there. 

Mr. Speaker, Sir, the Ganga, Saryu and Bagmati 
rivers originate from Nepal. The Brahmputra river affects 
Assam. All these rivers cause floods in Uttar Pradesh, 
Bihar, Assam and in some parts of West Bengal every 
year. But the answer given by the Hon. Minister even 
does not touch upon this aspect. He has said that the 
talks are going on with Nepal on this issue. Whenever 
these issues are raised, they get suppressed on the 
pretext of holding talks with Nepal. 

Mr. Speaker, Sir, I want to know from the 
Government, through you, as to whether the help of the 
state governments is also required on this issue and 
whether talks would be soon held with Nepal after 
consultation with the concemed state govemments and 
the Ministry of External Affairs? Whether any time limit 
has been fixed in this regard so that such areas could 
be saved from the recurring floods and drought? 

{Eng/ish} 

SHRI SONTOSH MOHAN DEV: Sir, I appreciate the 
sentiments of the hon. Member. Two days after the 30th, 
the Prime Minister is going to address all the Irrigation 
Ministers of the country. So, we want to know the specifiC 
problems of each State. It is not only that. The Deputy 
Chairman of the Planning Commission will also be present 
at the meeting. I will also be there. The idea is to know 
vis-s-vis the Himalayan projects which are 14 in number. 
Six or seven of them are in dispute. So, there is an 
effort made in this regard. The Prime Minister, at several 
times, has discussed about this in the international forum. 
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So, after knowing the views of the States, we will take 
It up at the appropriate time. . .. (InMnuplions) 

SHRI K.S. RAO: Sir, this is a very important subject. 
Kindly permit Half-an-hour discussion on this subject. 

MR. SPEAKER: Very good. That is why I Invite you 
to give notice to discuss this subject under HaH-an-hour 
discUS6ion. 

... (Interruptions) 

IT ransJlltion} 

SHRI LAL MUNI CHOUBEY: Mr. Speaker, Sir, I also 
want to ask a supplementary. 

MR. SPEAKER: You can ask your question during 
HaH-an-hour. 

/English} 

MR. SPEAKER: Q. No. 64. Shri Mohan Rawale-not 
present. 

O. No. 6~Shrimati Nivedlta Mane. 

Dang Committee on Iron Ore 

·65. SHRIMATI NIVEDITA MANE: Will the Minister 
of STEEL be pleased to state: 

(a) whether the Dang Committee has been set up 
by the Government with regard to Iron ore; 

(b) if 80, the details and composition thereof; 

(c) whether the committee has submitted its report 
to the Government; and 

(d) if so, the details of the recommendations alongwith 
the steps proposed/taken to implement the same? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) The Ministry of Steel constituted 
an "Expert Group", on 20th April, 2005, for formulating 
gUidelines for preferential grant of mining leases, for iron 
ore, manganese ore and chrome ore by State 
Govemments. The "Expert Group· was chaired by Shri 
R.K. Dang, former Secretary, Government of India, Ministry 
of Mines. The composition of the "Expert Group· and its 
terms of reference are given In the enclosed 
Statement-I 

(c) The "Expert Group· has submitted its report to 
the Ministry of Steel on 26th August, 2005. 

(d) The "Expert Group· has, in its report, 
recommended a "Scheme of Preferences· for grant of 
mining leases, by State Governments, with regard to iron 
ore and chrome ore. Details of the recommendations of 
the "Expert Group" are given in the enclosed 
Statement-II. The recommendations of the "Expert Group" 
are under examination of the Government . 

SI6lt1mtlnt I 

A. Composition of Expert Group Constituted for 
Formulating National Guidelines on Iron Ore 
Manf}llnllStl Ore lind Chromtl OM Mining 

1. Shri R.K. Dang, Ex-Secretary, Ministry of Mines, 
Government of India-Ghalrman 

2. Director General, Indian Bureau of Mines-
Member 

3. Managing Director, Tata Iron & Steel Co.-
Member 

4. Chairman, Steel Authority of India Ltd.-Member 

5. Executive Director, Sponge Iron Manufacturers 
Association-Member 

6. CMD, National Mineral Development Corporation 
Limited-Member 

7. Director General, NEERI-Member 

8. Secretary-General, Federation of Indian Mineral 
Industries-Member 

9. Principal Secretary (Mines), Government of 
Karnataka-Member 

10. Principal Secretary (Mines), Government of 
Orissa--Member 

11. Joint Secretary, Ministry of Mines-Member ... dld 
not participate. 

12. President, Indian Steel Alliance-Member 

13. Shri Ajoy Kumar, Joint Secretary, Ministry of 
Steel-Member Convener 

8. TelTT1S of Reml'llnCtl of the Exptlrt Group 

"To formulate guidelines' pertaining to Iron ore, 
Manganese 019 and Chrome Ore regarding giving 
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preferential mining rights to certain persons by the 
State Govemments under Section 11 (5) of MMDR 
Act, 1957." 

S16/t1mM' H 

Ostails of Rscommsndlltions of the Exp6rt Group 

The recommendations of the Expert Group are limited 
to leases for iron ore and chrome ore and basically 
consists of a 'he schemes of preferences" to be applied 
while deciding on applications for iron ore and chrome 
ore leases under Section 11 (5) of the Mines and Minerals 
(Development and Regulations) Act, 1957. The features 
of the scheme of preferences are as under. 

Scheme of Preference.: Iron Ore: 

• In the scheme of preferences for iron ore 
"Preference A" is for allotment of mining leases, on 
captive basis for steel plants. Within this preference 
group, steel plants/projects have been given varying 
priorities. Conditions are prescribed for each 
category. The order of priority is as follows: 

Priority 1: existing integrated public sector steel 
plants both for existing capacities and projected 
expansion up to 2019-20 to meet 30 years 
requirements. 

Priority 2: existing fully integrated steel plants 
owned by wideiy held Indian public limited 
company with capacity of 2 million tonnes per 
annum (tpa) and above both for existing capacity 
and brown fieid expansion up to 2019-20. 

Priority 3: Greenfield plants of 2 million tpa plus 
capacities promoted by indian widely held public 
limited company coming up in iron rich scheduled 
areas and brown field and green field plants 
(promoted by widely held Indian public limited 
company) of 4 million tpa capacities planned for 
commissioning up to 2011·12. 

Priority 4: Green field plants with minimum 10 
million tpa capacities promoted by intemational 
steel companies through FDI in widely held 
Indian public limited company. 

Priority 5: Consortium of iron and steel producers 
with a combined capacity of minimum 2 million 
tpa. 

• Preference B is with regard to mining companies 
and, within this group, first priority is for public sector 
mining companies; the second for professionally 
managed companies with proven track record of 
reclamation and beneficiation for allotment of leases 
which contain 90% ores of below 55% Fe content 
and the third priority to go to widely held Indian 
public limited companies with proven mining track 
record but with a commitment to supply ores to 
domestic plants. 

• Some important notes and provisos attached to the 
scheme are: 

Steel plants must use 60% of iron ore fines 
through agglomeration and concurrently mine an 
ores above 55% Fe. 

All cases for grant of leases for expansionlbrown 
field and green field projects should be given 
only in principle approval in the first place and 
actual grant of leases should be tied up with 
implementation of end use project. 

Preferences should not be tied to location of 
plant or related to boundaries of any particular 
state. 

Except where leases are given for Foreign Direct 
Investment project. where swaps may be 
allowed, none of the captive allottees should 
undertake exports or domestic sales of or •. 
However, domestic sale of agglomerates and 
beneficiated ores can be permitted. 

Memorandums of Understanding already entered 
into by State Govemments to be reviewed, 
amended or revoked 88 necessary to bring them 
in conformity with the scheme of preferences. 

Preferential scheme, after consulting the Attomey 
General, may be suo-motto brought before the 
Supreme Court so as to avoid future litigation. 

Scheme of Preference.: Chrome-Ore: 

Scheme of Pl'tJfellmces: 

• First priority: Existing charge chrome and ferro-
chrome plants to meet 30 year's requirements. 

• Second priority: Brownfield expansion/green field 
projects (to be commissioned within 2 yeal'l) to 
meet 20 years needs. 
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• No export. by the captive allottees, of natural 
ore to be permitted. 

The Expert Group has also recommended that the 
Orissa Govemment should throw open reserves for which 
OMC has no prospecting/mining plan within the next 
5 years. 

SHAIMATI NIVEDITA MANE: Mr. Speaker, Sir, steel 
industry plays an important role in development of the 
country but steel prices have shot up steeply in recent 
years. In view of this, it has become necessary to accord 
priority to public sector companies while leasing out iron 
ore mines. I want to know from the hon. Minister as to 
by when recommendations of Dang Committee are likely 
to be accepted by the Government. 

SHAI AAM VILAS PASWAN: Sir, it is not true that 
steel prices have shot up, rather these have come down. 
This much is true that steel prices had gone up at the 
time of Lok Sabha elections. Since I took over the charge 
of this Ministry, steel prices have not increased rather 
these have come down by 26% resulting in loss to steel 
industry. But in order to safeguard the interests of 
consumers, we are not letting the steel prices go up. 

So far as the report of Dang Committee is concerned, 
we have no shortage of iron are. We have 23 billion 
tonnes iron ore reserve. So we are inviting all, be they 
domestic or foreign companies, to set up steel factories 
in the country. So far as the report of the Committee is 
concerned, another high power committee headed by 
Anwarul Hooda was constituted. We will place the 
recommendations of the Dang Committee before this 
committee and this committee will give its report in a 
month's time that is by December. So far as the issue 
of according priority to the PSUs is concemed, the Dang 
Committee has also made recommendation to this effect. 

SHAIMATI NIVEDITA MANE: Sir, the han. Minister 
says that steel prices have not gone up but I think the 
same are still going up. The prices should be brought 
down because if the prices are stabilised now, the 
industries like that belonging to Mittal which have gone 
outside the country, could re-establish the same in the 
country itself. I want to know from the hon. Minister as 
to whether following the recommendations of the Dang 
Committee, the Government has sought suggestions from 
the State Governments. If so, the details thereof and the 
action taken by the Govemment in this regard. 

SHAI RAM VILAS PASWAN: Mr. Speaker, Sir, so 
tar as the issue of steel prices coming down is concerned, 
we publlcise the facts through newspapers. The Industry 
as well as the entire country is making a demand to 
stop further decrease in steel prices. Following the 
recommendations of the Dang Committee, we have written 
to the State Governments to send their suggestions by 
the end of this month. As soon as we receive the 
suggestions the same will be placed before the Hooda 
Committee. 

SHAI JUAL ORAM: Mr. Speaker, Sir, I want to know 
from the hon. Minister as to why the Joint Secretary in 
the Ministry of Mines, who was also on the Dang 
Committee was, absent. Why the Joint Secretary in the 
Ministry of Mines absented himseif from the meeting in 
which a report was being prepared on that Ministry? 

The Dang Committee has recommended that priority 
should be given to domestic companies and public sector 
undertakings and not to private sector and foreign 
companies. I want to ask the Minister as to why is he 
not accepting the same before implementing it? Part (c) 
of my question is that the rate of iron ore was As. 1000 
some six months back which is now As. 2000 I say this 
thing firmly. The hon. Minister, the Minister of Steel is 
saying in the House that steel prices have not risen. On 
what basis you can give such reply? ... (Interruptions) 

MR. SPEAKEA: What will the Minister say? Are we 
not speaking the truth? 

... (Interruptions) 

SHAI AAM VILAS PASWAN: Mr. Speaker, Sir, again 
I challenge. . .. (Interruptions) 

MR. SPEAKER: O.K. This is not an issue of 
challenge. 

[English} 

You say that you reiterate your statement. 

[Translation} 

SHAI AAM VILAS PASWAN: Sir, the other point he 
made is as to why the Joint Secretary was absent-this 
is very low level issue. I will get it looked into as to 
whether he was absent or not. The third point he made 
is that ... (Interruptions) 
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SHRI Jl:IAL DRAM: Mr. Speaker. Sir. this Is there In 
Minister's reply. ... (Inttlf'fuptlons) 

SHRI RAM VILAS PASWAN: I will look Into it. He 
has drawn my attention that the Joint Secretary was 
abNnt~ wiH write to him after looking into its details. In 
part (c) of his question. he has referred to increase in 
iron ore prices. When iron ore prices were different. some 
people got it for Rs. 900. This work was specially done 
by NMDC. 

We requested all persons representing private sector 
to sit together and fix a rate and bring transparency in 
it. Shrl Ganeshan Committee alao stated the same thing. 
On the basis of it we arrived at a formula. This formula 
was of As. 925. As a result of this Rs. 926 NMDC will 
earn extra profit of Rs. 1125 this year as against its 
annual profit of Rs. 1000 crore. It means its profits will 
increase upto 2100 crore from rupees one thousand crore. 
It has been carried out to ensure transparency so that 
nobody is at liberty to charge one rate from someone 
and another rate from someone else. He just enquired 
why the Joint Secretary of the Ministry of Mines was 
absent, as ultimately the Ministry of Mines has to consider 
it and for that purpose its Joint Secretary will have to be 
present neceSSitating presence of Secretary also. 

SHAI JUAL ORAM: Mr. Speaker, Sir, I seek your 
protection. What is the reason for the absence of Joint 
Secretary of the Ministry regarding which a Committee is 
to be constituted? 

MR. SPEAKER: He will see it. 

{Eng/ishj 

He will look into it. 

SHRI BASU DEB ACHAAIA: Sir. there is no National 
Mineral Policy today in our country. As a result of this, 
the States, which are having iron ore, are refusing to 
allow the iron ore to be used in other State for 
manufacturing steel. 

The Indian Iron and Steel Company (liSCO) is the 
premier steel manufacturing Company in our country. It 
had lease with China Mines which has abundant f8S8fVes. 
The Government of India has decided to modernize 
liSCO. The lISCO has now been merged with the Steel 
Authority of India. In spite of being a public sector 
undertaking and the premier steel manufacturing unit of 

our country, the Government of Jharkhand Is refusing to 
renew the lease which ItSCO had for thetast 30·35 years. 
The Steel AuthOrity of India has to go to court to get 
protection. 

Sir, I would like to know from the Minister whether 
the Government of India will take It up with the State 
Government of Jharkhand so that the lease, which liSCO 
had for the last 35 years, is renewed and there is no 
difficulty for liSCO in getting iron ore from Chiria mines. 
I would like to know whether there would be a National 
Mineral Policy so that all the State Governments will follow 
that. 

[Trans/ation] 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, 
regarding this I would like to say that the present policy 
regarding the lease of iron ore and mines is first come, 
first serve. But the state government enjoys a prerogative 
too in this regard. It can change this policy in special 
circumstances. Various difficulties crop up due to this. 
The main objective behind the constitution of the Dang 
Committee was that it was to issue guidelines in this 
regard. At present three main state governments have 
signed more than 102 MOUs and under It they require 
102 million tonne per annum. We have 23 billion tonnes 
of reserves. But it is also correct that each state 
govemment wants to accord special priority to the units 
to be set up within its territory. But steel has national 
importance and you know that our production Is 38 million 
tonnes per annum and our target is to increase our 
production upto 110 million tonne by the year 2020. The 
House discussed 'POSCO' recently. One hon. Member 
was referring Laxmi Mittal during his speech. There is no 
shortage of iron ore in our country. Our reserves are 
sufficient to cater to our needs for two hundred years 
but the problem is that whoever sets up plants they want 
ores of their choice. Some say that will like to take ores 
from Chiriya mines or from BhUai or from Raughat mines. 
The state governments say that if they set up plants in 
their states they would provide them certain facilities even 
if they come later. This Committee has been constituted 
to look into all these things and we are examining the 
report submitted by this committee. Prime Minister has 
also set up a high level Hooda Committee and it also 
belongs to Ministry of Mines. The matter will go upto that 
committee atter that. If still need be there a National 
Mineral policy will be prepared. The Government will 
consider the national policy prepared by us. 
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So far as 'ESCO' is concerned, just after taking the 
charge of this Ministry, I met Chief Minister Saheb, you 
and other friends were also with me. I took the charge 
in the month of May, and at that time everybody was 
saying that it would be sold or transferred to private 
sector but I did not make even one minute's delay. 

I spoke with the Chief Minister and told him that it 
would be merged with SAIL. Now, the merger has taken 
place and the formalities are being completed. All the 
mines held by Iseo have become part of SAIL. There is 
neither any need to worry about meeting the requirement 
of steel nor is there any lack of funds for the purpose. 

PROF. RAM GO PAL YADAV: Mr. Speaker, Sir, I am 
very surprised to hear the statement given by Shri 
Paswanji that since the time of formulation of the present 
government and his tenure as Minister, the price of steel 
has come down. I think that the Minister is living in a 
fool's paradise! People are not finding themselves able 
to construct a Single room as the price of iron-bars has 
doubled. Estimates for all the works being undertaken in 
the States have had to be revised. Despite these facts, 
the Minister is saying that the prices of steel has come 
down. Kindly tell us the rates at which Iron-bars used to 
be sold an year ago and its present rate since you took 
over as the Minister of the department. 

SHRI RAM VILAS PASWAN: Mr. Speaker, Sir, I will 
give the reply to his query. However, the price of H.R. 
Foil was Rs. 36,650 per tonne in April 2005 and it came 
down from Rs. 36000 to Rs. 26750 on 1.11.2005. I am 
citing the figures for Mumbai. 

PROF. RAM GOPAL YADAV: Sir, nowhere it is 
available at the lower rates. The rates are higher. He Is 
talking about the companies. Many companies are eaming 
mlHions of rupees in profit. 

/English} 

MR. SPEAKER: He has understood your point. 

{Translllfion} 

SHRI RAM VILAS PASWAN: I would Uke to inform 
you that the steel industry in our country is not under 
anyone's control. Steel prices in our country are 
completely decontrolled. These prices are fixed on the 
basis of the rates prevalent in international markets. You 
are aware that upto 2004 the steel industry in the country 

was going through a criais when it had seemed that all 
the steel industries might be closed down. The steel aector 
saw some improvement after 2004 as a result of fall in 
the rates of steel in the international market. The rise 
and fall in ateel prices is not in our hands becauae 33 
percent of our total steel production comes from the Public 
Sector whereas nearty two-thirds of production comea from 
the private sector. The information I am giving ia 
completely authentic. If he wish I can place it on the 
Table of the House. If he finds the information to be 
incorrect he may bring privilege motion or any other 
motion against me in the House for giving wrong 
information. I have all the records available regarding the 
rates prevalent in January and the comparative rates at 
present. Eartler, the cost of pig iron was Rs. 19000 which 
has come down to Rs. 18000 at present. Similarly, the 
cost of TOR iron-bars has come down from Rs. 28000 
to Rs. 27000. 

MR. SPEAKER: Alright, there is no need to read out 
the whole list. 

SHRI RAM VILAS PASWAN: Sir, I can cite the whole 
list. I do not know if the hon. Member has any experience 
of constructing a house but it is not right to make such 
baseless charges against a Minister. 

/English} 

SHRI B. MAHTAB; Thank you, Sir. Though the 
question is posed to the Ministry of Steel, yet it deals 
with mining lease. The Government is aware that there 
are very many mine leaseholders and operators who only 
export iron ore and chrome are without any value addition. 
The Dang Committee has suggested that none of the 
captive allottees should undertake exports or domestic 
sale of ore. I would like to know whether the same policy 
is going to be implemented in the case of mine' 
leaseholders and captive aHottees. If so, when is this 
going to be implemented in practice? 

{Trans/sllon} 

SHRI RAM VILAS PASWAN: Sir, as per our present 
policy regarding both iron-ore and steel we take into 
account the domestic consumption before according 
permission for making exports. At present, 140 million 
tonnes of iron-ore is being produced annually in the 
country and out of this only ~ mllHon tonnes Is needed 
for domestic use. The rest of the iron-ore is exported. As 
for bringing about a reduction In exports, we are also 
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concerned that we should have reserves to guard against 
future shortage. 

As regards chrome-ore, we hold a reserve of 114 
..,illion tonnes and 99 percent of the said reserves are 
lying in Orissa. Three million tonnes of chrome-ore is 
produced annually and the domestic consumption there 
of is two million tonnes. The rest one million tonne is 
exported. On being questioned in this regard and on 
being told to stop the export the department gave the 
information that the exported material was of a very low 
standard. Even so, In my opinion this export should also 
be stopped. Globally there is a reserve of 8 billion tonnes 
of chrome-ore but our reserves are likely to be exhausted 
In the near future. Hence, I am looking Into the matter 
and if the need is felt I will order a ban on the export 
of chrome-ore. 

Sir, regarding the point just raised by Shri Basu Deb 
Achana about Chiriya mines and liSCO, I would like to 
tell that there are 10 mines in Chiriya and the state 
government has rejected the proposal for renewal of three 
mines out of that and SAIL has obtained a stay order 
from the Jharkhand High Court in this regard. Currently, 
this case is pending with the Indian Bureau of Mines. 

{English} 

SHRIMATI MINATI SEN: Mr. Speaker, Sir, hon. 
Member Shri Basu Deb Acharia has already raised a 
question for which I would like to know the answer. 

Secondly, I would like to know from the hon. Minister, 
through you, whether constitutionally, any State 
Government can establish absolute rights of minerals. If 
no, what action is being taken by the Union Govemment 
to ensure supply of iron ore to the State of West Bengal? 

MR. SPEAKER: The hon. Minister is trying hi. best 
to resolve the matter. This should be done. We have a 
federal system. Do not mind. 

{Translation} 

Prevention of Migratory Bird-Flu 
+ 

*66. SHRIMATI ARCHANA NAYAK: 
SHRI MUNSHI RAM: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the measures being taken by the Govemment to 
prevent the migratory birds coming to India in the wake 
of the fear of bird-flu; 

(b) the category of species found carrying bird-flu 
alongwith the places where they generally land; 

(c) whether the Govemment has set up a Siberian 
Foundation with the 888istance of Ruasla for the PU!p08e; 

(d) if 50, the details of countries included in the said 
Foundation and the details in this regard; 

(e) the programme chalked out so far by the 
Government to prevent bird-flu; 

(f) whether the Union Government has issued 
instructions to all the States to remain alert to deal wittl 
such type of diseases; and 

(g) if so, the strategy chalked out for the purpose? 

{English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) to (g) A statement is laid on the Table of 
the House. 

(a) It is not humanly possible to influence the route 
taken by migratory birds during their seasonal movement. 
It is a natural and predetermined phenomenon, 
transcending all political and geographical boundaries. 
Therefore all States have been advised to step up 
surveillance of areas frequented by migratory birds. 

(b) As per information available, the high risk 
migratory birds include Barheaded Geese, Great 
Cormorant, Brownheaded Gull, Great Blackheaded Gull 
and Ruddy Shelduck. The major wintering grounds for 
these birds in India include the Brahmpautra Valley, Pong 
Dam (H.P.), Bharatpur (Rajasthan), Kashmir Valley Lakes, 
Chilka (Orissa), wetlands In Tamil Nadu, high altitude 
lakes in Ladakh, Gangetic plain, etc. 

(c) No, Sir. 

(d) Does not arise. 

(e) Ministry of Environment and Forests is seized of 
the issue and has initiated dialogue with other concemed 
Ministries and avian experts about the potential risks and 
readiness in India on the issue. Details are given in 
Annexure. 
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(f) Yes, Sir. 

(g) All Chief Secretaries and Chief Wildlife Wardens 
have been directed to collaborate with the State Veterinary 
Departments in collection of serum samples of migratory 
birds and to keep surveillance not only in the Protected 
Areas, but In all wetlands that provide staging grounds to 
the migrating birds especially so In areas where there is 
a possibility of interaction of migratory birds and poultry 
birds and report to Ministry. 

Ann.xurtl 

Acbon Points on Monilon'ng of Avian InHU8f1Z8 

• Establishment of monitoring unit at Ministry of 
Environment and Forests. 

• Serological/virus sampling of high-risk migratory 
bird species. 

• Monitoring of migratory birds (particularly 
waterbirds) at important wetland sites. 

• Capacity building of State Forest Departments 
and volunteers for monitoring of waterbirds at 
important wetland sites. 

• Collaboration with Department of Animal 
Husbandry in collection of dead birds and safe 
transport for virus testing. 

• Ban on trade of wild birds, etc. from other 
countries as imposed by Ministry of Agriculture 
to be continued. 

SHRIMATI ARCHANA NAYAK: Mr. Speaker, Sir, I 
would like to know whether the Government has detected 
bird-flu in any part of our country. If so, what are the 
measures being taken by the Government to eliminate 
such birds? 

SHRI NAMO NARAIN MEENA: Sir, no case of bird 
flu is reported from India both In humans as well as 
birds. 

As far as the steps being taken by the Government 
are concerned. there are several steps being taken by 
the Government of India. The Cabinet Secretary Is 
reviewing the preparedness in periodic inter-ministerial 
meetings. The Health Ministry is, Jhe nodal ministry and 
a Task Force has been set up under the Health Secretary. 
The Ministry of HealUl is keeping a watch on the 

neighbouring countries and 20,000 doses of Tamiftu have 
been rec~ived from the World Health Organisation. The 
World Health Organisation has been requested to provide 
information material. The Health Ministry would keep the 
National Disaster Management Authority informed and a 
ban on import of domestic wild birds, live poultry, live 
pigs etc. has been imposed vide Notification dated 6th 
August for six months. Then, training is being imparted 
to field formations. 

MR. SPEAKER: Second supplementary-Shrimati 
Archana Nayak. 

SHRIMATI ARCHANA NAYAK: 
supplementary . 

have no 

SHRIMATI MANEKA GANDHI: Mr. Speaker, Sir, a 
lot of scientists working all over the world have now 
come to the conclusion that bird flu is one of the larger 
hoaxes perpetrated by medicine companies. First of all, 
bird flu does not spread to humans. Secondly, it has not 
mutated as yet. Has the Government of India gone into 
this? 

Secondly. where there have been bird flu cases, it 
usually originates in poultries that keep their birds 
extremely badly, in overcrowded conditions. For preventing 
bird flu, has any attempt been made to have any kind of 
regulation on poultry farms? We have an inspection 
system which has never been put in place. What 
coordination does the Environment Ministry intend to do 
with the Agriculture Ministry in order to check poultries, 
not wild birds? 

SHRI NAMO NARAIN MEENA: Sir. I have stated in 
my reply that the Cabinet Secretary is reviewing the entire 
situation. The Government is seized of the situation and 
a ban has been imposed on the import of domestic wild 
birds and poultry for six months. 

SHRIMATI MANEKA GANDHI: Sir, he did not 
understand my question. 

MR. SPEAKER: You have asked a question on a 
very technical matter. 

SHRI NAMO NARAIN MEENA: Sir, I have answered 
the technical question. . .. (Inte'{llplions) 

MR. SPEAKER: The hon. Minister will look into it. 
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SHRIMATI MANEKA GANDHI: What I have asked is 
this. Has the Minister put up any Task Force to realise 
that this is a hoax? .. * has actually perpetrated It. 

MR. SPEAKER: No, that name should not be 
recorded. 

SHRIMATI MANEKA GANDHI: All right. What is the 
Govemment dOing about poultry? That is all I have asked. 

MR. SPEAKER: All steps are being taken by the 
Cabinet Secretary. 

SHRI NAMO NARAIN MEENA: We are seized of the 
matter and all steps are being taken. 

MR. SPEAKER: You should take it vigorously. 

[Translation} 

SHRI SHAILENDRA KUMAR: Hon. Mr. Speaker, Sir, 
Shrimati Maneka Gandhi has raised a question related to 
the migratory birds arriving in our country in winter, 
particularly the Siberian birds and I too want to ask a 
question in that regard. Our villages are inhabited on the 
bank of the rivers and most of the people are engaged 
in poultry and duck farming. Their birds go to the river. 
Whether the Union Government or State Governments 
have opened any centre at the rural level to keep an 
eye over it? 

[English} 

MR. SPEAKER: Hopefully, there is no bird flu here. 

SHRI NAMO NARAIN MEENA: Sir, instructions have 
been passed on to all the States by the Ministry of 
Agriculture, Ministry of Health and the Ministry of 
Environment and Forests. Around 1800 samples have 
been tested by the High Security Animal Disease 
Laboratory, Bhopal so far and they have all been found 
to be negative. 

SHRI VARKALA RADHAKRISHNAN: Sir, there is a 
bird sanctuary in my State of Kerala. 

MR. SPEAKER: The question is about bird flu. 

... (Intsnvptions) 

"Not recorded. 

SHRf VARKAlA RAOHAKRISHNAN: Sir, it was 
reported in the Press that Chinese Government has given 
information with regard to bird flu to all international 
agencies. I would like to know whether such an 
Information was received by the Govemment of India and 
whether any preventive steps have been taken. I would 
al80 like to know what preoautions have been given to 
the State Governments to be alert in preventing such a 
flu. If steps are not taken the bird sanctuary will be 
adversely affected. 

MR. SPEAKER: Has there been any information from 
China and what action has been taken for his bird 
sanctuary? 

SHRI NAMO NARAIN MEENA: Sir, the Health 
Ministry is the nodal Ministry in this matter. We have 
received a report on 17th November. About 11 countries 
have reported poultry and bird flu. Reports are also there 
of about 130 human cases where 67 deaths have taken 
place in Cambodia, Indonesia, Thailand, Vietnam, etc. 
But there are no reports from India. 

MR. SPEAKER: Fortunately, let us not even think of 
bird flu in this country. We have enough discussions. 
Thank you. 

SHRI VIJAYENDRA PAL SINGH: Sir, it is a fact that 
the bird flu detected so is only in poultry. But one of the 
means that it can come into a country is through migratory 
birds also and the migratory birds do not need visa or 
passport to come into a country. 

MR. SPEAKER: Nor you can check them. 

SHRI VIJAYENORA PAL SINGH: Sir, it is also a 
fact that the countries which are affected with bird flu are 
having migratory birds coming from Siberia, Russia, 
Mongolia and China. No study really has been done. 
... (IntBl7Uptions) 

MR. SPEAKER: What is your question? 

SHRI VIJAYENDRA PAL SINGH: Sir, my question is 
that it can affect not just the birds, the strain of the bird 
flu H5N1 had affected, especially, the humans also. 

MR. SPEAKER: Shri Malhotra does not agree, 
therefore the question has no relevance . 

SHRI VIJAYENDRA PAL SINGH: Sir, my view is 
different. My point is that we must get the preventive 
vaccine. 
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MR. SPEAKER: Let us not think of a very sinister 
situation. All birds are very safe. 

SHRI VIJAYENDRA PAL SINGH: All our neighbouring 
countries have taken it very seriously. Pakistan has been 
affected. AU our eastem countries have been affected 
and it is a very serious thing. The irony of the whole 
thing is that the Ministry of Forests and Environment and 
the Ministry of Health do not have any coordination. They 
do not know, who is going to look after it. 

MR. SPEAKER: That is not a question. 

SHRI VIJAYENDRA PAL SINGH: It Is a very serious 
thing. It has been detected in our neighbouring countries. 
... (Intenuplions) 

MA. SPEAKER: Shri Singh, no repetition please. You 
know that I do not allow repetitions. 

SHRI NAMO NARAIN MEENA: Sir, we have a perfect 
coordination between various Ministries. The Health 
Secretary is the Chairman of the Task Force and he is 
coordinating with all the Ministries. 

We are in touch with the intemational organizations. 
We are seized of the matter. 

MR. SPEAKER: Now, O. No. 67. 

Shri K.S. Rao-Not present. 

Shri Ajlt Jogi-Absent. I hope, he is recovering. 

Now, O. 68-Shrimati C.S. Sujatha. 

Name of the State Year 

2 

Andhra Pradesh 2002-03 

2003-04 

2004-05 

Kamataka 2002-03 

2003-04 

2004-05 

Suicide by Farmera 
+ 

·68. SHRIMATI C.S. SUJATHA: 
SHRI DALPAT SINGH PARSTE: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether a large number of farmers across the 
country have committed suicide during the last three 
years; 

(b) if so, the details thereof, State-wise and year-
wise; 

(c) the steps taken by the Govemment to check such 
incidents in future and rehabilitate the debt ridden farmers; 

(d) whether a conclave of Chief Ministers was held 
recently in Chandigarh to evolve a strategy to prevent 
such cases of suicides; and 

(e) if so, the details thereof and decision taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e) A statement is laid on the Table of 
the House. 

S111lr1mt1nt 

(a) and (b) The incidents of suicide by farmers have 
been reported from Andhra Pradesh, Kamataka, Kerala, 
Maharashtra, Punjab, Gujarat and Orissa. The State-wise 
and year-wise details of suicide by farmers as reported 
by the State Govemments are as under: 

No. of cases of 
suicide by farmers 

3 

280 

258 

972 

2340· 

708 

271 

Remarks 

4 

·These figures are 
based on the records 
of the State Crime 
Record Bureau. 
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2 

Maharaahtra 2002 

2003 

2004 

Kerala 2002 

2003 

2004 

Punjab 2002-03 

2003-04 

2004-05 

Orissa 2002-03 

2003-04 

2004-05 

Gujarat 2002 

2003 

2004 

(c) In order to provide relief to the affected families 
of the deceased farmers, the Governments of Andhra 
Pradesh, Karnataka, Maharaahtra have been granting ex-
gratia amount of Rs. 1 lakh. In addition to ex-gratia. the 
Government of Andhra Pradesh is also granting an 
amount of Rs. 50,000 towards debt liquidation of the 
deceased farmer. The Govemment of Kerata has extended 
financial assistance of Rs. 50,000 to each of the affected 
families. Other welfare measures for relief and 
rehabilitation have been taken by State Governments. 

Considering the fact that indebtedness has been a 
major cause of distress to farmers, in order to enhance 
credit flow to agriculture, the Government of India 
announced a credit paokage on 18th June, 2004, which 
envisaged doubling of agriculture credit package on 18th 
June, 2004, which envisaged doubling of agriculture credit 
over three years. It has, infer-alia, also envisaged that 
(I) Debt restructuring in respect of farmers in distress 
and farmers in arrears providing for rescheduling of 
outstanding loans over a period of five years (ii) Special 
One Time Settlement Scheme for· settling the old and 

3 4 

131 

180 

524 

44 

40 

96 

Nil 

2 

Nil 

1 

) 
This case is on account of non-payment 

Nil 
of remunerative prlcea. 

Nil 

6 

) 
These cases are on account of 

4 
indebtedness and financial problema. 
The data Is based on the State PoNce 

5 Records. 

chronic loan accounts of small and marginal farmers, and 
(iii) Banks allowed financing for redeeming the loans taken 
by farmers from private money lenders. 

Targets set for disbursement of agricultural oredlt In 
2004-05 have been exceeded. The Government of India 
is further addressing the varied credit needs of farmers 
through Klsan Credit Cards. In mitigating risks of farmers 
the National Agricultural Insurance Scheme is being 
operated whose coverage is proposed to be made more 
comprehensive. A Constitutional amendment is being 
brought for strengthening the functioning of cooperatives. 
The above IntelVention along with a alew of measures 
for augmenting agricultural production and marketing will 
over time reduce the dlatress of farmers. 

(d) The Govemment did not call or hold any conclave 
of Chief Ministers in Chandigarh recently. 

(e) Does not arise. 

SHRIMATI C.S. SUJATHA: Will the Govemment 
consider writing off the amount of loans availed by the 
indebted farmers in the affected areas? 
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/Translation} 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
the question on farmers committing suicides has also 
been raised earlier in the House. Before passing of the 
first budget under the leadership of the hon. Manmohan 
Singh ji, the leaders of farmers' organisations of various 
states had been called to hold consultations on this issue. 
The biggest problem facing the Govemment at the time 
was how to deal with this issue? The Govemment took 
many important decisions after the formation of the UPA 
Govemment amongst which the biggest decision was to 
double the rural credit flow in three years for indebtedness 
which was the biggest reason for loan burden. The main 
reasons behind suicides by farmers were crop failure, 
loan burden, drought and social and economic insecurity. 
I am happy to tell that the credit package suggested by 
the Government on 18th June, 2004 and whose first year 
target was rupees 1,15,000 crore. . .. (Interruptions) 

(English) 

MR. SPEAKER: Silence in the House please. 

(Translation) 

DR. AKHILESH PRASAD SINGH: Not only did we 
achieve that target successfully but also achieved more 
than the prescribed target and a decision was taken to 
provide relief on loans. . .. (Interruptions) in the form of 
one time settlement ... (Interruptions) 

(English! 

SHRIMATI C.S. SUJATHA: Will the Government 
consider writing off the loans? ... (lf7ltlnuplion.s) 

MR. SPEAKER: You keep that as your second 
supplementary. 

(Translation) 

You raise your point, do you have to say furthermore? 

... (Intenuptions) 

{English} 

MR. SPEAKER: This has been fully discussed in the 
House. 

(Translation! 

DR. AKHILESH PRASAD SINGH: We have launched 
the Kisan Credit Card Scheme under which 
... (Interruptions) 

MR. SPEAKER: You should send it to him in writing. 

DR. AKHILESH PRASAD SINGH: There is shortage 
of time, therefore, I want to tell that after the important 
decisions taken by the UPA Government, particular1y in 
the southern states. . .. (Interruptions) 

(English! 

MR. SPEAKER: Silence please. If you do not want 
Question Hour, I will stop it. 

(Translation! 

DR. AKHILESH PRASAD SINGH: In Maharashtra, 
only 178 suicides have been committed during the last 
six months .of this year whereas 1767 cases of suicides 
took place last year. . .. (Interruptions) 

(English) 

MR. SPEAKER: Mr. Minister, even one death is 
unfortunate. You say that all steps have been taken. 

... (Interruptions) 

SHRI KINJARAPU YERRANNAIDU: What about 
Ancihra Pradesh? ... (Interruptions) 

/Translation) 

DR. AKHILESH PRASAD SINGH: In Andhra Pradesh, 
only 40 suicides cases have taken place during the last 
six months of this year whereas there were 972 cases of 
suicides last year. 

{English} 

MR. SPEAKER: That is also unfortunate . 

(Translation) 

DR. AKHILESH PRASAD SINGH: In Kamataka, only 
52 cases of suicides have taken place during the last six 
months of thi.s year, whereas there were 271 cases last 
vear. . . .(Intemmtions) 
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{EngliBh} 

SHRI P. KARUNAKARAN: What about Kela~a? 

.• . (lnl8rruptions) 

MA. SPEAKER: Please take your seats, This is not 
the way. Please sit down. 

... (Inlerrupfil)l1s) 

{Translation} 

DR. AKHILESH PRASAD SINGH: Only 86 cases 
have come to the notice wIthIn the last sIx months in his 
state whereas 524 cases of suicide had taken place last 
year. 

12.00 hr •. 

{English} 

SHRIMATI C.S. SUJATHA: Sir, I want to know the 
assessed agricultural loss due to various reasons in the 
State of Kerala and the demand for relief made by ~e 
State of the Centre and also the relief package provided 
to the State by the Centre. 

MR. SPEAKER: She wants to know about Karala. 

{Translation} 

DR. AKHILESH PRASAD SINGH: Mr. Speaker, Sir, 
the Kerala Government too has done many important 
works. I will make available its detailed information to the 
hon. Member. 

[English} 

MR. SPEAKER: Shri Dalpat Singh Paraste-Absent. 

SHRI KINJARAPU YERRANNAIDU: Sir, please allow 
me to put one question about Andhra Pradesh. 

MR. SPEAKER: Also, you send the information to 
the hon., Member about Andhra Pradesh. 

WRITTEN ANSWERS TO QUESTIONS 

[English} 

Offer for Removing Pollutants from Water Bodies 

·64. SHRJ MOHAN RAWALE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Unfted KIngdom (UK)hu offered to 
share its expertise In remOving pollutants from water 
bodies; 

(b) whether UK has also expressed their wlllingneaa 
to extend further help in cleaning of the Ganga; and 

(c) if 80, the reaction of the Government thereto? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a, In the Joint Statement signed between India 
and UK on 11th October, 2005, the two countries have 
agreed on Technology Co-operation for the abatement of 
pollution including water, air and soli pollution, which 1hItIr-
aHa includes water bodies. 

(b) No Sir. 

(c) Does not arise. 

Agricultural Work.,. 

*67. SHRI K.S. RAO: 
SHRI AJIT JOGI: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government has conducted any study 
to assess the extent of poverty and hunger being suffered 
by millions of agricultural wage workers in the country; 

(b) if so, the details thereof; 

(c) the wages paid to these agricultural workers, 
State-wise; 

(d) whether the prevalent practice of low wages in 
the sector is affecting agricultural production; 

(e) if so, the remedial measures taken In this regard; 

(f) whether the agricultural workers from the largest 
percentage of people living below poverty line; 

(9) if so, whether the Government proposes to enact 
a comprehensive legislation to protect the interests of 
wage labour working in the agricultural sector; and 

(h) if so, the details thereof? 
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THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SEKHAR RAO): (a). (b) and (f) The 
Govemment has made assessment of incidence of poverty 
for the population as a whole. According to the NSSO 
survey (1999-2000), about 26% of the population is living 
Below Poverty Line. Rural economy being agriculture 
based, a large number of agricultural labourers live below 
the poverty line. However, no estimate of poverty among 
agricultural workers separately is available. 

(c) to (e) Under the provisions of the minimum Wages 
Act, 1948. both Central and State Governments 818 the 
appropriate Governments to fix and revise minimum wages 
in the scheduled employments under their respective 
jurisdictions. According to the Act. the approptiat& 
Govemments review/revise the minImum wages in the 

scheduled employments under their respective jurisdictione 
at an interval not exceeding five years. In certain cases 
minimum wages Include variable dearness allowance 
(VDA). which Is reviewed/revised periodically twice a year 
effective April and October. A statement indicating the 
rates of minimum wages for agricultural workers by 
different Govemments both in State and Central spheres 
is enclosed. The wages of agricultural workers do not 
directly affect the agriculture production 88 such as other 
factors like climatic conditions, farming practices, etc. play 
a crucial role in agricultural production. 

(g) and (h) A proposal of enactment of a 
comprehensive legislation of the agricultural workers had 
been under consideration of the Govemment. However, 
due to lack of consensus amongst the state govemments, 
the proposal could not be processed further. 

Daily Rates of Minimum Wages for AgricuhufBl Wo'*sm FixtJd by Dllfsrsnt StstsslUnion Tflnitoty Aaninistnlllons 
Under /176 Minimum Wages Act 1948 

SI.No. State/Union Territory Minimum Wages for With effect 
Administration Unskilled Agricultural from 

Workers in rupees 

2 3 4 

1. Andhra Pradesh· 64.00 to 84.00 (88 per zone) 5.11.2004 

2. Arunachal Pradesh· 55.00 (Area-I) 18.08.2005 

57.00 (Area-II) 

3. Assam 69.00 1.4.2005 

4. BIhar 66.00 1.2.2004 

5. Chhattisgarh 52.87 1.4.2002 

6. Goa· 94.00 27.6.2003 

7. Gujarat 50.00 1.4.2002 

8. Haryana 84.29 with meal 1.7.2004 
88.29 without meal 

9. Himachal Pradesh· 65.00 27.10.2003 

10. Jammu & Kashmir· 66.00 06.06.2005 

11. Jharkhand $ 

12. Kamataka 56.48 1·4·2003 
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2 3 4 

13. Kerala· 72.00 for light work 31.12.2004 
125.00 for hard work 

14. Madhya Pradesh 56.96 1.10.2004 

15. Maharaahtra Zone-I 51.00 1.07.2004 
Zone-II 49.00 
Zone-III 47.00 
Zone-IV 45.00 

16. Manipur 72.40 1.7.2005 

17. Meghalaya 70.00 1.4.2006 

18. Mizoram· 91.00 1.1.2005 

19. Nagaland· 66.00 12.06.2004 

20. Orissa 52.60 1.1.2004 

21. Punjab 87.59 1.9.2004 

22. Rajasthan· 73.00 20.7.2004 

23. Sikkim The Minimum Wages 
Act, 1948 has been 
extended 
w.e.f. 1.10.2004. 

24. Tamil Nadu· 64.00 17.07.2004 

26. Tripura· 50.00 20.8.2002 

26. Uttar Pradesh 58.00 1.1.2004 

27. Uttaranchal 73.00 1.08.2004 

28. West Bengal 62 with meal 31.12.2004 
65 without meal 

29. Andaman & Nicobar* 100.00 (Andaman) 25.11.2004 
107.00 (Nicobar) 

30. Chandlgarh 1114.00 1.4.2005 

31. Dadrs & Nagar Haveli 89.00 1.4.2005 

32. Daman & Diu $ 

33. Delhi 122.00 31.08.2005 

34. Lakshadweep $ 
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2 3 4 

35. PondlcherryO 
Pondicherry 
Mahe Region 

45.00 to 54.00 for 
5 Hours 

21.6.2002 

Yanam Region 
Karaikal 

120.00 for light work 
(proposed for 8 Hours) 
160.00 for hard work 
-do-

25.1.2005 

25.1.2005 

Central Sphere 

55.00 to 75.00 for 6 Hours 
45.00 to 54.00 for 5 Hours 
102.78 to 114.78 

8.7.2003 
21.6.2002 
20.10.2006 

• No provlslon of Variable Dearness Allowance for agricultural workers In the State. 
S Not available. 
The Minimum Wag .. alao include the variable dearness allowance, wherever provlded. 

National Agricultural Insurance Scheme 

·69. SHRI P.C. THOMAS: 
SHR1 A. SAl PRATHAP: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the features of the National Agricultural Insurance 
Scheme (NAIS) and other simMar existing schemes; 

(b) the States where NAIS has been introduced; 

(c) whether the Government has assessed the 
performance of NAIS; 

(d) if so, the outcome thereof; 

(e) whether the Union Govemment has received the 
report of jOint group constituted to study the improvement 
required in the existing Crop Insurance Scheme and to 
include more crops in NAIS for which proposals were 
received from various States; 

(f) if so, the recommendations made by the group; 
and 

(g) the reaction of the Govemment thereto? 

THE MINJSTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The 
National Agricultural Insurance Scheme (NAIS) sponsored 

by the Govemment of India is the major Crop Insurance 
Scheme being implemented in the country. In addition to 
the NAIS some of the private insurance companies are 
Im~'ementing weather based insurance scheme on limited 
scale. The main features of these schemes are given In 
the enclosed Statement. 

(b) National Agricultural Insurance Scheme is being 
implemented by 23 States and 2 Union Territories (UTa). 
These States and UTs are-Andhra Pradesh, Assam, 
Bihar, Chhattisgarh, Goa, Gujarat, Haryana, Himachal 
Pradesh, Jammu & Kashmir, Jharkhand Kamateka, Kerala, 
Madhya Pradesh, Maharashtra, Meghalaya, Orissa, 
Rajasthan, Sikkim, Tamil Nadu, Tripura, Uttar Pradesh, 
Uttaranchal, West Bengal, Andaman & Nicobar Islands 
and Pondicherry. 

(c) and (d) The Govemment had set up a Joint Group 
to study the improvements required In the existing Crop 
Insurance Schemes. The Joint Group has submitted its 
report. 

<e) and (f) The Group has made a number of 
recommendations. These include intsr-alia reducing the 
unit area of insurance to Gram Panchayat for major crops, 
improving the basis of calculation of threshold yield, higher 
indemnity level of 80% and 90%, coverage of pre-swing! 
planting risks and post-harvest losses, coverage of 
perennial horticultural crops. 

(9) The Government i8 .axamining the 
recommendations of the Joint Group. 
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Mllin FSllturss 01 Cmp Il18u,.nc. Sch1Jms8 

Natlon,l Agricultu ... 1 Insur.nce Scheme (NAtS) 

• Scheme is available to all farmers-loanee and 
non-Ioanee both-irrespective of their size of 
holding. 

• compulsory for loanee farmers and optional for 
non-Ioanee farmers. 

• The scheme is voluntary for the StateslUTs. 

• Sum-Insured may extend to the value of 
threshold yield of the area Insured. 

• Coverage of all food crops (cereals, millets & 
pulses). oilseeds and annual commercial! 
horticultural crops in respect of which past yield 
data is available for adequate number of years. 

• Among the annual commerciatlhorticulturat crops, 
eleven crops namely cotton, sugarcane, potato, 
chillies, ginger, onion, turmeric, jute, tapioca, 
annual banana and pineapple are presently 
covered. 

• Basically all-risk insurance scheme covering all 
yield losses due to natural, non-preventable risks. 

• Premium rates are 3.5% for bajra and oilseec:ls, 
and 2.5% for other Khatif crops; 1.5% for wheat, 
and 2% for other rabi crops. In case the rates 
worked out on the basis of actuarial data are 
less than the prescribed premium rate, the lower 
rate will be applicable. 

• In case of annual commerciaVhorticultural crops, 
actuarial rates are charged. 

• Small and marginal farmers are provided SUbsidy 
of 50% of the premium charged from them. The 
subsidy will be phased out over a period of 
5 years on sunset basis. 

• To implement NAIS at lower unit of insurance 
i.e. Gram Panchayat within three years. 

[Tflilnslationj 

Pending Consumer CMel 

*70. SHRI SHISHUPAl N. PATlE: 
SAHRI ASHOK KUMAR RAWAT: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Union Govemment has recently 
reviewed the cases pending with the Oonsumer Courts; 

(b) if 80, the details regarding the total number of 
complalnta pending with the National Consumer and the 
variQus State Conaumer Fora; 

(c) whether any action plan has been formulated for 
speedy disposal of these complaints; 

(d) if so, the details thereof; 

(e) if not, the reasons therefor; 

(f) whether financial assistance has been provided or 
is proposed to be provided to the States for setting up 
of new Consumer Fora and strengthening of the existing 
ones; 

(g) It so, the details of the amount allocated, State-
wise; 

(h) whether the Consumer Fora have since been set 
up by such States; and 

(i) if not, the reasons therefor? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (e) Union 
Govemment in coordination with National Consumer 
Disputes Redressal Commission (NCDRC) and Secretaries 
in-charge of Consumer Affairs in State/Union Territories 
reviews the functioning of the consumer for a on a 
periodical basis. 

Statement-I detailing the number of cases field! 
disposed off/pending in NCDRC and State Consumer 
Disputes Redressal Commissions (SCDRC), as reported 
by NCDRC, is enclosed. 

The following measures have been taken by the 
Union Government for speedy disposal of cases: 

(i) In order to promote e-governance, transparency, 
efficiency and systematizing of working of 
consumer fora and also to provide time bound 
delivery of justice to consumers, a project for 
computerization and computer networking of 
consumer fora throughout the country has been 
launched in March, 2005. 

(iI) The Consumer Protection Act, 1986 has been 
amended to facilitate quicker disposal of cases. 
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(iii) The State Govemments have been requested Commissions. However, In order to supplement the efforts 
from time to time not to allow the consumer of the State GovemmentslUT Administrations, the Union 
fora to remain non-functional as also to provide Govemment releued one time grants in 1995-1999 and 

adequate facilities and ensure that amended 2004-2005 amounting to Rs. 61.80 crores and Rs. 10.20 
crores respectively. The financial 888iatance waa meant 

provisions of the Consumer Protection Act are to be utilised for consumer fora already established by 
put to proper use for the benefit of consumers. the StatelUT Govemments. 

(f) to (i) As per the provisions of the Consumer Statement-II giving details of the grants to the States, 
Protection Act, 1986, the State Governments are for strengthening of infrastructure of consumer fora, 
responsible for establishment of District Fora and State released during 1995-99 and 2004-05 is enclosed. 

Sl6t.mMIt I 

CaHs Iil«Vdspossd ollpending in the Nalional Commission and Sla/s Commissions 

SI. Name of State Cases Cases Cases "Ioof As on 
No. filed since disposed Pending Disposal 

inception of since 
Inception 

2 3 4 5 6 7 

National Commlaalon 40110 32236 7874 80.37 31.10.2005 

1. Andhra Pradesh 17264 14905 2359 86.34 30.9.2005 

2. Andaman and Nicobar Islands 57 55 2 96.49 30.6.2004 

3. Arunachal Pradesh 33 22 11 66.67 30.6.2005 

4. Assam 1846 990 856 53.63 31.12.2004 

5. Bihar 10688 6700 3988 62.69 30.6.2005 

6. Chandigarh 5090 4998 92 98.19 31.10.2005 

7. Chhattlsgarh 2547 2041 506 80.13 30.6.2005 

8. Dadra and Nagar Havelil 11 11 0 100.00 31.12.2004 
Daman and Diu 

9. Delhi 23860 20282 3578 85.00 31.10.2005 

10. Goa 1661 1497 164 90.13 31.10.2005 

11. Gujarat 21821 18266 3555 83.71 30.6.2005 

12. Haryana 27832 15846 11986 58.93 31.10.2005 

13. Himachal Pradesh 4426 3768 858 85.13 30.9.2005 

14. Jammu and Kashmir 4512 3981 531 88.23 31.12.2003 

15. Jharkhand 2067 1752 315 84.76 30.6.2005 

16. Kamataka 17261 15426 1852 89.42 31.8.2005 
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2 3 4 5 6 7 

17. Kerala 1980e 15574 4032 79.43 31.8.2005 

18. Lakahadweep 12 12 0 100.00 31.10.2005 

19. Madhya Pradesh 20280 180n 2203 89.14 30.6.2006 

20. Maharashtra 31378 17876 13502 66.97 31.7.2005 

21. Manipur 47 20 27 42.55 30.6.2003 

22. Meghalaya 145 125 20 88.21 30.6.2005 

23. Mizoram 92 31 61 33.70 39.9.2005 

24. Nagaland 71 69 12 83.10 30.8.2005 

25. Orissa 14030 7304 6726 52.08 30.9.2005 

26. Pondicherry 109 80 29 73.39 31.10.2005 

27. Punjab 15769 11341 4418 7197 30.9.2005 

28. Rajathan 31371 21030 10341 67.04 30.9.2005 

29. Sikklm 27 26 96.30 30.8.2005 

30. Tamil Nadu 17820 15927 1693 90.39 31.10.2005 

31. Tripura 886 n2 94 89.15 30.9.2005 

32. Uttar Pradesh 43870 12433 31237 28.47 31.8.2005 

33. Uttaranchal 2~ 2097 367 85.11 30.6.2005 

34. West Bengal 9126 7897 1229 86.53 30.9.2005 

Total 38n.a 273457 114292 70.62 

8M.",.,,' /I 2 3 

Ons-TimtJ-GrBnIs f'tIlNstKI to ths StllttlSllJTs Bihar 320.00 45 

(Amount in Lakhs of Rupees) Jharkhand 120.00 75 

Name of the StateIUT Amount released Amount released Goa 70.00 Nil 
during during 

Gujarat 250.00 Nil 1995-1996 2004·2005 

Haryana 210.00 45 
2 3 

Himachal Pradesh 170.00 Nil 
Andhra Pradesh 270.00 105 

Jammu and Kashmir 70.00 Nil 
Arunachal Pradesh 170.00 Nil 

Kamataka 250.00 Nil 
Assam 280.00 Nil 



55 . WtiItsn AnsWSfS 

2 

Kerala 190.00 

Madhya Pradesh 500.00 

Chhattisgarh 

Maharashtra 360.00 

Manipur 130.00 

Meghalaya 120.00 

Mizoram 80.00 

Nagaland 120.00 

Orissa 180.00 

Punjab 180.00 

Rajasthan 350.00 

Sikkim 90.00 

Tamil Nadu 270.00 

Tripura 80.00 

Uttar Pradesh 680.00 

Uttaranchal 

West Bengal 220.00 

Andaman and Nicobar Islands 70.00 

Chandigarh Admn. 60.00 

Dadra and Nagar Haveli 60.00 

Item 2002-03 

Wheat 1. Haryana 

2. Punjab 

3. Uttar Pradesh 

Rice 1. Haryana 

2. Punjab 

3. Uttar Pradesh 

4. West Bengal 

NOVEMBER 28, 2005 

3 

Nil 

105 

75 

45 

Nil 

Nil 

75 

15 

270 

270 

45 

Nil 

Nil 

Nil 

Nil 

75 

45 

Nil 

Nil 

Nil 

1. 

2. 

3. 

2 3 

Daman and Diu 70.00 Nil 

Delhi 70.00 Nil 

Lakshweep 60.00 Nil 

Pondicherry 60.00 Nil 

Total 6180.00 1020.00 

[English} 

Production of Rice and Wheat 

·71. SHRI SURESH KURUP: WiU the Minister of 
AGRICULTURE be pleased to state: 

(a) the names of the States showing surplus 
production of rice and wheat during the last three years; 

(b) the areas showing decline In the production of 
foodgrains during the said period in the country; and 

(c) the action envisaged by the Government to check 
shortage of foodgrains in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Based on the state-wise estimates of 
production and consumption, the following states were 
surplus producers of wheat and rice during 2002-03 to 
2004-05: 

2003-04 2004-05 

Haryana 1. Haryana 

Punjab 2. Punjab 

Uttar Pradesh 3. Uttar Pradesh 

4. Madhya Pradesh 4. Madhya Pradesh 

1. Haryana 1. Haryana 

2. Punjab 2. Punjab 

3. Uttar Pradesh 3. Uttar Pradesh 

4. West Bengal 4. West Bengal 

5. Orissa 5. Orissa 

6. Chhattisgarh 6. Chhattisgarh 
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(b) At the aU India level, the production of foodgrains 
shows a long term upward trend. However, there have 
been fluctuations in foodgrains production. This is true of 
major foodgrains producing States also. The details of 
the production during the last three years are given in 
the enclosed Statement. 

(c) There is no shortage of foodgrains in the country. 

Stllfllment 

Production of Foodgrains (Million Tonnes) 

State 2002-03 2003-04 2004-05· 

Uttar Pradesh 38.14 44.25 41.46 

Punjab 23.49 24.73 25.84 

Rajasthan 7.54 17.99 11.93 

West Bengal 15.52 15.98 16.25 

Madhya Pradesh 10.75 15.87 14.10 

Andhra Pradesh 10.65 13.70 13.12 

Haryana 12.33 13.22 13.22 

Bihar 11.08 11.22 9.96 

Maharashtra 10.83 10.93 10.80 

Orissa 3.57 7.23 6.90 

Tamil Nadu 3.78 3.80 5.30 

All India 174.77 213.46 204.61 

"4th Advance Estimates. 

(Translation} 

Unemployment 

*72. SHRI SHIVRAJ SINGH CHOUHAN: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
atate: 

(a) whether the Govemment has conducted survey 
to assess the number of educated unemployed youth in 
the country; 

(b) if so, the details and the present ratio of educated 
youth and the' total unemployed youth in the country; 

(c) whether the Government is takinglproposes to 
take certain special measures to provide employment to 
these youths and reduce unemployment; and 

(d) if so, the detaUs thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SEKHAR RAO): (a) to (d) Estimates 
of employment and unemployment are obtained through 
quinquennial labour force surveys conducted by National 
Sample Survey Organisation. Last such survey for which 
results are available was conducted during 1999-2000. 
As per this survey, number of unemployed persons on 
usual status basis was estimated at around 90 lakh. 60% 
of the unemployed i.e. around 54 lakh were educated 
(secondary & above). Creation of around 5 crore 
employment opportunities during the 10th Plan Period was 
targeted. Out of these, around 3 crore were to be 
generated in the normal growth process and remaining 
2 crore through .special employment generation 
programmes. Besides, Nationa1 Rural Employment 
Guarantee Act, 2005 which aims at enhancing the 
livelihood security in rural areas by providing at leut 
100 days of guaranteed wage employment in every 
financial year to each Rural households has been passed. 

(English} 

AfforestaUon Progrmnme 

"73. SHRI M. APPADURAI: 
SHRIMATI RUPATAI D. PATIL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) the steps being taken currently by the Govemment 
for increasing the forest cover In the country; 

(b) the funds allocated to each State under the 
National Afforestation Programme (NAP) during the I_ 
three years and the rafter; 

(c) whether any Non-Governmental Organisation 
(NGO) has been involved in such a programme; 

(d) if so, the detaNs thereof; 

<e, the adcHtlonal area brought under the cover 
through this programme; 
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(f) the revenue earned from forest resources during 
the last three years, State-wise and year-wise; 

(g) the steps takerVproposed to be taken to top further 
destruction of forest resources by forest mafia and others 
Indicating the number of such cases reported during the 
above period; and 

(h) the efforts being made to bring 33% area of the 
country under forest cover? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAtN 
MEENA): (a) The Mlniatry of Environment and Forests 
has launched a major afforestation initiarttve called the 
National Afforestation Programme (NAP), during the Tenth 
Five Year Ptan for regeneration of degraded forests and 
adjoining lands through people's participation. The people-
centric approach 18 manifest In the two-tier decentralized 
lnatltutional set-up of Forest Development Agencies (FOAl) 
at the forest division level and Joint Forest Management 
Committees (JFMCs) at the village level for the 
implementation of NAP. 

(b) State-wise funds relaaled during the lut th .... 
years and so far during the current financial year under 
NAP is given in that enclosed Statement-I. 

(c) and (d) Non-Govemment Organizations (NGOs) 
are also involved in the awareness regeneration and for 
concomitant evaluation of FDA projects under NAP In the 
States. Details of such NGOs are maintained at the FDA 
level. 

<e) 650 FDA projects have been approved under NAP 
as on 22.11.2005 to treat a total project area of 8.89 
lakh hectares upto the Tenth Ave Year Plan. 

(f) State-wise revenue eamed from forest resources 
for 2001-02, 2002-03 and 2003-04 is given in enclosed 
Statement-II. 

(g) The Ministry of Environment and Forests has 
launched an Integrated Forest Protection Scheme, 
primarily for strengthening the Infrastructure for protection 
of forests to control illicit fellings, fires, encroachment, 
etc. In three years from 2001-02 to 2003-04, 6,46,052 
cases of illicit felting have been reported in diHerent 
States. 

(h) The following steps have been taken to Increase 
the forest cover in the country: 

(i) For creating awareness and sensitls.atlon about 
the subject, consultations with State 
Govemments, Union Territories Administration, 
other Ministries of Govemment of India, research 
institutes and non-govemment organizations have 
been held. State Forest Ministers' Conference 
held on 5-6 August 2004 also deliberated on 
the issue in great detail. 

(II) State Government and Union Territories 
Administrations have been requested to formulate 
and implement a comprehensive Media Plan to 
create mass awareness about tree planting. 

(Iii) Guidelines for rationalization of felling and transit 
regulations for tree species grown on non-forest 
private lands have been issued to the State 
Governments and Union Territories 
Administrations to encourage private tree 
plantation. 

(iv) State Government and Union Territories 
Administrations have been requested to 
constitute Chief Secretary-level Committee of all 
land owning and other concemed Departments, 
and also involve them in tree planting activities. 

(v) Multi-Stakeholder Partnership (fOISP), involving 
State Forest Department, the local village 
community and the private industry (Sponsor), 
has been mooted for forestation of degraded 
lands. 

(vi) A new component has been added in the 
National Afforestation Programme to extend jOint 
forest management (JFM) to all 1.73 lakh forest-
fringe villages in the country. 

(vii) PlaMlng Commission has given in-principle 
approval for National Bombaoo Mission 
whereunder bamboo plantation will be 
encouraged on forest and non-forest lands. 
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S.lwHnl I 2 3 

Staltl-wistl Funds RtIIMHd unct.r Nlltional Affr:nrlsllllIon 12. Karnataka 88.77 
Programmtl in fils l88t thIN ytl81B (2002-2005) and 

thtHufltlr (2005-06, _ on 22. 1'.2OO5) 13. K.rala 8.63 

SJ.No. Name of StateIUT Amount 14. Madhya Pradesh 48.72 

Aeleased 15. Maharuhtra 38.7 
(As. In 
croret) 16. Manlpur 19.21 

2 3 17. Meghalaya 7.63 

18. Mizoram 45.97 
1. Andhra Pradeeh 36.55 

19. NagaJand 28.31 
2. Arunachal Pradesh 10.29 

20. Orlesa 34.33 
3. Assam 17.00 

21. Punjab 4.82 
4. Bihar 6.44 

22. Rajasthan 17.33 
5. Chhattisgarh 42.17 

23. Sikklm 17.99 
6. Goa 0.64 

24. Tamil Nadu 50.08 
7. Gujarat 23.49 

25. Tripura 16.05 

8. Haryana 28.02 26. Uttar Pradesh 70.62 

9. l1imachal Pradesh 23.27 27. Uttaranchal 21.31 

10. Jammu and Kashmir 18.46 28. Weet Bengal 18.4 

11. Jharkhand 24.51 Total 747.81 

SIll.".", H 

Totsl Rsvtlnutl Eamt1tl by tlllCh SfIIltI hom FotrI8Is during IhtI La$l ThIN YtIIIlB (2001-02 10 2OfJ3..()4) 

Amount 
(RupH$ is CffHU) 

SI.No. StateJUT 2001-02 2002-03 2003-04 Total 

2 3 4 5 5 

1. Andhra Pradesh 63.81 83.17 99.43 248.41 

2. Arunachal Pradesh 25.24 15.81 9.83 50.48 

3. Assam 12.08 18.54 19.17 49.79 

4. Bihar 6.69 5.69 5.92 18.3 

5. Chhattisgarh 107.97 110.17 136.76 364.9 
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2 3 4 5 5 

6. Delhi Nil Nil Nil Nil 

7. Goa 1.18 0.72 1.81 3.71 

8. Gujarat 30.49 20.19 33.26 83.94 

9. Haryana 24.21 29.12 26.09 79.42 

10. Himachal Pradesh 27.56 30.60 60.79 118.95 

11. Jammu and Kashmir 39.14 36.23 44.46 11-9.83 

12. Jhar1<hand 14.92 22.04 22.41 59.37 

13. Karnataka 100.09 100.88 188.68 389.65 

14. Kerala 113.70 149.57 187.18 450.45 

15. Madhya Pradesh 350.84 554.09 535.71 1440.65 

16. Maharashtra 133.82 102.01 132.55 368.38 

17. Manipur 0.73 0.78 0.95 2.46 

18. Meghalaya 6.67 7.61 10.75 25.03 

19. Mizoram 1.63 3.80 3.16 8.59 

20. Nagaland 2.91 3.89 4.01 10.81 

21. Orissa 87.24 96.91 49.81 233.96 

22. Punjab 15.07 15.69 7.94 38.7 

23. Ra;asthan 44.29 41.00 38.82 124.11 

24. Sikkim 6.45 7.20 7.23 20.88 

25. Tamil Nadu 97.04 157.44 90.21 344.69 

26. Trlpura 4.53 4.36 4.16 13.05 

27. Uttar Pradesh 67.81 87.10 86.00 220.91 

28. Uttaranchal 91.50 149.86 127.23 368.59 

29. Weat Bengal 26.40 56.22 44.63 127.25 

30. Andaman and Nicobar Islands 14.83 7.85 6.80 29.48 

31. Chandigarh 0.6 0.4 0.9 1.9 

32. Oadra and Nagar H8\'e11 0.29 0.074 0.097 0.461 

33. Daman and Diu 0.0045 0.171 0.266 0.4415 

34. Lakshadweep Nil Nil Nil Nil 

35. Pondicherry Nil Nil Nil Nil 
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World Sank Report on Water Sector 

*74. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI S.K. KHARVENTHAN: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the attention of the Government has been 
drawn to the news-item captioned Mlndia faces a turbulent 
water future: World Bank" appearing in 'The Hindu' dated 
October 02, 2005; 

(b) if so, whether the Government has studied the 
World Bank draft report in this regard; 

(c) if so, the reaction of the Government thereto; 

(d) whether the Worid Bank proposes to increase its 
loans to India for the waler sector, including water 
resource management and irrigation; 

(e) if so, the details thereof; and 

(f) the steps taken by the Government for proper 
utilization of loan to bring improvement in the water 
sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) to 
(c) Yes Sir. The Government is aware of the draft Report 
titled "India's Water Economy: Bracing for a Turbulent 
Future" prepared by Mr. John Briscoe of the World Bank. 
The report is based on study conducted by the Worid 
Bank on its own. The report in general discusses various 
aspects of water resources development and management 
in India and broadly covers the issues related to: 

i. adjusting to the needs of a changing India; 

ii. adjusting to scarcity and greater variability; 

iii. dealing with growing conflicts; 

iv. maintaining and renewing existing infrastructure; 

v. building infrastructure in under-served areas and 
for under-served public purposes; 

vi. making the transition from development to 
management and development; 

vii. revitafizing the machinery of government to deal 
with the turbulent water future; and 

viii. charting a prioritlsecl, sequenced, pragmatic. path 
for making improvements. 

Most of issues are duly addressed in the National 
Water Policy and appropriate actions are taken in light of 
the present policies of the Union and State Governments. 

(d) and (e) The Country Director, World Bank has 
indicated about enhancement of fund allocation by Wortd 
Bank for water resources projects from present level of 
US $ 200 million per year to about US $ 800 million per 
year. 

(f) Implementing agencies i.e., the State Governments 
are impressed upon for timely completion of the externally 
funded projects as per the approved clan and the 
progress Is regularly monitored to ensure proper utilization 
of the loan assistance. 

District Con.umer Information Centr .. 

·75. DR. ARUN KUMAR SARMA: 
SHRI MANI CHARENAMEI: 

Will the Minister of CONSUMER AFAIRS, FOOD AND 
PUBLIC DISTRIBUTION be pleased to state: 

(a) the objectives behind formation the District 
Consumer Infonnatton Centre's (DCle) atongwith their 
I'1'1Odu8 DptIMnm, 

(b) whether Infonnation about the location and specific 
functional st,atus of the centres run by the Non-
Governmental Organizations (NGOs) has been given wide 
publicity; 

(c) if not, the mechanism evolved for ensuring actual 
benefit to consumers from such centres; 

(d) the details of such centres in each of the districts 
in the North-Eastern Region indicating the assistance 
granted and disbursed to them till date NGO-wise; 

(e) whether the Government has assessed the 
performance of the NGOs availing such assistance; and 

(f) if so, the details thereof? 
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THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) As per the 
scheme, DIstrict Consumer Information Centres are to 
function as information, resources and guidance Centres 
and are to be run by Zilla ParishadsNoluntary Consumer 
Organizations/Educational Institution of repute. 

boards at prominent places to make the people aware of 
Its existence. 

(d) A statement Is enclosed. 

(b) and (c) The CDIC Is expected to place display 

(e) and (f) An evaluation Study of the DCIC scheme 
has been conducted in 2004-05 by the Social and 
Research Institute, a unit of the Indian Market Research 
Bureau. 

SI.No. District 

2 

Manlpur 

1. Chandal 

2. Chandal 

3. Thoubal 

4. Imphal West 

5. Imphal West 

6. Bishnupur 

7. Senapati 

8. Chura-Chandpur 

Name of Organization 

3 

Resource Centre for Social Welfare 
and Community Development, 
Japhor Bazar, Post Box-1 B Distt. 
Chandel, Manipur 

Manipur Boarder Area Development 
Society, P.O. Chakpikarong, Zapphu 
Bazar, Chandel Distt., Manipur 

Rural Voluntary Services, Wangval 
Nayai Lelkai, Distt: Thoubal-
795138, Manipur 

Manipur Women Coordinating 
CouncU, opp Manipur University, 
Chanchipur, Imphal-795 003 

Greenland Development 
Organisation, Sagol Band, Terasapal, 
Leirak, Tyrs Road, Imphal, 
Manipur-795001 

Backward Development Services, 
Wangjing Bazaar, Distt: Thoubal-795148 
(Manipur) 

SCIST, Backward Children Women 
Organisation, Thoubal, Khunou, 
Post & Distt. Thoubal, Manipur 

Dedicated Peoples Organization 
Keishampat, Leimajam, Keikai, 
Imphal-750001, Manipur 

Amount 
Sanctioned 

4 

5,00,0001-

5,00,000/-

5,00,000/-

5,00,000/-

5,00,000/-

5,00,000/-

5,00,000/-

5,00,000/-

Released 

5 

4,25,000/-

5,00,000/-

4,25,000/-

2,50,000/-

2,50,000/-

4,25,0001-

4,25,000/-

2,50,000/-
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2 3 4 5 

9. Imphal East Manipur Rural Service Association, 5,00,000/- 2,50,000/-
Old Checkon, Ananda Singh Hr. Sec. 
Academy Gate, Imphal East Distt. 
Manipur-785001 

NAGALAND 

1. Dimapur Nagaland Tribal Rural Development 5,00,000/- 2,50,000/-
Association. Dimapur. Nagaland 

ASSAM 

1. Nagaon Gram Vikas Parishad, At Rengaloo 5,00,000/- 2,50,000/-
Post Jumairnar. Nagaon Distt., Assam 

MIZORAM 

1. Alzawl Mizorum Consumers' Union, 5,00,000/- 5,00,0001-
Aizwal. Treasure Square. Alzwal-796001 
Mizoram 

SIKKIM 

1. North Distt. Sikkim Govt. of Sikkim. Food & Civil 5,00,000/- 2,50,000/-
Supplies and Consumer 
Affairs, Gangtok, Sikkim-737101 

2. South Distt. Sikkim Govt. of Sikklm, Food & Civil 5,00,000/- 2.50,000/-
Supplies and Consumer 
Affairs, Gangtok, Slkkim-737101 

3. Gangtok (East) Govt. of Sikklm, Food & Civil 5,00,000/- 4,25,000/-
Supplies and Consumer 
Affairs, Gangtok, Slkkim-737101 

[Trans/a/ion} (c) whether these sugar mills have fully utilised the 
said assistance; 

Assistance from Sugar Development Fund 

-76. SHRI RAMDAS ATHAWAlE: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC , 
DISTRIBUTION be pleased to state: 

(a) the number of proposals received for availing 
financial assistance from the Sugar Development Fund 
for expansion and modernisation of the sugar mills during 
the last three years and thereafter till date State-wise 
and year-wise; 

(b) the number of the sugar mills provided assistance 
from the fund during the said period; 

(d) If not, the reasons therefor; and 

(e) the steps proposed to be taken to ensure proper 
utilisation of the financial assistance by the sugar mills? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Details are 
given in the enclosed Statement-I. 

(b) Statement-II is enclosed. 

(c) and (d) There is normally a time gap between 
disbursement of the loan and full utilization of the same 
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in the project. Therefore, there will be a few cases where 
the disbursed loan has not been fully utilized at a 
particular time. By the time the project is completed and 
c~missioned, the financial assistance provided from the 
Sugar Development Fund (SDF) gets fully utilized. 

(e) There is already a system in place to monitor 
utilization of the financial assistance provided to the sugar 
mills from the SDF. Industrial Finance Corporation of India 

(IFCI) and National Cooperative Development Corporation 
(NCDC) have been appointed as the Monitoring Agencies 
on behalf of the Govemment to oversee and monitor 
proper utilization of the loan and implementation of the 
project. Second instalment, and the balance loan, if any, 
is disbursed only on submission of utilization certificate 
of the earlier instalment and progress report of a 
Chartered Accountant which needs to be duly 
recommended by IFCIINCDC. 

Year-wISe, State-wise numbsr of proposals f9CSivsd from sugar mills for availing financial assistance from SDF lor 
expansion and modsmization during thtl yeatS 2002-03, 2003-04, 2004-05 and 2005-2006 (lIP 10 31. fa2005). 

State 2002-03 

Uttar Pradesh 2 

Karnataka 

Madhya Pradesh 

Uttaranchal 

Andhra Pradesh 

Maharashtra 

Tamil Nadu 

Total 3 

Stlltlmlml /I 

Number of sugar mills provided assistanCtl from ~ 
Sugar Development Fund during 2002-03, 2003-04, 

2004-05 and 2fJ05.06 (upto 31.10.2005). 

Years Number of 
Sugar MiUs 

2002-03 15 

2003-04 7 

2004-05 8 

2005-06 (upto 31.10.2005 3 

Total 33 

2003-04 2004-05 2005-06 

1 3 

1 

3 3 5 

{English} 

Import of Cotton 

on. SHRIMATI MANEKA GANDHI: Will the Minister 
of AGRICULTURE bE> pleased to state: 

(a) whether cotton is being imported every year in 
large quantities. due to low yields and inferior quality of 
the cotton grown in the country; 

(b) if so, whether the quantum of Import has 
increased over the .years; 

(c) if so, whether efforts have been made for cutting 
the costs of cotton by increasing its yield and enhancing 
the quality to bring it to the international standards; and 

(d) if so, the detail~ thereof? 
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THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (d) There 
has been no clear trend in the imports of cotton into the 
country over the last few years as is evident from the 
data given bel~ 

year Quantity (thousand tomes) Value (Rs. in CI'OI8S) 

2000-01 212.36 1184.73 

2001-02 387.04 2053.62 

2002-03 233.85 1237.61 

2003-04 252.98 1570.01 

2004-05 (P) 183.06 1099.60 

Source·DGCIS 
P·Provlsional 

The imports of cotton reached a high at 387.04 
thousand tonnes in the year 2001-02. Subsequently, there. 
was a decline to 233.85 thousand tonnes in 2002-03, 
and 183.06 thousand tonnes during 2004-05. 

Since February 2000, Government is implementing a 
Technology Mission on Cotton in order to increase 
production, productivity and improve the quality of cotton 
in the country. 

The mission integrates various aspects of cotton 
development i.e. research, extension, crop protection 
technologies, developmental programmes for increasing 
production and productivity, development of marketing 
infrastructure and upgradation and modernization of 
ginning and pressing factories. 

Under the mission, assistance is provided for critical 
inputs, pest management, dissemination of crop production 
and protection technologies, popularisation of micro-
irrigation, training of farmers, construction of marketing 
facilities, setting up of quality testing laboratories and 
upgradation and. modernization of ginning and pressing 
factories to enhance production, productivity and quality 
of cotton. 

Production of Edible 011 

*78. SHRI DHANUSKODI R. ATHITHAN: 
PROF. M. RAMADASS: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the details regarding 'Production and import of 
edible oil in the country during the last three years, year-
wise and State-wise; 

(b) whether the production of edible 011 in the country 
has been dectinlng during the last few years; 

(c) if so, the reasons therefor; 

(d) whether the production is likely to decline further 
during the current year; and 

(e) if so, the steps the Government proposes to take 
to increase the production and check shortage of edible 
oil in the country? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) The details 
regarding production and import of edible oils in the 
country during the last three years are as under: 

(in lakh tonnes) 

Oil Year Net availabililylproduction 01· I~ of edible oil 
(November 10 edible oils from all 
October) domestic sources 

2002-2003 46.64 43.65 

2003-2004 71.64 52.95 

2004-2005 76.98 45.42 
(Estimates) (Estimates) 

State-wise data regarding production and import of 
edible oils is not maintained. 

(b) No, Sir. 

(c) Question does not arise. 

(d) and (e) Steps taken by the Government to 
increase the production of edible oil in the country include 
enhanced incentives to the farmers through fixation of 
Minimum Support Price (MSP) of major oilseeds, 
implementation of centrally sponsored Integrated Scheme 
for Oilseeds, Pulses, Oil Palm & Maize (ISOPOM) in 
certain States, financial assistance for oil palm 
development, assistance provided for purpose of breeder 
seed, integrated pest management etc. Import of edible 
oils, except coconut oil, has also been allowed under 
Open General licence (OGl). 
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Shortage ~ Phoaphoric Add 

·79. SHRI S. MALLIKARJUNIAH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether production of fertilizers In the country is 
Insufficient to meet the Indigenous demand resulting in 
large scale import of the same; 

(b) if so, whether raw materials like phosphoric acid 
is not sufficiently available for production of fertilizer as a 
result of which the farmers are not able to meet their 
requirement; and 

(c) if so. the action taken/proposed to be taken by 
the Government in this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) The country has achieved near self-
sufficiency in terms of establishment of production capacity 
in respect of nitrogenous and phosphatic fertilizers. Urea 
is presently the only fertilizer under statutory price and 
partial movement control. All other fertilizers have been 
decontrolled. 

As far as urea is concerned the highest ever 
production was achieved in the last year, which is 
estimated to be further exceeded in the current year. 
However, due to sharp increase in demand. imports are 
also being made to ensure that the demand is adequately 
met. 

The production. in so far as phosphatic fertilizers are 
concemed. is dependent upon availability of imported raw 
material and intermediates in adequate quantities and at 
competitive prices. Although the imports of phosphatic 
raw material and intermediates are de-canalised and freely 
allowed. during the current season there have been 
difficulties in the adequate availability of phosphoric acid 
which is an essential intermediates for phosphatic 
fertilizers. This has resulted in lower production of DAP 
and consequent higher imports. However. it is being 
ensured that adequate quantities of fertilizers are available 
and for this purpose. apart from direct Import by fertilizer 
manufacturers the Govemment is also maintaining a buffer 
stock of imported DAP to off-set any shortfall in production 
and availability. 

The requirement of potassic fertilizers is met entirely 
through imports and adequate quantities of the same are 
available. 

The Government of India Is clolely monitoring the 
demand and supply position of all major fertlHzers in cloee 
coordination with the Department of Agriculture and 
Cooperation and State Governments. 

Working Condition of Employ... In 8PO Sector 

·80. SHRI C.K. CHANDRAPPAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government's attention has been 
drawn to a survey report published by Shri V.V. Giri 
National Labour Institute on the working conditions of 
employees In the Business Processes Outsourcing (BPO) 
sector in the country; 

(b) if so, the findings of the report and the reaction 
of the Govemment thereto; 

(c) whether the" Govemment has any proposal to 
monitor the working conditions of the employees in BPO 
sector and ensure implementation of various labour laws 
in the sector; and 

(d) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes, Sir. 

(b) to (d) V.V. Giri National Labour Institute, an 
autonomous society under the Ministry of Labour and 
Employment is mandated to carry out research and 
training on labour related issues. Its faculty enjoys 
considerable academic freedom in selecting the theme 
and the subject matter of research projects. As per this 
practice. a micro-level study relating to labour in Business 
Process Outsourcing was conducted by one of the 
Associate Fellows of the Institute. The study was 
conducted during 2003. The report of the study was based 
on the findings of a field survey conducted among 277 
customer care agents from 6 call centers In Noida (UP). 
That way the study was based entirely on the responses 
of call center agents in a limited geographical cluster. 

The study evaluates the perceptions of work 
experience of the call centre agents to throw light on the 
potentialities and possible problem areas of human 
relations In order to strengthen the sUllainability of the 
industry in the longer term. It does not represent the 
view of all the actors in the industry a.nd does not purport 
to represent the entire BPO Sector in the country. 
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Moreover, the views expressed In the report are of the 
concemed researcher and not of the Institute or of the 
Ministry of Labour and Employment. 

BPOs are covered under the existing labour laws. 
The State Govemments are the -appropriate Govemmenr 
under the various labour laws and legally veeted with 
powers to deal with violation of labour laws In BPO 
Sector. 

Soli Erollon 

*81. SHRIMATI D. PURANDESWARI: 
SHRI RAVICHANDRAN SIPPIPARAI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the erosion of the soli Is taking place at 
an alarming rate; 

(b) H so, the details thereof and the reasons therefor, 

(c) whether the high rate of soli erosion is adversely 
affecting the farm productivity; 

(d) if so, whether any study/research has been 
conducted by the Govemment In this regard; 

(e) if so, the details thereof; and 

(f) the steps taken/proposed to be taken to check 
erosion of soil? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (f) Ves, 
Sir. The soil formation and erosion is a natural process 
occurring simultaneously to maintain the equilibrium in 
eco-system. Due to over exploitation, unscientific use of 
natural resources and other reasons, the land denudation 
is more than natural formation. As per available estimate, 
the average rate of soil erosion In the country is 16.4 
tonnes per hectare per year and over 5.3 billion tonnes 
of soil is lost every year through water erosion, resulting 
in a loss of around 8 million tonnes of plant nutrients 
annually. As per recent study conducted by National 
Bureau of Soil Survey and Land Use Planning 
(NBSS&LUP), out of total geographical area of 328.60 
million ha., about 146.82 million ha. area (45%) is 
suffering from various kinds of land degradation as per 
break up given below: 

SI.No. Type of Land Extent of Area In 
Degradation million ha. 

1. Water erosion 93.68 

2. Wind erosion 9.48 

3. Water logging 14.30 

4. Salinity/alkalinity 5.95 

5. Soil acidity 16.03 

6. Complex problem 7.38 

Total Degraded area 146.82 

In some typical cases studies conducted by the 
Central Soil and Water Conservation Reaearch and 
Training Institute, Dehradun it has been noticed that there 
Is reduction In the yields of crops and Income to the 
farmers due to loss of top soils. With a view to lustain 
farm productivity, Govemment of India has formulated 
comprehensive schemes/programmel on watershed 
development for control of soli erollon and land 
degradation In the country. The various Watershed 
Development Programmes being implemented are 
(I) National Watershed Development Project for Ralnfed 
Areas (NWDPRA), (II) Soli Conservation for Enhancing 
Productivity of Degraded Lands in the Catchments of River 
Valley Project & Flood Prone River (RVP & FPR), 
(iii) Watershed Development Project in Shifting Cultivation 
Areas (WDPSCA), (iv) Reclamation of Alkali Soil (RAS), 
(v) Extemally Aided Projects (EAPs) for development of 
degraded lands, (vi) Drought Prone Area Programme 
(DPAP), (vii) Desert Development Programme (DDP), 
(viii) Integrated Wasteland Development Programme 
(rwDP) and (Ix) National Afforeltation & Eca-Development 
Project (NAEP). Under these programmes, since inception 
upto March, 2005, an area of 28.533 million ha. has 
been developed with expenditure of Rs. 145n.32 crore 
as per scheme-wise detail given In the enclosed 
Statement. 

The Working Group on Watershed Development, 
Rainfed Farming and Natural Resources Management for 
Tenth Five Vear Plan, constituted by Planning Commission 
has suggested a perspective plan for development of 88.5 
million ha. in 20 years through Watershed Development 
Programmes. Accordingly, an area of 21.4 million ha. 
has been proposed for treatment under various Watershed 
Development Programmes with an estimated cost of 
Rs. 6422.95 crore during X Five Vear Plan. 
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Sl6t.mMl 

D6gnlded Lands ~vtJloptKI undtlr Vllrious WIINIt5htHI Oeve/opmtlnt ProgrammtlS, sines incsption upto Mlltch, 2O(J5 

(AIf!III in Lalrh ha. and ExpenditutS in Rs. ClotS) 

SLNo. Ministry/Scheme Area treated and Area treated and Tota1 area treated 
and year of start Expenditure since Expenditure in and Expenditure 

inception upto IX first 3 years of since 'Inception 
Plan X Plan (2002-05) upto March, 2005 

Area Expdr. Area Expdr. Area Expdr. 

(A) Ministry of Agriculture, Department of Agriculture • Cooperation 

1. NWOPRA 69.79 1877.74 9.55 519.82 79.34 2397.56 
(1990-91 ) 

2. RVP & FPR 54.88 1516.26 5.99 377.91 60.87 1894.17 
(1962 & 81) 

3. WOPSCA 2.58 166.27 0.60 60.16 3.18 226.43 
(1974-75) 

4. RAS 5.81 76.39 0.78 20.25 6.59 96.64 
(1985-86) 

5. EAPs 15.00 2071.01 8.63 2685.25 23.63 4756.26 

Sub Total 148.06 5707.67 25.55 3663.39 173.61 9371.06 

(8) Ministry of Rurel Development 

1. OPAP 13.79 897.67 12.50 844.39 26.29 1742.06 
(1973-74) 

2. ODP 6.70 686.02 8.00 614.99 14.70 1301.01 
(1977-78) 

3. IWOP 37.36 461.26 24.60 848.94 61.96 1310.20 
(1988-89) 

Sub Total 57.85 2044.45 45.10 2308.92 102.95 4353.37 

(C) Ministry of Environment • Forests 

1. NAEP 4.76 383.82 4.01 469.07 8.77 852.89 
(1989-90) 

Total (A+B+C) 210.67 8135.94 74.66 6441.38 285.33 14577.32 

Details of abbreviations: 
NWDPRA National Watershed Development Project for Rainfed Areas 
RVP & FPR River Valley Project & Flood Prone River 
WDPSCA Watershed Development Project for Shifting Cultivation Areas 
RAS Reclamation of Alkali Soil 
EAP Externally Aided Projects 
DPAP Drought Prone Area Programme 
IWDP Integrated Wasteland Development Project 
NAEP National Afforestation and Eco-Development Projects. 
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Schedu~M and Drug Induaby 

626. SHRI MAHBOOB ZAHEDI: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether Schedule-M all along controls the drug 
producing system; 

(b) if so, whether 250 drug-producers of West Bengal 
are going to lose their eligibility for submitting Govemment 
tender in the ensuing November period due to the Central 
laws on this system; 

(c) if so, whether this miserable situation cropped up 
due to change in Schedule-M Laws which required for 
the drug producers sufficient lands separately for various 
divisions; 

(d) if so, whether the Govemment proposes to discuss 
with the State for the sustenance of the small and medium 
drug industries to amend the system; and 

(e) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Yes Sir, Schedule-M to the Drugs & 
Cosmetics Rules prescribes the requirements of Good 
Manufacturing Practices which are to be followed by all 
drug manufacturing units in the country. These provisions 
are enforced by the State Drug Control Authorities. 

(b) Drugs Control Administration, West Bengal has 
informed that it is not a fact that 250 drug producers of 
West Bengal are going to lose their eligibility for submitting 
Government tender in the ensuing November period. 

(c) to (e) In view of (b) above, do not arise. 

Re.earch In Pharmaceutical Industry 

627. SHRI M. SREENIVASULU REDDY: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether medical researchers have to follow 
stringent animal experimentation regulation regime for 
conducting research in pharmaceutical industry in India; 

(b) if so, whether the govemment has any proposal 
for relaxation of norms for granting clearances for animal 
experimentation to facilitate pharmaceutical research; and 

(0) if so. the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) The experimentation on animals is regulated 
by Breeding of and Experiments of Animals (Control and 
Supervision) Rules, 1998 as amended in 2001, made 
under the Prevention of Cruelty to Animals Act, 1960. 
Every establishment carrying out animal experimentation 
has, therefore, to follow the norms as specified in these 
Rules. These norms are in no way stringent but are 
quite appropriate and have helped research institutes 
improve their animal houses facility. 

(b) and (c) Doe~ not arise. 

Grant of Retention Price and Subaidy to Producers 
of Nitrogenous Fertilizers 

628. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) the details of the criteria laid down for the 
retention price and subsidy per tonne granted to the 
producers of different varieties of nitrogenous fertilizers 
as on date. unit-wise; 

(b) the procedure followed while granting per tonne 
amount, as a part of the retention price towards various 
heads; and 

(c) the details of capital related costs granted to each 
of the units per tonne on production as part of the 
retention price? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) At present. only urea amongst the 
nitrogenous fertilizera i8 under statutory prioe and partial 
distribution and movement control and is eligible for 
subsidy/concession. The retention price under Retention 
Price Scheme stands abolished w.e.f. 1.4.2003. A group 
based New Pricing Scheme (NPS) for urea units has 
been introduced w.e.f. 1.4.2003 and a concession rate 
derived on the basis of averaging of retention prices as 
on 31.3.2003 of urea units belonging to particular groups 
is being paid per tonne of urea to the urea manufacturing 
units. The concession rate payable is a composite figure 
and as such there is no break up towards various heads. 
The concession rate payable is adjusted on account of 
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escalation/de-eacalation In the price of feedstock. fuel. price of urea is paid sa subsidy to urea manufacturing 
purchased power and water. The difference between the units. The latest rates of conceaslon unit-wise are given 
conceaeion rate and the statutorily notified maximum retail In the enclosed Statement. 

smmm."t • 

LshlSt Provisionsl COncBSsion RsfBS 

SI.No. Name of the unit Concession Sales Total 
Rate Tax (Rs.IMT) 

(Rs.IMT) (Rs.IMT) 

2 3 4 5 

FHd-Stock: G.. (Pre-1982) 

1. BVFC-NamNp-1II 5048 225 5273 

2. IFFCO-Aonla-I 5265 149 5414 

3. INDOGUlF-Jagdlahpur 6768 179 6947 

4. KRIBHCO-Hazira 4963 292 5256 

6. NFl-VIJalpur-1 5504 175 5679 

FHd-8tock: G •• (Po.t-1992) 

6. NFCl-Kakinada-1 6395 323 6718 

7. CFCl-Gadepan-1 7843 165 8008 

8. TCl-Babrala 7947 182 1829 

9. OCFL-ShahJahanpur 7711 172 7883 

10. NFCl-Kakinada-1i 9674 370 10044 

11. IFFCO-Aonla-II 5814 142 5956 

12. NFL-Vijalpur-II 7915 206 8121 

Feed.tock: Naphtha (Pr.'992) 

13. IFFCO-Phulpur-I 14422 346 14768 

14. MCFL-Mangalore 15284 586 15870 

15. MFL-Madras 17499 465 17964 

16. SFC-Kota 14264 384 14648 

17. SPIC-Tuticorin 15778 325 16103 

18. Zil-Goa 15679 1772 17451 
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2 3 

Feedstock: Naphtha (post·1992) 

19. IFFCO Phulpur-II 14652 

20. CFCL Gadepan-II 14717 

Feed-Stock: FO/LSHS 

21. GNFC-Bharuch 8204 

22. NFL-Nangal 12848 

23. NFL-Bhatinda 11966 

24. NFL-Panipat 11981 

Feedstock: Mixed 

25. GSFC-Vadodara 

26. IFFCO-Kalol 

27. ReF-Thai 

Floods In Bhlma and Krishna. RIve ... 

629. SHRI IQBAL AHMED SARADGI: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government of Karnataka has 
represented to the Union Government about the 
indiscriminate release of water by Maharashtra from its 
reservoirs without notice, causing floods in the villages 
on the banks of the Krishna and the Bhlma rivers; 

(b) if so. the action taken/proposed to be taken by 
the Government in this regard: 

(c) whether the Union Government has taken up the 
matter with the Government of Maharashtra; and 

(d) if so, the outcome of the talks held and to what 
extent the Government has prevailed on the Government 
of Maharashtra not to release water from its reservoirs? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) Yes, 
Sir. 

7186 

7865 

9579 

4 

336 

427 

608 

281 

283 

300 

459 

675 

280 

5 

14988 

15144 

8812 

13129 

12249 

12281 

7645 

8540 

9859 

(b) to (d) Ministry of Water Resources arranged an 
inter-State meeting of Karnataka and Maharashtra on 22nd 
August, 2005 to discuss the flood situation in Krishna. It 
was decided In the meeting that both the State 
Government would exchange relevant data and studies 
carried out, Central Water Commission would convene a 
meeting of technical officers of both the States to review 
the studies and would chalk out a work plan to complete 
the studies In the shortest possible time. 

Plans for Growth of IIS00 

630. SHRI BASU DEB ACHARIA: Will the Minister 
of CHEMICALS AND FERTILIZERS be pI~ to ... : 

(a) whether Steel Authority of India (SAIL) has 
finalized plans for further growth of Indian Iron and Steel 
Company: 

(b) if so, the facts thereof; 

(c) whether SAIL Is to invest fund In upgrading 
various facilities in liSCO as wen as its collieries and 
mines; and 

(d) if so, the details of action takenlproposecf to be 
taken in this regard? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (d) For the growth. development and 
modernization of Indian Iron and Steel Company (liSCO), 
a Corporate Plan for liSCO envisaging an investment of 
Rs. 8,017 crore has been approved. The plan envisages 
growth in crude steel production from a level of 0.35 
Million Tonne (MT) in 2004-05 to a level of 2.0 MT in 
2011-12. The plan also envisages development of Chiria 
Mines and appropriate investments in other mines & 
collieries. 

liSCO has already initiated action for implementation 
of the Corporate Plan. 

cal Report on Sarlska 

631. SHRI RANEN BARMAN: 
SHRI JOACHIM BAXLA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether there are no tigers left in Sariska as 
reported to have been told by Central Bureau of 
Investigation (CBI); 

(b) if so, the details and reasons therefor; 

(c) the action the Government has taken or proposes 
to take against those who are found responsible for this; 

(d) whether any action plan has been Il'}8de to revive 
Sariska as it Is famous for tigers a" over the world; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. The Special Investigation 
Team of the Central Bureau of Investigation, in their 
preliminary assessment report, has indicated that there is 
no evidence of the presence of tiger in Sariska and the 
entire population seems to have become extinct primarily 
because of poaching. They have also informed that since 
July, 2002 at least 2-3 organized networks of poachers 
were involved in poaching of tigers & leopards in the 
tiger reserve. 

(c) The eBI has been directed to investigate the 
disappearance of tigers from Sariaka through a Special 

Investigation Team (SIT). The gamut of Investigation 
covers the possible role of criminals (poachers) and the 
possible connivance of Forest Department staff. 

(d) and (e) The State Govemment has been asked 
to formulate a detailed action plan for Sarlska Tiger 
Reserve in consultation with the Wildlife Institute of India 
for recovery initiativE/so 

{Translation} 

Forest Development In Orl ... 

632. SHRIMATI SANGEETA KUMARI SINGH DEO: 
Will the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Government of Orissa has submitted 
any project for the development of forests in the State; 

(b) If so, the details thereof; 

(c) whether the Union Government has accorded 
approval to the said project; 

(d) if 80, the details thereof; and 

(e) the staps being taken/proposed to be tatcen by 
the Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMO NARAIN 
MEENA): (a) to (e) No specific proposal for the 
development of forest in the State has been received. 
However, some projects have been received under various 
schemes of forests & wildlife sector. The details are as 
follows: 

• Annual Work Programme for 2005-06 under 
Integrated Forests Protection Scheme for an 
amount of Rs. 248.50 lakh is under process. 

• Annual Plan of operation under development of 
National Parf( and Sanctuaries for 17 Protected 
areas during the current financial year 2005·06. 
All the proposals have been processed. An 
amount of Rs. 182.80 lakhs has been released 
as 1st Installment to the State Government. Total 
approved amount for the year 2004·05 Is 
Rs. 397.217 lakhs. 

• Under externally aided projects, following 
2 project proposals have been received on which 
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further clarification has been sought from the 
State Government. 

(i) Promotion of Ecotourism and Sustainable use 
of Natural Resources in Chandaka Wildlife 
Sanctuary, Orissa, India for obtaining grants 
under Indo German Bilateral Development 
Cooperation. 

(ii) Proposal for strengthening Land Administration 
in Orissa for grant from the Department for 
International Development (DFID), UK 

• State Forest Department of Orissa has 
submitted 40 proposals till date during the 
current plan period under Nanona1 
Afforestation Programme, to be implemented 
through Forest Department Agencies. Out of 
40 proposals received, 34 proposals have 
been sanctioned and 6 are under 
consideration .• 

• Project on Bamboo development received 
from the State has been forwarded for 
consideration to National Bamboo Mission 
Programme of Ministry of Agriculture. 

Organic Manure 

633. SHAI JASWANT SINGH BISHNOI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the efforts being made to increase the use of 
organic manure; 

(b) whether the Govemment proposes to give subsidy 
on organic manure; 

(c) if so, the time by which it is likely to be 
implemented; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The following efforts are being made to 
Increase the use of organic manures: 

(i) The Govemment is promoting Integrated Nutrient 
Management which includes soil test based 
judicious use of chemical fertilizers in conjunction 
with organic manure and bio-fertllizers. 

(Ii) Financial asaiatanoe for setting up of mechanized 
compost plants for conversion of bio-dagradable 
city waste into compost is being provided under 
the scheme MBalanced & Integrated use of 
Fertilizers", now subsumed under the Macro-
Management of Agriculture Scheme. 

(iii) The Govemment provided financial assistance 
for setting up of bio-fertillzer units under MNationaI 
Project on Development and Use of Bio-
fertilizers" during IX Plan, where As. 20.00 Iakhs 
per unit were provided. 

(b) to (d) The Government has taken up a new 
scheme "National Project on Organic Farming" from 
October, 2004, under this scheme subsidy for eetting up 
of organic input production units 0 25% of the project 
cost up to a maximum of Rs. 40.00 lakh for fruit and 
vegetable waste compost units, Rs. 20.00 provided as 
credit linked back ended subsidy through National Bank 
for Agriculture and Rural Development (NABARD) and 
National Co-operative Development Corporation (NCOC). 

Rehabilitation of Fore.. aa... BCalST. 

634. SHAI CHANDRA MANI TRIPATHI: Will the 
Minister of ENVIRONMENT AND FORESTS be pIeued 
to state: 

(a) whether the proposals of rehabilitation of 
Scheduled Castes and Scheduled Tribes on forest land 
in Madhya Pradesh are pending with the Union 
Government; 

(b) if so, the details thereof; 

(c) the details of the action taken by the Govemment 
thereon; and 

(d) the time by which rehabilitation wort< is likely to 
be completed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHAI NAMa NARAIN 
MEENA): (8) No, Sir. 

(b) to (d) Does not arise. 

/English} 

Food Proce •• lng Induetrle. 

635. SHRI HITEN BARMAN: Will the Minister of 
FOOD PROCESSING INDUSTRIES be pleased to state: 
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(8) the total number of Food Process1ng Industries in 
the country including in West Bengal, State-wise; 

(b) whether the Govemment has sanctioned any new 
projects in the year 2004-05; 

(c) if so, the details thereof, State-wise; and 

(d) the number of projects applications received/ 
sanctioned/rejected and pending during the last three' 
years and thereafter, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (d) Government does not set up 

FPI projects on tts own. However, Government has 
implemented a scheme to provide financial assistance for 
technology upgradation/modernization/expansionl 
establishment of food processing industries. Under the 
scheme financial assistance @ 25% of the project cost 
general areas and C 33.33% in difficult areas subject to 
a maximum of Rs. 50 lakh and Rs. 75 lakh respectively 
is provided for modernization/establishment of food 
processing Industries. A statement showing number of 
project applications received, sanctioned etc. so far is 
enclosed. As food processing industries are both in the 
organized and unorganized sectors, information about total 
number food processing industries in the country Statewise 
is not centrally maintained in the Ministry. 

Details of Project Proposals RecBlVed, Approllt9d, Pending etc. under the Schsme for 
Technology UpgradationiEstsblishment of FPIs 

State Total Received Approved Pending 

2 3 4 

Anethr. Pradesh 391 52 111 

Andaman Nicobar 0 0 

Arunachal Pradesh 5 0 

Assam 64 20 21 

Bihar 17 4 5 

Chhattisgarh 15 7 

Delhi 16 4 

Goa 11 5 2 

Gujarat 103 27 35 

Haryan. 81 15 25 

Himachal Pradesh 35 15 9 

Jammu and Kashmir 55 14 17 

Jharkhand 7 2 3 

Karnataka 184 39 64 

Kerala 92 20 30 

LM & A Islands 2 0 0 

Closed 
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0 

4 

18 

4 

4 

6 

2 

30 

29 

7 

21 

1 

64 
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0 
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6 

47 
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17 

14 

2 
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Madhya Pradesh 

Maharashtra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

Not Mentioned 

Orissa 

Pondicherry 

Punjab 

Rajasthan 

SlIddm 

Tamilnadu 

Trlpura 

Uttar Pradesh 

Utlaranchal 

West Bengal 

Total 

2 

72 

411 

80 

17 

11 

64 

6 

62 

8 

183 

104 

187 

17 

189 

28 

131 

2650 

Condition of Blrd.,Anlmall In Zoo 

636. SHRI E.G. SUGAVANAM: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether a huge number of animals and birds in 
most of the Zoos are kept in small enclosures causing 
great discomfort to them; 

(b) If so, the details thereof alongwith the remedial 
steps in this regard; 

(e) whether any training Is being given to the 
personnel of Zoos for the proper upkeep of the animals 
and birds; and • 

(d) the steps taken by the Government to protect 
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the animals and birds and to make their surroundings 
environment friendly? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. The animals and birds in the Zoos 
recognized by the Central Zoo Authority (CZA) are kept 
in accordance with the guidelines laid down for the 
purpose. 

(b) Does not arise 

(c) The CZA organizes regular training programmes 
for zoo personnel. 10 days duration course is conducted 
every alternate year for 300 Directors and SuperVisors. 
20 days duration training programme is organized for zoo 
keepers In thotr regional language at selected Indian Zoos. 
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In addition, zoo officers are also nominated for training 
abroad in zoo management. 

(d) The CZA has prescribed standard and guidelines 
for proper upkeep of animals and birds in the zoos. The 
zoos are evaluated periodically for compliance of these 
standard and guidelines. Strict action is taken against 
the zoos which fail to comply leading even to 
derecognltion. 

Financial assistance to needy zoos are also provided 
by the CZA for upgradation of the animals housing and 
health care facHities and Improving the overall environment 
of the zoos. 

Report by IWMI on Ground Water 

637. SHRI RAGHUVEER SINGH KOSHAL: 
SHRI KAILASH MEGHWAL: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Govemment has studied the report 
of Intemational Water Management Institute (IWMT) on 
depletion of ground water; 

(b) if so, the reaction of the Govemment thereto; 
and 

(c) the steps the Govemment proposes to take to 
improve ground water level based on the 
recommendations of the IWMI? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN OEV): (a) and 
(b) Yes, Sir. The Govemment is aware about the report 
brought out by the Internationai Water Management 
Institute (IWMI) during Annual Partners' Meet 2002, 
dealing with depletion of ground water resources in India. 
The report discusses three dominating problems of 
depletion, salinization and pollution, which have far 
reaching socio-economic and environmental consequences 
and suggests the following approach for the resource 
management. 

(a) Information Systems and Resource Plannlng:-
The understand the ground water resource 
through appropriate systems tor ground water 

monitoring on regular basis, and incorporating 
the monitoring data in planning the use of the 
resource. Also to undertake systematic and 
scientific research on occurrence, use and ways 
of augmenting and managing the ground water. 

(b) Demand 51 .. Management: An effective system 
for regulating the withdrawals to sustainable 
levels; including registration of users through 
permit or license system; appropriate laws and 
regulatory mechanisms; systems of pricing, 
promotion of conjunctive use; precision irrigation 
and water saving crop production technologies 
and approach. etc. 

(c) Supply Side Management: Augmenting ground 
water recharge through community based rain 
water harvesting and ground water recharge 
programmes, maximizing surface water use for 
recharge and improving incentives for water 
conservation and artificial recharge. 

(d) Ground Water Management In the River BIIIIn 
Context: Ground water resource to be planned 
and managed for maximum basin level efficiency 
involving transbasin movement or dedicated 
surface water system for recharge. 

(c) "Water' being a State subject, It is primarily the 
responsibility of the concerned State Govemments to take 
steps to Improve the situation of depleting ground water 
resources. However, the following steps have been taken 
by the Union Govemment in this direction:-

Steps taken regarding Information Systems and 
Resource Planning:-

(i) Circulation of ManuaVGuidelines on Artificial 
Recharge of Ground Water to the StateslUnion 
Territories to enable them to formulate area 
specific artificial recharge schemes to check the 
declining trend of ground water levels. 

(II) Central Ground Water Board (CGWB), under the 
Ministry of Water Resources, monitors the 
ground water level throughout the country 
through a network of about 15000 national 
monitoring stations. 

(iii) Launching of a website on ,Roof Top Rain Water 
Harvesting (www.cgwb.net) to make aware and 
educate the public about various techniques of 
harvesting rainwater and store it for future use. 
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(iv) Organisation of mass awareness programmes 
and training courses on rainwater harvesting and 
artificial recharge of ground water. 

(v) Rain Water Harvesting campaign has been 
launched keeping in view the various target 
groups like youth and children, women, farmers 
and villagers, policy and opinion makers. Publicity 
through print media, telecasting of sporta on the 
television, broadcasting messages on radio, 
holding of seminars, workshops, conferences 
etc., have been undertaken for the purpose. 

Steps taken regarding Demand Side Management: 

(i) The Union Ministry of Water Resources has 
circulated a Model Bill in the year 1970, which 
was re-circulated in 1992 and again in 1996 to 
all the States/Union Territories to enable them 
to enact suitable legislation for regulation and 
control of ground water development. A revised 
Model Bill, 2005 to regulate and control the 
development and management of ground water 
has been again circulated to all the States/Union 
Territories. 

(ii) Central Ground Water Authority (CGWA) 
constituted under the Environment (Protection) 
Act, 1986 has notified 11 critical areas on 
consideration of over-exploitation of ground water 
resources and 32 over-exploited areas for 
registration of ground watar structures. 

(iii) CGWA is regulating withdrawal of ground water 
by industries/projects. List of these critical areas 
has been circulated to the State Pollution Control 
Board and the Ministry of Environment & Forests 
which refer the new industries/projects to CGWA 
for obtaining permission. 

Steps taken regarding Supply Side Management: 

(i) Central Ministries/Departments of Railways, 
Defence, Posts, Telecommunications, Central 
Public Works Department and National Highways 
Authority of India have been requested to provide 
roof top rain water harvesting structures In the 
buildings under their control. 

(ii) States/UTs have been requested to provide 
water harvesting structures in buildings under 
their administrative control. 

(IIi) All the States/Union Territories have been 
requested for advising the local bodies In their 
respective StateslUnion T en1tories to allow rebate 
in property tax to persons, who adopt roof top 
rainwater harvesting in their premiaes. 

(iv) CGWB has provided technical guidance on rain 
water harvesting to around 2000 agencies, 
including State Government agencies, 
educational institutions, private entrepreneurs and 
individuals. 

(v) The Ministry of Urban Development & Poverty 
Alleviation, Govemment of India have amended 
Building bye-laws, 1983, making prOvision for 
water harvesting through storing of water run-off 
including rain water In all new buildings on plots 
of 100 square meters and above in Delhi 
mandatory. Simllar1y, State Govemments of TamU 
Nadu, Andhra Pradesh, Guiarat, Haryana, 
Rajasthan and Kerala have made roof top rain 
water harvesting mandatory in specified cases. 

(vi) During the IX Plan, CGWB have implemented 
successfully artificial recharge projects under the 
Central Sector Scheme for MStudy of Recharge 
to Ground Water" in 27 States/UTs in the 
country. 

Step' taken regarding Ground Water Management In 
the River a •• ln Context: 

(i) Ministry of Rural Development (Department of 
Land Resources) is Implementing area 
development programmes under which funds are 
allotted for various activities, which includes soil 
and water conservation works. However, funds 
are not exclusively allotted for checking declining 
ground water, which is a resultant activity of 
moisture conservation works undertaken for the 
development of watershed areas. 

(ii) CGWB has prepared a report entitled "Master 
Plan for Artificial Recharge to Ground Wate"', 
which envisages recharge of 36453 Million 
Cubic Meter volume of surplus monsoon runoff, 
through construction of 39.25 lakhs artificial 
recharge and roof top rain water harvesting 
structures. 
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Committee on Agricultural Development and Policy 

638. SHRI RAVI PRAKASH VERMA: 
SHRI ADHAlRAO PATll SHIVAJIRAO: 
SHRI ANANORAO VITHOBA ADSUl: 
SHRI HARIBHAU RATHOD: 
SHRI RAM SINGH KASWAN: 

WRI the Minister of AGRICULTURE be pleased to 
state: 

(a) whether a coordination committee has been 
constituted to focus on agricultural development and policy; 

(b) if so, the details thereof; 

(c) whether the Government has Identified the key 
areas that require fresh policy initiative; and 

(d) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. An Agriculture Coordination 
Committee has been recently constituted under the 
Chairmanship of the Prime Minister, to evolve a systematic 
approach to policy formulation on issues pertaining to 
agriculture and to promote inter-sectoral and inter-
departmental coordination in planning and implementation. 
the composition of the Committee Is as follows: 

1. Prime Minister - Chairman 

2. Minister for Agriculture and Food & Civil Supplies 
& Consumer Affairs 

3. Minister of Chemicals and Fertilizers 

4. Minister of Finance 

5. Minister of Commerce & Industry 

6. Minister for Water Resources 

7. Minister of Rural Development 

B. Minister of State for Food Processing 

9. Minister of State for Science & Technology 

10. Deputy Chairman,. Planning Commission 

11. Chairman, Economic Advisory· Council 

12. Chairman, National Commission on Farmers 

13. Member (Agriculture), Planning Commission 

14. Principal Secretary to PM - Convenor 

Secretaries of the Ministries/Departments concerned 
would be permanent invitees. The Chairman could invite 
any Ministerfofficer depending upon the context. 

(c) and (d) The Committee is engaged in the task of 
identification of key areas requiring fresh policy initiatives, 
particularly those of an inter-sectoral nature. 

International Project on Agriculture 

639. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the 'ntemational projects on Agriculture presently 
underway in the country particularly Assam as on date, 
State-wise; 

(b) whether the elected public representatives are 
involved in the said projects; 

(e) if not, the reasons therefor; 

(d) the details of Kisan Vigyan Kendras functioning 
in Assam, district-wise; 

(e) whether the Government has considered to 
Involvement of Non-Governmental Organisations In the 
establishment of such centres; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (f) Information is being collected and will 
be laid on the Table of the House. 

Tourism Projects In Assam 

640. SHRI M.K. SUBBA: Will the Minister of 
TOURISM be pleased to state: 

(a) whether a .number of touriam projects pertaining 
to Barak Valley districts in Assam have been under 
consideration; 
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(b) if so, the detaiis thereof; 

(c) the time by which the projects are likely to be 
given approval; and 

(d) the Central aid sought and given to the State 
Govemment? 

(b) and (c) At present the Government of India has 
not adopted the concept of -National Project". 

/Trans/ation} 

Incomplete Irrigation Project. 

642. SHRI JIVABHAI A. PATEL: 
THE MINISTER OF STATE OF THE MINISTRY OF SHRI V.K. THUMMAR: 

TOURISM (SHRIMATI RENUKA CHOWDHURy): (a) No, 
Sir. 

(b) and (c) Does not arise. 

(d) Ministry of Tourism, Govemment of India has 
sanctioned Rs. 20.77 crore as Central Anancial Assistance 
to the Government of A$sam under various development 
schemes during the current financial year 2005..()6 upto 
October 2005. 

Aid to Andhra Pradesh for Irrigation Project. 

641. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government of Andhra Pradesh has 
requested the Union Government for aid to take up 
Pranahita-Chevella, Itchampalli and Dummugudem, 
Nagarjunsagar tail pond link projects as national projects; 

(b) If so, the response of the Govemment thereto; 
and 

(c) the extent to which it is likely to be helpful for 
the State to meet its irrigation demand? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) The 
Hon'ble Chief Minister of Andhra Pradesh in his letter 
dated 21.8.2005 addressed to Hon'ble Prime Minister has 
requested that three projects namely (i) Pranahita-Chevella 
Project, (ii) Inchampalli, and (iii) Dummugudem to 
Naga~una Sagar Tail Race Pond Link Project may be 
considered by Government of India as National Projects 
and that the State Govemment may be assisted by 
providing Rs. 25,000 crore as a special package to 
development backward areas of the State. 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether a large number of works pertaining to 
irrigation are lying incomplete in Gujarat due to non-
availability of requisite financial assistance; 

(b) If so, the details of pending irrigation projects 
alongwith escalation cost thereof; 

(c) whether any special financial assistance is being 
provided to the Gujarat for completion of these projects 
on priority basis; and 

(d) if so, the details thereof, project-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) Irrigation being a State subject the irrigation projects 
are planned formulated, executed and funded by the State 
Govemments out of their own resources and as per their 
priorities. Central Govemment is providing Central Loan 
Assistance (CLA) under the Accelerated Irrigation Benefits 
Programme (AIBP) for such approved majorlMedium 
irrigation projects since 1996-97 which are in an advanced 
stage of completion and beyond the resources capability 
of the State Governments. There are 3 major and 18 
medium Incomplete Irrigation projects in the State of 
Gujarat in the Tenth Five Year Plan which have spilled 
over from previous Plans. The details of these projects 
are given in the enclosed Statement-I. 

(c) and (d) CLAlGrant of Rs. 4314.922 crore has 
been provided to the Govemment of Gujarat for the 
ongoing irrigation projects under AIBP from 1996-97 to 
October, 2005 as per the details given in the enclosed 
statement-II. 
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SlJlttNntlnI I 

Ongoing lnigstlon projBcls of GujllrIII of T6IIfh FIlM YMr PI." 

(Rs. crore/pot. Th. ha.) 

SI.No. Name of Project latest Expelr. Likely Ultimate Potential Likely Pol 
Estimated Upto Exp. Potential Created Created 

Cost IX Plan Upto Upto· Upto 
312004 IX Plan Mar. 2004 

Major Projects 

1. Sardar Sarovar (IS) 30823.00 12663.76 16659.28 1792.00 130.75 251.11 

2. Zankhari 90.00 5.07 5.07 17.54 0.00 0.00 

3. Sidumber 205.35 0.26 0.36 17.41 0.00 0.00 

Total 31118.35 12669.09 1664.71 1828.95 130.75 251.11 

Medium Projects 

1. Mukteshwar 46 40.97 44.1 4.79 3.3 5.69 

2. Und-II 64 59.07 62.32 5.31 0.8 1.95 

3. Goma 47.59 12.66 12.87 4.89 0 0 

4. Kollyarl 26 15.6 19.38 1.91 0.15 0.15 

5. Ozat II 86.2 68.73 74.19 9.4 3 3.2 

6. Vartu II 57.15 52.45 56.06 6.17 4.5 5.3 

7. Limbdi Bhogavo II 41.41 34.68 36.81 4.51 0.5 0.5 

B. Aji IV 111.n 81.34 91.25 3.75 0.93 0.93 

9. Bakrol 23.86 4.97 4.97 4.5 0 0 

10. Bhadar II 119.3 67.62 78.69 8.57 0.5 0.5 

11. Demi III 36 31.13 38.37 2.6 0.15 0.15 

12. Gunda (Utavall) 37 29.03 31.13 1.94 0 0 

13. Men 8.72 0.59 0.59 6.48 0 0 

14. Singar 20 3.17 5.55 2.2 0 0 

15. Varansi 19.6 9.6 12.75 1.81 0 0 

16. Kuntali 43.99 5.09 5.18 3.16 0 0 

17. Brahmani II 41.5 4.53 5.74 2.06 0 0 

18. Chinchai LIS 13.35 7.65 11 7 Q 0 

Total 843.44 528.78 590.95 81.05 13.83 18.37 

IS-Inter-State 
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~/H 

c.ntr.1 LOIUI Assist.nce (eLA) Grant rtlltHJstJd under 
.AIOP to GovsmmtJnt 01 Guj81'111 durlnll 1996-1997 

to 2005-2006 

(Rs. Crore) 

SI.No. Name of Project Total 
CLAlGrant 

1. Sardar Sarovar 3865.250 

2. Jhuj (e) 4.740 

3. Sipu (e) 6.455 

4. Mukteshwar 10.863 

5. Hamav-II (e) 0.065 

6. Umaria (e) 0.135 

7. Damanganga (C) 9.470 

8. Ka~an (e) 7.600 

9. Sukhi (e) 5.650 

10. Deo (e) 0.500 

11. Watrak Kadana RB Canal (e) 3.110 

12. Aji·IV 11.108 

13. Ozat·1I 12.110 

14. Brahamini-II 4.000 

15. Bhadar-II 0.868 

Sub-Total 1 3941.922 

CLA Released under Fast Track Programme (FTP) 

Sardar Sarovar project (VI) (FTp-l) 188.000 

Sardar Sarovar Project (VI) (FTP-II) 185.000 

Sub-Total 2 373.000 

Total 4314.922 

C-Completed 

/English} 

Fruit and Vegetable Cultivation Affected 
due to Heavy Rains 

643. SHRI· JYOTIRADITYA M. SCINDIA: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether heavy rains have affected different fruit 
and vegetable cultivation in the country particularly in 
Maharashtra, Himachal Pradesh, Gujarat and Goa this 
year; 

(b) If so, the details thereof alongwith production 
figures of different main varieties of fruit and vegetable 
during the last three years and expected during 2005, 
State-wise; 

(c) the details of exports of different fruits and 
vegetables are likely to increase or decrease this year; 
compared to that during the last three years; and 

(d) the assistance provided to the affected farmers, 
State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. Heavy rains have affected 
different fruit and vegetable cultivation in the States of 
Maharashtra, Gujarat and Goa this year. No loss of crops 
is reported from the State of Himachal Pradesh. 

In Maharashtra 5,698 hectare under fruits and 25,288 
hectare under vegetables is affected. In Gujarat an area 
of 4453 hectare and 18466 hectare under fruit and 
vegetable crops respectively Is aHected by rainfall. 

In Goa, an area of 97.22 hectare under fruit crops 
Is affected by heavy rainfall. However. no loss of 
vegetable crops is reported from the State. 

The details of production during last three years are 
given in the enclosed Statement-I. 

(c) The exports of fruits and vegetables have suffered 
a decline of 11 per cent in the year 2004-05 in 
comparison to 2003-04. The detail of exports of different 
fruits and vegetables is given In the enclosed 
Statement· I I. 

(d) The Government of Maharashtra has provided 
As. 307.50 crores for horticultural and agronomical crops. 
Govemment of Gujarat has provided an assistance of 
Rs. 400.00 lakh from the State fund and Rs. 89.00 lakh 
under the National Calamity Relief Fund. The Government 
of Goa has provided financial uaistance of Rs. 5000 per 
hectare to the farmers in the effected area 
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SIlIIMnMII I Fruit Ilnd V8gtltllbltl Pn:xIuctIon in Mllhllrs$hlnl" 

Fruit lind Vegstab/8 PnxIucIion in Gujllrst" Production In M.T. 

Production in MTs Crops 2001-02 2002-03 2003-04 

Crops 2001-02 2002-03 2003-04 Fruit. 

Fruits 
Banana 3607590 4468635 4534628 

Mango 2400 2400 2400 
Chikoo 20537 23181 2443 

Chikoo 1136 1136 1136 
Guava 203004 207296 212305 

Citrus 18733 18733 18733 
Grape 988722 1163051 1233863 

Bar 8070 8070 8070 
Mango 615910 429841 434320 

Banana 9720 9720 9720 
Pomegranate 509480 532977 568241 

Guava 9785 9785 9785 

Pomegranate 4632 4632 4632 Lime 122094 129756 132662 

Date Palm 100 100 100 Orange 881478 700478 718358 

Papaya 20520 20520 20520 Mosambi 554115 563692 587023 

Custard apple 196 196 196 Vegetable. 

Aonla 2030 2030 2030 Brinjal 499424 498269 473720 

Vegetable. Beans 137772 148528 139237 

Potato 45700 45700 45700 Cabbage 336375 343731 348894 

Onion 3900 3900 3900 Cauliflower 296000 302089 283969 

Brinjal 33150 33150 33150 
Okra 161454 169199 160506 

Cabbage 13050 13050 13050 
Onion 1427088 1434525 1422252 

Okra 11040 11040 11040 
Peas 23680 25268 22378 

Tomato 28070 28070 28070 
Potato 161450 172978 163251 

Cauliflower 11250 11250 11250 
Tomato 843555 892034 884016 

Beans 7600 7600 7600 

Source: State Horticulture Oepartment 
Source: State Horticulture Oepartment 

"Data for 2004-05 and projection for 2005-06 not received from "Projection for 2005-06 not received from State Horticulture 
State Horticulture Department. Department 
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HorIit:u/tu",1 prrJductlon in Himachal PI1ldtJ611 

Production In MT 

Crops 2002-03 2003-04 2004-05 2005-06 
(Projected) 

Apple 348263 448742 527601 538193 

Other temperate fruits 63026 52733 60202 47656 

Nuts 3256 1835 3726 2675 

Citrus fruits 16027 46424 28554 28931 

Other subtropical fruits 29051 39890 71926 58672 

Total 459623 589624 692009 676127 

Source: State Horticulture Department 

AIN and Production of FflJit and Vtl[JfJtsbIss in Goa 

Production In M.T. 

Crops 2002-03 2003-04 2004-05 2005-06 
(Projected) 

Mango 17532 17800 18700 19200 

Banana 15743 18900 19755 16000 

Pineapple 4500 4500 4520 5000 

Other fruits 35000 35100 38600 40000 

Vegetables 70467 72322 74725 84000 

Source: State Horticulture Department. 

S.t.mtInl H 

Expotf 01 HotfIcuhursl PnxluctI llOITI India 

Qty. Metric Tonnes 
Value Rs. crore 

Products 2001..()2 2002-03 2003-04 2004-05 
Qty Value Oty Value Oty Value Oty Value 

Onion& 441850 332.43 588712 361.80 859938 715.87 833210 821.119 

Fr8!tI Vegetables 170080 249.88 183020 287.64 188321 252.28 181967 224.39 

WUluts 7412 117.98 7631 121.23 6418 101.43 56.74 92.83 

Mangoes 44429 80.99 38003 84.19 60551 110.52 52382 86.95 

Grapes 14606 60.21 25681 110.15 26748 105.89 36936 110.67 

Other Fnils 110521 146.12 90608 121.74 149294 171.272 131541 164.00 

Total 'I'II8a 987.61 9336S5 108875 1281307 1457.26 1240700 1299.93 
Source: APEDA 
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Production of Fleheri.. In Ort ... 

644. SHRI JUAl ORAM: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment is aware of the potential 
to promote fisheries in Orissa; 

(b) if so, the steps taken to promote fisheries in the 
State during the Tenth Five Year Plan; and 

(c) the amount spent on various schemes and 
achievement made under the schemes in increasing fish 
production in the plan period? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes, Sir. 

(b) and (c) During the Tenth Five Year Plan, macro 
schemes on -Development of Inland Fisheries and 
Aquaculture" and -Development of Marine Fisheries, 
Infrastructure and Post Harvest Operations· encompassing 
various activities are in place for the development of 
fisheries sector in the country including state of Orissa. 
Under these schemes, the central assistance is extended 
on receipt of proposals from the state govemments on 
needs basis. The Central assistance of Rs. 435.21 lakh 
and Rs. 522.18 lakh has been extended to the state of 
Orissa during the first three years (2002·05) of the Tenth 
Plan for development of inland and marine fisheries 
respectively. The overall fish production in the State is 
around 3.10 lakh tones in 2004-05 compared to 2.82 
lakh tones in 2001·02, terminal year of the 9th Plan. 

Pen.lon under EPS, 1995 

645. SHRI SWADESH CHAKRABORTIV: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the pension under Employees Pension 
Scheme (EPS), 1995 is mandatory for all the employees 
of CPSUs after the judgement passed by the Hon'ble 
Supreme Court on November 11, 2003; 

(b) if so, the number of employees in Howrah works 
of BSCl who are yet to get pension under EPS. 1995; 

(c) whether the Employees Provident Funds (EPF) 
office at Howrah is compelffng the employees of 

MIs Hindustan Motors to withdraw EPF in violation of 
EPF and Miscellaneous Provisions (MP) Act 1952; 

(d) if so. the details thereof; 

(e) whether the widows of deceased employees are 
also not getting pension under the EPS, 1995; 

(f) if so, the details thereof alongwlth the reasons 
therefor; and 

(g) the action taken/proposed to be taken in this 
regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Yes. Sir. The 
Employees' Pension Scheme, 1995 is applicable to all 
the employees of establishments including CPSUs to 
which the Employees' Provident Fund and Miscellaneous 
Provisions Act. 1952 applies and who were the members 
of the Employees' Family Pension Scheme, 1971 as on 
15.11.1995 or who joined the establishment and became 
members of the Fund on or after 16.11.1995. 

(b) Due to stay granted by the Court. MIs. Howrah 
Works of BSCl, (WB/216) did not comply under the EPS. 
1995 till the matter reached finality following the judgement 
of the Supreme Court on 11.11.2003. Pension claima are 
settled in accordance with the scheme provisions on 
receipt thereof. So far. 72 cases of pension have already 
been settled. 

(c) to (g) No employee of MIs. Hindustan Motors 
Ltd. is being denied benefit under EPS. 1995 by Sub-
Regional Office. Howrah as on date. So far. a total of 
201 pension cases have been settled in respect of 
MIs. Hindustan Motoros. which inciude 47 widow pension 
cases. However. the employees who have left their 
servioes prior to the Supreme Court Order dated 
11.11.2003 and withdrawn their EPF accumulations are 
entitled to pensionary benefits only after remittance of 
contributions under EPS. 1995 with effect from 16.11.1995 
along with appropriate interest. 

/TrsnsI6tionj 

Land under Irrigation 

646. SHRI MAHAVIR BHAGORA: WUI the Minister 
of WATER RESOURCES be pleased to state: 
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(a) the area of cultivable land in hectares in the 
Scheduled Tribe areas like Kotda, Jhadol, Gogunda, 
Kherwada, Salumber, Sarada, Aaspur. Dhariyavad, 
Sagpada and Pratapgam of Southern Rajasthan; and 

(b) the schemes of the Govemment for enhancing 
irrigation facilities in the State? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) The information for answering the question is being 
collected and will be laid on the table of the House. 

{English} 

Rural Backyard Poultry Deyelopment 

647. SHRI KULDEEP BISHNOI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment proposes to start a new 
scheme VIZ Rural Backyard Poultry Development; 

(b) if 80, salient features of the scheme; 

(c) the time by which the scheme is likely to be 
implemented; and 

(d) the steps taken by the Govemment to strengthen 
the contribution of the unorganized sector by promoting 
backyard poultry? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (c) 
A component "Rural Backyard Poultry Development" forms 
part of a macro scheme "National Project for improvement 
of Poultry and Small Animals" presently under 
consideration with the Government. The scheme is 
proposed to be implemented during the current five year 
plan. 

(d) The Central Poultry Development organisations 
and the State Poultry Farms support development of 
backward poultry by providing low-input technology stocks 
etc. 

Expan.lon of Steel Plants 

648. SHRI PARSURAM MAJHI: Will the Minister of 
STEEL be pleased to state: 

(a) whether the Govemment has a proposal for the 
expansion of some steet plants In the country during the 
remaining part of Tenth ptan and the Forthcoming 
Eleventh Plan; 

(b) if so, the details thereof, plant-wise; and 

(c) the funds earmarked therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) Since the steel sector has been 
delicenced and deregulated, individual steel plants in the 
private sector are free to take investment decisions for 
expansion etc. In the public sector, Steel Authority of 
India Limited (SAIL), a Navratna PSU under the 
administrative control of Ministry of Steel II competent to 
take its own investment decisions. It has prepared a 
Corporate Plan (Including liSCO) with a perspective upto 
2012, which envisages an expenditure of Rs. 35,000 
crores. By this, SAIL plans to achieve a growth in 
production to about 22.5 million tonnes of Hot Metal with 
commensurate enhancement in production of Crude and 
Saleable steel. The financing of investment would primarily 
come from SAIL's internal resources. 

Rashtrtya Ispat Nigam limited (RINL), another pubic 
sector steel plant has drawn up an expansion proposal 
10 increase the liquid steel capacity from 3 mlHlon tonnes 
to 6.3 million tonnes with an investment of Rs. 8,692 
crores by 2008-09, which would be financed from internal 
resources of RINL. Recently the Government has 
accorded its approval for this proposal. 

Awarene.. Programme on Water ConHrvatlon 

649. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Central Ground Water Board organize 
the Mass Awareness Programme to create awareness 
on various aapects of Ground Water Investigation. 
exploration, development and management; and 

(b) if so, the details of such programmes organized 
in the States during the last three years, year-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEA VY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (8) Yes, 
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Str. The Central Ground Water Board (CGWB). a 
subordnate office of the MlnistTy of Water Resources. 
organizes Mass Awareness Programmes throughout the 
country to create awareness on various aspects relating 
to ground water such as prevailing ground water situation 
In an area and management. needs including 

conservation. rain water harvesttng and artIfictal recharge 
to ground water. 

(b) The State-wise detaita of Mass awareness 
Programmes organized by the CGWB during the last three 
years are given in the enclosed Statement. 

Slale-wise Dellliis of MIIss AWllnmess PmgntNTlmtJS Organized by the CGWB during the LlISt Three YesIS' 

SI.No. StatelUTs 2002-03 2003-04 2004-05 

2 3 4 5 

1. Andhra Pradesh 2 3 3 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 1 3 

5. Chandlgarh 2 

6. Chhattisgarh 2 3 3 

7. Delhi 2 3 3 

a. Gujarat 3 3 

9. Haryana 2 

10. Himachal Pradesh 3 2 

11. Jammu and Kashmir 3 

12. Jharkhand 2 

13. Karnataka 2 3 3 

14. Kerala 2 3 3 

15. Madhya Pradesh 2 3 3 

16. Maharashtra 2 3 3 

17. Meghalaya 

18. Orissa 2 3 3 

19. Pondicherry 

20. Punjab 

21. Rajasthan 2 3 2 
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2 3 

22. Tamil Nadu 2 

23. Tripura 

24. Uttar Pradesh 

25. Uttaranchal 

26. West Bengal 2 

Grand Total 33 

Adulteration In Fertilizer. 

650. SHRI SUBRATA BOSE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has received complalnts 
regarding adulteration in fertilizers, insecticides and 
chemicals due to which production is declining every year; 

(b) if so, the details thereof; and 

(c) the steps taken by the Govemment to prevent 
this malpractice? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) No cases of large scale adulteration 
of fertilizers, insecticides & chemicals have been reported 
to the Ministry. By and large good quality of fertiflzers & 
insecticides are being sold in the country. Any decline In 
crop yield cannot be attributed to the non-availability of 
good quality fertilizers and insecticides, natural factors 
like untimely rains, fastwlnds, floods/droughts, etc. play 
their role in reducing crop yield. 

Fertiliser (Control) Order, 1985 ensures that fertilizer 
which meet the standards of quality laid down in the 
Order, are sold to the farmers. Similarly, the quaHty and 
sale of pesticides and insecticides are regulated under 
the provisions of Insecticides Act, 1968. The StatelUTs 
Govemments are the enforcement agencies and are 
adequately empowered to take appropriate action under 
the prOVisions of the Fertilizer (Control) Order, 1985/ 
Essential Commodities Act, 195511nsecticides Act, 1966. 
To ensure that the farmers get the standard quality of 
inputs. States have been advised to regularly check the 
quality of fertilizers & insecticides. The samples of 
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fertilizers and insecticides are drawn by the notified 
Inspectors for analysis and report. Training programmes 
for insecticides and Fertilizer Analysts and Inspector to 
upgrade their knowledge and functional skills in the 
analysis and enforcement of various provisions of 
Insecticides Act and Fertilizer (Control) Order, are 
organized, which are followed by periodical review during 
Zonal Conferences. 

Approval under For •• t. Act, 1880 

651. SHRI JASHUBHAI DHANABHAI BARAD: WiH 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) the number of proposals received from the 
Government of Gujarat and granted approval under 
Forests Act, 1980 during the last two years; 

(b) the reasons for delay in granting approval to 
pending proposals; and 

(c) the time by which atl proposals received during 
the last two years would be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAlN 
MEENA): (a) 110 proposals received from Govemment 
of Gujarat have been granted in-principle approval timely 
under Forest (Conservation) Act, 1980 during the last 
two years. 

(b) Does not arise. 

(c) 13 proposals are under process. Such proposals 
are examined according to the procedure prescribed under 
Forest (Conservation) Act, 1980, Forest (Conservation) 
Rules, 2003, and the guidelines issued from time to time 
thereunder. The whole examination and the decision on 
the proposals is a continuous process, for which Central 
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Govemment has prescribed a time limit of 60 days for 
Itself fot processing and taking decision on the complete 
proposal, under the rules. 

Import of Wheat 

652. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the details regarding the total production, 
consumption and import of wheat in the country during 
the last three years, year-wise; and 

(b) the rates at which the said wheat was imported 
during the said period? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD ANO 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Total production, conaumption as 
reflected by way of domestic offtake under different 
schemes and import of wheat in the country during the 
iast three years are as under:-

Year Production Consumptio'l Import Average rate of 
imported wheal (in lakh tonnes) (Dome&Iic consumption) (In Metric lonnes) 

(in Lakh tonnes) (In As. per Melric tOOl18S) 

2002-03 667.60 194.64 

2003-04 721.10 170.74 

2004-05 720.00 173.94 

There was no import of wheat on Government 
account during the above period. 

Acidic Effect8 on Mlthl River 

653. SHRI SHRINIWAS DADASAHEB PATIL: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether river Mithi in Mumbai has been-declared 
acidic by the National Environment Research Institute 
(NERI); 

(b) if so, the steps the Govemment proposes to take 
to ciean the river; 

(c) whether any proposal In this regard has been 
received from the Government of Maharashtra; and 

(d) if so, the details and the current status thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) As per the information made available by 
the National Environme~tal Engineering Research Institute 
(NEERI), the Institute has not declared the Mithi River as 
acidic. 

Nil 

457 5440 
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(b) The State Government of Maharashtra has 
constituted a Mithi River Development Authority under 
the chairmanship of the Chief Minister, Maharashtra. The 
Maharashtra Pollution Control Board (MPCB) has drawn 
an Action Plan for control of pollution in the Mlthi river 
basin. 

(c) and (d) The Maharashtra Pollution Control Board 
has conducted survey of industrial units along Mlthi river 
and necessary legal actions have been initiated against 
the defaulting units. 

Be.matl Rice 

654. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the names of States which are producing export 
quality Basmati rice alongwith the details of the total 
production of such Basmati rice in the country during the 
last three years, year-wise and every year, State-wise; 

(b) whether any scheme, has been formulated by 
Union Govemment to provide incentives to the States 
producing such Basmati rice; 

(c) If so, the details thereof; and 
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(d) the extent to which the production of Basmati 
rice is on increase in comparison to previous two years? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Ba5mati rice is grown in the Indo-Gangetic 
plains. This region encompasses the States of Punjab, 
Haryana, Uttaranchal, Westem Uttar Pradesh (U.P.) and 
Jammu (J&K). The State-wise production of B88mati Rice 
in these States is given below: 

(Production ('000 tonnes) 

State 2002-03 2003-04 2004-05· 

Haryana 728.00 1248.00 1002.00 

Jammu & Kashmir 60.98 87.78 88.00 

Punjab 240.00 384.00 382.50 

Uttar Pradesh 462.00 645.21 640.00 

Uttaranchal 12.88 3.49 5.61 

All India 1503.86 2368.48 2118.11 

• Provisional 

(b) and (c) Central Government has been 
implementing a Centrany Sponsored Scheme on Integrated 
Cereals Development Programme In rice based cropping 
system areas (ICDP·RJce) to increase rice production in 
the country including Basmati rice. The scheme has been 
subsumed under Macro Management Mode of Agriculture 
with effect from October 2000. 

(d) The production of Basmatl rice during 2004-05 
(21.18 lakh tonnes) increased by about 41 per cent over 
the year 2002-03 (15.04 lakh tonnes). However, the 
production of Ba8mati during 2004-05 was lower than 
2003-04. 

(Trans/ation! 

Varaha Sima YoJana 

655. SHRI HANSRAJ. G. AHIR Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the main features of the "Varsha 8Ima Yojana" 
being run by the Union Govemment; 

(b) whether only the farmena of suc:f1 areas can be 
benefited from this scheme which haw the facilities to 
collect the rain related statistics; 

(c) if so, the States where the farmers have been 
deprived of the benefits of this scheme because of the 
non-availability of rain related statistics; 

(d) whether the Govemment proposes to take any 
steps so that all the farmers of those selected States 
may be benefited of the said scheme; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Main features of the Varsha Bima Yojana 
launched by the Agriculture Insurance Company of India 
Ltd. (AIC) are given in the enclosed Statement. 

(b) and (c) Yes, Sir. AIC has implemented Varsha 
Bima Yojana in 2005 in the States of Ancfhra Pradesh, 
Chhattisgarh, Gujarat, Kamataka, Maharashtra, Madhya 
Pradesh, Orissa, Tamil Nadu, Uttaranchal and Uttar 
Pradesh . 

(d) and (e) In order to extend the coverage of Varsha 
Bima, concemed Ministry/Department has been requested 
to extend the net work of rain gauge stations of India 
Meteorological Department (IMD). 

Main FSIINru of V.r.shll Sima yq.17II 

• Varsha Bima is a mechanism for providing 
effective risk management aid to the fanne,.. 
likely to be Impacted by adverse rainfall 
incidence. 

• Varsha Blma Guarantees a pay out of claims 
on a graded scale, upon the adverse Incidence 
of rainfall. 

• Claims arise when the actual rainfall incidence 
during the period of insurance falla short of the 
normal incidence. 

• The India Meteorological Department (IMO) 
provides normal rainfall data and actual rainfall 
data. 
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• Varsha Bima provides various options of 
insurance coyerage as per requirement of 
farmers. 

• Varsha Bima is implemented by AIC for major 
crops. 

{English} 

Bank Guarant .. by NAFED 

656. SHRI VIRCHANDRA PASWAN: Will the Minister 
of AGRICULTURE be pleased to refer to the reply given 
to Unstarred Question No. 908, dated November 25, 2002 
and state: 

(a) the reasons for not holding responsible and 
accountable the members of the business committee in 
the National Agriculture Marketing Federation of India 
(NAFED) for taking decision causing loss to NAFED and 
is that the standard practice obtaining in other autonomous 
bodies; 

(b) whether any action has been taken against ·other 
responsible officer" in NAFED found negligent in the 
discharge of their duties; 

(c) if not, the reasons therefor; 

(d) whether NAFED recovered the money from Delhi 
Federation; and 

(e) if so, the details thereof and the outcome of the 
case filed before the Central Registrar? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AF.FAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) As per information fumished by NAFED, the 
Business Committee of NAFED is a policy making body 
which lays down the general policy about the overall 
business of NAFED and prescribes such term. and limits 
as it deems fit from time to time. It also reviews the 
progress made in the business. As such, no personal 
liability could be fixed on the members of the Committee. 

(b) and (c) NAFED has taken action against the erring 
officers and dismissed the service of the then branch 
manager and assistant accounts officer of NAFED Delhi 
Branch. 

(d) and <e) NAFED has filed a suit against Delhi 
Federation for recovery of As. 6.37 erore (Principle 5.96 
crore and interest 0.41 crore) before the Central Registrar 
of Cooperative Societies. 

Encroachment on Ridge A ..... 

657. SHRI RAGHUNATH JHA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the details of ridge area under encroachments in 
various parts of Delhi; 

(b) whether the Govemment has decided to remove 
al. illegal encroachments there from; and 

(c) if so, the details thereof alongwith the list of 
encorachers prepared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) to (e) The information is being conected 
and will be laid on the Table of the House. 

[TrsnsI8Iion} 

VRS In Fe. 
658. SHRI SHAILENDRA KUMAR: Will the Minister 

of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the officers/employees of Food 
Corporation of India (FCI) in Westem Uttar Pradesh who 
opted for voluntary retirement last year have been paid 
their full amount of retirement benefits including Central 
Provident Fund (CPF); 

(b) if so, the reasons therefor; 

(c) the details of the officers/employees of Saharanpur 
district who opted for voluntary retirement alongwith the 
details of balance amount payable to them as on date; 
and 

(d) the steps being taken by the Govemment to make 
the balance payment immediately? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The payment of retirement benefits to the 
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offloerslemployees of FCI in Western Uttar Pradesh, who 
voluntary retired under VRS-2004, have been made except 
in a few cases, where 10% of their Central Provident 
Fund (CPF) amount Is yet to be released. 

(b) The Central Provident Fund (CPF) Accounts of 
employees were earlier maintained centrally at 
Headquarters level. In order to release the CPF amount 
to the retired employees without any delay, the CPF 

accounts have been decentraHzed In May, 2005. The 
accounts of employees are now maintained by the 
respective zones. In the casea of employ... where 
recorda of flnal balance transfer, could not be transferred 
to the Zone concerned, the 10% amount of CPF has 
been withheld. " 

(c) The details are given as under: 

Total No. of employees who 
took voluntary retirement under 
VRS-2004 

No. of employees who have 
been paid 100% retirement 
benefits 

No. of employees in whose c~e 
only 10"4 CPF amount is yet to 
be paid. 

24 12 
>P 

11+1 (In case of one employee the CPF 
payments are under process. 

Further details are given in the enclosed Statement. (d) Instructions have been issued to the FCI to 
expedite the balance payment to the retirees. 

DB/ails 01 Pllymtmf 01 RtlfirtlfT16nl Stlfltlfits 01 OI1ictIIIIIEmpIo)W18 01 Sahsl1Jnpur DisMt:t 
who VoIunml'fly RtlfinHi undtK VRS-2004 

51.No. Name Designation Payments released 
SlShri VRS Gratuity Laave CPF 

Compensation encuhrnent 

2 3 4 5 6 7 

1. Ratl Ram AG.II (M) 100"/0 100% 100% 100% paid 
paid paid paid 

2. 8abu Lal AG.I (Alcs) 100"/0 100% 100% 100% paid 
paid paid paid 

3. A.L. Vohra AG.I (0) 100% 100% 100% 100% paid 
paid paid paid 

4. H.K. Jain AG.III (D) 100% 100% 100% 100% paid 
paid paid paid 

5. Jagpal Singh AG.II (D) 100% 100% 100% 100% paid 
paid paid paid 

6. Malkhan Singh AG.II (0) 100% 100% 100% 100% paid 
paid paid paid 

7. R.P.S. Maurya AG.JII (0) 100% 100% 100% 100% paid 
paid paid paid 
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1 2 3 4 5 6 7 

8. Suktlblr Singh AG.III (D) tOO% 100% 100% 100% paid 
paid paid paid 

9. Rajpal AG.II (D) 100% 100% 100% 100% paid 
paid paid paid 

10. Jagpal Singh AG.I (D) 100% 100% 100% 100% paid 
paid paid paid 

11. B.P. Gupta Picker 100% 100% 100% 1000/0 paid 
paid paid paid 

12. Karan Singh Head Watchman 100% 100% 100% 100% paid 
paid paid paid 

13. Madan Lal AG.II (D) 100% too% 100% 10% yet to be paid 
paid paid paid 

14. Beer Saln Singh AG.III (D) 100% ',00% 100% 10% yet to be paid 
paid paid paid 

15. 0.5. Tyagi AG.I (D) 100% 100% 100% 10% yet to be paid 
paid paid paid 

16. Chhattar Singh Dusting 100% 100% 100% 10% yet to be paid 
Operator paid paid paid 

17. Jai Narayan Watchman 100% 100% 100% 10% yet to be paid 
paid paid paid 

18. Hardwari LeI Dusting Operator 100% 100% 100% 100/0 yet to be paid 
paid paid paid 

19. Subhuh Chand Head Waichman 100% 100% 100% 100k yet to be paid 
paid paid paid 

20. Baburam AM(QC) 100% 100% 100% 10% yet to be paid 
paid paid paid 

21. JUg8sh·Chand AM(QC) 100% 100% 1000/0 10% yet to be paid 
paid paid paid 

22. Subhuh Chand AM(QC) 100% 100% 100% 10% yet to be paid 
paid paid paid 

23. Dharam Pal Singh AM(QC),. 100% 100% 100% 10%, yet to be paid 
paid paid paid 

24. Shiv Charan WIMan 
\ 100% 100% 100% Payment under process 

paid paid paid 
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/English} 

Exploltlltlon of Labour in C.shew Sector 

659. SHRI P. RAJENDRAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government is aware of the 
exploitation of labour being practiced in the Cashew sector 
in Kerala by denying minimum wages to eligible workers; 

(b) if so, the nature of action taken for effective 
implementation of the labour laws; 

(c) whether the Govemment is also aware of the 
large scale evasion of ESI and EPF contributions by the 
private management in the cashew industry in KeraJa; 
and 

(d) if so, the steps taken by the EPF and ESI 
authorities for the enforcement realization of arrears from 
these managements? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Govemment 
of Kerala, which is the appropriate Govemment for fixing 
and implementing minimum wages for workers engaged 
in Cashew Sector in Kerala, has informed that the workers 
in the majority of the Cashew Sector are getting minimum 
wages prescribed by the State Govemment. Wherever 
the workers are not getting minimum wages, such 
instances are brought to the notice of employers and 
remedial steps taken. 

(b) Special squads have been constituted by the State 
Govemment for effective implementation of minimum 
wages and other labour legislations in the cashew 
industry. In case of non-payment of minimum wages, the 
Inspectors file claim petitions against the delinquent 
employers before the authority under the Act and 
prosecution cases are filed in case of non-rectification of 
detects in appropriate time. 

(c) and (d) Information has been received alleging 
evasion of ESI and EPF contributions in respect of a few 
private cashew establishments in the State. EPF 
Organisation and ESI Corporation have Inspection 
Machinery/Special Drive Squad to conduct inspection of 
all covered/coverable factories periodically and to register 
workers under the respective Acts and to realize 
contribution. In case of violations. legal action has been 

initiated. Apart from this, EPF and ESI Inspectors have 
been included in the 'Special Enforcement Squads' 
constituted by the State Government tor the effective 
implementation of labour laws. 

Water Resource Projects 

660. MOHO. MUKEEM: Will the Minister of WATEPI 
RESOURCES be pleased to state: 

(a) whether the Govemment proposes to set up water 
resources projects in the country state including Eastem 
Uttar Praesh; 

(b) if so, the details thereof, State-wise; and 

(c) the amount of assistance provided to the State 
Governments for completion of the projects during the 
current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) 
Irrigation being a State subject the irrigation projects are 
planned formulated, executed and funded by the State 
Govemments out of their own resources and as per their 
priorities. The Central Govemment has not proposed any 
water resource projects on its own in the States. 

(b) and (c) Do not arise. 

/English} 

Discrepancle. In Price. of Medicine. 

661. SHRI SANAT KUMAR MANDAL: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Government has fonnulated any policy 
at the national level on the pricing and avaUabllity of 
drugs to do away with discrepancies in prices of medicines 
in the country; 

(b) if so, the details thereof and whether It is noticed 
that the disparities in prices is benefiting the middlemen 
and affecting the poor patients; and 

(c) if so, the steps takenlbeing taken to check the 
exploitation of patients by the drugglsta? 
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THE MINISTER OF CHEMICALS AND FERTILIZERS 
ANOMINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (8) to (C) The present pricing policy of the 
Government is being implemented by the National 
Pharmaceutical Pricing Authority (NPPA) under the 
provisions of the Drugs (Prices Control) Order, 1995 and 
the guidelines evolved by it from time to time. 

Subsequently, a Task Force under the Chairmanship 
of Dr. Pronab Sen, Principal Adviser, Planning 
Commission was constituted to explore options other than 
price control to make available life saving drugs at 
reasonable prices. The Task Force has submitted its 
report to the Government on the 20th September, 2005. 

The Government in consultation with various 
stakeholders is examining the recommendations of the 
Task Force. Based on this a new Pharmaceutical Policy 
is likely to be announced shortly. 

The drug policy, as amended from time to time is 
directed towards ensuring abundant availablHty of quality 
drugs at reasonable prices. 

Population of Black Bucks 

662. SHRI ADHIR CHOWDHURY: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the population of black bucks in the country, State-
wise; 

(b) whether the black buck population has been 
diminishing; 

(c) If so, the details thereof along with the reasons 
therefor; and 

(d) the steps taken by the Government for their 
protection? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) As per the information available, the 
population of black bucks in the States having important 
habitat for the species is given in the enclosed Statement. 

(b) No Sir, there are no reports on diminishing of 
black buck population in the country. 

(c) Does not arise. 

(d) Black buck is listed in Schedule-I of Wildlife 
(Protection) Act, 1972, thereby affording highest degree 
of protection to the species. Regular patrolling is· being 
done by the States in the protected areas and other 
areas where black bucks are found to ensure adequate 
protection. Awareness is being generated among the local 
communities for conservation of this species. 

S's'em.,,' 
Popu/IIlion in major Black Buck bearing Stales· 

SI.No. Name of State Population 

1. Rajasthan 22,036 

2. Andhra Pradesh 10,000 

3. Gujarat 25,025 

4. Haryana 3,400 

5. Kamataka 12,000 

6. Maharashtra 9,742 

7. Uttar Pradesh 2,700 

·Based on reports received from States. 

{Tl7lns/alionj 

Permission to POSCO 

663. SHRI RASHEED MASOOD: Will the Minister of 
STEEL be pleased to state: 

(a) whether the South Korean 'Pohag SMeI Company 
(POSCO)' has sought permission from the Union 
Government to carry out the extraction activities in the 
country; 

(b) if so, the details thereof; 

(c) the places for which the proposal to install this 
plant has been received; 

(d) whether the said permiSSion has since been 
granted; and 

\ 

(e) H not, the time likely to be taken therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
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PASWAN): (a) The Union Government is yet to receive 
any proposal for grant of Prospecting Licence or Mining 
Lease of Iron ore to Pohang Steel Company. 

(b) to (0) Do not arise in view of (a) above. 

Vocational TraInIng Centres 

664. SHRI KRISHNA MURARI MOGHE: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether at present 10 vocational training centres 
are being run in Madhya Pradesh with the assistance of 
the Union Government; 

(b) if so, whether the Union Government has not 
provided any grant to the State for running these centres 
during the last five years whereas the Union Government 
is to bear 1 00 percent expenditure for running these 
centres; 

(c) if so, the reasons therefor; 

(d) whether the State Government had sent a 
proposal to the tune of Rs. 141.36 lakh for sanction by 
the Union Government which is pending with the Union 
Government; 

(e) if so, the time by which the said proposal is 
likely to be sanctioned; 

(f) whether the Union Government proposes to 
sanction Rs. 276.36 lakh to the State Government after 
including the amount for the current fiscal year also as 
sought by the State Government; and 

(g) if not, the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLO'.'MENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) Industrial 
Training Institutes (ITls)/Industrial Training Centres (ITCs) 
are set up and administratively and financially run by the 
State Governments/Private Organizations. Ministry of 
Labour & Employment does not provide any financial 
aSSistance to run them. 

(b) and (c) Does not arise. 

(d) Ministry of Labour & Employment has not received 
any such proposal. 

(e) Does not arise. 

(f) and (g) Ministry of Labour & Employment has no 
such proposal. However, Planning Commission has 

approved an outlay of Rs. 1710 lakh for Craftsmen 
Training in the Annual Plan 2005-06 for Madhya Pradesh. 

Water Conaervmlon Schem •• 

665. SHRI BIR SINGH MAHATO: 
SHRI HARISINH CHAVDA: 
SHRI AJIT JOGI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the names of the schemes related to water 
conservation being Implemented by the Union Government 
is view of failure of monsoon in the country; 

(b) the salient features of such scheme; 

(c) whether the Government has taken any steps to 
replace these old water conservation schemes with a more 
effective scheme in order to achieve the desired results; 

(d) if so, the details thereof; 

(e) the names of the States In which the said scheme 
has since been launched; and 

(f) the funds allocation made for the purpose? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (f) Government of India is implementing 
various watershed development schemes for soil & water 
conservation and prevention of land degradation in the 

. country. Since inception upto March 2005, an area of 
28.533 million ha. has been developed with expenditure 
of Rs. 14577.32 crore under these schemes. For the" 
schemes, an amount 0' Rs. 6422.95 crore has been 
allocated for development of 21.40 million ha. area during 
Tenth Five Year Plan and Rs. 1497.00 crore is allocated 
to treat 3.36 million ha. area for 2005-06. The details of 
achievement and fund allocation for the existing schemes 
are given in the enclosed statement. 

These on-going schemes seek to apply techniques 
of soil & water conservation, prevention of land 
degradation, ground water recharge, etc. These have 
improved the capacity of treated area to withstand ill 
effect of insufficient rain. While no new scheme is 
contemplated, the guidelines of the existing schemes have 
been drastically modified to provide atlU greater thrust on 
water conservation. 
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Taf!JB/ & Outlay for X Five Year Plan, Achievements since inception upto Uan:h, 2005 and TtN7IIIIn. FwId 
AllocIItion for 2005-06 for vanous SchlNl7es of WatefShed Oevtllopmen/ PtrJgrammtlS 

(Phy. in Lakh ha. & Fin. in Rs. Crore) 

SI.No. Name of the Tentative target Achievement since Target and 
Programme and Outlay X Plan inception upto outlay 

March, 2005 2005-06 

Phy. Fin. Phy. Fin. Phy. Fin. 

1. NWDPRA 20.00 1000.00 79.34 2397.56 5.00 220.00 

2. RVP & FPR 12.0 800.00 60.87 1894.17 2.00 124.00 

3. WOPSCA 1.0 100.00 3.18 226.43 0.30 30.00 

4. RAS 1.0 100.00 6.59 96.64 0.20 7.00 

5. EAPs· 0.00 0.00 23.63 4756.36 0.00 0.00 

6. OPAP 88.0 1500.00 28.29 1742.06 12.00 353.00 

7. OOP 44.0 1100.00 14.70 1301.01 6.00 268.00 

8. IWOP 68.0 1800.00 61.96 1310.20 8.00 485.00 

9. NAEPS 0.32 22.95 8.77 852.89 0.10 10.00 

Total 214.32 6422.95 285.33 14577.32 33.80 1497.00 

Note: In case of EAPs outlay and target are not decided. 
NWDPRA National Watershed Development Project for Rainflld Areas 

River Valley Projects & Flood Prone Rivers RVP & FPR 

WDPSCA 

RAS 

Watershed Development Project for Shifting Cultivation Areas 

Reclamation of Alkali Soil 

EAPs Extemally Aided Projects 

DPAP prought Prone Area Programme 

DDP Desert Development Programme 

:Integrated Wasteland Development Project IWDP 

NAEPS National Afforestation & Eco-development Project Scheme. 

{English} 

Taak Force to Map Flood Prone A ..... 

666. SHRI JOACHIM BAXLA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether a Task Force was set up to map zone 
flood-prone areas spread over 45 million hec:tares; 

(b) if 80, whether the Govemment has implemented 
the recommendations of the Task Force in this regard; 

(c) if not, the reasons therefor; 

(d) the details of the recommendations of the Task 
Force in respect of flood-prone areas of West Bengal; 

(e) whether the Central Water Commission (eWe) 
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has been provided with the latest equipments in this 
regard; and 

(1)) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHAI SONTOSH MOHAN DEV): (a) ~o (f) 
The Central Water Commission through Survey of India 
took up preparation of maps of identified flood prone 
areas in Uttar Pradesh, Bihar, West Bengal, Punjab, 
Haryana, Delhi, Assam, and Jammu & Kashmir and an 
area of 54,740 sq. km. was surveyed. Subsequently a 
Working Group was constituted by the Ministry of Water 
Resources during June 1999 to go into various aspects 
relating to maps prepared by the Survey of India in the 
field of water resources. Based on the report of the 
Working Group a scheme has been formulated by ewe 
for digitization and updating of these maps. The CWC 
gets the works related to flood prone area mapping 
through specialized agencies. 

environmental Clearance to Irrigation! 
Thermal Protects 

667. SHRI BADIGA RAMAKRISHNA: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether a number of Irrigation and thermal power 
projects and expansion plan for Visakhapatnam Steel Plant 
in Andhra Pradesh have been held up due to non-
clearance by the Govemment; 

(b) if so, the details thereof; 

(c) the time since when each of these projects is 
pending and the cost escalation of these projects; and 

(d) the time by which these projects are likely to be 
cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Only one irrigation and two thermal power 
projeets from Andhra Pradesh are pending for 
environmental clearance under the Environmental Impact 
Assessment Notification 1994. The expansion project of 
MIs Rashtriya Ispat Nigam Ltd. at Visakhapatnam for 
increasing hot metal production from 4.0 to 6.5 million 
tonne per annum has already been accorded 
environmental clearance in August, 2005. 

(b) The details of the aboYe pending projects are as 
follows:-

IRRIGATION 

(i) J. Chokka Rao Godavari Lift Irrigation Scheme 
in Warangal District. 

THERMAL POWER PROJECTS 

(i) 500 MW Bhoopalapally Power Station near 
Neredupally, District Warangal by MIs Andhra 
Pradesh Power Generation Corporation ltd. 

(ii) Expansion of Coal Based Captive Power Plant 
from 50 MW to 114 MW at Paloncha, District 
Khammam by Mis Nav Sharat Ferro Alloys ltd. 

(c) and (d) While the irrigation project was received 
in the Ministry in November, 2005, the Thermal Power 
project proposals were received in May, 2005. The 
appraisal of the projects for grant of environmental 
clearance will be completed within the prescribed statutory 
period of 120 days from the receipt of all the requisite 
clarifications from the applicants. Therefore the question 
of cost escalation due to environmental clearance process 
does not arise. 

[Trans/slion} 

Employment Exchanges 

668. SHRI HARIKEWAL PRASAD: 
SHRIMATI SANGEETA KUMAR! SINGH DEO: 

Will the Minister of LABOUR AND EMPlOYMENT 
be pleased to state: 

(a) the role of employment exchanges set up in 
various parts of the country; 

(b) the year-wise expenditure incurred on the 
operation of such exchanges including payments of 
salaries to the employees and officers employed with the 
employment exchanges during the last three years; 

(e) whether educated unemployed do not get 
themselves registered with these employment exch$nges 
because they are not helpful in anyway in getting them 
employment; and 

(d) if so, the reaction of the Govemment thereto? 
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THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) The Employment 
Exchanges register the job-seekers and make submission 
of candidates against notified vacancies; collect labour 
market information for the purpose of creation of data 
base in assessment of demand and supply of labour and 
preparing career literature; and provide career counselling 
and vocational guidance to the job-seekers so as to help 
them in shaping their careers. 

(b) The Employment Exchanges function under the 
direct administrative and financial control of the respective 
State/UT Governments and as such the information is 
not maintained in details. However, during the year 
2001-02 on an average the expenditure per Employment 
Exchange was of the order of Rupees 14.3 lakh. 

(c) No, Sir. Over 70 percent of total jOb-seekers 
registered with the Employment Exchanges are educated 
(10th Standard and above). 

(d) Does not arise. 

(English} 

National Policy on Wine 

669. SHRI RAMESH CHANDAPPA JIGAJINAGI: Will 
the Minister 01 FOOD PROCESSING INDUSTRIES be 
pleased to state: 

(a) whether there is any National Policy on production, 
manufacturing and consumption of wine; 

(b) if so, the details thereof; 

(c) whether the Government proposes to de-link wine 
from the alcoholic drinks and promote wine as a health-
drink in the country; 

(d) if so, the details thereof; and 

(e) if not, the steps being taken by the Govemment 
to !)romote wine sector? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): (a) to (e) Alcoholic oeverages including 
wine falls within the jurisdiction of States under the 
Constitution. AJ$ such, there It; no National Policy on wine. 
However, keeping in view the aspects of value addition 
to grapes, potential of higher income to farmers, 

opportunities for employment generation, possibilities of 
weaning people away from hard liquor and countering 
large imports of wine by increased domestic production, 
Government of India offers financial assistance for 
development of the wine sector in the country. Moreover, 
the Joint Working Group consisting of relevant Central 
Ministries & State Governments, set up by the 
Govemment of India, has recommended in its draft report 
del inking wine & beer from hard liquor for excise policy 
and taxation purposes. 

Sea Link with Mainland 

670. SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether with a view to reducing congestion on 
the island city of Mumbai, Govemment of Maharashtra 
had proposed a Sea link connecting Mumbai to the 
mainland and recommended a Sewri·Nhava Sea link; 

(b) if so, the salient features of the Mumbai Trans 
Harbour Link project and the time when the proposal 
was originally mooted; 

(c) the stages of approval and clearance gone through 
so far and the stage at which the matter stands at 
present; 

(d) the cost escalation so far incurred by the project 
and the revised cost thereof as on date; 

(e) the steps taken so far towards implementation of 
the project and the time by which it is likely to be 
completed; 

(f) whether it is to be implemented under the BOT 
system; and 

(g) if so, the terms thereof alongwith the interested 
parties therein? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS <SHRI NAMO NARAIN 
MEENA): <a) Yes, Sir. 

(b) The Mumbai Trans Harbour Sea link Project will 
be 22 km long, six lane road 'bridge (in phase-I) 
connecting Sewri in Mumbai to Nhava on mainland. The 
application for environmental clearance as per prescribed 
procedure was received in May, 2001. 
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(c) The Central Government has accorded 
environmental clearance to the project on 11 th March 
2005 under the Coastal Regulation Zone Notification, 
1991. 

(d) As reported by Maharashtra State Road 
Development Corporation (MSRDC) Limited, a State 
Govemment of Maharashtra Undertaking, the estimated 
cost escalation is 6% per annum and cost at 2004 prices 
is Rs. 2,700 crores (base cost). 

(e) and (f) MSRDC has informed that the pre-
qualification bids have been invited from the prospective 
entrepreneur to implement this project on BOT basis and 
the estimated period for completion of the project is 
around five years from the date of award of work. 

(g) MSRDC has stated that the minimum concession 
period offer received from the bidders would determine 
the terms. The interested parties who have applied for 
pre-qualification are (1) China Harbour Engineering Co, 
(2) Dywidag-SPCL-Afcons IN, (3) IIMC Consortium, 
SKANSKA, (4) Infrastructure Leasing and Financial 
Services Limited, SKIL Infrastructure. (5) larsen & Toubro 
Limited. and (6) Reliance Energy. Hyundai Engineering 
Construction C;;ompany. 

[Translation} 

Availability of Water Reaource. 

671. DR. SATYANARAYAN JATIYA: Will the Mlniater 
of WATER RESOURCES be pleased to atate: 

(a) the total water resources available in the country, 
its present share in various usages like eJectricIty, irrigation 
drinking water and other uses and the quantum of water 
that remains unutllized; and 

(b) the break-up of the demands made by the States 
from the Union Govemment for water re80urceslharvestlng 
and the extent of their fulfilment by the Govemment during 
2004-2005 and 2004-2006 80 far? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) The 
average annual water availability in the country is 
assessed at 1869 Billion Cubic Metre (BCM). Out of 
which, the utilizable water resources are 1122 BCM (690 
BCM of surface water and 432 BCM of replenishable 
ground water). 629 BCM of water la being utilized for 
diverse purposes. The share of usage of water is 
assessed as 83% for Irrigation, 5% for domeatlc purposes, 
5% for industries and 7% for other purposes. Rest of 
the water could be considered to be flowing down to 
sea. 

(b) Water being a State subject, the schemes for 
water resources are generally implemented through their 
own resources and Plan allocatlona. Statement-I and II 
showing Plan allocations of different States/Union 
Territories for irrigation for the year 2004-05 and 2005-06 
are enclosed. 

RBvi8tKI AppITJKId Oull8y 2004-2005 

SI. 
No. 

1. 

2. 

3. 

4. 

5. 

Name of States! 
U.Ts. 

2 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Major & Minor 
Medium Irrigation 

3 4 

3385.58 531.86 

0.40 32.80 

21.74 30.61 

201.53 248.55 

422.59 254.00 

(Rs. in crore) 

CAD Flood Total 
Control 

5 6 7 

9.32 75.76 4002.52 

2.00 3.75 38.95 

36.26 35.13 123.74 

14.00 1OS.00 569.08 

24.74 0.40 701.73 



143 Wriltlln AnsWSfS NOVEMBER 28, 2005 /0 QutlSIIons 144 

1 2 3 4 5 6 7 

6. Goa 30.44 24.49 2.93 4.96 62.82 

7. Guajrat 1127.45 293.55 5.39 2.66 1429.06 

8. Haryana 200.00 0.00 53.25 45.00 298.26 

9. Himachal Pradesh 18.54 57.37 2.12 12.74 90.77 
10. Jammu and Kashmir 77.53 77.73 10.05 28.83 194.14 

11. Jharkhand 322.50 75.00 1.00 1.50 400.00 

12. Kamataka 3079.58 185.35 12.03 5.50 3282.46 

13. Kerala 57.85 8.81 8.25 6.45 81.36 

14. Madhya Pradesh 1270.24 232.69 5.17 8.10 1516.20 

16. Maharashtra 2860.00 148.38 72.21 0.00 3070.59 

16. Manipur 38.00 6.50 4.61 10.20 59.31 

17. Meghalaya 0.37 7.20 0.22 1.45 9.24 

18. Mizoram 0.01 14.20 0.15 0.00 14.36 

19. Nagaland 0.03 12.46 0.33 7.54 20.36 

20. Orissa 352.15 54.98 4.00 4.75 415.88 

21. Punjab 109.33 22.97 25.80 27.31 185.41 

22. Rajasthan 695.12 78.59 47.06 10.04 830.81 

23. Sikkim 0.00 4.00 0.05 4.00 8.05 

24. Tamil Nadu 223.96 76.28 13.95 0.00 314.19 

25. Tripura 5.92 2OA4 0.00 6.66 33.02 

26. Uttar Pradesh BOO.OO 89.~9 28.33 130.00 1048.32 

27. Uttaranchal 26.86 67.33 1.50 6.50 102.19 

28. West Bengal 101.76 34.11 7.56 113.14 256.67 

Total States 15419.48 2690.24 392.28 657.37 19159.37 

Union Terrltorle. 

29. Andaman and Nicobar Islands 0.00 1.88 0.00 3.00 4.86 

30. Chandigarh 0.00 1.54 0.00 0.00 1.54 

31. Dadra and Nagar Haveli 0.Q1 0.67 0.20 0.00 0.88 

32, Daman and Diu 0.05 0.15 0.05 0.22 0.47 

33. Delhi 0.00 0.07 0.00 19.03 19.10 
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2 3 4 5 6 7 

34. I,;akshadweep 0.00 0.00 0.00 3.50 3.50 

35. Pondicheny 0.00 22.84 0.00 12.51 35.35 

Total U.Ts. 0.06 27.13 0.25 38.26 65.70 

Total States & UTs. 15419.54 2717.37 392.53 695.63 19225.07 

Central Sector 63.51 62.98 143.57 147.94 418.00 

Grand Total 15483.05 2780.35 536.10 843.57 19643.07 

Source: States AP 2004-OSDocumenta Blank lmpIi .. detaIIa not received from States. 

~tll 

Approved Outlsy 2005·2006 

(RI. in crore) 

51. Name of StateslU.Ta. Major & Minor CAD Flood Total 
No. Medium Irrigation Control 

2 3 4 5 6 7 

1. Andhra Pradesh 6933.45 610.43 8.92 100 7652.80 

2. Arunachal Pradesh 1.00 59.90 2.36 8.23 71.49 

3. Assam 39.21 23.94 2.95 28.00 94.10 

4. Bihar 893.18 

5. Chhattlsgam 560.69 333.59 23.01 0.25 917.54 

6. Goa 59.12 44.99 4.20 11.96 120.27 

7. Guajrat 1601.05 208.72 3.19 1.10 1814.06 

8. Haryana 290.00 0.00 55.00 48.00 393.00 

9. Himachal Pradesh 14.54 79.48 3.12 14.40 111.54 

10. Jammu and Kashmir 77.19 67.54 10.73 32.65 188.11 

11. Jharkhand 374.75 70.00 2.50 2.75 450.00 

12. Kamataka 3509.91 384.70 40.00 7.80 3942.41 

13. Kerela 95.21 11.109 7.05 5.74 119.10 

14. Madhya Pradesh 1378.31 255.31 8.61 1.45 1641.58 

15. Maharashtra 1985.75 249.45 6.87 1.29 2243.36 
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2 3 4 5 6 7 

16. Manlpur 116.78 16.55 5.07 8.50 146.90 

17. Meghalaya 1.42 9.00 0.26 3.42 14.10 

18. Mizoram 0.01 17.40 0.15 0.00 17.56 

19. Nagaland 0.05 12.35 1.00 0.05 13.45 

20. Orissa 280.45 46.29 4.00 1.01 331.75 

21. Punjab 112.32 62.45 14.00 33.00 221.77 

22. Rajasthan 812.80 150.56 71.56 10.15 1045.07 

23. Slkklm 0.00 4.00 0.05 J.OO 7.05 

24. Tamil Nadu 278.91 130.14 15.95 425.00 

25. Tripura 12.40 29.07 0.65 6.10 48.22 

26. Uttar Pradesh 1453.23 127.13 40.00 331.00 1951.36 

27. UHaranchal 26.65 29.02 .1n 20.14 n.58 

28. West Bengal 107.13 48.08 7.51 84.13 246.86 

Total States 20122.33 3081.19 338.38 764.12 24306.02 

Union Territories 

29. Andaman and Nlcobar Island 0.00 3.63 0.00 6.25 9.88 

30. Chandigarh 0.00 4.35 0.00 0.00 4.35 

31. Dadra and Nagar Haveli 0.00 0.78 0.20 0.00 0.98 

32. Daman and Diu 0.09 0.14 0.00 0.36 0.59 

33. Deihl 0.00 0.04 0.00 17.12 17.16 

34. Lakshadweep 0.00 0.00 0.00 3.80 3.80 

35. Pondicherry 0.00 23.36 0.00 15.68 39.04 

Total U.Ts. 0.09 32.30 0.20 43.21 75.80 

Total States & UTs. 20122.42 3113.49 338.58 807.33 24381.82 

Central Sector 86.33 72.64 200.00 262.03 621.00 

Grand Total 20208.75 3186.13 538.58 1069.36 25002.82 

\ 

eNI .. Tourlam fumished with five star facilities has increased in the Wot1d 
which has enonnous possibilities at Westem ghats and 

672. SHRI SURESH CHANDEL: Will the Minister of Eastem ghat's In the country: 
TOURISM be pleased to state: 

(b) if 80, whether the Govemment Is considering to 
(a) whether the trend of journey by big ships (cruise) formulate a cruise tourism· policy in this regard; and 
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(c) if so, the time by which the policy is framed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) Yes, 
Sir. 

(b) and (c) A High Power Steering Group under the 
Chairmanship of Minister of Shipping with Minister of State 
for Tourism as Co-Chairperson has been set up to 
formulate Cruise Shipping Policy for the country. The 
recommendations of this Steering Group include formation 
of Working Groups to look into issues like-Immigration, 
Customs Clearances, Quarantine Restrictions, Identification 
of Ports, Infrastructural Facilities, Connectivity, Taxation 
Issues, Tourism Related Issue and Cabotage issue to 
develop cruise shipping policy for India. The Consultative 
Committee of Ministry of Shipping has already deliberated 
the draft policy paper on Cruise Shipping. 

{English} 

Closure of CGWB Office. 

673. 5HRI N.N. KRISHNADAS: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether any office of Central Ground Water Board 
(CGWB) in any part of the country has been closed during 
the last one year or thereafter; 

(b) if so, the details and the reasons therefor; 

(c) whether the Government has evolved any 
mechanism to prevent the unlimited ground water wastage; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) No, Sir. However, keeping in view the reduced 
workload at Central Ground Water Board's (CGWB) State 
Unit office (SUO) at Bareilly (Uttar Pradesh) due to 
opening of new Regional Office at Dehradun (Uttaranchal), 
the SUO, Barellly has been relocated at Ranchi 
(Jharkhand) for ground water surveys and exploration in 
the newly created State of Jharkhand. Now the work of 
SUO, Bareilly is being taken care by the Regional Office, 
Lucknow and Divisional Office located at Bareilly itse". 

(c) and (d) "Water" being a State subject, it Is 
primarily the responsibility of the concerned State 
Governments to evolve mechanism to prevent the 
unlimited ground water wastage. However, the Union 
Govemment has taken following stepa to check further 
over-exploitation of ground water resourCeS in the 
country:-

• The Union Ministry of Water Resources has 
circulated a Model Bill in the year 1970, which 
was re-circulated in 1992 and again in 1996 to 
all the StataslUnlon Territories to enable them 
to enact suitable legislation for regulation and 
control of ground water development. A revised 
Model Bill, 2005 to regulate and oontrol the 
development and management of ground water 
has been again circulated to all the Stat ..... Union 
Territories. 

• Central Ground Water Authority (CGWA) 
consUtuted under the Environment (Protection) 
Act, 1986 has notified 11 critical areas on 
consideration of over-exploltation of ground water 
resources and 32 over-exploited area. for 
regi8tratlon of ground water structures. 

• CGWA i8 regulating withdrawal of ground water 
by industries/projects. List of critical areas has 
been circulated to the State Pollution Control 
Boards and the Ministry of Environment and 
Forests which refer the new industries/projects 
to CGWA for obtaining permi88ion. 

Bonded Children Labour 

674. SHRI SUNIL KUMAR MAHATO: 
SHRI HARISINH CHAVDA: 
SHRIMATI KALPNA RAMESH NARHIRE: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the number of bonded childrenllabour ffeecI from 
their incarceration during the last three years and 
thereafter State-wfae; 

(b) whether the freed children were again trapped 
into bondage shortly thereafter; 

(c) if so, the number of such cases and the reasons 
therefor; and 
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~d) the remedial ateps taken by the Government in 
thi8 regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SEKHAR RAO): (a> A statement is 
enclosed. 

(b) and (c) No case of freed/released bonded labour 

including child bonded labour relapsed into bondage after 
their release has been reported by any State Government. 

(d) As per the Bonded Labour System (Abolition) 
Act, 1976 Vigilance Committees at District and Sub· 
Divisional levels under the Chairmanship of District 
MagistrateS/Sub.Divisional Magistrates respectively have 
been constituted to identify the incidence of bonded 
labour. 

The Bonded Lsbour System (AboillIon) Act, 1976 does not mske sny distinction between child bondsge snd sdult 
bondsgtl. The number 01 bonded labou",1S Including child bonded laboufflfS Identified, slid IrtHldlfflltMstKI during 1M 

last filtH ye81S and thefflllher, State-wise .", as under 

Name of the States 

Andhra Pradesh 

Bihar 

Haryana 

Kamataka 

Madhya Pradesh 

Maharashtra 

Orissa 

Punjab 

Rajasthan 

Uttar Pradesh 

Chhattisgarh 

Jharkhand 

Uttaranchal 

West Bengal 

2002·03 

125 

21 

1854 

5 

69 

124 

Vlalt of Foreign Tourl •• 

675. SHRI MOHAN SINGH: Will the Minister of 
TOURISM be pleased to state:. 

(a) the number of foreign tourists who visited India 
during 2004·05 and the number of tourists expected to 
visit during 2006 alongwith shortfall registered in the 

2003·04 

1699 

314 

39 

10 

398 

5 

2004-05 

281 

64 

265 

19 

41 

196 

2005-06 
upto 25.11.05 

141 

38 

6 

114 

5 

number of tourists during the years in comparison to that 
of the last three years; 

(b) the estimated amount of foreign exchange earned 
from the tourists during the said perioq; 

(c) whether the existing boarding facilities offered by 
the hotels in the country are sufficient for foreign tourists; 

(d) if not, the steps being taken by the Government 
for the expsnsion of hotel Industry; 
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(e) whether the Government proposes to launch an 
intensive propagation drive abroad for attracting foreign 
tourists in t~e country; 

(f) if so, the details thereof; and 

(g) the number of Indian tourists who visited foreign 
countries during the said period alongwith estimated 
amount spent by them on such foreign tourists? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) 
Number of foreign tourists who visited India during 
2004-05 alongwith corresponding figures for the last 
3 years and also percent change Is given below:-

Year Foreign Percentage 
Tourist Change over 
Arrivals previous year 

(in Million) 

2004-05 3.54 (+) 22.9 

2003-04 2.88 (+) 17.3 

2002-03 2.45 (+) 1.0 

2001-02 2.43 (-) 10.0 

Going by the growth of about 14% in foreign tourist 
arrivals, observed during January-October, 2005, as also 
high growth during 2004-05 and 2003-04, it Is expected 
that the trend would continue in the year 2006. 

(b) Estimated amount of foreign exchange earned 
from the foreign tourists, as per the information provided 
by the Reserve Bank of India, during the said period is 
given below:-

Year 

2004·05 

2003-04 

2002-03 

2001-02 

Foreign Exchange 
Earnings 

(In US$ Million) 

5029 

4122 

3312 

3137 

(c) and (d) There is a general feeling in the tourism 
industry that there is a shortage of hotel accommodation 

in the country, particular/y, during the peak tourist seaeon 
and in big cities. In order to augment the hotel room 
capacity in the country, matter has been taken up with 
the atate Governments as also with the MinIstry of Urban 
Development. Ministries of Railways and Civil Aviation 
have also been requested to set up hotels at the surplus 
railway and airport lands at various places in the country. 

(e) Yes, Sir. 

(f) A major global media campaign in the Print, 
Electronic and Outdoor media has been launched in the 
major tourist generating markets such as Europe, South 
East Asia, South Asia, Middle East, Africa, USA, etc. 
The duration of the campaign is for four and half months 
w.e.f. mid November 2005. In addition, an Online 
Campaign in the World Wide Web w.e.f. October 2005 
has also been launched to attract more foreign touristl 
in the country. 

(g) Number of Indian tourists who visited foreign 
countries during the last 4 years, and; the estimated 
foreign exchange payments made, as per the information 
forwarded by Reserve Bank of India, is .. follows:-

Year 

2004-05 

2003·04 

2002-03 

2001-02 

Indians 
going 

abroad 
(in Million) 

6.3 

5.6 

5.1 

4.6 

Foreign 
Exchange 
Payments 

(in US$ Million) 

5526 

3511 

3341 

3014 

Pollution In Ganga River 

676. DR. RAJESH MISHRA: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the current status of the Ganga sanitation project; 

(b) whether the Union Government and the State 
Governments as well are contemplating to work together 
to check the growing pollution in Genga riYer; and 

(c) jf so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
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MEENA): (a) to (c) The first attempt of the Government 
to check the growing pollution in Ganga river was the 
launching of Ganga Action Ptan (GAP) Phase-I in 1985. 
This was undertaken in 25 towns spread over the States 
of Uttaranchal, Uttar Pradesh, Bihar and West Bengal 
and completed in the year 2000. Under this phase, 261 
projects have been sanctioned, out of which 259 projects 
were completed and a sewage treatment capacity of 865 
mid. was created to check the pollution In Ganga river. 

The Ganga Action Plan was extended 8S GAP 
Phase-II in 1993 with works in 59 towns spread over the 
States of Uttaranchal, Uttar Pradesh, Bihar and West 
Bengal. Under this Phase, 227 numbers of projects have 
been sanctioned, out of which 60 have been completed 
upto September 2005. The details of the projects 
sanctioned under the two phases of Ganga Action Plan 
are given in the enclosed Statement. 

St.ItIm.nl 

0et8i1s of PfOjtICts Sanctioned under Ganga Action Plan 

(Quantity) 

Schemes Uttar Pradesh Bihar Jharkhand Uttaranchal West Bengal Total 

Gang. Action PI.n Ph .... 1 

Interception & Diversion 40 17 31 88 

Sewage Treatment Plant 13 7 15 35 

Low Cost Sanitation 14 7 22 43 

Crematoria 3 8 17 28 

River Front Development 8 3 24 35 

Other Schemes 28 3 32 

Total 106 45 0 0 110 261 

G.nga Action PI.n Ph ..... 1 

Interception & Diversion 20 0 0 11 45 76 

Sewage Treatment Plant 7 0 0 5 23 35 

Low Coat S.nitation 8 7 10 0 26 

Crematorl. 0 0 0 5 6 

River Front Development 0 10 6 21 38 

Other Schemes 4 0 0 4 38 46 

Total 39 18 2 36 132 227 
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{English} 

Allocation In Water Sector 

677. SHRIMATI P. SATHEEDEVI: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the details of allocation in water sector in various 
Five Year Plans including the Tenth Plan; 

(b) whether the outlay has been reduced drastically; 
and 

(c) if so, the reasons thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN OeV): (a) The 
allocation for water sector in varioU8 Five Year Plan are 
given in the enclosed Statement. 

(b) No, Sir. 

(c) Does not arise. 

Plan-wise Allocation in Water 5t1Ctor 

Plan 

First Plan 
(1951-56) 

Second Plan 
(1956-61) 

Third Plan 
(1961-66) 

Annual Plan 
(1966-69) 

Fourth Plan 
(1969-74) 

Fifth Plan 
(1974-78) 

Annual Plan 
(1978-80) 

Sixth Plan 
(1980-85) 

Seventh Plan 
(1985-90) 

Annual Plan 
(1990-92) 

Eighth Plan 
(1992-97) 

Ninth Plan 
(1997-2002) 

Tenth Plan 
(2002-07) 

Major & 
Medium 

376.24 

380.00 

576.00 

429.81 

1242.30 

2516.18 

2078.58 

7368.83 

11107.29 

5459.15 

21071.87 

48259.08 

71213.18 

Minor 
Irrigation 

65.62 

142.23 

327.73 

326.19 

512.28 

630.83 

501.50 

1979.26 

3118.35 

1880.48 

6408.36 

8615.07 

14406.66 

Irrigation 
Institutional 

Finance 

0.00 

19.35 

115.37 

234.74 

661.06 

778.76 

480.40 

1437.56 

3060.95 

1349.59 

5331.00 

2659.00 

0.00 

Command 
Area 

Development 

0.00 

0.00 

0.00 

0.00 

0.00 

0.00 

362.96 

743.05 

1447.50 

619.45 

2145.92 

1519.17 

4196.68 

Flood 
Control 

13.21 

48.06 

82.09 

41.96 

162.04 

298.61 

329.96 

786.85 

941.58 

460.64 

1691.68 

2629.23 

5927.00 

(Rs. in Crore) 

Total 

455.07 

589.64 

1101.19 

1032.70 

2577.68 

4224.38 

3753.40 

12315.55 

19675.67 

9569.31 

36648.83 

63681.55 

95743.52 
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{Translation] 

Educated Unemployed Youth 

678. SHRIMATI NEETA PATERIYA: 
VIJAY KUMAR MAlHOTRA: 
BALASHOWRY VALLABHANENI: 
SANTOSH KUMAR GANGWAR: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) the total number of educated unemployed boys! 
girls registered In different employment exchanges as on 
July 31, 2005, State-wise and category-wise; 

(b) the number of boys/girls who got registered in 
the above employment exchanges dun'ng the said period, 
State-wise, category-wise and year-wise; 

(c) the break-up of boys/girls who got employment 
through different employment exchanges during each of 
the last three years; 

(d) since when the listed unemployed registrants In 
different employment exchanges have been waiting; and 

(e) the details of fresh schemes being prepared by 
the Government to provide them with employment? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SEKHAR RAO): (a) and (b) Sta~e-

wise and category-wise details of the educated job 
seekers (10th standard & above), aN of whom are not 
necessarily unemployed, registered with the employment 
exchanges as on 31.12.2003 (late8t) and the registrations 
made during the year 2003 are given In the enclosed 
Statement. 

(c) Category-wise placements effected by the 
employment exchanges in respect of educated jobseekers 
during 2001, 2002 and 2003 are given below: 

Year 

2001 

2002 

2003 

Placement (In Thousands) 

Men Women Total 

72.6 

50.9 

62.5 

22.1 

19.8 

22.0 

94.7 

70.7 

84.5 

(d) Registration of job seekers by the employment 
exchanges and their nomination against the notified 
vacancies is a continuous process. Job seekers are 
required to renew their registration every three years for 
getting employment assistance from the exchanges. 

(e) Govemment is targeting creation of around 5 crore 
employment opportunities during the 10th Plan Period. 
Out of these, around 3 crore will be generated In the 
normal growth process and remaining 2 crore through 
special employment generation programmes. 

Stst.ment 

Numbtlr 01 registrations madtl in f'tIsptlCf 01 tlducattJd job stltlktll'S (10th standard and above) duting 2003 
and thBir numbsr on live register 01 Employmllnt Exchanges as on 31.12.03 

(In thousands) 

SI.No. State Number on Live Register Number on Register 
as on 31.12.03 during Jan-Dec. 02 

Men Women Total Men Women Total 

2 3 4 5 6 7 8 

1. Andhra Pradesh 1949.6 626.7 2576.3 175.5 62.9 2 

2. Arunachal Pradesh 10.0 4.3 14.3 2.3 1.0 3 

3. Assam 817.1 209.4 1026.6 47.6 13\2 6 

4. Bihar 1342.0 124.4 1466.4 53.1 15.9 6 
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2 3 4 5 6 1 '" 8 

5. Chhattisgarh 590.5 132.0 722.5 99.6 31.0 

e. Delhi 604.7 287.4 892.1 43.8 15.3 5 

7. Goa 52.3 31.8 84.1 5.7 5.7 1 

8. Gujarat 614.0 173.1 847.1 166.2 60.2 2 

9. Haryana 563.2 115.0 678.3 81.5 13.3 9 

10. Himachal Pradesh 493.1 220.0 713.1 74.4 39.2 1 

11. Jammu and Kashmir 51.3 6.9 58.~ 10.5 7.2 

12. Jhar1<hand 784.7 132.3 916.9 253.5 49.2 3 

13. Kamataka 861.9 291.7 1153.7 85.2 48.1 

14. Kerala 1755.7 1561.8 3317.6 167.1 191.4 3 

15. Madhya Pradesh 1217.6 313.5 1531.1 246.1 75.7 3 

16. Maharashtra 2534.6 658.3 3192.9 504.7 166.8 6 

17. Manipur 184.5 97.2 281.7 3.7 3.0 6 

18. MeghaJaya 10.6 10.6 21.1 1.8 2.3 4 

19. Mizoram 10.5 7.7 18.2 1.1 1.0 2 

20. Nagaland 16.6 9.9 26.5 5.9 4.0 9 

21. Orissa 496.9 114.0 610.9 107.6 34.6 1 

22. Punjab 202.7 87.5 290.2 47.8 19.9 6 

23. Rajasthan 545.3 66.2 611.5 158.2 24.5 

24. Sikkim' 0.0 0.0 0.0 0.0 0.0 0 

25. Tamil Nadu 1830.3 1443.1 3273.5 189.8 161.8 3 

26. Tripura 148.8 55.4 204.2 6.0 2.8 8 

27. Uttaranchal 218.8 51.0 269.8 44.7 9.5 5 

28. Uttar Pradesh 1342.6 155.4 1498.1 363.5 54.6 4 

29. West Bengal 2733.0 951.0 3684.0 188.4 60.1 2 

30. Andaman and Nicobar 10.3 6.3 16.6 2.4 1.2 3 

31. Chandigarh 84.5 29.1 93.6 3.8 2.0 5 

32. Dadra and Nagar HaveH 1.2 0.6 1.8 0.4 02 0 
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-- 2 3 4 6 6 7 8 

33. Daman and Diu 3.0 1.4 4.5 2.1 1.3 3 

34. Lakshaclweep 3.5 2.2 5.7 0.5 0.3 0 

35. Pondlcheny 80.4 71.5 151.9 11.3 8.8 2 

Grand Total 22205.9 8048.8 30254.8 3155.6 1193.8 4 

• No employment exchange is functioning In this State. Figures may not tally due to rounding off. 

/English} 

Functioning of Krl8hl Vlgyan Kendru 

679. SHRIMATI ARCHANA NAYAK: 
SHRI M.P. VEERENDRAKUMAR: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Krishi Vigyan Kendras (KVKs) are 
working satisfactorily in the country; 

(b) if so, the details thereof, State-wise; 

(c) if not, the steps takenlproposed to be taken to 
Improve their functioning; 

(d) whether there is a difference of opinion between 
KVKs and Agriculture Technology Management Agencies 
(ATMAs) regarding forwarding the action plan through 
ATMAs; and 

(e) if so, the remedial steps taken to avoid the 
differences of opinion? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) At present, there are 493 KVKs 
sanctioned by the Indian Council of Agricultural Research 
including 42 during the current financial year. During the 
last one year, the KVK have taken up 1205 technologies 
for on-farm trial, 0.40 lakh frontline demonstrations, 37,373 
training programmes benefiting 8.25 lakh farmer and 0.86 
lakh extension personnel, and 0.63 lakh extension 
activities benefiting 27,57 lakh farmers. 

This is against 607 technologies for on-farm trial, 
0.32 lakh frontline demonstrations, 30,517 training 

programmes benefiting 7.50 lakh farmers and 0.69 lakh 
extension personnel, and 0.16 lakh extension activities 
benefiting 14.18 lakh farmers in the previous year. 

The State-wise details of the number of KVKs are 
given in the enclosed Statement. 

(c) The following steps have been taken to further 
improve the functioning of the KVKs:-

• Providing electronic connectivity to the KVKs with 
the State Agricultural Universities and ICAR 
Institutes for availability of technology information 
to the farmers. 

• Creation of Soil and Water Testing facilities in 
the KVKs. 

(d) and (e) The Annual Action Plan of the KVK are 
discussed and finalized in the Scientific Advisory 
Committee having representatives of research, extension, 
farmers, financial institutions, and other stakeholders. 
These Action Plans are then approved in the Zonal 
Workshops. It has been decided that the varieties tor 
frontline demonstrations and place will be finalized in 
consultation with ATMAs. The KVKs would also give 
priority for conducting the training programmes as and 
when requested by ATMAs. 

Distribution of KVKs in Different States/UTs 

SI.No. StatealUTs Total 

2 3 

1. Andaman and Nicobar Islands 

2. Andhra Pradesh 22 

3. Arunachal Pradesh 4 
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2 3 Oppoahlon by Keral. on Alvera Linking Project 

4. Assam 16 680. SHRI CHENGARA SURENDRAN: Will the 

5. Bihar 26 
Minister of WATER RESOURCES be pleased to state: 

6. Chhattisgarh 10 (a) whether the Central Agency on Rivers linking 
Project is going ahead with the Vaippar Link Project in 

7. Delhi Tamil Nadu insplte of the strong opposition of the 

8. Goa 21 Government of Kerala; 

9. Gujarat 21 (b) if so, whether the Union Government would 
instruct the agency to examine the contentious issues 

10. Haryana 18 raised against the project by the Government of Kerals; 

11. Himachal Pradesh 12 
(c) whether the Union Government has received a 

12. Jammu and Kashmir 12 resolution against implementation of Valpar Project; and 

13. Jharkhand 17 (d) if so, the action taken thereon? 

14. Karnataka 25 
THE MINISTER OF STATE OF THE MINISTRY OF 

15. Kerala 14 HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 

16. Lakshadweep RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 

17. Madhya Pradesh 37 (b) National Water Development Agency (NWDA) has 
prepared a feasibility report of transferring surplus water 

18. Maharashtra 33 of Pamba and Achankovil situated in Kerala to Vaippar 

19. Manipur 5 
river basin in Tarnil Nadu. The Government of Karala 
has some reservations on the studies done which have 

20. Meghalaya 5 been clarified by NWDA. These issues have been further 

21. Mizoram 8 
discussed in the meetings of Technical Advisory 
Committee, Goveming Body and Society of NWDA held 

22. Nagaland 5 from tima to time. After detailed deliberations in 19th 
Annual General Meeting of the NWDA Society held on 

23. Orissa 25 26.3.2003 which was also attended by Shri T.M. Jacob, 

24. Pondicherry 2 Hon'ble Minister of Water Resources, Government of 
Kerala, President of the Society decided that NWDA and 

25. Punjab 15 Govemment of Kerala jointly carry out a study for Pamba-

26. Rajasthan 32 
Achankovll and Vembanad wet land system. Government 
of Kerala subsequently expressed its inability to abide by 

27. Sikkim 4 the decision. 

28. Tamil Nadu 28 (c) and (d) The Government of Kerala has forwarded 

29. Tripura 4 a copy of the Resolution dated 6.8.2003 adopted 
unanimously by the Kerala Legislative Assembly urging 

30. Uttar Pradesh 60 the Central Govemment to give up the Pamba-Achankovil-

31. Uttaranchal 12 
Vaippar Link Project completely. The Ministry of Water 
Resources has taken note of the Resolution of the Kerala 

32. West Bengal 16 Legislative Ae8embly and has decided not to treat Pamba-
Achankovll-Vaippar link as a priority link for consensus 

Total 493 building purpose. 
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(TransIIIfionJ 

Revlyal of Sugar Mlna 

681. SHRI HARISHCHANDRA CHAVAN: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of operational and sick co-operative 
sugar mills in the country at present; 

(b) whether the Union Govemment proposes to 
f.ormulate or has formulated any scheme to revive sick 
co-operative sugar mills in the country; 

(c) if so, the details thereof; and 

(d) the amount likely to be aHocated by the 
Govemment for implementation of the said scheme? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) As on 30.09.2005, there were 202 
cooperative sugar mills under operation and 113 sugar 
mills remained sick/closed at present. 

(b) to (d) In order to help sick cooperative sugar 
mills to rehabilitate/revive which have eroded their net 
worth, a Committee for rehabilitation of sick cooperative 
sugar mills has been constituted by the Central 
Government to consider such cases and recommend for 
their rehabilitation. On the basis of the recommendation 
of the Committee, loan under Sugar Development Fund 
can be granted for such a potentially viable sick 
undertaking for its rehabilitation/modemization of plant and 
machinery as also for sugarcane development. 

The loan for modemlzation or rehabilitation to such 
mills can be granted unto 60% of the eligible project 
cost at a concessional rate of simple interest of 2% below 
the "Bank Rate", which effectively works out to 4% 
currently and shall be repaid in equal half-yearly 
Instalments not exceeding eight in number after a 
moratorium of one year. 

Annual Increaae In Agricultural Produce 

682. SHRI RAMJI LAL SUMAN: 
SHRI RAJIV RANJAN SINGH ·LALAN": 

Will the Minister of AGRICULTURE be pleaaed to 
state: 

(a) whether a target of 4% annual increase In 
agricultural produce has been fixed for future; 

(b) if so, the factual position and the target fixed 
crop-wise; and 

(c) the additional water required for irrigation to 
achieve the target? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The Tenth Plan targets a growth rate of 
3.97% per annum for agriculture sector. 

(b) The targets for production of various foodgrain 
crops and commercial crops are fixed on year to year 
basis. For the year 2005-06, targets of production for 
various crops are shown below: 

Tlltg6t Production in 2005-06 

(In million tonnes) 

Foodgralns 

Rice Wheat Coarse Cereals Pulses Foodgraina 

87.80 75.53 36.62 

Commercial Cropa 

Oilseeds Sugarcane 

26.58 237.50 

·Mlllion bales of 170 kgs. each 
··Mllllon bal.. of 180 kgs. each. 

15.15 216.00 

Cotton Jute & Mesta 

16.50· 11.28·· 

(c) Although, availability of water for irrigation is one 
of the most important factors influencing agricultural 
production, there are other factors like Incidences of pesta 
& diseases, availability of inputs, favourable weather and 
temperature conditions, etc. which exert great influence 
on agricultural production. Therefore, it is difficult to isolate 
and ascertain precisely the requirement of water for 
achieving the targets. However, in order to ensure 
adequate availability of water additional ,areas are being 
brought under irrigation. Micro irrigation systems are also 
encouraged to optimise the use of available water. 
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/English} 

Amendment to Conlumer Protection Act, 1986 

683. SHRI UDA Y SINGH: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the Consumer Protection Act, 1986 In its 
present form was found to be inadequate In protecting 
the rights of the Consumers; 

(b) If so, whether the Govemment proposes to amend 
the said Act to prevent unscrupulous manufacturers from 
selling spurious goods to consumers; and 

(c) if so, the details regarding the amendment likely 
to be affected in the Act? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAO PAWAR): (a) No Sir. 

(b) and (c) Does not arise. 

{Translation} 

Environmental Clearance to Construction Projects 

684. SHRI VIJOY KRISHNA: 
SHRI PRABHUNATH SINGH: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the Govemment has given environmental 
clearance for the construction of shopping malls and other 
building projects in several parts of Delhi; 

(b) if so, the details thereof; 

(c) whether construction is destroying the character 
of the ridge area; and 

(d) if so, the action taken/proposed to be taken to 
stop such construction? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) The information is being collected and 
will be laid on the Table of the House. 

/English} 

Uft Irrigation Project 

685. SHRI BIKRAM KESHARI DEO: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether Lift Irrigation Project of Upper Indravatl 
Project in Kalahandi district has been cleared by the 
Government; and 

(b) if so, the details thereof and the time by which 
the project is likely to be completed? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) The 
Lift canal system of Upper Indravatl Irrigation Project 
(Orissa) has not been cleared by the Govemment. 

(b) Does not arise. 

Project for Kharlf Oll ... d Production 

686. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Central Organisation for Oil Industry 
and Trade (COOIT) has initiated any project for the Kharit 
Oilseed Production; 

(b) if so, the details thereof; 

(c) whether the Government is considering to adopt 
the new technology for the better results in this field; 
and 

(d) if so, the details of the layout plan In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The Central Organisation for Oil 
Industry and Trade (COO IT) has submitted a project 
seeking financial assistance to undertake study of two 
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major kharif oilseed crops i.e. groundnut and sunflower 
In the States of Gujarat, Andhra Pradesh and Kamataka 
to identify the reasons for declining productivity and to 
suggest ways for improving it. Since there is no provision 
for financial assistance for conducting study of this kind 
under the Centrally Sponsored Integrated Scheme of 
Oilseeds, Pulses, Oil Palm and Maize (ISOPOM), the 
proposal of COOIT could not be accepted by this Ministry. 

(c) and (d) Government of India Is implementing a 
Centrally Sponsored Mlntegrated Scheme of Oilseeda, 
Pulses, Oil Palm and Maize" (ISOPOM) in 14 major 
ollseeds growing States with a view to increase the 
production and productivity of oilseeds and to make the 
country self~sufficient in oilseed production. Under the 
Scheme, assistance is provided for purchase of breeder 
seed, production of foundation seed, production and 
distribution of certified seed, distribution of seed minikits, 
distribution of plant protection chemicals, plant protection 
equipment, weedicides, rhizobium culture/phosphate 
solubilising bacteria, distribution of gypsurnlpyritelliming/ 
dolomite, distribution of sprinkler sets and water carrying 
pipes, publicity, etc. to encourage farmers to grow 
ollseeds. 

In order to disseminate information on improved 
production technologies amongst the farmers, block 
demonstrations and Integrated Pest Management (IPM) 
demonstrations are also organized through State 
Departments of Agriculture and Front Line Demonstrations 
through ICAR. 

Subsidy for Jatropha Farmer. 

687. SHRI MANORANJAN BHAKTA: WHI the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government has any proposal to 
provide subsidy and easy finance for Jatropha farmers; 

(b) if so, the details thereof; 

(c) whether the States and Union Territories which 
have encouraged farmers to commerciallae the cultivation 
of J~tropha plants for producing the Jatropha oil for 
Railways and Transport Diesel vehicles; and 

(d) if so, the details thereof and if not, the reasons 
therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTEt:! OF SrATE IN THE 

MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) The National Ollseeds and Vegetable 
Oils Development (NOVOD) Board is the nodal agency 
for promoting Tree Borne Oilseeds including Jatropha. 
There is a programme for providing 30% back ended 
credit linked subsidy with 50% Institutional finance and 
20% beneficiary share for rising nursery & commercial 
plantation, establishment of model seed procurement 
center and installation of pre-processing & processing 
facilities. Under the Central Sector Scheme -Integrated 
Development of Tree Borne Ollseeds" efforts are being 
made through back ended credit linked subsidy 
programme to popularize the cultivation of Jatropha plants 
for producing Jatropha Oil. 

/Trans/81ion} 

Deihl Milk Scheme 

688. SHRI RAGHURAJ SINGH SHAKYA: 
SHRI ALOK KUMAR MEHTA: 
DR. K. DHANARAJU: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Government has received a number 
of complaints against Milk Distribution Officers of OMS; 

(b) if so, the details and nature of such complaints; 

(c) whether any enquiry has been made into the 
complaints; and 

(d) if so, the action taken against the officers who 
found guilty? 

THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) Yes, Sir. 

(b) Four complaints have been received against the 
Mnk Distribution OffIcers of OMS. These complaints pertain 
to demanding Illegal gratification and have been made 
by the conC8ssionares of the milk depots. 

(c) Yes, Sir. A fact finding enql,liry has been ordered. 
, 

(d) The action will be taken on the basis of the 
findings of the enquiry. 
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{English} 

Development of Town.t1lps on Rivera 

689. SHRI DEVIDAS PINGLE: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether project reports for development of 
townships on different rivers in Maharashtra have 
submitted to the Union Government for approval under 
National River Action Plan during the Tenth Five Year 
Plan; 

(b) if so, the details and cost of the different projects; 

(c) time since when the project reports are pending; 

(d) the reasons for delay and the stage at which 
they are pending; 

(e) the time by which the same is likely to be cleared 
for implementation; and 

(f) the cost escalation incurred thereby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAlN 
MEENA): (a) to (d) No project report for development of 
townships on different rivers in Maharashtra has been 
received in this Ministry. However, the Government of 
Maharashtra has submitted river pollution abatement 
project reports for Kolhapur town along river Panchganga 
(costing Rs. 49.74 crore) in the year 2002, and in the 
year 2004 for Wai town along river Krishna (costing 
Rs. 53.83 crore), Pandharpur town along river Bhima 
(costing Rs. 26.61 crore), Prakasha town along river Tapl 
(costing Rs. 4.62 crore), P~an town along river Godavari 
(costing Rs. 12.80 crore) and Nawapur town along river 
Rangawall (costing Rs. 4.55 crore) for consideration under 
the National River Conservation Plan during the Tenth 
Five Year Plan. These projects could not be considered 
for approval due to constraint of funds during the Tenth 
Five Year Plan. However, it was suggested that the State 
Government may undertake these projects out of the State 
Plan provisions by seeking necessary funds from the 
Planning Commission including exploring the possibility 
of initiating the projects with public-private partnership. 

(e) and (f) Do not arise. 

Storage of Water In Almattl Dam 

690. SHRI M. SHIVANNA: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government has asked the 
Government of Karnataka to store only 509 metres of 
water in Almatti dam instead of 519.60 metres as an 
sd hoc relief measure; 

(b) if so, whether the Government has received any 
response from the Government of Karnataka in this 
regard; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) to 
(e) ConSidering the request received from the State 
Government of Maharashtra, the continuing flood situation 
in Maharashtra, time required for completion of the atudles 
and the trend of heavy monsoon on 25th August, 2005 
the Union Minister of Water Resources suggested to the 
Chief Miniater of Kamataka as a shoMerrn measure that 
the water level at Almatti Dam be maintained at 509 
metre upto 30th September, 2005. It was made clear to 
the Chief Minister of Karnataka that this should not be 
taken as a directive from the Union Water Resources 
Ministry but may be treated as a facilitating Intervention 
between the two States, on humanitarian grounds, after 
a thorough understanding of the ground level reality and 
that too for a limited short-term period uptll 30th 
September, 2005. 

The Chief Minister of Kamataka in his reply dated 
5.9.2005 has mentioned that the aaaumption that the 
submergence in Maharashtra territory, during recent flood, 
is also due to 'backwater pressure' from Almatti is 
erroneous. He has further mentioned that it would not be 
possible for them to agree to the suggestion made by 
the Union Water Resources Minister. 

{Trans/snon} 

Scheme. under For .. t Con_rvaUon Act, 1980 

691. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 
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(a) the details of schemes of Madhya Pradesh under 
Forest Conservation Act, 1980 which are under 
consideration of the Union Govemment as on date; and 

(b) the time by which each of these schemes is 
likely to be cleared? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) As per available information, 13 proposals 
from Madhya Pradesh are under various stages of 
examination in the Ministry for clearance under Forest 
(Conservation) Act, 1980. Five out of them are mining 
proposals, four for transmission lines, one for construction 
of roads and one for construction of sub well. 

(b) The project proposals Involving non-forestry use 
of forest lands, received from various States/Union 
Territories, are examined according to the procedure 
prescribed under the Forest (Conservation) Act, 1980, 
Forest (Conservation) Rule, 2003, and the guidelines 
IstSued from time to time thereunder. The whole 
examination and the decision on the proposal Is a 
continuous process, for which Central Govemment has 
prescribed a time limit of 60 days for itself for processing 
and taking decision on the complete proposal, under the 
Rules. 

{Eng/ish} 

Contract Lebourera 

692. SHRI P. KARUNAKARAN: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment is aware of the fact that 
a large number of contract labourers in the country are 
denied the Protection envisaged in the labour laws; 

(b) if so, the details thereof; 

(c) whether there are instances of death of contract 
labourers in the country including in Kerala State due to 
lack of adequate food, shelter and medical attendance; 

(d) if so. the details thereof; and 

(e) the action taken against guilty contractors/ 
emp&oy.era who are at fault? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SEKHAR RAO): (a) and (b) Some 

complaints are received from time to time alleging non-
grant of benefits to contract labour under the various 
labour laws. The same are Investigated and dealt with in 
accordance with the provisions of the law, including 
launching of prosecutions, if considered necessary. 

(c) to (e) As per information received, in Kerala, two 
migrant workers from state of Bihar engaged by MIs 
PunJiloyd Ltd., a construction company, in road 
construction work, died due to malaria. The specific 
construction work falls in the state sphere. Timely action 
was taken by the State Labour Department to provide 
proper medical care to other ailing workers and their 
lives were saved. Necessary ar:tlon in accordance with 
the provisions of labour laws have been Initiated and a 
show cause notice has been issued to the concerned 
contractors on 31.10.2005 for their lapses in providing 
the necessary facilities. Besides Instructions have been 
issued by the State Labour Commissioner to the field 
offices to closely monitor compliance of labour laws and 
take strict follow up action. A compensation of Rs. 1.28 
lakhs each to the deceased workers has also been 
deposited by M/s Punjlloyd with State Labour 
Commissioner for disbursement to the legal heirs of the 
deceased through the Government of Bihar. 

{Translation} 

Eatabllahrnent of Peatlclde R.aldue Teatlng 
Laboratory 

693. SHRI GIRDHARI LAL BHARGAVA: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(a) whether the Union Government has received a 
proposal from the Government of Rajasthan for financial 
assistance for establishment of Pesticide Residue Testing 
Laboratory, Durgapura, ,laipur for the year 2005-06; and 

(b) if so, the details thereof and the action taken 
thereon? 

THE MlNISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHA Y): (a) Yes, Sir. 

(b) The applicant organization was \ invited twice to 
present the case before the Techno Scrutiny Committee 
(TSC) of this Ministry. But It did not attend the meetings. 
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/English} 

Modemlntlon of NegarJuna Segar Project 

694. SHRI BALASHOWRY VALLABHANENI: Will the , 
Minister of WATER RESOURCES be pleased to state: 

(a) whether the Government of Andhra Pradesh has 
sent any proposal to the Union Government for World 
Bank loan for modemlsatlon of Nagarjuna Sagar Project; 

(b) if so, the present status of the proposal; and 

(c) the time by whiCh it Is likely to be .cleared by the 
Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) to 
(c) Yes Sir. The Government of Andhra Pradesh has 
submitted a preliminary proposal for Modernization of 
Nagarjuna Sagar Project for World Bank assistance and 
the same has been recommended by the Ministry of 
Water Resources to the Department of Economic Affairs 
for posing the same to the World Bank. 

{Trans/a/ion} 

Stock of Wheat 

695. DR. CHINTA MOHAN: 
SHRI RAYAPATI SAMBASIVA RAO: 
SHRI RAJIV RANJAN SINGH -LALAN-: 
SHRIMATI MINATI SEN: 

WHI the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether the stock of wheat in the country declined 
to 11 million tonnes around the beginning of September, 
2005; 

(b) if so, the quantum of foodgralns including wheat 
procured during the last three years and the current, 
year-wise; 

(e) wheat the current stocks of foodgrains including 
wheat are adequate to meet the demand in country till 
the ensuing Rabi Season; 

(d) if not, whether the shortage Is likely to affect the 
food based programmes particularly Food for Work 
Scheme; 

(e) if so, the steps being taken to meet the shortage 
of foodgralns in the country and check the rise In price; 

(f) whether foodgrains are being exported to foreign 
countries despite shortage; and 

(g) if so, the details thereof and reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The stock of wheat in Central Pool as on 
1.9.2005 was 116.22 lakh M.T. 

(b) Quantum of foodgrains procured during the years 
2002·03 to 2005-06 Is as follows:-

(In lalch tonnes) 

Year Rice Wheat Total 

2002-03 190.02 190.55 380.57 

2003-04 207.81 158.01 365.82 

2004-05 240.37 167.96 408.33 

2005-06 145.62 147.87 293.49 
(upto 23rd Nov. 2005) 

(e) Yes, Sir. 

(d) No, Sir. 

(e) In order to keep a check on prices of foodgralns 
and to regulate the stocks of foodgrains in the Central 
Pool, following steps have been taken:-

(i) The ratio of Rice & Wheat in the allocation of 
Toodgralns to below Poverty Line (BPL) and 
Above Poverty Line (APL) families under 
Targetted Public Distribution System (TPDS) has 
been streamlined keeping in view the food habits 
of each States/U.T. 

(ii) Ensuring adequate stocking of foodgrains in FCI 
depots in aU regions of the country and releasing 
the same' under the TPDS and other Welfare 
Schemes. 
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(iii) Movement of foodgralna from surplus States to 
deficit States. 

(iv) Close monitoring of wholesale and retail prices 
of foodgrains. 

(v) Release of wheat under Open Market Sales 
Scheme (OMSS) to check rise in prices of 
wheat. 

(f) No, Sir. 

(g) Does not arise. 

/English} 

Merger of liSCO with SAIL 

696. SHRI KIRTI VARDHAN SINGH: 
SHRI DHANUSKODI R. ATHITHAN: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Govemment has approved the merger 
of Indian Iron and Steel Company (liSCO) with Steel 
Authority of India Ltd. <SAIL); 

(b) If so, the details thereof alongwith the terms and 
conditions of merger; 

(c) whether merger will 'help SAIL to strengthen Its 
overall performance; 

(d) if so, the details thereof; and 

(e) the capital SAIL proposes to invest in liSCO to 
make it profitable? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) The Govemment has approved 
the merger of Indian Iron and Steel Company (liSCO), a 
wholly owned subsidiary of Steel Authority of India 
Limited (SAIL) with SAIL. SAIL will take over all 
obligations, rights and liabilities of liSCO including its 
permanent employees without any interruption in their 
services. 

(c) and (d) Merger will enable liSCO to access SAIL's 
financial, technological and managerilill capabilities, which 
will be Instrumental in optimum utilization of liSCO's 
mines, collieries, large infrutn.lt:tural facilities and good 

work culture for growth and development of the merged 
entity. 

(e) Under the Corporate Plan for liSCO, an 
investment of As. 8,017 crore will be made for ita growth, 
development and modernization. 

697. SHRI NAVJOT SINGH SIDHU: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Food Corporation of kldia (FCI) is 
facing acute shortage of godo'yrts in various States; 

(b) if so, the details thereof, State-wise: and 

(c) the steps being taken to provide adequate storage 
capacity to FCI? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGAICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) and (c) Does not arise. 

SIIvlng-cum-Aellef Scheme for Fishermen 

698. DR. K.S. MANOJ: Will the Minister of 
AGRICULTURE be pleased to state: 

<a) whether the Union Govemment has Implemented 
savlng-cum-relief scheme for fishermen: 

(b) if so, whether the Union Government has released 
its share for the scheme; 

(c) If so, the details thereof during the last three 
years, State-wise; 

(d) if not, the total dues pending during the said 
period and thereafter, State-wise; and 

<e) the time by which central share is likely to be 
released particularly Kerala? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
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PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yes, 
Sir. 

(b) to (e) The Central assistance under saving-cum-
relief component of the welfare scheme is extended to 
the States/Union Territories on receipt of proposals, 
utilization certificate and phy8ical progress report pertaining 
to the funds provided ealiler. Statement giving State-wIse 
detaiis of assistance extended under saving-cum-rellef 
component of the National Scheme of Welfare of 
Fishermen during the last three years (2002-05) and 
current financial year till 23.11.05 is enclosed. 

St6t.m.nl 

State-wise Central sssistsnce asncfionsd during ths 
Isal 3 yeStS (2002-05) snd CUlTBI7t Iinsncml J'tIBr till 
23. 11.2005 for Ssving-cum-Rslisf component 01 1M 

Centrslly Sponsored National Schsme of WBHsre 
of FishtIfTT1tIn 

(Rs. in lakh) 

SI.No. States/UTs 2002-05 2005-06 

2 3 4 

1. Andhra Pradesh 7.50 20.36 

2. Arunachal Pradesh 0.00 0.00 

3. Assam 3.BO 0.00 

4. Bihar 0.00 0.00 

5. Chhattisgarh 0.00 0.90 

6. Daman and Diu 0.00 0.00 

7. Gujarat 0.00 0.00 

8. Himachal Pradesh 11.83 4.42 

9. Jammu and Kashmir 0.00 0.00 

10. Jharkhand 0.00 4.50 

11. Kamataka 136.01 40.00 

12. Kerala 150.00 150.00 

13. Maharashtra 0.00 0.00 

14. Madhya Pradesh 11.25 5.85 

15. Manlpur 0.00 0.00 

2 3 4 

16. Nagaland 0.00 0.00 

17. Orieaa 17.72 0.00 

18. Pondlcherry 428.34 75.00 

19. Rajasthan 0.00 0.00 

20. Tamil Nadu 1622.35 84.04 

21. Tripura 0.00 0.00 

22. Uttar Pradesh 0.00 0.00 

23. Uttaranchal 0.00 0.00 

24. West Bengal 120.00 30.00 

25. Andaman and Nlcobar 
Islands 4.26 2.94 

Total 2513.06 418.11 

Establletunent of FPI 

699. SHRI RAJEN GOHAIN: 
SHRI HEMLAL MURMU: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the representatives of various countries 
recently appreciated the establishment of food processing 
industries in the country; 

(b) if so, the details thereof; 

(c) the total number of such industries with financial 
assistance and administrative support provided by the 
Government in each State of the country during the lat 
three years and current year; and 

(d) the steps being taken by the Government to boost 
food processing industries in the country? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRI SUBODH 
KANT SAHAY): <a) and (b) Yes, Sir. Recently. French 
and Italian delegation visited India and had a meeting in 
the Ministry of Food Processing Industries. Both the 
delegations appreciated the potential and dynamism of 
Indian food processing Industries. In the meetinga, .oope 
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for cooperation and partnership In the food processing 
sector beneficial to host and guest countries was 
dlscu ... d. 

(c) and (d) Government has formulated and 
implemented several elan Schemes to provide financial 
assistance for establishment and modemlzatlon of food 
processing units, creation of infrastructure, support for 
R&D, human resource development besides other 
promotional measures to encourage development of food 
processing industries. A statement showing number of 
FPI units assisted so far by the Government under the 
scheme of technology upgradation/establiahment of food 
processing industries is annexed. Recently in 2004-05 for 
giving boost to growth of FPI sector the Govemment has 
allowed under Income Tax Act, a deduction of 100% of 
profit for five years and 25% of profits for the next five 
years in case of new agro procesaing Industries set up 
to process, preserve and package fruita and vegetables. 
Excise duty of 16% on dairy machinery has been fully 
waived for promotion of dairy processing industries. Excise 
duty on meat, poultry and fish products has been reduced 
from 16% to 8%. Excise duty on food grade hexane 
used In edible oil industry has been reduced from 32% 
to 16%. A National Horticulture Mission has been launched 
w.e.f. 1 st April 2005 with an objective to ensure an end-
to-end approach for the horticulture sector. In the Budget 
of 2005-06 excise duty of Rs. 1.00 per kg on refined oil 
and Rs. 1.25 per kg on Vanaspati was abolished. 
Customs duty on refrigerated vans was reduced from 
20% to 10%. 

State/UT 

Andhra Pradesh 

Arunachal Pradesh 

Assam 

Bihar 

Chhattisgarh 

Deihl 

Goa 

Gujarat 

FPI Units assisted by MFPI 

2 

52 

20 

4 

5 

27 

Haryana 

Himachai Pradesh 

Jammu and Kashmir 

Jharkhand 

Karnataka 

Kerala 

Lakshadweep 

Madhya Pradesh 

Maharashtra 

Manlpur 

Meghalaya 

Mizoram 

Nagaland 

Orissa 

Pondlcherry 

Punjab 

Rajasthan 

Tamil Nadu 

Tripura 

Uttar Pradesh 

Uttaranchai 

West Bengal 

Total 

2 

15 

15 

14 

2 

39 

20 

17 

89 

24 

4 

2 

2 

10 

3 

51 

9 

44 

4 

62 

8 

34 

579 

Prices of Indian Drugs Product. 

700. DR. M. JAGANNATH: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleaeed to state~ 

(a) whether the prices of Indian Drug Products in 
the overseas market are significantly leas than the one 
prevailing in the country; 

(b) if so, the details of key bulk drugs exported and 
their comparative prices in the ovel'H88 as well as In 
the domestic markets; 
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(c) the foreign exchange earned therefrom during the 
last two years; and 

(d) the steps being taken or proposed to be taken to 
secure better overseas market for the Indian drugs? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) The prices of Indian Drug Products 
in the overseas market are dictated by commercial 
considerations and also other factors like market strength 
of a company in a particular therapeutic group, competitors 
present etc. The prices of Scheduled drugs and 
formulations based thereon, as fixed by the National 
Pharmaceutical Pricing AuthOrity under the provisions of 
the Drugs (Prices Control) Order, 1995 are applicable 
within the country. Exporters of such bulk drugsl 
formulations are not bound to follow these prices. 

(c) Export of Drugs, Pharmaceuticals and the 
chemicals during the last two years is as under: 

2003-04 

2004-05 

Values in US $ Millions 

3310.73 

3712.57 

(d) The Government of India takes a number of 
measures for export promotion of medicines under the 
Foreign Trade Policy, which, Intsr-s/ia, Include, Assistance 
to States for developing Export Infrastructure and Allied 
Activities (ASIDE); Market Access Initiative (MAl); Market 
Development Assistance (MDA); Meeting Expenses for 
trade related matters; Reorganization of Towns of Export 
Excellence and assistance to exporters; Brand Promotion 
and Quality; Modernization and upgradation of Test 
Houses; 

/Translation} 

'ndo-Paklatan Cooperation 'n 
Agro-Sclentlflc Sector 

701. SHRI AVINASH RAI KHANNA: 
SHRI RATILAL KALIDAS VARMA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether Indian Universities are considering for 
mutual cooperation in agm-science sector with Pakistan; 

(b) if so, the details thereof; 

(c) whether any dialogue took place between them 
in this regard; and 

(d) if so, the details thereof and the time by which 
a final decision is likely to be taken in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) Yes, Sir. The Punjab Agricultural 
University, Ludhlana has initiated a proposal to sign a 
Memorandum of Understanding with the University of 
Agriculture, Falsalabad (Pakistan) for cooperation in 
Agriculture. The main emphasiS under this Memorandum 
of Understanding will be on (i) Varietal Development 
(ii) Agronomic Practices (iii) Scientific Information 
(iv) Development of Joint Research Programme (v) Post 
Harvest Technologies (vi) Warehousing & related 
infrastructure. Chaudhary Charan Singh Haryana 
Agricultural University, Hissar has also initiated a proposal 
to sign a Memorandum of Understanding with the 
University of Agriculture, Faisalabad and Ayub Agricultural 
Research Institute, Falsalabad. The main activities 
envisaged under this Memorandum of Understanding are 
(i) Faculty and students exchange program 
(Ii) Collaborative research projects (Iii) short-term training 
programmes (Iv) Exchange of teaching materials and other 
related literature (v) participation In Seminars and meetings 
(vi) Cultural Exchange Program. 

{English} 

Food Sub.ldy 

702. SHRIMATI JAYAPRADA: 
SHRI ALOK KUMAR MEHTA: 
SHRI GANESH PRASAD SINGH: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the details of funds allocated for food subsidy 
during the current year and the amount out of this 
proposed to be spent on the purchase of foodgralns for 
Below Poverty Line families; 

(b) whether losses due to leakage and diversion of 
foodgrains under the Targeted Public Distribution System 
has now gone upto 60 percent; 
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(c) If so, the details thereof; 

(d) whether the Government proposes to scrap the 
current system of distribution of foodgralns due to huge 
diversion of foodgrains; 

(e) if so, whether any alternative system has been 
worked out for the distribution of foodgrains to poor; and 

(f) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) An amount of Rs. 26,031 crore has been 
allocated as food subsidy for 2005-06. 

In the budget estimates, an amount of Rs. 16,684 
erore is taken as subsidy estimated to be Incurred on 
issue of foodgrains to families below poverty line (BPL), 
including Antyodaya families during 2005-06. 

(b) and (c) No report of such large scale diversion 
has been received from any of the State Govemmentsl 
UTs. However, an evaluation study of Targeted Public 
Distribution System (TPDS) conducted by the Planning 
Commission covering eighteen major States has observed 
that out of the subsidized food gains issued under the 
TPDS there is leakage of about 19.71 percent at Fair 
Price Shops (FPS) level and about 16.67 per cent of the 
foodgrains is diverted through ghost cards. In addition, 
the TPDS suffers from diversion of subsidized grains to 
unintended beneficiaries (APL households) because of 
errors of inclusion. However, the report is based on old 
primary data of 2001-02. As several changes like 
introduction of Antyodaya Anna Yojana (AAY), change in 
the scale of issue, etc. have taken place since then, it 
is difficult to totally rely on this report. 

(d) No, Sir. 

(e) Does not arise. 

(f) The Government of India has taken several 
measures to streamline the TPDS to check diversion and 
malpractices so that the beoefits reach the targeted 
population. 

/Translation} 

Slndrl Fertilizer Factory 

703. SHRI TEK LAL MAHTO: WiU the Minister of 
CHEMICALS AND FERTILIZERS be pleased to refer to 
the reply given to Unstarred Question No. 3808 dated 
August 22, 2005 regarding revival of Sindri fertilizer fadory 
and state: 

(a) whether the Govemment has received the report 
from Projects and Development India Limited 
commissioned to prepare the revival report of Sindri 
fertilizer factory; 

(b) if so, the details thereof; and 

(c) the reaction of the Govemment thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Yes, Sir. 

(b) Projects and Development India Ltd. in its report 
proposed two alternatives. One is to make the plant 
functional on quick restart basis involving a capital cost 
of Rs. 169.26 crore with cost of production of Rs. 13024 
per MT of urea. Second option is for Improving the 
performance and energy efficiency at a cost of Rs. 386.95 
crore with cost of production at Rs. 11938/MT of urea. 
FCI Board did not accept this proposal and instead 
proposed a brown field gas based plant. 

(c) The revival of the Unit will depend on the techno-
economic viability of the proposal. 

(English} 

High Level of Dioxin. In Egg. 

704. SHRI SURESH ANGADI: 
SHRI SUBODH MOHITE: 
SHRI S. AJAYA KUMAR: 
DR. K.S. MANOJ: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether a study conducted by an Non-
Governmental Organisation (NGO) ca,lled "Toxies Links" 
have come out with a report which bring out that eggs 
produced in India contain dioxins as reported In the Hindu 
dated October 18, 2005; 
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(b) if so, the facts and details thereof; 

(c) the reaction of the Government thereto: 

(d) its likely adverse effect on the health of the eggs 
consummg papulation; 

(e) whether there i8 any guideline for breeding and 
feeding of chickens in the country; 

(f) if so, the details thereof; and 

(g) if not, the measures proposed to be taken by the 
Govemment to keep World Health Organisation (WHO) 
criteria In the country; 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) to (d) 
Samples of free-range chicken eggs collected by the Non 
Governmental Organisation, "Toxics Link", from a source 
in close proximity to the medical waste incinerator of the 
Queen Mary's Hospital, Lucknow were reportedly found 
to contain dioxins, which may cause adverse health 
effects. The Govemment has taken note of these findings. 

(e) and (f) The Government has published poultry 
feed standards for different age groups and different 
species. These are based on codex standards, industry 
experience and inputs from academic Institutions. The 
central and State Government agencies also provide 
guidance on best practices for poultry breeding. 

(g) No applicable. 

Intere.t Rate of EPF 

705. SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI GURUDAS DASGUPTA: 
SHRI KHARABELA SWAIN: 
SHRI BADIGA RAMAKRISHNA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government has since finalized the 
rate of interest of Employees Provident Fund (EPF) for 
the year 2005-06; 

(b) if so, the details thereof; 

(c) if not, the reasons for delay; and 

(d) the time by wh~ch the decision is likely to be 
taken thereon and its impact on the financial position of 
the EPF Board? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) to (d) The 
Central Board of Trustees, Employees' Provident Fund in 
its meeting held on 21.11.2005 had deliberated on the 
issue of rate of Interest for the year 2005-06. However, 
as the discussions were Inconclusive, the matter will be 
taken up during the ensuing meeting of Central Board of 
Trustees, Employees' Provident Fund. 

Appointment of C.M.D. In ITDC 

706. SHRIMATI JAYAPRADA: Will the Minister of 
TOURISM be pleased to state: 

(a) whether India Tourism Development Corporation 
(ITDC) is still heading without a full time Chief Managing 
Director (CMD); 

(b) If so, the reasons therefor and since when the 
regular post is vacant In ITDC; 

(c) whether a search committee headed by the 
Cabinet Secretary had recommended a few names for 
appointment as CMD; and 

(d) if so, the action taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) Yes, 
Sir. 

(b) The post of CMD (Chairman-cum-Managing 
Director) fell vacant since 01.10.1997 and has been held 
as additional charge by other officers since then. The 
Government is in the process of filling up the post of 
CMD on regular basis. 

(c) and (d) A Search Committee headed by Cabinet 
Secretary recommended a panel of candidates, which 
were not found suitable for the post. 

Recognition to Dome.tlc Tour Operator. 

707. SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of TOURISM be pleased to state: 
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(a) whether the Government proposes to give 
recognition to domestic tour operators in the country; 

(b) if so, the details thereof; and 

(c) the suggestions/requests received by the 
Government so far from such operators? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) With the objective to give stimulus to promotion and 
development of domestic tourism and to encourage high 
quality services, the Ministry of Tourism has launched a 
voluntary scheme to approve bonafide Domestic Tour 
Operators. Some salient conditions which must be fulfilled 
by the Domestic Tour Operators to raceive govemment 
recognition are as follows: 

1. The operator should have a minimum paid up 
capital of rupees five lakhs and a tum over of 
rupees twenty lakhs. 

2. The operator should have been in operation for 
a minimum period of one year and have a 
minimum office space of 250 sq.ft. 

3. The operator must employ a minimum of 4 
appropriately qualified staff. 

4. The operator should be an income tax assessee. 

5. After recognition is granted, the operator must 
follow the terms and conditions laid down by 
the Govemment, from time to time. 

(c) The guidelines for approval of Domestic tour 
Operators have been formulated in consultation with the 
Travel Trade Associations. 

{TlWlSllltion) 

Income of Farmer. 

708. SHRI BRAJESH PATHAK: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether out of the final cost of agricultural product 
the farmer is only able to get 30 percent and the 
remaining 70 percent is appropriated by middlemen, grain 
agents and stockists; 

(b) if so, whether the Govemment have been taken 
any steps to constitute a high level committee for 

improving income in agriculture sector and related 
economic sector; and 

(c) If so, the details thereof? 

THE MINISTER OF STATE IN THE MINiSTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) A study conducted by this Ministry in 2004 
has estimated that the share of fanners In final price of 
his produce varies from 56 to 89% in foodgrains and 
pulses, 40 to 85% In ollseeds and 32 to 88% In fruits, 
vegetables and flowers, depending on the marketing 
channel adopted by the farmer and the distance of market 
from his field. 

(b) and (c) In order to bring reforms in the marketing 
sector, the Ministry of Agriculture on the recommendations 
of a Task Force, formulated a Model Law on agricultural 
markets (APMC Act) for guidance of the States. This 
would promote direct marketing of agricultural commodities 
and also provide an Institutional framework to support 
contract farming, an arrangement under which companies 
enter Into contracts for marketing of the agricultural 
produce and also provide technologies and capital support 
to farmers. These arrangements will provide an effective 
method of linking small farm sector to agro-processlng 
Industry and to sources for extension advice, seeds, credit 
and to assured and profitable markets. 

So far, States of Andhra Pradesh, Madhya Pradesh, 
Himachal Pradesh, Punjab, Sikkim and Nagaland have 
amended their APMC Act to provide for direct markets. 

{English) 

Shortage of Fertilizers In Wast Bengal 

709. SHRI AJOY CHAKRABORTY: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Govemment Is aware of the fact that 
there is an acute shortage of urea and other chemical 
fertilizers in West Bengal; 

(b) If so, the corrective measures taken by the 
Government to remove the shortages; 

(c) whether the Govemment proposes to set up a 
fertilizer factory In the State; 
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(d) if 50, the details thereof; and 

(e) if not, the relSons therefor? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Availability of major fertilizers in 
the State of West Bengal during the month of October, 
2005 is as under: 

Name· of 
Fertilizer 

Urea 

DAP 

MOP 

Requirement Availability 
for Oc:t., 2005 

65.00 

35.00 

30.00 

85.05 

50.37 

57.13 

(Oty. in 000' MT) 

Sales Closing Stock 

51.97 

39.83 

28.44 

33.08 

10.54 

28.69 

(c) to (e) There is no proposal for setting up of urea 
plant in the State of We.. Bengal, at present. 

rrllmslafionj 

Food PoIeonIng of P •• cocka 

710. SHRI HEMLAL MURMU: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the attention of the Govemment has been 
drawn to the news-item published in Omik Jsgran dated 
October 29, 2005 under the caption "Food Poisoning Se 
Oas Mor Mare"; 

(b) if so, the action taken by the Government in this 
regard so far; 

(c) the measures adopted by the Government for the 
protection of wild animals and birds so far; and 

(d) the steps taken by the Govemment to protect 
the people living near forest from violent wild animals in 
the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Yes, Sir. As reported by Govemment 
of Haryana, six peafowls died due to insecticide poisoning 
in Hamidpur near Narnaul in Haryana on 27th October, 
2005. The State Govemment officials have held meetings 

with the villagers to spread awareness about ill effects of 
the use of heavy doses of insecticides. The Forest 
Department, Heryana has also requested Agricultural 
Department to take up research on safer insecticides and 
biopesticides. 

(c) The measures adopted by the Government for 
the protection of wild animals and birds include: 

1. Species of wild fauna and fiora are listed in the 
six Schedules of Wildlife (Protection) Act, 1972 
affording different degrees of protection 
depending on their endangeredlthreatened status. 

2. The Wildlife (Protection) Act, 1972 has been 
further amended in 2002 and made more 
stringent. 

3. The Central Bureau of Investigation has been 
empowered under the Wildlife (Protection) Act, 
1972 to apprehend and prosecute wildlife offend. 

4. Central Government has adopted the integrated 
pest management approach to minimize 
indiscriminate and injudicious use of chemical 
pesticides to prevent Inadvertent damage to 
peacocks and other foraging birds. 

5. Awareness is being generated amongst the 
farmers to adopt organic farming methods and 
use bio-pesticides to save their crope from the 
ravages of pests and diseases. 

(d) The steps taken by the Government to protect 
the people living near forest from violent wild animals 
include: 

1. Restoration of habitat and animal corridors to 
minimize incidences of straying of wild animals 
into human habitation. 

2. Chief Wildlife Wardens have been empowered 
under section 11 (1) of the Wildlife (Protection) 
Act, 1972 to permit hunting of animal or group 
of animals which have become dangerous to 
human Nte or to property including standing crops 
on any land. 

3. Ex-gratia payment is given to persons affected 
by Incidences of man-animal conflict. 

4. Generating awareness among the forest fringe 
dwellers towards conservation and encouraging 
additional income options to minimize man-animal 
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Sclentleta In BIS 

711. SHRI PRABHUNATH SINGH: Will the Minister 
of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the number of posts of scientistsltechnologists 
lying vacant in Bureau of Indian Standards (BIS) as on 
date; 

(b) whether the Government is contemplating to fill 
up these vacant posts; and 

(c) if so, the details thereof and the time by which 
they are likely to be filled up? 

THE MINISTER OF AGRiCULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) 68 posts 
of Scientistsrr echnologists are lying vacant in Bureau of 
Indian Standards as on 31st October, 2005. 

(b) Yes, Sir. 

(c) BIS has issued an advertisement in major National 
Newspapers in October, 2005 inviting applications for filling 
up direct recruitment vacancies. Besides, applications have 
also been invited against vacancies to be filled internally 
through Limited Departmental Competitive Examination 
from Group B to Group A. 

{English} 

aagllhar Hydro-Electric Power Project 

712. SHRI BRAJA KISHORE TRIPATHY: 
SHRI Y.G. MAHAJAN: 
SHRI HARIBHAU RATHOD: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether a team of experts has visited the Bagilihar 
Hydro-Electric Power project in Jammu and Kashmir 
recently; 

(b) if so, the detaits and findings thereof; 

(c) whether the said team has submitted its report to 
the World Bank; 

(d) if so, the response of the World Bank thereon; 

(e) the progress made on the project 80 far; 

(f) the total amount likely to be spent on the project; 

(g) whether there is any dispute on the project; and 

(h) If so, the steps proposed by the Govemment to 
resolve the same? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBliC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN OEV): <.) The 
Natural Expert accompanied by his Assistant, the 
Coordinator for the Expert Oetermination and technical 
delegations of India and Pakistan conducted a site 
inspection of the Baglihar H.E. Project on 2nd and 3rd 
October, 2005. 

(b) to (d) The site inspection is part of the process 
by which the Neutral Expert will come to a determination 
wt>ether the design of the BagJihar dam as prepared by 
India is in conformity with the provisions of the Indus 
Water Treaty. The Neutrai Expert is to give a final 
determination on the questions referred to him and his 
findings may be expected only some time in the earfy 
part of next year. No interim report is required or expected 
to be submitted to the Wor1d Bank and consequently, the 
question of a response from the World Bank does not 
arise. 

(e) As per the progress reported, dam blocks were 
completed up to almost 50% of the concrete, civil works 
of the underground powerhouse were almost completed, 
one turbinelgenerator of 150 MW was already erected 
and the instanatlon of the two other units were under 
progress. 

(f) As per current assessments, a sum of about 
Rs. 4,000 crores is likely to be spent on the project. 

(g) and (h) Pakistan has raised a dispute that the 
design of the Bagllhar H.E. Plant is not in conformity 
with the prOVisions of the Indus Water Treaty. In 
accordance with the provisions of the Treaty, the 
Govemments of India and Pakistan had approved a name 
to be appOinted a8 a Neutral Expert by the World Bank 
who will come to a conclusion in the matter after hearing 
both ::>artie8 and examining all relevant documents. This 
process commenced in June, 2005 and Is anticipated to 
conclude In May, 2006. 
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Compenutlon PIIoIaIgH for Paddy Culttvatlon 

713. SHRI L. GANESAN: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government offers different 
compensation packages for paddy cultivation to the States; 

(b) if 50, the details of the criteria followed in this 
regard, State-wise; and 

(c) the remedial measures taken or proposed to be 
taken to compensate to the farmers who have suffered 
due to crop loaaes by the devastating South West and 
North East Monsoon particularly the farmers of Punjab 
and Southern States? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) Aa per the existing Scheme of financing 
Relief Expenditure, the State Governments are primarily 
responsible for undertaking relief and rehabilitation 
measures in the area affected by natural calamities, 
including floods. The Government of India supplements 
the efforts of the State Governments. The assistance for 
relief and rehabilitation in wake of natural calamities is 
given to the States under Calamity Relief Fund Scheme 
(CRF) and National Calamity Contingency Fund (NCCF). 
A CRF has been constituted for each State, which is 
contributed by Govemment of India and State Government 
in the ratio of 3:1. In case the calamity is of severe 
nature and funds available in the State's CRF account 
are not sufficient, additional assistance is provided to the 
States out of National Calamity Contingency Fund. The 
assistance for relief and rehabilitation including cropped 
areas is available to all the States Including Punjab and 
Southern States. 

Food Safety and Standard Authorfty 

714. SHRI B. MAHTAB: 
SHRI M. SREENIVASULU REDDY: 

Will the Minister of FOOD PROCESSING 
INDUSTRIES be pleased to state: 

(a) whether the Government proposes to set up the 
Food Safety and Standard Authority to oversee the entire 
food manufacturing and processing sectors; 

(b) if 80, the details thereof; 

(c) whether it is being ensured to check food 
adulteration; 

(d) if not, the steps taken by the Government to 
create standards and guidelines on food; 

(e) whether food Imported into the country is being 
monitored and approved by the above authority before 
entry; and 

(f) if not, the reasona therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (SHRt SUBODH 
KANT SAHAY): (a) Yes, Sir. 

(b) to (d) The Government have Introduced a Food 
Safety and Standards Bill, 2005 in Parliament which 
provides for establishment of Food Safety and Standards 
Authority of India. The main functions of Food Authority 
Include prescribing standards and guidellnet for articles 
of food, regulate/monitor manufacturing, processing, 
distribution and sale of food, so as to ensure safe and 
wholesome food for the people, accredit and issue 
guidelines for certification bodies and food laboratOries, 
provide scientific advice and technical support to the 
Central and State Govemments, contribute in development 
of international standards, etc. 

(e) and (f) The Bill provides that the Government, 
while prohibiting, restricting or otherwise regulating import 
of an article of food under the Foreign Trade 
(Development and Regulation) Act, 1992 will follow the 
standards to be laid down by the Food AuthOrIty. 

Producttonllmport of Fertilizer. 

715. SHRI ABDUL RASHID SHAHEEN: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleasect 
to state: 

(a) the total quantity of fertilizers produced in the 
country during the last three years, unit-wise; 

(b) the subsidy sanctioned and given to the 
manufacturing units during the said period, unit-wise; 

(c) the total quantity of fertilizers imported during the 
said period; 
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(d) whether some private trading companies were 
also allowed to import fertilizers; and 

(e) the details of quantity and subsidy distributed to 
these non-manufacturing fertilizer companies during the 
said period? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) The total quantity of fertilizers in terms of 
the nutrients ,:e. Nitrogen (N) and Phosphate (P) produced 
In the country during the last three years, unit-wise is as 
per enclosed Statements-I & II. 

(b) The subsidy given to the manufacturing units 
during the last three years, unit-wise, Is as per enclosed 
Statement-III and IV. 

(c) The total quantity of fertlHzers Imported during 
the last three years is as follows: 

Year 

2002-03 

2003-04 

2004-05 

DAP 

3.70 

7.34 

6.44 

Qty. In Lakh MTs. 

MOP Urea 

25.32 Nil 

25.79 Nil 

34.09 6.41 

(d) and (e) Yes, Sir. Some non-manufacturing private 
trading companies were also allowed to import fertilizers. 
The details of the quantity and subsidy distributed to 
them during the last three years are given in the enclosed 
Statement-V. 

St6tsmtml I 

Unit-wise pRXIuclion 01 Uf'tM, DAP 8nd Complexss (NPK) in Nutrient terms (8S N&P) duni1g the last thfllil JlS81S 

Nitrogen 

Name of Company/Plant Production ('000' MT) 

2002-03 2003-04 2004-05 

2 3 4 

Public Sector: 

NFL: Nangal-I 13.5 16.0 3.5 

NFL: Nangal-II 220.1 220.1 227.2 

NFL: Bhatinda 235.5 235.4 246.8 

NFL: Panipat 225.4 235.3 244.4 

Nf7L: Vljaipur 397.7 406.4 426.2 

NFL: Vljalpur Expn. 398.8 400.3 432.2 

BVFCL: Namrup-II 0.0 0.0 0.0 

BVFCL: Namrup-III 85.7 110.7 94.8 

FACT: Udyogamandal 69.4 68.1 62.3 

FACT: Cochln-I· 4.4 0.0 0.0 

FACT: Cochin-II 103.7 85.3 94.7 

RCF: Trombay·· 45.6 44.4 52.5 
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2 3 4 

RCF: Trol'nbay-IV 51.7 48.8 46.4 

RCF: Trombay-V 9.6 8.1 0.0 

RCF: Thai 707.2 796.5 823.4 

MFl: Chennai 256.5 253.5 -2lO..9 

SAil: Rourkela 0.4 0.0 0.0 

By Product 28.9 19.9 29.2 

Cooperative Sector 

IFFCO: Kandla 368.0 322.1 382.5 

IFFCO: Kalol 247.5 220.6 265.1 

IFFCO: Phulpur-I 253.6 246.7 260.0 

IFFCO: Phulpur-II 397.8 391.5 397.8 

IFFCO: Aonla-I 398.4 397.8 397.7 

IFFCO: Aonla-II 398.0 397.8 398.0 

KRIBHCO: Hazira 737.6 815.6 830.6 

Private Sector 

GSFC: Vadodara 178.5 223.1 236.4 

GSFC: Sikka-I 117.9 81.0 51.5 

GSFC: Sikka-ll 0.0 9.6 SO.3 

CFl: Vizag 111.9 133.8 164.9 

SFC: Kota 181.1 167.4 174.3 

Oil: Kanpur 0.0 0.0 0.0 

Zll: Goa 264.2 278.1 307.6 

SPIC: Tutlcorin 324.3 344.3 385.7 

MCF: Mangalore 199.0 170.9 192.5 

CFL: Ennore 30.8 34.0 44.9 

GNFC: Bharuch 35"7.9 336.5 371.9 

TAC: Tuticorin 19.7 20.5 18.8 

TCl: Haldia 111.7 91.1 78.1 

PNF: Nangal 0.0 0.0 0.0 
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2 3 

GFCL: Kaklnada 134.7 142.8 

IGCl: Jagdishpur 397.7 396.6 

Hindaleo Inda. Ltd.: Dahej 54.2 40.9 

DFPCL: Tatoja 38.7 34.6 

NFCL: Kakinada-I 258.4 275.3 

NFCL: KaJdnada-1i 287.7 273.9 

CFCl: Gadepan-I 397.9 417.6 

CFCl: Gac:tepan-II 397.8 393.1 

TCl: Babrala 397.8 397.7 

OCF: Shahjahanpur 374.7 394.5 

OCF: Paradeep 132.2 65.1 

PPL: Paradeep 134.5 164.9 

Unil-wis8 production of Uf'tNJ, CAP snd COIT1pMXtlS (NPK) in Nutnsnt IBtmS 
(ss N&P) during Ih8 last IhfWI ytIIl1'6 

Name of Company/Plant 

Public Sector: 

FACT: Udyogamandal 

FACT: Cochin-II 

RCF: Trornbay 

RCF: Trombay-IV 

MFL: Chennai 

HCl: Khetri 

SSP Units 

CooperatIve Sector 

IFFCO: Kandla 

2002-03 

2 

31.1 

103.7 

45.6 

51.7 

73.4 

0.0 

1.9 

949.5 

Phosphate 

Production ('000' MT) 

2003-04 

3 

28.2 

85.3 

44.4 

48.8 

77.6 

0.0 

0.0 

832.6 

trI 0tJMI/0n8 2M 

4 

1445.4 

453.2 

51.5 

20.6 

302.2 

338;2 

~.2 

411:4 

445.4 

396.1 

114.6 

184.3 

2004-05 

4 

20.2 

94.7 

62.5 

46.4 

62.5 

0.0 

0.0 



AGRAHAYANA 7, 1921 (Sets) ", QIM6IiI'JM 

2 3 4 

Private Sector 

GSFC: Vadodara 35.4 65.0 82.0 

GSFC: Sikka-I 301.2 206.9 13.16 

GSFC: Slkka-II 0.0 24.2 128.7 

CFL: Vlzag 150.2 175.7 216.2 

ZIL: Goa 141.8 166.1 178.0 

SPIC: Tutlcorln 143.0 146.2 176.9 

MCF: Mangalore 46.7 40.2 84.4 

CFL: Ennore 37.7 38.4 49.6 

GNFC: Bharuch 35.2 24.3 38.0 

TCL: Haldla 310.0 234.0 220.6 

GFCL: Kaklnada 285.2 362.2 373.9 

Hlndaleo: Dahej 137.2 103.6 131.7 

DFPCl: Taloja 38.7 34.8 20.6 

OCF: Paradeep 337.7 151.8 282.7 

PPL: Paradeep 292.9 344.0 407.3 

StlWmtInt /I 

I.Jnit-wiss production of SSP in !Srt71S of Phosph8/t1 (8S P205) during 1118 1M! II1fH ,Y88/'B (In we' Mrs) 

SI.No. Name of Unit with Location 2002-03 2003-04 2004-05 

2 3 4 5 

1. Aarti Industries Limited, Gujarat 0.0 5.8 6.7 

2. Agro Ph08. India limited, M.P. 0.0 0.0 0.5 

3. Andhra Sugars Ltd. 4.4 5.5 8.0 

4. Arawali Phosphate limited, 2.9 3.4 4.9 
Udaipur, Rajasthan. 

5. Arihant Phosphates & Fertilizers 5.3 5.5 2.4 
limited, Chittorgam, Rajasthan 

6. Asha Phosphates Limited, Mandsaur, M.P. 0.3 0.2 0.0 
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2 3 4 5 

7. Asian Fertilizers Llmled, Gorakhpur, U.P. 5.0 10.3 10.3 

B. Balajl Fertilizers, Maharashtra 0.0 1.3 2.9 

9. Basant Agro-tech India Limited, 7.1 11.2 9.7 
Akola, Maharaahtra. 

10. BEC Limited, Bllaspur, Chhattlsgarh. 16.1 16.2 16.1 

11. BEC Limited, Wardha, Maharashtra. 6.B 10.4 10.5 

12. Bharat Fertilizers Industries Ltd., Maharashtra 0.0 2.3 0.0 

13. Bohra Industries Limited, Udaipur, Rajasthan 14.0 11.2 B.6 

14. Chemtech Fertilizers 1.B 2.4 3.3 
Limited, Madak, Andhra Pradeah 

15. Coimbatore Pioneer Fertilizers 6.5 7.0 5.7 
Limited, Coimbatore, Tamilnadu 

16. Oharamsi Mora~i Chem. Co. Ltd., 6.B 6.6 3.B 
Khemli, Rajasthan 

17. Oharamsl Mora]1 Chem. Co. Ltd., Kumhari, M.P. 7.7 0.0 0.0 

18. DMCC, Ambemath, Maharashtra 25.7 19.8 14.7 

19. E.1.0. Parry (India) Ltd., Chennal 18.6 1B.5 16.4 
(Now merged Into Coromandal Fert. Ltd.) 

20. Gayatri Spinners Ltd., Rajasthan 1.7 2.2 2.3 

21. Hind Lever Chems Ltd., Haldia, WB 22.5 12.4 19.6 
(Now Tata Chamicals Limited) 

22. Indian Phosphate Limited, Rajasthan 0.0 0.0 2.8 

23. Jalram Phosphate, Nagpur, Maharashtra 5.6 8.1 6.3 

2-4. Jaya Shree Chemicals & Ferts. Ltd. 7.1 6.1 5.3 
(Unit-I), Calcutta 

25. Jaya Shree Chemicals & Ferts. Ltd. 6.6 6.5 7.1 
(Unit-II), Calcutta 

26. Jubilant Organos)'8 Ltd. Jyotiba 20.6 18.7 17.2 
Phule Nagar, UP 

27. Kashi Urbarak Ltd., Lucknow, UP 0.1 0.1 0.0 

28. Khaltan Chem. & Fert. Ltd, Indore, MP 22.7 29.2 25.5 

29. Khaitan Chemicals & Fertilizers, 12.8 13.7 10.5 
Jhansi Unit (Formerly Mown as 
Sriniwas Fertilisers Ltd, UP 
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30. Khiatan Chemicals & Fert. Ltd., Rajasthan 0.0 0.0 4.6 

31. Khaltan Fertilisers, Rampur, UP 2.5 0.0 0.10 

32. Krishna Industrial Corp. Co. Ltd., Chennal 3.4 3.8 3.4 

33. Liberty Phosphates Ltd; Gujarat 11.3 8.8 8.1 

34. Liberty Phosphates Ltd; Udaipur, Rajasthan 24.3 29.4 23.5 

35. Liberty Urvarak limited, M.P. 0.0 3.6 9.5 

36. Madhya Bharat Agro Products Ltd., MP 0.5 0.0 1.0 

37. Madhya Sharal Phosphate Pvt. Ltd., M.P. 0.0 0.4 1.B 

3B. Madhya Pradesh Orgochem Ltd., MP 0.2 0.1 0.0 

39. Mahadeo Fertilizers Ltd, Lucknow 1.3 0.9 0.0 

40. Mangalam Phosphates Lid., Rajasthan 1.1 0.5 1.0 

41. Mukteswar Fert. Ltd., MP 0.5 0.5 0.2 

42. Narmada Agro Chemlcals Pvt. Ltd; 0.3 0.1 0.3 
Junagadh, Gujarat 

43. Nrma Ltd, Ahmedabad, Gujarat 13.3 14.2 13.2 

44. Phosphate Company Ltd, Rishra, we 13.0 12.6 12.2 

45. Pragati Fertillzer8 Ltd, Vizag, AP 1.6 3.0 3.0 

46. Prathyusha Chemicals & 4.4 3.1 1.9 
Fert, Visakhapatnam, AP 

47. Premsakhi Fertilizer Ltd., Rajasthan 3.6 4.1 3.5 

48. Priyaanka Fertilizers & Chemicals 1.5 1.8 1.6 
Ltd., Vizag, AP 

49. Rama Krishi Rasayan, Pune, Maharashtra 10.5 12.8 B.B 

50. Rama Phosphate Ltd., Indore, MP 16.0 16.0 15.8 

51. Rama Phosphates (Udaipur Unit), Rajasthan 8.9 11.2 9.6 

52. Sadhana Phosphates & Chems Pvt. Ltd. Rajasthan 0.9 2.2 0.6 

53. Shlva Fertilizers Limited, Nanded, Maharashtra 10.6 10.7 8.4 

54. Shree Shavani Mishra Fertilizer 2.0 1.7 1.6 
Ltd., Maharashtra 

55. Shree Ganapati Fert. Ltd, 0.2 0.1 1.0 
Chlttorgarh, Rajasthan 
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56. Shurvi Colour Chern Ltd., Aajasthan 0.9 0.7 1.0 

57. Sone Phosphates Ltd., Gujarat 0.1 0.1 0.0 

58. Sri Krishna Fertilizer, Muzaffarpur, Bihar 0.3 0.2 -0.0 

59. Subhodaya Chems Ltd., 2.2 1.4 1.9 
Rajamundry, AP 

60. Swastik Fertilizer and Chern., Ltd., Indore, MP. 3.6 3.7 2.5 

61. T.J. Agro Fertilizer, Gujarat 0.0 1.4 3.0 

62. TEOCO Granite Limited, Bhllwara, Aajasthan 0.0 5.3 8.6 

63. Teesta Agro Industries Ltd., 15.6 14.4 15.4 
Jalpaiguri, WB 

64. Tungabhadra Ferts & Chems Co. 2.0 3.5 5.6 
Ltd., Karnataka 

65. V.K. Phosphates, U.P. 0.0 0.0 0.3 

Total Production (In '000' Mrs) 385.2 406.9 393.8 

StilhlmtHlt III 

Subsidy p8kI in rtISptICl of Indigen0U8 UIfNI 

SI.No. Name of Unit Total Subsidy Paid (As. in Lakh) 

2002-03 2003-04 2004-05 

2 3 4 5 

1. BVFCUHFC-Namrup 1256 1440 2864 

2. FACT-Cachin 96 -1046 -683 

3. FCI-Sindri 4270 4046 0 

4. GNFC-Bharuch 25576 22485 26546 

5. GSFC-Baroda 8614 7001 21768 

6. MFL-Madras 45218 40976 49674 

7. NFL-Bhatinda 48861 50201 43437 

8. NFL-Nangal 35253 54485 45251 

9. NFL-Panipat 39942 46588 40468 
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10. NFL-Vijaipur 14315 16449 14645 

11. NFL-Vijalpur Exp. 27854 28414 32083 

12. NLC-Neyveli 6580 5061 -15 

13. RCF-Thal 40631 66942 67109 

14. RCF-Trombay-V 945 156 0 

15. IFFCD-Aonla 26888 14735 15817 

16. tFFCD-Aonla-Exp. 20515 14389 24566 

17. .FFCD-Kalot 2n39 28694 31976 

18. IFFCO-Phulpur 50623 46095 52658 

19. IFFCO-Phulpur-Exp. 69098 5n55 86560 

20. KRiBHCO-Hazira 19112 32221 19751 

21. CFCL-Kota 21835 19956 38649 

22. CFCL-Kota-Exp. 59369 61747 82119 

23. OUNCANS-Kanpur 7463 0 0 

24. INDOGULF-Jagdishpur 19748 10628 21597 

25. MCFL-Mangalore 18910 22621 38463 

26. NFCL-Kakinada 18096 12012 18425 

27. NFCL-Kakinada-Exp. 12591 20781 29805 

28. OCFL-Shahjahanpur 20046 20143 36176 

29. SFC-Kota 21941 29937 31048 

30. SPIC-Tuticorin 43103 52003 68813 

31. TAT A-Babrata 21904 17588 38266 

32. ZACL-Goa 29221 38141 48461 

Other Payments (ICICO etc.) 242 9456 0 

Less: Receipts -28835 0 0 

Grand Total 779000 852100 1024316 
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$gltHMnt IV 

Subsidy Psld in rssptICt of Indigsnous DAP. Comp/tJx8S & SSP 

Name of Company Amount of Subsidy Paid (In Rs. Lakh) 

2002·03 2003·04 2004-05 

2 3 4 

Andhra Sugar 131.72 267.59 279.06 

Aravali 128.77 167.12 145.85 

Arihant 263.11 208.33 128.48 

Arihant Fart. 9.05 0.00 0.00 

Ashe Phosp. 9.92 0.35 17.42 

Asian Fart. 181.51 386.43 3n.61 

Balaji 0.57 30.46 86.25 

Basant 340.40 345.77 348.64 

BEC (P) 298.55 328.35 451.77 

BEC Fart. 628.23 716.55 583.11 

Bharat Fert. 136.68 84.02 34.74 

BMFP 113.82 74.24 59.38 

Bohra 740.08 405.63 300.82 

CFL 7847.n 15513.11 30151.92 

Chemtech Fert. 79.36 105.01 127.95 

Coibatore 251.32 306.54 276.19 

Deepak 2071.27 1756.87 1407.46 

DMCC 1478.73 1269.92 735.13 

EID (Pany) 2148.67 2233.91 0.00 

FACT 15422.20 12241.20 21165.71 

Gayatri 62.50 78.18 83.43 

GFCL 15669.39 18210.43 32898.61 

GFCL (IFFCO) 0.00 868.50 0.00 

GNVFC 2206.90 3827.65 4815.10 
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2 3 4 

GSFC (S) 4843.52 3320.13 26346.99 

GFSC (V) 17198.21 16118.71 0.00 

Hindaleo 0.00 5821.22 11473.44 

HLL 15097.09 16603.68 0.00 

IFFCO 56917.57 64742.91 97170.n 

IFFCO (GFCL) 1898.43 3411.70 2398.58 

IGCL 7018.86 1798.43 0.00 

Jai Ram 211.86 311.35 253.99 

Jai Shree (I) 345.40 332.57 228;81 

Jal Shift (II) 262.89 363.02 273.53 

Jai Shree (III) 44.59 2.88 0.00 

Jubilant 690.88 889.93 33.36 

Kaahi Urverak 7.36 2.72 1.40 

Khaltan Chem (I) 1013.85 1169.87 1152.75 

Khllitan Cham (II) 0.00 418.75 306.51 

Khaitan Fert. 135.13 0.00 7.43 

Kothari 27.81 3.45 0.00 

Krishna Ind. 128.51 165.70 147.29 

Liberty 1421.58 1461.12 1200.05 

Mahadeo 181.33 31.24 18.57 

Mangalam 72.11 26.95 34.28 

Mardla 161.13 29.38 0.00 

MB (Pvt.) 0.00 4.92 28.04 

MBAPL 90.66 16.14 41.83 

MCFL 3899.07 3013.46 72&1:.41 

MEDIC 147.21 0.08 0.00 

Mexican Phos. 0.00 44.87 0.00 

MFL 8110.20 1167.84 1381& •• 
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MPOL 10.96 3.18 3.69 

MuktesW8r 27.33 10.81 11.18 

Munak 0.00 8.59 0.00 

Narmada Agro 0.00 16.13 6.78 

Natraj Org. 0.00 63.84 9.05 

Nirma 807.32 615.09 615.39 

OCFL 18632.10 8510.45 26444.59 

Oriental 7.06 0.51 0.00 

Phosphate Co. 535.38 562.00 526.30 . 

PPL 12042.56 20404.70 31031.64 

Pragati 71.91 126.65 122.38 

Prathylha 267.09 153.29 27.85 

Premaakhi 167.45 224.85 1·53.10 

Priyanka 79.48 72.97 86.72 

Pyrites Pholp. 8.14 0.00 0.00 

Rallax"" 2.94 1.97 0.00 

Rama Phos. (I) 277.57 622.84 643.30 

Rama Ph08. (U) 660.68 766.23 210.02 

Rashl Fert. 28.83 2.62 0.00 

RCF 7050.82 9276.23 11410.07· 

Revati Minerals 31.47 0.79 1.07 

RKRL 437.58 578.37 0.00 

Sadhna 78.47 100.14 33.58 

Sarada Fert. 0.00 0.00 0.00 

Shaw Wallace 0.00 0.00 0.00 

Shive 387.70 397.66 399.90 

Shree AcIds 43.71 0.00 0.00 

Shree GMpati 4.38 0.33 34.16 
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Shree GI Ph08. 25.24 0.00 0.00 

Shree JI Fert. 1.74 0.00 0.00 

Shree Krishna 7.20 0.00 43.16 

Shree Niwas Fert. 743.66 25.84 0.00 

Sona Phos. 2.43 1.n 0.85 

SPIC 8414.20 9152.58 15722.58 

Subodaya 79.09 71.24 80.93 

Survi 37.86 32.02 31.60 

Swastik 149.33 142.30 120.06 

TEOCa 55.32 157.99 337.94 

Teesta 763.19 626.26 742.14 

Tungbhadra 79.82 151.50 170.51 

VAM 1.51 147.81 0.00 

ZIL 10354.08 13969.86 24398.79 

Jubilant (VAM) 0.00 0.00 813.13 

Khaitan Chem. (III) 0.00 0.00 104.51 

Liberty Urv.rak 0.00 0.00 362.97 

aCCl 0.00 0.00 0.00 

Rama Krishi 0.00 0.00 448.20 

TJ Agro 0.00 0.00 122.57 

Tata Chern. (Hll) 0.00 0.00 23395.57 

Agro Phosp 0.00 0.00 1.27 

Total 232092.98 267995.86 396478.85 

Subsidy amount on. the sale 16300.00 2346.00 1375.89 
prior to Oct-2000 

Subsidy on Special Fretght 381.00 258.00 846.15 

Grose Total 2~773.98 260599.65 397698.89 
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Quantify (In Mrs) and Amount of col7C6ssion (In Rs. Lakh) paid to non-manufacturing priVSItl trading compsnitJs on 
salu of imported OAP. MOP & Urea during tht1 last thrstJ ytlafS 

Name of Company 2002-03 2003-04 2004-05 

Quantity Amount Quantity Amount Quantity Amount 

Y88r-w~e quantity & amount of conctJssion paid on SI1lt1S of import8d OAP 

IPL 140741.27 2377.40 231620.3 3707.72 50452.22 1974.38 

Cargill 78800.25 1297.07 127646.7 2397.20 231224.55 8628.96 

MMTC 386.62 6.55 371.55 7.48 0.00 0.00 

Year-wise quantity & amount of concession paid on UMS of MOP 

IPL 1044761.32 32087.32 1069358.72 27168.37 1536642.34 80609.18 

PCTL 1871.88 59.43 0.00 0.00 0.00 0.00 

MMTC 20844.90 644.93 13785.95 241.47 5839.55 316.01 

Year-w~e quantity & amount of COf1CfJssion paid on SI1/t1s of import8d UI'BII 

IPL o o 

laauanc8 of Ration Carda In Chandlgarh 

716. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) the total number of households having ration cards 
in Union Territory of Chandigarh; 

(b) the number of families out of the above identified 
as below poverty line; 

(c) the total number of households below poverty 
line in Union Territory of Chandlgarh; 

(d) conditions insisted upon by the Union Territory 
Administration for issuing Antodaya Ana Yojana Card; 

(e) whether the filing of an affidavit that the applicant 
did not ever have a ration card eartier is not considered 
adequate by the Administration for ilauance of a new 
card; 

(f) If so, the reasons therefor; 

(g) whether this practice denies the benefit to a large 
number of otherwise eligible persons; and 

o o 18500 1372 

(h) If so, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) There are 2,28,152 households having ration 
cards in the Union Territory of Chandigarh. 

(b) and (c) Out of the above, 2,28,152 households, 
12024 Below Poverty Line cards were issued in 
Chandigarh. However, due to migration of the seasonal 
labour presently 6673 households are being provided 
ration under BPL. 

(d) The foHowing conditions are being adopted by 
the UT Administration for issuing of Antyodaya Anna 
Yojana (MY) Card; 

(i) There is a condition of u~per Income limit of 
As. 2501- per capita per month. 

(Ii) The applicant should not be In po_ion of 
scooter/refrigerator or coloured television. 
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(e) Filing of an affidavit is not considered sufficient 
for issue of new ration card. 

(1) In order to avoid duplicity in the issuance of ration 
carda, only surrender/deletion certificates is accepted and 
not the Affidavit. 

(g) and (h) The possibility of eligible and genuine 
person being left out is negligible since by and large the 
desired deletion/surrender certificate is submitted by. the 
applicant subsequently. , 

Arid Land Cultivation 

717. SHRI MITRASEN YADAV: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the GQvernment has prepared any 
scheme for arid land cultivation in the arid and semi-arid 
areas of the country; 

(b) if so, the details thereof, State-wise; and 

(c) the amount allocated by the Government during 
the financial year 2005-06, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) and (b) The Ministry of Agriculture has 
formulated a new scheme 'Enhancing Su&tainability of 
Dryland Farming Systems' to address the problems of 
dryland farming in semi-arid and arid regions of the 
country particularly in the districts having low annual 
rainfaH and less coverage under irrigation. Initially the 
scheme Is proposed to be launched in 16 districts, 4 
each in Rajasthan, Gujarat, Maharashtra and Kamataka. 

(c) A provision of As. 20.00 crore (as Revised 
Estimate) has been kept for the financial year 2005-06. 
State-wise al~tion of funds will be made after the 
scheme is finally approved for implementation. 

Target for Employment Generation 

718. SHRI M. ANJAN KUMAR YADAV: 
SHRI GIRIDHARI YADAV: 

Win the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(8) whether the Government had fixed any target for 
employment generation during the last three years; 

(b) if so, the details thereof; 

(c) the extent to which these targets have been 
achieved during the above period; and 

(d) the reaction of the Government thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) (a) and (b) A target 
of creation of around 5 crore employment opportunities 
at the rate of around one crore employment opportunities 
per year, has been set for the 10th Plan period is. 
2000-2007. 

(c) and (d) Based on the information available from 
thin sample surveys of the National Sample Survey 
Organisation, it is estimated that on an average around 
84 lakh employment opportunities per year were created 
during 2000-2002 (July-December). 

Damage due to Ineect Menace 

719. SHRI HARISINH CHAVDA: 
DR. DHIRENDRA AGARWAL: 

Will the Minister of AGAICUL TURE be pleased to 
state: 

(a) the schemes formulated by the Government to 
provide relief to the farmers suffering losses due to insect 
menace during the current financial year, State-wise; and 

(b) the total loss to the farmers as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) The 12th Finance Commission has included 
'Pest Attack' as a natural calamity for which relief 
expenditure can be incurred from calamity Relief Fund 
(CRF) & National Calamity Contingency Fund (NCCF). 

(b) No claim for assistance under CRF or NCCF has 
so far been received for providing relief to farmers crops 
have been damaged due to pest attacks. 
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.Gulden..... on Iron Ore MIning 

720. SHRI ANA NT A NA YAK: Will the Minister of 
STEEL be pleased to state: 

(a) whether the Government has set up an expert 
group on iron-ore mining; 

(b). If 80, the guidetlnee preacribed therefor by that 
group; 

(c) whether thesa guidelines have been strictly 
followed by the State Governments; 

(d) if not, the details thereof and the reasons therefor, 
State-wise; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) 
(a) and (b) The Ministry of Steel <:onstltuted on "Expert 
Group", on 20th April 2005, for formulating guidelines for 
preferential grant of mining leases, for iron ore, 
manganese ore and chrome or., by State Governments. 
The report of the "Expert Group· was submitted on 26th 
August 2005. The "Expert Group· has, in its report, 
recommended a "Scheme of Preferences· for grant of 
mining leases by State Governments with regard to iron 
ore and chrome ore. Details of the ·Scheme of 
Preference" are given in the enciosed Statement. 

(c) to (e) The recommendations of the "Expert Group· 
are under examination of the Government. 

Detsils of RBCOfTImtmdstions of thB Expsrt Group 

The recommendations of the Expert Group are limited 
to leases for iron ore and chrome ore and basicaUy 
consists of a "the schemes of preferences· to be applied 
wtrile deciding on applications for iron ore and chrome 
ore leases under Section 11 (5) of the Mines and Minerals 
(Development and Regulations) .Act, 1957. The features 
of the scheme of preferences are as under. 

Scheme of preference.: Iron ore 

• In the scheme of preferences for iron ore 
"Preference A" is for allotment of mining lease., on 
captiva basis for steel plants. Within this preference 
group, steel plants/projects have been given varying 
priorities. Conditions are prescribed for each 
category. The order of priority Is as follows: 

Priority 1: existing integrated pubUc sector steel 
plants both for existing capacities and projected 
expansion up to 2019-20 to meet 30 years 
requirements. 

Priority 2: existing fully integrated steel plants 
owned by widely held Indian public limited 
company with capacity of 2 million tonnes per 
annum (tpa) and above both for existing capacity 
and brown field expansion up to 2019-20. 

Priority 3: Greenfield plants of 2 miHion tpa pIue 
capacities promoted by Indian widely held public 
timlted company coming In Iron rich scheduled 
areas and brown field and green field plants 
(promoted by widely held Inclan public limited 
company) of 4 million tpa capacities planned for 
commission up to 2011-12. 

Priority 4: Green field plants with minimum 10 
million tpa capacities promoted by intemational 
steel companies through FDI in widely held 
Indian public limited company. 

Priority 5: Con80rtium of iron and steel producers 
with a combined capacity of minimum 2 million 
tpa. 

• Preference B is with regard to mining companies 
and, within this group, first priority Is for public sector 
mining companies; the second for professionally 
managed companies with proven track record of 
reclamation and beneficiation for allotment of leases 
which contain 90% ores of below 56% Fe content 
and the third priority to go to widely held Indian 
public limited companies with proven mining track 
record but with a commitment to .upply or.. to 
dome8tio plants. 

• Some important not .. and provisos attached to the 
scheme are: 

, 
Steel plants must use 60% of iron ore fines 
through agglomeration and concurrently mine all 
ores above 55% Fe. 
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All cases for grant of __ for expensIonIbrown 
field and green field projects should be given 
only in principle approval in the tim place and 
actual grant ,of Ieuea should be tied up with 
implementation of end use project. 

Pre'ferences should not be tied to location of 
plant or related to boundaries of any particular 
state. 

Except where leases are given for Foreign Direct 
Investment projects, where swaps may be 
allowed, none of the captive aRottees should 
undertake exports or domestic sales of ore. 
However, domestic .ale of agglomerates and 
beneficia~ ores can be permitted. 

Memorandum of Understanding already entered 
Into by State Governments to be reviewed, 
amended or revoked as necessary to bring them 
in conformity with the scheme of preferences. 

Preferential scheme, after consulting the Attomey 
General, may be suo-motto brought before the 
Supreme Court so as to avoid future litigation. 

Scheme of pre"rencee: Chrome-Ore 

Scheme of Preferences: 

* First priority: Existing charge chrome and ferro-
chrome plants to meet 30 year's requirements. 

* Second priority: Brownfield expansion/green field 
projects (to be commissioned within 2 years) to 
meet 20 years needs. 

* No export, by the captive allottees, of natural 
ore to be permitted. 

The Expert Group has also recommended that Orissa 
Govemment should throw open reserves for which OMC 
has no prospecting/mining plan within the next 5 years. 

Pollution by Cement Plant. 

721. SHRI V.K. THUMMAR: 
SHRI HARISINH CHAVDA: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether Cement Plante polluting the environment 
of Gujarat are being set up in the r-.idential areas of 
the nearby villages; 

(b) if so, the details thereof Including Its 'etfect8 on 
basic infrutructure like water bodies, roads atc.; and 

(c) the rules and regulations which govem Cement 
Industrie8 In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) (a) and (b) The cement pJants in Gujarat are 
operating with valid consent of the Gujarat State Pollution 
Control Board, which is regularty monitoring compliance 
with the consent conditions and environmental norms. 
There are no reports of any adverse impact on 
infrastructure and other facilities. 

(c) The cement industries are required to comply 
with the emission standards notified under the 
Environment (Protection) Act, 1986. 

Production of Rice 

722. SHRI P.S. GADHAVI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the target for production of rice during 2004-2005; 

(b) whether the rice production fell short of the target 
during the period; and 

(c) if so, the details thereof and steps taken by the 
Govemment to augment the rice production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) to (c) The target of production of rice for the 
year 2004-05 was set at 93.50 million tonnes. Against 
this target, the production of rice, as per the 4th advance 
estimates of foodgrains production for 2004-05, was 86.31 
miiNon tonnes which included production of 71.67 mllllon 
tonnes of kharif rice and 13.64 million tonnes of rabi 
rice. Thus, the production of rice of 2004-05 was 8.19 
million tonnes less than the target production. The shortfall 
was mainly due to low production of rice in the kharif 
season of 2004-05. The decrease was because of erratic 
behaviour of south-west moneoon. The all India rainfall 
was only 87% of its Long Period Average (LPA). 

For Increasing the production of rice the Govemment 
of India (GOI) Is Implementing Integrated Cereals 
Development Programme (ICoP). The ICOP in Rice Baaed 
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Cropping Systems Areas (ICDP·Rice) was launched in 
1994-95 for implementation of 75:25 sharIng basIs 
between GOI and the State Governments. Central 
Govemment has been implementing this Scheme with a 
view to promote rice cultivation in the country. The 
scheme was subsumed under Macro Management Mode 
of Agriculture with effect from October, 2000 along with 
26 other scheme to provide more flexibility to States based 
on local needs. Now, the Scheme is being implemented 
on 90: 1 0 sharing basis between GOI and the States. 
Under the scheme assistance is provided for propagation 
of Improved production technology, hybrid rice production 
technology, integrated pest management through field 
demonstrations; training of farmers including women; 
transfer of technology through electronic media and 
published literature; farm implement; Installation of sprinkler 
irrigation system; varietal replacement, production of 
certified seeds, etc., as per the Work Plan of the State 
Governments. Besides, Frontline Demonstrations are also 
organized by the Indian Council of Agricultural Research 
(ICAR) on farmer's fields on 100 percent GOI assistance. 

Year 

New (Greenfield) plants 

Remaining period of 1 Oth Plan (2005-06 & 
2006-07) 

11th Plan - 1 at year: 2007-08 

Total 

ExIstIng unIts proposIng expansIon 

Remaining period of 1 Oth Plan (2005-06 & 
2006-07) 

11th Plan - First two years: (2007-08 & 208·09) 

Total 

. All t~e additional sponge iron capacity is coming up 
In the pnvate sector. 

(b) In ~eel making, usage of sponge iron only, 
produces a y,eld of 88 per cent (approximately). However, 
the extent to which the domestic availability of steel will 
increase will depend on the composition of the charge 
mix. • 

Destruction of Cotton ~nd Soyabean Crops 

724. SHRI KINJARAPU YERRANNAIDU: Will the 
Minister of AGRICULTURE be pleased to state: 

Establishment of Sponge Iron Plants 

72a. SHRI VtKRAMBHAI ARJANBHAI MADAM: Will 
the Minister of STEEL be pleased to state: ' 

(a> the number of sponge iron plants proposed to be 
set up in the country both public and private sectors 
during the remaining period of 10th plan and the 
forthcoming 11 th plan; and 

(b) the extent to which it is likely to enhance the 
availability of steel in the country? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) 
(a) In terms of industrial policy in vogue, no permission 
of the Govemment is required to set up sponge iron 
plants in the country except for certain locational 
restrictions. As per available information, details of new 
sponge iron capacity coming up during the remaining 
period of 10th plan and the forthcoming 11 th plan are as 
under: 

No of units Total Capacity (MT) 

52 4.593 

6 1.254 

58 5.847 

6 1.254 

5 1.857 

77 7.322 

(a) whether the bad weather conditions and excessive 
rains have destroyed the cotton and soyabean crops in 
Andhra Pradesh, Kamataka and Tamil Nadu; 

(b) if so, whether the fanners in the cyclonic rains 
affected areas have suffered heavy losses and have been 
forced to commit suicide; and 

(c) If so, the preventive measures taken by the 
Govemment to save lives and properties of the poor 
farmers? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) Yes, Sir. Cotton and Soyabean crops have 
been damaged due to bad weather and excessive rains 
in Andhra Pradesh and Kamataka. However, there is no 
report of damage of cotton and soyabean crops in the 
State of Tamil Nadu. 

(b) and (c) No suicide has been reported In this 
regard. The farmers are protected against natural 
calamities through National Agricultural Insurance Scheme 
(NAIS), the Calamity Relief Fund (CRF) and the National 
Calamity Contingency Fund (NCCF). 

Farmers In Debt 

725. SHRI KAMLA PRASAD RAWAT: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the details of per capita income· of the farmers, 
State-wise; 

(b) whether any survey has been conducted to assess 
the number of farmer families in debt in the country; 

(c) if 80, the details thereof, State-wise; 

(d) whether in Uttar Pradesh large number of farmers 
are in debt; and 

(e) if so, the efforts made to remedy the situation? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DiSTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (8) Details are given in the enclosed 
Statement-I. 

(b) ~d (c) Yes, Sir. Details are given in the enclosed 
Statement-II. 

(d) As per survey report No. 498 released by National 
Sample Survey Organization on Indebtedness of Farmer 
Households, 40.3% of farmer households in Uttar Pradesh 
are indebted. 

(e) Details are given in the enclosed Statement-III. 

St.t""tmt I 

AVtlfSgs monthly per capilli consumption 8xpsnd/tu/'6 (Rs.) (8S 8 Proxy for income) 

MPCE* (Rs.) on 

StatelUT Food Non-Food Total 

2 3 4 

Andhra Pradesh 289.00 223.55 512.55 

Arunachai Pradesh 307.42 275.23 582.65 

Assam 311.72 187.70 479.42 

Bihar 250.28 153.32 403.60 

Chhattisgarh 219.11 159.78 378.89 

Gujarat 313.29 249.58 562.87 

Haryana 393.97 347.13 741.10 

Himachal Pradesh 371.46 337.01 708.47 

Jammu and Kashmir 396.86 314.96 711.82 

Jharkhand 225.06 127.79 352.85 

~. 
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1 2 3 

Kernataka 262.71 228.48 

Keraia 418.88 481.71 

Madhya Pradesh 217.17 189.13 

Maharashtra 268.25 255.87 

Manipur 314.98 2n.29 

Meghalaya 347.06 245.68 

Mlzoram 365.06 291.53 

Nagaland 478.02 404.91 

Orissa 202.81 138.94 

Punjab 403.84 424.17 

Rajasthan 308.63 248.82 

Sikkim 329.60 218.42 

Tamil Nadu 302.07 270.74 

Tripura 316.64 245.25 

Uttar Pradesh 257.30 217.59 

Uttaranchal 301.81 264.78 

West Bengal 311.32 196.42 

Groups of UTa 349.84 308.66 

All India 278.74 224.09 

Source: NSS Report NO. 495: Consumption Expenditure of Farmer Households, 2003. 
·Monthly Per capita Consumption Expenditure 

SIIItIm."t H 

Estimated Estimated 
Number of Number of 

rural farmer 
houaehold8 households 

('00) ('00) 

2 3 

Andhra Pradesh 142612 60339 

Arunachal Pradesh 15412 1227 

Estimated 
Number of 

indebted 
farmer 

households 
('00) 

4 

49493 

72 

4 

481.19 

900.59 

408.30 

524.12 

592.27 

592.74 

856.59 

882.93 

341.75 

828.01 

557.45 

548.02 

572.81 

561.89 

474.89 

566.59 

507.74 

658.50 

502.83 

Percentages 
of fanner 

houaehoIds 
Indebted 

5 

82.0 

5.9, 
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2 3 4 5 

Assam 41525 25040 4536 18.1 

Bihar 116853 70804 23383 33.0 

Chhattisgarh 36316 27598 11092 40.2 

GuWat 63015 37845 19644 51.9 

Haryana 31474 19445 10330 53.1 

Himachal Pradesh 11928 9061 3030 33.4 

Jammu and KashmIr 10418 9432 3003 31.8 

Jharkhand 36930 28238 5893 20.9 

Kamataka 69908 40413 24897 61.6 

Kerala 49942 21!M6 14126 64.4 

Madhya Pradesh 93898 63206 32110 50.8 

Maharashtra 118177 65817 36098 54.8 

Manlpur 2685 2146 533 24.8 

Meghalaya 3401 2543 103 4.10 

Mizoram 942 780 184 23.6 

Nagaland 973 805 294 36.5 

Orissa 66199 42341 20250 47.8 

Punjab 29847 18442 12069 65.4 

Rajasthan 70172 63080 27828 52.4 

Sikkim 812 531 174 38.8 

Tamil Nadu 110182 38880 28954 74.5 

Trlpura 59n 2333 1148 49.2 

Uttar Pradesh 221499 171575 89199 40.3 

Uttaranchal 11959 8962 644 7.20 

WestBengal 121667 69226 34896 60.1 

Groups of UTa 2325 732 372 50.8 

All India 1478988 893504 434242 48.6 

Source: NSSO Report No. 498; Indebtedness of Farmer Households NSS 59th Round (May, 20(5) 
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RtJglln:ling ~8rmtKS in 0tIbf'. 

1. To increase the share of institutional credit and to 
provide relief to the Indebted farmers of the country 
including Uttar Pradesh, Government has advised the 
banks as under: 

i. To increase credit flow to agriculture sector at 
the rate of 30% per year. 

ii. Debt restructuring uncler the following heads in 
accordance with the guidelines issued by 
Reserve Bank of India (RBI)/Nationlll Bank for 
Agriculture & Rural Development (NABARD): 

• Farmers in distress-Rescheduling/restructuring 
of the outstanding loan of the farmer as on 31 st 
March, 2004 in the districts declared as calamity-
affected by the State Government. Rescheduled 
loan shall be repayable over a period of five 
years, at current interests rates, including an 
initial moratorium of two years. 

• Farmers in arrears-Loans in default of farmers 
who have become ineligible for fresh credit as 
their earlier debts have been categOrized as sub-
standard or doubtful shall be rescheduled as 
per the guidelines so that such farmers become 
eligible for fresh credit. 

On restructuring as above, the farmers will 
become eligible for fresh loans. 

iii. Banks have been advised to grant a one-time 
settlement (OTS) including partial waiver of 
interest or loan to the small and marginal farmers 
who have been declared as defaulters and have 
become ineligible for fresh credit. Banks have 
also been advised to review cases where credit 
has been denied on the sole ground that a loan 
account was settled through compromise or write 
ofts. 

Iv. In some parts of the. country, farmers face acute 
distress because of the heavy burden of debt 
from non-institutional lenders (e.g., 
moneylenders). Banks. have been permitted to 
advance loans to such farmers to provide them 
relief from indebtedness. 

v. The banks have been advised to waive margin! 
security requirements for agricultural loans up 
to Rs. 50,000 and agri-business and agri-clinics 
up to Rs. 5 lakh. 

Fixation of Minimum Support Price for 
Paddy and Sugarcane 

726. SHRI IQBAL AHMED SARADGI: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has recently announced 
minimum support price (MSP) for paddy and sugarcane; 

(b) if so, the details thereof; 

(c) whether the Government of Kamataka has urged 
the Government to review the Minimum Support Price 
fixed for paddy and sugarcane; 

(d) if so, the reaction of the Government thereto; 
and 

(e) the main reasons put forward by the Government 
of Kamataka to raise the MSP for paddy and sugarcane? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) and (b) The Government has announced the 
Minimum Support Price of paddy (common) at Rs. 570 
per quintal and for paddy (Grade A) at Rs. 600 per 
quintal for 2005-06 season while the Statutory Minimum 
Price (SMP) of sugarcane for 2005-06 has been fixed at 
Rs. 79.50 per qUintal. 

(c) to (e) The Government of Kamataka has not 
urged for a review of the MSP fixed for paddy for 2005-
06 season and has also not given any suggestion! 
comment regarding fixation of SMP for sugar season 
2005-06. 

Procurement of Foodgralna 

727. SHRI E.G. SUGAVANAM: 
SHAI G. KARUNAKARA REDDY: 

Will the Minister of CONSUMER 'AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the total quantity of foodgrains procured for the 
Central Pool during the year 2004-05; 
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(b) whether there has been a decline in production 
and procurement of foodgrains in the country over the 
last year; 

(c) if so, the details thereof, State-wise; 

(d) the reasons therefor; and 

(e) the steps taken to improve the production and 
procurement of foodgrains during the coming year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) Quantity of foodgraJns procured for the Central 
Pool during the relevant marketing season in the year 
2004-05 is as under:-

(In lakh tonnes) 

Commodity Marketing Season Quantity 

Rice KMS 2004-05 246.83 

Wheat RMS 2005-06 147.87 

Coarsegrains KMS 2004-05 8.26 

Total 402.96 

(b) to (d) Statement-I and II showing the State-wise 
production and procurement of foodgrains In the Central 
Pool during the year 2003-04 and 2004-05 are encloHct. 

Production of the foodgrains during the year 2004-05 
as per 4th advance estimate Is estimated to be 1950.88 
lakh MTs against the production of 1984.78 lakh MTs of 
foodgralns during 2003-04. The decline In foodgralns 
production is only 1.7% which is negligible. However, there 
is no decrease in the procurement of foodgrains of crop 
year of 2004-05 against the last years' procurement. 

(e) The scheme of rice, wheat and coarse cereals 
development are being Implemented under Macro 
Management Mode of Agriculture in the country for 
increasing production and productivity of these crops. 

As regards procurement, a meeting was held on 
18.8.2005 with State Food Secretaries to discuss all 
arrangements for procurement operations during Kharif 
Marketing Season 2005-06 including opening of adequate 
procurement centers and deployment of manpower etc. 
to enhance procurement in States with marketable surplus. 
Similarly to discuss arrangements for procurement with 
State Food Secretaries in the coming Rabl Marketing 
Season 2006-07, a meeting has been scheduled. 

St.t.mllnt I 

ThtJ Quantity of FoodgfBlns (Ries. Wheat and C08fStlgfBins) productKt in the 
Ctmll"lll Pool during the yssr 2003-01 and 2004-05 

Quantity in Lakh Tonnel 

2003-04 2004-06 (4th Advance Estimate) 

StatelUTs Rice Wheat Coarsegrains Total Rice Wheat Coaraegralns Total 

2 3 4 5 6 7 8 9 

Andhra Pradesh 89.53 0.07 34.98 124.58 94.39 2.31 26.69 123.39 

Arunachal Pradesh 1.55 0.06 0.76 2.37 0 

Assam 38.81 0.73 0.18 39.72 35.91 1.10 0.2 37.21 

Bihar 53.93 37.38 14.83 106.14 39.6 40.33 14.7 94.63 

Chhattiagarh 54.1 1.07 2.29 57.46 43.84 0.86 1.92 46.61 

Goa 1.71 0.01 1.72 19.82 19.82 
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2 3 4 5 6 7 8 9 

Gujarat 12.77 20.37 26.35 59.49 11.54 91.93 19.4 122.87 

Haryana 27.93 91.34 11.52 130.79 30.23 8.72 38.95 

Himachal Pradesh 1.21 4.98 7.72 13.91 1.22 6.84 8.19 16.25 

Jammu and Kashmir 5.04 3.09 5.49 13.82 5.98 4.99 6.04 17.01 

Jharkhand 23.1 1.18 3.42 27.7 16.77 1.50 2.97 21.24 

Kamataka 25.16 1.11 34.54 80.81 29.85 7.45 57.68 94.78 

Kerala 6.24 0.04 6.28 5.95 0.02 5.97 

Madhya Pradesh 16.8 72.37 33.78 122.95 11.69 76.06 23.3. 111.06 

Maharashtra 28.39 8.92 51.71 89.02 20.97 27.41 60.16 108.54 

Manipur 3.70 0.1 3.8 

Meghalaya 2.01 0.02 0.28 2.31 

Mizoram 1.13 0.2 1.33 

Nagaland 2.07 0.13 0.71 2.91 
, 

Orissa 68.02 0.08 1.43 69.53 64.66 0.11 1.66 66.43 

Punjab 96.56 144.89 5.45 246.9 104.37 146.67 5.03 258.07 

Rajasthan 1.65 58.76 96.67 157.08 1.5 58.13 46.8 108.43 

8ikkim 0.21 0.08 0.64 0.93 

Tamil Nadu 32.24 10.35 42.59 53.02 2.03 11.39 66.44 

Tripura 5.17 0.05 0.02 5.24 

Uttar Pradesh 130.19 255.67 32.61 418.47 108.8 250.36 34.37 393.53 

Uttaranchal 5.69 7.45 3.81 16.95 5.78 7.94 3.58 17.3 

West Bengal 146.62 9.86 1.2 157.68 149.08 9.61 1.73 160.42 

Andaman and Nicobar Island 0.31 0.01 0.32 

Dadar and Nagar Haveli 0.22 0.01 0.03 0.26 

Delhi 0.12 1.02 0.09 1.23 

Daman and Diu 0.04 0.04 

Pondicherry 0.64 0.01 0.65 

Others 18.14 1.13 2.66 21.93 

Grand Total 882:86 720.89 381.23 1984.78 853.08 758.58 339.22 1950.88 

Neg. Below 500 tonnes. 
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Btl,.",.", /I 

Ths Oullntlly of FoodgMif18 (RIctI, WhM/ lind COIInI#lgfllif18 pmculffd in IhtJ 
fAn/fill Pool dun'ng IhtJ ytIIIr 2003-04 8I1d 2004-05 

Quantity In Lakh Ton"" 

StateIUT Rice KMS Wheat Coaraegraina Total RiceKMS Wheat Coaraegralns Total 
Marketing Season 2003-04 RMS KMS 2003-04 2004-05 RSM KMS 

2004-05 2005-06 2004-05 

2 3 4 5 6 7 8 9 

Andaman and Nlcobar "'and Neg. 0 0.01 0.01 

Andhra Pradesh 42.3 2.n 45.07 39.04 2.23 41.27 

Assam 0.17 0.17 Neg. 0 

Bihar 3.63 0.15 0.01 3.79 3.43 3.43 

Chandigarh Neg. 0 0.19 0.19 

Chhattisgarh 23.74 Neg. 0.03 23.n 28.37 0.11 28.48 

Delhi 0.02 0.02 0 

GuJarat 0.01 0.01 0 

Haryana 13.34 51.15 1.99 66.48 16.62 46.29 1.3 63.21 

Himachal Pradesh 0.30 0.01 0.04 0.02 0.02 

Jammu and Kashmir 0 0.Q1 0.01 

Jharkhand 0.02 0.02 0.Q1 0.01 

Kamataka 0.02 0.02 0.21 4.29 4.5 

Kerala 0 0.33 0.33 

Madhya Pradesh 1.12 3.49 4.81 0.42 4.14 0.02 6.28 

Maharashtra 3.08 0.60 3.68 2.05 0.31 2.36 

Nagaland 0 0.11 0.11 

Orissa 13.73 13.73 15.9 15.9 

Punjab 86.62 92.4 179.02 91.06 90.1 Neg. 161.16 

Rajasthan 0.41 2.79 0.74 3.94 0.22 1.59 1.81 

Tamil Nadu 2.07 2.07 6.52 6.52 

Uttar Pradesh 25.54 17.41 42.95 29.71 6 36.31 

Uttaranchal 3.23 0.54 3.n 3.16 0.54 3.7 

West Bengal 9.25 9.25 9.44 9.44 

Arunachal Pradesh 0 0 
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1 

Pondicherry 

Others 

Grand Total 

Neg. Below 500 tonne •. 

2 3 

228.28 167.96 

Tourl..., Development In Ralaethan 

728. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Government of RaJastha'n has 
submitted certain proposals to the Union Govemment for 
financial assistance during 2004-05 for tourism 
development; 

(b) if so, the details of the proposals approved/cleared 
so far and the pending as on date; and 

(c) the amount sanctioned/released to the State till-
date, proposal-wise and the time by which the remaining 
proposals are likely to be approved? 

SI.No. Name of Project 

2004-05 

6.17 

5 6 7 8 9 

o o 
0.45 

402.41 246.83 147.87 8.26 402.96 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) (a) to 
(c) The Ministry of Tourism provides Central financial 
assistance for tourism-related projects on the basis of 
projects Identified every year in consultation with the State 
GovernmentlUT Administrations for providing financial 
assistance under the Integrated Development of Tourist 
Circuits, Product/lnfrastructure and Destination 
Development including Rural Tourism and Large Revenue 
Generating Projects Schemes. Project proposals that are 
complete in all respect are processed and funds released, 
subject to their Inter-se priority and availability of funds 
under the respective Head. 

During the year 2004-05 and current year following 
projects have been sanctioned in Rajasthan under the 
above schemes:-

Amount 
Sanctioned 

(Rs. in lakh) 

Amount 
Released 

1. Development of National Capital Region Tourist Circuit in Rajasthan 738.00 590.40 

2. Development of Hadotl Tourist Circuit in Rajasthan 

3. Development of an Elephant Village (Hathi Gram) at Amber, Jaipur 

4. IT Project Scheme for translation of the existing Rajasthan 
tourism portal into five other languages 

5. Development of Amber Fort Complex at Jalpur 

6. Jalpur Heritage Intemational Festival, 2005 

2005-06 

1. Mounting of Sound & Ught Show at Amber Fort, Jaipur 

2. Development of Hawa Mahal and Jantar Mantar at Jaipur 

725.10 580.00 

492.18 393.74 

24.42 21.96 

333.33 166.66 

15.00 12.00 

129.26 116.33 

464.32 371.45 
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Pr • ...".tlon of Ground Water A .. ourc •• 

729. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) the policy formulated by the Government for 
installing tube wells and groundwater exploration and 
exploitation including protection and preservation of ground 
water resources; 

(b) the details of policy being Implemented in Assam 
in this regard; and 

(c) the funds provided to Govemment of Assam under 
the flood management during the last five years, year-
wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) (a) 'Water' 
being a State subject, it is primarily the responsibility of 
the concerned State Govemments to formulate plants for 
installation of tube wells, groundwater exploration and 
exploitation including protection and preservation of ground 
water resources. However, the Government of India had 
adopted National Water Po~cy in the year 1987 for guiding 
the formulation of pOlicies and programmes for water 
resources development and management. The policy has 
been revised and adopted in the year 2002. This policy 
is for implementation in the whole country including in 
the State of Assam. The provisions made In the policy 
relating various aspects of ground water are outlined 
below:· 

(i) There should be a periodical reasaessment of 
the ground water potential on a scientific basis, 
taking into consideration the quality of the 
water available and economic viability of its 
extraction. 

(ii) Exploitation of ground water resources should 
be so regulated as not to exceed the recharging 
possibilities, as also to ensure social equity. The 
detrimental environmental consequences of over-
exploitation of ground waler need to be 
effectively prevented by the Central and State 
Governments. Ground water recharge projects 
should be developed and Implemented for 
improving both the quality and availability of 
ground water resource. 

(iii) Integrated and coordinated development of 
surface water and ground water resources and 
their conjunctive use, should be envisaged right 
from the project planning stage and should form 
an integral part of the project implementation. 

(iv) Over exploitation of ground water should be 
avoided especially near the coast to prevent 
ingress of seawater Into sweet water aquifers. 

(b) No separate State Water Policy has been 
formulated by the Government of Assam so far. 

(c) Funds to the Government of Assam are being 
released by the Ministry of Water Resources under Critical 
Flood Control Scheme In Brahmaputra Board and Barak 
Valley. This scheme was approved in November, 2004 
for Rs. 150 crore as the share of the Central Govemment 
(90% grant and 10% loan). This scheme will be executed 
by the concerned State Govemments. The funds so far 
released under this scheme to the State of Assam Is as 
follows;-

Year 

2004·05 

2005·06 

Funds released 
(Rs. in crore) 

9.30 

11.268 

In addition to the above, the Planning Commission 
has also provided funds for Flood Control to the 
Govemment of Assam, year-wise detail of which is as 
tollows:-

Year 2002·2003 2003-2004 2004-2005 2005·2006' 

Funds 1.50 23.60 25.00 27.00 
Released 
(Rs. in crore) 

Land Erosion 

730. SHRI M.K. SUBBA: Will the MInister of WATER 
RESOURCES be ple.sed to state: 

(a) whether vast tract. of land have been Ioet due 
to erosion by Brahmaputra flooda in Assam and 
neighbouring States this year; 

(b) If so, the areas of land 80 eroded in Assam and 
other States; and 
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(c) the steps taken to restore the land and the Central 
aid sought and given to the States for the purpose? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) (a) 
Floods and associated Erosion is a continuous and natural 
phenomenon of all alluvial rivers including Brahmaputra, 
which is occurring this year also. 

(b) and (c) Government of India has approved a 
scheme amounting to Rs. 150 crore for funding to Assam 
and other North Eastern States including Sikkim and West 
Bengal (North Bengal) for taking up critical flood 
management'anti erosion works. Out of this, Rs. 11.4 crore 
was released during the year 2004-05. During 2005-06, 
Rs. 14.63 crore was released so far. A scheme amounting 
to Rs. 41.28 crore has also been approved in January, 
2005 for the protection of Majuli island and taken up by 
Brahmaputra Board for execution. 

/Trans/ation} 

Cooperation between India and Australia In 
Tourism Sector 

731. SHRI RAJ NARAYAN BUDHOLlA: 
SHRIMATI KIRAN MAHESHWARI: 

Will the Minister of TOURISM be pleased to state: 

(a) whether Australia's foreign minister recently visited 
India; 

(b) if so, the details thereof; 

(c) whether any talks were held between both the 
countries for the development of tourism; and 

(d) if so, the decisions arrived at as a result thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) (a) to 
(d) The Australian Minister for Foreign Affairs Mr. 
Alexander Downer had visited India from June 7.10.2005 
for the fourth round of India-Australia Framework Dialogue. 
His talks with the then External Affairs, Minister Shrl K. 
Natwar Singh had covered a wide range of bilateral 
issues. The two sides alao agreed to increase interaction 
in various fields including tourism. However no separate 

talks were held for development of tourism between the 
two countries. 

/Engllsh} 

Kan.bahal Irrigation Project of Orl ... 

732. SHRI JUAL ORAM: Will the MirH81er of WATER 
RESOURCES be pleased to state: 

(a) the allocation made and the amount actually spent 
by the Government of Orissa on the Kanabahal irrigation 
project in Sundargarh district; 

(b) the progress achieved so far in this regard; and 

(c) the total hectares of land likely to be irrigated as 
a result thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) (a) and 
(b) As per the Annual Plan document 2004-05 of the 
Government of Orissa, Kansbahal Irrigation Project In 
Sundergarh district of Orissa is completed project. The 
Project was started in the year 1979-80 and was 
completed in the Ninth Five Year Plan with an expenditure 
of Rs. 33.609 crore against the revised estimated cost of 
Rs. 33.34 crore. 

(c) The culturable command area of the project Is 
5050 hectare (ha) with annual irrigation of 7310 ha. 

Rise In Prices of Tomato and Potato •• 

733. SHRI S.K. KHARVENTHAN: Will the Minister of 
AGRICULTURE be pleased to atate: 

(a) whether the prices of tomato and potatoes are 
very high during the current year in comparison with 
previous years and there is scarcity of these commodities 
in the country; 

(b) if so, the reasons therefor; 

(c) the quantity of those commodities elCPorted and 
imported, if any, during the last three years, country-wise 
alongwith its impact on foreign exchange; and 

(d) the remedial measures proposed to be taken by 
the Government to keep prices of these commodities 
under control? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) No, Sir. The price of tomato in the country 
is normal. However, the prices of potato are slightly higher 
as compared to last year. There is however, no scarcity 
of the above commodities in the country. 

(b) The hike in the price of potatoes have been 
caused by erratic and unprecedented rainfall which 
damaged the advance crop in the month of September 
in States like Punjab and West Bengal. This has led to 
decreased availability of potato in the markets leading to 
hike in the prices. 

(c) The quantity of these commodities exported and 

imported is as placed at Statement-I to IV. 

(d) The Government of India has recently launched 
National Horticulture Mission. The programme under 
horticultural development aims at Increasing the production 
and productivity of all horticultural crops through adoption 
of improved technologies in crop production. Emphasis 
will be given for regionally differentiated crops. Under 
this component financial assistance is being provide to 
the farmers for improved CUltivation of horticultural crops. 
National Horticulture Board under the Capital Investment 
Subsidy Scheme for ConstructionlExpansionIModernisation 
of Cold Storage and Storages for Horticulture Produce 
provides 25% of the project cost not exceeding Rs. 50 
lakh per project and @ 33.33 percent of the project cost 
upto a ceiling of Rs. 60 lakh per project for North Eastem 
States. 

Expol1 01 Potato during last thff18 ysafS 

SI.No. Country Values in Rs. Lacs Quantity (000 Kgs) 

2002-03 2003-04 2004·05 2002-03 2003·04 2004-05 

2 3 4 5 6 7 8 

1. Baharain IS 2 41.41 

2. Bangladesh PR 4.85 36.01 160.3 687.32 

3. Belgium 5.46 100 

4. Canada 0.48 0.86 10 23 

5. Denmark 8.66 200 

6. France 0 0.16 

7. Germany 20.2 8.59 630 200 

8. Indonesia 0.13 3.2 

9. Italy 18.1 388.44 

10. Japan 0.11 7 

11. Korea RP 0.82 18.15 

12. Kuwait 0.17 3.52 

13. Malaysia 2.16 5.56 48.72 41 97 686.4 

14. Maldives 25.18 SO.05 93.29 333.33 803.04 1,648.40 
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2 3 4 5 6 7 8 

15. Mauritius 98.89 269.66 180.39 1129.25 3,021.10 1,846.70 

16. Mozambique 0.13 4 

17. Nepal 501.27 1,989.15 1,646.19 14687.64 56,234.66 42,804.62 

18. Norway 0.23 1.46 3 21 

19. Oman 8.37 131.6 

20. Pakistan IR 9.54 140 

21. Qatar 4.86 2.15 0.12 70 43 2 

22. Saudi Arab 0.21 0.31 2.54 1.7 9 46.44 

23. Seychelles 18.2 105.22 216 1,725.00 

24. Singapore 16.17 9.1 53.09 121.13 114.52 487.59 

25. Sri Lanka DSR 511.8 245.99 637.38 7800.77 3,816.20 10,567.45 

26. Switzerland 0.11 

27. United Arab Emirates 10.49 18.71 4.76 144.9 312.09 121.11 

28. UK 10.75 0.36 2.34 24.41 8 42 

29. USA 35.35 800 

30. Yemen Republic 20.32 500 

31. Unspecified 51.05 1.8 1,200.00 38 

Total 1182.37 2,778.65 2,838.85 24365.13 67739.88 61012.54 

Source: Website of DGFT 

StIIt.""nt /I 

Export to TOI11IIIO duting I8st thlW jIfNIfS 

SI.No. Country Values in Rs. Lacs Quantity (000 Kga) 

2002-03 2003-04 2004-05 2002-03 2003-04 2004-05 

2 3 4 5 6 7 8 

1. Baharain IS 0.09 0.04 0.38 0.38 

2. Bangladesh PR 1,145.92 416.91 529.35 12,546.69 6,228.06 6,228.06 

3. Brunei 2.05 10 10 

4. Taiwan 2.9 10 10 
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2 3 4 5 6 7 8 

5. Finland 3.34 35 50 

6. Israel 0.41 4.2 10 

7. Italy 14.78 50 34.56 

8. Kenya 5.21 10.15 37.54 34.56 14 

9. Korea AP 5.42 2.25 0.74 28 14 

10. Lativa 0.82 5.76 5.76 

11. Malaysia 0.07 021 1.8 1.8 

12. Maldives 11.65 32.53 8.32 75.38 290.96 290.96 

13. Nepal 3.28 115.51 30.61 74.71 4,356.41 4,356.41 

14. New Zealand 0.16 6 6 

15. Oman 0.2 0.84 0.84 

16. Qatar 0.32 8.47 4.31 

17. Aussia 2.86 21.89 21.89 

18. Saudi Arab 1.19 0.26 8.03 5.35 

19. Singapore 2.36 0.16 31.5 5.35 75 

20. Sri Lanka DSA 4.79 3.84 75 34.01 

21. United Arab Emirates 3.24 2.78 0.73 31.95 34.01 

22. USA 18 0.7 183 183 

23. Unspecified 0.46 0.87 3 

Total 1,185.06 885.42 588.36 12886.11 11328.02 11328.02 

Source: Website of DGFT 

"trlmMtlN 

Import of Potato during Isst thrtHI ytNIlS 

SI.No. Country Values in As. Lacs Quantity (000 Kgs) 

2002-03 2003-04 2004-05 2002-03 2003-04 2004-05 

1. Bhutan 0 122.82 216.09 0 2,329.00 4,813.22 

Total 122.82 276.09 

Sourca: Website of DGFT 
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SltIlSm.nl IV 

Imparl of Tomato during last thrtHI ytJ8fS 

SI.No. 

1. 

2. 

Italy 

USA 

Total 

Country 

Source: Website of DGFT 

Values In Rs. Lacs 

2002-03 2003-04 

9.23 

9.23 

Expenditure on Production of RlcelWhHt 

734. SHRI SWADESH CHAKRABORTTY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government conducted any study on 
the expenditure to produce rice/wheat in one acre of 
land; 

(b) if so, the cost Incurred on production of rice and 
wheat, head-wise; 

(c) whether the Government fixes the prices of these 
products after considering these expenses; and 

(d) if so, the margin of profit generated from one 
acre of land? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) and (b) The Directorate of Economics and 
Statistics, Ministry of Agriculture, collects data on cost of 
cultivation of aefected crops through its Comprehensive 
Scheme for Studying the Cost of Cultivation of Principal 
Crops in India. Per hectare cost of cultivation and per 

Quantity (000 Kg.) 

2004-05 2002-03 2003-04 2004-05 

2.67 31.6 4.5 

0.3 0.96 

2.97 31.6 5.46 

quintal cost of production of various principal crops 
including paddy and wheat are estimated for selected 
States. Statements-I and II showing dHferent items of cost 
of cultivation for paddy pertaining to crop year 2002-03 
and wheat for 2003-04 for major States are enclosed. 

(c) and (d) While recommending Minimum Support 
Prices (MSPs) of agricultural commodities including paddy 
and wheat, the Commission for Agricultural Costs and 
Prices, in addition to the cost of production of the relevant 
crops, takes into account relevant factors like trends in 
production and productivity of different crops across 
States, demand and supply situation, price trenda, terms 
of trade between agricultural and non-agricultural sectors, 
need for crop diversification, resource use efficiency and 
food security etc. 

The MSPs fixed by the Government are uniform 
throughout the country. The price policy seeks to ensure 
that the A~+FL cost of production (actual expenses in 
cash and kind, including rent paid for leased-in land and 
the imputed value of wages of family labour) is covered 
by the MSPs in the high costlless endowed States. A 
comparative statement showing the MSPs announced for 
paddy and wheat for the season 2004-05 and their costs 
of production in selected States along with the returns 
per hectare of land under the two crops are given in the 
enclosed Statement-III. 

Ittll77-W;SIJ brtHlk-up of cost 01 cultivation (Rs.iHtlCtal'8) 

Year: 2oo2-03-Crop-Paddy 

Items States 

Punjab Haryana U.P. West Bengal 

2 3 4 5 

Operational Coat . 1n48.61 18544.22 11738.19 17604.03 

Human Labour 

Family 2329.91 3824.04 3030.14 5041.84 
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2 3 4 5 

Attached 907.48 817.27 29.05 12.92 

Casual 1982.64 3193.25 2329.04 4336.04 

Total 5199.93 7834.56 5388.23 9390.80 

Animal Labour 

Hired 0.96 0.66 48.72 278.89 

Owned 116.20 96.72 623.47 2877.10 

Total 117.16 97.38 672.19 3155.99 

Meehlne Labour 

Hired 1311.06 1137.95 1362.51 707.33 

Owned 2087.66 985.52 151.54 2.36 

Total 3398.72 2123.47 1514.05 709.69 

Seed 554.39 340.01 1017.73 635.49 

fertilizer • Manure 

Fertilizer 2526.66 2671.85 1402.06 1532.69 

Manure 151.96 62.23 90.59 354.69 

Total 2678.62 2734.08 1492.65 1887.38 

Insecticides 1179.12 1221.83 57.87 217.88 

Irrigation Chargee 4149.34 3746.82 1331.59 1210.44 

Miscellaneous 4.10 0.00 0.00 15.69 

Intt. on Working Capital 467.23 446.07 263.88 380.67 

Fixed Costs 11609.09 10885.40 5751.99 6312.73 

Rental Value Owned Land 8135.96 7n4.98 3789.64 4638.38 

Rent Paid for Leased-In-Land 1856.41 1380.89 274.92 64.61 

Land Revenue, Taxes, Cessee 0.00 0.00 7.14 38.30 

Oep. on Implements & F. Bldg. 1n.4B 121.02 378.30 342.85 

Interest on fixed Capital 1430.24 1608.51 1301.99 1210.69 

Total Cost 29346.70 29429.62 17490.18 23916.78 
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Stlt.lMnl /I 

IItlm-wiss bfflllk-up of cost of cuhiv6lion (Rs,A-{t/Clllre) 

Year: 2003-04-Crop-Wheat 

Items States 

Punjab Haryana U.P. 

Operational Cost 10978.14 13947.88 11955.98 

Human Labour 

Family 887.27 2719.40 2009.71 

Attached 251.30 133.65 15.47 

Casual 899.26 1132.66 1330.26 

Total 2037.83 3985.71 3355.44 

Animal Labour 

Hired 4.11 2.70 25.85 

Owned 89.04 275.68 352.27 

Total 93.15 278.38 378.12 

Machine Labour 

Hired 2124.26 2404.82 2438.38 

Owned 1101.68 882.04 368.12 

Total 3225.94 3286.86 2804.50 

Seed 836.38 1004.19 1176.60 

Fertilizer & Manure 

Fertilizer 2699.25 2388.72 1994.83 

Manure 56.24 0.00 31.57 

Total 2755.49 2388.72 2026.40 

Insecticides 1202.30 757.57 21.60 

Irrigation Charges 504.35 1906.19 1892.90 

Miscellaneous 16.92 0.00 0.00 

Intt. on Working Capital 305.78 340.26 301.40 

Fixed Costs 11436.89 9632.62 7285.33 

Rental Value Owned land 6751.25 7037.40 5259.81 

Rent Paid for leased-In-land 2451.38 641.83 69.20 

land Revenue, Taxes, Cesses 0.00 0.00 8.51 

Oep. on Implements & F. Bldg. 284.26 272.85 452.63 

Interest on fixed Capital 1950.00 1680.54 1495.18 

Total Cost 22415.03 23580.50 19241.29 
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SMt.mllnt HI 

Minimum Suppalf PtictIICosl of Produclion/Rstums in rsspscI of Pllddy lind Whsill for SsItIcItKJ SMIH 

Name of the crop MSP Cost of Production (Rs/Quintal) 
2004-05 Punjab Haryana Uttar Pradesh West Bengal 

(Rs.lQuintal) C2 A2+FL C2 A2+FL C2 A2+FL C2 A2+FL 

Wheat 640 487.20 293.73 489.51 312.05 509.44 345.61 N.S. N.S. 

Paddy (Common) 

Paddy (Grade-A) 

560 442.14 287.12 630.87 430.03 462.07 327.87 555.90 425.01 

590 

Return (Rs.IHectare) 

Name of the Crop Punjab Haryana Uttar Pradesh West Bengal 

Gross 
Retum 

Net 
Retum 

Gross 
Retum 

Net 
Retum 

Gross 
Return 

Net 
Return 

Gross 
Return 

Net 
Return 

Wheat 15206.47 5617.95 17190.48 7753.14 12613.09 3848.39 N.S. N.S. 

Paddy 16293.65 4397.53 14797.29 1589.77 7085.77 -1036.01 5736.83 -5151.97 

Note: 
1. Cost of Production for 2004-05 has been projected by CACP on the basis of cost estimates pertaining to earlier year(s) and 

Variable Input Price Index based on Wholesale Price Index Numbers. 
2. C2 Cost: Actual expenses In cash & kind, including rent paid tor leased·ln-Iand, and Imputed value of wages of famUy labour. 

rent for owned land and Interest on fixed capital. 
3. A2 Cost: Actual expenses In cash & kind, Including rent paid for leased·in·land 
4. FL: Family Labour 
5. Gross Return: Difference between value of output and A2 Cost of Cultivation 
6. Net Return: Different between value of output and C2 cost of Culttvation 
7. Return for Paddy is based on cost of cultivation data for 2002·03 and tor Wheat for 2003·04 
8. N.S. Not covered under "Comprehensive Scheme for Studying the Cost of Cultivation of Principal Crops in India" 

Central Sheep Breeding Farm at HI ... r 

735. SHRI KULDEEP BISHNOI: Will the Minister of 
AGRICULTURE be pleased to state: 

(8) whether the lease agreement and lease rent issue 
in regard to the Central Sheep Breeding Farm at Hisser 
has not yet been resolved; 

(b) if so, the reasons therefor; and 

(c) the time by which it is likely to be resolved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 

PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN) (a) to (c) 
The Government of Haryana has agreed to extend the 
lease of the land occupied by the Central Sheep Breeding 
Farm. Hissar. 

Grant. to Stat.. under CADP 

736. SHRIMATI JAYABEN B. THAKKAR: Will the 
Minister of WATER RESOURCES be pleased to state: 

(a) whether grants are given to Statee for the 
execution of various activities under existing Command 
Area Development Programme (CADP); and 

(b) if so. how much grants with activity-wise break 
up were given to States during 2003-04 and 2004-05 80 

far? 
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THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) (a) Yes, 
Sir. 

(b) During the years 2003-04 and 2004-05, a grant 
of Rs. 14144.71 Lakh and Rs. 14150.58 Lakhs 
respectively was released to States under the Command 
Area Development Programme. The activity-wise break-
up is given in the enclosed Statement. 

Activity-wise Break-up of Grants Rele8SSd under /he Command Ama Development 
(CAD) Programm8 during 2003-04 and 2004-05 

SI.No. Activity under Command Area Development Programme 2003-04 

1. Topographic and Soli Survey, Planning and Design of On- 1180.88 
Farm Development (OFD) Works 

2. Construction of Field Channels anellor Full Package OFD 14058.67 
Works 

3. Construction of Field Drains 309.09 

4. Land Levelling" 23.91 

5. Warabandl"· 174.82 

6. Training of Farmers and Field Functionaries 119.83 

7. Reclamation of Water Logging 394.67 

8. Adaptive Trials including Demonstrations 66.89 

9. Functional Grant to Water Users' Aa8ociations 57.44 

10. Monitoring/Evaluation of CAD Programme 9.48 

11. Subsidy for Ground Water Development" 1.20 

12. Establishment Cost 2333.92 

Total grant allowed for CAD works during the financial year 18730.80 

Outstanding/recoveries on account of Backlog of previous years -4686.17 
and other adjustments 

Amount Eligible for Release 14144.63 

Net Release made during the year 14144.71 
(Difference Is because of rounding off at the time of release) 

"ActIvity dropped w.e.f. FY 2004-05 under Restructured CADWM Programme 
""Central Assistance stopped on Warabandl w.e.t. 2004·05 

(Rs. Lakh) 

2004-05 

513.52 

15034.77 

897.66 

0.000 

0.000 

17.08 

161.17 

30.94 

153.57 

15.66 

0.000 

2407.58 

19231.94 

-5080.50 

14151.44 

14150.58 
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Tourlam ProJecta 

737. SHRI A. SAl PRATHAP: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Govemment has eannarked As. 488 
crore for tourism projects In various States for the current 
fiscal without any pre-conditlon; and 

(b) if so, the details of the projects, State-wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) (a) and 
(b) During the Annual Plan 2005-06, Rs. 488 crore haa 
been eannarked for development and Implementation of 
various tourism projects which are prioritized In 
consultation with the State Govemments. The project 
proposals which are received complete In aft reepec:ts are 
procesaed on int8r-se-prlority basis and funds are released 
aubject to availability. The number of the projects so far 
sanctioned and funds released, atate-wise, during the 
current financial year is given in the enclosed Statement. 

Sl8lt1-wistl Tounsm PfOjtIcts Sllnctlontld III7d Funds RtIIsutId dunn{} Ihtl J'tIIIr 2005..()6 of IhtI TtII1lh Pllln 

SI.No. StatefUT 

2 

1. Andhra Pradesh 

2. Assam 

3. Arunachal Pradesh 

4. Bihar 

5. Chhattlsgarh 

6. Goa 

7. Gujarat 

8. Haryana 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Jharkhand 

12. Karnataka 

13. KeraJa 

14. Madhya Pradesh 

15. Maharashtra 

16. Manlpur 

No. of Projects Sancd. 

3 

o 
o 
o 
o 
2 

o 

2 

o 

5 

o 
o 

1 

o 

(Rs. in Lakhs) 

2005-06 (as on 21.10.2005) 

Amount Sancd. Amount Released 

4 5 

0.00 0.00 

48.97 39.17 

0.00 0.00 

0.00 0.00 

518.41 415.00 

0.00 0.00 

1263.31 562.64 

0.00 0.00 

30.00 24.00 

3515.37 2808.41 

0.00 0.00 

0.00 0.00 

2598.00 2078.40 

1024.25 450.19 

1104.91 880.91 

0.00 0.00 
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2 3 4 5 

17. Meghalaya 0 0.00 0.00 

18. Mlzoram a 0.00 0.00 

19. Nagaland 0 0.00 0.00 

20. Orissa 0 0.00 0.00 

21. Punjab a 0.00 0.00 

22. Rajasthan 129.26 116.33 

23. Sikkim a 0.00 0.00 

24. Tamil Nadu 8 2193.47 1415;57 

25. Tripura 0 0.00 0.00 

26. Uttaranchal 3 1039.n 831.72 

27. Uttar Pradesh 7 845.15 675.38 

28. West Bengal 2 2443.54 1850.65 

29. Andaman and Nicobar a 0.00 0.00 

30. Chandigarh 0 0.00 0.00 

31. Oadra and Nagar Haveli a 0.00 0.00 

32. Delhi a 0.00 0.00 

33. Daman and Diu 2 138.58 109.66 

34. lakshadweep 0 0.00 0.00 

35. Pondlcherry 0 0.00 0.00 

Total 36 17012.84 12362.65 

Note: This Includes the projects relating to Circuits. Destinations. Large Revenue Generating Project. Rural Tourism (Software and 
Hardware) Projects. IT. Event. Fair & Featlvals Projects. 

Conatructlon of Mataned Road In Qularat 

738. SHRI JASHUBHAI OHANABHAI BARAD: Will 
the Minister of ENVIRONMENT AND FORESTS be 
pleased to state: 

(a) whether the Union Government has any proposal 
for construction of pucca road from Visa Vadar to Sasun 
Gir in the district of JunagaFh. Gujarat; 

(b) if so, whether it has environmental implications; 

(c) if so, the detall8 thereof; 

(d) the expenditure to be incurred for this purpose 
alongwith the sources of its funding; and 

(e) the time by which this road will be constructed? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) (a) No such proposal has been received in the 
Ministry. 

(b) to (e) Does not arise. 
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Incr .... In RD oflneurance Premium of 
Cotton Crop 

739. SHRI CHANDRAKANT KHAIRE: Will the Minister 
of AGRICULTURE be pleased to state: 

(a) whether the Government is aware that the sharp 
increase in the rate of insurance premium of cotton crop 
for the kharif season of 2004 under Rashtriya Krishi Blma 
Yojana (RKBY) has proved detrimental to the overall 
agricultural economy of the country; and 

(b) if so, the steps Govemment propose to take to 
protect the cotton growers from the burden of such sharp 
increase? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

Development of Places e. Special Tourism Area. 

740. SHRI DALPAT SINGH PARSTE: Will the 
Minister of TOURISM be pleased to state: 

(a) whether the Govemment has identified places in 
various States for developing them into special tourism 
areas; and 

(b) if so, the financial assistance sanctionecllreleased 
by the Government to the States for developing those 
areas particularly in Madhya Pradesh during the Tenth 
Five Year Plan? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) (a) 
Development and promotion of tourist spots/places is 
primarily the responsibHIty of the State Govt. concemed. 
Ministry of Tourism provide funds to the State Govte. for 
the projects which are prioritized in consultation with them 
every year In the various schemes. 

(b) During the Tenth Five Year Plan Rs. 1038.85 
crore has so far been sanctioned as Central Financial 
ASSistance to various State GovtslUT Administrations, out 
of which Rs. 799.55 crore has so far been released. a 
sum of Rs. 45.25 crore has so far been sanctioned for 
Madhya Pradesh out of which Rs. 33.60 crore has been 
released. 

[Translation} 

Regulerlatlon of Fores. Land 

741. SHRI HANSRAJ G. AHIR: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Govemment has lasued directions to 
the State Govemments for regularization of forest land 
being used for cultivation prior to the year 1980; 

(b) if so, the details thereof; 

(c) whether the Union Government has received 
proposals for converting forest vHlages of Maharaahtra 
into revenue villages; and 

(d) if so, the steps taken by the Govemment in this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) (a) and (b) The Central Government has Issued 
detailed guidelines under Forest (Conservation) Act, on 
18th September 1990 for regularization of p,... 1 9EIO eligible 
encroachments, conversion of forest villages into revenue 
villages, and settlement of disputed claims of trlbals like 
pattas, leases and grants etc. 

(c) and (d) Yes, Sir. Proposal for conversion of 73 
forest villages into revenue villages has been received 
from the State of Maharashtra and permission for 
conversion has been given for these villages. 

{English} 

Crop. In International Market 

742. SHRI MOHAN RAWALE: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government has identified certain 
crops in Maharashtra which can 6urvive in the international 
market; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) and (b) Yes, Sir. The Government of 
Maharashtra has identified crops such a6 Grape, Grape 
Wine, Alponso Mango, Kesar Mango, Pomegranate, 
Banana, Orange, Onion etc. which have potential for 
export. 

Clo.ure of Regional Office of CWC 

743. SHRI P. RAJENDRAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to &tate: 

(a) whether the Govemment is contemplating for 
closure of Central Warehousing Corporation's (CWC) 
Regional Office in Cochin; 
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(b) if so, the details thereof; 

(c) whether Government proposes to review its 
decision on the closure in wake of the upcoming 
Vallarpadam Container Terminal Project and opposition 
from people, workers and trade bodies against the 
intended closure; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILEsH PRASAD 
SINGH) (a) and (b) The Regional Office of Central 
Warehousing Corporation (CWC) In Cochln has been 
merged with its Regional Office in Chennal. The decision 
was taken as part of organizational restructuring and cost 
reduction exercise. 

(c) and (d) There is no proposal to review the 
decision. 

Flood Control 

744. sHRI PARsURAM MAJHI: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) whether the Government is taking Flood Control 
measures of major rivers with World Bank assistance; 

(b) if so, the details thereof; 

(c) whether any specific scheme is either funded or 
proposed to be funded by the World Bank to control 
flood of major rivers like Mahanadi, Brahmani, Baitarami, 
Vandadhura In Orissa; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (sHRI sONTOSH MOHAN DEV) (a) and 
(b) No Sir. At present no scheme for flood control 
measures of major rivers has been taken up with the 
World Bank assistance. 

(c) and (d) The Government of Orissa has submitted 
a preliminary proposal for "Mahanadi Basin Development 
Plan" at an estimated cost of Rs. 3493 crore for World 
Bank assistance. 

Financial A •• I_nee to FPI 

745. sHRI M. APPADURAI: Will the Minister of FOOD 
PROCESSING INDUSTRIES be pleued to state: 

(a) the efforts or measures taken or to be taken by 
the Government in fixing the rate of agricultural produce 
to further reduce the burden on persons engaged In Food 
Processing Industries (FPI); and 

(b) the innovative measures taken including extending 
financial assistance to the FPI by the Government to 
modernize the same? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSING INDUSTRIES (sHRI sUBODH 
KANT sAHA Y) (a) Keeping In view the recommendations 
of the Commission for Agricultural Costs & Prices, views 
of State Governments and other relevant factors, 
Government announces each season Minimum Support 
Prices for major agricultural Commodities and organizes 
purchase operations through public and cooperative 
agencies. The policy for the agricultural commodities seeks 
to ensure remunerative prices to the growers for their 
produce with a view to encourage higher investment and 
production and to safeguard the interests of consumers 
by making available supplies at reasonable prices. The 
price policy al80 8eeks to evolve a balanced and 
integrated price structure in the perspective of the overall 
needs of the economy. 

(b) Modemization of food proceSSing industries is an 
ongoing process. However, Govemment has implemented 
a scheme for technology upgradation/establishmentl 
modemization of food proceSSing industries. Under the 
scheme financial assistance C 25% of the project cost 
in general areas and 0 33.33% in difficult areas subject 
to a maximum of As. 50 lakh and As. 75 lakh respectively 
is provided for modernization/establishment of food 
proceasing industries. Recently in 2004-05 in order to 
give boost to growth of FPI sector, the Government has 
allowed under Income Tax Act, a deduction of 100% of 
profit for five years and 25% of profits for the next five 
years in case of new agro processing industries set up 
to process, preserve and package fruits and vegetables. 

Dam.g. due to Fore. Plr. 

746. sHRI ADHIR CHOWDHURY: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government has made any 
assessment of the damage caused by forest fire in the 
country during the last three years; 

(b) if so, the details thereof alongwith the reasons 
attributed thereto; 
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(c) whether any action plan has been prepared to 
avoid such forest fires specially in the hill areas; 

(d) if so, the details thereof; and 

(e) If not, the steps proposed to be taken by the 
Govemment to save the flora and fauna in the country 
particularly in hill regions from devastating forest fires? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) (a) and (b) The monitory losses reported by 
State GovemmentslUTs on account of damage caused 
by the forest fires are indicated in the enclosed Statement. 
However these losses do not include intangible losses 
such as loss of biodiversity, loss of soil fertility, damage 
to re generation, adverse impact on environment etc. 
Almost all the forest fI.... are man made (intentional or 
unintentional). Intentional fires are set in the forest for 
various reasons such as collection of minor forest produce, 
to get fresh succulent gras88s or to propitiate, the local 
deity etc. 

(c) and (d) Integrated Forest Protection Scheme, a 
Centrally Sponsored Scheme has Forest fire Control and 
Management as one of the component. Central Assistance 
under the scheme is provided to StateslUTa to take up 
effective measures for prevention and control of forest 
fires, such as creation and maintenance of fire lines, fire 
watchers, water harvesting structures, field vehicles, 
assistance to village forest committees, etc. During last 
thres years, the funds released to the States and UTs 
under IFPS are as indicated below: 

Year 

2002-03 

2003-04 

2004-05 

(e) Does not arise. 

Funds Released (Rs. in crores) 

46.82 

24.08 

54.00 

LOSSBS dUB to FOf9st Rf9S (As reported by S/4ft1S1l/Ts) 

StateslUTs 

OTHER STATES 

Andhra Pradesh 

Arunachal Pradesh 

Bihar 

Chhattisgarh 

Gujarat 

Goa 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jharkhand 

Kamataka 

Kerala 

Year 2001-02 
Losses (Rs. In Lakhs) 

2 

0.28 

17.23 

17.87 

40.26 

Nil 

3.31 

Year 2002-03 
Losses (Rs. In Lakhs) 

3 

Nil 

2.09 

8.31 

74.30 

0.26 

0.63 

Year 2003-04 
LOS88S (Rs. In Lakhs) 

4 

2.02 

12.29 

0.10 

13.68 

86.41 

0.25 

4.08 
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1 2 3 4 

Madhya Pradesh 0.01 0.47 * 

Mahara.htra 23.00 15.00 11.00' 

Orissa 4,58 2.85 0.26 

Punjab 24.34 27.71 17.08 

Rajasthan 0.15 0.04 

Tamil Nadu * * 

Uttar Pradesh 2.70 1.17 1.19 

Uttaranchal 1.17 5.19 10:12 

West Bengal 3.04 

NE & SIKKIM 

Assam Nil Nil Nil 

Manipur 

Meghalaya 

Mizoram 1.65 0.10 1.27 

Nagaland * * 

Sikkim • 
Tripura 0.10 * * 

UNION TERRITORIES 

Andaman and Nicobar Islands Nil 9.90 

Chandigarh Nil Nil 

Dadra and Nagar Haveli 

Daman and Diu 

Lakshadweep Nil Nil 

New Delhi * 

Pondichel'ry Nil Nil Nil 

"Not available 
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formation of Indian Council of Vaterlnary and 
Fllhery R....,ch 

747. SHRI MAHBOOB ZAHEDI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government proposes to form 
separate Indian Council of Veterinary and Fishery 
Research from Indian Council of Agricultural Research 
(ICAR); and 

(b) if so, the details thereof and the action taken 
thereon? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN) (a) and 
(b) In view of the emphasis on an Integrated approach 
of farming, which calls for integration of agriculture, 
livestock and fisheries sectors, creation of a separate 
Council of Veterinary and Fishery Research is not 
proposed presently. 

[Translation} 

Vaccine for Animal. Developed by I.V.R.I. 

748. SHRI RASHEED MASOOD: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether Indian Veterinary Research Institute 
(IVAI). Izzat Nagar has developed a vaccine to protect 
animals from plague; 

(b) if so, the time by which the said vaccine is likely 
to be made available in the market; and 

(c) the number of animals which die due to plague 
in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PAASAD 
SINGH) (a) Yes, Sir. IVRI has developed vaccine against 
Rinderpest (Cattle plague) and Peste des petits ruminants-
PPR (Sheep/goat plague) 

(b) Cattle plague has been eradicated from the 
country through vaccination. The technology of PPR 

vaccine has been made available to States of 
Maharashtra, Kamataka, Andhra Pradesh and West 
Bengal Govemments besides Indian Immunologieals and 
Intervet for commercial production. 

(c) During the year 2004 a total number of 4499 
death have been reported in sheep & goats from 639 
PPR outbreaks in the country. 

Drought Affected Stat •• 

749. SHRI J.M. AARON RASHID: 
SHRI BADIGA RAMAKRISHNA: 
SHRI THAWAR CHAND GEHLOT: 
SHRI HARISINH CHAVDA: 
DR. DHIRENDRA AGARWAL: 
SHRI PARSURAM MAJHI: 
SHRI MAHBOOB ZAHEDI: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) the specific areas which have been affected by 
drought this year in the country, State-wise; 

(b) the extent of 1088 euffered by each State as a 
result thereof; 

(c) the States visited by the Central team for the 
purpose with the findings thereof; 

(d) the assistance and foodgrains sought by each of 
the affected State; 

(e) the actual amount released and foodgrains 
provided hl each State to overcome the problem as on 
date; 

(f) whether adequate assistance has not been 
provided to deai with the problem to the States particularly 
to Madhya Pradesh and Andhra Pradesh; and 

(g) If so, the reasons therefor and the time by which 
the necessary amount and foodgrains are likely to be 
provided? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH) (a) to (g) While no Memorandum for ... latanca 
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for drought has been received from any State after 
commencement of South-West Monsoon, Jharkhand has 
declared drought in 22 Districts and Government of 
Andhra Pradesh have also notified continued drought 
conditions In 644 Mandals. The State Government of 
Andhra Pradesh has been requested to conduct a fresh 
review of the prevailing drought like condition in that State 
and also to communicate their requirements, if any, for 
relief assistance. 

Andhra Pradesh and Jharkhand have so far not 
communicated extent of losses, if any, caused by drought. 

/English} 

Shrinking of Gangotrl Glacier 

750. SHRIMATI NIVEDITA MANE: 
SHRI KIRTI VARDHAN SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether the World Wide Fund for Nature has 
cautioned in its recent report about the Gangotri Glacier 
getting shrunk due to tourist activities; 

(b) if so, the details thereof; 

(c) whether the Govemment has conducted any study 
in this regard; 

(d) if so, the details thereof; and 

(e) the remedial measures proposed to be taken by 
the Govemment to educate tourist and take stringent 
measures against wrong doers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) (a) to (e) The information is being collected and 
will be laid on the Table of the House. 

Tlata Irrigation ProJect 

751. SHRI HITEN BARMAN: Will the Minister of 
WATER RESOURCES be pleased to refer to the reply 
given to Unstarred Question No. 894 on December 6, 
2004 regarding Tista Irrigation Project and state: 

(a) the progress made so far in execution of work 
on the Tiats Irrigation Project; 

(b) whether the Government will be able to complete 
all the three phases of the project by 2015; and 

(c) the details of the action plan or schedule of the 
Govemment on this project? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) (a) to (c) 
Teesta (Tista) Barrage Project (TBP) was proposed to be 
executed in three phases. The first phase of the project 
envisages extending irrigation to an area of 9.22 Iakh ha. 
The first phase is sub divided into three States and again 
the Stage-I is subdivided into Substage-I and Substage-
II. Presently, first Substage of Stage-I of Phase-I of the 
project is under execution. The Substage-I contemplates 
for providing irrigation to an area of 3.42 lakh ha. Out of 
this, an irrigation potential of 1.285 lakh ha. has been 
created upto 31.3.2005. The prioritized components of 
Substage-I of the project, which are In advance stages 
of execution to create an additional potential of 1.25 lakh 
ha. are programmed to be completed by December, 2008. 
The first Substage of Stage-I of the project has been 
programmed to be completed by December, 2012. 

The second phase of the project envisages 
construction of a storage dam over river Teesta at a 
distance of 600 metres upstream of the Coronation Bridge 
at Sevoke in the Darjeeling district in order to Increase 
the irrigation potential as well as to generate hydel power 
of 235 MW. This proposal has been abandoned due to 
submergence of large forest areas. 

The third phase of the project Is rerated to the 
potential of linking up river Brahmaputra with Ganga by 
a canal for diverting excess floodwater 8S well as to 
provide a navigational route between the two rivers. This 
proposal is presently under study. 

/Tmns/alion} 

Irrigation ProJecta 

752. SHRI MUNSHi RAM: 
DR. M. JAGANNATH: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 
SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI SHISHUPAL N. PATLE: 

Will the Minister of WATER RESOURCES be pleased 
to state: 
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(a) whether the Govemment has cleared or proposes 
to clear irrigation projects in States as reported tin Dainlk 
Jagran dated October 12, 2005; 

(b) if so, the details of the projects approved, State-
wise; 

(c) whether all the projects are proposed to be 
launched during the current year; 

(d) if so, the total expenditure proposed to be incurred 
during the current year; 

(e) whether any time schedule has been fixed for 
completion of the sanctioned projects; and 

(f) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) (a) and 
(b) The Central Government is providing Central 
assistance under the Accelerated Irrigation Benefits 
Programme (AIBP) since 1996-97 for completion of major/ 
medium and surface water minor irrigation schemes which 
are in an advanced stage of completion. During the year 
2005-06 upto end of October, 2005 a sum of Rs. 452.99 
crore has been released as grant to 18 States in respect 
of 35 major/medium irrigation projects and surface water 
minor irrigation projects under the programme. The State-
wise details of these projects are given in the enclosed 
Statement. 

(c) to (f) All the major and medium Irrigation projects 
are ongoing projects of the Tenth Five Year Plan. There 
is a budget allocation for Rs. 4500 crore for providing 
Central assistance under AIBP during 2005-06. The major/ 
medium irrigation projects included under AIBP are 
scheduled for completion within a period of four financial 
years and the State Governments are submitting a 
Memorandum of Understanding while submitting the 
proposal for availing Central assistance indicating balance 
cost, balance potential to be created, year-wise phasing 
and targeted year of completion. 

Cimlrsl AssIsmnctl (CA) IfII6atKI .. Onmf 
undsr AIBP duting 2005-06 

SI.No. Name of State/Project Amount (Rs. crore) 

2 3 

ANDHRA PRADESH 

1. Jurala 17.8890 

Sub Total 17.8890 

ASSAM 

2. Mod. of Jamuna Irr. Project 7.2450 

Sub Total 7.2450 

BIHAR 

3. Westem Kosi Canal 5.9640 

4. Sone canal modernisation 4.8000 

Sub Total 10.7640 

6. GUJARAT 

Sardar Sarovar 162.0000 

Sub Total 162.0000 

HARYANA 

6. WRCP 3.3405 

Sub Total 3.3405 

HlMACHAL PRADESH 

2 Ongoing Surface MI Schemes in 0.3465 
2005-06 

102 new Surface MI Schemes in 6.6645 
2005-06 

Sub Total 7.0110 

JAMMU AND KASHMIR 

7. Mod. of Ranbir Canal 3.1464 

8. Mod. of Ranbir Canal 1.3959 

9. Mod. of Kathua Canal 0.6480 
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2 3 2 3 

54 surface MI Schemes 2.7000 22. Rengali 7.4688 

Sub Total 7.8903 23. Upper Kolab 1.9242 

KARNATAKA 24. Lower Indira 26.0280 

10. UKP Stage-I 17.3778 25. Lower Suktel 4.2840 

11. UKP Stage-II 36.0300 26. Telengiri Irr. Project (KBK) 3.7440 

Sub Total 53.4078 27. Improvement of Sasan Canal 3.8190 

MADHYA PRADESH Sub Total 71.1984 

12. Bansagar (Unit-I) 8.5593 PUNJAB 

13. Bargi Dam RBC 16 Km.-63 Km. 4.8864 
28. Irr. to H.P. below Talwara 1.6965 

Bargi Div. Pro. Canal (63 Km to 29. Remodelling of UBOC 3.0000 
104 Km) 

Sub Total 4.6965 
Sub Total 13.4457 

RAJASTHAN 
MAHARASHTRA 

30. Narmada Canal 23.3760 
14. Madan Tank 1.5105 

31. Chauli 0.9795 
15. Dongaragaon 1.5090 

32. Mahi Bajaj Sagar 5.4480 
16. Shivna Takli 4.4325 

Sub Total 29.8035 
17. Amravati 1.1820 UTTAR PRADESH 

Sub Total 8.6340 33. Sarju Nahar 22.5000 

MANIPUR 34. Rajghat Canal 3.3540 

18. Khuga 35. Mod. of Agra Canal 4.9200 

19. Thoubal 3.1500 Sub Total 30.7740 

Sub Total 3.1500 UTT ARANCHAL 

MIZORAM 226 Ongoing Surface MI Schen'les 16.9020 
in 2004-05 

43 New Surface MI Schemes 4.5000 
in 2004-05 Sub Total 16.9020 

Sub Total 4.5000 SIKKIM 

ORISSA 100 New MI Schemes in 2004-05 0.3375 

20. Upper Indravati (RBC~ 15.9840 Sub Total 0.3375 

21. Subemrekha Multipurpose 7.9464 Grand Total 462.9892 
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{English} 

Problema of Laboure~ of Tea Indu8try 

753. SHRI JOACHIM BAXLA: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government has formed or proposes 
of form a Committee or Board to look into the day-to-day 
problems of labourers who are working in the Tea Industry 
of West Bengal; I 

(b) if so, the details thereof; and 

(c) if not, the reasons therefor and the other 
measures proposed to mitigate their problems? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) (a) to (c) According 
to the information furnished by the State Govemment of 
West Bengal, there is no format Committee as such to 
look after the day-to-day problems of the labourers in 
Tea Gardens in West Bengal. However, there are officers 
in the rank of Joint Labour Commissioner, Deputy Labour 
Commissioners and Assistant Labour Commissioners 
posted in tea growing districts in North Bengal who look 
after the day-of-day problem of the labourers in the tea 
gardens in West Bengal. So far welfare measure under 
the Plantations Labour Act are concerned there are 
subject matter Committees, Board which overseas and 
monitors the implementation of the concerned subject 
matter of welfare. 

Foreat Land for Development of Sabarlmala 

754. SHRI P.C. THOMAS: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government has decided to hand 
over some forest land for the purpose of the development 
of Sabarimala in Kerale; 

(b) if so, the details thereof; 

(c) whether some binding conditions are attached 
thereto; and 

(d) if so, the details of the conditions and the manner 
in which they have to be complied with? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 

MEENA) (a) and (b) The Travaneore Devaswom Board 
is developing the areas in and around Sabarimala Temple 
for providing facilities to the pilgrims according to a Master 
Plan to be prepared by the State Government of Kerala. 
The State Government has engaged MIs. Eco-Smart 
(India) Limited for preparation of the said Master Plan. 
On the basis of the proposal received from the State 
Government as per the outline of the Master Plan 
prepared by MIs. Eco-Smart (India) Limited for 
development of Sabarimala, the Central Government has 
granted approval under the Forest (Conservation) Act, 
1980 for diversion of 110.524 hectares of forest land at 
Nilakkal and 12.675 hectares in Periyar Tiger Reserve in 
favour of Travancore Devaswom Board. The detailed 
Master Plan is under preparation. 

(c) Yes Sir. 

(d) The details of the conditions imposed by the 
Central Govemment are given in the enclosed Statement. 

Stll/"mlml 

ConditIons mentioned under the approval granted by 
the Central Govemment under the Forest (Conservation) 
Act, 1980 for diversion of 110.524 hectares of forest land 
at Nilakkal and 12.675 hectares in Periyar Tiger Reserve 
in Kerala in favour of Travancore Devaswom Board for 
development of Sabarmiala Temple:-

1. Legal status to the forest land shall remain 
unchanged. 

2. Compensatory Afforestation shall be raised and 
maintained by the State Forest Department at 
the project cost. 

3. (i) All the activities in the diverted area shall 
be undertaken according to the proposed 
Master Plan prepared by the State 
Government. 

(ii) The forest land shall not be used for any 
purpose other than that specified in the 
Master Plan for the diverted area. 

4. The non-forest land identified for raising 
Compensatory Afforestation shall be notified as 
Reserved Forest under Section-4 of the Indian 
Forest Act, 1927, or under the corresponding 
Section of the local Forest Act, by the State 
Government within six months. 
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5. Felling of trees shall be done only when it is 
unavoidable, and that too under strict supervision 
of the State Forest Department. 

6. No damage to the flora and fauna of the area 
shall be caused. 

7. It shall be ensured that during construction, 
labour-camps etc. are not set up on the forest 
land outside the diverted area. 

8. Any other condition that the CCF (Central), 
Regional Office, Bangalore, may like to Impose 
from time to time for protection and improvement 
of flora and fauna in the forest area, shall also 
be applicable. 

9. The approval for diversion of 12.675 hectares 
of forest land in Periyar Tiger Reserve is subject 
to the final order to be passed by the Hon'ble 
Court of India in I.A. No. 1373 in WP (C) No. 
202 of 1995. 

Production of T .... Borne On ... d. 

755. SHRI SURESH KURUP: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the estimated potential of tree borne oilseeds 
production recorded during the current year in the country 
and the quantum of its existing collection; and 

(b) the measures taken by the Government to 
accelerate the production of tree bome oilseads in the 
country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) and (b) The estimated potential of tree bome 
ollseeds in the country is 50 lakh tones per year and the 
estimated existing collection is 5-6 lakh tones per year. 
A Central Sector Scheme -Integrated Development of Tree 
Borne Oilseeds· is being implemented by the National 
Olls.eds and Vegetable Oils Development (NOVOD) 
Board to accelerate the produ~on of Tree Borne Oilseeds 
in the country during 10th Plan period with an outlay of 
Rs. 30.00 crore. The scheme envisages development of 
elite planting material and model plantation, establishment 

of Tree Borne Ollseeds (TBOs) garden, installation of 

pre-processing and processing facilities etc. The need 
based research & development programmes have also 
been initiated by networking of research institutions in 
the country. Besides, model plantation have been 
organized by using elite planting material in more than 
8000 ha. area during 2004-05 in 21 states. 

MOU with China on Employment, Vocational 
Training and Social Security 

756. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI ANANDRAO VITHOBA ADSUL: 
SHRI RAVI PRAKASH VERMA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government has signed any 
Memorandum of Understanding with China to extend c0-

operation and broaden exchange in employment, 
vocational training and social security; 

(b) if so, the details thereof; and 

(c) the benefits likely to be accrued therefrom? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) (a) Yes, Sir. An 
MOU with Govt. of People's Republic of China was signed 
on 25th October, 2005 extending an existing MOU for a 
further period of three years for cooperation in 
employment, vocational training and social security. 

(b) and (c) The agreement Is to broaden the 
cooperation between the two countries in the field of 
employment, vocational training and social security. The 
areas precisely Identified are labour and social security 
legislation, measures and poliCies of employment 
promotion, labour relations, policies on vocational training 
and social security and any other area of mutual interest. 

Clo.ur. of Tea Garden. In Auam 

757. DR. ARUN KUMAR SARMA: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government is aware of the fate of 
labourers due to closure of several tea gardens in Assam; 

(b) if so, the details thereof; 
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(c) the number of workers affected due to outbreak 
of epidemic in tea garden area during the last two years 
and thereafter, garden-wise; and 

(d) the action taken by the Government in this 
regard? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) (a> to (d) The 
information is being collected and will be laid on the 
Table of the House. 

[Translation} 

Scheme. under AIBP 

758. SHRI RAMDAS ATHAWALE: 
SHRIMATI P. SATHEEDEVI: 
SHRI VARKALA RADHAKRISHNAN: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) the details of the schemes being implemented in 
the States especially in tribal areas under the Accelerated 
Irrigation Benefit Programme (AIBP); 

(b) the Central loan/assistance allocated and released 
to the State Govemments under the programme during 
the Tenth Five Yera Plan so far; and 

(c) the irrigation capacity created as a result thereof 
during the last three years? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN OEV) (a) to (c) 
Details of irrigation schemes receiving Central Assistance 
under Accelerated Irrigation Benefits Programme (AIBP) 
in the States including tribal areas are given in the 
enclosed statement-I. The State-wise details of Central 
ASSistance/Grant released for these projects under AIBP 
during the Tenth Five Year Plan period upto 2004-05 are 
given in the enclosed Statement-II. The State-wise 
irrigation potential created by these projects as a result 
of assistance under AIBP during the years 2002-03, 2003-
04, 2004-05 is given in the enclosed Statement-III. 

SI.No. 

1. 

2. 

3. 

/rr/gll1ion PtrJjtJcts undtlr AIBP 

Name of StatelProject 

2 

Andhl'll Pl'IIdHh 

Sriramsagar St. I 

Cheyyeru (Annamaya) (C) 

Priyadarshlnl Jurala 

Benefiting 

3 

T 

4. Somasila 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

1. 

2. 

Nagarjunasagar 

Madduvalasa 

Gundalavagu 

Maddigedda 

Kanpur Canal 

Yerrakalva Res. 

Vamsdhara St-II Ph I 

A ... m 

Pahumara 

Hawalpur lift 

Rupahi (C) 

Dhanslri 

Champamati 

T 

T 

T 

T 

T 

T 

T 

T 

T 

Borolla T 

Bordikarai (C) T 

Buml Dihing T 

Intg. Irr. Scheme In Kallong Baatn T 

Koionga 

Mod. of Jamuna Irr. T 

Bihar 

Westem Kosi 

Upper Kiul 

294 
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2 3 2 3 

3. Durgawatl 12. Ali-IV 

-Bansagar 13. Ozat-II 

4. Oml Reservoir 14. Brahmlnl-II 

5. Bilasi Reservoir (C) 15. Bhadar-II 

6. Sone Modernisation Hatyana 
7. Batane T 1. Gurgaon Canal (C) 

Jharkhand 2. J.L.N. Lift Irr. 
1. Gumani T 3. WRCP 
2. Torai T 

Himachal Pradeah 
3. Latratu (C) T 

1. Shahnehar Irr. Project 
4. Kansjore T 

2. Sldhata 
5. Sonua T 

3. Changer Lift Irr. Project 
6. Surangl T 

J&K 
7. Tapkara Reservoir (C) T 

1. Marwal Lift 
B. Upper Sankh T 

9. Panchkhero 
2. Lethpor. Lift 

Goa 
3. Koil Lift 

1. Salauli 4. Mod. of Ranblr Canal 

2. Tillari I.S. (Goa Share) 5. Mod. of New Pratap Canal 

Gutarat 6. Mod. of Kathua Canal 

1. Sardar Sarovar T 7. Rajpora Lift 

2. Jhuj (C) T B. Tral Lift 

3. Mukteshwar T 9. Igophey 

4. Sipu (C) T 10. Mod. of Zalnglr Canal 

5. Damanganga (C) T 11. Raflabad High Lift Irr. 

6. Karjan (C) T Kamataka 

7. Sukhl (C) T 1 Upper Krishna St. I ,. 

B. Oeo (C) T 2. Malaprabha 

9. Watrak (C) T 3. Hirehalla 

10. Hamav-II (C) T 4. Ghataprabha St. 11/ 

11. Hmaria (C) T 5. !(a.ranja 
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2 3 2 3 

6. Upper Krishna St. II Mahllruhtra 

7. Gandorl Nala 1. Goalkhurd T 

8. Maskinallah 2. Surya T 

Kerala 3. Waghur T 

1. Kallada (C) 4. Bhima 

2. Muvattupuzha T 5. Upper Tapi (C) T 

Madhya Pradeah 6. Upper Wardha T 

1. Indira Sagar Unit I 7. Wan 

Indira Sagar Unit II T 8. Jayakwadi Stage-II (C) T 

2. Bansagar Unit-I 9. Vishnupuri T 

Bansagar Unit-II T 10. Bahula T 

3. Upper Wainganga (C) T 11. Krsihna 

Rajghat Dam 12. Kukadi T 

4. Sindh Phase II 13. Upper Manar T 

5. Sindh Phase I 14. Hetwane 

6. Mahi T 15. Chaskaman T 

7. Bariarpur LBC 16. Upper Pen (Ganga) T 

8. Urmll RBC (C) -Bawanthadl (IS) 

9. Banjar (C) T 17. Khadakwasla T 

10. Bawanthadi T 18. Kadvi 

11. Mahan T 19. Kasari 

12. Omkareshwar, Ph-I T 20. Kasarsal T 

13. Bargl Diversion Ph-I T 21. Jawalgaon 

ChhaHlagarh 22. Kumbhi 

1. Hasdeo Bango T 23. Patgoan T 

2. Shlvnath Diversion (C)· T 24. Shlvna Taldi 

3. Jonk Diversion T 25. Madan Tank 

4. Kosarteda T 26. Dongargaon T 

5. Bamai T 27. Amravati T 
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1 2 3 2 3 

Manlpur RaJ •• than 

1. Khuga T 1. Jaisamand (Modemisatlon) (C) 

2. Thoubal T 2. Chhapi (C) 

3. Dolaithabi Barrage T 3. Panchana (C) 

Meghayalaya 4. IGNP Stage-II 

1. Rangai Valley T 
5. Bisalpur 

6. 
Orl •• a 

Narmada Canal 

7. Gambhiri (Modemisation) (C) T 
1. Upper Indravati T 

B. Chaull 
2. ReAgali RBC 

9. Mahl Bajaj Sagar T 
3. Subemarekha T 10. Mod. of Gang Canal 
4. Anandpur Barr. Ph-I Tamil Nadu 
5. Uper Kolab T 1. WRCP T 
6. Titlagarh St-II Trlpura 

7. Lower Indra T 1. Manu T 

B. Lower Suktel 2. Gumti T 

9. Potteru 3. Khowai T 

10. Naraj Barrage U.P JUttaranchal 

11. Telengiri 1. Sarda Sahayak (C) 

12. RET Irrigation 2. Saryu Nehar 

13. Kanupur T 
3. Upper Ganga Including 

14. Chheligdada Dam 
Madhya Ganga Canal (C) 

4. Providing Kharif Channel in H.K. Ooab (C) 
15. Improvement to 8a80n Canal System 

5. Bansagar Canal 
16. 8a1andl Left Main Canal-Ambahata 

6. Lakhwar Vyasi 
17. Improvement to Saiki Irrigation 7. Tehri 

Punjab B. Gyanpur Pump Canal (C) 
1. Ranjit Sagar Dam (C) 9. Eastem Ganga Canal 

2. Remodelling of UaDC 10. Rajghat Canal 

3. Irr. to H.P. below T.-lwara 11. Rajghat Dam (C) 

4. Shahpur Kandi Dam 12. Gunta Nala Dam (C) 

5. Kandl Canal Extension (Ph. II) 13. Mod. Agra Canal 
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14. Jarauli Pump Canal 4. Tattco T 

W .. t Bengal 5. Pat\oi T 

1. Teesta Barrage T 6. Hanumata T 

2. Kangaabati (C) T 7. Subemrekha Barrage T 

3. Mod. of Barrage and Irrigation T C-compIetad -ISl-Intw-8 •• 
System of DVC 

T -Benefiting tribal areas 

SIII/wn."t /I 

AIBP-Csnlml LOIUV'GI'IInI Allocation slid RslslISBS 
(Amount in As. cront) 

51.No. State CLNGranI AIocatedlReleaaed During Total 

2OO2.Q3 2003-04 2004-05 

Allocated ReIeaaed Allocated Released ADocaIed ReIeuad AIocaIed ReIeMed 

2 3 4 5 6 7 8 9 10 

1. Andhra Pradesh 275.000 33.186 275.000 205.530 275.000 81.283 825.000 299.999 

2. Aslam 35.000 12.300 35.000 9.428 35.000 0.053 105.000 21.781 

3. Bihar 150.000 14.481 100.000 74.644 75.000 26.051 325.000 115.178 

4. Jharkhand 35.000 9.670 31.000 1.833 31.000 14.900 97.000 26.403 

5. Goa 40.000 0.000 8.000 2.000 5.000 0.455 53.000 2.455 

6. Guja,.t 1000.000 1000.330 850.000 650.359 1000.000 420.000 2850.000 2070.889 

7. Haryana 18.000 18.000 25.000 7.735 25.000 7.795 88.000 33.530 

8. Himachal Pradesh 18.000 8.150 15.000 14.592 15.000 1.236 48.000 24.078 

9. Jammu and Kashmir 35.000 34.999 60.000 12.555 40.000 5.113 135.000 52.687 

10. Kamataka 737.000 620.850 450.000 266.478 567.000 314.792 1754.000 1202.120 

11. K.rala 17.000 5.665 31.000 31.000 50.000 34.608 98.000 71.273 

12. Madhya Pradesh 220.000 220.000 740.000 568.440 850.000 381.691 1810.000 1150.131 

13. Chhattiagarh 104.000 104.000 100.000 74.830 75.000 2.048 279.000 180.678 

14. Maharalhtra 175.000 133.134 414.000 164.395 707.000 380.085 1296.000 In.S14 

15. Manipur 28.000 18.500 22.000 12.500 18.000 8.050 88.000 39.050 

16. Maghalaya 4.000 1.500 4.000 0.000 4.000 0.000 12.000 1.500 
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2 3 4 5 6 7 8 9 10 

17. Orissa 250.000 179.570 250.000 147.480 280.000 13.929 780.000 340.859 

18. Punjab 150.000 36.680 100.000 0.000 100.000 0.000 350.006 36.660 

19. Rajasthan 200.000 174.385 560.000 499.837 400.000 267.966 1180.000 942.188 

20. TamB Nadu 4.000 0.000 20.000 0.000 5.000 0.000 29.000 0.000 

21. Trtpura 28.000 2.625 22.000 1.939 20.000 2.100 70.000 6.664 

22. UPlUttaranchal 400.000 359 341 274.785 430.500 123.144 1171.500 756.929 

23. West Bengal 45.000 28.133 40.000 3.144 40.000 9.423 125.000 40.700 

Grand Total 3968.000 3015.138 4493.000 3023.385 5047.500 2054.718 13&08.500 8093.142 

.ItImtIn, III 
AIBP: lITigation Pot.9nfial Cf'tNIftKi 

(Potential in Th. Ha.) 

SI.No. State Potential Created During Total 
2002-03 2003-04 2004-05 (upto 312005) 

(Antcl.) 

2 3 4 5 6 

1. Andhra Pradesh 78.825 11.288 15.334 102.447 

2. Assam 3.653 21.853 4.639 30.145 

3. Bihar 47.950 60.694 118.655 227.299 

4. Jharkhand 2.520 0.000 0.000 2.520 

5. Goa 1.720 2.919 1.800 6.439 

6. Gujarst 89.969 40.380 128.000 258.349 

7. Haryana 3.286 2.956 6.000 12.222 

8. Himachal Pradesh 0.200 0.300 0.300 0.800 

9. Jammu and Kashmir 5.587 3.183 1.029 9.799 

10. Kamataka 45.090 138.834 79.341 263.265 

11. Kerala 4.800 9.219 5.030 19.049 

12. Madhya Pradesh 16.883 11.159 23.257 51.099 

13. Chhattiagarh 17.725 11.908 15.969 45.602 
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2 3 

14. Maharashtra 13.609 

15. Manipur 0.000 

16. Meghalaya 0.000 

17. Orissa 3.599 

18. Punjab 0.000 

19. Rajasthan 37.363 

20. Tamil Naclu 0.000 

21. Tripura 0.000 

22. UPlUttaranchal 78.860 

23. West Bengal 6.145 

Grand Total 454.564 

[English} 

Atforntetlon Programm .. 

759. SHRIMATI MANEKA GANDHI: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the Government has formulated any 
scheme to convert one-third land of the country into forest 
land in order to maintain the ecological balance; 

(b) if so, the areas identified for the purpose and 
acres of land available in the country for afforestation, 
State-wise; 

(c) whether the Government proposes to invite 
VOluntary and Non- Governmental Organizations for 
afforestation programmes; and 

(d) if 80, the detail thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) (_) and (b) The Ministry of Envirorvnent and 
Forests has not formulated any specific scheme to convert 
one-third land of the country into forest land. However, 
the Ministry has launched National Afforestation 
Programme (NAP) for regeneration of degraded forests 
and adjoining lands. Degraded forests, scrubs and blanks 

4 5 6 

27.584 35.867 77.060 

0.000 0.000 0.000 

0.000 0.000 0.000 

44.516 16.238 64.353 

0.000 0.000 0.000 

50.367 59.121 146.851 

0.000 0.000 0.000 

0.415 2.119 2.534 

30.069 78.549 187.478 

3.499 16.768 26.412 

471.143 608.016 1533.723 

are considered appropriate for afforestation subject to local 
ecological .requirements. State-wise estimates to 
wastelands as per the Wastelands Atlas of India 2000 of 
the National Remote Sensing Agency are given in the 
enclosed Statement. 

(c) and (d) Ministry of Environment and Forests Is 
implementing a Grants-in-Aid for Greening India Scheme 
also whereunder financial assistance Is provided to various 
agencies, including Non-Government Organizations and 
Voluntary Agencies for tree planting. 

Estimates of State-wise Wastel8nds 01 India 
(As per Wastelands Atlas of India 2000) 

(Area in km2) 

SI.No. State/Union Territories Total 
Wastelands 

area in 
Districts 

, covered 

2 3 

1. Andhra Pradesh 51750.19 

2. Arunachal Pradesh" 18326.25 
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2 3 

3. Assam 20019.17 

4. Bihar 20997.55 

5. Goa 613.27 

6. Gujarat 43021.28 

7. Haryana 3733.98 

8. Himachal Pradesh 31659.00 

9. Jammu and Kashmir· 65444.24 

10. Kamataka 20839.28 

11. Kerala 1448.18 

12. Madhya Pradesh 69713.75 

13. Maharashtra 53489.08 

14. Manipur 12948.62 

15. Meghalaya 9904.38 

16. Mizoram 4071.68 

17. Nagaland 8404.10 

18. Orissa 21341.71 

19. Punjab 2228.40 

20. Rajasthan 105639.11 

21. Sikkim 3569.58 

22. Tamil Nadu 23013.90 

23. Tripura 1276.03 

24. Uttar Pradesh 38n2.80 

25. West Bengal 5718.48 

26. Union Territories 574.30 

Total 638518.31 

·Un-surveyed ara. In Jammu and Kashmir: 120849 sq. km. 

International V .... of Rice 

760. SHRI DHANUSKODI R. ATHITHAN: 
SHRI P.S. GADHAVI: 

WiU the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the United Nation General Assembly had 
declared the year 2004 as the Inlemational Year of Rice; 

(b) If so, the measures taken by the Indian 
Govemment in pursuance thereof and the results achieved 
therefrom; 

(c) whether any initiatives were made by the 
Government to invest in high yield varieties of rice, 
introduction of appropriate technology for post-harvest and 
pre-harvest machines and education of farmers of modem 
crop management methods; and 

(d) if so, the details thereof and the achievements 
made in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) and (b) The Govemment of India undertook 
a number of activities for observing year 2004 as 
Intemational Year of Rice to promote rice cultivation in 
the country. These included, organizing national Science 
Day and Quiz on Rice in India for ~001 children, holding 
of national a'nd international symposia, seminars, 
conferences, etc. Celebration of Intemational Year of Rice 
helped in motivating farmers and State/UT Governments 
to improve rice productivity and in popularization of hybrid 
rice and the system of rice intensification (SRI) technology. 

(c) and (d) The Indian Council of Agricultural 
Research-State Agricultural Universities System are 
responsible for development of rice hybrids and high 
yielding varieties. A large number of rice varieties have 
been released in last two years. These include DhanrMi, 
Shanti, Mugad Sugandh, Sweta, CRS 23, Sukara Dham-
I and Sumati. Further, three rice hybrids viz., Suruchi 
5402, Pant Sankar Dhan-3 and Narendra Usar Sankar 
Dhan were also released for cultivation. 

The ICAR has designed and fabricated a prototype 
for hitching mechanisms of the transplanter to the power 
tiller which is ready for trial. Further, Korean and Chinese 
transplanters were evaluated for planting hybrid rice. The 
Farm Machinery Training and Testing Institutes (FMT & 
Tis) imparted training in pre-harvelt technology. The 
trainings on post harvest techrlology were conducted on 
operation of combine harvesters, seH-propelled and tractor 
operated reapers, threshers, straw-reapers, cleaners, 
graders, etc. 
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The Central Govemment supported various schemes 
for education of farmers on modem crop management 
methods. Establtshment of Agri-Clinic and Agrl-Business 
centres was initiated In 2002-03. So far 2459 agrl-centres 
have been established. Further, during 2004-05, new 
schemes on Mass Media Support to Agriculture and KJsan 
Cell Centres operating through toll 'ree lines to provide 
expert advice to farmers were introduced. A new scheme, 
·Support to state Extension Programme for Extension 
Reforms· to make extension system farmer accountable 
has been introduced. 

Development of Devarayanadurga Hilla 

761. SHRI S. MALLIKARJUNIAH: Will the Minister of 
TOURISM be pleased to state: 

(a) whether the Govemment proposes to develop 
Devarayanadurga Hills in Tumkur district in Kamataka 
and include it in the tourist map; and 

(b) if so, the details thereof and the time by which 
the same is likely to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) (a) 
Development and promotion of places of tourist interest! 
spots is the responsibility of the State GovemmentslUT 
Administration. However, Ministry of Tourism provides 
funds on the basis of project proposals prioritized in 
consultation with them for the following schemes every 
year: 

(i) Product Infrastructure and Destination 
Development. 

(ii) Integrated development of Tourism Circuits. 

(iii) Assistance for Large Revenue Generating 
projects. 

No project proposal for development of 
Devarayanadurga Hills in Tumkur District has been 
prioritized nor has any proposal been submitted by the 
State Govemment during the current financial year. 

(b) Does not arise. 

[Trsnslation} 

ESI Hoapltala In Maharaahtra 

762. SHRIMATI KALPNA RAMESH NARHIRE: 
SHRI TUKARAM GANGADHAR GADAKH: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government of Maharaahtra has 
requested the Union Government for setting up ESI 
hospitals in the State; 

(b) if so, the details thereof; and 

(c) the funds allocated to the State for this purpose? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) (a) No, Sir. At 
present, no such request is pending. 

(b) and (c) Do not arise in view of (a) above. 

/English} 

Amendment In InduatrJaI Dlaputea Act, 1847 

763. SHRIMATI D. PURANDESWARI: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 

-state: 

(a) whether the Govemment proposes to amend the 
existing Industrial Disputes Act. 1947 to facilitate the hire 
and fire norms of labour in small industrial units; 

(b) if so, the details thereof; and 

(c) the time by which necessary amended legislation 
is likely to be brought? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAA RAO) <a) There is no 
such proposal at present. 

(b) and (c) Do not arise In view of (a) above. 

Rabl Crop Campaign 

764. SHRI ASAOUDDIN OWAISI: 
SHAI RAYAPATI SAMBAS IVA RAO; 

Will the Minister of AGRICULTURE be pleased 10 

state: 

(a) whether a National meet on finalizing the winter 
(rabi) crop campaign was held in New Delhi recently; 

(b) if so. the details of the ieeues discua8ed during 
the said meet alongwith the recommendations made 
therein; 
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(c) whether the Union Government has directed the 
State Governments and the Indian Council of Agricultural 
Research (ICAR) to launch Mission 4 to raise the 
agricultural growth rate to 4 percent; 

(d) if so, the details thereof; 

(e) the present growth rate of agriculture contributing 
to economy; 

(f) whether the Government has identified specific 
regions for a particular crop; and 

(g) if so, the details thereof and other steps taken or 
being taken to increase agricultural production? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) and (b) Yes, Sir. The Conference was 
attended by the senior functionaries dealing with matters 
relating to agriculture under the Central and State 
Governments/Union Territory Administrations and 
agricultural research institutes including State Agriculture 
Universities etc. in the Conference, the participating States! 
UTs presented their achievements In agriculture and also 
put forth their requirement for various inputs, such as, 
seeds, fertilizer, pesticides, credit etc. 

(c) and (d) In the course of the Conference it was 
proposed to launch a countrywide mission for raising 
growth rate of agriculture to 4 per cent by adopting an 
agro climatically differentiated strategy. 

(e) A table indicating the growth rate in agriculture 
and allied sectors is enclosed as statement. 

(f) and (g) In order to achieve the targeted growth 
rate of 4% in agriculture, it is conSidered necessary to 
adopt an agro-climatically differentiated strategy, that 
targets both commodity and agro-climatic zones for filling 
up potentially gaps through addressal of specific 
constraints whether of soil, land or water alongwith 
commodity specific removal of constraints relating to aeed, 
fertilizers, micro nutrients and appropriate technologies. A 
short term strategy has been formulated for enhanCing 
production of rice, wheat, maize, cotton, oifseeds & pulses 
etc. targeting all potential regions where productivity can 
be enhanced. For example for rice, areas Identified are 
the lower and upper Gangetic ptajn areas and the eastern 
plateau where there is great scope for increase in yields. 

The other areas identified for the purpose of 
increased agricultural production and productivity are a 
concerted focus on water management, high yielding 
varieties, balanced fertilizers, micro nutrients and resource 
conservation technologies. 

Agricultural growth at Constant prlCtJs (1993-94 plfces) 

Year Agriculture, forestry, fishing Growth (%) 
(As. crore) 

1993-94 241967 

1994-95 254090 5.0 

1995-96 251892 -0.9 

1996-97 276091 9.6 

1997-98 269383 -2.4 

1998-99 286094 6.2 

1999-2000 286983 0.3 

2000-01 286666 -0.1 

2001-02 304666 6.3 

2002-03 283393 -7.0 

2003-04 310611 9.6 

2004-05 314180 1.1 

Global Warming and Climate Change 

765. SHRI JYOTIRADITYA M. SCI NOlA: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether Pune based Indian Institute of Tropical 
Meteorology and UK's Hadley Centre for Climate 
Prediction and Research have through a joint study 
predicted that global warming will adversely affect 
agriculture, blo-diversity, disease pattern and water 
availability in India; 

(b) if so, the reaction of the Government thereto; 

(c) the extent to which Indian agriculture and ecology 
is likely to adapt to these changes; and 

(d) the strategy evolved to meet the challenges of 
global warming? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) (a) The Indo-UK study "Investigating the impacts 
of Climate Change in India- shows that climate change 
represents an additional stress on ecological and socio-
economic systems including agriculture, biodiversity, 
disease pattern and water availability in the country 
already faCing pressure due to urbanizaiton, 
industrialization and other economic activities. 

(b) and (c) The existing policy framework in India 
together with wide-ranging reforms aimed at accelerated 
economic growth relating to energy efficiency, energy 
conservation, power sector reforms, an active renewable 
energy programme, fuel switching to cleaner energy, 
afforestation and conservation of forests; steps to 
encourage efficient utilization of coal; reduction of gas 
flaring and installation of waste heat recovery systems in 
the oil sector; standardization of fuel-efficient Irrigation 
pump-sets, rectification of existing pump-sets to make 
them more energy efficient, rationalization of power tariffs 
and better cultlvar practices in the agriculture sector etc. 
address the greenhouse gas emissions in the country. In 
so far as adaptation to climate change is concemed, 
various initiatives had been taken by the Indian Council 
of Agriculture Research (ICAR) and Indian Council of 
Forestry Research and Education (ICFRE) in case of 
agriculture and forestry sectors to adapt to likely climate 
change in different eco-systems. 

(d) The United Nations Framework Convention on 
Climate Change (UNFCCC) and the Kyoto Protocol are 
two multilateral environmental agreements addressing the 
issues related to climate change. India is a Party to both 
these agreements and is fulfilling its obligations In terms 
of inventorization of Greenhouse gas (GHG) emissions in 
the specified sectors. As of now developed countries 
(Annex I) have obligations under the Kyoto Protocol to 
reduce their GHG emissions while there is no such 
obligation on developing countries. 

Us.r Charg.. on AlverslLakn 

766. SHRI M. SREENIVASUlU REDDY: WI" the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether for keeping rivers and lakes clean, the 
Govemment proposes to raise money by levying user 
charges; and 

(b) If 80, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) (a) and (b) The proposal of raising money by 
levying user charges has been taken up with the State 
Governments in various fora and it has been stressed 
that water being a State subject. such proposals for raising 
revenue need to be considered by Urban Local Bodies 
and the State Governments for Operation & Maintenance 
of assets created under the National River and Lake 
Conservation Programmes for abatement of pollution in 
rivers and lakes. 

[Translation} 

Medical Facilities for Agricultural Labourers 

787. SHRIMATI RUPATAI D. PATIL: Will the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the number of farmers and agricultural 
labourers is 23.5 crore which comes under unorganized 
sector; 

(b) if so, the details of medical services available to 
this community; 

(c) whether the Government propoees to introduce 
separate medical facilities for them on the pattem of 
Employees State Insurance (ESI); and 

(d) H not, the steps being taken by the Govemment 
to ensure fulfilment of medical need of this community? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) (a) Ye., Sir. 

(b) The Ministry of Labour & Employment has not 
been Implementing any scheme for providing medical 
facilities to the agricultural workers. 

(c) No, Sir. 

(d) Agricultural labourers alongwith others are availing 
the facilities of medical and health care infrastructure of 
both States and that of Central Govemments from State 
level to district and tehsil and 8ub centers epreed all 
over the country. The redesignated Universal Health 
Insurance Scheme is available for the families living below 
poverty line (BPL) which. inter-alia, include agricultural 
labourers also at subsidized annual premium of Rs. 165, 
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Rs. 248 and Rs. 330 for individual, for a family of five 
and for a family of seven respectively. The scheme 
provides for raimbursement of hospitalization expenses 
up to Rs. 30,000/- on floater basis per family, coverage 
of death of worker due to accident (Rs. 25,000/-) etc. 
The Government has also recently launched the National 
Rural Health Mission for providing integrated 
comprehensive Primary Health care Services, especially 
to the poor and vulnerable sections of the society Including 
agricultural labourers. 

(English} 

Conversion of Forest Land 

768. SHRI N.N. KRISHNADAS: 
SHRI BRAJESH PATHAK: 

WHI the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) Whether the Govemment has received any request 
from any of the State Governments seeking permi88lon 
for conversion of forest land Into revenue villages; 

(b) if so, the details thereof alongwlth the present 
status thereof; 

(c) whether the Planning Commission has 
recommended conversion of forest land Into revenue land 
as also rights on foreGt land/produce; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA) (a) and (b) The proposals for conversion of 
forest villages into revenue villages has been received 
from 5 States, namely, Madhya Pradesh, Maharashtra, 
Gujarat, Uttaranchal and Chhattlsgarh. So, total 511 forest 
village, which include 315 forest villages of Madhya 
Pradesh 73 forest villages in Maharashtra, 112 forest 
villages in Gujarat and 11 forest villages in Uttaranchal 
have been given permission for conversion into revenue 
villages. 

(c) and (d) No, Sir. However, the Ministry has issued 
guidelines in 1990 for cOflverslon of forest villages into 
revenue villages, for regularization of eligible 
encroachments and for settlement of disputed claims on 
forest land. 

Exploitation of Water by Soft Drink Companies 

769. SHRIMATI ARCHANA NA YAK: Will the MInister 
of WATER RESOURCES be pleased to state: 

(a) whether the Government has any plan/proposal 
to ban the extensive exploitation of ground water for soft 
drink products; 

(b) if so, the details thereof; 

(c) whether the State Governments including Orissa 
have submitted any memorandum in this regard; and 

(d) if so, the details thereof and the steps taken in 
that regard? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) (a) and 
(b) In order to regUlate ground water withdrawal by 
industries including aerated drink manufacturers, Central 
Ground Water Authority (CGWA), constituted under 
Environment (Protection) Act, 1986, had circulated a list 
of critical areas to State Pollution Control Boards, Ministry 
of Environment & Forests etc. which refer proposals of 
new industries to CGWA for obtaining No. Objection 
Certificate (NOC) before issuing permission. Depending 
upon the availability of ground water and site specific 
scientific considerations in such areas, NOe is granted 
by the CGWA on case to case basis. A pre-condition for 
such permission is the mandatory adoption of rain water 
harvesting system for ground water recharge by the 
industry. Since licensing authority for any industry is the 
State Government/State agencies/State Pollution Control 
Board, any action to ban the exploitation of ground water 
by soft drink companies Is to be taken by them. 

(c) and (d) No memorandum for banning the 
exploitation of ground water for soft drink products has 
been received in the Ministry of Water ResourceslCGWB 
from the State Governments including that of Orissa. 

[Trans/Illion} 

Import of Sugar 

770. SHRI JIVABHAI A. PATEL: 
SHRI RAGHURAJ SINGH SHAKYA: 
SHRI TUKARAM GANPAT RAO RENGE PATlL: 
SHRI ALOK KUMAR MEHTA: 
DR. K. DHANARAJU: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 
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(a) whether any eurvey has been conducted regarding 
production, consumption and cost of sugar in the country; 

(b) if 80i the detalla regarding the findings of the 
said survey; 

(c) whether sugar is being imported In the country to 
meet the shortage; 

(d) if so, the details regarding the total quantity and 
cost of sugar imported during the last three years, year-
wise; 

(e) the reasons therefor; and 

(f) the steps taken by the Govemment to increase 
the production of sugar in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) and (b) As per information available with the 
Government, the production, . consumption and cost of 
sugar in the country during the last three sugar years as 
under:-

Sugar Season Production ConsumpIIon ~ange 01 Wholesale 
(October, price 01 sugar in tour 
Septembe~ pmcipa! markets 01 

the country (Rs./Clll.)' 

2002·2003 201.32 183.35 1190-1525 

2003-2004 139.58 175.00 1265-1810 

2004-2005 130.00 169.88 1570-2015 

'Source: Price Monitoring Cell. Department of Consumer Affairs. 

(c) and (d) Sugar is on O.G.L. (Open General 
Licence) and is freely importable as per commercial 
prudence of the importers. However, as per the Foreign 
Trade Policy of the Government, all commodities including 
raw sugar can also be Imported by actual users against 
Advance Licences (LAS) obtained under the Duty 
Exemption Entitlement Certificate (DEEC) Scheme, under 
which such imports are exempted from duties but are 
subject to export obligation to be fulfilled within the 
stipulated period. The quantity of sugar imported and its 
cost during the last three years were as under:-

Financial Year Qty. In lakh CIF Value 
(April-March) M.Ts (RsJcrores) 

2002-03 0.41 32.93 

2003-04 0.74 62.70 

2004-05 8.89 954.24 

Source: Dte. General of Commercial Intelligence & Statistics. 
Kolkata. 

(e) The sugar production during last two years 
seasons viz. 2003-04 and 2004-05 sugar seasons had 
declined to 140 lakh M.Ts and 130 lakh M.Ts. 
respectively, on account of drought and pest infestation 
in major sugar producing States viz., Maharashtra, Tamil 
Nadu, Kamataka. In order to maintain a normative opening 
stock equivalent of 3 month's consumption at the 
beginning of the ensuring sugar year (2005-06), the 
Government have facilitated Import of raw sugar by sugar 
factories under the Advance License Scheme of the 
prevailing Foreign Trade policy. 

(f) The Govemment have taken the following steps 
to increase the sugar productlon:-

(8) Statutory Minimum Price (SMP) for 2005-06 has 
been fixed at As. 79.50 per quintal linked to a 
basic recovery of 9% subject to a premium of 
88 paise of every 0.1 % point increase in the 
recovery above that level. 

(b) Through effectiVe release mechanl.m, better 
monthly open market realization was ensured 
for sugar miHs, enabling them to clear came 
arrears to the extent of 99.44% and as such 
encouraged sugarcane farmers to Increase 
sugarcane acreage and cultivation. 

Thus, with normal monsoon and increase in area 
under cultivation, the sugar production during the current 
2005-06 is estimated to be 180 lakh M.T.' are against 
130 Lakh M.T.s last year. 

Declaration of Rabl Movement 

771. SHRI VIJAY KUMAR KHANDELWAL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Rabi movement 2004-05 has been 
declared by the Govemment; 
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(b) if so, the details thereof; 

(c) whether this movement has been successful in 
achieving Its targets; 

(d) If so, the details thereof; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) to (e) The Department of Agriculture & 
Cooperation organizes national level conferences for Kahrif 
and Rabi campaigns each year. The last Conference on 
launching of Rabi campaign was held on 15th and 16th 
September, 2005. This was attended mainly by senior 
functionaries dealing with matters relating to agriculture 
under the Central and State Governments/Union territory 
Administrations and agricultural research institutes including 
State Agriculture Universities etc. 

This conference served as an important forum to 
review the agriculture performance in the past cropping 
season and to assess the preparedness of the State 
GovemmentS/Unlon territory Administrations to meet the 
requirement of the ensuring cropping season successfully. 
The requirement of the StateiUnion territories for seeds, 
fertilizers, pesticides and other inputs was assessed so 
that these could be made available in time and in 
sufficient quantities. The experience has shown that this 
kind of interaction between the Central and the State 
Governments proves highly beneficial in formulating a 
suitable strategy for increasing agricultural production and 
productivity . 

/English} 

Scarcity of Flah In Co .... 1 Sea 

772. SHRI CHENGARA SURENDRAN: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government proposes to 
conduct a scientific study of fish wealth in the coastal 
sea of Kerala In view of wldespread complaint from the 
fishermen folk of Kerala that the scarcity of fish in the 
coastal sea i. due to mechanised deep sea fishing of 
foreign countries; 

(b) " so, the details thereof and the action taken 
there"n; and 

(c) the salient features of National marine fisheries 
census in the maritime States of the country now being 
conducted by the Central Marine Fisheries Research 
Institute (CMFRI)? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) and (b) Scientific studies are conducted by 
Fishery Survey of India along the entire coast line 
including that of Kerala to assess the fisheries resources. 
Studies have not reported any major decrease in fish 
landlings along Kerala coast, which in the past three 
years have steadied at slightly above 6 lakh tonnes. The 
Govemment has not allowed any foreign vessels to fish 
in Indian waters. 

(c) Salient features of National marine fisheries 
census relates to data collection on fisher folk including 
their community status, educational status, occupational 
status, membership in cooperative societies, etc. besides 
their holdings of craft and gears and infrastructural facilities 
in fishing villages. 

Plantation Labour Act, 1851 

773. SHRI NIKHIL KUMAR: 
SHRI ADHIR CHOWDHURY: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government proposes to modify the 
Plantation Labour Act, 1951 to make it suitable with the 
changing times; 

(b) if so, the details thereof; and 

(c) the extent to which the modifications in the 
Plantation Labour Act is likely to provide more safety 
and benefits to plantation workers in the country? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) (a) to (c) 
Consultation on the amendments to the Plantations Labour 
Ac', 1951 has been taken up at Tripartite fora. Measures 
for amendment will be taken after consensus is arrived 
at. 
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(Translation} 

Lifting of Foodgraln8 
" ' 

774. SHRIMATI SANGEETA KUMARI SINGH DEO: 
SHRI M. ANJAN KUMAR YADAV: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) whether many States have failed to lift their quota 
of foodgrains timely for distribution among the Below 
Poverty Line population through the Public Distribution 
System (PDS); 

(b) if so, the details thereof during the last year, 
State-wise; 

(c) whether the Govemment held consultations with 
the States for making PDS strong and effective for 
distribution of foodgrains to Below Poverty Line population; 
and 

(d) if so, the outcome thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) and (b) A statement showing State-wise 
allocation and offtake· of foodgrains (Alee & Wheat) for 
Below Poverty Line (BPL) and Antyodaya Anna Yojana 
(MY) families during the year 2004-2005 is enclosed. 

(c) and (d) For strengthening the Targeted Public 
Distribution System, a Conference of all the State Food 
Secretaries was held on 17.09.2004 followed by a 
Conference of State Food Ministers on 28.10.2004. As 
per the recommendations of these Conferences all the 
State Governments/UT Administrations have been 
instructed, amongst other things, to ensure that all families 
at the risk of hunger including migrant labourldisplaced 
persons/homeless population are issued ration entitlement 
authority slips; priority is given to Cooperatives of women 
and Ex-servicemen in the matter of allotting Fair Price 
Shop licenses, priority is given in the allotment of Fair 
Price Shops to the legal heirs of a Fair Price Licensee, 
publicizing the information about the scale of Issue, the 
price of foodgrains, availability, decentralized procurement 
of foodgrains etc., so as to make the PDS cost effective 
as well 88 to cater to local taste. 

Allocation and Offtake of Rice & Wheat for Ihs Year 2004-2005 

(Upto March, 2005) 
(Figures In '000 Tonnes) 

SI.No. StateslUTs Allotment Offtake % Offtake 

BPL MY Total BPL AAY Total BPL MY Total 

2 3 4 5 6 7 8 9 10 11 

1. Andhra Pradesh 1230.128 476.248 1706.376 1261.816 456.115 1717.931 ·102.576 95.773 100.677 

2. Arunachal Pradesh 31.680 9.816 41.496 31.610 8.661 40.271 99.779 88.233 97.046 

3, Assam 650.434 150.066 800.520 623.762 139.178 762.940 95.899 92.732 95.306 

4. Bihar 2219.184 420.000 2639.184 809.910 382.079 1191.989 36.496 90.971 45.165 

5. Chhattisgarh 586.635 200.997 787.632 556.720 180.399 737.119 94.901 89.752 93.587 

6. Delhi 155.270 16.510 171.780 148.735 13.984 162.719 95.791 84.700 94.725 

7. Goa 11.848 4.112 15.960 0.000 5.040 5.040 0.000 '122.568 31.579 

8. Gujarat 716.567 167.081 883.648 556.091 114.301 670.392 77.605 68.411 75.868 
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9. 

10. 

11. 

12. 

13. 

1 •. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

2 

Haryana 

Himachal Pradesh 

Jammu and Kashmir 

Jhar1chand 

Kamalak& 

Kerala 

Madhya Pradesh 

Maharaahlra 

Manipur 

Meghalaya 

Mizoram 

Nagaland 

OriS88 

Punjab 

Rajalthan 

Sikkim 

Tamil Nadu 

Tripura 

Uttar Pradesh 

UttaranchaI 

west Bengal 

3 

257.040 

134.816 

243.008 

801.112 

987.813 

487.048 

1326.222 

2069.837 

43.884 

60.152 

21.241 

~VEMBER 28, 2005 

4 5 

71.532 328.572 

44.116 178.932 

66.076 309.084 

204.380 1005.492 

326.463 1314.276 

185.560 852.608 

6 

217.587 

118.553 

235.598 

365.914 

972.701 

493.640 

406.254 1732.476 1225.005 

874.467 2744.304 1m.019 

10.716 54.600 29.035 

16.708 

7.439 

76.860 

28.880 

60.389 

21.644 

7 8 

65.097 282.684 

41.755 160.308 

43.508 279.106 

167.666 533.580 

300.882 1273.583 

156.714 650.354 

380.325 1605.330 

598.260 2371.279 

8.631 37.866 

18.119 78.508 

7.098 28.742 

39.529 12.551 52.080 42.787 11.922 54.709 

1438.088 

186.416 

713.839 

14.076 

260.604 1696.692 1071.942 

30.120 

246.701 

4.164 

196.536 

960.540 

18.240 

110.983 

651.375 

14.022 

232.275 1304.217 

22.766 133.749 

230.951 882.326 

4.048 18.0BO 

1608.365 4304.011 2042.376 1665.081 424.791 2089.872 

100.929 22.971 123.900 104.670 21.376 126.048 

3316.042 1169.138 4485.180 2m.114 1126.056 3903.170 

177.120 32.052 209.172 178.701 41.649 220.360 

1618.945 391.595 2010.540 1259.804 260.473 1520.277 

Andaman and Nicobar IBIands 7.430 1.800 9.230 0.887 

0.170 

N.A. 

N.A. 

N.A. 

0.000 

0.191 

N.A. 

N.A. 

N.A. 

0.887 

0.361 

N.A. 

N.A. 

N.A. 

Chandigarh 8.748 0.888 9.836 

Dadar and Nagar Haveli 5.544 1.176 6.720 

Daman and Diu 1.428 0.252 1.880 

Laklhadweep 0.372 0.188 0.540 

PondIc:berry 28.238 6.874 35.112 2.620 1.235 3.855 

Total 21277.028 8053.828 27330.654 17381.8r!.i 5463.555 22845.440 

·Include backlog Quota. 

9 

84.651 

87.937 

96.951 

45.676 

98.470 

·'01.353 

92.368 

85.660 

68.163 

·'00.394 

·,01.697 

·'08.242 

74.643 

66.690 

91.250 

99.616 

·'03.526 

·'03.707 

83.893 

·'00.893 

77.816 

11.938 

1.943 

N.A. 

N.A. 

N.A. 

9.278 

81.693 

10 

91.004 

94.648 

65.845 

82.036 

92.164 

94.657 
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11 

86.034 

69.592 

90.301 

53.067 

96.904 

99.655 

93.618 92.861 

88.701 86.407 

80.543 88.985 

96.475 99.542 

95.418 100.216 

94.988 105.048 

89.129 76.868 

75.584 68.053 

93.616 91.857 

97.454 99.123 

97.876 102.326 

93.056 101.732 

96.315 87.024 

·'29.942 105.344 

66.516 75.1115 

0.000 

21.509 

N.A. 

N.A. 

N.A. 

17.968 

90.253 

9.610 

3.746 

N.A. 

N.A. 

N.A. 

10.979 

83.589 
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Development of New V ......... of Wheat 

n5. SHRI RAWI LAL SUMAN: 
OFt CHINTA MOHAN: 

Wltl the Minlater of AGRfCUL TURE be pleaaed to 
stata: 

(a) whether the Indian Council of Agricultural 
Research (ICAR) has recently developed seven new 
varieties of wheat crop; 

(b) if so, the detalla alongwith the names of the said 
varieties; 

(c) the regions of the country where the said varieties 
could be cultivated with optimum level of production 
alongwlth the per hectare average yield of the said 
varieties; 

(d) whether the average yield of the said nawly 
deveioped wheat varieties may differ with the average 
yield shown In the research laboratories; and 

(a) if 80, the 888888meI'1ts made/drawn In this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) <a) Yas, Sir. The savan new varieties of wheat 
hava been ldentlfiad during 44th All India Wheat and 
Barley Research Wof1(ers' Meet, held at University of 
Agricultural Sciances, Dharwad from 27-30 August, 2005. 

(b) and (c) Details are given In the enclosed 
Statement. 

(d) and (e) The newly developed wheat varietie8 have 
been Identified for consideration for release and notification 
by the Central Sub-Committee on crop standards, 
notification and release of varieties on the basis of three 
years of multllocational testing under the specific 
agroclimatlc conditions for which these have been 
recommended. Once these varieties are released and 
notified, these will corne in seed chain for production of 
quality seeds for further cultivation by the farmers, frontline 
demonstrations and 8888ssments. 

Variety Production 
Condition 

Area of adaptation Remar1cs 

DBW 16 

HD 2888 

HI 1531 

2 

Irrigated, late 
sown 

Ralnfed, timely 
sown 

Rainfedlrestricted 
irrigation, timely 
sown 

3 

Punjab, Haryana, Delhi, 
Rajasthan (except Kota and 
Udaipur divisions) and Westem 
UP texcept Jhansi division), parts 
of J&K (Jammu and Kathua distt.) 
and parts of HP (Una dIstt. and 
Paonta valley) and Uttaranchal 
(T arai region) 

Eastem UP, Bihar, Jharkhand, 
Orissa, West Bengal, Assam and 
plains of North Eastem States. 

Madhya Pradesh, Chhattisgam, 
Gujarat. Kota and Udaipur 
divisions of Rajasthan and Jhansi 
division of Uttar Pradesh. 

4 

The variety is resistant to both 
stripe and leaf rusts and yield at 
par to the most widely grown 
variety PBW 373 which is now 
susceptible to brown rust. This 
will help In varietal 
diversification in the zone. The 
average yield is 39 qlha. 

HD 2888 has yield advantage 
over the checks elong WIth 
resistance to brown rust. The average 
yield Is 23 qIha. 

HI 1531 has superiority In yield 
and r •• i.tanceto leaf rust over 
avaiiable commercial varieties 
and suitable for rainfed as well a. 
restricted irrigated conditionl. The 
avarage yield under rainted condition is 
25 qIha while under restricted irrigation 
it is 27 qIha. 
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1 2 3 4 

NIAW 917 Irrigated, timely Maharahstra, Kamataka, Andhra Pradesh, NIAW 917 is superior in yield, 
Goa, Plains of Tamil Nadu disease resistance and quality as 

compared to the checks. The average 
yield is 43 qlha. 

PBW 533 lITigated, late Maharashtra, Kamataka, Andhra Pradesh, This variety is resistant to both 
Goa, Plains of Tamil Nadu. stem and leaf rust along with yield 

advantage as compared to ,check 
varieties. The average yield is 37 qlha. 

AKDW Rainfed, timely Maharashtra, Kamataka, Andhra Pradesh AKDW 2997·16 has resistance 
2997·16 sown Goa, Plains of Tamil Nadu. with yield advantage. The 
(durum) average yield is 12 qIha. 

DDK 1025 Irrigated, timely Maharashtra, Kamataka, AncIlra Pradesh This dicoccum variety, besides 
(Dicoccum) sown Goa, Plains of Tamil Nadu as well as being superior in yield and 

hilly areas of Tamil Nadu and Kerala disease resistance for stem and 
comprising the Niigiri and Palni hills leaf rust is good in quality 
of southem plateau. 

{English} 

New Sy8tem for Tiger Census 

776. SHRI UDAY SINGH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether Wildlife Institute of India has devised a 
new system for conducting tiger census; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA) (a) and (b) The Project Tiger Directorate In the 
Ministry of Environment & Forests has developed an 
enhanced methodology for conducting the All India 
estimation of tiger, large carnivores, ungulates, habitat 
status evaluation and monitoring with inputs from the 
Wildlife Institute of India. The methodology involves forest 
beat level primary data collection by forest staff and data 
collectors for computing indices of relative abundance of 
tiger and other wild animals apart from evaluation of 
habitat status, followed by density computation using 
sampling in the GIS domain. The process would be 
overseen by a panel of national and international, 
independent experts. 

parameters also. The average 
yield Is 38 qlha. 

/Tmns/afion} 

Amendments In Labour Laws 

777. SHRI CHANDRA MANI TRIPATHI: 
SHRI SURAVARAM SUDHAKAR REDDY: 
SHRI GURUDAS DASGUPTA: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Government is considering to bring 
any changes in labour laws; 

(b) if so, the details thereof; 

(c) whether the Government has received any 
suggestions from certain councils and other organizations 
in this regard; 

(d) if so, the details thereof; and 

(e) the reaction of the Government thereto? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO) (a) to (e) With a 
view to making labour markets flexible, a 'Discussion 
Paper' entitled 'making labour market flexible' has been 
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circulated among v.rio~ stakeholders for eliciting their 
views. These, inter-alia, include: 

(i) Amendment in the Contract labour (Regulation 
and Abolition) Act, 1970 by placing certain 
activities in a separate schedule so that 
provisions of Section 10 may not apply to these 
and by replacing the term -emergency" with the 
term Mpublic intenm" in Section 31 of the Act; 
and 

(Ii) Amendment in the Industrial Disputes Act, 1947 
by raising the number filter from 100 to 300 for 
applicability of chapter VB and raising the 
compensation ceiling payable to workers on 
retrenchment, and on closure of the 
establishment, from 15 days' average pay to 45 
days' average pay for every completed year of 
continuous service or any part thereof In excess 
of six months subject to the condition that such 
retrenchment compensation shall not be lese 
than 90 days of average wages; and by 
extending the applicability of Section 36B to all 
undertakings. 

The views of the stakeholders are being received. 

R.I.... of Wat.r to R.J.sth.n 

778. SHRI JASWANT SINGH BISHNOI: 
SHRI KAILASH MEGHWAl: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government of Punjab has agreed 
to release water to Rajasthan during a recent meeting 
held in Shimla as per 1981 agreement; and 

(b) if so, the time by which this water Is likely to be 
released? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV) (a) and 
(b) During the 25th Meeting of the Northem Zonal Council 
held on 25th October, 2005 in Shimla, Chief Minister, 
Punjab is reported to have stated that Rajasthan could 
be given its due share of water provided the State 
completes construction of the required canals and has 
the required capacity. 

Ag ...... nt with US and Britain Under 
Open Sky Policy 

779. SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI ASHOK KUMAR RAWAT: 
SHRI MUNSHI RAM RAWAT: 
SHRI SHISHUPAl N. PATlE: 
PROF. MAHADEORAO SHIWANKAR: 

Will the Minister of TOURISM be pleased to state: 

(8) whether the Government has signed any 
agreement whh the United State of America and Britain 
under the open sky poUcy in tourism sector; 

(b) if so, whether the resultant increase in the number 
of foreign tourists in the coming years has been eatimated; 

(c) if so, the number of foreign tourists arrivals in 
the country during the last year; 

(d) whether any scheme Is being formulated for 
providing facilities to the tourists to make Irldia a leading 
tourist destination in the world; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY) (a) and 
(b) The Government has signed an Air Services 
Agreement based on MOpen Sky" principle with USA on 
14th April, 2005. A revised Air Services Agreement has 
also been signed with UK en 8th September 2005, but 
this is not based on -Open Sky" principle. Both these 
agreements have resulted in enhanced air seat capacity 
for foreign tourists from these markets to various tourists 
destinations in India. 

(c) The number of foreign tourist arrivals in India 
during 2004 was 3.37 million. 

(d) and (e) The Govemment has formulated the 
following schemes to develop tourism and provide better 
facilities to tourists: 

(i) Product,flnfrastructure development for 
destinations and circuits; 

(Ii) Assistance to large Revenue Generating 
Projects; 

(iii) capacity Building for Service Providers. 
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In addition to the above, the Government has also 
takan steps: 

1. To augment the room capacity 

2. To enhance connectivity through augmentation 
of air seat capacity 

3. Improvement in road infrastructure 

{English} 

Joint V.ntu.... by St .. , Mlnl8try 

780. SHRI BALASAHEB VIKHE PATIL: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Govemment has decided to go in 
for joint ventures through equity tie ups with coking coal 
producers in Australia, Canada and China so that the 
country does not need to import the product; 

(b) If so, the details thereof; 

(c) whether any proposal ia under consideration of 
the Government in this regard; and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS PASWAN) 
(a) As envisaged in the National Steel Policy, the 
Government would encourage Joint ventures and equity 
participation abroad by steel and coal companies. In a 
liberalized set up, the individual companies are free to 
explore such possibilities. 

(b) to (d) Do not arise in view of (a) above. 

Decline In C.plllli Inv •• tment In Agrlcultura' Sector 

781. SHRI AJIT JOGI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether there has been a continuous decline in 
capital inveatment in agncunural sector. during the recent 
years; 

(b) if so, the details thereof during the last three 
yeatS; 

(c) the reaeons identIfled for thts decline; and 

(d) the steps proposed to be taken to reverse this 
trend? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTAY OF CONSUMEA AFFAIAS, FOOD AND 
PUBLIC DISTAIBUTION (DR. AKHILESH PAASAD 
SINGH) (a) and (b) No, Sir. The total Inveatment 
measured In terms of Gross Capital Formation in 
agriculture Including allied sectors of forestry, logging & 
fishing in real terms (at 1993-94 prices) has shown an 
increase from As. 20360 crore in 2001-02 to As. 24186 
crore In 2003-04. The total Investment In last three years 
is as given below: 

Year 

2001-02 

2002-03 

2003-04" 

"Quick estimates 
Source: Central Statistical Organlzatiop. 

(c) Does not arise. 

Total Investment 
(As. crore) 

20380 

21500 

24186 

(d) Keeping in view the importance of Agriculture In 
the economy, the Union Budget 2005-06 has provided 
substantial outlays in the areas like horticulture and 
Irrigation including micro irrigation. The budget has 
provided Ra. 630 crore in 2005-06 for National Horticulture 
Mission, which will ensure end-to-end approach having 
backward and forward linkages covering research, 
production, post harvest management, processing and 
marketing, under one umbralta, in an Integrated manner. 
The budget has provided As. 4800 crore for Accelerated 
Irrigation Benefit Programme for 2005-06 compared with 
Rs. 2800 crore In 2004-05. With a view to improving 
water uae efficiency in Indian agriculture, the Budget has 
provided As. 400 erore for promoting micro Irrigation in 
2005-06. Since the flow of credit Is Important in 
accelerated the pace of Investment in agriculture, the 
disbursement of agricultural credit is proposed to be 
stepped up by 30% per cent per annum from commercial 
banks, regional rural banks and cOoperative banks to the 
agrIcunure sector during 2005-06 to 2007-08. 
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[English] 

E.P.F. Intereet Rete for Retired Sublcrlbe,. 

782. SHRI MANORANJAN BHAKTA: Win the Minister 
of LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Government is aware that the 
Regional P.F. Commissioners are setting the accounts 
by paying 8 per cent instead of 9.5 per cent to the P.F. 
Subscribers retired during the years 2003-04 and 2004-
05; 

(b) if so, the details thereof and the reasons therefor; 
and 

(c) the remedial measures taken by the Govemment 
thereon? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRl K CHANDRA SHEKHAR RAO) (a) to (c) The rate 
of interest (9.5%) which was to be credited to the account 
of the members for the year 2003-04 and 2004-05 was 
approved by the Government on 06.05.2005 and 
01.08.2005 respectively. Pending declaration of final rate 
of interest, the claims of the members were being settled 
by the Employees Provided Fund Organisation in 2003-
04 at a rate of 9.5%, which was the same as approved 
by the Government finally. 

For the financial year 2004-05, the claims were being 
settled at. an interim rate of 8.5% pending notification. 
However, Employees Provident Fund Organisation has 
issued instructions to all its regional offices to release 
the balance amount of interest suo-moto in respect of 
settled claims. 

Decline In Fann Income 

783. SHRI M. SHIVANNA: Will the Mlniater of 
AGRICULTURE be pleased to state: 

(a) whether the fanners in various parts of the country 
are forced to follow "Produce and Perlshi Policy;" 

(b) If so, the details thereof; 

(c) whether according to a recent report the fann 
incomes have fallen In the past five years despite the 
increase in urban income; 

(d) if 10, the reasons thefefore and the ateps taken 
by the Govemment to Increaee fann income; and 

(e) if so, the manner in which integration of the rural 
market with the global value chain is expected to rescue 
the Indian fanners from the prevailing agrarian crisis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH) (a) to (d) According to a survey conducted by 
National Sample Survey Organisation, Ministry of Statistics 
and Programme Implementation lubmitted in July 2005, 
60 per cent of the fanner households liked fanning as a 
profession. Only 27 per cent of fanner households did 
not like fanning as It is not considered profitable. 

An analysis of data on cost 0' cultivation 0' principal 
crops in selected States shows that gross returns In 
respect of various crops are positive, albeit with 
fluctuations. A statement showing the Groa. Returns 
accrued under various crops in selected States is 
enclosed. 

To rnaintain and enhance fann income, Government 
is emphasizing on diversification of agriculture sector 
towards more high value crops such as horticultural crops. 
During 2005-06, National Horticulture Mission (NHM) has 
been launched in the country with a total outlay of As. 
2300.00 crores during the 10th Plan Including As. 1091.00 
crores for 2005-06 for the development 0' horticulture, 
duly ensuring end to end approach having backward and 
marketing. The NHM, Inter-alia, aims at capacity bufldlng 
'or production and supply of adequate, quality planning 
material, increased coverage of crops under improvedl 
high yielding cultivation, strengthening of infrastructure 
facilities, building a strong base to enhance efficiency in 
adoption of technologies etc. Recently, a fann credit 
package has been announced by the Govemment tor 
regular flow of easy credit to enable the fanners to adopt 
better technology and increase their efficiency in resource 
use to enhance the income. Bealdes, the National 
Agricultural Insurance Scheme is under implementation 
to aafeguard farmers against falling income due to crop 
loss caused by natural calamities. 

(e) One of the objectives of Integration of rural 
markets with global value chain is to improve the income 
of farmers, thereby improving the tenns of trade of 
agriculture sector. This is expected to boost demand for 
agricultural commodtties and would benefit Indian farmers. 
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A sum of Rs. 72 crorea has been allocated to attract up agricultural markets, marketing and support Mrvlc:ea 
large inveetments from private cooperative sector to set such as grading, standardization ete. 

SIll/timlin/ 

Gross Rstum psr Hsctare of Cuhivation undsr various Crops 

(RsJHectare) 

Name of Name of 1998·99 1999-2000 2000-01 2001-02 2002-03 

2 3 4 5 6 7 

Wheat Haryana 18548.87 21042.94 18583.00 18212.79 18729.93 

Punjab 16916.54 20965.27 19944.64 18803.72 16714.76 

Uttar Pradesh 13049.93 13722.10 11602.47 11201.68 11494.94 

Paddy Anethra Pradesh 13817.59 12989.54 12447.50 11841.90 16918.73 

Haryana 12103.27 12610.13 17716.31 18354.62 14791.29 

Punjab 11312.87 17232.10 18350.96 21135.61 16293.65 

West Bengal 13327.06 10824.00 6672.73 7137.45 5736.83 

Jowar Karnataka 3140.37 2561.51 1213.68 833.21 777.85 

Maharashtra 5023.36 5445.95 2591.69 1865.05 5735.29 

Bajra Gujarat N.A. 3078.92 1826.14 5527.89 2787.58 

Uttar Pradesh 5985.66 7527.28 5039.80 5527.89 4792.93 

Maize Andhra Pradesh 6697.73 4104.31 2207.90 6125.24 6067.16 

Madhya Pradesh 3170.02 3212.46 1864.15 1734.75 1617.91 

Gram Madhva Pradesh 5728.94 7683.20 8754.89 10005.83 6642.61 

Uttar Pradesh 8662.31 N.A. 14824.76 12225.84 9245.41 

Amar Maharashtra 11480.93 10405.89 7080.38 9466.08 8552.90 

Uttar Pradesh 15132.73 14538.11 12845.11 12145.04 10086.45 

Soyabean Madhya Pradesh 5408.42 4235.31 4202.01 5605.75 2729.20 

Maharashtra 6149.83 5229.00 3897.31 6201.40 5232.62 

Ground Nut Guajrat 13392.21 4567.61 2410.63 15665.21 7766.62 

Tamil Nadu 9927.90 8417.73 6329.19 1870.35 5488.33 

Jute Assam 7891.48 10442.34 8965.71 8813.06 4805.76 

Weat Bengal 10398.42 11696.27 7652.54 9489.56 9895.20 
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2 3 4 5 6 7 

Sugarcane Karnataka 45899.76 44540.06 36432.70 42745.17 46031.34 

Maharashtra 28460.24 25602.39 15327.38 19285.87 19329.94 

Tamil Nadu 52573.00 62654.57 51881.99 50257.19 33311.87 

Uttar Pradesh 30411.43 27582.53 28129.91 28764.85 27719.18 

Cotton Andhra Pradesh N.A. 7785.64 12578.74 10731.05 20818.43 

Gujarat 14349.01 6312.10 1957.33 3710.00 8831.89 

Maharuhtra N.A. 6583.35 3304.54 2089.47 4000.68 

Note; 1. Gross return Is the difference between gross value of output and A" cost of cultivation (all expenses In cash and kind Including 
rent paid for ieued·ln land) 

2. N.A.;· Not Available 

R.I.... of Water to Kllrallall Region 

784. PROF. M. RAMADASS: Will the Minister of 
WATER RESOURCES be pleased to state: 

(a) the quantum of water released to Karaikal region 
under the Cauvery Accord during the last three years; 

(b) whether the water released is in accordance with 
the agreement; 

(c) if not, the causes for the breach of accord; 

(d) whether the Govemment proposes to consider a 
separate accord for Karaikal region; and 

(e) if so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) The 
quantum of water in Thousand MINion Cubic Feet (TMC) 
released to the Karaikal Region, as reported by 
Govemment of Tamil Nadu and by Union Territory of 
Pondicherry for the past thr.e year are as under: 

Water Year 

2002·03 

2003-04 

2004-05 

As reported by 
Govemment of 

Tamil Nadu 

3.089 

2.228 

8.816 

As reported by 
Union Territory of 

Pondicherry 

1.154 

1.008 

4.209 

(b) and (c) As per the Interim Order of Cauvery 
Water Disputes Tribunal (CWDT) dated 25.6.1991, 6 TMC 
of water of Karaikal Region of the Union Territory of 
Pondicherry will be delivered by the State of Tamii Nadu 
in a regulated manner. As per the Govemment of Tamil 
Nadu, the above 6 TMC of water has to be delivered 
within 205 mc of water to be delivered by the State of 
Karnataka to Tamii Nadu at Mettur annually. The Meetur 
Dam has realized water only 94.87 TMC in the year 
2002·03 and 65.16 TMC during 2003-2004 as againat 
the prescribed quantity of 205 TMC as per the CWDT 
interim order from Kamataka. There was heavy deficit in 
inflows during the above two years. 

(d) and (e) The Order dated 25th June, 1991 of 
CWDT is operative till the final adjudication of the dispute 
referred to the Tribunal. The Central Government on the 
request of the Tribunal has extended the time for 
submission of report and decision of the Tribunal by one 
year beyond 6.8.2005. 

Poultry IndU8try In A.P. 

785. SHRI BALAS HOWRY VAlLABHANENI: Will the 
Minister of AGRICULTURE be pleased to stete: 

(a) whether the Government Is aware that the poultry 
industry in Andhra Pradesh has suffered severely due to 
recent rains; 

(b) if so, the estimated loss to the industry; 
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(c) whether the Govemment proposes to provide any 
assistance to the State to meet the loss; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI T ASLIMUDDIN): (a) and 
(b) Yes, Sir. The State Govemment has estimated the 
loss at Rs. 29.20 lakhs. 

(c) and (d) The State will be provided necessary 
assistance on flnalisation of a proposal based on 
aasessment by a Central Team in this regard. 

Credit Pollcle. for Farmer. 

786. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the farmers of the country have been 
agitating against the so called anti-kisan policies of the 
Government, espeCially with regard to credit policies for 
farmers; 

(b) if so, the demands of the farmers; and 

(c) the reaction of the Government in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) The farmers in the country have 
been drawing the attention of the Govemment towa1'ds 
the problems of inadequate availability of credit, high 
Interest rate on agriculture loans, Insufficient debt relief 
measures, complexities in lending procedures including 
margin/security requirements for agriculture loans and have 
been demanding remedial measures in this rega.,:!. 

(c) (1) For providing adequate agricultural credit to the 
farmers, Govemment of India on June 18, 2004 
announced a farm credit package which Included 
doubling the flow of agricultural credit In three 
years. The major announcements were as 
under-

• Credit flow to agriculture sector to increase 0 
30% per year. 

• The branches of Commercial Banks (CBs) and 
Regional Rural Banks (RRBs) to be energized 
to enhance the flow of agricultural credit. 

• Under Special Agricultural Credit Plan (SACP), 
at least 100 new farmers should be financed at 
each rural and semi urban branches during the 
current year, resulting in enroUing about 50 Iakh 
new borrowers. 

• Financing at least 2 to 3 new investment projects 
in Plantation & Horticulture, Fisheries, Organic 
farming etc. 

• Finance at least 10 Agro Clinics in each district 
during the current year. 

• Public sector banks to lend more to small and 
marginal farmers and progreu in this behalf will 
be monitored. 

• Provide credit to tenant farmers and oral lessees. 

• Debt restructuring as opposed to debt write off. 

• Debt relief measures for 

- Farmers in distress 

- Farmers In arrears 

- OTS for smaH and marginal farmers 

- Loans to farmers for redemption of past 
debts from non-institutional lenders. 

• Refinements in Kisan Credit Card (KCC) Scheme 
and revt8itlng of Scales of Finance and realign 
the same to meet the realistic needs of the 
farmers especially capital-intensive agricultural 
operations. 

• Special package to promote technological 
upgradatlon in agriculture, agro-processing and 
agri-biotech. 

(2) Kisan Credit Card (KCe) is one of the key 
products developed to improve farmef" 
acce88ibIHty to bank credit for produotion 
purposes, simplify the credit delivery mechaniam 
and provide more flexibility in the use of credit. 
KCC Scheme aims at providing adequate and 
timely credit support from the banking system 
to farmers for their cultivation needs in a flexible, 
hassle free and cost effectiVe manner. The 
content of the scheme has been revised to 
include the investment and consumption credit 
needs of farmers. The progress in the Issuance 
of KCC is quite impressive and banks have 

.. 
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issued more than 530 lakh KCCs up to 31 st 
August, 2005. There Is coverage of risk of KCC 
holders against accidental death or pennanent 
disability upto a maximum of Rs. 50,000 and 
Rs. 25,000 respectively. 

(3) All the Public Sector banks have been advised 
to reduce their lending rate for agriculture to a 
single digit rate of not more than 9% per annum 
on crop loans upto a ceiling of Rs. 50,0001-. 
This rate will benefit most of the crop loan 
account holders and will cover almost all the 
small and marginal farmers. The banks have 
also been advised to ensure that the volume of 
credit to the agriculture sector does not decline 
due to the reduction in interest rate. Further, in 
case of Commercial Banks, there is a stipulation 
that the rate of interest charged from the ultimate 
borrower should not exceed their Benchmark 
Prime Lending Rate (BPLR) in case of loans up 
to As. 2 lakh. 

(4) To improve the economic condition of the 
indebted fanners, Government has advised the 
banks to undertake debt relief measures under 
the following heads in accordance with the 
guidelines issued by Reserve Bank of India 
(RBI)/National Bank for Agriculture & Rural 
Development (NABARD):-

• Farmers in distress-Rescheduling/ 
restructuring of the outstanding loan of the 
farmers as on 31st March, 2004 in the 
districts declared as calamity-affected by the 
State Govemment. Aescheduled loan shall 
be repayable over a period of five years, at 
current interest rates, including an initial 
moratorium of two years. 

Farmers in arrears-Loans in default of 
fanners who have become ineligble for fresh 
credit as their earlier debts have been 
categorized as IUb-atandard or doubtful ahaU 
be rescheduled as per the guidelines so 
that such farmers become eligible for fresh 
credit. 

On restructuring as above, the farmers will 
become eligible for fresh loans. 

(5) Banks have been advised to grant a one-time 
settlement (OTS) including partial waiver of 
interest or loan to the small and marginal farmers 

who have been declared as defaulters and have 
become inellgiJ)la for fresh credit. Banks have 
alao bean ~1sed to review cases where credit 
has been denied on the sole ground that a loan 
account was settled through compromise or write 
ofts. 

(6) In some parts of the country, farmers face acute 
distress because of the heavy burden of debt 
from non-Institutional lenders (e.g., 
moneylenders). Banks have been pennitted to 
advance loans to such fanners to provide them 
relief from indebtedness. 

(7) The banks have been advised to waive margin! 
security requirements for agricultural loans up 
to Rs. 50,000 and for agri-buainess & agri-cUnics 
loans up to As. 5 lakh. 

Houalng Scheme for Fishermen 

787. DR. K.S. MANOJ: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Union Government is supporting the 
State Govemments for implementing Housing Scheme 
under National Fishennen Welfare Scheme; 

(b) if so, the details thereof; 

(c) whether the Union Government has released its 
share to the State Govemments; 

(d) if so, the details thereof during the last three 
years and the current financial year, State-wise; and 

(e) if not the reasons therefor and the time by which 
it is likely to be released? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yes, 
Sir. 

(b) The unit cost of Rs. 40000 for construction of a 
fishennen house is shared by the Centrat and State 
Government on 50:50 basis. 

(c) to (e) The Central assistance is sanctioned to 
the States in installments on receipt of proposal., financial 
and physicai progress report pertaining to the funds 
released earller. The statement given State-wise details 
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of funds sanotioned for construction of fishermen houses 
under the 'Development of Model Fishermen Villages' 
component of the CentraHy Sponsored National Scheme 

of Welfare of Ashermen for the period 2002-03 to 2004· 
05 and 2005-06 (tiH 23.11.2006) i8 encloaed. 

Slats-wistl Ctlnlf'lll assislanctl sanctiontld during thtI las/ thfH )/Mrs (2002-05) and cumm! IinM1Cill/ JlNr till 
23111/2005 lor construction 01 houstls und6r the cOlT1p(JMl1l OflvrHt:lpmtH1! 01 ModBl FishtIfTT1III1 VII8gss 

of thtl Ctln!f'IIlly Sponsored Nationtll SchmTNI of We/faM of Fish8rmen 

(Rs. in lakh) 

SI.No. StateslUTs 2002·2003 2003·2004 2004·2005 2005-06 
(till 23.11.2005) 

2 3 4 5 6 

1. Andhra Pradesh 0 205.50 150.00 43.75 

2. Arunachal Pradesh 0 0 32.00 0.00 

3. Assam 0 0 4.60 10.00 

4. Bihar 32.10 0 66.69 0.00 

5. Chhattisgarh 0.00 0.00 0.00 49.80 

6. Daman and Diu 0.00 0.00 0.00 15.00 

7. Gujarat 0.00 63.00 0.00 0.00 

8. Jammu and Kashmir 44.75 20.00 50.00 30.00 

9. Jharkhand 20.00 62.00 100.00 289.00 

10. Karnataka 151.65 100.00 234.88 350.00 

11. Kerala 200.00 50.00 0.00 200.00 

12. Manipur 0.00 0.00 12.52 0.00 

13. Maharashtra 0.00 2.20 30.34 0.00 

14. Madhya Pradesh 24.75 0.00 20.00 0.00 

15. Nagaland 0.00 50.00 101.55 0.00 

16. Orissa 0.00 94.00 0.00 184.07 

17. Pondicheny 0.00 70.00 0.00 0.00 

18. Rajasthan 0.00 0.00 10.00 25.00 

19. Tamil Nadu 150.64 162.36 219.38 200.00 

20. Tripura 12.52 44.20 0.00 06.00 
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2 3 

21. Uttar Pradesh 103.50 

22. Uttaranchal 0.00 

23. West Bengal 0.00 

Total 739.91 

Tourism Promotion In South Aala 

788. SHRI RAJEN GOHAIN: 
SHRI HEMLAL MURMU: 

Will the Minister of TOURISM be pleased to state: 

(a) whether the Tourism Ministers of SAARC countries 
recently signed 8 declaration for joint efforts to promote 
tourism in South Asia; 

(b) if so, the details thereof; 

(c) the steps being taken by the Government to 
promote tourism in each State; and 

(d) the total funds allocated and released by the 
Union Government to the State Governments during the 
current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (8) Yes, 
Sir. 

(b) The declaration signed on 29 July, 2005 at 
Colombo provides for enhancing cooperation in tourism 
amongst the SAARC countries. It also resolves to 
formulate strategies for a proactive joint campaign to 
promote Inter and Intra-regional tourism. It further 
recognizes the need to reap benefits from areas of culture 
and heritage, eco and adventure tourism and other tourism 
products in a sustainable manner by all the countries in 
the South Asian Region. 

(c) Development and promotion of tourist plac .. is 
primarily the responsibility of the State Governments. 
However, Ministry of Tourism provides funds to the State 
Governments for development of tourism infrastructure 
projects which are prloritised in consultation with the State 
Governments every year. 

4 5 6 

28.00 306.90 211.50 

0.00 6.45 0.00 

40.00 160.00 150.00 

991.56 1505.31 1764.12 

(d) So far, the total funds sanctioned during current 
financial year for development of tourism infrastructure 
projects In different Statea is As. 269.7 erore. 

Veterinary Doctor. leaving Country 

789. DR. M. JAGANNATH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the Government is aware that some of 
the top ranking veterinary doctors are leaving the country 
in large number for the West paralyzing the veterinary 
services in the country; 

(b) if so, the reasons therefor; and 

(c) the measures being taken or proposed to be 
taken by the Government to tide over the crisis? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): <a) So 
far none of the State/Union Territory Govemments have 
reported the exodus of veterinary doctors in large numbers 
of the West paralyzing the veterinary services. 

(b) and (c) Question does not arise. 

/Trsnslationj 

Distreaa Sa" by Farmer. 

790. SHRI AVINASH RAI KHANNA: 
SHRI G.M. SIDDESWARA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the present status of procurement of paddy and 
rice State-wise; 
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(b) whether the Government has received complaints 0' luicides and distress sale 0' the8e commoditiel by 
farmers due to the . failure of Govemment agencies to 
procure the entire crops in various States particularly 
Punjab; 

(c) If 10, the details thereof; Stata.wise; and 

(d) the steps taken by the Govemment to procure 
the entire stocks of these commodities and prevent 
distress sale In order to mitigate the hardships of the 
farmers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Statewise Procurement 0' paddy and rice in 
Kharlf Mar1<etlng Season 2005-06 (as on 23.11.2005) is 
given in the enclosed Statement. 

(b) No such complaints on dlstreaa sale hu been 
received from various Statea Including Punjab by this 
Department during the current Kharif Marketing Season 

2005·06. 

(c) Doe8 not arise. 

(d) FCI alongwith the State Government and their 
agencies, undertake procurement of foodgralne confonnlng 
to Fair Average Quality (FAQ) Specifications at Minimum 
Support Pricee (MSP) at a large number of Cent .... for 
the Central Pool. 

In order to ensure, Inter alia, that the benefit of MSP 
scheme reaches the fanners, the Government has, in 
1997·98, introduced the scheme of Decentralised 
Procurement. This scheme is now In operation in various 
States. 

""'mtml 

StaIeIU.T. 

Progressive Prrxuf9f11t1f11 o! Khan! CsrtJSIs during 2005·06 

Msrktlling SHSon (Oct.·StIp.) 

(Figures in Tonnes) 
(Provlaional) 

Total ProgI888ive ProanmenI 2005-2006 Poeilion Correaponding PoIiIion 2004-2006 
Proc. Rice PIddy Tollf Inc. Over Coarse As on Rice Paddy Total Inc. CollIe 

2004-2005 (levy) in Pltv. Day Grains (levy) in Ovtr GrIII1B 
(m '000 Terms Terms Pnw. 
tomes) oIRict 01 Rice Day 

2 3 4 5 6 7 8 9 10 11 12 13 

AndaIlWl and Nic:obar Islands 

3904 65547 8776 71427 7246 141447 21/1112005 949 4020 613 86636 

BIhar 343 

19 21/1112005 8119 8119 

2837 2348 232437 158081 8188 57 2211112005 

13111f2005 

Gl4nl 

Haryana 1662 162992 2333876 1726688 7361 4891 2211112005 250555 1501878 1258813 37883 130250 
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2 3 4 5 8 7 8 9 10 11 12 13 

I1machaI Pradeah 2 

JamnaI and KaItmir 

JhIIIcIaId 

KII!IIIIIka 21 

KeraIa 33 

MIIIIya PrHeeh 42 848 588 370 S76 2111112005 

MINraIhIra 205 8716 4500 4500 8431 21/1112005 64 43 

NIgIIInd 11 

0riIII 1590 

Pondidlerry 

~ 9106 ern 11590205 7m314 4559 2211112005 578793 10021966 7293504 498 

R.,..., 22 1024 35 1047 400 - 2211112005 - 4460 

Tamil. 652 6 4 2211112005 16278 10906 185 

Uttar PI8deah 2971 36292 62896 78434 17650 2211112005 79168 61095 120102 74903 

lJIIaranchaI 316 2790 5747 6640 - 1611112005 4375 2931 

Wilt Bengal 944 

Total 24883 279670 14241544 9821704 50274 155402 917584 11616322 8700520 114042 216888 

Msrktlt AtriVilIs 01 p~~ Putr:Mst/d by MIIItJrs 

~ HIryIII8 lJIIar PIadtIh AncIva PrIdnh 

MIIk8Iing PrograsM Inc. Over ProgII8Iive Inc. Over ProgreuiYe Inc. Over P!OpIiw Inc. Over 
Season Pnlv. Day Pm. Day Pm. Day Pm. Day 

IIIrtrIt AnIvIII of PIddy 

2IJ05.2006 13720383 13004 3979003 33113 675000 34500 313405 35808 

2004-2005 13891026 2588 3286096 22193 883672 157076 165215 67408 

PIddy Pun:IIIB br ~I'I 
2005-2006 2130178 8819 1645127 28807 304829 34715 

2004-2005 3869070 1846 1784218 21646 8Z2577 141993 161195 66492 

Note: Procurement under decentralized procurement scheme In AAN. ChhattiagIm. Karnataka, KaraIa, 0rsIaa. Tamil Nedu. UttaIanchaI, UIt8r Pradeah 
& Wilt Bengal. 

For agencywlle brMkup 01 I1cI procul'8l'lMll1t and varietyWIII proc:uNtment 01 COIfIegrIIns pIeue Me OYefIeaf. 
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Agsncy-wi8s bnNIkup of procuftllT1Bf1l of Rictl and Paddy during 2005-206 Msrksling StNlS0f7 

(Position as on 23.11.2005) 

(Figures In Tonnes) 

Rice Paddy Tolal StaIeAJ.T. 
SWC Agro- Con- Total In Fel State esc Co-op Total Fel State esc Co-op 

GoY\. Gov!. Ind Fed Tenns 
ofAice 

AndImIn and Nicobar IIIInds 

AncIIII PIIdaIh 65547 65S47 4896 3880 ..., 8778 714iB 
AllIIn 

IIIhIr 

ChnIgIIt! 

ClillIIIIgIIh 2348 2348 232437 232437 ,., 
DIN 

Gujarat 

Hlryana 162992 - 162992 92951 649~72 1001658 200087 218329 171479 2333876 1726888 
HImachaJ PradIIh 

Jammu end K..,.,.. 

Jharfchlnd 

KarnaIIkI 

K8IIla 

MIcI1ya Pradesh 216 159 473 M 588 
Mlhal8lhtll '4643 2073 6716 4500 
Nagaland 

Orissa 

PondIcherry 

Punjab am san 1040410 2538858 276(249 2428037 1416809 1(010042 - 11S90205 m4314 
Rajuthan 1024 1024 35 35 1047 
Tamif Nadu 6 6 4 
Uttar Pradesh 765 35527 38292 40871 '4270 11061 - 62888 ~ 
lJItanInc1181 1140 lGSO 2790 2478 3268 5747 6640 
Welt Bengal 

~ 

Total 242683 37177 - 279810 1131508 32311022 2712614 368QQ08 16t_ te2I067 1714111 142"544 982171M 
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Cropwlse PI'DCIJmITlMf 

Andhl1l PIlIlMsh 

Crop Rice Paddy Totat Rice 

Khant 65547 8776 71427 

Rabi 

Total 66447 8776 71427 

ramil Nlltiu 

Crop Rice Paddy Total Rice 

Kuruvai 6 4 

Samba 

Total 6 4 

Vlltielywis8 Khlltif COIIrssgl1lins Procurement 

State Jowar Bajra 

Andhra Pradesh 

Chhattisgarh 

Haryana 4891 

Madhya Pradesh 102 

Maharashtra 5473 34 

Total 5575 4925 

"Includes Procurement by Tribal Development Corporation. 

'Procured by SFC. 

[English} 

Change In E •• entlal Commodltle. Act, 1955 

791. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government is considering to effect 
sweeping changes in the Essential Commodities Act 
(ECA), 1955 to bring It in consonance with the HberaJised 
economic environment in the country; 

Maize Ragi Total 

141447 141447 

57 57 

4891 

474 576 

2924 8431 

144902 155402 

(b) if 80, Whether some of the changes proposed 
restrict the said Act to specific sectors only; 

(c) if so, the details thereof indicating the sectors to 
be covered; 

(d) whether it is further proposed to empower the 
Union Government to make changes in the list of 
commodities and aehedules under the .aid Act; 

(e) if 80, the detaUs thereof; and 

(f) the time by which final decision is likely to be 
taken in this regard? 
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THE MINISTER OF AGRICULTURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) to (e) The 
provisions of the Essential Commodities Act, 1955 end 
the list of the easential commodities are being reviewed 
on the basis of their relevance In the context of 
liberalization and the need for dismantling of unnecessary 
or irrelevant restrictions on movement and distribution of 
essential commodities, particularly of agricultural 
commodities, across the country. After consultation with 
the concerned Ministries, it is proposed to amend the 
Act. 

(f) A Bill to amend the Essential Commodities Act, 
1955 will be introduced in the Parliament as and when 
a formal decision is taken in this regard at the appropriate 
level. 

Committee Report on Iron Ore 

792. SHAI BASU DEB ACHAAIA: Will the Minister 
of STEEL be pleased to state: 

. (a) whether the committee set-up by the Government 
to look into the issue of iron ore has since submitted its 
report; 

(b) if so, the details thereof; 

(c) whether the Government has examined the 
recommendations made therein; and 

(d) if so, the details thereof and action takanIproposed 
to be taken thereon? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) The Ministry of Steel, constituted 
an "Expert Group', on 20th April 2005, for formulating 
guidelines for preferential grant of mining leases, for iron 
ore, manganese ore and chrome ore, by State 
Governments. The report of the "Expert Group' was 
submitted on 26th August, 2005. The "Expert Group· has, 
in its report, recommended a ·Scheme of Preferences" 
for grant of mining leases by State Governments with 
regard to iron ore and chrome ore. Details of the "Scheme 
of Preference" are given in the enclosed Statement. 

(c) and (d) The recommendations of the "Expert 
Group" are under examination of the Government. 

Dsl8i/S of RllCDlTlfTlWKislion8 of 1M EJqMtt GIOUP 

The recommendations of the Expert Group are limited 
to leases for iron ore and chrome ore and basically 
consists of a "the schemes of preferences" to be applied 
while deciding on applications for iron ore and chrome 
ore leases under Section 11 (5) of the Mines and Minerals 
(Development and Regulations) Act, 1957.The features 
of the scheme of preferences are as under. 

Scheme of Preferenc .. : Iron Ore: 

• In the scheme of preferences for iron or. 
·Preference A" is for allotment of mining leUe8, 
on captive basis for steel plants. Within this 
preference group, steel plantslprojects have been 
given varying priorities. Conditions are prescribed 
for each category. The order of priority is as 
follows: 

Priority 1: existing integrated pubic sector 
steel plants both for existing capacities and 
projected expanSion up to 2019-20 to meet 
30 years requirements. 

Priority 2: existing fully integrated steel 
plants owned by widely held Indian public 
limited company with capacity of 2 million 
tonnes per annum (tpa) and above both 
for existing capacity and brown field 
expansion up to 2019-20. 

Pri~rity 3: Greenfield plants of 2 million Ipa 
plus capacities promoted by Indian widely 
held public limited company coming up in 
iron rich scheduled areas and brown field 
and green field plants (promoted by widely 
held Indian public limited company) of 4 
million tpa capacities planned for 
commissioning up to 2011-12. 

Priority 4: Green field plants with minimum 
1 0 million tpa capacities promoted by 
international steel companies through FDI 
in widely held Indian public limited 
company. 

Priority 5: Consortium of iron and steel 
producers with a combined capacity of 
minimum 2 million tpa. 

• Preference B is with regard to mining companies 
and, within this group, first priority is for public 
sector mining companies; the second for 
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prof8l8ionaUy managed companies with proven 
track record of reclamation and beneficiation for 
allotment of leases' which contain 90% ores of 
below 55% Fe content and the third priority to 
go to widely held Indian public limited companies 
with proven mining track record but with 
a commitment to supply ores to domestic 
plants. 

• Some important notes and provisos attached to 
the scheme are: 

Steel plants must use 60% of iron ore fines 
through agglomeration and concurrently mine all 
ores above 55% Fe. 

All cases for grant of leases for expansion/brown 
field and green field projects should be given 
only in principle approval in the first place and 
actual grant of leases should be tied up with 
implementation of end use project. 

Preferences should not be tied to location of 
plant or related to boundaries of any particular 
state. 

Except where leases are given for Foreign Direct 
Investment projects, where swaps may be 
allowed, none of the captive allottees should 
undertake exports or domestic sales of ore. 
However, domestic sale of agglomerates and 
beneficiated ores can be permitted. 

Memorandums of Understanding already entered 
into by State Governments to be reviewed, 
amended or revoked as necessary to bring them 
in conformity with the scheme of preferences. 

Preferential scheme, after consulting the Attorney 
General, may be suo-motto brought before the 
Supreme Court so as to avoid future litigation. 

Scheme of Preference.: Chrorne-Ore 

First priority: Existing charge chrome and ferro-
chrome plants to meet 30 year's requirements. 

Second priority: Brownfield expansion/green field 
projects (to be commissioned within 2 years) to 
meet 20 years needs. 

No export, by the captive aHottee., of natural 
ore to be permitted. 

The Expert Group has also recommended that the 
Orissa Govemment should throw open reserves for which 
OMC has no prospecting/mining plan within the next 6 
years. 

793. 

Integrated Potential Flahlng Zone 
Multilingual Advlaorle. 

SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V. PATEL: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether integrated potential fishing zone mUlti-
lingual advisories have been developed in various coastal 
States; 

(b) if so, the details thereof, State-wise; 

(c) whether search time for fish has beGn reduced 
after the usage of these advisories; 

(d) if so, the details thereof; and 

(e) the extent to which fishing community has Improve 
their socio-economic status thereby? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) Yes, 
Sir. 

(b) As per enclosed statement. 

(c) to (e) The Potential Fishing Zone Information to 
the traditional and mechanised fishing boat operators is 
provided by passing the same to fish landing centres 
through faxiE-maii and by displaying on electronic boards 
at landing centres. The information is on the rich fish 
resources available in the various depth zones along the 
Indian coast and also on distances from the fishing 
harbours/landing centres. The fishermen can directly reach 
the fishing grounds without wastage of fuel and time. 
This adds to their profitability and thereby improves their 
socia-economic condition. 
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SIIItNnMIt 

List of Oispl8y Boards Inslalled/proposed al 
lIenous locations 

51.No. Board location 

1. Veraval 

2. Ratnagiri 

3. Panjim 

4. Malpe 

5. Bypora 

6. Neendakara 

7. Munambam 

8. Vypeen Island 

9. Thangachimadam 

10. Nagapattlnam 

11. Thengalthattu 

12. Veerampattinam 

13. Royapuram 

14. Nizampatnam 

15. Mach~ipatnam 

16. Kakinada 

17. Viaakhapatnam 

18. Gopalpur 

19. Diamond Harbour 

20. Fizergunj 

21. Kakadweep 

22. Port Blair 

23. Agalti 

/Translation} 

State~' 

Gujarat 

Maharashtra 

Goa 

Kamataka 

Kerala 

Kerala 

Kerala 

Kerala 

Tamil Nedu 

Tamil Nadu 

Pondicherry 

Tamil Nadu 

Tamil Nadu 

Andhra Pradesh 

Andhra Pradesh 

Andhra Pradesh 

Andhra Pradesh 

Orissa 

West Bengal 

West Bengal 

West Bengal 

Andaman Island 

Lakshadweep 

Condition of ESI Hospttals 

Status 

Installed 

Installed 

Installed 

Installed 

Installed 

Installed 

Installed 

Installed 

Installed 

InstaUed 

lnetelled 

InstaHed 

Installed 

Propoaed 

Proposed 

Installed 

Installed 

Installed 

Installed 

Proposed 

Proposed 

Proposed 

Installed 

794. SHRI BRAJESH PATHAK: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to state: 

(a) whether the Govemment Is aware of the poor 
condition of E.S.I. Hospitals; 

(b) if so, details thereof; 

(c) whether the plans have been formulated by the 
Government to improve the condition of E.S.1. Hospitals; 

(d) if so, the details thereof; and 

(e) the amount to be allocated for the implementation 
of these schemes during the current financial year? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) The 
condition of ESI Hospitals and their working in the Country 
is generally satisfactory. 

(c) and (d) The measures being takan to further 
Improve the facilities In various ESI Hospitals in the 
country intaralia include the following: 

(i) Modernization of State Government run ESI 
Hospitals-Action plans have been drawn up to 
augment the availablHty of equipment and for 
upgrading and modernizing the diagnostic and 
clinical facilities; 

(ii) Tie up arrangements for' speciality/super 
speciality services-To provide more 
comprehensive Medical services to Insured 
Persons and their families, tie-up arrangements 
with specialized hospitals have been made by 
various State Governments. Also a Revolving 
Fund mechanism has been put in place for 
easily acceSSing such services. 

(iii) Model Hospitals Scheme-One hospital per State 
has beentis being taken over, with the consent 
of State Government concerned by ESI 
Corporation to be run directly so as to give 
financial relief to the State Governments. These 
hospitals are better equipped and their scope of 
services is being widened to provide 
comprehensive secondary care medical services. 

(iv) Augmenting funds for proviSions of medical 
care-The ceiling for reimbursement of 
expenditure on provision of medical care by 
State Government has been enhanced from 
Rs. 7501- to Rs. 900/- per In$\lred P8t'80n family 
unit w.e.f. 1.4.2005. 
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(e) In the budget of 2005-06 ESI Corporation has 
allocated Rs. 823.98 crores for providing medical services. 

{English! 

Revival of IDPL and HAL 

795. SHRI AJOY CHAKRABORTY: Will the Minister 
of CHEMICALS ANO FERTILIZERS be pleased to state: 

. (a) whether the Government is considering any 
proposal to reorganize and revive the Indian Drugs and 
Pharmaceutioafs Limited (IDPL) and Hindustan Antibiotics 
Limited (HAL); 

(b) if so, details thereof; 

(c) whether the Government has decided any time 
frame to complete the re-organisation and revival 
programmes; and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) The proposals to revive Indian 
Drugs & Pharmaceuticals Limited and Hindustan Antibiotics 
Limited have not been finalised. 

(c) No, Sir. 

(d) Does not arise. 

Purc:ha •• by N.C.C.F. 

796. SHRI RAGHUNATH JHA: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Government has directed the National 
Consumer Cooperative Federation (NCCF) to purchase 
branded products either from the manufacturer directly 
or, failing which, through their authorized distributors only; 

(b) if so, whether the NCCF has engaged suppliers 
who are neither the manufacturers nor their authorized 
distributors for supplying branded products; 

(c) if so, the reasons for defying the said directions 
by NCCF; 

(d) the action proposed to be taken against the 
officials responsible therefor; 

(e) whether NCCF has been p,ocuring HP computers 
and cartridges etc. from RSRs at higher prices and not 
from the company or Its authorized dealers directly; and 

(t) if so, the remedial aelion the Government proposed 
to take in this regard? 

THE MINISTER OF AGRfCUL TURE AND MINISTER 
OF CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION (SHRI SHARAD PAWAR): (a) National 
Cooperative Consumers' Federation of India Ltd. (NCCF) 
has been advised by the Government to evolve a system 
to enforoe transparency in procedure for procurement end 
supplies. NCCF has been procuring branded Items from 
manufacturers or their authorized distributors/channels. 

(b) NCCF has Informed that they are procuring 
supptles from manufacturers or their authorized distributors! 
channels. 

(e) and (d) Do not arise. 

(e) NCCF has informed that they are procuring HP 
Computers from the authorized distrlbutora of HP and 
Cartridges from the authorized RSRa as per rate contract 
and tripartite agreement between HP, NCCF and the 
distributors at most competitive rates. 

(f) Does not arise. 

Irrigation Potentia' 

797. SHRI,PRABHUNATH SINGH: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether targets were fixed for creation of irrigation 
potential under major and madium irrigation projects; 

(b) if so, details thereof; 

(e) the extent to which irrigation potential have been 
created so far together with reasons for the shorttall, If 
any, in the Irrigation potential; and 

(d) the steps taken to complete the projects and to 
achieve the targets of irrigation potential? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) Yes, 
Sir. 
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(b) A target of creation of 9.936 mUlion hectare is 
likely to be achieved under major & medium irrigation 
projects was set for the Tenth Five Year Plan. 

(c) Upto the end of 2004-05, an irrigation potential 
of 3.367 miHion hectare is likely to be achieved under 
major & medium irrigation projects. 

(d) Irrigation development is a continuous process 
and the responsibility of planning, execution and funding 
of all types of irrigation projects primarily rests with the 
State Governments. However, for early completion of 
ongoing major & medium irrigation projects, Government 
01 India provides Central Loan Assistance (CLA) to the 
State Govemments under the Accelerated Irrigation Benefit 
Programme (AIBP) since 1996-97. CLA under AIBP is 
alao provided for minor irrigation schemes of the special 
category States comprising the North Eastern States & 
Sikkim, the hilly States of J&K, Himachal Pradesh & 
Uttaranchal as well as the drought prone Kalahandi, 
Bolangir & Koraput district of Orissa with effect from 1999-
2000. The criteria of AIBP have further been relaxed to 
include new minor irrigation scheme with potential more 
than 100 hectare in non-special category State with 
preference to tribal areas and drought prone areas. The 
special dispensation of loan/grant have also been 
extended to drought prone areas, flood prone areas and 
tribal areas at par with special category States. Further, 
creation of irrigation potential of 10 million hectare is 
also envisaged under Bharat Nirrnan during next four 
years. 

(Translation} 

Increase In Food Subsidy 

798. SHRI ASHOK KUMAR RAWAT: 
SHRI MUNSHI RAM: 
SHRI SHISHUPAL N. PATLE: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI NARENDRA KUMAR KUSHAWAHA: 

Will the Minister of CONSUMER AFFAIRS, FOOD 
AND PUBLIC DISTRIBUTION be pleased to state: 

(a) the extent of increase in the burden of food 
subsidy registered due to the declaration of Minimum 
Support Priot (MSP) of wheat; 

(b) whether the Food Corporation of India (FCI) 
proposes to iuue bonds for procurement of wheat; 

(c) if so, the details thereof; 

(d) the target fixed for the procurement of wheat 
during the current season; and 

(e) the estimated Increase in the expenditure Incurred 
on procurement of wheat over the previous year? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, Fo.OD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The additional outgo of food subsidy on 
account of increase in the MSP by Rs. 10 for wheat and 
consequent increase in incidentals on total procurement 
for the Central Pool for Rabi 2005 Is approximately 
Rs. 175 crore. 

(b) and (c) The Government has pennltted the Food 
Corporation 01 India (FCI) to float bonds unto Rs. 5000 
crore during 2005-06 (in Phase-II) to meet part of the 
Working Capital requirements. Earlier, the FCI mobilized 
Rs. 5000 crore through bonds (in Phase-I) between 
February to June 2005 under Government Guarantee. 

(d) Procurement of foodgrains under Minimum Support 
Price (MSP) operations is ·open ended" and no target is 
fixed. 

(e) f$ at (a) above. 

{English! 

Announcement of New Minimum Support 
Price for Rebl 

799. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Government has announced the new 
Minimum Support Price (MSP) for Rabl season; 

(b) If so, the details thereof, crop-wise; and 

(c) the criteria fixed for fixing the MSP rates? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. The Government has announced 
the Minimum Support Prices (MSP~) for 2005-06 Rabi 
season on 29th September, 2005. 
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(b) The Minimum Support Price for the Rabi Crops 
of 2005-06 season have been fixed as follow: 

(Rs. per quintal) 

Commodity Minimum Support Price 

Wheat 650 

Barley 550 

Gram 1435 

Masur (Lentil) 1535 

RapeseedlMustard 1715 

Safflower 1565 

Toria 1680 

(c) The Govemment decides on the Minimum Support 
Prices (MSPs) for various agricultural commodities taking 
into account the recommendations of Commission for 
Agricultural Costs and Prices (CACP), the views of State 
Governments and concemed Central Ministries as well 
as such other relevant factors, which in the opinion of 
the Government, are important for fixation of MSPs. While 
recommending MSP, the CACP analyses the cost of 
cultivation/production, trends and spread of input use, 
production and productivity of the crop concerned, 
domestic and global market prices, Inter-crop price parity, 
supply-demand situation, procurement and distribution and 
terms of trade between agriculture and non-agriculture 
sector, etc. 

Encouregement to Apiculture Industry 

800. SHRI SANAT KUMAR MANDAL: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) the various steps t8kenlbelng taken by the 
Government to encourage apiculture Industry in the 
country; 

(b) the number of projects regarding apiculture 
received from various States including Weal Bengal during 
the last three years, State-wise; 

(c) the number of proposals cleared and pending for 
clearance as on date; and 

(d) the time by which the remaining projects are 
likely to be cleared? 

THE MIN1STER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The Khadl & Village Industries Commission 
(KVIC) is implementing various programs for encouraging 
apiculture in the country. The steps taken for 
encouragement of apiculture include: 

1. Training on skill upgradatlon for Apis Mellifera 
and Cerana. 

2. Skill upgradation for Apia Dorssata. 

3. Quality upgradatlon by processing Honey, 
through Scientific Honey Processing Units. 

Besides, the Department of Agriculture & Cooperation 
(DAC) is implementing a Centrally Sponsored Scheme 
on "National Horticulture Mission (NHM)". Pollination 
support through bee-keeping is one of the component in 
the Scheme. DAC has also been implementing a Centrally 
Sponsored Scheme on Macro Management in Agriculture-
Supplementation/Complementation of State effort through 
Work Plan under which Development of Bee Keeping for 
Improving Crop productivity was one component. This 
component Scheme has been subsumed under NHM from 
2005-06. 

The National Horticulture Board (NHB) is also 
providing assistance for th~ promotion of Bee keeping 
through their scheme on Development of Commercial 
Horticulture through Production and Post Harve.t 
Management. 

(b) and (c) The State-wise details regarding number 
of projects received and sanctioned by the KVtC and 
NHB during the last three years are given in the enclosed 
Statement. KVIC have received three projects under 
sanctioned and one project was rejected/referred back. 

(d) Only one project is pending for clearance from 
Andhra Pradesh, in KVIC, which Ia likely to be cleared 
by the end of December, 2005. 
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SMMm.nt 

Stsltl-wiss titJlIIlls 01 Projsets SIInc#ontJd lor Apicultuftl during ths Il1sl thIN YMIB. 

SI.No. Name of the State 

Project 
received 

1. Andhra Pradesh 3 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 7 

5. Gujarst 

6. Haryana 

7. Jharkhand 4 

8. Kamataka 

9. Maharashlra 

10. Kerala 

11. Mizoram 

12. Nagaland 2 

13. Orissa 

14. Rajasthan 

15. Uttar Pradesh 2 

18. Uttaranchal 2 

17. Tamil Nadu 

18. West Bengal 3 

Total 26 

Water for Irrigation 

801. SHRI PAWAN KUMAR BANSAL: Will the 
Minister of WATER RESOURCES be pleased to stale: 

<a) th,.. preHnt availability of water, for irrigation 
purposes available in Union territory of Chandigarh; 

No. of Projects Sanctioned 

KVIC NHB 
Project Rejected/re- Sanctioned Sanctioned 

sanctioned ferred back Under Under 
Scheme on Scheme of 
Commercial Macro 
Horticulture Management 

2 

4 3 

2 

2 2 

2 

13 

3 

3 

8 8 

2 3 2 

2 1 

2 

12 13 23 

(b) whether the need is likely to increase substantially 
in the near future; and 

(c) if so, projections of such requirement and steps 
taken to meet the need? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 



369 Wriltsn AnsWl9I5' AGRAHAYANA 7, 1927 (SskB) 370 

MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) The 
present availability of irrigation in rural areas of Union 
Territory of Chandigarh is through under ground sources. 
The irrigation is done from 31 tubewells drilled in different 
villages. The. capacity of these 31 tubewells is 18.57 cubic 
feet per second (cusecs). 

(b) As the area under agriculture is decreasing day 
by day, the demand of water for irrigation is not likely to 
increase in near future. 

(c) Do not arise. 

/Tmnslllfion] 

Production of Steel 

802. SHRI VIJOY KRISHNA: Will the Minister of 
STEEL be pleased to state: 

(a) the total estimated production and demand of 
steel in the country by the year 2020; 

(b) the approximate Quantity of iron ore available in 
the country at present; and 

(c) the locations of iron ore mines available In the 
country, State-wise? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) In the National Steel Policy It has been 
envisaged that by 2019-20 the country would attain an 
indigenous production of 110 miiiion metric tonnes of 
finished (carbon) steel and the domestic demand for the 
same by that time would be 90 million metric tonnes. 

(b) The in-situ reserves of relatively rich iron ore in 
India are 11.43 billion tonnes of haematite and 10.68 
billion tonnes of magnetite ores. 

(c) State-wise location of principal iron ore mines in 
the country is given in the table below: 

Name of State 

1. Chhattisgarh 

2. Goa 

3. Jharkhand 

4. Kamataka 

5. Orissa 

Location of Iron Ore Mine 

Durg, Dantewada 

North Goa, South Goa 

Singhbhum (West) 

Chickmagalur, Bellary, 
Chitradurga 

Keonjhar, Sundargartl 

/EngIish] 

Gram. to State. for Uft Irrigation Scheme. 

803. SHRI P.S. GADHAVI: Will the Minister of 
WATER RESOURCES be pleased to atate: 

(a) whether the grants are being given by the 
Government to th., Stat.,. for lift irrigation scheme. run 
by marginal farmars and farming groupe; and 

(b) if so, the details thereof and the asaistance 
provided to the State Governments during the last three 
years, State-Wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRiES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) The 
Central Govemment is providing Central Assistance under 
the Accelerated Irrigation Benefits Programme (AIBP) since 
1996-97 for such approved major/medium irrigation 
projects proposed by the States which are in an advanced 
stage of construction and beyond the resources capability 
of the States that can be completed in four financial 
years. With effect from 1999-2000, the surface water Minor 
Irrigation Schemes of special category States (North-
Eastern States, Sikklm, J~mmu and Kashmir, Himachal 
Pradesh and Uttaranchal and undivided Kalahandl, 
Bolangir and Korapat districts of Orissa) are also eligible 
for central assistance under AIBP. Grant component has 
been introduced under the programme since 2004-05. 
There is no scheme by which Lift Irrigation Schemes run 
by marginal farmers and farming groups are being funded 
by the Central Govemment. 

(b) Does not arise. 

Huge Margin. by Pharma Companl •• to Retel ..... 

804. MOHO. MUKEEM: 
SHAI MUNAWAR HASSAN: 

Will the Minister of STEEL be pleased to state: 

(a) whether the Govemment is aware that the pharma 
companies are giving huge margins to retailers on their 
generic medicines; 

(b) if so, the details thereof alongwith the extent of 
margins given by the said companies; and 
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(c) the steps taken by the Government to stop this 
practice and save the poor patients? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) Prices of Scheduled drugs and 
medicines are fixed by the National Pharmaceutical Pricing 
Authority (NPPA) In accordance with the provisions of 
the Drugs (Prices Control) Order, 1995 (DPCO, 95). The 
trade margin to retailers in respect of Scheduled 
formulations is fixed at 16%. Prices of non· Scheduled 
medicines are fixed by the manufactures themselves 
keeping in view various factors like cost of production, 
marketing/selling expenses, R&D expenses, trade 
commission, market competition, product innovation, 
product quality etc. The Government takes corrective 
measures where the public Interest is found to be 
adversely affected. 

The Government/National Pharmaceutical Pricing 
Authority (NPPA) regularly monitors the movement of 
prices of medicines of mass consumption marketed 
through trade channel and Intervenes whenever instances 
of unreasonable increase in prices IUfectlng public interest 
adversely are noticed. 

The National Pharmaceutical Pricing Authority (NPPA) 
has collected data on trade margin being offered by the 
manufacturers to the retailers for a limited sample. It was 
noted that some manufacturers had offered high margin 
to the retailers. tiowever, the markl(lt share of such 
medicines was small. '. 

A Task Force under the Chairmanship of Dr. Pronab 
Sen, PrinCipal Adviser, Planning Commission was 
constituted to explore options other than price control to 
make available life saving drugs at reasonable prices. 
The Task Force has submitted its report to the 
Government on the 20th September, 2005. 

The Government in consultation with various 
stakeholders is examining the recommendations of the 
Task Force. Based on this a new Pharmaceutical Policy 
is likely to be announced shortly. 

The drug policy, as amended from time to time is 
directed towards ensuring abundant availability of quality 
drugs at reasonable prices. 

Agriculture M.'a-Exh,bltlon at Jamnagar 

805. SHRI VIKRAMBHAI AAJANBHAI MADAM: WUI 
the Minister of AGRICULTURE be pleased to state: 

(.) whether the Govemment has any plan to organize 
some Agriculture Mel·Exhibitions in the country particularly 
in district of Jamnagar, Gujarat; and 

(b) if so, the details thereof alongwith the time by 
which the said exhibition Ie likely to be organized 
indicating the central funds earmarked therefor, State· 
wise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) The Government of India has planned to 
organize Krishi Expo at Pragati Maidan jointly with the 
india Trade Promotion Organization. The Government of 
India has also planned to support five Regional and two 
other Agriculture Fairs to be organized by the State 
Agriculture Universities or similar institutions. There is no 
state-wise earmarking of funds in this regard. 

There is no proposal to organize an Agricultural Fair 
cr Exhibition in Jamnagar District of Guiarat. However, 
States have the flexibility to include State and or District 
level agriculture fairs in their State Extension Work Plan 
under the Centrally Sponsored Scheme 'Support to State 
Extension Programme for Extension Reforms,. 

(b) Does not arise. 

/Translah'onj 

Second Green Revolution 

806. SHRI RAGHUVEER SINGH KOSHAL: Will the 
Minister of AGRICULTURE be pleaeed to state: 

(a) whether the Government propose. to introduce 8 

Second Green Revolution in the country; 

(b) if so, the details and objectives thereof; 

(c) whether the Government is making efforts to check 
the declining trend in production of coarse grains and 
other agricunural products; 

(d) if so, the details thereof; 

(e) whether the Government is aware that the 
increase in Minimum Support Price of agricunural products 
is not commensurate with the increase In price of 
agricultural in-puts; 
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(f) If so, the details thereof Showing comparative 
increase in Minimum Support Price (MSP) and agricultural 
inputs; and 

(g) the steps taken by the Government to make MSP 
relevant to price rise? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (d) The Government of India i8 already 
implementing a number of schemes to enhance the 
production and accelerate agricultural growth. For 
increasing the production and productivity of coarse 
cereals, Integrated CerealS/Coarse Cereals Development 
Programme is being implemented under the Macro 
Management Programme. Besides, the Maize, Pulses and 
Oilseeds Development Programmes are being 
implemented under the Integrated Scheme on Oi/seeds, 
Pulses. Oilpalm and Maize (ISOPOM). National 
Horticulture Mission has also been launched during 2005-
06 to promote horticulture In the country. All these 
schemes are under implementation to achieve higher 
growth in agriculture on a sustainable basis. 

(e) to (g) While recommending the Minimum Support 
Price (MSP), the Commission on Agricultural Costs and 
Prices (CACP) takes Into account an the relevant factors, 
including rise in input costs and resultant increase in the 
cost of production in different States. 

/English} 

Bantpanl Dam In MegMlaye 

807. SHRI NARAYAN CHANDRA BORKATAKY: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) whether the Barapani Dam In Meghalaya in quite 
old; 

(b) if so, the steps the Govemment has taken for its 
safety; and 

(c) the details of various water laws including 
International Water law and legislatlon as applicable 'n 
India with special reference to Assam alongwith 
implementation and monitoring mechanism for these laws? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) The 
Umiam (Barapani) Dam in Meghalaya is 40 years old. It 
was completed and commissioned In 1966. 

(b) Meghalaya State Electricity Board had reported 
problem of seepage in the gallery of dam and referred 
the case to Central Water Commission (CWC) seeking 
necessary advice. CWC is analysing the Information/data 
made available in this regard for providing necessary 
advice to ensure the safety of the dam. 

(c) The River Board Act, 1956 and Inter-State River 
Water Disputes Act, 1956, enacted by the Parliament are 
applicable to the whole of India. Brahmaputra Board Act, 
1980, enacted by the Parliament is for the plaMing and 
integrated implementation of measure. for the control of 
floods and bank erosion in the Brahmaputra valley and 
for matters connected therewith. These acts are 
administered by the Central Govemment (Minl8try of Waler 
Resources). 

Work Done under NHM In State. 

808. SHRI JUAL ORAM: 
SHRI PARSURAM MAJHI: 

Will the Minister of AGRICULTURE be pleased to 
state the details of the wor1< done under the National 
Horticulture Mission (NHM) since Ita inception in each 
State? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS. FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHIlESH PRASAD 
SINGH): The Department of Agriculture & Cooperation, 
Mlnietry of Agriculture has launched a Centrally Sponsored 
Scheme on "National Horticulture Mission (NHMt during 
the X Plan with effect from May 2005 with a total outlay 
of Rs. 2300.00 crore for the holistic development of 
Horticulture Sector. Since then. Operational GuideNnes of 
the scheme were issued and the State Governments were 
requested to fumish their Annual Action Plans (AAP). 
The AAPs were considered by Executive Committee of 
NHM in different meetings and the plans in respect of all 
the 18 States covered under NHM have been approved. 
The list of States for which the AAPshaV8 been approved 
is enclosed as Statement. 
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SIII.",."t 

LIllI 01 St61t18 lor whiqh Annlllll Action PIaM Mvt!I 
Mn IIPPfOvt!Id undBr' thtl National Hotficultum Mission 

S.No. States 

1. Andhra Pradesh 

2. Bihar 

3. Chhattisgarh 

4. Delhi 

5. Goa 

e. Gujarat 

7. Haryana 

8. Jharkhand 

9. Kamataka 

10. Kerala 

11. Mahdya Pradesh 

12. Maharaahtra 

13. Orissa 

14. Punjab 

15. Rajasthan 

16. Tamil Nadu 

17. Uttar Pradesh 

18. West Bengal 

Allocation for Krlahl Vigyan Kendru 

809. SHRI S.K. KHARVENTHAN: Will the Mini8ter of 
AGRICULTURE be pleased to state: 

(a) whether the Govemment has any proposal to 
inorease the allocation of Krishi Vigyan Kendras (KVKs); 

(b) if so, the details thereof; 

(c) whether there is also a proposal to give awards 
and more grants to KVKs showing good performance; 

(d) If 80. the details thereof; and 

(e) the steps taken to improve the functioning of the 
KVKs? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) and (b) Yes, Sir. The allocation of KVKs 
has been inoreased to 860.00 erores during the X Plan, 
against the actual expenditure of Rs. 275.48 crores during 
IX Plan. 

(c) and (d) Yes, Sir. The Indian Counoll of Agricultural 
Research has instituted ICAR Award for Outstanding KVK. 
The Award is given biennially to recognize outstanding 
performance and to promote a sense of institutional pride 
and belongingness in the mind of functionaries of the 
K\,Ks. Each award consists of a citation, a plaque and . 
cash incentive for development of additional facilities for 
the KVK. 

(e) The steps taken to improve the functioning of the 
KVKs are as follows:-

• Providing electronic connectivity to KVKs with 
the State Agricultural Universities and ICAR 
Institutes for availability of technology information 
to the farmers by the KVKs. 

• Creation of Soli and Water Testing facilities in 
the KVKs. 

Anlalance by Foreign Agencl.. for Agriculture 

810. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of AGRICULTURE be pleased to state: 

(a) the details of the financial IWSistance given by 
the World Bank and other foreign agencies for 
development of agrlcutture during 2003-04 and 2004-05; 

(b) the details of assistance utilized; 

(e) the total amount sanctioned by the Govemment 
of Gujarat for the purpose; 

(d) whether the Govemment of Gujarat has utlfized 
this amount fully; and 

(e) if not, the reasons for the same? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
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SINGH): (a) to (e) tnfonnation is being collected and will 
be laid on the Table of the House. 

Production of Polymer. 

811. SHRI CHANDRAKANT KHAIRE: WiD the Minister 
of STEEL be pleased to state: 

(a) the production of polymers recorded in the country 
particularly in Maharashtra during the last three years, 
state-wise; 

(b) the details of proposals under consideration for 
development of polymers for multiple use, state-wise; 

(c) the details research and development propos.1I 
cleared for development of polymers during the last three 
years; state-wise particularly in Maharashtra; and . 

(d) the steps taken to identify new areas in publici 
private sectors where the use of polymers can play a 
vital role? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) The production of polymers in the country 
state-wise is as follows:-

State 2002-03 (M.l) 2003-04 (M.l) 2004.()5 (MI.) 

Andhra Pradesh 65204 74502 67620 

Gujarat 2374144 2511210 2618761 

Haryana 3879 48n 8017 

Maharashtra 679699 695883 804840 

Rajasthan 34593 35496 39001 

TarnH Nadu 144647 145786 127251 

Uttar Pradesh 291058 263650 299123 

West Bengal 581861 76n63 813132 

Total 4175085 4499167 4n5745 

(b) to (d) The petrochemical industry, of which 
polymers are a part, is deregulated and delicensed. There 
is no restriction on Foreign director Investment also. This 
department, fherefore, does nol regulate specific proposals 
for development or for research & development. However, 
the department is in the process of finalizi'"lg a National 

Policy on Petrochemicals to give a fillip to the growth of 
this sector, including polymers. 

[Tl'llnSlalionj 

Privata Parttclpetlon In Fore.. Development 

812. SHRI HANSRAJ G. AHIA: Wli the Minister of 
ENVIRONMENT AND FORESTS bepte~ to state: 

(a) whether the Govemment proposes to prepare a 
new scheme for increasing the fore8t area with the 
participation of the private sector; 

(b) if so, the details thereof; 

(c) whether the Govemment prop0H8 to amend the 
Forest Act to facilitate the implementation of the scheme; 

(d) the progress report of affo .... tation programm .. 
In the country as on date; 

(e) whether the Gov.mment Pf'OPOH8 to Incr .... 
the annual rate of afforestation; and 

(f) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Ministry of Environment and Foreata 
have issued guidelines under the Forest (Conservation) 
Act, 1980 for participation of private sector through 
Involvement of Non-Govemment Organization and Foreet 
Department in afforasation/rehabllitation of degraded forest. 

(c) No, Sir. 

(d) The targets for tree planting under Point 16A 
and 16B of the 20-Point Programme in the country for 
the year 2004-05 were 12,923 lakh seedlngs and 
14,n,870 hectares of area respectively. The reported 
achievements against the.e targets are 9.076 lakh 
seedlings under Point 16A and 11 ,26,115 hectares under 
Point 16B. 

(e) and (f) Yes, Sir. The targets of tr •• planting 
under Point 16A and 16B of the 2o-Point Programme for 
the year 2005-06 hal been fixed a& 12,560 lakh eeeding8 
and 16,29,475 hectares of area respec&ivety. 
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Environmental Clearance to Irrigation Project. 

813. SHRI ADHIR CHOWDHURY: Will the Minister 
of ENVIRONMENT AND FORESTS be pleased to state: 

(a) the number of development irrigation projects 
pending for environmental clearance in the country, State-
wise; 

(b) the requirement of area of forest land for each 
project; and 

SI.No. Name of the proposal 

1. Godawari Lift Irrigation Project 

2. Revised Waghur River Project 

3. Canalization 
SakkllKlrannala Project 

[TflUIslslionj 

Lo.. on Export of Foodgr.'ne 

814. SHRI J.M. AARON RASHID: 
SHRI RAGHUNATH JHA: 

Will the Minister of AGRICULTURE be pleased to 
state: 

(a) whether the Food Corporation of India (FCI) 
incurred a loss of Rs. 1600 crore due to short realisation 
on the export of wheat and rice; 

(b) if so, the details thereof and reasons therefor; 

(c) whether the Government has suffered a loss of 
Rs. 500 crore by providing unnecessary facilities to the 
exporters; 

(d) if so, the manner in which the Government 
proposes to make up the said losses; 

(e) whether the Government purchased foodgralns in 
excess of the requirement 8f)d storage capacity and sold 
the same ablOllCl at cheaper prices; 

(c) the time by which all these projects are Hkely to 
be approved? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) The details of State-wise irrigation 
projects pending for environmental clearance, showing 
requirement of forest land, are given in the enclosed 
Statement. 

(c) Decision on the proposals for environmental 
clearance is taken within 120 days from the date of receipt 
of all requisite information. 

State FOlest land involved (ha) 

Andhra Pradesh 344.00 

Maharashtra 78.62 

Punjab Nil 

(f) if so, whether the responsibility has since been 
fixed in this regard; and 

(g) if so, the details regarding the action taken by 
the Government against the erring officers? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (OR. AKHILESH PRASAD 
SINGH): (a) There was no short realisation on account 
of sale of wheat and rice for export purposes by the 
Food Corporation of India, as the effective export prices 
were fixed by the Government as per direction of the 
Cabinet and recommendation of an Inter-Ministerial High 
Level Committee (HLC) with representatives from 
Ministries of Finance and Commerce. 

(b) Does not arise in view of (a) above. 

(c) The Government did not provide any unnecessary 
facility to the exporters. The facilities provided to the 
exporters such as (i) allowances for broken contents of , 
rice (ii) exemption from submission of bank guarantee 
and (iii) facility of movement of stocks by road from time 
to time, were for specific purposes of facilitating exports 
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and making the Indian foodgrains competitive in the world 
market. These facilities were withdrawn after their 
purposes were served. 

(d) Does not arise in view of (c) above. 

(EI) The, Govemment is duty bound to purchase all 
the foodgrains offered to it by the farmers at Minimum 
Support Price (MSP), for the Central Pool. As there was 
not enough scientific storage capacity to store the stocks, 
it was decided to sell the foodgrains for export, at prices 
as mentioned at para (a) above, in order to bring down 
the high holding costs and to prevent deterioration of the 
stocks. 

(1) and (g) Do not arise in view of above. 

{English} 

Fatal Accfdents at Work Place 

815. SHRIMATI NIVEDITA MANE: 
SHRI ASADUDDIN OSAISI: 
SHRI NIKHIL KUMAR: 
SHRI KIRTI VARDHAN SINGH: 
SHRI EKNATH MAHADEO GAIKWAD: 

Will the Minister of LABOUR AND EMPLOYMENT 
be pleased to state: 

(a) whether the Intematlonal Labour Organisation 
(ILO) in its latest report has stated that India Is under-
reporting the number of fatal accidents due to poor safety 
and health facilities as work place; 

(b) if so, the facts thereof; 

(c) the reasons for under-reporting the number of 
fatal accidents at work place in India; 

(d) whether any new mechanism is proposed to be 
introduced to ensure exact reporting of such accidents; 
and 

(e) if so, the details thereof? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) and (b) The 
Intemational Labour Organisation's (ILO) Report titled 
"Introductory Report: Decent Work-Safe Work" presented 
in the XVllth World Congress on Safety and Health at 

Work held at Orlando, USA Inter alia mentions that data 
relating to Occupational Accidents and Diseases from 
member countries are often very incomplete since 
underreporting is common and official reporting 
requirements frequently do not cover all categories of 
workers, like those In the informal sector. 

(c) to <e) The reasons of gap in the number of 
accidents as mentioned in the Report is non-coverage of 
all categories of workers, mainly those In the informal 
economy. In respect of the manufacturing sector covered 
under the Factories Act, 1948, the State Govemments 
are the enforcing agencies and are responalble to collect 
the details of fatal accidents. Any reporting of statistics in 
this regard Is, therefore, based on the inputs from the 
State Govemments. 

fertilizer. and Chemical. Travanc:or. Umlted 

816. SHRI P.C. THOMAS: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to refer to 
the reply given to Unstarred Question No. 1186 dated 
August 1, 2005 regarding Fertilizers and Chemicals 
Travaneore Ltd., Kerala and state: 

(a) whether the Govemment has since taken a final 
decision on the proposals submitted by the Fertilizers 
and Chemicals Travancore Umited (FACT); 

(b) if so, the details thereof; and 

(c) if not, the present status thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEel (SHRI RAM VILAS 
PASWAN): (a) No, Sir. 

(b) Does not arise. 

(c) The proposals have been sent to the Board for 
Reconstruction of Public Sector Enterprises, alongwith 
Government of India recommendations, for its 
consideration. 

Import of Jute aags by F.e.l. 

817. SHRI A. SAl PRATHAP: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether Food Corporation of India (FCI) proposes 
to import jute baga In huge numbers from Bangladesh; 

(b) H so, the reasons therefor; 
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(c) the total quantity likely to be impOrted; and 

(d) the totel expenditure Involved in the said Import? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) to (d) Do not arise. 

Im.-ct of Floode on Tourlat Spate 

818. SHRI M. APPADURAI: Will the Miniater of 
TOURISM be pleased to state: 

(a) whether recent heavy rains and floods in many 
parts of the country have caused extensive damages to 
many tourist spots in the country, particularly In Tamil 
Nadu: and 

(b) If so, the estimated losses recorded as a result 
thereof and the funds released to the States during the 
current year to rebuild such tourist spots, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a> and 
(b> Development and promotion of tourist spots/places is 
primarily the responsibility of the State Govt. concemed. 
So far, no report has been received from any State 
GovemmentlU.T. Administration regarding any damage 
caused to the tourist spots in the country due to recent 
heavy rains and floods. 

Blo-Dlversity Action Plan 

819. SHRI ADHALRAO PATIL SHIVAJIRAO: 
SHRI RAVI PRAKASH VERMA: 
SHRI ANANDRAO VITHOBA ADSUl: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a> whether the Union Government has atarted the 
process of developing the national bi-diversity adion plan; 

(b) if so, the details thereof: 

(c) whether any Non-Governmental Organisation 
(NGO) has submitted report on national bio-diversity 
strategy and action plan: 

(d) If so, the details thereof; and 

(e, the action taken by the Government In this 
regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMa NARAIN 
MEENA): (a> to (e> The Ministry has started the process 
01 developing the National Biodiversity Action Plan. As a 
first step, work was assigned to two organizations, 
'Kalpavrlksh' and 'Bio-tech Consortium India Ltd.,' under 
a United Nations Development Programme-Global 
Environment Facility sponsored project to prepare a project 
report based on which the National Biodiversity Strategy 
and Action Plan (NBSAP) was to be finalized. Pursuant 
to the completion of project tenure, the Ministry of 
Environment and Forests received the draft Project Report 
as consolidated and prepared by Kalpavriksh. 
Subsequently, a group of experts was constltuted by the 
Ministry to scrutinize the draft Report prepared by the 
Kalpavrlksh rectify the discrepancies and Inconsistencies 
which were noticed In the Report. The report has since 
been duly corrected by the Group of Experts. This 
corrected and revised report is going to act as an input 
for the draft National Action Plan (NAP). The first draft of 
the NAP has been discussed in the Ministry and the 
final draft is 10 be prepared, harmonizing it with the 
provisions of the draft Environment Policy. After approval 
of the draft National Action Plan within the Ministry, the 
following actions will be initiated: 

• Inter-ministerial conSUltation on the draft National 
Action Plan; 

• Preparation of the Cabinet Note for approval of 
the Action Play by the Cabinet: 

• Release of the National Action Plan. 

Task Force on Flood Management and 
Erosion Control 

820. DR. ARUN KUMAR SARMA: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the target schedule finalized for implementation 
of the recommendations of the Task Force on Flood and 
ErOSion control showing sectoral outlays approved and 
anocations made during 2005-06 anQ proposed for 2006-
07; and 
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(b) the details of the Implementation proposals under 
the Master Plan on erosion protection of Majjuli Island, 
including model study and permanent protection measures 
being implemented during 2005-06 and proposed for 2006-
on 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) The 
report of the Task Force has been circulated to concemed 
Ministries/State Governments. Action on some of the 
recommendations of the Task Force has already been 
taken. As recommended, jurisdiction of Farakka Barrage 
Project has been extended. Under the immediate 
meuures recommended by the Task Force, schemes 
worth Rs. 15.42 crore have been approved under the 
continuing Centrally Sponsored Scheme and an amount 
of Rs. 5.51 crore has been released to Gov!. of Bihar. 
For the funding of remaining schemes recommended by 
the Task Force, proposals have been formulated for 
obtaining approval of the competent authority keeping in 
view the technical parameters and availability of funds. 

(b) For solution to the floOd and erosion problem in 
the Majuli 'Island,' a scheme amounting to Rs. 86.56 crore 
prepared on the basis of recommendations of Master Plan 
of Majuli Island was technically cleared by Central Water 
Commission in 2003. Planning Commission granted Min 
principle" approval for execution of Phase I works costing 
Rs. 41.28 crore in 2004. Accordingly the scheme was 
approved by the Government of India and Brahmaputra 
Board in 2005-06 has taken up repair and construction, 
raising and strengthening of embankments and RCC 
procupine work including model study. An amount of Rs. 
14.45 crore has been proposed during 2006-07 for theae 
works. 

Aulalance to NOOa for Welfa,. Projects 
relating to Child Labour 

821. SHRI RAMDAS ATHAWALE: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) the details of the financial assistance provided to 
Non-Governmental Organizations (NGOs) for welfare 
projects relating to child labour under the grants-in-aid 

scheme in the tribal and scheduled castes dom\nated 
areas of the country Including Maharuhtra during each 
of the last three years and th ..... fter; 

(b) the names of such projects and aIao of the NGOa; 

(c) the detalla of the achteYementa made by the said 
organizations, especially in the tribal and 8CheduIed caste 
dominated regions during the above period, State-wise; 

(d) whether the Government has received any 
complaints against misuse of Central finattcial nsistanee 
by these organizations during the said period; 

(e) if so, the details thereof; and 

(f) the follow-up action taken or proposed to be taken 
thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) Under 
the Grants-in-aid scheme of the Mini8try, funds are given 
to Non-Govemmental agene;. for running special schools 
for the children withdrawn from work in different districts 
of the country including tribal and scheduled cast .. 
dominated areas. These appHcations are considered after 
scrutiny and on the recommendation of the concemed 
State Govemment. An amount of Re. 1.79; 1.78 and 
1.79 erores have been sanctioned during the years 2002-
03, 2003-04 and 2004-05 respectively under the scheme. 

(b) Names of the NGOs who have been given the 
financial assistance in the last three years are given in 
the enclosed Statement. 

(c) These Organisations after identifying the working 
children put them into special schools. After a period of 
maximum three years in the special schools, the .. 
children are mainstreamed into the regular schools. 

(d) to (f) CompIalnta u and when received in the 
ministry are forwarded to the concerned State Government 
for enquiry and necessary action •• required is 
immediately taken. However, no such complaint has been 
received recently. 
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ReM"_ 01 Funds Under thtI Grant-in-aid Schtll7'ltl for 
ChHd lIIbour during 2004-05 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

Ae.m 

Sadau A.om Gramya Puthibhaval Santha, 
Nagaon 

Bahumukhi Krlshi Aru Samal Kalyan Samity, 
Nagaon 

Andhl1l Pr.deeh 

Rural Social Welfare Association, Mahabubnagar 

Rural Development Organisation, Mahabubnagar 

Youth Aaaoc. for Rural Education & Dev., 
Khamrnam 

Bihar 

Valshali Kunj, Hajlpur 

Sudha Mahila Samaj Kalyan Parishad, Nalanda 

Mahila Evam Shishu Vikas Parishad, Khagariya 

Gramin Samadhan Vikas Parishad, Buxar 

Helping India, Saran 

Bhartlya Gramin Seva Sansthan, Dharbhanga 

Sidharth Gyan Kendra, Samastlpur 

Samta Gram Seva Sansthan, Patne 

Shakuntala Prabha Bel Avam Mahila Seva 
Kendra, Vaishali 

Subidha Intemational, West Champaran 

Jharkhand 

Deep Jyoti, Deoghar 

Gyan Niketan, Sahlbganj, 

Chhattlagarh 

Naveen Ankur Mahila Mandai, Raipur 

Haryana 

Jan Chetna Sangthan, Sirsa 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

43. 

44. 

45. 

Jammu • K .. hN 

Social Welfare of India 

National Development Institute, Jammu 

Kamataka 
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Rural Development Services Society, Bangalore 

Madhya Prad.sh 

Gram Vikas Sangh, Jabalpur 

Mahila Seva Mandai, Satna 

Manju MatUla Samltl, Jabalpur 

Shrl Nav Niketan Shlksha Samlti, Bhopal 

Ravindra Bhardwaj Kalyan Evam Shodh Sansthan 

Gayanpath Shiksha Evam Samaj Kalydn Samitl, 
Bhopal 

Maha,..htra 

Madhya Bharat Education Society, Gondla 

Bal Vikas Academy, Aurangabad 

Gramin Vikas S&P Sansthan, Nagpur 

Sarnajlk Bhuudeshlya Sanatha Nagpur 

Sonali Shikshan Sanstha Nagpur 

Anusaya Mata Mahila K&G Bhanclara 

Uliawal Gondwana Mahila Mandai Nagpur 

lok Kalyan Shikshan Sansthan, Gondia 

Manlpur 

Urban Welfare Organisation 

APARD 

CARE Manipur 

Rural Voluntary Org. Pastoi Part-II Imphal (W) 

United Rural Development Services, Thoubal 

Manipur State Council for Child Welfare, Imphal 

Centre of Rural Upliftment Service, Wanghal 

Awangiri Nupi Marup, Imphal 
\ 

Ashufimei Development Society. 
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46. 

47. 

48. 

49. 

50. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. 

59. 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

70. 
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IJnited Rural Development S8Mcas, Wang. 

Nagaland 

Dzevi Society Kohlma 

Sanenuoko Child Welfare Society. Kohima 

Association of Tribal Welfare Development, 
Dimapur 

Old Home Muttipurpoae Co-op. Society 

New DeIhl 

PRAYAS, V&sant !<unj. 

Multi Vision Foundation, Narela 

Jan Jagruthi Education, Mangol Puri 

Chatna Janhlt Society, Dilahad Garden 

Pragati Foundation, East Azad Nagar 

SPANDAN, Vasant Kunj 

All India Konark Educ. & Welfare Society 

Mobile Creches, Gote Market. 

Bandhua Mukti Morcha, New Delhi 

National Fed. of Labour Coop. Ltd. Siri Instt. 
Area 

Orl ... 

Association for Health Education & Dev. 

Sakuntala Gramodyog and Social Action. 

Manab Seva Sadan, Dhenkanal. New. 

Centre for Children & Women Development, 
(CCWD) 

Council for Awareness & Rural Development 
(CARD) 

Gopinath Jew Youth Club 

Narayani Mahila Mandai Khurda 

Orissa Multipurpose Dev. 

Chandrasekharpur. 

Vishwa Jeevan Seva Sangh, Khurda 

Centre. 

Org. for Rural Develop. & Energy Research, 

Bhub 

71. 

72-

73. 

74. 

75. 

76. 

n. 
78. 

79. 

so. 
81. 

82. 

83. 

84. 

85. 

86. 

Genie Unmoolan Committee, Nayagarh 

Saradhan~Ii. BhubnMhwar 

Jan Kalyan Seva Sanatha, Kendrapara 

Bharat Jyoti, Keonjhar 

Gandhian 11lBtt. of Technical Advancement 

Harijan Adivasi Mangal Samithi. Nayagarh 

RaJa8than 

Social Welfare Charitable Trust. Bharatpur 

Karma Bal Vidhya Nlkatan Samlti Kota 

Divya Jyoti Vidya Mandlr School Samlti, Kota 

Navodaya Bal V1dyalaya Samiti, Kota 

Deep Vidya Mandlr Samiti. Dosa 

Kota Shikshan Sansthan, Kota 

Darshan Shiksha Samlti. Kota 

Lok Shakti Sansthan, Jaipur 

Shivam Shikshan Samiti. Karoli 

Mahlla Yuva Vlkash Foundation, Karoli 

Tamil Nadu 

87. Organisation for Rural Development. Madurai 

88. 

89. 

90. 

91. 

92. 

93. 

94. 

95. 

96. 

97. 

Chenna; Mahabodhi SOCiety. Kavaraipettai 

Rural Stewards in India, Karur 

Trlpur. 

Akhand Yoga & Natural Therapy, Agartala 

Uttar Pradesh 

Sant Kabir Das Sewa Sansthan, Sidharth Nagar 

Manav Samajothan Seva Sanathan 

Jan Hltkari Sansthan Khushlnagar 

Samaj Kalyan Shikshan Sansthan Bastl 

MM Malviya Viklang Sewa Sanathan 

Gram Vikas Sansthan Gazipur 

National Women & Child Care Society 
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98. Harijan Avam Nlrbal Shlkshan Vikas Samiti 

99. Sanskrit Bhasa VIkas Parlshad. Sewapuri. Deoira 

100. Project Mala. Mirzapur 

101. Gram Sewa Sansthan. Deoria 

102. 

103. 

104. 

105. 

106. 

107. 

108. 

109. 

110. 

111. 

112. 

113. 

114. 

115. 

116. 

117. 

118. 

119. 

120. 

121. 

122. 

123. 

124. 

125. 

Chtldren Emancipation Society. ·Project Mala'. 
Mirzapur 

Life Line Welfare SOCiety, Sant Kabir Nagar 

Tribal Welfare Society. Shrawasti 

Navoldya Gramodyog Samiti JP Nagar 

Jan Priya Seva Sanstha 

Kapil Bal Avam Seva Samithi. Basti 

Avadh Mahila Avam Bal Kalyan Samltl. Bastl 

Shikha Mahila Samithi. Basti 

Dr. Bhim Rao Ambedkar. Mehrajganj 

Vashnavi Shiksha Samiti Allahabad 

Jan Jivan Madhyamik Shiksha Samiti 

All India Women's Studies & Dev. Org .• Kanpur 

All India Women's Conference. Kanpur 

Swami Vivekananda Shiksha Samitl. Mirjapur 

Harijan Avam Nirbal Shiksha Vikas Samiti. 
Allahabad 

Krishak Vikash Samiti. Ghazipur 

Purvanchal Manav Kalyan Sansthan. Maharajganj 

Bhartiya Kalyan Avam Mahila Vikas Sansthan 

PARAKH. Allahabad 

HarlJan Vlkas Avam Samajik UHhan Samlti. 
Allahabad 

Sant Ravidat Shiksha Samiti, Kushinagar 

Bhartiya Samajothan Sewa Sansthan. Deoria 

We.t Bengal 

Ikhupatrika Social Welfare Organisation. 
Midnapore, 

Keorakhali Jan Sewashram. South 24 Parganas 

126. Mukti Rural Dev. & Chnd In Need Society. St. 
24 Parganas 

127. Indian Rural Medical Association. caJcutta 

128. 

129. 

130. 

131. 

132. 

133. 

134. 

135. 

136. 

Village Welfare Society. CalcuHa 

Ranjapur Mitali Sangha. Hoogli 

GopaIpur Dr. B.A. Ambedkar Kishore Seva Sangha 

Bidhichandrapur Bharat Sangha. Howrah 

Comprehensive Area Development Society. Nadia 

Scotlane Poverty Eradication Centre 

COSMOS. Kolkata 

BadkuOa Luna Silk Khadi Society. Nadia 

Dam Dam Park Unnayani Sanabhay. Kolkata. 

ReltJaS8 of Funds Under the Grsnt-in-aid Scheme tor 
Child Labour dtuing 2(](}3.fJ4 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

Anam 

Sadau Asom Gramya Puthlbhaval Santha. 
Nagaon 

Bahumukhi Krishi Aru Sama; Kalyan Samity. 
Nagaon 

Andhra Pradesh 

Rural Social Welfare Association. Mahabubnagar 

Rural Development Organisation. Mahabubnagar 

Youth Assoc. for Rural Education & Dev., 
Khammam 

Bihar 

Vaiahali Kunj. Hajipur 

Sudha Mahila Samaj Kalyan Perished, Nalanda 

Mahlla Evam Shishu Vikas Parish ad, Khagariya 

Gramin Samadhan Vlkas Parishad. Buxar 

Helping India. Saran 

Bhartiye Gramin Seve Sansthan. Derbhanga 

Sidharth Gyan Kendra, Samastipur 

Samta Gram Seva Sansthan, Patn. 
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14. Shakuntala JIIrabha Bal Avam Mahlla Seva 
Kendra, Vaishali 

15. Subidha International, West Champa ran 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

Chhattlagarh 

Naveen Ankur Mahila Mandai, Raipur 

Harya". 

Jan Chetna Sangthan, Sirsa 

Jammu • Ka.hmlr 

Social Welfare of India 

National Development Institute. Jammu 

Kamataka 

Rural Development Services Society, Bangalore , 

Madhya Pradesh 

Gram Vikas Sangh, Jabalpur 

Mahila Seva Mandai, Satna 

Manju Mahila Samiti, Jabalpur 

Shri Nav Nlketan Shiksha Samiti, Bhopal 

25. Ravindra Bhardwaj Kalyan Evam Shodh Sansthan 

Mahara.htra 

26. Madhya Bharat Education Society, Gondia 

27. Bal Vikas Academy, Aurangabad 

28 Gramln Vlkas S&P Sansthan, Nagpur 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

Lok Kalyan Shlkshan Sanathan, Gondla 

Manlpur 

Urban Welfare Organisation 

APARD 

CARE Manipur 

Rural Voluntary Org. Pastoi Part-II Imphal (W) 

United Rural Development Services, Thoubal 

Manipur State Council for Child Welfare, Imphal 

Centre of Rural Upliftment Service, Wanghal 

Awangiri Nupi Marup, Imphal 

Nllgaland 

38. DzeYi SocIety KohIma 

39. Sanenuoko Child Welfare Society, Kohima 

40. 

41. 

42. 

43. 

44. 

45. 

46. 

47. 

48. 

49. 

50. 

51. 

Association of Tribal Welfare Development, 
Dimapur 

Old Home Multipurpose Co-op. Society 

New Deihl 

PRA VAS, Vasant Kunj. 

Multi Vision Foundation Narela 

Jan Jagruthi Education, Mangol Puri 

Chetna Janhit Society, Dilshad Garden 

Pragati Foundation, East Azad Nagar 

SPANDAN, Vasant Kunj 

All India Konark Educ. & Welfare Society 

Mobile Creches, Gole Market. 

Bandhua Mukti Morcha, New Deihl 

National Fed. of Labour Coop. Ltd. Sirl Inatt. 
Area 

Oris .. 

52. Association for Health Education & Dev. 

53. Sakuntala Gramodyog and Social Action. 

54. Manab Seva Sadan, Dhenkan", New. 

55. 

56. 

57. 

58. 

59. 

60. 

61. 

Centre for Children & Women Development, 
(CCWD) 

Council for Awareness & Rural Development 
(CARD) 

Gopinath Jew Youth Club 

Orissa Multipurpose Dev. Centre, 
Chandrasekharpur. 

Vishwa Jeevan Seva Sangh, Khurda 

Org. for Rur.. Develop. & Energy Research, 
Bhub 

Saradhanjili Women's Welfare Develop. 
Organisation 
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62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

77. 

78. 

79. 

80. 

81. 

82. 

83. 

84. 

85. 

86. 

87. 
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RaJa.than 

Social Welfare Charitable Trust, Bharatpur 

Kanna Bat Vidhya Nikatan Samiti Kota 

Dlvye Jyoti Vidya Mandir School Semiti, Kota 

Navodaya Bal Vidyalaya Samiti, Kota 

Deep Vidya Mandir Samiti, Dosa 

Kota Shikshan Sansthan, Kota 

Jan Jatl Mahila Vikas Sansthan 

Tamil Nadu 

Organisation for Rural Development, Madurai 

Chennai Mahabodhi Society, Kavaraipettai 

Rural Stewards in India, Karur 

Trlpur. 

Akhand Yoga & Natural Therapy, Agartala 

Uttar Prade.h 

Sant Kabir Das Sewa Sansthan, Sidharth Nagar 

Manav Samajothan Seva Sansthan 

Jan Hitkari Sansthan, Khushinager 

Samej Kelyen Shikshen Sensthan, Basti 

MM Malviya Viklang Sewa Sansthan 

Gram Vikas Sansthan Gazipur 

National Wornen & Child Care Society 

Harijan Avam Nirbal Shikshan Vikas Samiti 

Sanskrit Bhasa Vikas Parishad, Sewapuri, Deoria 

Project Mala, Mlrzapur 

Gram Sewa Sansthan, Dearia 

Children Emancipation Society, 'Project Mala', 
Mirzapur 

Life line Welfare Society, Sant Kablr Nagar 

Tribal Welfare Society, Shrawasti 

Kapil Bal Avam Seva Samithi, Basti 

88. 

89. 

90. 

91. 

92. 

93. 

94. 

95. 

96. 

97. 

98. 

99. 

100. 

101. 

102. 

103. 

104. 

105. 

106. 

107. 

108. 

109. 

110. 

111. 

112. 

113. 

114. 

Avedh Mehlle Avam Bal Kalvan Samlthi 

Shikha Mahlla Semithi, Basti 

Dr. Bhim Rao Ambedker, Mehrajganj 

Vashnavi Shiksha Samlti, Allahabad 

Jan Jivan Madhyamik Shiksha Samlti 
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All India Women's Studies & Dev. Org., Kanpur 

All India Women's Conference, Kanpur 

Swami Vivekananda Shikshe Samiti, Mirjapur 

Harijan Avam Nirbal Shiksha Vikas Samiti, 
Allahabad 

Krishak Vikash Samiti, Ghazipur 

Purvanchal Manav Kalyan Sansthan, Maharajganj 

Bhartiya Kalyan Avam Mahila Vikaa Sansthan 

PARAKH, Allahabad 

Harijan Vikas Avam Samajlk UHhan Samiti, 
Allahabad 

Sant Ravidas Shlksha Samlti, Kushlnagar 

Bhartlya Samajothan Sewa Sansthen, Deoria 

Weet Bengal 

Ikhupatrika Social Welfare Organisation, 
Midnapore, 

Keorakhali Jan Sewashram, South 24 Parganas 

Muktl Rural Dev. & Child in need Society, St. 
24 Parganas 

Indian Rural Medical Association, Calcutta 

Village Welfare Society, Calcutta 

Ranjapur Mitali Sangha, Hoogli 

Gopalpur Dr. B.R. Ambedkar Kishore Seva Sagha 

Bidhichandrapur Bharat Sangha, Howrah 

Comprehensive Area Development Society, Nadia 

COSMOS, Kolkata 
, 

Badkulla Luna Silk Khadi Society, Nadia. 
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TolIIl Gnm/s I'rIItNIHd undsr GAllo NGOs 2002-2003 

1. 

2. 

3. 

4. 

Aeum 

Sadau Asom Gramya Puthibhaval Santha, 
Nagaon 

Bahumukhi Klishi Aru Samaj Kalyan Samity, 
Nagaon 

Andhra Pradeah 

Rural Social Welfare Association, Mahabubnagar 

Rural Development Organisation, Mahabubnagar 

5. Youth Assoc. for Rural Education & Dev., 
Khammam 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

Bihar 

Vaishali Kunj, Hajipur 

Sudha Mahila Samaj Kalyan Parishad, Nalanda 

Mahlla Evam Shishu Vikas Parishad, Khagariya 

Gramin Samadhan Vikas Parishad, Buxar 

Helping India, Saran 

Bhartiya Gramln Seva Sansthan, Darbhanga 

Sidharth Gyan Kendra, Samastipur 

Samta Gram Seva Sansthan, Patne 

Shakuntala Prabha Bal Avam MahUa Seva 
Kendra, Vaishali 

Subidha Intemational, West Champaran 

Chhattlagarh 

Naveen Ankur Mahila Mandai, Raipur 

Haryaha 

Jan Chetna Sangthan, Sirsa 

Jammu • K...,mlr 

Social Welfare of India 

National Development Institute, Jammu 

Kernataka 

Rural Development Services Society, Bangalore 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

42. 

Manju Mahila Samiti, Jabalpur 

Shri Nav Niketan Shiksha Samiti, Bhopal 

Ravindra Bhardwaj Kalyan Evam Shodh Sansthan 

Maharaahtra 

Madhya Bharat Education Society, Gondia 

Bal Vlkas Academy, Aurangabad 

Lok Kalyan Shikshan Sansthan, Gondia 

Manlpur 

United Rural Development Services, Thoubal 

Manipur State Council for Child Welfare, Imphal 

Nagaland 

Sanenuoko Child Welfare Society, Kohima 

Association of Tribal Welfare Development, 
Dlmapur 

Old Home Multipurpose Co-op. Society 

New Deihl 

PRAY AS , Vasant Kunj. 

Jan Jagruthi Education, Mangol Puri 

Mobile Creches, Gole Market. 

Bandhua Muktl Morcha, New Deihl 

National Fed. of Labour Coop. Ltd. Siri Inatt. 
Area 

Orl ... 

Manab Seva Sadan, Dhenkanal, New. 

Orissa Multipurpose Dev. Centre, 
Chandrasekharpur. 

Inatitute for Communication • Development 
Action, Bhadrak. 

Nilachal Seva Pratiahthan, Puri 

Ruchika Social Service Wing, Bhuban88hwar, 

Centre for Children & Women Development, 
(CCWD) 
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43. 

44. 

45. 

46. 

47. 

48. 

49. 

so. 
51. 

52. 

53. 

54. 

55. 

56. 

Council for Awareneaa & Rural Development 
(CARD) 

Gopinath Jew Youth Club 

Rajasthan 

Navodaya Bal Vidyalaya Samiti, Kota 

Deep Vidya Mandir Samiti, Dosa 

Kota Shikshan Sansthan, Kota 

Jan Jati Mahila Vikas Sansthan 

Tamil Nadu 

Organisation for Rural Development, Madurai 

Chennai Mahabodhi Society, Kavaraipettai 

Rural Stewards in India, Karur 

Trlpura 

Akhand Yoga & Natural Therapy, Agartala 

Uttar Pradesh 

Sanskrit Bhasa Vikas Parishad, Sewapuri, Deoria 

Project Mala, Mirzapur 

Gram Sewa Sansthan, Deorla 

Children Emancipation Society, 'Project Mala', 
Mirzapur 

57. Life Line Welfare Society, Sant Kablr Nagar 

58. Tribal Welfare Society, Shrawasti 

59. Kapil Bal Avam Seva Samlthi, Basti 

60. 

61. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

Avadh Mahila Avam Bal Kalyan Samlthi 

Shlkha Mahila Samiti, Basti 

Dr. Bhim Rao Ambedkar, Mehrajganj 

Vashnavi Shiksha Samlti Allahabad 

Jan Jivan Madhyamlk Shlksha Samlti 

All India Women's Studies & Dev. Org., Kanpur 

All India Women's Conference, Kanpur 

Swami Vivekananda ShlkSha Samiti, Mi~apur 

Harijan Avam Nirbal Shiksha Vikas Samlti, 
Allahabad 

69. 

70. 

71. 

72. 

73. 

74. 

75. 

76. 

n. 

78. 

79. 

so. 
81. 

82. 

83. 

Krishak Vikasb Samiti, Ghazipur 

purvanchal Manav Kalyan Sansthan, Maharajganj 

Bhartiya Kalyan Avam Mahila Vlkas Sansthan 

PARAKH, Allahabad 

HarlJan Vikas Avam Samajik Utthan Samiti, 
Allahabad 

Bhartiya Samajothan Sewa Sansthan, Decria 

Weet Bengtll 

Ikhupatrltca Social Welfare Organisation, 
Midnapore, 

Keorakhali Jan Sewashram, South 204 Parganas 

Mukti Rural Dev. & Child In Need Society, St. 
24 Parganas 

Centre for Social Development, North·24 
Parganas. 

Tafa Palli MUani Sangha, South 24 Parganas. 

Indian Rural Medical Association, Calcutta 

Village Welfare Society, Calcutta 

Ranjapur Mltall Sangha, HoogII 

Gopalpur Dr. B.A. Ambedkar KIshore Seva Sangha 

84. Bidhichandrapur Bharat Sangha, Howrah 

85. Comprehensive Area Development Society, Nadia 

86. COSMOS, Kolkata 

87. Badkulla Luna Silk Khadi Society, Nadia 

Death of Uon In Olr 

822. SHRI DALPAT SINGH PARSTE: 
SHRI RAVI PRAKASH VERMA: 
SHRI M. SHIVANNA: 
SHRI KAMLA PRASAD RAWAT: 
SHRI SUGRIB SINGH: 
SHRI KISHANBHAI V.PATEL: 
SHRI REWATI RAMAN SINGH: 
SHRI SHNAJI RAO ADHALRAO PATIL: 
SHRI ANANDRAO VITHOBA ADSUL: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 
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(a) whether a number of lions were found dead in 
the Jasadhar and Raikot ranges of Gir Sanctuary in 
Guiarat. taking the total number of dead lions to eight 
since August. 2005; 

(b) whether any inquiry has been conducted in this 
regard; 

(c) if so. the details thereof; 

(d) the role of villagers around parks/sanctuaries in 
the death of lions; 

(e) whether the carcasses of a ten-year-old leopard 
and a python were also found near the dead lion In 
Jasadhar range in Gir sanctuary; 1 

(f) if so, the details in this regard alongwith the action 
taken thereon; 

(g) whether the Govemment compensates the affected 
villagers against the loss of livestock; and 

(h) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) As reported by Govemment of Guiarat. one 
lions was found dead in Jasadhar Range of Gir Sanctuary 
on 18.10.2005. The total number of lions that have died 
since August. 2005 is twelve. There is no RaJkot range 
in the Gir Sanctuary. 

(b) and (c) Yes Sir. The enquiry indicated that the 
death of the lion was due to fight with panther. 

(d) Out of the twelve lions died since August. 2005. 
two have reportedly died of pOisoning by local people. 

(e) and (f) The caracass of a panther was found 
near the dead body of the lion. No python was found 
dead nearby. The enquiry revealed the cause of death 
due to fight between lion and panther. 

(g) and (h) Yes. Sir. Compensation is paid to the 
villagers for loss of livestock ranging from Rs. 2501- for 
the loss of one sheep to Rs. 5000/- for the loss of one 
milch buffalo. as per Govemment of Guiarat Resolutions. 

RaiSing of Funds for Infrastructure Projects 

823. SHRIMATI MANEKA GANDHI: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether there is any proposal to involve Persons 
of Indian Origin (PIOs) including corporations controlled 
by PIOs to raise funds for infrastructural projects in India; 
and 

(b) if so. the details thereof and the projects on which 
the said funds are proposed to be spent? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) There 
is no proposal with the Ministry of Water Resources 
regarding involvement of Persons of Indian Origin (PIOs) 
including corporations controlled by PIOs to raise funds 
for infrastructural projects. 

(b) Does not arise. 

Agricultural Universities 

824. SHRI DHANUSKODI R. ATHITHAN: Will the 
Minister of AGRICULTURE b$ pleased to state: 

(a) the number of Agricultural Universities functioning 
in the country at present. State-wise; 

(b) whether the Govemment periodicaHy reviews their 
working to ensure all possible benefits to the poor rural 
agriculturists; and 

(c) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Statement showing the list of State 
Agricultural Universities/Deemed Universities/Central 
Agricultural University state-wise is enclosed. 

(b) Agricultural Education is a State subject. The State 
Agricultural Universities are under the administrative control 
of the concerned State Govemment. Indian Council of 
Agricultural ResearchIDepartment of Agricultural Research 
& Education provides financial support to a limited extent 
to the State Agricultural Universities for coordinated 
research. strengthening and development of agricultural 
education. 

(c) Does not arise. 
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List showing ShlltJ AgriculllJl7Il iJnivsfSilitlslDHtntl IJI7IWmtiIitIs S*1tJ-w;. 

SI.No. Name of State 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

II. 

12. 

13. 

14. 

15. 

16. 

17. 

18. 

19. 

20. 

21. 

22. 

2 

BIhar 

ChhaItisgarh 

G~ 

HaIyana 

Jammu and Kashmir 

Kerala 

Name of the Agricultural University 

3 

Assam AgriaAnI UniwIsiIy. Jollla1-785013 

Adlarya NG Range AgricUtInI University, HydarabId-5IXIO 

Sri VriIIe&waJa Veterinary lNiersily, TIfI4l8Ii (AP) 

Rajendra AgrbiurII lJrMIIIy, Pusa-648125 

InIIIa Gandhi Krishi VIIW8 Vidyllaya. Raipw-492012 

Anand Agricultural University, Anand-388110 

JIII8(IIIh AgricUIural UniversMy, .krtagaIh 

NIV88Ii AgriaAnI Uriv8IsIty, NaY&8n.396450 

51* Krushi Nagar Dnwada AgriQIIhnI 
UnIversity, DanIiwada·38S606 

ChaudhaIy Charan Singh HaIyana 
AgriafInI UnIveIdy, HIssar·I25004 

Ch. SelwIn KIInar KriIhi VlSWa Vldyalaya, P .... I7m 

Dr. YIShwanI Sil;1 PIImIt UrMIIiIy 01 
HorIicUbn & F~, SoiIn-I73230 

Sher+Kashnir UniveIaIy 01 AgriaAnI 
Science & Technology, Janvn~I80004 

Sher+l<Mhmir Universly 01 AgricUIInI 
Sciences & Ted1noIogy, SriIagar.191121 

8iIsa AgricUIuIaI lJIMrsiIy, Ranchi-834006 

University of AgricUhnI Sciances, SqaIote-560065 

Univeraily 01 AgricUlutll Sciences, ~ 

Kamataka VeterinaIy, AninaI & FIsheries 
Sciences lJMteniIy, Bidar-58S401 

Kerala Agricultural UniveIaity, TridlII'.etI0866 

JeWIharIaI Nehru KriIhi VIIhwa Vldyalaya, JabIIp&r-482004 

Dr. BaIa Saheb Sawant I<oIUl Krishi 
VJdyapeeIl, ~15712 

~ Animal and Fftries ScieraI 
liMtIIIy, NIgru-4.QlO6 

Remarks 

4 

S1iI to be approved for iInction rA 
Development GIIIlI fnIm DAREIICAR 

SIll to be IppI'O¥8d for sanc:Iion 01 
Development Grant fnJm DAREnCAR 

* .. .. 

SIlII 10 be approved for 8II1CIion 
of DM/opment GIant !rom DARE! 
!CAR 
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2 3 4 

23. Mara1hwada Agricullural University, P1lblwH31402 

24. Mahatma PIUe Krishi VIdyapeeth, RIhuri-413722 

25. Dr. PunjabI80 DesIvnuIch Kriahi Vishwa 
VidyIIaya, Akoia-444104 

26. Orissa Ori.. UrWersity of AgriaJlure & 
Technology, Bhubaneshwar.751003 

27. PII;Ib Pu/1Ib A~ UniYaIIity, 'ludhiana·141004 

28. RIjasIhan Maharana Pratap University 01 Agriculture & Technology, 
Udalpur·313001 

29. Rajasthan AgriaJIIurai UniveIsiIy, Bikaner·334002 

30. TamB Nadu Tamil Nadu AgrWturaI University, Coimbatore-641003 

31. T amD Nadu Vatemary & Animal Sciences 
UniYenIiIy, Chennai-600051 

32. UIIIr~ ChaRIer Sekhar Azad llnivIIIiIy of 
AgricuIure & T ecIIlOIogy, Kanpur·208002 

33. Deen Dayal UpacIIayay Valerlnary & 
AnmaJ Sciences UniveIsIIy. Malhura·281001 

34. Narendra Deo Univenity 01 ,6qicullure & T achnoIogy, 
Faizabad-224229 

35. Sardar Ballabh Bhai Patel UniveI8iIy of AgriaAn & 
Technology, Meerul·2S0110 

36. govild BaIIIbh Pm UniveraIIy 01 AgricuIIura & Technology, 
Pant ,,263145 

37. Weet Bengel BicIIan Chandra KrIIhi Vishwa VIdyIlaya. MohIrIpur·741252 

38. UIIIr BIng KriIhi VIIhwa Vidyalaya, CoodIbehIr·738186 

39. Will Bengal University 01 ArimaI and FiIheries Sciences, 
Kolkata· 700037 

C6nIIII A¢aAItM IJni¥II6iJy 

40. cenII'II AgriajuraI UrMI1IIy, ImphII, Mlripur-795004 

0eImtKJ UrMJJiIiII 

41. Delli IncIIn AgricuIIuraI Reaean:h 1nsIiII8, New Deli-110012 

42. lJaar PIIdeIh I,.., Vetarinary Reeearal 1nIIibD, IZIhgII·243122 

43. AIIIhIbad AgricIjtnI lnIIiIIle, AIahabad 

44. Ha/yInI NatIonal Dairy Researdl lnatilule, Kamitj.132001 

45. MaharastMa Central Instillb 01 FISheries Education, t.brU-4OOO81 
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Pollution due to Immersion of Idols In RlveralSea 

825. SHRI ASADUDDIN OWAISI: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(Translation) 

Minor Irrigation Project. 

826. SHRI RAJNARAYAN BUDHOLlA: 
(a) whether Immersion of idols in rivers/sea is a SHRIMATI KIRAN MAHESHWARI: 

serious threat to the environment; 

(b) if so, whether the Govemment has assessed the 
damage done to the livestock and pollution of water by 
immersion of idols in rivers and sea; 

(c) whether the Government proposes to bring 
legislation in this regard; and 

(d) if so, the steps taken or being taken by the 
Govemment in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) Studies carried out to assess the 
change in water quality due to immersion of idols in 
rivers, lakes and estuaries have revealed that the water 
quality gets deteriorated in respect of conductivity, bio-
chemical oxygen demand and concentration of heavy 
metals. 

(c) and (d) To minimize the pollution due to immersion 
of idols, guidelines have been evolved by the Central 
Pollution Control Board (CPCB) suggesting water quality 
monitoring at three stages namely; pre-immersion. during 
immersion and post immersion, identification of adequate 
number of designated immersion centers, construction of 
temporary confined ponds/bunds, removal of worship 
material like flowers, clothes and decorating items for 
proper disposal and organizing awareness programmes. 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government has been ~roviding 

financial assistance to minor irrigation projects through 
certain schemes; and 

(b) if so, the financial assistance provided to various 
States for minor irrigation projects during the last one 
year, State-wise? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) Yes, 
Sir. The Government has been providing financial 
assistance through two schemes, namely, Accelerated 
Irrigati9n Benefit Programme (AIBP) for surface water 
schemes and "National Project for repair, renovation and 
restoration Of water bodies directly linked to Agriculture." 

(b) The financial assistance provided to various states 
for minor irrigation projects through AIBP (grantslloan) 
during 2004-05 and 2005-06 (till date) is given in the 
enclosed Statement· I. The financial assistance provided 
under the "National Project for repair, renovation and 
restoration of water bodies directly linked to Agriculture 
to various states for minor irrigation projects in states 
(districtwise) during 2004-05 and 2005·06 (till date) Is 
given in the enclosed Statement-II. 

Statement showing stete-wise Anancial Ass/slllnce· provided for SutfllCe Water MI Sehtlmes 
under AIBP dunng 2004-05 and 2005·06 (till dele) 

SI.No. Name of the State 

2 

1. Arunachal Pradesh 

2. Assam 

During 
2004-2005 

3 

10.00 

16.855 

During 
2005·2006 
(till date) 

4 

(Rs. in crore) 

Total 

5 

10.00 

16.855 
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2 

3. Manlpur 

4. Meghalaya 

5. Mlzoram 

6. Nagaland 

7. Sikkim 

8. Tripura 

9. Himachal Pradesh 

10. Jammu and Kashmir 

11. Uttaranchal 

Total 

AGRAHAYANA 7, 1927 (Str.t.) 

3 4 

1.50 

1.7438 

5.00 4.50 

4.00 

0.75 0.3375 

8.00 

1.925 7.011 

5.44 4.95 

38.9917 20.952 

94.2055 37.7505 

5 

1.50 

1.7438 

IUD 

4.00 

1.0875 

8.00 

8.936 

10.39 

59.9437 

131.9560 

410 

·90% 88 grants and 10% 88 loan. 

~I/I 

Ctlntrsl SlMffI ffllHs«i dufing 2004-05 & 2005·06 (till tis,.) undtJr 1M Nslionlll Pfr1j«/ for RflPllir, 
RtlnoVilIion and RtISIol'lllion 01 W •• Bod/6s DlrtJCfIy Linkwt ft) AgI'ictJIIuM 

SI.No. Name of State Name of Direct Estimated Central Share released 
Cost (Rs. In crore) 

(Rs. in crore) 2004-05 2005-06-
(till date) 

2 3 4 5 6 

1. Andhra Pradesh Mahabub Nagar 12.81 2.44 2.70 

Anantpur 13.17 5.1625 

2. Karnataka Gulbarga 35.537 4.42 

Bangalore Rurel 19.42 1.00 

3. Jharkhand Saraikela 3.14 0.33 0.619 

Palamu 11.06 1.17 0.525 

4. Chhattiagarh Kabir Dham 2.236 0.750 

5. Orissa Ganjam 12.82 1.14 

Gajapatl 6,01 0.55 

6. Rajasthan Ajmer 4.489 1.126 

Pali 2.45 0.75 
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2 3 

7. West Bengal Uttar Oinajpur 

South-24 Paraganas 

8. Tamil Nadu Sivagangai 

Villupuram 

9. Madhya Pradesh Tlkamgarh 

10. Himachal Pradesh Mandi 

11. Jammu and Kashmir Kupwara 

12. Kerala Palakkad 

Pathanamthitta 

13. Gujarat Sabarkantha 

Banaskantha 

Total 13 22 

{English} 

Prlc. ot E ••• ntlal Drug. 

827. SHRI JYOTIRADITYA M. SCINDIA: Will the 
Minister of CHEMICALS AND FERTILIZERS be pleased 
to state: 

(a) whether the Govemment has taken any step or 
evolved a policy to bring down and keep the prices of 
essential drugs in check in consultation with the major 
pharmaceutical Multi-National Companies; 

(b) if so, the details thereof; and 

(c) the steps taken in this regard and the outcome 
thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) As per the present Phanna Pricing 
Policy, the 74 bulk drugs specified in the First Schedule 
of the Drugs (Prices Control) Order, 1995 (OPCO, 95) 
and the formulations baeed thereon are under price control 
and their prices are fixed/revised by the National 
Pharmaceutical Pricing AuthOrity (NPPA) in accordance 
with the provisions of the OPCO, 95. 

4 5 6 

4.934 0.74 0.565 

18.664 0.21 1.20 

1.222 0.458 

9.372 3.5145 

3.923 0.70 

1.0401 0.156 

3.0588 0.6375 

1.3753 0.30 

1.404 

6.5512 

7.6653 

202.9819 12.00 19.1925 

Prices of non-Scheduled formulations are fixed by 
the manufacturers themselves keeping in view the various 
factors like cost of production, marketing/eelling exp ..... , 
R&D expenses, trade commission, market competition, 
product innovation, product quality etc., The NPPA 
monitors the prices of medicines as per monthly Retail 
Audit Reports of ORG-IMS Research Pvt. Ltd. The 
Govemment takes corrective measures where the public 
Interest is found to be adversely affected. 

A Task Force under the Chairmanship of Dr. Pronab 
Sen, PrinCipal Adviser, Planning Commission was 
consulted to explore options other than price control to 
make available life saving drugs at reasonable prices. 
The Task Force has submitted Its report to the 
Govemment on the 20th September, 2005. 

The Government in consultation with varioue 
stakeholders is examining the recommendations of the 
Task Force. Based on this a new Pharmaceutical Policy 
is like to be announced shortly. 

Aallatance for Herbel Farming 

828. SHRt M. SREENIVASULU REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether India has tremendo~ opportunity for 
herbal farming and research; and 
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(b) If so, the 88sietance given by the Govemment to 
the herbal fanne,. during the last three years and the 
current financial year, State-wise? 

n:fE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. 

(b) Anancial assistance was being provided by the 
Department of Agriculture and Cooperation, Ministry of 
Agriculture to the State Governments under the 

comprehensive Macro Management Scheme till 20()4.05 
for devetopment of horticulture Inctudlng the medicinal 
and aromatic plants. This component of the achame has 
now been transferred to National Medicinal Plants Board 
under the ageis of Ministry of Health and Family Welfare. 
Statement-I showing the funds released to State 
Govemments during the last three years and the current 
year (upto October, 2005) by the National Medicinal Plant 
Board for development of medicinal plante Is enclosed 
Statement-II showing funds released to State Govemments 
under Macro Management scheme for the years 2002-03 
to 2004-05 is enclosed. 

Summaty of the Projects Sancfionsd 2001-2005 

(Re. in Lakhs) 

tunbIr 0I1'Il;IcIs tUM 01 I'IqecII tunbIr 01 PllJjedI tUM oIl'IqecIs F!nII 
Sn:IioneIlIAmI. InIicnId SldrldAml . ...., SnilndAml. sn:IkNI SIndInlIAmI. .... ..... 

iIiw 2001.()2 iliwm.oo 4mg 2tX)3.04 4mg~ Ilmg 
Corn· AlII\. Pmo- AlIt cmc- AmI. PIanaIonII Arl. Ccmc- Ant PIanaIarII AmI. Carne· AmI. fIIw. Ntd. 2005-

UI s.- ... 8ft. UI s.- ... s.- UI SR· W 8ft. UI SR· bel s.-II (., 
bed bed bed bed bed bed bled toned Od*r. 

20(5) 

2 3 4 5 6 8 9 10 11 12 13 14 15 16 17 18 19 

1. AndamInI!ld NiQobar IIIands 4 80.00 -

2. Andhra PIIdeeh 7 155.00 10 34.90 5 59.00 42 87.51 6 83.00 48 55.24 5 108.00 13.00 

3. AnrIIchII PIadeah 6 32.SO 3 20.00 2.00 9 3Ul 1 6.00 20 100.43 5 30.00 8.00 

4. A8SIm 2 17.00 5 44.00 

5. 8IIIr 2.00 - 1.00 - 5.00 

6. CIwIdpIh 22.00 3.00 

7. ChhaIIIgarh 9 225.00 4 47.50 48 198.15 4 100.00 5.00 2 28.00 35.75 

8. Delhi 2 30.00 5 54.80 6 70.90 1.115 5 37.00 

9. Goa 2 SO.OO -
10. Ga4IlII 40.00 9.00 4 56.00 14.86 2 16.00 49 56.07 2 30.00 SO.50 

11. Haryn W)O 9.00 2 40.00 43 904.47 2 27.00 62 191.11 3 15.SO 10.90 

12. HimIctIaI fIIadeIh 8 137.00 3 12.50 3 5.79 4 48.00 4 12.82 8 74.00 33.00 

13. .Ja/rmJ end'Kuhmir 2 20.00 - 7 86.00 7 28.68 2 13.00 2 11.07 1 87.00 8.00 

14. JIdaId 3 80.00 3 25.00 
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18. 

17. 

18. 

19. 

20. 

21. 

22. 

23. 

24. 

25. 

26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

Kamlllka 

KeIIII 

2 

MacIIyI PradIIh 

MnlllhlII 

Manipur 

Mlghllaya 

MIzorIm 

NagIIInd 

Orilla 

P\qIb 

RajuIhan 

Sikkim 

TnilNackJ 

Tripura 

UIIar P!IdIIh 

U1taranc:hII 

Weet Bengal 

New DellI 

ToIII 

3 4 

NOVEMBER 28, .2005 418 

5 6 7 8 9 10 11 12 13 14 15 16 17 18 18 

9 

8 

8 

3 

137.00 -

13.00 9 34.00 

135.00 42 236.90 

50.80 2 7.00 

53.00 

20.00 -

5 98.00 -

4 43.00 

9 193.00 3 16.50 

10.00 -

78.00 5 40.20 

13 274.00 -

10.00 

11.00 

5 54.00 

9 144.00 

5 35.00 

5 30.00 

2.00 

2 45.00 

1 10.00 

53 70.49 

4.21 

261 831.81 

40 92.91 

12 36.23 

8.10 

5.00 47 102.13 

8.00 

2.00 51 137.33 

1.95 

4 28.00 9 20.31 

21.00 

1 8.00 711 52.112 

2 17.00 33 30.07 

4 38.00 288 513.88 

80 81.38 

10.00 98 483.31 

2.00 

10 21.11 

13 138.00 89.50 

10 85.70 11.00 

3 39.00 31.00 

6 56.50 20.00 

10.00 18.00 

2 23.00 

5 58.50 9.00 

15.00 

2 32.00 41 52.64 11 125.00 18.00 

16 73.45 2.00 

2 30.00 354 1181.58 5 46.00 3.00 

19 40.79 3 36.00 

7 59.20 18 28.25 26 277.50 65.50 

8.44 10.00 

10 187.00 9.00 8 44.00 15 55.29 8 58.00 2 8.53 13 124.00 32.30 

13 197.00 3.00 22 211.96 30 33.49 8 1115 41 83.92 34 419.00 18.00 

25.00 3.00 3 17.00 1 00.80 3 7.50 18 43.88 6 68.00 29.80 

- 144 23711.33 79 422.50 101 995.16 6871838.82 68 755.10 1258 3161.02 183 2014.70 507.25 

S""""nt H 

Hofticuhu", um:ltlr CMfrIIl1y SponsonHl SchmM on M8cro M8Mg11fT1Mf In AgrIcuItu", (Min_tty of AgfIcuIttHtI) 

SI.No. 

1. 

2. 

3. 

4. 

5. 

StatelUTs 

2 

Andhra Pradesh 

Bihar 

Jharkhand 

Goa 

Gujarat 

2002·03 

3 

1370.57 

0.00 

0.00 

447.00 

621.61 

2003-04 

4 

1323.35 

747.39 

95.00 

106.00 

383.33 

2004-05 

5 

1168.90 

500.00 

103.00 

101.25 

591.00 
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2 3 4 5 

6. Haryana 131.00 277.00 300.00 

7. Himachal Pradesh 537.22 483.53 0.00 

8. Jammu & Kashmir 277.77 505.83 91.81 

9. Kamataka 537.23 1500.55 1555.55 

10. Kerata 674.32 1069.75 2046.95 

11. Madhya Pradesh 2000.00 444.44 600.00 

12. Chhattisgam 1315.00 425.00 384.00 

13. Maharashtra 550.00 3890.00 2265.00 

14. Orissa 497.00 805.55 890.00 

. 15. Punjab 3810.00 180.00 180.00 

16. Rajasthan 0.00 775.00 684.41 

17. Tamil Nadu 0.00 1890.00 916.00 

18. Uttar Pradesh 0.00 500.00 676.00 

19. Uttaranchal 0.00 250.00 24.00 

20. West Bengal 583.33 511.00 450.00 

21. Arunachal Pradesh 216.10 0.00 0.00 

22. Assam 575.00 0.00 0.00 

23. Manipur 0.00 0.00 0.00 

24. Mlzoram 1802.08 0.00 0.00 

25. Meghataya 50.00 2.50 0.00 

26. Nagatand 340.00 0.00 0.00 

27. Sikkim 227.00 0.00 0.00 

28. Trlpura 440.00 0.00 0.00 

29. Chandigarh 0.00 0.00 0.00 

30. Oadra and' Nagar Haveli 26.15 11.75 0.00 

31. Delhi 79.00 37.70 30.00 

32. Lakshadweep 72.50 49.00 0.00 

33. Pondicherry 0.00 35.00 35.00 

34. Daman and Diu 0.00 0.00 0.00 

35. Andaman and Nioobar Istands 65.12 124.27 9.50 

Total 17235.00 16412.94 13801.37 
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/Translation} 

Special P.rml .. lon to Polluting Comp8n1.1 

829. SHRI JIVABHAI A. PATEL: 
SHRI V.K. THUMMAR: 

Will the Minister of ENVIRONMENT AND FORESTS 
be pleased to state: 

(a) whether may companies caueing pollution have 
been given special permission to operate from the forest 
land despite enforcement of Forest Conservation Act, 
1980; 

(b) if so, the names of the such companies, State-
wise; 

(c) whether the Govemment of Gujarat has forwarded 
the proposals of such companies with its recommendations 
in this regard; 

(d) if so, the grounds on which such recommendations 
have been made; and 

(e) the reasons for recognising these grounds? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) and (b) No special permission has been 
granted to companies causing pollution to operate from 
forest land in Gujarat under Forest (Conservation) Act, 
1980. 

(c) to (e) Does not arise. 

(English} 

Report of Talk Fore. on Drug Prlc. 

830. SHRI NIKHIL KUMAR: 
SHRI IQBAL AHMED SARADGI: 
SHRI BRAJESH PATHAK: 
SHRI VIJOY KRISHNA: 
SHRI RAGHUVEER SINGH KOSHAL: 

Will the Minister of CHEMICALS AND FERTILIZERS 
be pleased to state: 

(a) whether the Government has since received the 
reports from the Task Force and the Committee 
constituted on drugs prices and their availability on 
reasonable rates; 

(b) if so, the date on which this report was received 
and the main recommendation~ thereof; 

(c) whether the Government has accepted the 
recommendations of the Task Force; and 

(d) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (d) A Task Force under the 
Chairmanship of Dr. Pronab Sen, Principal Adviser, 
Planning Commission was constituted to explore options 
other than price control to make available life saving drugs 
at reasonable prices. The Task Force has submitted Its 
report to the Government on the 20th September, 2005. 
Some of the salient recommendations of Task Force are, 
that Price Controls should be imposed on the '8868ntlality' 
of the drug and not on the basis of turnover and it 
should be applied only to formulations and not to bulk 
dru~. Some of the other major recommendations of Task 
Force are to promote generic drugs, to encourage public 
health facilities, to revive the Public Sector Enterprises in 
the manufacture of drugs, to provide fiscal incentives in 
R&D activities in drugs, to provide financial support for 
implementation of Schedule M of Drugs and Cosmetics 
Rules, to enact Drugs and Therapeutics (Regulation) Act, 
to establish a National Authority on Drugs and 
Therapeutics (NADT), to establish price negotiation 
process for new patented drugs, to streamline the bulk 
procurement regime, to exempt the excise duty, customs 
duty and other levies on cancer and anti HIVIAIDS drugs, 
to establish the State Illness Funds in the States/Union 
Territories for BPL families, to reduce the excise duty on 
drugs from 16 to 8%, to enhance the exemption limit of 
SSI units from Rs. 1 crores to Rs. 5 crores, to establish 
a Settlement Commission which is authorized to settle 
the disputed overcharged amount from the pharma 
companies. 

The Government in consultation with various 
stakeholders is examining the recommendations of the 
Task Force. Based on this a new Pharmaceutical Policy 
is likely to be announced shortly. 

Poaching of Gibbon 

831. SHRI UDAY SINGH: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) whether the rare species of Gibbon is also being 
subjected to poaching; 

(b) if so, the number of gibbons killed during the Jast 
thret. years alongwlth their current population; and 

(c) the remedial steps proposedltBken In this regard? 
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THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NARAIN 
MEENA): (a) Few incidents of poaching of gibbons have 
been reported. However, no alarming reports have been 
received from the States. 

(b) Outing the last three years two gibbons have 
been reported to be killed in the State of Mizoram. As 
per information available, the population of hoolock 
gibbons in States having important habitat for the species 
is given in the enclosed Statement. 

(c) The steps taken for protection of Gibbons are as 
follow: 

1. Hoolock gibbon has been included In 
Schedule I of Wildlife (Protection) Act, 1972, 
thereby affording highest degree of protection to 
the species. 

2. The Wildlife (Protection) Act, 1972 has been 
further amended in 2002 and made more 
stringent against wUdlife related crimes. 

3. Intensive patrolling by anti poaching staff of State 
Forest Departments. 

4. In the community forests the help of Village 
Council Authority together with socio economic 
development of the fringe villages is undertaken 
to elicit their cooperation in conservation efforts. 

5. Increasing awareness towards conservation 
through the media. 

Sl6lBm.nl 

Population in MIIJor Gibbon a.sring StIleS 

SI.No. Name of State Population 

1. 

2. 

SI.No. 

2 

Arunachal Pradesh 

Assam 

3 

70 

1,985 

Name of Project 

3. 

4. 

5. 

6. 

7. 

2 

Manlpur 

Mizoram 

Tripura 

Meghalaya (as per 
census in Nokrek 
National Park) 

Nagaland 

{Tl1II1s111tionJ 

3 

200 

Not available 

80 

399 

20 

Development of Deaert T".ngl8 of Raj.8th.n 

832. SHRI JASWANT SINGH BISHNOI: Will the 
Minister of TOURISM be pieased to state: 

(a) whether any steps are being taken by the 
Govemment for development of tourism in desert triangle 
of Rajasthan; and 

(b) if so. the details thereof and the auistanee 
provided to the State Govemment therefor during the 
current year? 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): (a) and 
(b) Ministry of Tourism. Govemment .of India extends 
financial assistance for the tourism-related projects which 
are identified in consultation with the State concemed for 
providing financial asltlstance under the schemes 
Integrated Development of Tourist Circuits, Product 
Infrastructure and Destination Development including Rural 
Tourism Projects and Large Revenue Generating Projects. 
Project proposals that are complete In all respect are 
processed on the basis of inter-se priority and funds 
released, subject to their availability under the respective 
Head. 

During the current financial year following projects 
have been sanctioned in Rajasthan under the above 
schemes:-

Amount 
Sanctioned 

(Rs. In lakh) 

Amount 
Released 

, . Mounting of Sound & Light Show at Amber Fort, Jalpur 129.26 116.33 

2. Development of Haws Mahsl snd Jantsr Mantar at Jaipur 464.32 371.45 
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Syphonlng of Ground Water 

833. SHRI NARENDRA KUMAR KUSHAWAHA: 
SHRI AJIT ~OGI: 
PROF. MAHADEORAO SHIWANKAR: 
SHRI ASHOK KUMAR RAWAT: 
SHR! MUNSHI RAM: 
SHRI SHISHUPAL N. PATLE: 

Will the Minister of WATER RESOURCES be pleased 
to state: 

(a) whether the Government has taken any steps to 
check the syphoning of ground water illegally to meet 
scarcity of water in urban areas of the States; 

(b) if so, whether the Government has identified such 
sensitive areas in the States; 

(c) if so, the total number of areas Identified as over 
exploited and dark; and 

(d) the steps being taken to supply the water to 
such areas by the Government? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) to 
(d) "Water" being a State subject, It is primarily the 
responsibility of the concerned State Governments to take 
steps to regulate the withdrawal of the ground water. 
The Union Ministry of Water Resources has circulated a 
Model Bill in the year 1970, which was re-circulated in 
1992 and again in 1996 to all the StateiluTs to enable 
them to enact suitable legislation for regulation and control 
of ground water development. A revised Model Bill 2005 
to regulate and control the development and management 
of ground water has been again circulated to all the 
States/UTs. 

However, the Central Ground Water Authority (CGWA) 
constituted under the Environment (Protection) Act, 1986 
Is taking the following regulatory measures to check the 
over-exploitation of the ground water:-

(i) CGWA has notified 11 critical areas on 
consideration of over-exploitation of ground water 
resources and 32 over-exploited areas for 
registration of ground V!ater structures. 

(iI) CGWB is regulating withdrawal of ground water 
by industries/projects In over-exploited, critical 
and semi-critical areas. Proposals for setting up 
of new industries/projects are referred to CGWA 
by the State Pollution Control Boards and the 
Ministry of Environment & Forests tor seeking 
clearance with regard to ground water withdrawal 
which are evaluated on cas&-to-case basis based 
on site-specific technical studies etc. 

Water levels are periodically monitored by the Central 
Ground Water Board (CGWB), a subordinate office of 
the Ministry of Water Resources, as well as the States. 
As per assessment carried out, out of 5723 assessment 
units (blockslmandalsltalukas) in the country, 839 units 
have been categOrized as ·Over-exploitecr i.e. annual 
ground water extraction exceeds the annual replenishable 
resource and significant decline in long term ground water 
level trend has been observed either in pre-monsoon or 
post-monsoon or both. In addition, 226 units are 'Critical' 
i.e. the stage of ground water development is between 
90% and 100% of annual replenlshable resource and 
slg,1ificant decline is observed in the long term water 
level trend In both pre-monsoon and post-monsoon 
periods. There are 550 ·Semi-crlticar units, where the 
stage of ground water development is betw"n 70% and 
90% and significant decline in long term water level trend 
has been recorded in either pre-monsoon or post-
monsoon. 

Further, the Union Ministry of Urban Development Is 
implementing a Centrally Sponsored "Accelerated Urban 
Water Supply Programme" (AUWSP) under which financial 
assistance Is provided to implement water supply in srnall 
towns having population less than 20000 as per 1991 
census. Funding pattern is 50:50 between the Centre 
and the States, which includes S% contribution frorn urban 
local bodies. Priority has been assigned to towns with 
special problems like very poor per capita supply, very 
distant and very deep water source, drought prone areas, 
excess salinity, fluoride & iron content in water source 
and high incidence of water borne diseases etc. 

Impact of Uberallzatlon on Fertilizer Industry 

834. SHRI AJIT JOGI: Will the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the total number of fertilizers producing units both 
in Government and Non-Government Sectors functioning 
in the country at present, State-wise; 
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(b) the irnpact of liberalization policy of the 
Government on fertilizer Industry; and 

(c) the efforts being made by the Govemment to 
safeguard the fertilizer industry? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHAI AAM VILAS 
PASWAN): (a) The information regarding the total number 
of fertilizer producing units both In Govemment and Non-
Government sectors functioning in the country, State-wise 
is given in the enclosed Statement. 

(b) and (c) Urea Is the only fertilizer at present which 
I. under statutory price control and partial movemant and 
distribution control. The phosphatic and Potassic fertilizers 
were decontrolled w.e.f. 25.8.1992. Sale price of urea is 
statutorily fixed by the Government. Similarly, decontrolled 
Phosphatic and Potassic fertilizers are sold to the farmers 
at an indicative MRP fixed by the govemment. Subsldyl 
concession is accordingly paid to the manufacturers! 
Importers to enable them to sell fertilizers to farmers at 
an affordable price which is fixed by the Government 

and which is generaHy lower than the coat of production 
of these fertilizers. Through the subsidy mechanism, while 
the farmer is Insulated from Incre •• e in the price of 
fertilizers, the manufacturerllmporter is paid compensation 
for the lower price at which he is required to sell these 
fertilizers to the farmers. 

Until 31.3.2003, the subsidy to indigenous urea 
manufacturing units was paid in terms of the erstwhile 
unit specific Retention Price Scheme (RPS), which has 
been replaced by the group baaed New Pricing Scheme 
(NPS) for urea units w.e.f 1.4.2003. NPS alma at greater 
transparency, uniformity and efficiency in the disbursement 
of subsidy and Inducing urea units to take cost reduction 
measures on their own to be competitive. NPS is being 
implemented in stages. Stage-I was of one year duration 
from 1.4.2003 to 31.3.2004 and Stage-II is of two years 
duration from 1.4.2004 to 31.3.2006. For reviewing the 
effectiveness of Stage-I & II of NPS and for formulating 
a policy for urea units for Stage-III cornmencing from 
1.4.2006, a Working Group has been constituted under 
the chairmanship of Dr. Y.K. Alagh. 

S/.t"mtHIl 

StIlts-wise and Sector-wise numbBr 01 mlljor let1ilizer units ~l1Itin!l in 1M Counlty 

SI.No. Name of States No of Units Sector. 
in operation Public Co-operative Private T~ 

2 3 4 5 6 7 

1. Andhra Pradesh 4 4 4 

2. Assam 

3. Goa 

4. GuJarat 8 3 5 8 

5. Haryana 

6. Karnataka 

7. Kerala 2 2 2 

8. Madhya Pradesh 2 2 2 

9. Maharashtra 5 4 5 

10. Orissa 2 2 2 

11. Punjab 3 2 3 
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2 3 

12. Rajasthan 3 

13. Tamilnadu 4 

14. Uttar Pradesh 7 

15. West Bengal 1 

Total 45 

/Engli$hJ 

Agreement between Port Blair Council and Phuket 
Authorltle. In Weter Harveatlng 

835. SHRI MANORANJAN BHAKTA: Will the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether an agreement between Port Blair Council 
and Phuket Authorities on water harvesting in the 
Andaman and Nicobar Islands was signed in the recent 
past; 

(b) if so, the details thereof; and 

(c) the follow-up actiotl taken thereon? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) and 
(b) Yes, Sir. An agreement on Friendship/Cooperation 
was signed by the Lt. Govemor of Andaman and Nicobar 
Islands and Govemor of Phuket Province of the Kingdom 
of Thailand on 29.06.2005 in Port Blair in the areas of 
tourism, education & culture, urban development, solid 
waste management, commerce and Investment. Under the 
area of urban development, an agreement for regular 
exchange of expertise In innovative water harvesting 
techniques, upgradation of water treatment plants, study 
old water supply network and rationalization of water 
distribution network and deallting-relinlng of old sewerage 
linea have been agreed. 

(c) In pursuance to the above agreement, the Port 
Blair Municipal Council has decided to lend delegation 
of Councillors and officials in three groups for interaction 
with Phuket Authorities in the areas like water harvesting 
techniques, study of modem and sustainable methods of 
solid waste management, promotion of tourism etc. 

4 5 6 

3 

3 

4 3 

7 

3 

4 

7 

1 

13 7 25 45 

MSP for Milk 

836. SHRI KULDEEP BISHNOI: WiD the Minister of 
AGRICULTURE be pleased to state: 

(a, whether the Government propoles to declare 
Minimum Support Price (MSP) for milk as for other 
commodities; 

(b) if 80, the details thereof; 

(c) If not, the reasons therefor; and 

(d) the steps taken by the Govemment to improve 
the quality of milk and milk products in the country right 
from primary production to the finiehed product and for 
upgradation of state of art technologies in the area? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (SHRI TASLIMUDDIN): (a) No, 
Sir. 

(b) Does not arise. 

(c) Dairying is a state subject and the prices of milk 
are fixed by the State Governments/State Dairy 
Federations. 

(d) The Govemment of India Is implementing the 
following schemes/regulatory order to improve the quality 
of milk and milk products in the country: 

1. Intensive Dairy Development Programme 

2. Strengthening infrastructure for quality and clean 
milk production. 

3. Dairy/Poultry Venture Capital Fund 

4. Milk and Milk Product Order. 
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(b) If 80, the details and reaaona thereof; In addition, finance at .ott tenns are being ptOvidad 
by National Dairy Development Board (ND.DB) to 
Cooperative Milk Unions for improvement in quality of 
milk for creation of infrastructure for clean milk production, 
technology innovations and strengthening of quality 
controlled laboratories. Dairies are being encoureged and 
financed by NO DB to go for quality management system! 
food safety management system. 

(c) if not, the number of caUs rece~d by the centres 
during the current years; and 

{Transllltlon} 

(d) the specifiC type of information provided? 

THE MINISTER OF STATE OF THE MINISTRY OF 
FOOD PROCESSiNG INDUSTRIES (SHRI SUBOOH 
KANT SAHAY): (a) No, Sir. 

Klun Can Centre. 
(b) Does not arise. 

837. SHRI VIJAY KUAMR KHANDELWAL: Will the 
Minister of FOOD PROCESSING INDUSTRIES be pleased 
to state: 

(c) As per enclosed Statement. 

(a) whether the Government has shut down lOme 
Kiaan catl Centres which were giving agriculture related 
information to fanners; 

(d) Th. epecific subjects on which information w .. 
sought by farmers in their calls Included crop cultivation 
practices, dlseaseB, avalldity of s.ede, credit, poet 
harvest management, marketing information etc. 

SI.No. Call Centre 
Location 

1. Mumbai 

2. Kanpur 

3. Koehi 

4. Banglor. 

5. Chennai 

6. Hyderabad 

7. Chandlgarh 

8. Jaipur 

9. Indore 

10. Kolkata 

11. Ahmedabad 

12. Delhi 

Total 

States to be Berviced 

Maharashtra, Goa, Daman, Diu 

Uttar Pradesh, Uttranchal 

Kerela, Lakshadweep 

Kamataka 

Tamil Nadu & Pondicheny 
Andaman & Nicobar IBland 

Andh,. Pradesh 

Chandigarh, Jammu & Kashmir 
Himachal Pradesh, Punjab 

Rajasthan 

Madhya Pradesh, ChhattiBgarh 

(i) West Bengal, Bihar, Ortua, Jharkhand 
(11) Tripura, Assam, Mizoram, 

Manlpur, Meghalaya, 
Nagaland, Arunachal Pradesh, 

Gujerat, UT of Oadra & Nagar Haveli 

Delhi 
Harvana 

No. of calls received during 
current y .. r Ja".Qd., 05 

31199 

39415 

32876 

21736 

44012 

19806 

31513 

47489 

39039 

82990 
22892 

49787 

28285 

380773 
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(English} 

Allocation for D.A.R.E. 

838. PROF. M. RAMADASS: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the allocation to Department of 
Agricultural Research and Education (DARE) has been 
declining; 

(b) if so, the details and reasons therefor during the 
last three years; 

(c) whether keeping in view the need for toning up 
research facHities in the country or second green revolution 
the Government propose to provide 1 per cent of outlay 
of the Ministry of Agriculture to DARE; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) and (d) Department of Agricultural Research & 
Education (DARE) has been provided more than 1 per 
cent Outlay of the Ministry of Agriculture and the actual 
Outlays account for 32.50 per cent, 31.91 per cent and 
25.34 per cent for the financial years 2003-04, 2004-05 
and 2005-06, respectively. 

Plight of Agricultural Labourara 

839. SHRI IQBAL AHMED SARADGI: Will the 
Minister of LABOUR AND EMPLOYMENT be pleased to 
state: 

(a) whether the Food and Agriculture Organisation 
(FAO) of the United Nation has pointed out that many of 
the 450 million waged agricultural workers are suffering 
from a high incidence of poverty and hunger; 

(b) if so, the facts thereof and the reaction of the 
Government in this regard; and 

(c) the action takenlbelng taken to help and improve 
the conditions of agricultural labourers in India? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRt K. CHANDRA SHEKHAR RAO): (.) A news item 
containing such a statement has appeared in a dally 
newspaper "The Hindu" on 14.10.2005. 

(b) and (c) The Govemment has made assessment 
of Incidence of poverty for the population as • whole. 
According to the NSSO survey (1999-2000), about 26% 
of the population is living Below Poverty Line. Rural 
economy being agriculture based, a large number of 
agricultural labourers live below the poverty line. However, 
no estimate of poverty among agricultural workers 
separately Is available. 

The Government has launched several weHare and 
poverty alleviation/employment generation schemes for the 
rural poor which, inter-alia, include agricultural workers. 
Some of auch schemes are: Swamjayantl Gram Swarojgar 
YoJana, Sampooma Gramin Rojgar YoJana, Pradhanmatri 
Gram Sadak Yojana, National Social Assistance 
Programme (NSAP), etc. The Govemment is implementing 
Indira Awas Yojana (lAY) with the objective to provide 
assistance to the Below Poverty Line (BPL) rural 
households. Further, Janshree Bima Yojana providing for 
insurance cover to people living below or marginally above 
the poverty line, is also available for workers in the 
un organised sector including agricultural workers. The 
Govemment has also redesigned the Universal Health 
Insurance Scheme (UHIS), which is available to families 
living below poverty line (BPL) which, inter-alia, include 
agricultural workers, at subsidized annual premium of 
Rs. 165, Rs. 248 and Rs. 330 for individual, a family of 
five, and a family of seven respectively. The scheme 
provides for reimbursement of hospitalisation expenses 
up to Rs. 30,0001· basis per family, coverage of death of 
worker due to accident (Rs. 25,000/-) etc. Recently the 
Government has enacted National Rural Employment 
Guarantee Act which provides for 100 days of employment 
in a year for poor families in the rural areas to atleast 
one person in every rural household for assets creating 
public works programmes. 

Inveltment In Steel Industry 

840. SHRI BALASHOWRY VALLABHANENI: Will the 
Minister of STEEL be pleased to state: 

(a) whether the Govemment has approved Rs. 3 lakh 
crore investment in the steel industry; 

(b) if so, the respective shares of the private and 
public sector and the FDI; and 
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(c) the future proposals of the Government in this 
regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (c) Since the steel industry Is de-
licensed and de-regulated, individual steel plants in the 
private sector are free to make investments without 
obtaining Governrnent approval. Furthermore, there is no 
restriction of FDI infusion into the steel industry. 

In the case of the public sector, Steel Authority of 
India Lirnited (SAIL), a Navratna PSU under the 
administrative control of Ministry of Steel, is free to make 
its down expansion plans without Government approval. 
They have drawn up a Corporate Plan (including liSCO) 
for achieving a growth in production to about 22.5 million 
tonnes of Hot Metal by 2012 at an estimated expenditure 
of Rs. 35,000 crores. This Investment would be largely 
financed from SAIL's internal resources. 

Rashtriya Ispat Nigam Limited (RINL), another public 
sector undertaking, has drawn up an expansion proposal 
to increase the liquid steel capacity from 3 million tonnes 
to 6.3 million tonnes with an investment of Rs. 8,692 
crore by 2008-09, which would be financed from internal 
resources of RINL. Recently the Government has 
accorded its approval for this project. 

Allocation 10r Agriculture and Irrigation 

841. SHRI G. KARUNAKARA REDDY: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether the Union Government has urged the 
State Governments to step up the budgetary allocation 
for the farm sector and irrigation; 

(b) if so, the allocations made by the State 
Governments, especially Government of Karnataka for the 
farm sector and irrigation for the current year; 

(c) the target fixed for achieving growth in the sector; 

(d) the extent to which the target has been achieved 
till June, 30, 2005; 

(e) the extent to which this allocation has been less; 
and 

(f) the nature of help and assistance being provided 
by the Union Government to the States in this regard? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBliC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (e) The State Governments including the 
State Government of Karnataka were requested recently 
in the month of July 2005 to review the policy paramete~ 
in their respective States in right earnest and provide a 
higher allocation in the State Plan for development of 
agriculture and allied sectors. It was further emphasized 
that It would be difficult to achieve the targeted growth 
rate of 4 percent per annum in agriculture sector unless 
there was commensurate step-up in investment In 
agriculture sector at the State level particularly In irrigation 
and water resource management, watershed development 
and reclamation of water/degraded land and provision of 
essential Infrastructure for effective extension services, 
marketing and processing. 

Pursuant to the aforesaid request, it is expected that 
the State Governments would suitably enhance the 
budgetary allocation In State Plan for development of 
agriculture sector. 

(f) The Central Government Is providing financial 
assistance to the State Governments under various 
Centrally Sponsored and Central Sector Schemes for 
development of agriculture sector in the States. 

Per-Capita Consumption of Foodgl'lline 

842. DR. M. JAGANNATH: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) whether the per-caplta consumption of foodgraln8 
is less than the avaiiabUity of foodgrain. for people living 
below poverty line; 

(b) if so, the details thereof and the reasons therefor; 

(c) the per-capita consumption of foodgralns among 
persons belonging to the below poverty line and above 
poverty line in the country; and 

(d) the steps taken by the Government to bridge the 
consumption gap? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
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SINGH): (a) to (d) The latest quinquennial survey 
undertaken by National Sample Survey Organisation 
(NSSO) In 1999-2000 (55th Round) estimates the per 
capita consumption of foodgrains among the people living 
Below Poverty Line (BPL) in rural areas at 11.90 kg/ 
month and In Urban areas at 10.66 kg/month while the 
per capita consumption of foodgrains among the people 
living Above Poverty Line (APL) in Rural areas has been 
estimated at 14.13 kg/month. The per capita availability 
of foodgrains in 1999 was 13.97 kgs per month in the 
country. 

With a view to increase the availability of foodgrains, 
the Govemment implements employment generation and 
welfare schemes to enhance access of the needy sections 
of population to foodgrains. These include the Sampooma 
Grameen Rozgar Yojana, the Targeted Public Distribution 
System (TPDS), MId-day Meal Scheme and the Antyodaya 
Anna Yojana. 

Agricultu ... 1 MarUllng Inf .... tructu... Project. 

843. SHRI RAYAPATI SAMBASIVA RAO: Will the 
Minister of AGRICULTURE be pleased to state: 

(a) whether there is any proposal to introduce a 
scheme to encourage entrepreneurs investing in 
agricultural marketing Infrastructure projects picking up to 
26 per cent equity; 

(b) if 50, whether the scheme covers a wide range 
of agricultural and allied .ectors activity including 
collection, cleaning, grading, quality certification, labelling, 
packing, ripening chambers, rataHing, wholesale activity 
and value addition facilities; and 

(c) if so, the time by which the schemes are likely 
to be Implemented? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) Yes, Sir. The Ministry of Agriculture is 
implementing a Central Sector Scheme for Agri-Buslness 
Development by providing venture capital assistance to 
agri-busineaa projects and ..... Ing producers' group in 
the preparation of detaHed reports for IUGh projects. The 
main objective of the Scheme. 18 to catalpe private 

Investment in setting up of agri-bualnaea projects and 
thereby providing assured market, to producera for 
increasing rural income and employment. Venture capital 
assistance Is provided to eligible projects in the form of 
equity upto an extent of 26% of the project equity or 
10% of the total project cost or Rs. 75 Iakhs whichever 
is less. The scheme is implemented by the Small Farmers' 
Agribusiness Consortium (SFAC), an autonomous 
organization under this Ministry. 

(b) The Scheme covers a wide range of agribusiness 
projects related to collection, cleaning, grading, quality 
certification, labelling, packaging, ripening chambers, 
retailing, wholesale activity and value addition facUitlee In 
all agriculture and allied sectors namely horticulture, 
floriculture, medicinal and aromatic pIanta, minor forest 
produce, .. ricuhure, organic farming vermin compoet, 
apiculture, plantation eropa, and fIsherie8. However, poultry 
and dairy projects will not be covered under the acheme. 

(e) The Scheme has been implemented with effect 
from 11.07.2005. 

Sauncia Mining Inclant 

844. SHRI RASHEED MASOOD: Will the Minister of 
LABOUR AND EMPLOYMENT be pleased to alate: 

(a) whether Saunda Mining Incident has since been 
probed Into by Ministry of Labour and Employment; 

(b) If so, the details and findings thereof; 

(c) the follow-up action taken thereon; 

(d) whether any directions/guideline. have been 
Issued by the Government to the coal India limited 
regarding safety of the employees during mining; and 

(e) if not the reasons therefor? 

THE MINISTER OF LABOUR AND EMPLOYMENT 
(SHRI K. CHANDRA SHEKHAR RAO): (a) The Ministry of 

labour and Employment has constituted a Court of Inquiry 
under Section 24 of the Mines Act, 1952 on 17th October, 
2005 under the Chairmanship of Dr. P.O. Shenoy, former 
Secretary, Ministry of Labour and EmpiO)l"'8nt to hold an 
inquiry into the accident at Central Saunda Colliery which 
occurred on 15th June, 2005 (/II 8hIft of 14th June, 2005). 
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.(b) and (c) The court of Inquiry held Ita first sitting 
on 19th and 20th November, 2005. Follow-up action If 
any, will depend on the findings of the Court of Inqu;ry. 

(d) and (e) Besides the provisions for safety already 
existing in the Mines Act, 1952 and the regulations framed 
thereunder, the Directorate General of Mines Safety issued 
circulars, from time to time, containing safety guideUnes 
to coal companies. 

{English} 

Linkage of Coal to Mlnl8try of S .... 

845. SHRI BASU DEB ACHARIA: WHI the Minister 
of STEEL be pleased to state: 

(a) whether certain sponge iron units had applied for 
linkage of coal to the Miniatry of Steel; 

(b) If 80, the details and outcome thereof, State-
wise; 

(c) whether the Govemment is aware that these units 
were denied the benefit of getting coal at regulated price 
due to denial of coal linkage by the authorities; 

(d) if so, the details thereof; and 

(e) action taken/proposed In this regard? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) and (b) Ves, Sir. Sponge iron units have 
been applying for grant of coal linkage. Linkages were 
being granted after examination of individual cases by 
the Linkage Committee for Sponge Iron Units operating 
in the Ministry of Steel. However, since January, 2005 
the cases were kept in abeyance due to certain policy 
changes being contemplated by the Govemment. The 
examination of cases has restarted after constitution of a 
Standing Linkage Committee (Long Term) for Sponge Iron 
Units on 3.10.2005 in the Ministry of Coal. State-wise 
pendency statement is enclosed. 

(c) and (d) Coal prices are not regulated. In absence 
of linkage the sponge iron units are free to source their 
coal requirement from the open market. 

(e) The Standing Unkage Committee (Long Term) 
for Sponge Iron Units functioning in the Ministry of Coal 
is now dealing with the pending cases. 

SIII ___ 

SI.No. Name of the State Number of ~ 

1. West Bengal 83 

2. Orissa 130 

3. Jharlchand 45 

4. Chhattlsgam 110 

5. Andhra Pradesh 21 

6. Kamataka 8 

7. Madhya Pradesh 3 

8. Uttar Pradesh 

9. Maharuhtra 8 

10. Gujarat 3 

11. Goa 1 

12. Tamil Nadu 3 

Confwence In Water Sector 

846. SHRI BRAJESH PATHAK: WI! the Minlatar of 
WATER RESOURCeS be pleaHd to stata: 

(a) whethar a two days conference of Chief 
Secretaries, Seeretarl.. and Command Area OffIce,. of 
Irrigation and Watar Reaourcee DepartmentB of Stat .. 
wu organized recently In Deihl to complete the ongoing 
Irrigation projects under the Acceler8ted Irrigation Beneftt 
Programme (AIBP); 

(b) if so, the details of iaauea di8cueeed and the 
decisions arrived at therein; 

(c) whether the Government h .. ImpIemene.d the 
suggestlonalrecommendatlona made in the conference; 
and 

(d) If so, the details thereof? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRV OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) V .. , 
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Sir. A two day conference of Principal Secretariesl 
Secretariel (Irrigation and Water Resources) and 
CornmMd Area Authorities of States was held on 4th 
and 5th October, 2005 at New Delhi which inter-alia 
di8cuaed completion of ongoing irrigation projects under 
the Accelerated Irrigation Benefits Programme (AIBP). 

(b) to (d) The laauea diacUlSed were steps taken by 
the Sta.. Govemments to complete the projects, new 
project proposals to be brought under AIBP, raising the 
loan component of central asaietance by the States from 
the market and monitoring the physical and financial 
progress of projects under AIBP. The conference 
recommended the followlng:-

• Identify the echemee to be Included under Bharat 
Nirman and prepare and submit a 'Plan of 
ActIon' to the Ministry of Wa .. r Resources. 

• Specify the sources of funding for identified 
achemes under Bharat Nirman, in consultation 
with the State Finance Department. 

• The States should adhered to the lChedule for 
completion of each ongoing project as provided 
in the Memorandum of Undertaking submitted 
by the St ..... 

• Every effort would be made by the respective 
State/Centre to obtain Inv .. tment approval for 
an the ongoing unapproved projecta. 

• Centre may facilitate speedy resolution of inter-
State iSlues, like share-COlt, hampering the 
prog,... of Inter-State Projects. 

The recommendations of the conference have been 
brought to the notice of the States for compliance. 

[English} 

Flood In Ichamatt AI"., 

847. SHRI AJOV CHAKRABORTY: WIll the Minister 
of WATER RESOURCES be pleased to state: 

(a) whether the Govemment II aware of the lucklen 
flash flood In the river Ichamatl recently In the Baslrhat 
subdivision In the North 24 Parganas District of West 
Bengal; 

(b) If so, whether the Gov,mment hu conducted 
any survey to contain flood In future; 

(c) if so, the details thereof and the action taken 
thereon; and 

(d) the quantum of funds anocate~reIe ... d by the 
Government to the State Govemments during the current 
year? 

THE MINISTER OF STATE OF THE MINISTRV OF 
HEAVV INDUSTRIES AND PUBLIC ENTERPRJSES AND 
MINISTER OF STATE OF THE MINISTRV OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) As 
per the information fumlshed by Govemment of West-
Bengal, the level of river Ichamatl wu high during 
September, 2005 due to high upland disch.rge 
synchronized with high tide. 

(b) and (c) The State Govemment hu initiated that 
due to the reuonl mentioned above, no specla' survey 
was done in the Baairhat region. High ruling level in the 
river caused breach of embankment in one place and 
caused' damages in vulnerable locations. The breach 
closure works have been completad and restoration works 
in the vulnerable reaches have been taken up selectively 
on priority basis. 

(d) Nil. 

Complaint agalnlt Officials of PSUICooperativa 

848. SHRI RAGHUNATH JHA: WUI the Minister of 
CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government hal received large 
number of complaints against the officials of fertlllz8f8 
PSUsiCooperattves during the last th.... years; 

(b) if so, whether some of the complaints have been 
forwarded to Central Bureau of Investigation (CBI) for 
registration of regular cases; 

(c) If so, the details thereof and the action taken 
thereon; 

(d) whether the CBI has completed Investigations into 
those case. and submitted any report; and 

(e) if so, the details thereof? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) Vea, Sir. About 40 compi.;m. have been 
received against the officials of fertilizer PSUsl 
Cooperatives during the last three years. 
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(b) Out of these, two oomplaints pertaining to officials 
of Fertilizers and Chemicals Tranvancore Ltd. (FACT) have 
been forwarded for investigation to the Central Bureau of 
Investigation (Cel). 

(c) and (d) cel has registered a regular case in one 
complaint and In the other preliminary enquiry has been 
registered. Considering that the cases are under 
investigation it would not be In the public interest to 
disclose any details at this stage. 

(e) Does not arise. 

[Tts/1$/stion} 

Production of Drugl 

849. SHRI PRABHUNATH SINGH: Will the Minister 
of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government proposes to take steps 
for increasing production of drugs in the country; 

(b) if so, the details thereof; 

(c) the percentage of consumption of drugs being 
indigenously produced; and 

(d) the time by which the country is likely to be self 
sufficient In drugs production sector? 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): (a) to (d) A large number of units 
manufacturing drugs and related items, both In the 
organized sector and in the small scale sector are 
operating in the country. Under the provisions of Drugs 
and Cosmeticl Act, 1940 and Rules there-under, the 
responsibUity for regulating manufacture and sale of drugs 
is vElsted primarily with the State Governments. The 
Central as well as the State Govemments are providing 
various fiscal and non fiscal incentives for setting up of 
manufacturing units in selected areas/regions. The share 
of Indian Pharmaceutical sector in the overall drug market 
in the country, has now gone upto about 70%. 

There has been a substantial impact on pharma 
sector in terms of production. quality and cost 
competitiveness due to the various fiscal and non fiscal 
measuresllncentives adopted from time to time by the 
Govemment. This has resulted in the fresh investments 

for manufacture of bulk druge and fonnulationa, Httlng 
up of facilities for R&D work, enhanced quality as per 
the global regulations and more importantly inct'UHd 
domestic production and exports to large number of 
destinations around the world in a coat competitive 
manner. The country 18 self-sufficient In production of moat 
of the drugs. The imports of drugs may not be related to 
the lack of production in the country, as imports made 
by manufacturers are for different reasons like availability 
of cheaper drugs In International market, Imports linked 
to procurement from Principals abroad etc. 

/English} 

Social Security for Farming Famlll •• 

850. SHRI E.G. SUGAVANAM: Will the Mlnlater of 
AGRICULTURE be pleased to etate: 

(a) whether any proposal of social .ecurlty like old 
age pension, Insurance, lChoiarshlpa, marriage .....",. 
etc. is presently provided by the Government to am", 
marginal farmers, farm labourers and their famillee; 

(b) If so, the details thereof; 

(c) if not, the reasons therefor; and 

(d) the steps taken by the Government to uplift the 
livelihood of the farmers in the country? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (c) The agricultural workers along with 
others are pre8ently availing benefits under existing 
schemes being implemented by various Ministries' 
Departments. Under the National Old Age Penllon 
SchelTle persons of the age of 65 years and above are 
entitled to receive person. An assistance of Ra. 10,000 
in the event of death of the bread winner in a family is 
available under the National Family Benefit Scheme. 
Janshree Blma Yojana provides insurance cover to the 
persons living below or marginally above the poverty line 
and for the workers in the unorganized sector including 
agricultural labourers. The redesignated Universal Health 
Insurance Scheme is also available for the families living 
below poverty iine and for the workers in the unorganized 
sector Including agricultural labourers. The redesignated 
Universal Health Insurance Scheme i8 also available for 
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the families living below poverty line (BPL) which inter-
alia include agriculture labourers also at subsidized annual 
premium of As. 165, Rs. 248 and Rs. 330 for individual, 
for a family of five and for a family of seven respectively. 
The scheme provides for reimbursement of hospitalisation 
expenses upto As. 30,000 on floater basis per family, 
coverage of death of worker due to accident (As. 25,000) 
etc. 

Very recently, the National Rural Health Mission 
providing integrated comprehensive Primary Healthcare 
Services, especially to the poor and vulnerable sections 
of the society including agricultural labourers has been 
launched. 

(d) In order to make the agriculture sector more 
vibrant and dynamic with the objective to increase 
production and productivity thereby enhancing income level 
of farmers, the Government has taken many initiatives 
which include (I) enhancing institutional credit flow to the 
farmers and strengthening of cooperative credit structure; 
(iI) ensuring the timely availability of quality inputs; (iii) 
promoting farmers friendly, demand driven agriculture 
extension system; (iv) accelerating diversification to high 
value crops including horticulture/activities; (v) 
strengthening infrastructure and the supply chain; (vi) 
optimising the efficient utilization of available water 
resources through micro irrigation and enhanCing the 
sustainabillty of dry-Iand/rainfed farming system; (vII) 
reforming agricultural markets, and widespread use of post 
harvest technology; and (viii) putting in place a broader 
spectrum of risk-management apparatus for farmers. 

Aevlew of Implementation of Aecommendatlon of 
Tiger Task Force 

851. SHRI BRAJA KISHORE TRIPATHY: Will the 
Minister of ENVIRONMENT AND FORESTS be pleased 
to state: 

(a) whether the Government has reviewed the 
Implementation of the recommendations of Tiger Task 
Force; 

(b) if so, the details in this regard; 

(~) whether any lacunae has been found out in the 
implementation process; 

(d) if so, the corrective SWps taken/proposed in this 
regard; and 

(e) the progress In respect of setting up of wildlife 
crime control bureau? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMe NARAIN 
MEENA): (a) and (b) Yes, Sir. Action has been Initiated 
on seven urgent recommendations of Tiger Task Force 
which have been accepted for Implementation. 

(c) No, Sir. 

(d) Question does not arise. 

(e) Action has been taken for setting up a 
multidisciplinary Wildlife Crime Control Bureau in the 
Ministry of Environment & Forests. 

Task Force Aeport on TIger A •• rves 

852. SHRI SURESH KURUP: Will the Minister of 
ENVIRONMENT AND FORESTS be pleased to state: 

(a) the salient points of the report submitted to the 
Prime Minister by the Task Force constituted to review 
the management of Tiger Reserves In the country; 

(b) the immediate and long term action plans 
suggested by the task force; and 

(c) the plans of the Govemment to protect the tiger 
keeping in view the Indian environment where forests 
are not only wlldemess but also the habitats of people? 

THE MINISTER OF STATE IN THE MINISTRY OF 
ENVIRONMENT AND FORESTS (SHRI NAMO NAAAIN 
MEENA): (a) The key recommendations of the Tiger Task 
Force Report are as below: 

(i) Reinvigorate the institutions govemance. 

(il) Strengthen efforts geared towards protection of 
the tiger, checking poaching, convicting wildlife 
criminals and breaking the international trade 
network. 

(iii) Expand the Inviolate spaces for the tiger by 
minimising human pressure in these areas. 

(iv) Repair the relationships with the people who 
share the tiger's habitat by building strategies 
for coexistence. 

(v) Regenerate the forest habitats In the fringes of 
the tiger's protective enclaves by investing in 
forest, water and grassland economies of the 
people. 
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(b) The urgent actions (including long-term) 
recommended by Tiger Task Force which have been 
accepted for Implementation are given In the enclosed 
statement. 

(c) Eco-development for the benefit of local people 
living in and around tiger reserves and other protected 
areas, has been incIucJed in Centrally Sponsored Schemes 
of 'Project Tiger' as well as 'Development of National 
Parks and Sanctuaries' to elicit support for wildlife 
conservation. 

Action has been taken on the following urgent 
recommendations of the Task Force which were accepted 
for implementation: 

1. Request the Prime Minister to head the Steering 
Committee of Project Tiger for a period of 2·3 
years. 

2. The Project Tiger Directorate to be converted 
into a statutory authority under the Ministry of 
Environment & Forests. This will give it greater 
autonomy and ability to coordinate with state 
govemments. 

3. The Wildlife Crime Bureau to be created 
immediately under the Ministry of Environment 
& Forests. 

4. The next census (planned for November) of 
tigers and habitat to be done using the new 
methodology, suggested by Ministry of 
Environment & Forests and endorsed by the 
Tiger Task Force. Independent audit report also 
be presented to Parliament in 6 months, which 
will rate state performance on different criteria. 

5. The plan for relocation of villages from key tiger 
habitats to be finalized within one year, with its 
financial and logistical impticatlons and completed 
with 2·3 years. 

6. The plan for coexistence to be prepared by each 
tiger reserve within one year so that benefits of 
conservation can be shared with local 
communities. 

7. The benefits of tourism to be shared with local 
communities using the recommendations of the 
Task Force. 

Production on Qroundnut 

853. SHRI P.S. GADHAVI: Will the Minister of 
AGRICULTURE be pleased to state: 

(a) the total Production of Groundnut recorded in the 
country during the laat th.... years and thereafter; 

(b) the steps being taken or proposed to be taken to 
increase the production of Groundnut In the country; 
and 

(c) the progress made In this regard 80 far? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR., AKHILESH PRASAD 
SINGH): (a) The production of groundnut In the country 
during the period 2002·03 to 2005·06 Is given as 
under: 

Year 

2002-03 

2003·04 

2004-05 

2005·06 

Production (In lakh tonnes) 

41.21 

81.82 

70.24 (IVth Advance Estimate) 

59.43 1st Advance Estimate-Kharif) 

(b) and (c) Govemment of India is implementing a 
Centrally Sponsored "Integrated Scheme of Oilseeds, 
Pulses, Oils Palm and Maize- (ISOPOM) In 14 major 
ollseeds growing States with a view to Increase the 
production and productivity of oiIseeds Including groundnut 
in the country. Under the Scheme, financial assistance is 
provided for purchase of breeder seed, production of 
foundation seed, production and distribution of certified 
seed, distribution of seed minikits, distribution of plant 
protection chemicals, plant protection equipment, 
weedicides, rhizobium culture/phosphate 80lublllsing 
bacteria, distribution of gypsumlpyrlte/llmingldolornite, 
distribution of sprinkler sets and water carrying pipes, 
publicity, etc. to encourage farmers to grow ollseeda 
Including groundnut. In order to disseminate information 
on improved production technologies amongst the fanners, 
block demonstrations and Integrated Pest Management 
(IPM) demonstrations are also organized through State 
Departments of Agricuhure and Front Line Demonstration 
through ICAR. 
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RelaxatIon In Procurement Norma for Rice 

854. SHRI S.K. KHARVENTHAN: Will the Minister of 
CONSUMER AFFAIRS, FOOD AND PUBLIC 
DISTRIBUTION be pleased to state: 

(a) whether the Govemment is aware that the delayed 
and continued monsoon rains in some parts of the country 
has caused huge damage to paddy crop in some States; 

(b) if so, whether the Govemment has relaxed the 
norms fixed for rice procurement; 

(c) if 80, the details thereof; and 

(d) whether the Government has provided any 
assistance/concession to the States to off-set the losses 
suffered; 

(e) if so, the details thereof; and 

(f) If not, the reasons therefor? 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): (a) to (f) Due to delayed and continued rains in 
some parts of the country affecting the kharif crop, some 
of the State Governments have requested for relaxation 
in uniform specification norms for procurement of kharif 
foodgrains. On the request of the State Governments of 
Punjab, Haryana and Madhya Pradesh, the following 
relaxations In specifications of rice have been allowed for 
the Kharlf Marketing Season 2005-06. 

Punjab 

The Maximum limit in respect of damaged/slightly 
damaged grains in rice allowed upto 3% in respect of 
raw rice both Grade A & Common as against the existing 
limit of 2%. In addition, rice having incidence of pin point 
damage to the extent of 1 % above 3% damaged/slightly 
damaged grains has also been allowed to be accepted 
both for CMR and Levy rice. The out tum ratio for 
custom milled rice reduced to 66% and 67% against the 
existing IImH of 67% and 68% for raw parboiled rice 
respectively. 

Haryana 

The Maximum limit in respect of damaged/slightly 
damaged grains in rice allowed upto 3% in respect of 
raw rice both Grade A & Common as against the existing 
limit of 2% to ensure milling of paddy procured under 
relaxes specifications. In addition, rice having incidence 
of pin point damaged to the extent of 1 % above 3% 
damaged/slightly damaged grains also allowed to be 
accepted. The out tum ratio for custom milled rice reduced 
to 66% and 67% against the existing limit of 67% and 
68% for raw and parboiled rice respectively. 

Madhya Pradeah 

The out tum ratio of raw rice obtained from the paddy 
procured under relaxed specifications reduced by 1% I.e. 
66% against the existing limit of 67%. 

Foreign A .. la.nee for Water Resources 

855. SHRI JASHUBHAI DHANABHAI BARAD: Will 
the Minister of WATER RESOURCES be pleased to state: 

(a) the detaHs of financial assistance received from 
the World Bank and other foreign agencies for 
development of water resources in 2003-04 and 2004-05; 

(b) the amount sanctioned by the Union Government 
to Gujarat Government for the purpose; 

(c) whether the Government of Gujarat has utilized 
the amount fully; and 

(d) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE MINISTRY OF 
HEAVY INDUSTRIES AND PUBLIC ENTERPRISES AND 
MINISTER OF STATE OF THE MINISTRY OF WATER 
RESOURCES (SHRI SONTOSH MOHAN DEV): (a) A 
statement indicating the amount of assistanca received 
from various funding agencies for water resources project 
in various States during 2003·04 and 2004-05 is enclosed. 

(b) For implementation of approved Externally aided 
projects provision is made In the Plan allocations of the 
State Government. Separate sanction is not issued by 
the Govemment of India for this purpose. The expenditure 
incurred is subsequently re-imbursed. 

(c) and (d) Do not arise. 
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World Bank 

SI.No. State Name of Date of Assistance Disburaement received 
Projects Agreement! amount in during 

Completion Million 
Donor 2003-04 2004-05 

Currency 

2 3 4 5 6 7 

1. Anc.ua Pradesh Andhra Praesh 03.06.1997 SDR 108.100 38.280 11.317 
Irrigation 31.07.2004 
Project·1II US$ 130.00 
Cr. 2952·IN 
Ln-4166-IN 

2. Andhra Pradesh A.P. Economic 04.02.1999 US$ 170 28.02 14.33 
Restructuring 31.3.2006 
PIOject 
(Irrigation 
component) 
Ln-436Q.IN 

3. Kamataka Kamataka 06.06.2002 SOA 80 1.500 3.740 

Community 31.1.2009 (USD 

Based Tank 2.160) 

Management 
Project 
CR. 3635·IN 

4. Madhya Pradesh Madhya Pradesh 11.1.2005 USC 394.02 21.97 

Water 31.3.2011 
Sector 
Restructuring 
Project 
LN. 4750-IN 

5. Orissa Orisla Water 05.01.1996 SDR 194.800 19.096 11.76 

Resource 31.3.2004 
Consolidation 
Project 
Cr. 2801·IN 

6. Rajasthan Rajuthan 15.3.2002 SDR 110 3.475 12.303 

Water Sector 31.3.2008 
Restructuring 
Project 
Cr. 3603-IN 
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2 3 4 5 6 7 

7. Tamil Nadu Tamil Nadu 22.09.1995 SDR 181.900 9.884 5.894 

Water 31.3.2004 
Resource 
Consolidation 
Project 
Cr. 2745-IN 

8. Uttar Pradesh UP Water 08.3.2002 SDR 117 1.588 7.698 

Sector 31.10.2007 
Restructuring 
Project 
Cr. 3602·IN 

9. Multi-State Hydrology 22.9.1995 SDR 75.1 6.645 
Project" 31.12.2003 

EuropMft EconomIc Commun~,.nt 

SI.No. State Name of Date of Assistance Disbursement received 
Projects Agreement! amount in during 

Completion Million 
Euro 2003-04 2004-05 

10. Orissa Orissa Minor 03.07.1995 Euro 2.366 
Irrigation 31.12.2004 10.700 
Project 

11. Pondicheny Tank 21.02.1997 Euro 0.557 
Rehabilitation 31.12.2004 6.850 
Project 

12. Maharashtra Saline land 11.7.1995 Euro 
Reclamation 31.12.2005 15.500 
Project-II 

811m,.1 Aalatance 
(J81C Japm-loan) 

SI.No. State Name of Date of Assistance Disbursement received 
Projects Agreement! amount in during 

Completion MUlion 
DC 2003-04 2004-05 

2 3 4 5 6 7 

13. Andhra Pradesh Modemization 25.01.1996 (Tranche-I) 4325.92 2350.79 
of Kumoo~ 26.02.2005 16049 
Cuddapeh Canal (Tranche-II) 826.313 

4n3 

14. Madhya Pradesh Rajghat Canal 25.02.1997 Ven 13222 1666.264 1385.984 , 
Major Irrigation 29.05.2006 
Project 
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2 

15. Orissa 

Germany-loan 

16. Maharashtra 

17. Orissa 

18. Himachal Pradesh 

Fl'lnce-Credlt 

19. Gujarat 

Netherlanda-Gl'lnt 

20. Kerala 

21. Andhra Pradesh 

22. Uttar Pradesh 

3 

Rengall 
Irrigation Project 

Minor Irrigation 
Project 

Uft Irrigation 
Projecr· 

Minor Irrigation 
& Rural Weter 
Supply Project 

Hydroplus 
Fusegate 
System··" 

Kerala 
Community 
Irrigation Project 

Anclhra Pradesh 
Tube Well 
Project 

Bundelkhand 
Integrated Water 
Development 
Project 

"The technical assistance not renected in the disbursement. 

12.01 Hr •• 

MOTION FOR ADJOURNMENT 

Alleged Involvement of some Indian entities and 
Individuals as non-contrectual beneficiaries of the 

UN Oll-for-Food Programme In Iraq 

{English} 

MR. SPEAKER: I have to inform the House that I 
have received two notices of Adjoumment Motion from 

4 

12.12.1997 
31.12.2004 

31.12.1998 
30.12.2006 

19.02.1983 
30.06.2003 

31.10.2002 
31.12.2005 

10.12.1998 
30.06.2004 

17.12.1993 
11.12.02 

14.11.94 
31.3.02 

12.6.96 
31.3.03 

5 

(Tranche-I) 
6844.227 

(Tranche-II) 
6342 

Euro 23.008 

Euro 28.121 

OM 5.20 

Euro 
5.399 

Euro 1.057 

Euro 10.722 

1270 

6 7 

1193.941 819.678 

1n.318 

1.360 0.731 

0.Q18 0.014· 

-" -* 

0.137 0.87 

0.022 0.00 

0.788 0.00 

0.330 0.00 

Sarvashri 1.K. Advani and George Fernandes regarding 
"the Central Govemment's failure to take proper action 
against the involved Indian entities and individuals as 
non-contractual beneficiaries of the United Nations' Oil-
for-Food Programme in Iraq, as reported in the Report of 
the United Nations' Independent Inquiry Committee 
(VoIcker Committee) and Its efforts to cover up these 
serious crimes". 

I have given my consent to Shrl l.K. Advani who 
has secured first place In the baNot to move the motion 
in the foflowlng form:-
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[Mr. Speaker) 

"The Central Government's failure to take proper 
action against the Indian entities and Individuals 
allegedly involved as non-contractual beneficiaries of 
the United Nations' Oil-for-Food Programme in Iraq, 
as reported in the Report of the United Nations' 
Independent Inquiry Committee (Volcker Committee) 
and its efforts to cover up these serious crimes". 

Shri L.K. Advani may now ask for leave of the Houae. 

SHRI L.K. ADVANI (Gandhinagar): Mr. Speaker, Sir, 
am grateful to you for permitting me to move this 

Adjournment Motion but I had written a letter to you 
yesterday and I have spoken to you that in order that a 
debate in the House on the Volcker Committee Report 
be purposeful, really substantial and enlighten the country 
and the House, perhaps, the papers that have been 
received by our MSpecial Envoy from the Volcker 
Committee are required. He has himself told the Press in 
New York that all the relevant papers are essential papers. 
This is the world he has used. 

MR. SPEAKER: May I suggest that after leave is 
granted, you may raise that issue. 

SHRI L.K. ADVANI: I do not know whether the 
Government has received those papers. 

MR. SPEAKER: Therefore, I will just formally go 
through the process. You just formally ask for leave of 
the House. 

SHRI L.K. ADVANI: Mr. Speaker, Sir, I seek leave 
of the House for moving the Adjoumment Motion regarding 
~e Central Govemment's failure to take proper action 
against the Indian entities and individuals allegedly 
involved as non-contractual beneficiaries of the United 
Nations' Oil-for-Food Programme in Iraq, as reported in 
the Report of the United Nations' Independent Inquiry 
Committee (Volcker Committee) and its efforts to cover 
up these serious crimes·. 

MR. SPEAKER: Is the leave opposed? 

THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, as It has been decided in the Infonnal 
consultation with the representatives of the Government, 
I am not fonnally opposing the Motion. 

MR. SPEAKER: Leave is granted. Under rule 61, 
the Adjoumment Motion is to be' taken up at 16.00 hours 

or at an earlier hour. Under rule 62 not less than 
2 hours and 30 minutes are allotted for Its diSCUSSion. 

. The discussion on the motion may be taken up 
immediately after laying of papers, etc. It will be after the 
routine matters. I think the House agrees. 

SEVERAL HaN. MEMBERS: Yes. 

MR. SPEAKER: Thank you. 

SHRI L.K. ADVANI: Sir, I want the Govemment's 
response. 

PROF. VIJAY KUMAR MAlHOTRA (South Deihl): Sir, 
that is a separate issue. 

MR. SPEAKER: You have already raised it. 

SHRI PRANAB MUKHERJEE: You raise this question. 

SHRI L.K. ADVANI: Yes, I have already raised it. 

SHRI PRANAB MUKHERJEE: Then, I am responding 
to it. 

Mr. Speaker, Sir. Yesterday when I was in Kolkata 
I received a telephone call from you infonning me of the 
demand of the hon. Leader of the Opposition that all the 
relevant papers which the Special Envoy has received 
from the Volcker Committee should be placed on the 
Table of the House. Immediately on my return from 
Kolkata, you were kind enough to send me the copy of 
the letter which the Leader of the Opposition has sent to 
you and I responded. I pOinted out that Shri Virendra 
Dayal has been engaged as a special envoy to liaison 
with the United Nations and its Member States to gather 
the material and document to help Justice Pathak Inquiry 
Authority to ascertain this truth. The papers were handed 
over by the Volcker Committee to the Directorate of the 
Enforcement who accompanied Shri Dayal. They are in 
the lawful custody of the Enforcement Directorate and 
after analysis and investigation, they will be submitted 
only to Justice Pathak for the purpose of his inquiry and 
necessary action. Nobody other than Justice Pathak 
Inquiry Committee is entitled to examine these papers till 
the Inquiry Is over. The Judgements in Vineet Narayan's 
case and in some other cases have made It quite clear 
that the investigating agencies like CBI and Enforcement 
Directorate are not subject to any administrative control 
in matters of investigations and are answerable only to 
the law and the courts of law. Therefore, the question of 
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pt.cing these mat.riaia and documents on the Table of 
the House before the Inquiry is completed is out of 
question. . .. (InlBfTlIPIions) 

[Translalion} 

PROF. VUAY KUMAR MALHOTRA: They want to 
cover it up. . .. (In18rrupUons) 

/English} 

MR. SPEAKER: Let him finish. 

... (Inlsrruplions) 

SHRI PRANAB MUKHERJEE: Please allow me to 
complete. . .. (Inlsnuplions) 

MR. SPEAKER: This is an important matter. Let him 
. finish. 

... (InllllTUp/ions) 

SHRI PRANAB MUKHERJEE: Most respectfully, I 
would like to submit that because of this in rule 188, it 
has been provided that a matter which is under the 
consideration or examination or investigation of a 
Commission of Inquiry need not be discussed. But there 
is a provision and under that proviso you have permitted 
it and you have accepted it. But simply it is not possible 
because nobody in the administration has any authority 
to examine it except the inv_ligating officers who are 
assisting. Their job is to assist the Inquiry Authority which 
has been set up under Justice Pathak. ... (Inlflnuptlons) 

PROF. VIJAY KUMAR MALHOTRA: We are only 
asking that the papers should be laid on the Table which 
the whole wortd knows. 

/Translalion} 

The whole world knows this why these papers are not 
being laid on the Table . ... (ln18rrup1ions) We are already 
saying that they are trying to cover-up; ... (In/tImJpIions) 

/English} 

MR. SPEAKER: Let me listen to the Leader of the 
Opposition. 

.. , (Intsnuplions) 

SHRI L.K. ADVANI: Mr. Speaker, Sir, I may candidly 
admit to you that when I was writing this letter, some 
colleagues suggested that after' all lately the CSI has 
raided so and so who have been named In the Hamdan 
and Andaleeb Sehgal, etc. etc. Can you not demand 
that? I said: 'No'. The CBI has done It and the CBI is 
an investigating authority. The Directorate of Enforcement 
has done it on its own. But in this case, the Prime 
Minister asked the special envoy to go and meet the 
Volcker Committee and get the necessary papers relating 
to this, this and this. Now, I think that there is a difference. 
The fact that the Director of the Enforcement aiso went 
along with him, I do not know. I simply know that he 
said this to the Press In New Yori<, and he spent one 
week in New Yord interacting with the Voleker Committee 
there. I see no reason as to why these papers should 
not be regarded as part of the Volcker Committee Report 
itself because the Voleker Committee itself could not have 
given all these papers; thousands of papers relating to 
scores of countries. Therefo,., It is that we had to send 
Mr. Virendra Dayal separately to him. I feel that if the 
Government and the Party also are keen, a the Party 
President has said that we are keen to find out the truth, 
there should be no hesitation in giving these papers to 
Parliament. 

This is my submission. I would like him to reconsider 
it. This is not a matter of investigation by the CBI or the 
Enforcement Directorate. 

PROF. VIJAY KUMAR MALHOTRA: Sir, we need a 
clear observation from you. 

MR. SPEAKER: I would make my observation. 

SHRI PRANAB MUKHERJEE: Sir, most respectfully, 
I would like to submit that Mr. Dayal was appointed to 
assist the Pathak Inquiry AuthOrity. It is not to help the 
Prime Minister to ascertain the truth. To ascertain the 
truth, the Inquiry Authority has been appointed and 
Mr. Dayal was appointed to assist the Inquiry Authority. 

Mr. Dayal was appointed because he is well 
conversant with the functioning of the United Nation.' 
system.. He was Permanent Under Secretary under the 
Secretary General. He was our Permanent Repreeentative 
there. Therefore, he is acquainted with the United Nations' 
systems. His job is to 888ist the Justice Pathak Inquiry 
Authority and not to help the Administration understand 
the truth or to have some information. Therefore, it i8 .. 
simple as that. 
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{Translation} 

SHRI MOHAN SINGH (Oeoria): Mr. Speaker, Sir, 
what the hon. leader of the House has said is 
undoubtedly correct. It is the first incident in the history 
of India when a party in power has come under a cloud. 
This House. . .. (/ntsnuptions) 

[English] 

MR. SPEAKER: Please mention only about the 
papers. 

{Translation] 

It is not a question of speaking on merit. 

{Translation] 

SHRI MOHAN SINGH: Therefore, regarding papers, 
I want to say that this House may not review the papers 
but If all the documents are brought to the notice of the 
Huuse just to uphold the prestige of the party, it will 
cause no harm to the party, the House and to the 
document Itself. Therefore, it is my request that the 
document should be brought to the notice of the House. 

SHRI PRABHUNATH SINGH (Maharajganj, Bihar): Mr. 
Speaker, Sir, as per information received through 
newspapers, there is not only one person holding one 
post but persons holding top most post of the parties. 
. . . (/ntsrruph"ons) 

MR. SPEAKER: Please state about the documents. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I am 
on the same thing. I shall state when I speak. I have to 
tell the truth to this House through you. . .. (/ntenuptions) 

[Eng/ish] 

MR. SPEAKER: If I need anybody's help, I would 
ask you. 

[Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, the 
country should know the truth, the world should know 
the truth. I want to state through you that issues related 
to extemal and internal security of the country have been 
raised in the House several times. Not only the country 
but the world also has to know' the truth through these 

documents. Hiding those documents would mean that the 
Govemment is under-puni8hing the guilty, protecting the 
guilty persons. It is possible. . .. (InMmlplions) 

{Englisl1j 

MR. SPEAKER: You cannot go on like this. I am 
sorry. Please sit down. 

... (/ntsnuplions) 

MR. SPEAKER: Please take your seat. Now, I have 
to give my ruling. 

{Trans/ation} 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
whenever I stand, why do they cry like this? 

MR. SPEAKER: Please leave it. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
pieaE'e ask them to be silent. 

MR. SPEAKER: I honour you. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
therefore I want to tell you. . .. (/ntenupflons) 

{English] 

MR. SPEAKER: Please take everything in good spirit . 

[TtBnsIstion] 

SHRI PRABHUNATH SINGH: Therefore, I want to 
tell you that I do not want to go on merit. I want to tell 
that the Govemment will gain reputation by placing this 
document in the House and the whole country will know 
the truth. Therefore I. ... (/ntenuplions) 

{English] 

MR. SPEAKER: It is an advice for them, not for me. 

{Translation] 

SHRI PRABHUNATH SINGH: Therefore, I request 
you to give your observation. . .. (/n~) 

MR. SPEAKER: Have you finished your statement? 
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SHRI PRABHUNA TH SINGH: Mr. Speaker, Sir, I have 
not finished. I have got lost in din and bustle. 

MR. SPEAKER: Please say in brief. 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, let 
me have two minutes. Ask them to be silent, only then 
I shall speak. . .. (Inl6nuptions) 

MR. SPEAKER: What are you doing? What do you 
galn from It? 

/EngIish] 

Only what Shri Prabh;"nath Singh says would be recorded. 
... (Int(Jl1'lJptions) 

{Translation] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, 
I ... ·am not taking name ... (lnlfllTUplions) 

/English] 

MR. SPEAKER: No, It would not be recorded. 

... (Inl6rruptions)' 

{TfllllSlstion] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, when 
I am not calling them by name . ... (Inlflrruptions) 

/EngIIsh] 

SHRI KIRIP CHALIHA (Guwahatl): Sir, It should not 
go on record. This is highly objectionable. . .. (Inl6nup1ions) 

{TlWIsIstion] 

SHRI PRABHUNATH SINGH: Mr. Speaker, Sir, I am 
telling that. ... (Interruptions) 

/English] 

MR. SPEAKER: This is very unfortunate on both 
sides. Hon. Members from all sides should have a little 
patience. I am sure, your leaders' position would not at 
all be affected by some observations. 

{TfllllSlstion] 

SHRI PRABHUNATH SINGH: I want you to state 
your observation on it. 

·Not recorded. 

MR. SPEAKER: Please give me an opportunity to 
state my observation. 

SHRI PRABHUNATH SINGH: You are our patron, 
you are speaker of the House, therefore get the avallable 
documents brought in the House, 80 that the country 
may know through the House about the persona involved 
in it, let them be expoaed, be they influential person or 
common men. Therefore. .., (Inl6m;ptions) 

/English] 

MR. SPEAKER: Shri Kirip Chaliha, please restrain 
yourself. ... (Inl6rruptions) 

{Translation] 

SHRI PRABHUNATH SINGH: A lot of people are 
behind the curtain In It. . .. (Inl6nuptions) 

MR. SPEAKER: Please ait down, now your point has 
been noted. 

SHRI PRABHUNATH SINGH: Some persons have 
been exposed while the othara are hidden. I want that 
hidden persona should be expoeed In it. 

MR. SPEAKER: Now you have finished. 

{English] 

SHRI L.K. ADVANI: Sir, in reply to a queetlon it hal 
been stated that the Govemment haa aI80 appointed him; 
80 that these two things are not inter· related. In fact. to 
the beat of my recollection, Shrl Vlrender Dayal wu 
appointed first for fact·flnding. It Waa only 8ubeequently 
that Justice Pathak was brought in a. a Judicial 
Commle8ion. . .. (/nl8mlplions) 

MR. SPEAKER: Please sit down. 

... (Inl8rruptions) 

PROF. M. RAMADA88 (Pondicherry): He was only 
appointed to collect the papers. . .. (Inlflnuptions) 

SHRI L.K. ADVANI: yea, it is right. There Is difference 
between the role of the Judicial Commieaion under the 
Commission of Inquiry Act. I will come to it in the courae 
of my debate. But iO"'ar as 8hr1 Virender Dayal In 
concerned, It related to the enquiry being conducted by 
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[Shri L.K. Advanil 
Justice Pathak and on that ground it is said that it cannot 
be given. Frankly, I would plead with you that it Is first 
repUed. The Leader of tfie House referred to the fact 
that the Director of Enforcement accompanied him and 
on that basis sought to say that we cannot give papers 
that are collected by the Directorate of Enforcement. I 
myself conceded that when the eBI had conducted raids 
here, I cannot demand those papers. 'I cannot'. That is 
a different matter. But in this particular case it was Shri 
Vlrender Dayal, who In pursuance of the desire of the 
Govemment to find out what is in the Volcker Committee's 
Report or papers, which has made them mention the 
name of the Congress Party and Shrl Natwar Singh, had 
brought all those papers. Would it not be fair to the 
House If those papers are not made available In the 
House? ... (Intenuptions) 

SHRI KINJARAPU YERRANNAIDU (Srlkakulam): Sir, 
please give me a chance to speak. . .. (Inlflnup#ons) 

MR. SPEAKER: No, Shrl Yerrannaidu, please take 
your seat. 

Hon. Members, there 18 a plea raleed by hon. Leader 
of the Opposition in support of hta Adjoumment Motion. 
I have heard it twice or thrice. There is a response from 
the Opposition. Let me give my views. 

Now, it is correct and our rules specifically provide 
that when some matter is before any court or any 
Commission of Inquiry or Inquiring Authority, It should 
not be discussed on the floor of the House. This is the 
usual rule. But there Is a proviso gMng discretion to the 
Speaker. I have exercised this discretion In favour of a 
dlscusaion because the country or my friends In the 
Opposition are asking for a debate. I have aiso conceded 
it because of the importance of the matter. The matter Is 
Important to be debated on the floor of the House in 
spite of institution of an Inquiry which is now under the 
Commission of Inquiry Act. I have been told that. 

Therefore, once a matter is seized by the Inquiry 
Commiesion, we do not ordinarily discuss this matter. 
But once the inquiry has been constituted and the papers 
have been submitted to them, I think, this Is a matter 
which should not be instated upon at this stage. In any 
event when the report is submitted, it Is bound to be 
presented In the House along with the :Actlon Taken 
Report. Then, 1he House can again discuss It. In any 
event, there is no prOvision in the Rules of Procedure 

and Conduct of Business in Lok Sabha under which I 
can direct the Government to place any document, 
impugned or otherwise, on the Table of the House. There 
is catena of rulings given by the hon. Chair in the past 
reiterating this position. 

Now, as the hon. Members are aware, the Inquiry 
Committee has already started Its wor1<, as It Is known 
and the report of the Committee is to be laid on the 
Table of the House. The hon. Members will get an ample 
opportunity to discuss the matter on the floor of the 
House. Therefore, I am sorry, I am not in a position to 
accede to the request of the hon. Leader of the 
Opposition. 

... (Inlflnup/ions) 

MR. SPEAKER: Your submission is not being 
recorded. 

... (Inlflnupllons)· 

MR. SPEAKER: Nobody can make a statement after 
the Speaker's ruling. It Is not being recorded. No. 

... (InlBnuptlons) • 

{Trsns/stlon} 

PROF. VIJAY KUMAR MALHOTRA: You cannot give 
direction, but the act of hiding auch things by the 
Govemment is amazing in itself. 

[English} 

MR. SPEAKER: That is your comment. You make 
your observations. I am not stopping it. 

... (Inl8rrupt1ons) 

SHRI ANANTH KUMAR (8angaJore South): Sir, we 
are only requesting for laying of the papers. Why could 
they not lay the papers on the Table of the House? 
.:. (Interruptions) 

MR. SPEAKER: You make the observations in your 
speech. 

Thank you very much. Now Papera t9 be laid on the 
Table. 

"Not recorded. 
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12.21. tva. 

PAPERS LAID ON THE TABLE 

THE MINISTER OF CHEMICALS AND FERTILIZERS 
AND MINISTER OF STEEL (SHRI RAM VILAS 
PASWAN): I beg to lay on the Table a copy of the 
Notification No. S.O. 1445 (E) (Hindi and English version) 
published In Gazette of India dated the 1 st October, 2005, 
containing Order Indicating the supplies of urea to be 
make by domestic manufacturers, mentioned therein, to 
States and Union Territories during Rabl season 
2006-2006, under SUb-section (6) of section 3 of the 
ESlentlal Commodities Act. 1955. 

[Placed in Library. See No. LT 286412005] 

[English} 

THE MINISTER OF STATE IN THE MINISTRY OF 
AGRICULTURE AND MINISTER OF STATE IN THE 
MINISTRY OF CONSUMER AFFAIRS, FOOD AND 
PUBLIC DISTRIBUTION (DR. AKHILESH PRASAD 
SINGH): Sir, on behalf of Shri Kantllal Bhuria I beg to 
lay on the Table of the House: 

(1 ) A copy each of the following papers (Hindi and 
English versions) under section 619A of the 
Companies Act, 1956:-

(I) Review by the Govemment of the working 
of the Orissa Agro Industries Corporation 
Limited, Bhubaneswar, for the year 1999-
2000. 

(ii) Annual Report of the Orissa Agro 
Industries Corporation limited, 
Bhubaneswar, for the year 1999-2000, 
alongwith Audited Accounts and comments 
of the Comptroller and Auditor General 
thereon. 

(2) Statement (Hindi and English versional showing 
reasons for delay in laying the papers mentionad 
at (1) above. 

[Placed in Library. See No. L T 266512005] 

12.21V. hra. 

STANDING COMMITTEE ON SOCIAL 
JUSTICE AND EMPOWERMENT 

Ninth Report 

[English} 

SHRI LALIT MOHAN SUKlABAlOYA (Karimganj): Sir, 
I beg to preeent a copy of the Ninth Report (Hindi and 
English verslone) of the Standing Committee on Social 
Justice and Empowerment on ·Worklng of National 
Minorities Development and Finance Corporation". 

STANDING COMMITTEE ON HOME AFFAIRS 

One Hundred and Sevent .. nth Report 

[English} 

SHRI BRAJA KISHORE TRIPATHY (Purl): Sir, I beg 
to lay on the Table a copy of the One Hundred and 
Seventeenth Report (Hindi and English v .... lons) of the 
Standing Committee on Home Affairs on Action Taken 
by the Government on the recommendations contained 
in the Eighty-third Report of the Committee pertaining to 
the Personnel Policy of Central Industrial Security Force. 

12.23 hr •• 

STATEMENTS BY MINISTERS 

(I) Killing of official of the Border Road. 
Organisation In Afghanlatan 

[English} 

·THE MINISTER OF DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, with a heavy heart, I rise to speak 
on the tragic killing of an official of the Border Roads 
Organisation (BRO), Shri Maniappan Raman Kutty, who 
was working in Afghanistan on the Zaranj-Delaram Road 
project as a driver. The Border Roads Organisation Is 
engaged in building a 218 kilometres road In Afghanistan. 

·Placed in Ubrary. SH No. L T 286612005. 
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IShri Pranab Mukherjee) 
This road is vital for its development and for the well 
being of the Afghan people. It is inconceivable that 
anybody should be opposed to it and threaten those 
working on it. The Government is deeply shocked and 
grieved by the death of Shri M.R. Kutty who was killed 
in harness in Afghanistan. He was a sincere and 
dedicated worker of the BRO. 

Shrl Maniappan Raman Kutty was abducted on 19th 
November, 2005 along with three Afghan nationals. Upon 
receiving this news, the Indian Embassy In Kabul 
Immediately estabHshed contact with Afghan authorities 
and sought their help In locating the whereabouts of the 
hostages and also to seek their safe and secure release. 
The next day on 20th November 2005, the Taliban 
claimed responsibility for the abduction and demanded 
the withdrawal of the BRO from Afghanistan within 48 
hours, failing' which the Indian hostage would be killed. 

This was done in a telephone cali to a news agency 
and no effort was made by the abductors to contact 
either the Embassy or the BRO. The Afghan Government 
too was unable to establish contact with them. 

I would like to assure this House that the Government 
of India made every effort pouible to seek the safe 
release of Shri Manlappan Raman Kutty in cooperation 
with the Afghan authorities. President Karzal himself took 
charge of these efforts by convening a special Cabinet 
Meeting and setting up a Task Force to deal wfth the 
crisis. 

In Delhi, hon. Prime Minister personally monitored 
developments in this regard. Upon his instructions, a group 
comprising officials from the Ministries of Home, External 
Affairs, Defence and security agencies was set up under 
the Cabinet Secretary to monitor developments on a 
regular basis. The family of Shri Manippan Raman Kutty 
was also contacted tor extending support and solace to 
them in their hour of need. 

Late in the evening on 22nd November 2005, some 
news agencies reported that they had received calla from 
people claiming to represent the TaUban stating that they 
had killed the Indian hostage. The news was confirmed 
the next day when Shrl Manippan Raman Kutty's body 
was found near Delaram. Arrangements to send his mortal 
remains to his hometown for the last rites have been 
made by the Government. 

The TaRaban and Its backers bear the responsibility 
for the consequences of this outrageous act. The 

perpetrators of this heinous crime must be brought to 
justice swiftly. 

The Government remains firmly committed to 
extending support and assistance to Afghanistan in its 
quest for economic development and building a stable 
and prosperous country. We are In touch with Afghan 
authorities to ensure the safety of all Indians in 
Afghanistan. We have al80 reviewed the security 
arrangements with concerned Ministries and agencies. A 
team led by DG BRO has already left for Afghanistan to 
review security arrangements of our people. 

We strongly condemn this inhuman and barbaric act 
against an innocent person. Stir; Maniappan Raman Kutty 
was working on an India-Afghan Friendship project with 
utmost devotion. His untimely death is a loss to the Border 
Roads Organisation and to the country. We value the 
ultimate sacrifice he has made to the cause of India-
Afghan Friendship. Our heartfelt condolences go to the 
bereaved family members. We assure them that we will 
ensure their livelihood and security. The family will receive 
a total of about Rs. 9 lakh aa compensation and benefits 
with free education to the secondary level for Shrl 
Manlappan Raman Kutty's two children, and IiberaJlsed 
family pension for Mrs. P. Blndu widow of the deceased 
in addition. 

I wish to assure the House once again that we attach 
the utmost importance to the safety and security of all 
our citizens and will not hesitate in taking whatever 
measures are necessary In order to ensure this. 

SHRI VARKALA RADHAKRISHNAN (Chirayinkil): Sir, 
have given a notice. 

MR. SPEAKER: No questions are permitted. But the 
Leader of the Opposition wants to say something. 

SHRI VARKALA RADHAKRISHNAN: Sir, I have given 
notice. 

MR. SPEAKER: Please Rules are very strict. Shri 
Acharia, please control him. 

/TrsnsIstionJ 

SHRI MOHAN SINGH (Deoria): The matter should 
be discussed. 

MR. SPEAKER: Who says that there will be no 
discussion. The discussion Is not held on sitting in such 
a manner, one has to give notice for this. 
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{English} 

SHRI VARKALA RADHAKRISHNAN: I have my own 
feelings. 

SHRI L.K. ADVANI (Gandhinagar): Mr. Speaker, Sir, 
associate myself with the leader of the House in 

condemning this inhuman and barbaric act of the Taliban. 
I have seen a report this morning in the newspapers 
about a report attributed to the National Security Advisor 
saying that Pakistan is involved in this dastardly act. It is 
a very serious matter, if it is so. I have no basis to say 
this except that particular press report. For a long time 
we have been trying to improve our relations with 
Pakistan, ever since they agreed to issue a joint statement 
with former Prime Minister Vajpayee that they wUI not 
allow any kind of terrorism to be operated from Pakistani 
soil against India. This act against the Border Roads 
Organisation in Afghanistan is a serious matter. It is 
against India. Further more it is an attempt to break the 
friendship between India and Afghanistan. I fully endorse 
ail the other points made in the statement except to say 
that this House must be taken into confidence as to 
whether there is any substance in the statement attributed 
to the National Security Advisor. 

MR. SPEAKER: Ves, Shrl Radhakrlshnanl What do 
you want to do? Do you want to sympathise with the 
family? 

SHRI VARKALA RADHAKRISHNAN: I have given 
notice. The security of the life of person!! who are working 
abroad including Malayalees is now in danger. 

MR. SPEAKER: Of all Indians. 

SHRI VARKALA RADHAKRISHNAN: Ves, all Indians 
including Malayalees. 

MR. SPEAKER: Malayaleea are also Indians. 

SHRI VARKALA RADHAKRISHNAN: Vea. I would like 
to draw the attention of the Government in a very specific 
manner. The Government of India has already dealt with 

E . cue where such matters and we ail know that. van In a 
the Supreme Court of Pakistan had sentenced a person 
to death, the Govemment was prepared to converse with 
the Pakistan Government. ... (Infllrruptions) 

MR. SPEAKER: This is not a debate. What are you 
doing, I do not understand I 

SHRI VARKALA RADHAKRISHNAN: Here also the 
National Security Advisor had come out with a statement 
that Pakistan had the knowledge about this thing. If that 
is the case, the Prime Minister ought to have intervened 
in the matter and asked the Pakistan President in order 
to save the life of the Innocent Malayalee. 

MR. SPEAKER: He had done it. 

SHRI VARKALA RADHAKRISHNAN: Not only that. 
We have previous Instances wherein we have even 
surrendered captors from the jail and produced them 
before the Taliban. 

MR. SPEAKER: Merely your raising of voice does 
not help. 

SHRI VARKALA RADHAKRISHNAN: It was quite 
unwise on the part of the Central Government to ask the 
Afghan Govemment to intervene and save Shrl Kutty. 
How can they do that? They are fighting with the Afghan 
Government. 

MR. SPEAKER: I cannot hear anything. 

SHRI VARKALA RADHAKRISHNAN: The course 
ought to have been to intervene in a very specific manner. 
We are poor Malayalee.. Nobody is hearing our 
grievances. I have gone to his village accompanying the 
dead body. I know the feelings of the people aasembled 
there. 

MR. SPEAKER: It was very nice of you to have 
done so. I appreciate your concern. 

SHRI VARKALA RADHAKRISHNAN: I accompanied 
the dead body to his home village. I saw thousands of 
people attending the funeral there. All of them had a 
feeling that we are citizens of India and the Govemment 
should take proper steps. . .. (Infllrruptlons) 

MR. SPEAKER: Now, take your seat. 

... (Inhlrrupllons) 

MR. SPEAKER: I am on my lega. Please sit down. 
this Is not a matter of Kerala alone. This Is a matter of 
the country. 

... (Inttlrruptions) 
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SHRI VARKALA RADHAKRISHNAN: It was very 
callously dealt with. ... (InftJnupIions) 

MR. SPEAKER: Please do not force me to take 
unpleasant action. These are not empty threats. Please 
take your seat, Mr. George. 

Because of the great importance and seriousness of 
the matter, on the very first day I had mentioned it from 
the Chair showing the country's concem. If you do not 
think that the Chair represents the House, then I do not 
think you need to have a Chair at all. In that case, do 
not have a Speaker in the Housel If you treat the entire 
House according to your own sweet will, how will this 
House run? 

I have allowed the matter to be raised again. The 
Minister has made a statement. the Leader of the 
OpPOSition has made some observations. Instead of 
making an observation, you are going on about your 
acoompanying the dead body and seeing the relatives. 
Do not misuse the facility given to you. 

SHRI PRANAB MUKHERJEE: Sir, I would just like 
to clarify one point raised by the hon. Leader of the 
Opposition. I have Inquired about this from the National 
Security Advisory this morning. He is not here, he is in 
Kerala. What he told me was that he had been misquoted. 
He did not say that Pakistan was responsible for it. In 
the course of his conversation with the press somebody 
asked him and he narrated the past. He said that In the 
past Pakistan had contact with Taliben and he mentioned 
that incident. Now, when we tried to have comactwlth 
the Pakistani authorities in order to rescue the person 
concemed to see whether they can help us, they stated 
that they were sorry. They stated that at some point of 
time they had contact with the Tallben but they had 
ceased any contact with Talibans now, and therefore, 
they would not be able to give any help to us to rescue 
that person. So, he has not stated that Pakistan is 
responsible for that. 

I thought I should correct the position. 

12.30 hr •. 

(II) Relief and rehabilitation In the aftermllth of 
Jammu and Kaahmlr earthquake 

[English} 

MR. SPEAKER: Item No.7-Shri Shriprakash Jaiswal. 
You have got six statements ,lo make. You can lay them 
on the Table of the House. 

PROF. VIJAY KUMAR MALHOTRA (South Deihl): Sir, 
these are important matters. 

MR. SPEAKER: Certainly, you can give notice. Any 
hon. Member can give notice. I Invite notices from you. 
It is not that I am suppressing any dlecusslon. 

·THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): On 
behalf of Shri Shivraj V. Patil, I beg to lay on the Table 
a statement regarding relief and rehabilitation in the 
aftermath of Jammu and Kashmir earthquake. 

As all the Hon'ble Members are aware, an earthquake 
of an Intensity of 7.4 on the Richter scale occurred on 
8th October, 2005. The epicentre of the Earthquake was 
in Pakistan at Latitude 34.6 N and Longitude 73.0 E, 
55 Kms, west-north west of Muzaffarabad. The tremors 
of the earthquake were felt in several States of Northem 
India which inltJr-slis includes the States of Jammu & 
Kashmir, Himachal Pradesh, Delhi, Uttar Pradesh, 
Rajasthan, Haryana, Punjab and Uttaranchal. The State 
of Jammu & Kashmir has been the worst affected. 

In the State of Jammu & Kashmir, the districts 
affected in the Kashmir Division were Srinagar, Baramulla, 
Kupwara, Pulwama and Budgam and in Jammu Division, 
the districts affected are Udhampur, Kathua, Poonch, Doda 
and Rajouri. Uri and Tangdhar were the worst affected. 
95 villages of Uri in Baramulla district and 42 villages of 
Tangdhar in Kupwara district were affected, of which 
7 villages in Uri and 7 villages in Tangdhar were severely 
affected. 

The State Government has reported 108s of lives and 
damage to property as per their provisional assessments, 
as under:-

1336 persons (1218 Civilians and 120 Defence and 
Central Para Military Forces) lost their lives. 

6587 persons (6240 civilians and 347 Defence and 
Central Para Military Force personnel) are reported 
to be injured. 

38875 houseslbuildings (36,693 In Kashmir division, 
2182 in Jammu division are reported to be fully 
damaged. 

71,078 houses (53,000 in Kashmir division and 18,078 
in Jammu division are reported to have been partially 
damaged. 

"Laid on the Table and also placed In Ubrary. SH No. L T 
2867/2005. 
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The Government of India Immediately responded to 
the situation and provided financial and logistic support 
to the Government of Jammu & Kashmir for undertaking 
rescue and relief operations in the earthquake affected 
ar888. The MHA Control Room, which functions round 
the clock, cloaety monitored the situation caused by the 
earthquake. An advisory was Issued by the Ministry of 
Home Affairs on 8th October 2005 to the important Central 
Ministriea/Departrnenta to discharge necessary Emergency 
Support Functions In the affected areas. The Army & 
Para-Military Forces located In J&K promptly responded 
to the situation and provided full support to the local 
Administration in carrying out relief and rescue operations. 

The Hon'ble Prime Minister, Defence Minister and 
Chairperson UPA visited the affected areas to review the 
relief and rehabilitation efforts. The Cabinet Secretary and 
the Union Home Secretary have been holding regular 
meetings to review the overall situation and relief 
operations on ground. 

Two senior officers of MHA were immediately deputed 
to Srinagar to coordinate relief efforts with State 
Government. 

The situation caused by the earthquake was reviewed 
regularly at various levels in the Govemment. An amount 
of Rs. 1000 crores was immediately released to the State 
Government on 10th October, 2005 from the National 
Caiamity Contingency Fund (NCCF). The second 
installment of Central share of Calamity Reiief Fund (CRF) 
Le. Rs. 32.42 crore was also released in advance, on 
10th October 2005, to facilitate immediate relief operations. 
On 11th October, 2005, the Hon'ble Prime Minister visited 
the affected areas of the State to review the relief 
operations with the State Govemment and announced 
further release of Rs. 500 crore to the Govemment of 
J&K for relief and rehabilitation in the affected areas. Out 
of this amount of Rs. 500 crore, Rs. 200.28 crore has 
been released by the Ministry of Finance as advance 
from Normal Central Assistance/advance payment of state 
share of Union Taxes/duties. 

An Inter-Ministerial Central Team was also deputed 
to the State between 11th to 14th October, 2005 to make 
an assessment of the damage caused by the earthquake 
and requirement of funds by the State Government. 
Additional financial assistance will be considered based 
on the report of the Central Team, and as per laid down 
procedure. 

The Armed Forces and Central Para Military Forces 
promptly reaponded to the situation and have rendered 
invaluable support to the local administration In reecue, 
relief and rehabilitation operation. 

The Emergency Support line Central Ministrlesl 
Departments have been coordinating action with their 
counterparts in the State for extending all necessary 
assistance required by the State Government. Some of 
the actions taken by various MinistrieslOepartmenta are 
given below. 

The Ministry of Health and Family WeHa,e have 
provided adequate supplies of essential medicine. and 
eqUipment etc. to the State Govemment. Teams of doctors 
and Public Health Specialists have been deployed to 
assist the Army and State authorities In conducting 
medical relief activities and instituting public health 
measures. 

The Department of Food and Public Distribution has 
made available adequate stocks of food grains and sugar 
to the earthquake affected areas of the State Including 
Uri, Tangdhar and Poonch. 

There were adequate stocks of POL and LPG in the 
State. Additional allocation of 3000 KL of Kerosene Oil 
has been sanctioned under PDS to meet any exigent 
situation. 

The Department of Drinking Water Supply was 
reJeased an amount of Rs. 2.00 cror. to the State 
Government from the provision of 5% allocation under 
Accelerated Rural Water Supply Programme (ARWSP) to 
meet the contingencies arIeIng out of the earthquake 
Including conetruction of new handpumps in lieu of 
chookedldamagedlhandpumps. 

The Ministry of Urban Development is (I) constructing 
130 Community Halls at 130 locationa with pre-fabricated 
materials for usage as shelters, (ii) constructing Building 
Demonstration Centres, and (iii) organizing training 
programmes for the technical profeSiionals viz. engineers 
of Government of J&K. 

T eiecomrnunication network was made operational In 
the earthquake affected areas of the State within 48 hours. 
The telephone exchanges in Uri and Tangdhar have been 
made operational. 7 STDS/PCOs (UrI-4 and Tangdhar-3) 
are being operated free of charge for the general pubtic:. 
104 INMARSAT SateRite phon .. have been deployed to 
improve communication In the affected areas. 
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(Shrl Shrlprakash Jaiswal] 
Electricity supply has been restored In most of the 

affected areas of the State. 

Department of Women and Child Development is 
setting up three Swadhar Homes at Kupwara, Poonch 
and Uri which would provide shelter, food, clothes etc. to 
orphans and widows. Cash assistance of Rs. 10,000 is 
being provided to each widow. 

The Ministry of Civil Aviation has organized, through 
five domestic airlines, airlifting of 199.3 MTs of relief 
material, free of charge to Srinagar/Jammu from various 
parts of the country. 

Ministry of Railways have transported, relief material 
free of charge, to the affected areas o( J&K. 

The Hon'ble Members would agree that in view of 
ensuing winter season, the major area of concem for the 
present is to provide shelter to all the affected persons. 
The State Government and the Government of India have 
accorded due priority to the provision of shelters to all 
the earthquake affected families whose houaes have been 
fully/severely damaged prior to the onset of winter season. 
To facilities this objective there has been a convergence 
of effort by various agencies through which various options 
have been explored and synchronized in the formulation 
of a definite time bound Action Pan. 

Keeping in view the exigency of the matter, I had 
alongwith the Chief Minister, Jammu & Kashmir conducted 
a detailed review on the overall relief operations, with 
specific reference to providing shelter to the earthquake 
affected families on 22nd October 2005. Thereafter I have 
alongwith Chief Minister of Jammu & Kashmir conducted 
a further detailed follow up review on 21st November, 
2005 which was attended among other by the members 
of the National Disaster Management Authority (NOMA), 
Planning Commission, besides senior officers of the 
Govemment of India and State Government who attended 
the meeting. Through this concerted effort a 
comprehensive report on the provision of shelter and relief 
material to the earthquake affected people is given below. 

In Its Immediate response at providing shelters, the 
focus of the Govemment was on providing tents to the 
affected persons. The Government of India has already 
mobilized and made available to the Government of 
Jammu and Kashmir approxlmatly 28,812 tents up to 22nd 
November 2005 which incluaes 2,300 high altitude/arctic 
imported tents. We propose to supply approximately 

30,900 tents to the State Government by the end of 
November 2005 and about 50,620 by Oeoember 2005. 
In addition, provisional figures on relief material provided 
to the earthquake affected persona, through logistical 
support provided by MHA includes, 48,153 tarpaulin 
sheets, 3,305 sleeping bags, 17,340 mattreaaes, 2,04,470 
blankets and 2,51,466 woollens. 

To facilitate the process of providing shelter to the 
affected persons, the State Government has announced 
a financial assistance of Rs. 100 lakh to each of the 
affected families, whose houses were fully damaged, for 
the reconstruction of their damaged hous88 on their own. 
The distribution of first installment of 40% of the said 
amount I.e. 40,000 to each such benefICiary had started 
w.e.f. 19.10.2005 and an amount of Rs. 84.00 crores is 
reported to have been distributed by the State Govemment 
upto 21st November 2005. 

This assistance provided by the State Government 
has enabled the affected people to start the process of 
rebuilding their houses partially by salvaging CGI Sheets 
and timber from the debris of their houses and also by 
purchasing CGI sheets and timber from sale outlets at 
Tangdhar, Uri and Poonch owned by the J&K State Forest 
Corporation and from SICOP, a PSU of the State 
Govemment. 

The State Government has ensured the supply of 
construction materials i.e. cement, CGI Sheets, wood and 
iron bars in sufficient quantities, at concessional rates to 
the affected persons. The Ministry of Urban Development 
has trained 376 out of the targeted 450 engineers of the 
State Government to oversee and provide timely guidance 
to the affected persons in the construction of their houses. 

Apart from the above, the State Government has 
also decided to construct 22,000 Temporary Shelters Units 
(TSUs) (15,000 in Uri and 7,000 In Tangdhar) for those 
families whose houses have been fully damaged. Some 
of these shelters for the hapless families who would not 
be in a position to erect Intermediate shelters before the 
onset of the winter, are proposed to be constructed by 
the State Government and Govemment of India's agencies 
(i.e. NHPC, Power Grid Corporation of India Ltd.) while 
the remaining shelters are being constructed by the 
affected famiffes themselves for which the State 
Govemment has decided to provide assistance of 
Rs. 30,000. The State Govemment' has also announced 
an incentive of Rs. 5000 to those famnies who are able 
to construct their TSUs before November 30, 2005. 
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Engtn..... and ma.ons have allo been trained for 
asaIItIng the peopte In the construction of earthquake 
proof houeeeJbuHdings. 

The proto type of theae housel have been approved 
by experts from MHA. In the construction of these 
intermediate shelters, It i8 proposed to use CGI Sheets, 
with tlmberlbrlck walls and with cemented noorlng. The 
size of each shetter will be 12' x 10'. The Ministry of 
Home Affairs has procured 8000 MT of CGI sheets from 
SAIL, the delivery of which has been made to the State 
Government. 

As the construction of permanent housing is likeiy to 
take sometime, the' Ministry of urban Development has 
initiated steps to construct Community Halls for the 
affected people. Each community hall has the capacity to 
accommodate about 150-200 persons. Construction of 
such community halls with common toilet and kitchen will 
cost about Rs. 30 lakh per unit. The Ministry of Urban 
Development has proposed to construct 130 community 
halls in 130 locations i.e. Uri-66, Tangdhar-38 and 
Poonch-26. 'The construction of these community hall. 
has already commenced and 32 community halls (i.e. 22 
in Uri and 10 in Tangdhar) have been completed. 
Construction work is in progress tor 25 community halls. 
The Ministry of Urban Development proposes to complete 
the construction of all 130 community halls by 15.12.2005. 

As part of the overall rehabilitation effort, various 
agencies of Government of India have adopted 22 villages 
for relief, rehabilitation and reconstruction activity, Within 
this framework the Army has adopted three villages, Air 
Force four, BSF four, CRPF one, ITBP one, NHPC six 
and Power Grid Corporation of India Ltd. Three villages, 
in the adopted villages, appropriate action has been 
initiated by various agencies to construct shelters and 
provide other amenities to meet the short term and long-
term need of the affected persons. 

The Non-Governmental Organization have also 
rendered support In providing shelter to the earthquake 
affected persons of J&K. Bhartiya Jain Sangathan (BJS) 
has donated 870 prefabricated structures which are to 
be erected in the earthquake affected areas of J&K, 
particularly in Uri and Tangdhar. The first consignment of 
245 pre fabricated structures was delivered to the State 
Government at Jammu on 12th November, 2005 and has 
already been transported by the State Govemment to 
Tangdhar. The second consignment of 277 pre fabricated 
structures was delivered at Jammu on 21.11.2005 and 

the third consignment of the remaining 348 pre fabricated 
structures wit be dispatched to the State Government by 
30th November, 2005. These pre fabricated structures 
will be erected at four locations In Tangdhar and one 
location In Uri where households were required to be 
relooated because of their vulnerability to landslides/ 
avalanches. 

SEEDS, another NGO hu offered to construct 400 
houses in Poonch by the end of December, 2005. 

The Ministry of Home affairs Is coordinating with 
various Ministries/Departments/Agencies for convergence 
of the relief and rehabilitation effort, to ensure timely 
supply of relief materials to the earthquake affected areas 
of the State. The Ministry is constantly monitoring the 
relief and rehabilitation measures with the State 
Government. 

I would like to inform the Hon'ble Members that like 
on previous occasions, there has been an overwhelming 
response wherein the State Governments, Armed Forces, 
Central Para Military Forces, Corporate Sector and various 
agencies of the Govemment and the public have extended 
their wholehearted support for the persons affected by 
the earthquake in Jammu and Kashmir. 

I would like to assure the August House that 
Government of India would extend all possible help to 
the Govemme!:'t of Jammu and Kashmir for rehabilitation 
of the earthquake affected persons. I would aIao seek 
the valuable suggestions of the Hon. Members thereon. 

12.31 hr •. 

(III) Heavy ralnf." and flood. In various State. 
and relief operation. undertaken by the 
Government. 

[English! 

*THE MINISTER OF STATE IN THE MINISTRV OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): On 
behalf of SM Shivrajj V. Patll, I beg to lay on the Table 
a statement regarding heavy rainfall and floods In various 
States and relief operations undertaken by the 
Governments. 

"laid on the Table and aIIo placed In Ubrary. SIIIJ No. LT 
2868/2005. 
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The Hon'ble Members are aware that our country is 

v.ulnerable to various natural disasters due to its 
geographical features. 60% of the land mass is prone to 
earthquakes, about 8% area i.e. over 40 million hectares 
is prone to floods and about 8000 Km of coast line Is 
prone to cyclones and storm surges. The country was 
also hit by the Tsunami, which we had experienced for 
the first time in December 2004. Recently a severe 
earthquake of 7.4 magnitude on the Richter scale had 
been experienced in Jammu and Kashmir and in some 
other parts of Northern India, which caused extensive 
damage. 

I have already made a Statement in the House during 
the last Session about the damage caused due to floods 
and heavy rains during the South West Monsoon 2005. 
26 States/UTs had reported damage of varying degrees 
during the Monsoon Season. The States of Himachal 
Pradesh, Gujarat, Madhya Pradesh, Karnataka and 
Maharashtra were severely affected during that period. 

Thereafter, during the current North East Monsoon 
2005, the Southern States/UTs of Andhra Pradesh, 
Karnataka, Tamil Nadu and Pondicherry have been 
affected in varying degrees by heavy rains and floods 
caused mainly due to depressions and cyclonic storms. 

The concerned State Governments promptly 
responded to the situation and undertook rescue and relief 
operations on a large scale in the flood affected areas. 
These include evacuation and shifting of the people to 
safer places, setting up of relief camps, providing 
gratUitous relief, distribution of essential commodities, 
provision of safe drinking water, health and hygiene 
measures, etc. 

The Government of India has closely monitored the 
situation in each of the these States and rendered 
necessary financial and logistic support to deal effectively 
with the flood situation. The National Crisis Management 
Committee under the Cabinet Secretary and the Home 
Ministry have been conducting regular reviews and follow 
up meetings with the representatives of the affected State 
Governments and the Emergency Support Ministries to 
provide required financial and logistic support. 

The Central Government deployed Air Force 
helicopters, Army Boats, Army Columns and Central Para 
Military Forces to assist the State Governments in rescue 
and relief operations. The Mil)istry of Health and Family 
Welfare provided the requiSite stocks of essential 

medicines and drugs, bleaching powder, Chlorine tablets, 
ORS packets to meet the requirements of the State 
Government and to prevent the outbreak of the water 
borne diseases and epidemics. Additional stocks of 
essential commodities and petroleum products Were 
provided to flood affected States, wherever needed. The 
Ministries and other concerned Organisation i.e. Ministries 
of Road Transport and Highways, Telecommunication, 
Power, Drinking Water Supply, National High AuthOrity of 
India, Border Road Organisation were directed to ensure 
immediate repair and restoration of damaged infrastructure 
on a priority basis. 

Now I would like to intorm the Hon'ble Members in 
some detail about the situation caused by heavy rains 
and floods during the current North East Monsoon In the 
States of Andhra Pradesh, Kamataka, Tamil Nadu and 
the UT of Pondicnerry. 

In Andhra Pradesh, under the influence of the cyclonic 
storm, heavy to very heavy rains, accompanied by high 
velocity winds of 70-80 Kms., were experienced in 
September, 2005 In many places of Coutal Andhra i.e. 
Srikakulam, Vizianagaram, Visakhapatnam, East Godavari, 
Krishna, Guntur, Varangal, Khammam and Nalgonda 
districts. The State Govemment has reported the follOWing 
losses due to cyclonic stork and consequent heavy rains 
and floods: 

(a) No. of human lives lost: 56 

(b) No. of people affected: 350 lakh 

(c) No. ot kuchha houses fully damaged: 34218 

(d) No. of kuchha houses severely damaged 83252 

(e) Cropped area damaged 333758 ha. 

(f) Estimated 1088 to crops Rs. 939.54 crore. 

The Govemment of Andhra Pradesh has submitted 
a Memorandum, in which the total loss due to cyclonic 
storm, heavy rains and floods has been projected at 
As. 2746.77 crore. An inter-Ministerial Central Team visited 
the State from 26.9.2005 to 28.9.2005 for an on the apot 
assessment of damage and requirement of funds. The 
report of the Central Team is baing processed as per 
the laid down procedure tor release of funds from NCCF. 

Subsequently, the state of Andhra Pradesh again 
faC'':d an unprecedented rainfall and \floods due to deep 
depreSSion in the South Bay of Bengal from 26-28th 
October, 2005, which inter alia impacted 59 Mandalas in 
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the districts of Vellore, Prakasham, Chlttoor, Kadapa and 
Nalgonda. In this spell of floods 31 persons are reported 
to have lost their. lives and 2934 houses were damaged. 
The .State Government evacuated 44,554 people and 
accommodated them in 107 relief camps. 

The State of Andhra Pradesh has been allocated an 
amount of As. 344.08 crore In the Calamity Aelief Fund 
(CAF) for the year 2005-06 comprising As. 258.06 crore 
as the Central contribution and As. 86.02 crore as the 
State contribution. The first installment of Central share 
of CRF of Rs. 129.03 crore for the current year was 
released 10 the State Govemment on 8.6.2005. While 
the 8econd installment of the same amount has been 
released in advance on 8.11.2005, for the instant calamity. 
In addition, the Ministry of Finance has been requested 
to make an adhoc release of Rs. 100 crore from National 
Calamity Contingency Fund. The Department of Food & 
Public Distribution has also been requested to make an 
adhoc release of 1.50 lakh MT of rice for distribution in 
flood affected areas of Andhra Pradesh. 

The State of Kamataka has experienced heavy rains 
and floods in three spells. The 1 st spell heavy rains and 
floods was In the month of July and August 2005. The 
flood situation was caused due to heavy rains and release 
of excess water from the reservoirs of Maharashtra, which 
resulted In severe damage to the life and property in the 
61 Talukas of the State. The flood damage was maximum 
in the districts of Belgaum, Biiapur, Bagalkote, Gulbarga 
and Aalchur. The district of Shlmoga, Chikmagalur, Udupi 
and Coorg also suffered cOrlsiderable damage. The State 
Govemment has reported the following damage: 

(a) No. of human Uves lost: 130 

(b) No. of people affected: 27.24 lakh 

(c) No. of Animals lost: 11601 

(d) No. of houses damaged: 84049 

(e) Cropped area damaged 1.94 lakh ha. 

(f) Total estimated damage: As. 3640.07 crore 

The State Govemment had submitted Memorandum 
to the Government of India. An Inter-Ministerial Central 
Team was deputed to the State for an on-the-spot 
assessment of damage and requirement of funds. The 
Central Team visited the State from 17.8.2005 to 
20.8.2005 and submitted its report. The report of the 

Central Team was considered In the Inter Ministerial 
Group (IMG) In its meeting held on 11.9.2005 and 
thereafter by the High Level Committee on 5.10.2005. 
The HLC has approved: 

(a) Financial assistance of As. 255.06 crore from 
NCCF from floods in July and August, 2005. 

(b) 0.72 lakh MT foodgrains under special 
component of SGAY for rellef employment. 

The Second spell of floods in Kamataka was due to 
incessant rainfall in Northem Kamataka on 20th and 21st 
September, 2005 and due to excessive water releases 
from Dhanegaon Reservoir and Koyna Dam in 
Maharashtra State. The three districts which were severely 
impacted are Belg8m, Bidar and Gadag. The State 
Govemment has reported the following damage due to 
flash floods in September, 2005. 

<a) Number of Districts affected: 3 

(b) No. of Talukas affected: 9 

(c) No. of villages affected: 134 

(d) Population affected: 13067 

(e) No. of relief centres opened: 20 

(f) No. of houses damaged: 950 

(g) Crops affected (in acres): 56,584 

(h) Total estimated damages (Rs. in lakh): 8974.71 

The third spell of heavy rains and fIooda in Kemataka 
was reported during the last week of October 2005 mainly 
on account of depression in the Bay of Bengal. As a 
result of depression some parts of the districts of Mysore, 
Bangalore rural, Mandia, Chamrajnagar, Davangere, 
Hassan, Kolar and Raichur received heavy rains. 
Bangelore city is also reported to have suffered extensive 
inundation, flooding of roads, disruption of road 
communication, collapse of houses and railway bridges, 
which resulted in the cancellation of a large number of 
trains. in this spell of rains, 30 persons lost their lives, 
21,000 houses were damaged, 60,000 acres of agriculture 
land were affected while the damage caused to public 
utility works included inter alia damage to 500 tanks, 
500 bridges/culverts, 4,000 electric polls. 

A second inter-Ministerial Central Team was 
constituted and deployed to the ftood affected areas In 
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the State in the second week of November 2005 for an 
on the spot assessment of damage and requirement of 
funds for floods In the second and third spells i.e. 
September and October 2005. Further action will be taken 
on receipt of the report of the Central Team, as per the 
laid down procedure. 

Both the Installments of Central share of CRF of Rs. 
86.00 crore for the current year has already been released 
to the State Govemment on 30.5.2005 and 11.8.2005 
respectively. In addition, an ad hoc release of Rs. 357.00 
crore was made to the State from NCCF on 11.8.05 for 
floods in July·August, 2005. 

In Tamil Nadu during the last week of October, 2005, 
there were heavy rains and floods in Chennai and 
adjoining districts. A flood situation also developed due 
to a unprecedented inflow of water into the Mettur Dam 
and consequent discharge of water in the Cauvery basin. 
Floods were also reported from Krishnagiri Vellore District 
belt due to incessant rains. 

As per preliminary reports, the extent of damage 
reported by the State Government, since the onset of 
North East Monsoon, is as under: 

(a) No. of persons died: 64 

(b) No. of villages affected: 750 

(c) No. of villages marooned: 125 

(d) No. of persons marooned: 7.00 lakhs. 

About 360 relief centres were opened and 12 lakh 
food packets supplied in the relief centres and affected 
areas. Coast Guard at Madlpakkam (Kanchipuram Distt.) 
and Army at Pulianthope area In Chennai assisted the 
State Government in rescue operations including 
movement of supplies. 

The State of Tamil Nadu has been allocated an 
amount of Rs. 209.08 erore in CRF for the year 
2005·06 consisting of Rs. 156.81 crore as Central 
contribution and Rs. 52.27 erore as State contribution. 
The first instalment of Central share of CRF of Rs. 78.40 
crore for the current year would be released to the State 
Government upon receipt of information relating to the 
crediting of earlier released funda, utilization certificate 
and Annual report. 

An Inter Ministerial Central Team has visited the flood 
affected areas In Tamil Nadu from 17·18th November, 
2005. Further action for providing financial assistance 
would be taken on receipt of the report of the Team 88 

per the laid down procedure. 

The Union Territory of Pondicherry has also 
experienced heavy rains and floods during the current 
North East Monsoon. These floods have caused 
inundation and resulting in damage to roada, bridges and 
agricultural land, thereby disrupting nannal life in the UT 
of Pondicherry. A causeway bridge across the river 
Arasalar in Karaikal district was washed way due to 
torrential rains. 

The UT of Pondicherry has reported damage to 
47000 houses and cropped area measuring 7015 ha. 
The tentative assessment of damage in various sectors 
like agriculture, public works, electricity, local 
administration, animal husbandry, housing etc. has been 
estimated by the UT Administration at Rs. 150 crore. 

90 relief camps are reported to have been organized 
in Pondicherry and 30 in Karaikel District to accommodate 
affected people. 

The Inter Ministerial Central Team constituted for 
asseS$nlent of damage due to floods in Tamil Nadu has 
also visited Pondicherry to assess the damage caused 
due to floods in the Union Territory of Pondicherry. Further 
action for providing financial assistance would be taken 
on receipt of the report of the Central Team and In 
accordance with the laid down procedure. 

The relief and rehabilitation measures being 
undertaken by the UT Administration will be provided from 
the budget provision of UTs maintained by the MHA. 

I would like to assure the Members that the 
Government of India will extend all required financial and 
logistic support to the States to supplement their efforts 
in meeting the situation caused by tho natural disasters 
effectively and continue to work to bring improvement In 
the Disaster Management Mechanism. I would like to seek 
the valuable suggestions from the Hon'ble Members in 
th;.; regard. 
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(Iv) Serial bomb blaeta In DeIhl on 28.10.2005 

{Engl/sIJI 

'THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): On 
behalf of Shri Shlvraj V. Patll, I beg to lay on the Table 
a statement regarding the serial bomb blasts in Delhi on 
29th October, 2005. 

I would like to inform the Hon'ble Members of this 
House that three bomb explosions took place in Delhi on 
29.10.2005 at Paharganj, Sarojini Nagar Market and 
Kalkaji. The first explosion took place in the Main Bazar 
of Paharganj at around 1730 hours. There was heavy 
rush in the market at the time of explosion as a resuH 
of which 16 persons died and 108 were injured. The 
second explosion took place at the bus stand near Okhla 
Bus Depot. One passenger travelling in a Mudrika bus 
plying on the outer ring road Informed the Conductor 
about a bag left behind by some other passenger. 
Suspecting that the bag contained a bomb, the Driver 
and Conductor threw it away. As soon as the bag was 
thrown, there WII5 explosion, which resulted in injuries to 
12 persons. The driver of the bus was seriously injured. 
The third explosion took place at around 1800 hours 
near a chat shop in the main Sarojini Nagar Market. The 
owner of the shop was informed about a bag left there 
by somebody. As soon as he approached the bag, 
explosion took place, causing blast of the gas cylinders 
and fire in the clothes kept in the hawker's shops opposite 
the chat shop. 43 persons were killed and 104 injured in 
the explosion. 

Seven more persons have died subsequently thus 
taking the death toll to 66. 

Delhi Police has deployed a team of over 300 officer& 
and men led by Joint Commissioner of Police, Special 
Cell, to investigate these blasts. Experts of National 
Security Guards, who were called to the scene of the 
crime, found high explosives at all the three locations in 
varying quantities. It is suspected that RDX was used in 
the explosions. Delhi Police has announced a reward of 
Rs. 1 lakh for giving clue of the suspects. During the 
investigation of the case, it is revealed that the conepIracy 
for the bomb explosions In Delhi was hatched by a 

'LaId on the Table and also placed in Ubrary. S8B No. L T 
288912005. 

foreign-baaed miHtant organisatton. Delhl~ttce has 80 

far arrested three persona, namety,Tariq Ahmed Oar, a 
resident of Srlnagar, who was arrMted on 10.11.2005 
and Md. Hussain Fazil, a resident of Srinagar and one 
Rafique who were arrested on 22.11.2005. The 
interrogation of Tariq Ahmed Dar has revealed that he 
was the main coordinator and facllHator of these blasts. 
Further investigation Is in progress. 

immediately after the blasts, intensive efforts were 
made by the police with the help of the general public to 
very quiokly restore their confidence and bring in normalcy. 
Mass media was used extensively for general sensitization 
of the public and for creating a sense of confidence. The 
shops were opened in most of the areas the very next 
day. Diwali, Id and Chhath festivals, which drew huge 
crowds, were indicative of the restored public confidence. 
Guru Parb procession on 15th November, was a major 
success as it has a crowd of over 50,000. Security 
arrangements for the Trade Fair are also being handled 
in a very effective manner. 

The Delhi Police has also taken various steps to 
strengthen security in the capital. Special checking at the 
entry points of markets is being done. Barricades have 
been put up at entry points and vehicles are allowed to 
enter after checking with the help of inverted mirror. Hand 
help metal detectors are used for checking. Abandoned 
vehicles are checked and if no claimant is found they 
are removed. 

Managers and staff of all the hotelalguest houses 
have been briefed to keep details regarding identity of 
guests and their luggage properly. They have also been 
asked to provide full details of guests staying In their 
hotels/guest houses. They have been briefed to note down 
the registration number of vehicles by which guests arrived 
at the hotel. All the guest house owners have been 
requested to install CCTVs at the entrance of the hotels 
at the earliest. 

Several meetings have been organized with the 
associations of traders as well as resident welfare bodies. 
Nearly 900 such meetings have been held 80 tar. They 
are senisitized about the threats from the terrorist outfits. 

Every shop in market is being visited by the beat 
staff. Vendors are briefed to be extra vigilant and careful. 
Audio cassettes prepared by district pollee regarding 
security measures are being played in different markets. 
Taxi stand owners/parking attendants are being briefed 
regularly about unattended vehicles. They are also being 
briefed to check vehicles at the entry point to the eldent 
possible. 

Security of Metro Rail network Is being maintained 
through the deployment of police personnel as well as 
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three companies of CISF men. Airport's security has also 
been tightened by deploying PCR vans on all peripheral 
roads. 

The Central Government has decided to grant ex-
gratia relief of Rs. 2 lakh In each case of death of an 
adult and Rs. 1 lakh in each case of death of a minor. 
The Government of NCT of Delhi has also decided to 
grant ex-gratia payment at the same rate to the next of 
kin of those who were killed. In addition, the Government 
of NCT of Delhi has also decided to give Rs. 1 lakh in 
case of permanent incapacitation; Rs. 50,000 in case of 
serious injury; Rs. 5,000 In case of minor injury; and 
compensation at the rate of 50% of the loss in respet of 
commercial property subject to the maximum of 
As. 50,000. 

The Government of NCT of Delhi has also approved 
special rewards to the driver and the conductor of the 
DTC bus whose presence of mind and timely action saved 
many lives. These include cash reward of Rs. 2 lakh 
each to the driver and the conductor; regular job for the 
driver in OTC; and promotion to the conductor. 

12.33 hr •. 

(v) Terrorist violence In Jammu and Kashmir 

{English} 

*THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): On 
beha" of Shri Shivraj V. Patil, I beg to lay on the Table 
a statement regarding the terrorist violence in Jammu 
and Kashmir. 

The overall levels of violence in the State of Jammu 
and Kashmir have been perceptibly lower in 2005. The 
first ten months of 2005 have witnessed 22% fewer 
terrorist incidents as compared of the corresponding period 
of 2004. Till October 2005, 219 terrorists are estimated 
to have infihrated, which is a decline of 55% over 2004. 

There has been a significant increase in the tourist 
inflow to the Valley in 2005 as compared to 2004. Till 
October this year. 5.33,211 people have visited the Valley 
as against 3,03,109 people during last year. Amamath 

"laid on the Table and also Plac~ In Ubrary. s., No. L T 
2870/2005. 

Yatra was completed peacefully with 3.88 lakh pilgrima 
having darshan of Holy Cave. The revival of tourism, 
along with the successful Amamnath Vatra has given a 
boost to the economy of the State. A yearning for peace 
and normalcy among the people is also discernible. 

However, of late, terrorist outfits have been resorting 
to demonstrative action to make their presence felt by 
using car bombs, IEDs and suicide attacks and targeting 
political leaders/activists and security forces. 

We are sorry to inform that Dr. Ghulam Nabl Lone, 
MoS (Education) was assassinated at his residence on 
October 18. 2005 in Srinagar in a terrorist attack. 
Terrorists also tried to storm the residence of Md. Vusut 
Tarigaml. MLA but were prevented by the timely action 
by the security personnel. The terrorist struck at a time 
when the entire Government machinery was engaged In 
providing succor to the victims of the earthquake. 

Soon after the new Government took over in the 
State. Terrorists undertook some high profile incidents 
between November 14 to 16, 2005. On November 16, 
2005, a car bomb blast took place near J&K Bank 
Headquarters, in Srlnagar located near the TRC, killing 
4 persons and injuring 50 including the MLA and former 
Minister. On November 15, 2005, a terrorist hurled a 
grenade while a former Minister was addreSSing a meeting 
at Tangmarg, District Baramulla. The former Minister 
suffered minor injuries. Six persons were killed and 
71 persons were Injured in the incident. On November 
14, 2005 terrorists hurled a grenade and opened fire on 
the CRPF bunker at Lal Chowk, Srinagar. Three civilians 
and two CPRF jawans lost their lives and nine persons 
sustained Injuries. 

The escalation in terrorist violence in terms of high 
profile incidents may be viewed in the context of the 
political transition in the State. The State Government is 
determined to continue operations to contain and control 
terrorism in J&K. 

The political changeover in the State has been usually 
accompanied by a spurt in violent incidents. A similar 
trend was seen when the previous Government has 
assumed office in November 2002. Terrorists had carried 
out 10 major incidents, including the suicide attack on 
Raghunath Temple, between November 2002 to January 
2003. Another reason for the escalation In demonstrative 
violence is that the terrorist outfits wish to prove that 
despite the recent earthquake. their striking capabifities 
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and their resolve to terrorized stand undiminished. Though 
the number to infiltrators has gone clown due to the border 
fencing andeftectlve counter Infiltration measures, the 
Infiltration continues In a calibrated manner. Funding of 
terrorist organisations from the other side of the border 
also continues. 

The Unified headquarters (UHQs), under the 
Chairmanship of Chief Minister, Jammu and Kashmir and 
the Government of India are continuously refining and 
monitoring the strategies for countering the nefarious 
designs of terrorist outfits. Security Forces have been 
asked to enhance their vigilance and coordinate efforts 
with intelligence agencies more effectively. 

Government is committed in its resolve to bring 
normalcy to the State of Jammu and Kashmir and 
pursuing a holistic multi-pronged approach. The 
Government has initiated a political dialogue with various 
political parties, communities and regions about the all 
round development of Jammu & Kashmir. The Prime 
Minister held discussions with a five-member delegation 
of All Party Hurriyat Conference (APHC) led by Mirwaiz 
Umar ·Farooq on 5th September 2005. During the 
discussions, the Prime reaffirmed his faith in the peaceful 
resolution of all issues pertaining to J&K and reminded 
the delegation that violence had no role in a democracy. 
He reiterated his commitment to ensuring a life of peace, 
self-respect and dignity for the people of Jammu and 
Kashmir. 

The Govemment is determined to take all necessary 
action to contain the nefarious activities of terrorist groups 
in Jammu and Kashmir. 

12.34 hr •• 

(vi) NaxaUte attack thllt took place In Jehanabad, 
Bihar on 13.11.2005 

/English] 

"THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (sHRI sHRIPRAKAsH JAISWAL): On 
behalf of SM shivraj V. Palll, I beg to lay on the Table 
a statement regarding the naxallte attacks that took place 
in Jehanabad, Bihar on 13th November, 2005. 

Sir, I rise to make a statement In connection with 
the naxal attacks In Jehanabad on 13.11.2006. 

"Laid on the Table and also placed In Ubrary. SH No. LT 
2871/2005. 

As informed by the State Govemment, 300 to 400 
naxaJites on the 13th of this month at about 2100 hrs. 
simultaneously attacked the CRPF camp at SS college, 
Town Police Station, Police Lines and Sub Jail, 
Jehanabad. While the attacks by the naxalltes on the SS 
College, town police station and the police lines were 
repulsed, the naxalites were able to break the sub-jail, 
Jehanabad. In the process, 389 prisoners escaped from 
the jail including some naxalites including a top naxalite 
leader and Ranvir Sena activists. The naxalltes aIao looted 
7 Home Guard rifles and some ammunition from the jail. 

Altogether, two jail personnel, two Ranvlr Sena 
activists and two naxalites and one civilian were killed or 
have died in these attacks. 

The State Govemment has informed that there were 
intelligence inputs about the movement of naxali... in 
certain areas of Jehanabad which indicated apprehension 
of naxal attacks on the Nadaul railway station, Kako police 
station and police patrols. 

The State Government has suspended the SP, 
Jehanabad after plilnl fscitl ascertaining his lapses in 
handling the situation. The State Government has 
constituted a two member Committee compriaing Shri V. 
Jaishankar Commissioner & Secretary, Water Reeourcee 
Department and Shri A.C. Verma, IG (Railways) to inquire 
into all aspects of these attacks Including the role of the 
Government officials in countering these attaoks. The 
report of the Committee is expected by the end of the 
month. 

The State Government has launched 'Special 
Operations' under the supervision of an IG level officer. 
One DIG, 2 SSP and 6 Dy. SP rank officers have been 
deployed to lead the security forces for extensive raida 
with a view to apprehending the naxalites and re-arrestlng 
the escaped prisoners. Adequate security and police 
personnel have been made available for undertaking these 
special operatiOns. All districts and police stations have 
been alerted to make all out efforts to Intercept and 
engage the retreating naxal extremists and prevent any 
backiash following the Jehannabad incident 222 escaped 
prisoners have retumed so far. 20 naxalltes have been 
arrested from Jehanabad and other districts where 
operations are being carried out. 

The Central· Government is in touch with the State 
Government and is constantly monitoring the situation. 
4 Coys of CRPF and 2 Cays of RAF were deployed in 
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Jehanabad Immediately after the attacks. In addition, 
5 Coys of BSF have been kept ready for any emergent 
requirements. 2 teams of NSG have been stationed at 
Patna and Gaya for need based operations. Besides, 
2 MI-17 helicopters have been placed at the disposal of 
the Govemment of Bihar. 

Special Secretary (Internal Security) in the Ministry 
along with IG (Ops), CRPF and IG (Admn.), NSG were 
deputed to Patna for one week to guide and assist the 
State Government officers in counter operations against 
the naxal militants. 

In the wake of the Jehanabad incident, the Central 
Govemment has also advised all the naxal affected states 
to review and strengthen the security arrangements for 
safeguarding the armouries and jails so as to rule out 
recurrence of Jehanabad type incidents. 

Till the end of October this year. while the level of 
naxal violence remains almost at the same level. a few 
major incidents of naxal violence have taken place in the 
State of Bihar, Jharkhand, Chhattisgarh and Andhra 
Pradesh. 

The Central Government has been providing to the 
naxal affected States need based deployment of Central 
Para Military Forces, Mine protected Vehicles and Air 
support wherever required for effective anti-naxalite 
operations. Besides, India Reserve battalions have also 
been sanctioned to these states. The Government have 
recently approved additional India Reserve battalions for 
the naxal affected states with a higher funding from the 
Central Govemment. 

The Govemment has set up mechanisms to bring 
about greater coordination among the naxal affected 
states. The Union Home Secretary convenes the meetings 
of the Coordination Centre regularly once in every three 
months to review and coordinate the measures being 
taken by the State to counter the problem. Similarly, 
Special Secretary (Internal Security), MHA, holds monthly 
meetings of the Task Force on Naxalism to streamline 
antl-naxalite operations being undertaken by the States 
including joint operations between them. 

Beside:., the first meeting of the Standing Committee 
of the Chief Ministers of the naxal affected states was 
held on 19th September, 2005. At this meeting, it was 
agreed that (i) the states will adopt a collective approach 
and pursue a coord/nated response to effectively combat 
the menace of naxalism; (ii) suitable mechanisms for joint 
operations will be finalized quickly; (iii) the states will 

strengthen and upgrade the state police forces and also 
intelligence work; and (iv) the states will set up special 
and stable administrative structul'88 at the state and district 
levels 'or better governance and faster socio-economic 
development of the naxal affected area. and also ensure 
full and proper utilization of funds given to them under 
the various schemes of the Central Govemment. 

The Govemment is alive to the menace of naxallsm 
and will deal sternly with the naxalites indulging in 
senseless acts of violence. The Government remains 
committed to combating this problem through a multi-
pronged approach on political. security and development 
'ronts. The Government is also willing to further 
supplement the efforts of the State Governments in 
undertaking more focused, sustained and intensified anti-
naxalite operations against the naxalites and their 
infrastructure. 

12.34". hr •. 

(vII) Naxallte attack that took place at the Home 
Guard Training Centre, Glrldlh, Jhlrkhlnd on 
11.11.2005 

(Englishj 

·THE MINISTER OF STATE IN THE MINISTRY OF 
HOME AFFAIRS (SHRI SHRIPRAKASH JAISWAL): On 
behalf of Shri Shivraj V. Patit, I beg to lay on the Table 
a statement regarding the naxalite attack that took place 
at the Home Guard Training Centre. Girldih, Jharkhand 
on 11.11.2005. 

As informed by the State Government on the 11 th of 
this month at about 1720 hrs. nearly 150 naxalites 
attacked the district Home Guard Training Centre in Giridih 
town. The attack was so sudden, swift and camouflaged 
that the sentry could not react and was overpowered. 
The naxalites killed three Home Guards and one outsider 
on the spot and looted 183 guns (31-4DP rifles, 
91-4. Mark rifles, 10-.22 rifles, 51-.303 rifles), 2 revolvers 
and about 2500 rounds of ammunition. Prior to the attack 
at the district Home Guard Training Centre, the naxalltes 
had blocked the other imporlant roads In the town leading 
to the Training Centre by planting landmineS/keeping 
minesilEDs in tractor on the road side. Simultaneously, 
the naxalities blasted a tractor on the Glridih-Jamua 
road, about 300 yards 'rom the Home Guard Training 
Centre. The naxalites after looting the weapons, fired 
randomly at the nearby ongoing Goshala Mela which led 

'Laid on the Table and also placed In Library. Sell No. L T 
287212005. 
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to a stampede in the Mela and death of one civilian. 
They also ambushed a police party on the Giridih-Dumri 
bypass road killing one Jharkhand Armed Police 
Constable. The naxalites after the attack fled toward 
Parasnath, Jhoomra Hills and Ganwa Jungles situated 
on the border or Jamui district in Bihar. 

Altogether, 8 persons (4 Home Guards, 2 JAP and 
2 civilians) were killed and 9 other (6 Home Guards and 
3 civilians) were injured during these attacks. 

The State Government has reported that they had 
input on naxals attacking the Police Pickets/Police 
StationS/Police Establi&hrnents in Glrldlh district and the 
district Police were infonned about It. However, the Home 
Guard Training Centre located in the heart of the town 
was not considered to be the target. 

The State Govemment has launched massive cordon-
search and combing operations under the leadership of 
ZonallG, Bokaro and Zonal IG, Ranchi in Giridih and 
other adjoining districts of Koderma, Hazaribagh and 
Dhanbad. As per the latest reports, in the post-event 
operations, 3 naxalites have been neutralized in an 
encounter and 7 other apprehended in Hazarlbagh and 
other districts. The vehicles used by the naxalites along 
with the drivers have been taken into custody. 
Interrogation of apprehended naxalites and the suspected 
villagers is in progress. 

The State Govemment has put all district officials on 
high alert and they have been asked to review and 
strengthen the security arrangements of the arms and 
ammunition establishments and also the jails. 

The Central Government is in constant touch with 
the State Government and is monitoring the situation on 
a regular basis. 6 battalions of CRPF are deployed on 
anti-naxailte duty In Jharkhand. The State Government 
has been advised to launch a massive manhunt 80 as to 
nab the naxalites and recover the weapons and 
ammunition looted by the naxalttes from the Home Guard 
Training Centre. 

12.35 hr •• 

BUSINESS OF THE HOUSE 

/English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, with your permission I rise to announce that 

Government Buslnes. during the week commencing 
Monday, the 28th of November, 2005 will conaIat of: 

1. ConSideration of any item of Government 
Business carried over from today's Order Paper. 

2. Consideration and passing of the following Bills: 

(i) The State Emblem of India (Prohibition of 
Improper Use) Bill, 2004. 

(ii) The Prevention of Insuits to National Honour 
(Amendment) Bill, 2005. 

3. Discussion on the Statutory Resolution seeking 
disapproval of the Taxation Laws (Amendment) 
Ordinance, 2005 and consideration and pasalng 
of the Taxation laws (Second Amendment) Bill, 
2005. 

4. Discussion on the Statutory Resolution seeking 
disapproval of the Manipur University 
(Ordinance). 2005 and consideration and passing 
of the Manlpur University (No.2) Bm, 2005, after 
it has been passed by Rajya Sabha. 

5. Consideration and passing of the Disaster 
Management Bin, 2006, after It has been pused 
by Rajya Sabha. 

MR. SPEAKER: Submissions to the Buai.,... of the 
House may be taken as laid on the Table of the House. 

... (Interruptions) 

MR. SPEAKER: They will be fully taken note of. I 
will send them to the concerned Minister. 

Please see that all these are sent to the Minister. 

/T""tIon} 

·DR. SATYANARAYAN JATIYA (UjjaIn): The following 
matters of urgent public importance may also be included 
in the ensuing week's agenda: 

1. Inter-linking of rivers must be taken up as a 
time-bound programme In the country. The work 
must commence at the earliest and the two 
projeats sanctioned for Madhya Pradesh must 
form part of It. There i8 a need to take effective 
measures to conserve water in Malwa region as 
part of Nannada Kshipra Water Conservation 
Scheme. 

"Translation of the speech originally laid on !he Table In Sanakrtt. 
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2. Proposals pertaining to Madhya Pradesh 

regarding Road Construction Projects under 
Central Road Construction Funds must be 
cleared first. This is very essential to ease traffic 
congestion in several towns of Madhya Pradesh 
especially Ujjain. 

PROF. RASA SINGH RAWAT (Ajmer): 'Sir, kindly 
include the following items in the agenda for the present 
week: 

1. the need to immediately extend the route of the 
new Intercity train being run on the broad gauge 
line from Gwallor via Agra Fort to Jalpur upto 
the famous historic city Ajmer which Is also an 
important place of pilgrimage. 

2. the need to Include Ajmer district under the 
National Rural Employment Guarantee Scheme 
expeditiously in view of the act that it has been 
facing famine and drought continuously for the 
past many years and taking into account the 
number of BPl (below poverty line) and poor 
population along with the large number of 
marginal farmers In the districts. 

SHRI KAILASH MEGHWAl (Tonk): ·Slr, the following 
items may be includec! In the agenda for the present 
week: 

1. discussion on the reports of the National 
Commission on Scheduled Tribes presented to 
the Government regarding the Increasing 
incidents of atrocitle8 and discrimination against 
scheduled castes as a result of cast.based 
biases and prejudices and of collective, 
organised attacks that are being carried out 
against them. 

2. the need for making provision of a special 
economic package for Rajasthan in view of the 
fact that the geographical profile of this large 
state contains a huge de8ert, hilly jungles, 
drought-prone areas and under developed 
regions which makes the construction of basic 
infrastructure needed for allround development 
and progress of the State a very expensive 
proposition. 

"laid on the Table. 

12.36 hr •• 

MOTION RE: EIGHTEENTH REPORT OF 
THE BUSINESS ADVISORY COMMITTEE 

[English} 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Sir, I beg to move the following: 

"That this House do agree with the Eighteenth R'POrt 
of the Business Advisory Committee presented to 
the House on the 25th November, 2005: 

MR. SPEAKER: The question is: 

"That this House do agree with the Eighteenth Report 
of the Business Advisory Committee presented to 
the House on the 25th November, 2005.-

Ths motion WlIS sdop/fId. 

. .. (/nlsrruplions) 

{Tfllns/Illion} 

SHRI DEVENORA PRASAD YAOAV (Jhanjharpur): 
Sir, I had given notice for Breaoh of Privilege . 
... (Inftlrruplions) Sir, I had given notice for Breach of 
Privilege, I would like your ruling on it. 

[English} 

MR. SPEAKER: Your notice 18 under my 
consideration. 

. .. (/nlsnuplions) 

SHRI P. MOHAN (Madural): Sir, I have given a notice 
for the Calling Attention. 

MR. SPEAKER: Calling Attention cannot be granted 
like this, Mr. Mohan. You should have known it by this 
time. 

... (/nftlrruptlons) 

MR. SPEAKER: Do you know wl;lat Is a Calling 
Attention? 

... (/nlsnuptions) 
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MR. SPEAKER: Then, I have to hold the orientation 
classes, it seems. 

... (Interruptions) 

12.31 hrs. 

MOTION FOR ADJOURNMENT 

Alleged Involvement of .ome Indian entltlel and 
Indlvldu.la a. non-contractual beneflclarlel of the 

UN OII-for-Pood Programme In Iraq-CDntd. 

MR. SPEAKER: Now, the hon. Leader of the 
Opposition. 

SHRI L.K. ADVANI (Gandhinagar): I beg to move: 

"That the House do now adjoum." 

Sir, today is the 28th of November, 2005. Almost 
exactly one month back, on the 27th of October, 2005, 
the fifth and final Report of the Voleker Committee was 
released by the Chairman, Mr. Paul Volcker in New York. 
It is after one month that this House is discussing the 
Report. 

The nature of the Volcker Committee and the task 
assigned to it were ordinarily such that this may not 
have become a major discussion in this House. It was 
more concemed with the united Nations Itself, as to how 
a programme of the United Nations seeking to give some 
relief to the people of Iraq, who were under great distress 
because of the sanctions imposed on them, became 
converted into something totally different, and what was 
the UN Secretariat doing all the while? On that very day 
the concluding observations of the Chairman were: 

"The results of the Committee's investigations into 
the corrupt and Illicit activity by many buyers of oil 
and sellers of humanitarian goods reinforces the 
Committee's central conclusion of failures in UN 
oversight and management The need for stronger 
executive leadership through administrative report and 
more reHabie controls and audit within the UN Is 
underscored .• 

I am referring to this particular remark of the 
Chairman only to emphasise that we were not the subject 

matter of discussion; India was not, as 8uch. The subject 
matter of diacuaslon and inquiry by this Independent 
Inquiry Committee (IIC) headed by VoIcker was: why has 
a programme, which was sought to benefit the people of 
Iraq who were under great strain, has become converted 
into a massive programme of corruption and illicit helping 
of Iraq Govemment and all that? 

The first four Reports mainly related to the UN and 
the UN Secretariat, what the UN had been doing for that 
while. Now, it is the fifth Report. What they did was, 
whatever paper they had discovered, surprisingly, the Iraq 
Government was very meticulous in keeping all the 
records of these transactions. About the officials, in fact, 
when I happened to meet Mr. Shahi of the UN, he told 
me that 'while the Head of the Govemment may have 
distributed at will and signed anything, the records 
maintained were very meticUlous.' 

It so happened that that oil Ministry's building was 
not destroyed, not bombed, and so aU the papers are 
available. it ia, therefore, when the fifth volume was 
published with all these reports, the country was naturaHy 
surprised how so many Indian companies had been 
mentioned there. More than 125, around 130, companies 
were mentioned. This was a matter of surprise for us 
that they had been profiting from this kind of an operation. 
This was a big scam. They made a lot of money. 

We were certainiy shocked and I am sure the 
Congress Party would have been even more .hocked 
when it found the names mentioned, among the non· 
oontractual beneficiaries, of the country's Foreign Mlnleter, 
Shri Natwar Singh and the Congr ••• Party itself. 
... (Inl8lTUpIions) Therefore, it W88 not surprising when 
sometime later the Congress President said, -I am angry, 
upset as to how this has happened". I welcomed her 
statement that very day. It was on the 15th of November 
when she went to address the Hindustan Times Conclave, 
she made these obaervatlona in the morning. In the 
evening, I was aI80 invited to the same Conclave. I 
welcomed the statement made by the Congrau President. 
But I did feel surprise and that surprise I would express 
aven today. Why it had taken near1y three weeka for her 
to expre.. this kind of indignation? It could have been 
done immediately after the appearance of the Voicker 
Committee Report. If it had happened then, none of the 
irresponsible statements made by either the Foreign 
Minister or by the Congress Party Spokesman would ever 
have been there. No one would have said that. 
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What was the initial response of Shri Natwar Singh? 
I really felt surprised. He gave his Initial response from 
Frankfurt. Later on when he came here, he went to the 
extent of saying that this Report is all. . ..• untruth. When 
we went to meet the President, Shri George Femandes 
and other colleagues were also there. We pointed out to 
him, is this the way . ... (Interruptions) 

MR. SPEAKER: Do not bring the President into the 
debate. 

SHRI LX ADVANI: Let me quote the hon. Minister. 
At one point he said, "I am a diplomat and being a 
diplomat I am under great restraint. I am not allowed to 
go beyond expressing myself in controlled indignation". 
He said that the only emotion a diplomat is allowed is 
controlled indignation. 

But what he actually said, which was widely reported 
by the PTI News Agency, was "This Report Is ... untrue". 
These were the words he used. Then he went on to say 
that this is a conspiracy to malign the Congress Party 
and some of its functionaries. How would the Volcker 
Committee be interested In maligning the Congress Party 
and some of Its functionaries? Something identical, without 
using the world functionaries, was repeated by the 
Congress Party General Secretary. She said that it is an 
attempt to malign the Congress Party. When the 
Pressmen asked her as to what about Shri Natwar Singh 
she said, "I cannot say about him. I am talking about the 
Congress Party". These have been discussed widely and, 
therefore, I am referring to them. 

But I would say that this is the background of the 
whole Volcker Committee Report and it should be 
accepted as such. All the three men on the Voleker 
Committee are eminent persons. Mr. Voleker himself has 
l)een an eminent leader in his own field. He has been 
the Chairman of the Federal Reserve in America. 

The other member is a professor in crime and 
criminology and he has been supposed to be an expert 
In the field of money laundering. The third person has 
been a judge in Switzerland. So all of them are eminent 
persons and they had nothing against India. They had 

"Expunged 8S ordered by the Chair. 

nothing against any particular individual or a party. 
Therefore to be telling the whole world so much 10 that 
on the first day when the Congress Party met to consider 
this, they even went to the extent of hinting at a legal 
action. Mr. Chidambaram has subsequently denied that. 
He said that they did not talk of libel or defamation. May 
be, they did not talk of libel or defamation but there was 
a mention of legal action and that the legal notice will be 
served. So much so that Mr .. Volcker himself had to take 
cognizance of it and say that he would welcome 8uch a 
notice, and that let them send a notice. Then obviously, 
people like our friend Shri Kapil Sibal must have told 
them how can they do this. It is not possible. Then they 
must have realised and therefore, the whole threat was 
withdrawn. But the initial reactions were of threat saying 
that they will do that and they will do this. The Foreign 
Minister meets the Prime Minister and the Congress 
President and comes out again and again by saying that 
they had given him clean chit. He said that he has 
explained the whole thing to them and they have given 
him clean chit. These are reactions which did not really 
enhance the reputation of this country. The immediate 
reaction should have been that If these names have come 
here, they will inquire it and they will go into it thoroughly. 
The kind of a situation that has come now would not 
have come. The initial reactions were to call the whole 
report bunkum even malicious, even motivated and now 
the situation is that we have set up an Inquiry. 

They first appointed Mr. Virendra Dayal to find the 
facts from the UN and the Volcker Committee. 
Subsequently, the pressure went on increasing. I must 
say that my Party and other parties belonging to the 
NDA did build up this pressure. But even greater pressure 
was built up by the media itself. There was almost a 
universal demand that Mr. Natwar Singh has to resign in 
this situation. In diplomatic circles, it was generally being 
said that how can a person who has been named in this 
kind of a report conUnue to be the Foreign Minister. 
Obviously, this much was conceded that he cannot 
continue to be the Foreign Minister. Even though he 
himseH kept on saying that he shall be the Foreign 
Minister. He told a television corresp(mdent: "I shall be 
the Foreign Minister, you will see." She asked him if 
after sometime she comes to see you, in this very library 
of yours will you stili hope to be the Foreign Minister. He 
said: 'Of course, why not? He will be the Foreign Minister. 
Why should he quit? Why should he resign? These kinds 
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of statements did not enhance the reputation and prestige 
either of the Government or even of the country. The 
country should have accepted the Volcker Committee's 
report with grace. They did not say that these are their 
findings. They said that whatever papers they have got 
from the Ministry of Oil, G~vernment of Iraq, they are 
publishing them. Why should we blame the Volcker 
Committee? Iraq was not our enemy. 

So far as the action of America or of the UN against 
Iraq is concerned, I do not think there is much of a 
difference in the country irrespective of which Government 
is there in office. Our Government was there and we did 
not approve of it. Now your Government is there. But to 
say that because we have taken certain .stands against 
the United States which had been reflected in the United 
Nations, therefore, this is being done. These statements 
and such remarks did not add to our reputation. 

SHRI J.M. AARON RASHID (Periyakulam): The NDA 
Governrnent was in power at the Centre for six years 
and Shri Ram Naik was the then Minister of Petroleum. 
... (/nMmIpb"ons) 

SHRI l.K. ADVANI: I am aware of it. Therefore, 
immediately I enquired from the then Oil Minister as to 
what had happened at that time. I felt satisfied when my 
attention was drawn even to the Volcker Committee 
Report and even to the tables that said that the amount 
attributed to the Indian Oil Corporation had not been 
lifted and there was no pay back of any kind. When 
these things came, my former Oil Minister told me, and 
I felt happy. When these things came, my former Oil 
Minister told me, and I felt happy. I enquired from him 
immediately as to what had happened. 

The hon. Prime Minister as well as the hon. Law 
Minister is not present here. But I do not understand as 
to why Mr. Justice R.S. Pathak has not been given all 
the powers which can be given to him under the 
Commission of Enquiry Act. He has been constituted Into 
an Authority under Section 11 of the Act. Our Member 
here would be able to enlighten me more. But what I 
understand is that even though under that particular 
Provision also, all the full powers in the Act, which are 
invested in a Commission, can be granted to him yet It 
depends upon the Executive when he is constituted .. a 
Commission he derives his powers from a parliamentary 
slatute.lt is not the Executive that grants him the powers. 
As it is, for example, today an Authority cannot hold 

public hearings, whereas a Commission always hofds 
public hearings. Also, I believe, while a Commission can 
issue a notice to a person under Section 8B, this Authority 
cannot issue a notice under Section 8B unless the 
Government grants hirn that power and the Government 
that can grant him powers can always withdraw it. If 
today it grants him power saying: "All right, you hold 
your enquiries in public on a particular matter and when 
a person comes to give testimony, the Government can 
say that we withdraw". I would like to understand from 
the Government, why Mr. Justice R.S. Pathak's has 
authority been so circumscribed? Why not rnake him a 
full-fledged Commission under the Commission of Enquiry 
Act? To the best of my recollection aI/ the Enquiry 
Commissions appOinted earlier have always been 
Commissions. I do not remember any caee where this 
particular Section 11 has been invoked to convert a 
Commission into an Authority, that too in case of a person 
who had been the former Chief Justice of the Supreme 
Court of India and impose constraints on him that way. 
A rationale is needed. I do not know what is the rationale. 
I feel, therefore, It is that there are misgivings and 
suspicions that here is a Government which in the 
beginning said it is bunkum and there is no truth in 
these allegations and then the Congress Party President 
went to the length of conceding that may be someone 
has misused the narne of Congre88 for his personal 
benefit. This is a very serious matter. If that ia tNe. then 
there should be even more keennesa on the part of the 
Govemment to see that the enquiry is not in any way 
constrained and Justice Pathak is able to identify as to 
who has tried to make money by misusing the name of 
the Congress Party. After all, the Congress Party being 
named in this Volcker Committee Report is not good for 
the country. It may be of advantage to the Opposition to 
make an issue out of it. But, in fact, I am surprised as 
to why the Communist Party-ls anyone here from the 
Communist Party-ls silent? ... (InMmJpNons) 

{TflInslalion/ 

Atleast the Congress Party and the government became 
respective. When criticised 

{English/ 

they stripped Shrl Natwar Singh of his Foreign Miniltry 
portfoliO and then appointed Shri R.S. Pathak. 

{Translation/ 

I do not recall the Communist Party demanding a probe 
at any stage. 

... (Interruptions) 
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[Shri L.K. Advani] 

{English} 

SHRI BASU DEB ACHARIA (Bankura): Sir, our Party 
is the first Party who demanded probe . ... (Interruptions) 

MA. SPEAKER: Hon. Member, please address the 
Chair. You do not have to reply to him at this point of 
time. 

... (Interruptions) 

SHRI BASU DEB ACHARIA: Sir, he is misleading 
the House. 

MA. SPEAKER: believe somebody will speak on 
behalf of your Party. 

· .. (Intsrruptions) 

MA. SPEAKER: All right. Shri Salim, you will have 
the right to reply when you participate in the debate. 

· .. (Interruptions) 

SHRI L.K. ADVANI: Let me know if the silence has 
anything to do with the fact. When I went through 
Table- III relating to the non-contractual beneficiaries of 
this particular scam, I found names of more than half a 
dozen countries ruled by Communist Parties in various 
parts of the world . ... (Intsrruptions) 

[TflJr1sl.ltion} 

If you wish I will read out the names of those countries 
whose communist parties, separately in each case, have 
been the beneficiaries. . .. (Intsrruptions) 

SHRI MOHAN SINGH (Deoria): If our country is not 
part of It then leave It. ... (lnltJrruptions) 

SHRI L.K. ADVANI: All I want to say is that at least 
they should demand it. It should be found out who has 
taken the money . ... (lntsmJplions) 

MA. SPEAKER: Alright, It is done. 

· .. (Inlsrruplions) 

SHRI BASU DEB ACH~RIA: We were the first ones 
to make the demand. . .. (Inltlnuptions) 

MOHO. SALIM (Calcutta.North East): We had 
demanded a probe even before we looked at the list of 
those countries. . .. (Intsrruptions) 

[English} 

MA. SPEAKER: I would not allow that, Shri Advani. 

... (Intsrruptions) 

SHRI PRANAB MUKHERJEE: Please do not bring 
the names of other countries here . ... (Inlsrruptions) 

SHRI L.K. ADVANI: I am not mentioning theIr names. 
am just asking our own Community Party. I am not 

m~ntioning about others. 

. .. (Interruptions) 

MOHO. SALIM: This is part of the game . ... (lntsmptions) 

[Translation} 

To their regret name of no Indian Communist featured in 
the list. ... (lnltJrruptions) I am only reminding Advaniji. 
... (Intsrruptions) 

MA. SPEAKER: A little interruption is alright. 
Interruptions have already taken place once so piease 
do not do it again. 

" . (Intsrruptions) 

[English} 

SHRI L.K. ADVANI: Sir, of course, the Leader of the 
House referred to the case of Mr. Kutty who has been 
brutally assassinated. But, in this House, we have 
discussed the issue of cross border terrorism many times. 
In all those discussions, we were concerned about 
violence and the killings and we were always even more 
concerned about financing of terrorism and how this is 
being financed by other countries. In fact, the 
comprehensive resolution against terrorism given in the 
UN by India deals mainly with financing of terrorism. Let 
me say that foreign finance being used to promote 
terrorism and violence in India is bad. Foreign finance 
being used in any manner to rnak~ people here in India 
trade the country's sovereignty or trade the decision-
making autonomy of the people or of the political partieS 
is a very sad thing. It is a very sad thing. 
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Corruption, no doubt, is an evil but what Volcker has 
exposed is corruption plus lack of Integrity. It betrays 
willingness on the part of the political leadership to trade 
the country's sovereignty and its decision-making 
independence. It is a matter of sadness and shame. 
Therefore, I was not able to understand why the Congress 
Party and the Govemment are not willing to discuss the 
revelations made by the Mitrokhin Archives though not in 
the form of a book. I can understand that we cannot 
discuss the book. But the revelations made In that are 
very serious and those should be considered. 

Before I conclude, I would plead with you that that 
is a matter on which I have enquired from the British 
High Commission here and I am told that various 
questions in that regard have been permitted in the House 
of Commons and replied to. 

13.00 hr •. 

I see no reason why we should not have a discussion 
on that. But that is a matter which you have to consider. 
I do not agree with the approach of the Congress Party 
that this matter of Mitrokhin Archives win not be discUS88d. 
I would plead with you and discuss with you that matter 
separately. . .• (Interruptions) 

[Translation] 

MOHO. SALIM: And he" visit? ... (Intsrruptions) 

SHRI LAL KRISHNA AOVANI: Why only him? Many 
people must have perished. There is no problem in that. 
Yes, if his name had featured there I would have said 
so at once . ... (Interruptions) 

MR. SPEAKER: Leave It now. 

... (Interruptions) 

[English] 

MR. SPEAKER: I will not anow any name of a person 
who is not a Member of the House to be taken. 

... (Interruptions) 

SHRI L.K. AOVANI: So far as I am concemed, if his 
name had been there, I would have been the first to ask 
for an inquiry . ... (Intsrruptions) 

MR. SPEAKER: You can deny any member of your 
Party is involved. 

... (Interruptions) 

"Not recorded. 

SHRI L.K. AOVANI: I would again plead that the 
matter is not confined to merely Volcker Committee 
Report. It is a matter relating to the wlnerabillty of Indian 
politics, vulnerablUty of Indian politicians, vulnerability of 
Indian political parties to the lure of big money. The lure 
of big money in this cu. certainly affects us. Mr. 
Chidambaram is nodding. I remember that when he w .. 
the Minister of State for Home, In th. Consultative 
Committee of the Home Affairs , had raised the Issue of 
foreign funding. In our country we have a law. , do not 
know whether similar laws exist in other countries. 
According to that law, if a person accepts an Invitation 
from a foreign country and goes there and enjoys Ita 
hospitality without permission from the Govemment, when 
he comes back he is taken to task saying that he did It 
without the permiSSion of the Govemment. Even a cup 
of tea cannot be accepted. There are strict laws Insofar 
as foreign funding is concerned for the common man. 
The Reports that have surfaced in the past few months 
show that these do not apply to political parties and 
politicians who can amass huge and enormous wealth. 
Therefore, while a discussion is needed, I would appeal 
to you, to the President of the Congress Party and to 
the Home Minister that an Experts Committee should be 
constituted to examine how the influence of foreign money 
could be really and effectively contained In the lnellan 
domestic politics. If a law is needed for that, let us have 
it. But not a law like the one that we have till now, that 
is the Foreign Contributions (Regulation) Act, which applies 
only to small people. or an MP who does not know about 
It or a journalist who does not know about It and Ie 
taken to task for that. This is my final point. 
. .. (Interruptions) 

MR. SPEAKER: Thank you. He has concluded. 

... (Interruptions) 

(Transla/ion} 

MOHO. SALIM: Why did you not make any 
improvements regarding foreign funding when you were 
Home Minister? Why did you not make any enquiries 
then? Why did you back off? ... (Intsnupllons) 

{English} 

MR. SPEAKER: Motion moved: 

"That the House do adjoum now." 
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[Mr. Speaker) 

This is an important matter. I have allowed an 
Adjournment Motion. We can have a very good 
discussion. Already there is a good opening. 

Hon. Members, do you want lunch hour or not? Do 
you want recess? 

SEVERAl HON. MEMBERS: Yes. 

MR. SPEAKER: There will be lunch hour. We will 
meet at 2 o'clock. The voting will be at around 6 o'clock. 

13.04 hr.. 

Ths Lok SsMa then sdjoumtld for Lunch hll FOUr/tHIn 
of the Clock. 

14.05 hr •• 

The Lok 8abha rt1IIssembltld aher Lunch at Five 
minutes past Fourteen of /he Clock. 

(Mr. Speaker in the Chai/j 

{Translation! 

THE MINISTER OF PARLIAMENTARY AFFAIRS 
AND MINISTER OF INFORMATION AND 
BROADCASTING (SHRI PRIYA RANJAN DASMUNSI): 
Mr. Speaker, Sir, today hon. Leader of the Opposition 
Shri l.K. Advani has brought in an adjoumment motion 
in the House and you allowed a debate on this. I had 
the opportunity to hear his statement in this regard. The 
discussion on adjournment motion begins with this 
statement-

{English! 

"The Central Government's failure to take proper 
action against the Indian entities and . individuals 
allegedly involved as non-contractual beneficiaries of 
the United Nations' Oil-for-Food Programme in Iraq, 
as reported in the Report of the United Nations' 
Independent Inquiry Committee (Volcker Committee) 
and its efforts to cover up these serious crimes.· 

{Tr,~nslalion! 

Advaniji emphasised on the point that the Govemment 
had enough time to take action since the day the report 

came. Advaniji has been the Deputy Prime Minister of 
this country and he has also wor1<ed as a Minister of 
Home Affairs. He knows that question of taking action 
arises only when the Government is in possession of 
certain papers or it is provided certain facts. I would like 
to clarify the stand of Government in this regard. The 
Committee constituted by the Security Council of UNO 
under the Chairmanship of Paul Volcker submitted ita 
fifth and final substantial report on the 27th. Though the 
World was getting its page by page report. The joumaliets 
and political leaders of world were getting information in 
this regard. The report was made public on the 28th and 
29th which comprised of two volumes. Show me a single 
instance in any of the volumes of the report where the 
name of any big business house or famous personality 
has been referred to. If at all some big names might 
have figured in the report it is unlikely that any notices 
were served on them or their replies incorporated therein. 

I have tried to go through each page of both the 
volumes of the report. I found that the countries and 
companies which had been referred to in the context of 
contractual agreement or non-contractual agreement were 
served notice and their replies were Included In this report. 
But it is regretable that they published a list on the basis 
of unverified documents, unverified transactions, it has 
been continuing for centuries. After the publication of this 
list, several magazines taking clue from 'Alamada' news 
magazine, mentioned the name of India at two placae. 
They do not contain the name of Indian National Congress 
or All India Congress, perhaps they might not have been 
knowing the name of our party, but contain the name of 
India Congress Party and mentioned the name of one 
person In the report regarding whom Poul Volcker himself 
termed as unverified .. Advaniji did the right thing, he has 
very skillfully and aptly moved this motion. He did not 
say that he had the proof but he only asked that an 
Inquiry should be conducted. 

{English! 

MR. SPEAKER: I have put that word. 

{Translation! 

SHRI PRIYA RANJAN DASMUNSI: Your view is 
good. 

MFI. SPEAKER: But it is done as per the convention. 

SHRI PRIYA RANJAN DASMUNSI: I would like to 
tell you about unverified clients, unverified Issue. Advanlji 
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himself is an example of being the victim of this in this 
House. There was a time when the magazines and the 
media of this countrY tried to bring into focus that such 
and such persons took money from Jain and their name 
figured in Jain Diary. 

SHRI HAAIN PATHAK (Ahmedabad): How he 
responded to it. 

MR. SPEAKER: Please do not interrupt. 

/lEnglishj 

SHAI HARIN PATHAK: He immediately resigned. 
... (Inmnup/ions) 

SHAI PRIVA AANJAN DASMUNSI: I am coming to 
that. Vou need not advise me. I know that. 
... (lnlBl7IJp/ions) I know it. First, I would request you to 
listen to me . ... (lnlBl7IJptions) Sir, if they interrupt me like 
this in the very beginning itself, I seek your protection. 

{TmnS/slionj 

MR. SPEAKER: Harinji, you know, he is not yielding. 

SHRI PRIVA RANJAN DASMUNSI: I would request 
him to listen to met. I told you about the people who 
became victims of unverified documents allover the world. 
Advaniji rightly said that the Court should inquire into It. 
Unless the enquiry is completed I shall not enter the 
House. I wes coming to this point. If anyone's name 
figures in the Jain Diary he is not proved guilty. But the 
court acquitted him. Now I am coming to the main issue. 

Today's discussion is confined to only about the 
Government view about the names associated with 
transactions figuring in the transaction list placed In the 
table I to V of Volcker Report. If at all there was any 
transaction the Govemment of India was not involved In 
that. When the detailed list of VoIcker Committee in table 
I to V has been public, and the half of that list has been 
rejected by the people, then what should the Govemment 
of a country do? The news regarding this remained in 
prominence in all the newspapers in the country on 29th 
and 30th. Within a week our Government appointed 
Hon'bla Deyalji on the 6th to collect all the facts himself 
in this regard. Our Govemment and Hon'ble P~ Minister 
aMounced within 24 hours to trace out the origin and 
the fact of the matter and said that he was setting up an 
enquiry authority under Hon'ble R.S. Pathak to see into 

in. Did the Government not take action ImmecIateIy? Along 
with this, the Minister of External Affairs has to talk to 
United Nations, to the foreign mln\etere and .Iao to 
observe protocol. Governments action, in stand, was 
executed within eight days. No country of the wortd has 
even done so. I would name no (."OUntry. I do not want 
that our relations with any country should get affected. 
Our Government not only set up an enquiry committee 
within such a short span of time in a sovereign and 
democratic country like ours but also sent a person to 
make available and collect relevant and primary 
documents to be provided to the committee and directed 
the Director of Enforcement to see whether, FEMA has 
been violated in the said transaction. Is It not an action? 
I will give you a comparative list later. When the matter 
came up for discussion under Rule 184 and adjournment 
motion, we could have opposed the discussion before it 
was held on the ground that It could not be di8cuaaed 
under Rule 184 and that why we should hold discussion 
on R.S. Dayal and so on. But, on the very first day we 
made It clear on behalf of the Government that we were 
ready to hold discussion under any rule which ever was 
applicable. We were ready to have discussion two clays 
before but NDA took two more days in celebrating Its 
victory. The stand of the Govemment was clear from the 
very first day. There are people who hold different vies 
about the war and the world. Even before Late Pandit 
Nehru became Prime Minister of India Congress Party 
had decided to extend Its support to all those countries 
of the world who were engaged in revolution to achieve 
the goal of freedom and strove to form their own 
Govemments in their respective countries, we supported 
them all whether it was Spanish civil war or the freedom 
struggle of African countries. The Government of India 
... (InlBrruplions) PIea8e do not prevent me from epeakIng, 
I am not uttering anything against you. 

[Englishj 

MR. SPEAKER: This Is not to be recorded. 

... (Inhlnuptions)' 

[Trsl18M/ionj 

SHRI PRIVA RANJAN DASMUNSI (Ralganj); After 
becoming the Prime Minister of the country not only the 
Congress party but also the Communist Movement of 
India, raised their voice unitedly both inside and outside 
the House against the devastation in various states and 

·Not recorded. 
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[Shri Priya Ranjan Daamunsi] 
the dictatorship in different countries of the wond. From 
Suez Canal crisis of Gamal Abdul Nassir to the release 
of Nelson Mandala, the Government of our country along 
with Congreas party and some other parties expressed 
their support and sympathy towards them in this House. 
I am proud that our party and some other parties raised 
their voices In the wond against sanctions imposed on 
Iraq. Two lakh children died in 1994. Not one or two but 
36 thousands people died for want of medicine in Basara 
in 1995. Where had they come from? They had came 
from Babylone; some of them fixed came from the banks 
of Eufudis. We as well as the countries of the wond 
raised voice in the United Nations. Mr. Speaker, Sir, you 
know that we were in opposition at that time. The day 
Iraq was attacked, we stood and requested that the House 
should condemn to prevent attack. I say it with all 
responsibility that the Government did not think it proper 
to say something itself at that time. A censure motion on 
the issue was passed by the Hon'ble Speaker under our 
pressure, which was in Hindi. Had it been in English, the 
occupation force would have known it immediately . 
... (Interruptions) It is in record . ... (Interruptions) 

[English} 

MR. SPEAKER: Hindi is our national language, most 
traasured language. Nobody can insult Hindi. 

... (Interruptions) 

MR. SPEAKER: He is saying that it took time for 
him to understand Hindi ... (lnlBrruptions) 

[Englishl 

MR. SPEAKER: He is speaking in Hindi. 

/TflInslation} 

SHRI PRIYA RANJAN DASMUNSI: Mr. Speaker, Sir, 
we shall reply the 45 questions at the time when the 
Government replies. . .. (InlBrruptions) 

PROF. RASA SINGH RAWAT (Ajmer): You about 
Hindi ... (Inlsm.JpHons) 

MR. SPEAKER: The statement given by him in Hindi 
was correct. 

SHRI PRIYA RANJAN DASMUNSI: I welcomed Mr. 
Speaker, Sir for giving statement In Hindi . ... (lnlBrruptlons) 

[English} 

'Strong condemnation' was translated into 'ghore 
nindll ... (InlBrruptions) 

MR. SPEAKER: I will see that. If anything is said 
against anybody, I will remove that. 

/Trans/ation} 

SHRI LAL MUNI CHOUBEY (Buxer): Rashtrabhasha 
is being insulted in the House . ... (lntBrruptions) 

MR. SPEAKER: Please carry on. 

... (Interruptions) 

SHRI LAL MUNI CHOUBEY: You are speaking in 
Hinoi, I am listening to you ... (Interruptions) 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

[English} 

MR. SPEAKER: You leave it to me. If there is any 
such allegation I will remove it. 

... (Interruptions) 

/Translationl 

MR. SPEAKER: Please sit down. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: The leader of 
opposition has the right to criticize the Government and 
if the Govemment commits some mistake he should bring 
it before the House. . .. (Interruptions) Advaniji fulfilled sueh 
responsibility on Voleker Report issue. I want to put 
forward two things before you. 

The first thing is that our party is being defamed. I 
congratulate Advanijl for his grief on i~volvement of the 
name of Congress in It. I congratulate you for you 
sympathy and grief. 
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But I want to say that the Congress Party is 
competent enough about Its own policy and common 
action. Our leader has made it clear on the very first day 
itseH that an inquiry will be conducted for bringing out 
truth and action will be taken against the person 
responsible if some truth will be revealed in the inquiry. 
... (InterruptIons) 

{English} 

MR. SPEAKER: Nothing else will be recorded. 

... (Inltlrruptions) " 

{TIBnslstion} 

SHRI PRIYA RANJAN DASMUNSI: You should 
compare. I do not want to make noise. One of the 
incidents related to the Volcker incident. In this regard 
the Indian Government has no responsibility. Volcker has 
held Iraq regime responsible. Neither Atal ji, nor Advani 
ji nor Manmohan Singh ji was responsible for it. What 
action did we take In one more incident for which the 
Indian Government itself was responsible and had direct 
involvement in that? Just compare both of them. It is 
Volcker's Inquiry Report which is Security Council's 
appointed Committee. We are discussing a report which 
has not been discussed by the Security Council and 
General Assembly till date which is a very good thing as 
it is the highest assembly of the country. No country in 
the world has discussed it but we have discussed it which 
is a very good thing. The Government's focus is not on 
Baghdad or New York currently. It happened in Delhi in 
front of my eyes at the stone's throw distance from the 
House and the South Block when the joumalists had 
brought into open; the Tehelka episode on 13th March to 
show their journalism skills. Members got tired of asking 
for debate on the people caught red-handed on the 
camera and many Members got cardiac problems shouting 
many a times but they did not agree to have debate on 
Adjournment Motion and even on discussion on under 
Rule 193 not to talk of discussion under Rule 184. There 
is a difference between the two. We have accepted 
Adjournment 'motlon and discussion under Rule 184 due 
to which you have risen up for debate. We constituted 
Inquiry Committee before reaching the House and allowed 
discussion thereon. You raided the houses of the 
journalists by taking action under the Tehelka and arrested 

"Not recorded. 

them and throw out the company which had sponsored 
It. There Is a difference between the two . ... (lnltlf1llJll/Dn6) 
you can say anything. When Is the caUle of action? 
Debate takes place when it is there. Cause of action 
happened the day Inquiry into Tehelka was ordered cause 
of action happened the day when a man in the Inform 
was sent for court of martial. But, today even an FIR 
has not been registered against man without uniform. 
Demand for debate on cause of action was made but 
you did now allow it. You leave all these things. You 
have not policy but our policy is clear. We want a frank 
debate and have come forward for it by accepting thle 
discussion. 

The whole world is aware of the sanctions In Iraq. 
The Volcker report also accepted it. I can read out the 
para. They had got the permission to sell the oil below 
the intemational prices through escrow account and the 
price of the oil under humanitarian groups was higher 
them the intemational prices. Iraq's decision should be 
made by Iraq. We were neither the advisor nor the finance 
minister of the Saddam Hussain. They decided it and 
supplied it. It has been said in the report that the funds 
are used for meeting the humanitarian needs. A little bit 
expenditure is also incurred on the committee whose work 
is to search the weapons of mass destruction. 

Thirdly. Advani ji. you were the Home Minister and 
Deputy Prime Minister of the country. You know everything 
about the country. You tell us that Saddam Hussain wu 
in power when weapons of Mass Destruction Committee 
was appointed and we used to maintain the relations. 
whether It is maintained by Atal ji or anyone else or 
Manmohan Singh jl. We used to maintain It. When was 
the inquiry constituted for Oil for Food Programme? It 
was constituted in April 2004 when the Saddam and his 
cabinet were under arrest. some minister had died. 
someone was under House arrest. trial of someone waa 
going on 

{English} 

weapons for mass destruction is earring 28 per cent of 
the money of the transactions of the escrow accounts. 

At that time, nobody raised an i88ue. which is right 
and which is wrong 

/TlJIfISIstion} 

when omiIed nations noted that member of United Natlon8 
is involved. 
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(Shri Priya Ranjan Dasmunsi] 

{English} 

We are proud of being a member of the United Nations. 
We do not like to question the authority of the United 
Nations. We respect the United Nations. 

The member of the Security Council of the United 
Nations thought about the Oil for Food Programme. A 
committee was formed in 2004 to see ~ether there was 
some scam in it or not, whether the office bearers of the 
United Nations made mistakes or not. With whom the 
Committee will talk now? Just imagine that there Is a 
complaint against me and then who will give statement 
from my side if my mother Is in jail, my father is also in 
jail or my brother has been killed? It will be given either 
by my neighbour or by the police. 

{English} 

The Government operated the whole programme. I 
am not going to comment whether it is right or wrong. It 
is up to the United Nations to comment. I will not make 
any comment whether they are right or wrong. 

{Translation} 

I am ready to say this and I am also ready for a political 
discussion. When the session started in April 2004, it 
was said that the records were burnt and no data were 
available In this regard. Some records were with the Oil 
Ministry and some records were with some other ministry 
and some records burnt out who were supplying records? 
Of course, ministers were supplying them and who the 
ministers were, I do not want to make any comment on 
that. I do not want to make any comment against the 
persons who were the ministers in 2004 or in 2003 during 
the Saddam's regime or about their logic. The remaining 
colleagues of mine would discuss on that. Thus, overall 
a substantial report is ready. 

[English} 

I just like to read one paragraph. Mr. Speaker, Sir, from 
Part I of the Report. 

{Tnmslation} 

The awakened politicians and parties mow about it. Now 
just see the beginning of the report. 

[English} 

Sir, J repeat that I am ~ going to question the 
Report, oppose the Report or criticize the Report. I am 

talking about the content, the language. I am quoting 
page 1623. It says: 

"The Report illustrates the manner In which Iraq 
manipulated the programme to dispense contracts on 
the basis of political preference and to derive illicit 
payments from companies that obtained oil on 
humanitarian grounds." 

Illicit payments have been defined In three parts. 
... (Interruptions) I am coming to that. ... (lnMfTlIph'ons) 

MR. SPEAKER: He is reading it. 

[English} 

SHRI PRIVA RANJAN DASMUNSI: Sir, Illicit 
payments have been defined in three parts, part I defined 
by Saddam regime. 

{Trans/ation} 

I was receiving the money. I levied the surcharge. The 
rates of surcharge were seven percent, ten percent or 
fifteen percent. They were in full control of the things. 
They did it as their will, whether that was right or wrong. 
That was the law of that country at that point of time. It 
is our in perpetration that the surcharge which has been 
paid is illicit payments. That means that there was no 
surcharge on the contact with the United Nations through 
the account. But the payment which was received or 
given against the surcharge was wrong. They would 
charge because every country has its own enforcement. 
The Volcker Committee was made some references in 
its investigation that it was wrong to receive payment. 
The countries which have figured in its references would 
give reply to them. The Govemment which is there in 
the country presently. . .. (Interruptions) 

{English} 

SHRI L.K. ADVANI: Mr. Speaker, Sir, I request him 
to yield for a minute . ... (lntIIrfZlpliOl1$) 

MR. SPEAKER: I have no objection if he yields. 

SHRI PRIVA RANJAN DASMUNSI: All right. 

SHRI L.K. ADVANI: Mr. Speaker,' Sir, he has made 
some of the observations about the Voicker Committee. 
I wish that every Minister at least must take note of the 
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fact that this Committee was appointed by the Secretary 
General but ratified by the United Nations General 
Assembly, of which we are also a member. So, this is 
our Committee in a way. He cannot cast any doubts. 
... (Inttlnuptions) 

MR. SPEAKER: He said that he is not casting any 
doubts. 

SHRI PRIVA RANJAN DASMUNSI: I said so. 
... (Inftlnupt/ons) 

SHRI L.K. ADVANI: After a1~ Saddam wu no longer 
there. It is true ... (Inftlnupllons) 

SHRI PRIVA RANJAN DASMUNSI: Sir, I am thankful 
to the hon. Leader of the Opposition. I did not criticize. 
I said that we respect the United Nations and we are a 
proud member and also about the Committee's outcome. 

I am coming to the main important point. 
... (Inmnuptions) 

{Tnmslalion} 

MR. SPEAKER: What are you doing. Is it right? 

[English} 

He has not yielded. It is not to be recorded. Nothing 
will go on record unless he yields. 

... (InltJnuptionS)' 

MR. SPEAKER: Vou see, your leader asked whether 
he yields or not, and then he spoke. 

{Translation} 

SHRI PRIVA RANJAN DASMUNSI: If any trader acts 
wrongly just to enter into any deal and acts against the 
United Nations laws, then it is the responsibility of the 
Government to take action against such trader. 

{English} 

I now take the liberty, Mr. Speaker, Sir, to read out a 
Press statement from ThtJ Hindu, dated 19.11 .2005. 

[Translation} 

Our former minister of Petroleum, Shri Ram Naik Ji said 
it very candidly, for which I want to congratulate him. 

-Not recorded. 

[English} 

The then Minister of the Government of India said, 
"I knew about oil surcharge in 2002." He said, "I knew.· 
It is fine that he knew. What did he do? I quote: "The 
former Petroleum Minister in the National Democratic 
Alliance Government Ram Naik said on Friday that he 
knew as early as July 2002. I remember July 2002 Is a 
very important period to me as per the Volcker Report. 
Why? It is because Volcker's findings say that autumn 
2002 was the peak period of the highest surcharge 
amount of transactions which have been done between 
the business groups of various countries. "In July, 2002, 
the then Iraqi President Sadam Hussain was asking for 
a surcharge on oil coupons under the Oil-for-Food 
Programme controlled by the United Nations.· 

Addressing the press, Ram Naik said, "Leading a 
large delegation of business men to Iraq, he gave a 
letter from the former Prime Minister, Mr. Atal Blhari 
Vajpayee to Mr. Saddam Hussein. He was offered 
coupons for Indian Oil by the Iraqi PreSident himself,· 
Mr. Nalk said very rightly, "But he refused the offer when 
he was told that a surcharge of one dollar per barrel 
would have to be paid above the United Nations' price.· 
Mr. Ram Naik did the right thing, But what is neXt? 

The next is very important. Here I come to the 
conclusion. "Mr. Naik, however, admitted that the 
businessmen who were part of the delegation would have 
done business with Iraq. When a Reporter said that deals 
worth more than a billion dollars were done, Mr. Naik did 
not deny or contradict the claim saying that he did not 
have figures. He was asked whether he had facilitated 
the deals for the Indian companies, Mr. Naik said, Mas a 
leader of the Indian delegation it was his business to do 
so.· Could not have some kickbacks come his way or 
that of other leaders in the NDA via the Indian 
companies? Mr. Naik said, "This is an allegation." 

Asked whether he wanted the Indian businessmen 
not to flout the UN laws, Mr, Nalk's answer was, "No·, 
He also replied in the negative to the question when 
asked whether he had warned the then Finance Ministry 
that these Indian firms could have violated foreign 
exchange regulations. Mr. Nalk could not explain why 
the NDA Government did not expect other Indian 
companies to follow what was considered a good ethical 
position for Indian Oil-that is refusal of the 011 coupons. 
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[Shri Priya Ranjan Dasmunsij 
I would like to say that for the Indian Oil, which is 

a public sector company, Mr. Naik did the right thing. He 
said, "No surcharge; go by the UN route." but he admitted 
he facilitated the business deals of the businessmen he 
took with him in the delegation. He is not very clear 
about them, and when the question was put, he said, it 
could be an allegation. I repeat, it is also an allegation 
which will be proved in the R.S. Pathak Commission. 

[Trans/ation] 

When Ram Naik Ji knew it that the Indian companies 
be it 'A' '8' 'C' or '0" or be it your brother or my uncle 
are doing this work through surcharge and Advani Ji 
who was the Dy. Prime Minister at that time the 
Government of India should have taken action so that 
his black spot is not inflicted on India's prestige. They 
should have taken steps in this regard. .,. (Interruptions) 
Today, it is not good to say this thing, we do not come 
here to sling mud on others. You started on a good note 
for which I want to congratulate you. If something fa 
happening against the prestige of India and the former 
Petroleum Minister knew it that this could happen, why 
did he not take steps? I would also say that 
... (Interruptions) You would say so about our party, we 
have already said that. ... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: You get 
conducted a judicial inquiry. Why are you running away 
from that? ... (Interruptions) 

MR. SPEAKER: Tripathi Ji, you will get an opportunity 
to speak. 

... (Interruptions) 

SHRI PRIYA RANJAN DASMUNSI: I am not going 
to comment on the UN Report. The Volcker Committee 
has given its report and that would be examined. So far 
as It is concerned with India's true transaction, we are 
committed for them and we would see to it as to what 
we can do. I want to say from the political angle that 
those who have supported Iraq, those who have extended 
political support for Iraq, whatever happened for them, 
that is in the book but at the same time Volcker has 
done a good job. I want to congratulate him for this. 
What he has mentioned in his report, I want to read out 
that for you. 

[English] 

In page 10, the Report says: 

"Iraq's policies did not prev~nt companies from 
dlsfavoured countries from obtaining Iraqi crude 011. 

A substantial volume of 011 under contract with 
RUssian companies was purchased and financed by 
companies based in the United States and elsewhere. 
Many of the letters of credit executed under the 
programme were financed by non-contracting 
companies. Table-IV provides a listing of the 
underlying financiers of 011 companies that the 
Committee was able to identify." 

In the very next page, It says: "The names of these 
companies typically do not appear on SOMO contracts 
or United Nations records." Therefore, would it be proper 
on the part of the House to decide and make a conclusive 
comment on the Report unless it is comprehensively 
discussed by the Security Council and adopted by the 
General Assembly, by Its findings; or, so far as India 
part is concerned, unless it is not scrutinised with 
authenticity on the unverified findings, by the Pathak 
Inquiry Authority? 

Advaniji, I humbly appeal to you, being the Leader 
of thee OpPOSition, would it be proper for anyone to 
score a point i&;ainst any individual just for a character 
assassination campaign as once somebody tried to do 
with you on the issue of 'Jain hawala diary case'? 

[Trans/ation] 

If somebody has written a diary, has it led to the doom's 
day? At that time. you had questioned Whether that was 
the right way and asked whether we were going to adopt 
that way for the country? ... (Interruptions) 

[Englis/7j 

The Government, through the Authority, shall find the 
truth; and whatever is the truth, the Government shall 
act upon. Please do not teach us lessons how the 
Congress Party should functioning or how the Congress 
Party should behave. 

The Congress Party knows how to pay the price to 
support the cause of the world when it comes between 
peace and war. The Congress Party knows how to pay 
the price when it comes between a colonial oppre88ion 
and liberation. The Congress Party knows how to pay 
the price when it takes a stand against the sanctions on 
South Africa to support the struggle against apartheid. 
The Congress Party knows how to pay. the price in 
respected quarters of the world when it supports the battle 
led by Ho Chi Minh in Vietnam. The Congress Party 



521 Motion for Adjoumm.nt AGRAHAYANA 7, 1927 (Sska) MofIon for Adjoummsnl 522 

knoWs how efforts were made to assassinate the character 
of Madam Indira Gandhi and later the wond admitted her 
as a great human leader. The Congress Party knows 
how YQu tried to humiliate and assassinate the character 
of Shri Rajiv Gandhi, which was ultimately upheld by the 
Delhi High Court. The Congress Party knows how much 
sacrifice he made for that. The Congress Party would 
continue to seek the outcome of the R.S. Pathak Inquiry 
Authority and stand before the people. We need not be 
taught and guided by the BJP. 

SHRI RUPCHAND PAL (Hooghly): Sir, when the Lolls 
PulllSh of the BJP rose to speak, we hoped that he has 
a lot of ammunition and he will justify why two precious 
days of the Winter Session have been wasted. But 
ultimately, the mountain produced-you understand what 
he produced. You have seen, you have heard. That Is It. 
He was said in the very beginning about the credibility, 
accuracy and how dependable the documents are of the 
Paul Volcker report. Meticulously the records were kept 
as reported by a very important functionary of the United 
Nations. 

If you prepare a list of the destruction In Iraq for the 
last 15 years before invasion, during the Sanctions period 
and which is continuing till today, more than 1.5 million 
people lost their lives who are all civilians and more than 
0.5 million children died. Who is the biggest beneficiary 
of all these 15 years of Sanctions-both pre-Sanctions 
and post-Sanctions? I have calculated it. Eighty per cent 
of the looted products had gone to benefit the American 
multinational 011 companies through smuggling, through 
under-pricing and through various methods. But not even 
a single American company has been named. No 
document could be found when the meticulously kept 
records of the SOMO were made available to Paul 
Volcker. 

I am not accusing anyone. But there are several 
instances within the Paul Volcker report and elsewhere 
also which indicates it. The museums were looted, 
precious valuables could be found in the auction houses 
of London. Those who loved these Important articles, 
valuable articles relating to Iraqi civilisation detected them. 
These people see that massive corruption was Involved 
in the Oil-for-Food programme. 

Unfortunately, I am very very shocked to know that 
the Lolls Purush of the BJP Party and the Leader of the 
Opposition in this House also says the same thing as 
what the American administration says. On these 

Sanctions, the whole world said, the public opinion 
compelled and that too it started as a Resolution in 1995 
which could be implemented at a later date only. But 
what had happened? Eighty three per cent of the living 
standards, availability of the calorific effect improved only 
after this Oil-for-Food programme was introduced. Who 
has admitted about child mortality rate? It is not only by 
the American Press but it is there throughout the world. 
I am not questioning whether it was adopted by the United 
Nations General Assembly about the antecedents of Paul 
Volcker and all these things. But even before the reports 
came, what is being circulated; what was said by 
important people about the credibility? A report came in 
the Wall Street Journal by a former Associate Editor of 
the Wall Street Journal. It said the Volcker report is just 
another trick. The CPI (M) is not saying that. The CPI(M) 
on the very first day demanded that let there be an 
enquiry and let it be incorporated of the misdeeds and 
all sorts of allegations that can be heard. It said: "The 
Volcker report is just another trick of the neo conservatives 
to blow away anyone who gets in the way of their plan 
of global empire." 

It is not the CPI(M) saying; It is not the Congreas 
Party saying; it is not Shri Priya Ranjan Dasmunshi 
saying. It is being said by many others. I can go on like 
anything. American companies were involved in the 
scandal mostly through 011 being smuggled. Who were 
the beneficiaries? Halliburton, one US company, Dick 
Cheney and others are named. What about the credibility? 
Paul Volcker Report did not care to look into all this. No 
document could be found in SOMO or elsewhere. 

MR. SPEAKER: The names should not be addressed. 

SHRI RUPCHAND PAL: Ves. What Is the credibility? 
The name of one Member of UK Parliament, George 
Galloway, who was a great supporter of the Iraqi cause, 
came just as Shri Natwar Singh's name came. He 
challenged. He appeared before the Senate. What 
happened ultimately? The Senators, who had been making 
the charges, flew away, vanished. 

The charges are not against the Congres6 Party. It 
is not called the Congress Party; it is called India 
Congress. They do not know the name of the party. 
They do not know whether Shri Natwar Singh is a Foreign 
Minister or not, but we shall have to believe it only 
because it came from Paul Volcker. Is he credible? Yes, 
of course. Which are the other names? Of course, there 
is the name of son of Mr. Kofi Annan . ... (lnltlmlpliDn6) 
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[Shri Rupchand Pal] 

There is the name of Megawati Sukarnoputri, the former 
President of Indonesia, the Russian Foreign Minister, 
important leaders of the African National Congress, even 
of those respected priests and clerics who stood in 
support of the Iraqi cause. The name of a catholic priest 
who had never seen a barrel of oil came, but still we 
have to believe because . ... (lnt8mJptions) Signatures were 
forged of the Russian Foreign Minister. It has been 
admitted. . .. (Interroptions) 

SHRI HARIN PATHAK: You tell the Govemment to 
withdraw the Commission, if you are sure that the Report 
was forged . ... (lnt8rroptions) 

MR. SPEAKER: Shri Harin Pathak, your name is . 
there in the list. 

... (Interruptions) 

MR. SPEAKER: Nothing is to be recorded . 

... (IntemJptions)' 

MR. SPEAKER: Your name is in the list. You would 
be making contribution. You note the points. 

... (Interroptions) 

MR. SPEAKER: Those who will interrupt will not be 
called. If you interrupt, your name will not be called. 

SHRI RUPCHAND PAL: This reference to forgeries 
came when the forgeries were taking place. It is not that 
CPI(M) published in its journal that forgeries had taken 
place long back, only after everything has come to this 
Parliament. No. It came out in Hazim AI Amin's AI Hsyst 
in November 2003 that forgeries were taking pla~e. Zerox 
copies of everything and Minister's letterheads have been 
collected. It came out in Sajad Ahmed Ali's Ouniys a/ 
Ws/sn, a Palestinian journal. It is not that it is published 
today after the name of Natwar Singh has come, after 
the name of the Congress Party has come. The Report 
is being taken with sheer neglect and indifference the 
world ')ver. 

Unfortunately, I am not a great supporter of everything 
the Congress is doing. The only person Shri Natwar Singh 
had to leave. He was the Foreign Minister. The 
Government has taken its own decision. Nowhere a single 
person has been affected. Big names have come, but 
more big names have not come. Paul Vblcker has not 

·Not recorded. 

incorporated the names of 80 per cent of the 011 
companies who benefited . ... (Infsmlplions) These names 
have come. Paul Volcker has himself admitted. Shri Priya 
Ranjan Dasmunshi was reporting about It, the George 
Galloway story. He saw the story. George Galloway has 
been supporting their cause. What is the pattern in 
accusations? 

What is the pattern in the accusation? Is this yellow 
man, that white man and that black man chosen according 
to this colour? No. There is a pattern in the accusation. 
It is those who opposed the sanctions, those who opposed 
the invasion that are accused. India has a tradition of 
non-alignment and standing by the sovereignty of the 
free nations of the wortd. That is our legacy. On the 
basis of that legacy our foreign policy is framed. Who 
are the parties that are accused? The Russian Foreign 
Minister, the administrative officers who have been working 
in the office of the Russian President, Indonesian leaders, 
African leaders, France-is not there a pattern? 

I 'nfortunately, there is a pattern in the support of the 
BJP and the way they are extending to it. There is a 
pattern in it. We in this House wanted to condemn the 
sending in of troops. What happened then? Some people 
talked about Hindi and Angmzi, AnglfJZi and Hindi. The 
whole world knows this. When there was a Resolution it 
was said, 'No, no, condemnation Is a word you cannot 
use on the floor'. But io Hindi it can be Nind81 

What were we doing during the period of sanctions? 
Was RSS collecting money for the benefit of sanctions-
hit children of Iraq? No. Who did it? The Indian youth 
did it. The responsible political parties did it. We had 
sent medicines. We know what sanctions mean. The 
Cuban people know what sanctions mean. Is it they who 
decided what the price of oil will be? 

The leader of the Opposition wu talking about 
sovereignty and compromising the decision-making 
process. This Government, this Congress, this Natwar 
Singh is not sovereignty. What is sovereignty? A 
Government elected by its own people cannot decide 
what the price of its oil will bel What ",UI happen to the 
BJP if the price of Himachal apple is determined by the 
American Administration, by the WTO at Geneva? What 
will they do? 

I take pride in saying that I wi" work in the interest 
of the Buffering people. It does not matter to me if you 
call the measure Illicit or call it not illicit, I am a patriot. 
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The people of Iraq will vouch for it. Going by the little 
amount of money paid as surcharge, you may' call it 
Illicit. How much is that money? How much will the total 
money paid as surcharge, what is being described as 
kickbacks, comes to? It is less than two per cent. It is 
100 billion dollars. Eighty per cent benefit goes to the 
American companies. Still they are not satisfied and 
invasion takes place. The Leader of the Opposition speaks 
of sovereignty. But he has "forgotten about the sovereignty 
of iraqi Govemment. There lies a pattem. There Is a 
pattem in the BJP's stand. 

Yes, Paul Volcker cannot have any motive behind 
his report. Why should he have a motive? He does not 
know the name of the Congress Party. He calls it India 
Congress. He does not know that it is Indian National 
Congress. He did not know that Natwar Singh was a 
Minister. The name does not matter. The role smells as 
sweet with any other name. When you !alk of the 
credibility of the report, the whole world has treated it 
with indifference. But the BJP Is taking it up as the most 
urgent issue. When the Winter Session started, people 
have started lOOking towards us with expectations. There 
have been earthquakes. There have been floods. There 
are issues of workers which are required to be highlighted. 
We have been thinking of demanding to know what the 
Government has done to fulfil the commitments made In 
the National Common Minimum Programme. 

The farmers are dying. But we are not getting the 
opportunity to discuss those buming issues in the House. 
The whole House is being held to ransom. Two precious 
days have been wasted in a small period. When the Loh 
PUfUSh stood up, we thought that there would be very 
big justification for wasting two precious days. But what 
the mountain produced, we know. 

Now, after the credibility, let me come to the next 
point. 

MR. SPEAKER: Are you the on/y speaker from your 
party? 

SHRI RUPCHAND PAL: Another speaker Is also 
there. 

MR. SPEAKER: Then you have to share the time. 

SHRI RUPCHAND PAL: Sir, I am sorry. I shall 
conclude soon. 

The big wrongs committed by the Bush 
Administration, by the US Imperialism have been Ignored 
by them. Is it not a big wrong to fix the price of 011 of 
another sovereign country? It was being decided at 
Manhattan although there was a Committee, the Security 
Council 661. But the real priCing was being done at 
Manhattan. Is it not a fact that the sovereign rights of a 
sovereign nation were being taken away? Who fixed the 
prices? Why was It so? Paul Voleker did not inquire into 
it. Why? It is a big question. I would, only on the floor 
of this House, ask and let the nation know. The whole 
world is asking this question. 

Will the prices of apples of Himachal Pradesh be 
determined by some other people from outside? Shall 
we accept it? If we do not accept it In the case of fixing 
of prices of apples of Himachal Pradesh by someone 
from outside, why should the Iraqi people accept the 
fixing of prices of their 011 by ~omeone from outside? 

Now, in whose interests is the surcharge? It is a 
massive corruption. The BJP has suddenly discovered 
what corruption means. We know their track record. We 
know, what happened in Tehelks. He had been speaking 
and he demanded that there should be an expert 
committee to look into the foreign funding. Was he 
sleeping when It produced a list of the RSS-led NGOs? 

SHRI HANNAN MOLLAH (Uluberia): It wu more than 
Rs. 1,0000 crore. 

SHRI RUPCHAND PAL: He was sleeping as a Home 
Mlnlater. I am not casting any aspersion on the efficiency 
and the competency of anyone. But he did not care to 
look Into that. And now, he Is demanding that there ahould 
be an expert committee' Yel, let that be done. We shan 
produce certain things aa to how the RSS had been 
taking money, how the NRls had been giving money. 

Sir, since you have rung the bell, I would try to just 
conclude as early as posaible. I told you that there is a 
pattem. , am coming to the Ram Naik part, as tow hat 
Mr. Ram Naik had stated. 

MR. SPEAKER: When he was a Minister. 

SHRI RUPCHAND PAL: Yes, Sir, when he was a 
Minister. In July, he said that the 'IOC was told to pay 
the surcharge but I am such a man, how could I anow 
my public sector to pay the aurcharge? So, I stopped it.' 
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[Shri Rupchand Pal] 
But what about the industrialists who had been 

travelling with him? What personal benefit was accrued 
to them? Do you know, Mr. Pathak how much was it? I 
have calculated it. 

SHRI HARIN PATHAK: What do you want from me? 

SHRI RUPCHAND PAL.; How much he benefited to 
that industrialist? It was Rs. 1400 crore . ... (Interruptions) 
It was Rs. 1400 crore . ... (lnterlUplions) 

SHRI HARIN PATHAK: To whom? 

SHRI RUPCHAND PAL: It was Rs. 69 million dollar . 
... (Interruptions) 

SHRI HARIN PATHAK: The name of the beneficiary 
is not Ram Naik. The name of the beneficiary is Natwar 
Singh and the Congress Party . ... (lnterrupHons) 

MR. SPEAKER: Mr. Pal, please address the Chair. 

SHRI RUPCHAND PAL: I am addressing the Chair. 

15.00 hr •. 

SHRI HARIN PATHAK: Volcker Report says that the 
money went to the Congress Party and Shri Natwar Singh. 
... (Interruptions) 

MR. SPEAKER: He will tell us. Please conclude. 

SHRI RUPCHAND PAL: There was 69 m~lion barrels 
of oil and a large part of it was allowed to be lifted by 
an American company. If you calculate the total benefit· 
four dollars margin--huge amount of money was shared 
by that company . ... (Interruptions) When next BJP speaker 
speaks, he may say why is it so. I do not hold any brief 
for the Congress. Let there be an inquiry. All these issues 
like the companies benefited the most. . .. (lnltlnuptions) 

SHRI HARIN PATHAK: We also demand an inquiry. 

SHRI RUPCHAND PAL: There may have been some 
companies who supplied the humanitarian goods. That is 
their right. Why should they get involved? I do not any 
brief for anyone. Let there be a through, fruitful and 
purposeful inquiry. If the BJP has any meticulously 
collected record, they can supply but what has happened 
in Iraq is known to the rest of the world. The destroyed 
everything. The documents supplied by SOMO are not 

sacred documents on the basis of which credibility should 
not and cannot be questioned. With these words I oppose 
the Motion. 

SHRI HARIN PATHAK: You should sit there and 
speak on behalf of the Congress. You are sitting on the 
wrong bench. . .. (Interruptions) 

MR. SPEAKER: Nothing, except Shri George 
Femandes, will go on record. 

... (Interruptions)' 

/TranslaHon] 

MR. SPEAKER: It does not matter, you leave it. 

· .. (Interruptions) 

AN HON. MEMBER: Why are you sitting on this 
seat, go and sit in the American Senate . ... (Interruptions) 

MR. SPEAKER: To whom you are saying so? Are 
you saying this to me? 

· .. (Interruptions) 

[English] 

SHRI HARIN PATHAK: Sir, he is sending me to the 
American Senate. I am proud to be a Member of this 
House. I do not want to go there. 

MR. SPEAKER: You do not respond to everything. 
That should be taken as humour! 

SHRI HARIN PATHAK: People of my city feel proud 
to send me here sixth time . ... (Intsrruptions) 

/Translation} 

MR. SPEAKER: Some humour is also good. 

· .. (Interruptions) 

SHRI GEORGE FERNANDES (MuzaHarpur): Sir, 
whatever debate on this topic has taken place so far. 
... (Interruptions) 

KUNWAR MANVENDRA SINGH (Mathura): I want to 
give an information before listening to him. 

· .. (Inltlrruptions) 

·Not recorded. 
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(English} 

MA. SPEAKER: This is not right. He is an hon. 
Member. 

... (In/8nuplions) 

MA. SPEAKER: He is a senior Member of the house 
and it Is enough for me. 

... (Interruptions) 

MA. SPEAKER: Unless the hon. Member yields, 
nothing else is recorded without my permiaaion. 

... (Interruptions) • 

MA. SPEAKER: Shri Manvendra Singh, you have to 
get rid of your bad habits. 

(Translation} 

SHRI GEORGE FERNANDES: Sir, the debate on 
this issue has brought many things to the fore. 
... (Interruptions) 

[English} 

MA. SPEAKER: Who is it? Please stand up. As soon 
as you will stand up, your name will be recorded and 
you will get the order. 

/Translation} 

SHRI GEORGE FERNANDES: I would not like to 
dwell upon those points! 

(English} 

MA. SPEAKER: It is not relevant. 

... (InMmJpIIons) 

[Translation} 

SHRI GEORGE FERNANDES: I have not pointed 
out anybody's name here. . .. (Interruptions) 

[English} 

MA. SPEAKER: Give It to me, I shall strike it off. 

.. . (InfIInup!ionS) 

"Not recorded. 

MR. SPEAKER: I have deleted it. 

[Tf'IIns/ation} 

SHRI GEORGE FERNANDES: I am not going out of 
the subject of the ongoing debate . ... (Interruptions) 

[English} 

MA. SPEAKER: Please refer to Volcker Committee 
Report. 

... (Interruptions) 

MR. SPEAKER: Please sit down. If there Is anything 
unparliamentary or improper, I shall look Into It. But there 
is a method of raising it. You can ask for a Point of 
Order or you can ask him to yield. You cannot just stand 
up and start shouting. 

· .. (Interruptions) 

MR. SPEAKER: Shrl Goyal, please sit down . 

· .. (Interruptions) 

MR. SPEAKER: Please do not go beyond this 
subject. 

· .. (Intenuplions) 

/Tf'IInslalion} 

MR. SPEAKER: This is a specific subject. 

SHRI GEORGE FERNANDES: I am referring to a 
specific matter and we want to know as to what 
relationship is there between the Congress Party and 
Mr. Farmi Gonni, Governor of Lambarcli, Northern Italy 
as this has bearing on this discusaion . ... (In/srruplions) 

MR. SPEAKER: This is not fair. 

· .. (Interruptions) 

[English} 

MR. SPEAKER: I do not think that the Congress 
President cannot look after herseH . 

... (Interruptions) 
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SHRI PAWAN KUMAR BANSAL (Chandigarh): Sir, I 
am on a point of order. 

MR. SPEAKER: What is your point of order and 
under which rule? 

SHRI PAWAN KUMAR BANSAL: Sir, I wish to refer 
to Rule 58 of the Rules of Procedure. 

We are on a motion-as you read it-relating to the 
Volcker Committee Report. Rule 48(111) says: 

"the motion shall be restricted to a specinc matter of 
recent occurrence involving responsibility of the 
Government of India.· 

.Here Mr. George Fernandes is referring to the Italy's 
connection with the Congress Party. This is what the 
point of order is. 

MR. SPEAKER: I uphold your point of order. 

Mr. Fernandes, please do not go Into this unless 
you establish its connection with the Volcker Committee 
Report. Therefore, first you make a foundation of it. 

... (Inlsrruplions) 

MR. SPEAKER: You lay the foundation of the 
connection with the Volcker Committee Report. 

... (Inlsrruplions) 

MR. SPEAKER: First you make a connection with 
the Volcker Committee Report. 

... (Inlsrruptions) 

MR. SPEAKER: What is the relation with Volcker 
Committee Report. If It is connected with the Volcker 
Committee Report, you lay the foundation. You are putting 
a question without laying the foundation of how Italy 
concern is relevant so far as Volcker Report is concemed. 
You have to establish that first. You do that, then I will 
allow it. Show from the report how this Italian concem 
comes in. I am not stopping it provided it reiates to 
Volcker Report. I am only saying that. 

SHRI GEORGE FERNANDE&: Sir, it entirely relates 
to this debate here. 

/Translation} 

Shri Farmi Goni has got the lion's share in the said 
oil coupons. . .. (Inlsrruptions) 

MR. SPEAKER: Is It there In It? 

... (Intsrruptions) 

SHRI GEORGE FERNANDES: Yes, Sir. 
... (Inlsrruptions) 

SHRI HARIN PATHAK: On which page did RSS 
figure? ... (Inlrlrruptions) 

(English} 

MR. SPEAKER: It is not right. You should not 
interrupt like this. You cannot put a snide question like 
that Mr. Pathak. You are a senior Member. You have 
yourself said that you are here for six times. Do not 
make such snide references. 

. .. (Intsrruplions) 

/Translation} 

SHRI GEORGE FERNANDES: This man was given 
coupons for 2 crore 47 lakh barrel oil, out of which 
... (lnltJrrupllons) You people should be ready to hear. 
... (Intsrruptions) 

(English} 

MR. SPEAKER: Hon. Members, why are you 
disturbing? This is really unfair. I have already said that 
if it is connected to the Volcker Committee Report, then 
he can refer to it. He is trying to make out a case for 
that. He Is trying to reJate it. 

... (Intrmuplions) 

/Translstion} 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, for 
that 9 lakh 45 thousand dollars were given .. : 

(English} 

MR. SPEAKER: This wltl not go on record. 

... (In/snupl/ons)· 

"Not recorded. 
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MR. SPEAKER: You are making an allegation against 
a Party. 

· .. (InMnvplions) 

MR. SPEAKER: I have already deleted it. 

Shri Femandes, you are a very senior Member. You 
cannot make such aHegatlons without any notice to me. 

· .. (Interruptions) 

MR. SPEAKER: Shri Manllbendra. Singh, you are 
creating difficulty. 

Shri Femandes, please walt for a minute. 

The motion under discussion is about the action 
against Indian entitles and individuals. This House Is not 
concemed with whether any Italian concern has made 
money or not. Therefore, if the names of any Indian 
entities or individuals have been mentioned in the Report, 
then you can refer to them. How can this Government 
answer for an Italian concern? 

... (InMrrupHonS) 

MR. SPEAKER: I have already deleted that remark. 
That allegation cannot go without any notice and without 
any proper procedure. 

.. . (Interruptions) 

(Translation} 

MR. SPEAKER: You please sit down. 

... (Interruptions) 

SHRI GEORGE FERNANDES: On 5th May this year. 
... (1nI6rrup/iw1s) 

MR. SPEAKER: What is this? You address the chair 
as 'manyavar' but do not listen to it. 

· .. (Inftlnuptions) 

[English} 

MR. SPEAKER: There are many hen. Members who 
will be participating In this debate. Names of the Members 
are here. I will call them. Therefore, please allow the 

debate on thie important iaaue to be conctuoted properly. 
I am requesting Shri George Fernandes that he 1& a very 
senior and experienced Member and he should not refer 
to something beyond the scope of the Resolution . 

.. . (Interruptions) 

(Trana/Mion} 

SHRI GEORGE FERNANDES: Shri Natwar Singh as 
wen as the Congress President, both had sent messages 
to this person when investigation started. '" (Inftlnuptions) 

[English} 

SHRI PRIYA RANJAN DASMUNSI: Sir, let him quote 
the page number and which part of the report he is 
referring to. Which page 0' the annexure is he referring 
to? ... (Interruptions) 

MR. SPEAKER: You show it. Otherwise, it has no 
relevance to the Volcker Report. Do not take it. 

... (Intsnuplionsr 

MR. SPEAKER: I have deleted it. I have already 
expunged it . 

· .. (InttJrruptions) 

MR. SPEAKER: Mr. Bansal, I have expunged it. Shri 
Femandes, please confine you .... " to the Volcker Report 
relating to Indian entities and individuals . 

· .. (Inttlrruptions) 

MR. SPEAKER: I am again reminding the hon. 
Members. This is the Motion given by the Leader of 
Oppoaltion himself. I have only added the word 'allegedly' 
because that is the fonn. I am sure Shri Advani will 
agree with me. It saye: MCentrai Govemment', failure to 
take proper action against Indian entities and Indlviduala 
allegedly involved in non-contractual beneflciariee, etc. 81 

reported In the Report of the UN." Therefore, that Report 
must mention the names of individuals or entities. And 
on that basis, you can make reference. 

· .. (Interruptions) 

MR. SPEAKER: I have said that. Therefore, Shrl 
Fernandes, please restrict to the fonn of the Motion ItMIf. 
That is the ambit of the discussion. I am requesting you. 

· .. (InI6rrupflon6) 

·Not recorded. 
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MR. SPEAKER: I have already given my ruling. Why 
are you standing up? Therefore, please restrict youl1leH 
to the ambit of discussion. 

... (Interruptions) 

MR. SPEAKER: Nothing else will be recorded except 
what Shri George Fernandes says. The leader of 
Opposition spoke within that ambit. He did not refer to 
anything which is objectionable. 

..• (InfBrrup/ions)' 

MR. SPEAKER: Valuable time of the House is going 
on. I have given my ruling. If I need anybody's help, I 
will ask for it. Kunwar Manvendra Singh, you will be in 
trouble one day. 

... (Interruphons) 

[Tl7lnsletion} 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, if 
you are saying that this is a restricted discussion. 
... (Interruptions) 

MR. SPEAKER: The same thing is there in the 
Motion. 

SHRI GEORGE FERNANDES: We assume that both 
... "... and Natwarsighjl's name have come to light in this . 
.. . (InfBrrupNons) 

MR. SPEAKER: No. 

'" (Interruptions) 

[English} 

MR. SPEAKER: I do not know what is happening 
here. let him yield first. I can only allow you if he yields. 

... (InfBrruptions) 

[T1'IJns/sfion} 

SHRI ASHOK PRAOHAN (Khurja): All the Ruling are 
for us. Is there no Ruling for them? ... (Interruptions) 

MR. SPEAKER: What is this going on? 

[English} 

Please sit down. I would appeal to all the hon. 
Members. This is the House of ~ People of India. There 

"Not recorded. 

are some rules, regulations and procedures to be followed. 
Now, he has yielded. Shrl Advani wants to say something. 

SHRI l.K. ADVANI: Sir, the disturbance now has 
been only because Shri George Femandes took the name 
of Shrimati Sonia Gandhi. 

MR. SPEAKER: It is not now. He has been referring 
to names which are not permlselbla. 

. .. (Intsrrupfions) 

SHRI l.K. ADVANI: I did not say that when he 
mentioned the names earlier. 

He rightly said that he has to lay the foundation 
before he refers to any other name. It has to be Indian 
entities. . .. (Interruptions) 

MR. SPEAKER: He need not refer to her name. Her 
name Is not mentioned here. 

SHRI l.K. ADVANI: Her name is not mentioned here. 
But she is the President of the Congress Party. 
· .. (Interruptions) 

MR. SPEAKER: Shri George Femandes, you can 
refer to the Congress. I do not mind that. You can refer 
to the Party. 

... (Interruptions) 

MR. SPEAKER: Nothing will go on record. You know 
that. I have said that no individual's name can be taken. 

. .. (InfBrruptions)' 

[Translstion} 

SHRI GEORGE FERNANDES: Sir, I was not aware 
that she has resigned from the Congress Party. 
· .. (InfBrruptions) 

MR. SPEAKER: O.K. You need not Rtfer to anybody's 
name. You make your submission referring to the Party. 

SHRI GEORGE FERNANDES: Sir, parties have no 
sign boards. Parties have Members and Presidents. 
· .. (Interruptions) 

[English} 

MR. SPEAKER: You can refer to the Party. 

.. . (IntemJptions) , 

°Not recorded. 
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MR. SPEAKER: Hon. Members, please take your 
seats. I will not allow It. Nothing will go on record. 

... (Inf6nupflons)' 

MR. SPEAKER: Hon. Members, please take your 
seats. 

· .. (Intsnuptions) 

MR. SPEAKER: Shri George Femandes, you are a 
very senior Member. 

· .. (Inf6lT'11pt/ons) 

MR. SPEAKER: Will you please keep quiet? 

· .. (Inlsnvpflons) 

MR. SPEAKER: I have aHowed this debate in spite 
of the tact that there is an Inquiry going on because of 
its importance. I have told you that. Shri George 
Fernandes, since you started speaking, you are only 
mentioning names which are not relevant here. You are 
naming some hon. Members of the House. Her name Is 
not mentioned In that Report. Why do you not mention 
the name of the Party? Restrict yourself to that. 

... (Inf6m.JPf1ons) 

MR. SPEAKER: Hon. Members, you please sit down. 

... (Intsnvplions) 

MR. SPEAKER: I have not asked your support. 

· .. (Inf6lT'11ptions) 

MR. SPEAKER: Shri V.K. Thummar, please go to 
your seat. Unless I permit you, do not open your mouth. 

· .. (Inf6rrup1ions) 

MR. SPEAKER: This will not go on record, Sorry. It 
seems that you are not going to speak. Already he has 
mentioned the names. What are you talking? I won't allow 
this. 

... (In/llffUPlionSr 

MR. SPEAKER: I have said that I have not anowed 
it. 

· .. (Inf6lT'11pf1ons)' 

"Not recorded. 

MR. SPEAKER: Hon. Members, please take your 
seats. Shrl George Fernandes, I appeal to you to restrict 
youree". This is not felr . 

{Tmnslillion] 

SHRI PRIYA RANJAN DASMUNSHI: Sir, anybody 
having personal political malice to anybody else should 
not use the House to express his agony until and unless 
the same is an issue of debate. The debate should not 
be spoiled in this manner and privileges should not be 
misused. 

{English] 

THE MINISTER OF STATE OF THE MINISTRY OF 
TOURISM (SHRIMATI RENUKA CHOWDHURY): I want 
to appeal that we cannot let partlamentary norms t6 be 
denigrated to this level. ... (Inltlnvph'ons) 

{TranslBtion] 

MR. SPEAKER: You please sit down. 

... (1nf6lT'11pHons) 

{Engli6h] 

MR. SPEAKER: Nothing will be recorded. 

. .. (Inltlnuplions)· 

MR. SPEAKER: I am appealing to you to come to 
the substance of this debate. 

... (lntsmJplions) 

{Tmasliltion] 

MR. SPEAKER: What 18 this going on. You pleaae 
continue. 

... (Inlsnuplions) 

{English] 

MR. SPEAKER: These are running commentarl ... 

[Transl8tionj 

SHRI GEORGE FERNANDES: Mr. Speaker, Sir, W8 

are diKusaing the loot of 011 which h .. taken place, we 
dl8CU88ing that. ... (InfWnlplion8) 

"Not recorded. 
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{Eng/Ish} 

MR. SPEAKER: We are discussing the action to be 
taken against Indian entities and individuals as reported 
in the Report of the Volcker Committee. 

(Translllh'on} 

You talk about that. 

SHRI GEORGE FERNANDES: Whatever we want to 
speak on Volcker Report, we had asked for the papers 
which have come from there, these should be made 
available to us to . ... (Interruptions) 

{English} 

MR. SPEAKER: That chapter is closed. You know 
everybody knows it. That is over long time back in the 
morning. 

... (Interruptions) 

(Tf8nSllltion} 

SHRI GEORGE FERNANDES: What discussion can 
take place without those papers? Whatever proof or 
evidence has come from there, they are sitting on them. 
In that case, when we are asked to speak on the subject, 
what can we speak. 

... (Interruptions) 

{English} 

MR. SPEAKER: Do not record anything. Why are 
you shouting? Nothing is being recorded. 

. . . (Interruptions) • 

MR. SPEAKER: You are in a sense questioning the 
Speaker's ruling which you cannot do. Please carry on. 

. . . (Interruptions) 

MR. SPEAKER: Can we not discuss a serious and 
important matter? 

... (Interruph'ons) 

MR. SPEAKER: You are a Minister. Sit down. 

... (Intsrruptj0n6) 

·Not recorded. 

(Tl7ln8l6tion} 

MR. SPEAKER: You all please sit down. 

· .. (Interruptions) 

{English} 

MR. SPEAKER: I think, aJI of us, the disturbance 
has shown, are not serious to discuss this issue. There 
is a Chair, person In the Chair, whose duty is to see 
whether you are entitled to raise a Point of Order in a 
manner which is consistent with the procedure. 

· .. (Interruptions) 

(Tmnsllltion} 

MR. SPEAKER: Who is this speaking? 

{English} 

I would like to know. Have the courage to stand up. 
This is not the way. You are ridiculing the Chair. This is 
the House. Are you proud to be a Member of this House? 
Take a Point of Order. If it is admissible, I shall certainly 
deal with It. When I found which Is not to be recorded, 
I have myself already directed 'not to be recorded'. They 
are already expunged. Even then, everybody is passing 
comments and trying to dictate to the Chair. I am 
requesting Mr. Fernandes, again and again, to please 
restrict himself to the subject-matter of this Adjournment 
Motion which deals with it H he has to say anything. 
Otherwise, these types of scenes will be there. 

· .. (Interruptions) 

MR. SPEAKER: I want a good and structured debat~ • 
must compliment the hon. Leader of Opposition for 

raising it at a proper level. Therefore, I want that this 
level should be maintained. That level was maintained 
by him. We should all learn how to . 

· .. (InttH7Uptions) 

SHRI L.K. ADVANI: Sir, I am grateful to you for this 
comment. But I am not able to understand why a 
reference to Shrimati Sonia Gandhi's name should create 
this kind of disturbance. 

MR. SPEAKER: I would tell you why I have not 
allowed it. 

. .. (Interruptions) 
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MR. SPEAKER: Whatever I am saying is falling on 
deaf ears. This is very unfortunate. Why I did not &How 
it is because her name is not mentioned In the Report. 

· .. (InlelTtlplions) 

SHRI L.K. ADVANI: The Congress Party's name has 
been mentioned. . .. (InlslTtlplions) 

MR. SPEAKER: 'hat fact is unnecessary for him to 
mention because he has twice mentioned It. He knows 
it. Now, he says that one name can be mentioned and 
the other name cannot be mentioned. What is the 
imputation? 

· .. (InlelT'Uplions) 

SHRI L.K. ADVANI: The name of the Congress Party 
should be there. 

MR. SPEAKER: Yes, the Congress Party's name 
should be there. You mention the name of Congress. I 
have no objection to it. Please leave It to me. 

· .. (InlslTtlplions) 

MR. SPEAKER: Please have some respect for the 
Chair to regulate it. Certainly, I shall see this debate. If 
anything objectionable is there, you are entitled to take 
recourse to parliamentary procedure in raising a point of 
order. But shouting all together is not mentioned anywhere 
in the rules. it applies to both sides. 

... (InlelTtlplions) 

MR. SPEAKER: It applies to all sides. 

· .. (Inlf/fTUptions) 

MR. SPEAKER: Leader of the House, please control 
your Members. 

· .. (Inlsrruplions) 

MR. SPEAKER: Hon. Members, you are in the ruling 
party. It does not behove of you to do It. 

{Tf'IInsl8lion] 

SHRi GEORGE FERNANDES: Sir, I was saying that 
on two persons . ... (Intsrruptions) i will not at all get an 
opportunity to speak. . .. (IntslTllplions) 

{english} 

MR. SPEAKER: I do not think this House wants a 
debate. I am very sorry to say this. You are only creating 
problems. Do you not feel disturbed? You raised a point 
01 order. I have allowed it. Your name is not there. It 
has already been deleted. I am requesting you again to 
keep quiet. " he does It again, I am there to look after 
It. To my understanding and knowledge of parliamentary 
procedure, as I know in my humble capacity for all these 
years, I am repeating that in spite of the Inquiry, I have 
allowed this debate because It Is an important Issue. If 
anything 18 to be said or done, naturally the Government 
can also consider it. Without Inftuencing the Report, this 
debate may give some good inputs. But what is being 
done here? Shri Fernandes, you are traveIHng much 
beyond the Report unnees88r11y and making personal 
referenes which could be avoided. I am requesttng you 
to avoid It and come to the subject matter . 

. . . (Interruptions) 

THE MINISTER OF' DEFENCE (SHRI PRANAB 
MUKHERJEE): Sir, I would just like to make one small 
submission for the consideration of the Leader of 
Opposition and also Shri George Fernandes. 

We are considering the Volcker Committee Report 
about the indian entities. Here, two entities are concerned. 
One is Shrl Natwar Singh whose name has been 
mentioned. Another entity is the Congress Party. 
Repeatedly, Shri George Fernandes Is going on saying 
about two persons. Who are theIe two persons? The 
Congress Party consists of 80 many persons . 

SHRI GEORGE FERNANDES: There are two entities. 

SHRI PRANAB MUKHERJEE: Therefore, it is totally 
unfair on his part to say about two persons. As I said 
earlier, one entity is the Congress Party. Another entity 
is Shri Natwar Singh. I would not have any objection if 
he says about the Congress Party, If he says about Shri 
Natwar Singh. But if he just picks up one person of the 
Congress Party, it is most unfair. it speaks of his own 
personal vendetta against an individual. ... (Intsrruplions) 

MR. SPEAKER: I have already deleted it. 

SHRI PRANAB MUKHERJEE: The Parliamentary 
forum cannot be used for that. ... (Inlsnuplions) Again, I 
say that the Parliamentary forum cannot be used for 
reflecting personal vendetta against an individual. 
... (Intsrruptions) 
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SHRI BRAJA KISHORE TRIPATHY (Purl): What 
about Shri Ram Naik's name? All the Members were 
discussing Shrl Ram Naik's name. . .. (InfBrruptions) 

MR. SPEAKER: Shri Tripathy, it is very wrong. I do 
not expect it from you. I wamed him saying that he 
could not refer to anything except what Shri Naik said 
when he was a Minister. I am, therefore, trying to protect 
to the best of my ability. As an outsider, what he may 
have said, that should not be brought In. I did not allow 
him. Why are you mentioning that? As a Minister, If he 
had said anything on the floor of the House, you are 
entitled to refer to that. 

That is what I have allowed. Nothing more than that 
I allowed. I wamed him that nothing should be said when 
he was the MInister. Please do not say that. 

[Translstion} 

Please you speak 

[English} 

without referring to any individual, except Mr. Natwar 
singh. 

... (InltlrrupliOl1$) 

MR. GEORGE FERNANDES: The Congress Party is 
an entity . ... (lnfBnuptiOl1$) But all Congressmen are not 
involved in this. . .• (lnhlnup/iOl1$) 

SHRI PRANAB MUKHERJEE: How do you know? 
Wherefrom do you get this information? ... (lnfBrruptions) 

MR. SPEAKER: What is this? This Is very 
unfortunate. 

... (Inttlrruptlons) 

SHRI PR/YA RANJAN DASMUNS/: He is a habitual 
offender. What he is quoting is misquoting which is out 
of the purview. That is what he is doing • ... (In/tInuptions) 

MR. SPEAKER: This debate should not be raised in 
this f.ahlon. 

•.. (Intsnuptlons) 

MR. SPEAKER: This Is a very sensitive Issue. Please 
do not refer to names which are not here. They have 
mentioned about the Congress Party. It Is a name of a 
Party. This is the biggest Party at the moment in this 
country. They are in power. I am not Just saying because 
they are in power. The Congress Party is a known Party, 
whatever the mistake may be in the appellation. One 
can understand the Congress Party. You mention It. But 
to say that so and so is Involved referring to companies 
have no relevance here. Please do not do that. 

... (InfBrruptions) 

MR. SPEAKER: Nothing will go on record, except 
what Mr. Femandes says. If there is anything to be said 
or done. a Point of Order Is to be raised, and that 
depends on my permission. 

... (Interruptions)' 

MR. SPEAKER: What is going on? 

... (InfBnuption.s) 

[TlW1SIstion} 

SHRI GEORGE FERNANDES: They want debate on 
Tehalka. Fix one day for this so that debate on this 
issue may take place . ... (lnfBrrup/ions) 

[English} 

MR. SPEAKER: Mr. Challha. I have already wamed 
you once. You are repeatedly defying the chair. 

· .. (Inftlnup/ions) 

MR. SPEAKER: I may tell you that you are In trouble 
Mr. Goyal. You will be my first target. 

· .. (Inltlrruptions) 

[TranS/stion} 

MR. SPEAKER: How much I reprimand these people? 
My throat has gone sore. 

· .. (Inttmupllons) 

MR. SPEAKER: At 6 O'clock voting will take place. 
At present Members of various other parties want to speak 
on this issue . 

"Not recorded. 
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{English} 

MR. SPEAKER: Please maintain silence in the HOUle. 

... (Inisnup(iOll8) 

[Translation} 

SHRI GEORGE FERNANDES: You have started this 
debate at this level which is going on . ... (Inlsrruplions) 

MR. SPEAKER: Not me, he has started this debate. 
Please go through the language of the motion. 

SHRI GEORGE FERNANDES: But certain Issues are 
connected with it which must come to the fore. 

MR. SPEAKER: Please seek another opportunity for 
It. Introduce a motion properly, I'll give you time to speak. 

SHRI GEORGE FERNANDES: Since it is a scam 
involving corruptions within corruption. .. .(lnlslTllpllons) and 
there Is evidence of his . ... (lnltJrruptions) 

MR. SPEAKER: Proof is there but nobody is judge 
here. Judge sahib is sitting there. 

... (Interruptions) 

SHRI GEORGE FERNANDES: In House you are in 
that position. ... (Inlsrruphons) 

MR. SPEAKER: Nobody listens to me. You speak, 
pia .... 

'" ... (Interruptions) 

/English} 

MR. SPEAKER: There is too much noise in the 
House. Those who cannot go outside, please restrain 
yourselves. 

... (Interruptions) 

MR. SPEAKER: Mr. Ram Kripal Yadav, you are also 
In my list, do not worry. Mr. Jain, Mr. Manvendra Singh, 
Mr. Aaron Rashid, Mr. Thummar and also yourself. Any 
day, action may be taken against you and Mr. Pradhan 
is joining it. 

... (Intenvptions) 

[Tnmsllllion} 

SHRI GEORGE FERNANDES: My r~uest i •• At 
Is necessary to take action against those peoP ...... '; 
names have figured or are likely to figure in this -=am. 
I request that action should be takan in this regard as 
quickly as is taken in an expeditious case. Immediate 
legal action should be taken against all those who figure 
therein eithar as criminals or by concealing or revealing 
their own identity. I do not want to apeak much in this 
regard and with this I conclude. 

/Engli6h} 

DR. SUJAN CHAKRABORTY (Jadhavpur): Mr. 
Speaker, Sir, can he take 50 minutes to speak these 
three sentences. . .. (Intsnuplions) 

MR. SPEAKER: He alone has not taken 50 minutes. 

... (Intsnuptions) 

[Transllltion} 

MR. SPEAKER: Let bygones be bygones. 

. .. (Inlsrruptions) 

SHRI MOHAN SINGH (Deoria): Mr. Speaker Sir, I 
and my party are against this adjournment motion. But 
we associate ourselves with the feeling of this motion. It 
is our problem that the Congress has a long history and 
that is why we seek the examples of both good and bad 
traditions in Congress Party. When Interim Par1iament was 
in existence in 1951, the then Prime Minister of our 
country Shri Jawahar Lal Nehru had introduced a motion 
to terminate the Membership of a Member belonging to 
his own party. Shri Yachadi Mudgal's membership was 
terminated because he was accused regularly accepting 
one thousand rupees to five thousand rupees from 
Bombay bullion mari(et to finance his own activities. Thus 
the history of this Institution and that of the Congress 
Party is such that when a member was accused I)f taking 
five thousand rupeea, a Parliamentary Committee wu 
aet up and the Congress Party expelled Ita own member 
thereby setting up a high standard In public life. Congress 
Party's set up examples like that. I would Iit<e to correct 
the statement of hon'ble Minister of Parliamentary Affairs 
that we are not debating the report of the Volcker 
Committee but we are discussing the failure of the 
Government in taking action against those people or 
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organizations whose names figure in this report. When 
we come to this Issue we have to accept that after the 
Publications of Volcker Committee Report for first time 
that committee has given the names of 2400 companies 
in Its 630 page report and out of them two are Indian 
companies. One is the Congress Party and second is 
Natwar Singh. i am surprised that the Congress Party is 
taken as an outside company and this company has been 
accused. Mr. Speaker, Sir, I would like to say that as 
had been levelled against the Congress party In the wake 
of the report, it shouid have taken the initiative to 
exonerate itself and the Minister of External Affairs of 
this country should have resigned. If he did not resign 
then the Prime Minister of India shouid not have expelled 
him from the Cabinet in order to maintain the high 
standards. But this work was not done either by the 
Congress Party or by this Govemment. We regret that 
and therefore we are concerned. 

Mr. Speaker. Sir. the other thing is that the Congress 
Party has said about the report that it will file a defamation 
suit. After that a report came in that they have written a 
letter in which it has been mentioned that Volcker 
committee has provided opportunity to explain things to 
all those whose names have appeared in report but such 
opportunity was not given to us. It is understandable that 
the opportunity was not given to the Congress Party but 
the report against the persons who have been given 
opportunity to be heard. has not been changed. The 
opinion was expressed even on it. They regretted it later 
that the man named Natwar Singh is Minister of External 
Affairs in India. It was stated that it was not out of 
personal enmity or malice with him that his name figured 
in the report. These names were showed to us on the 
basis of documents of oil selling company of Iraq and 
documents recovered by us. I want to say that Congress 
party should take quick action to set public standards In 
the country. The Congress party as well as this 
Government Constituted a commission which we can call 
a judicial commission. But Commission of Enquiry Act is 
there to constitute this commission. Announcement for 
the same should have been made within the House. The 
report should have been submitted before the House. 
But the Govemment constituted a commission. Therefore. 
we demand that the commission should be constituted 
under Commission of Enquiry Act and the report should 
be tabled in the House so that the House may discuss 
it fully. 

Mr. Speaker, Sir, the third thing is as to the details 
of the allegation made. Voicker Committee states that 

these are not allegations. It has been mentioned In their 
report that we have not filed any charge-sheet against 
anyone. Therefore we must be apprised of the fundlngs 
on the basis of the facts revealed in the report. The 
lifting of Oil in 13th and 14th trip includes lifting of 
2 metric tonne in each trip for Congress Party. Whether 
one metric tonne barrel of oil was lifted by .Congress 
Party or by some one or some institution named Masefleld 
A.G. Company, a swiss company on bellalf of Congress 
party out of this 4 metric tonne Oil. 

Shri Natwar Singh Ji was re-a1located 22 billion barrel 
Oil and 1.9 billion barrel was lifted out of that. The 
Committee states about it is that Natwar Singh has got 
a profit of more than 32 crore rupees from the Oil lifted 
in his name. It has been revealed under the facts 
disclosed by the Committee. It should be made clear 
before the people of the country. The Ministry of Finance 
has raided the company of a friend of the son of the 
Minister of External Affairs of this country belonging to 
Congress Party. I accept that the Govemment of India 
has received facts related to Volcker Committee. But the 
same is not needed and cannot be tabled in the House, 
because a judicial committee, a fact-finding committee 
under the chairmanship of Shri Dayal has been 
constituted. Some facts would have been disclosed to 
the Ministry of Finance, Government of India during the 
raid by D.I.R. on the company of the friend of Jagat 
Singh. What problems do the Ministry of Finance of 
Govemment of India have in disclosing those facts before 
the House. The facts should be disclosed before the 
House. 

The other thing I want to say is that the relationship 
of Congress and Shri Natwar Singh with the Mesfield 
company of Switzerland be clarified at the end of the 
discussion and the Government of India should disclose 
both the facts before this House. Volcker stated before 
the whole world about the leaders of India that the 
Govemment of India and some political parties of India 
helped Saddam Hussain at the time of hardship and took 
some fees in lien of that help, which he is trying to dub 
as bribe. Nothing can be more shameful to the public life 
of our country then sticking of such allegation of bribery 
on any party or some senior minister of the Government 
at international level. Therefore, the Congress party and 
this Government should clear their part 80 that the chaff 
may be separated from the grain before the country and 
thE' Govemment should try Its level beSt in this regard. 

The third thing I want to say Is that the statements 
of the Minister of External Affairs in the country after the 
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allegations and disclosure of the facta were not in keeping 
with the sense of responsibility which the statua of being 
the Minister of External Affairs carries with it. I think so. 
The .. tements given by him led to a situation In which 
the relations of India with a friendly country started going 
sore. Therefore, the Prime Minister, in a bid to save his 
prestige, removed him from the Ministry of Extemal Affairs. 
The Government of India should clarify on those 
statements given by the Minister of External Affairs 
between the time of leveling of allegations against him 
and his removal from the Ministry of Extemal Affairs. 
The change in foreign diplomacy of India on the issue of 
Iraq was announced by him as a Minister of Extemal 
Affairs. The stand of the Govemment as on date regarding 
this should also be clarified before the country. At the 
same time I want to say that he had said about many 
things that this had been done by persons of a country 
who have an imperialistic mindset. Since we had actively 
opposed the attack on Saddam Hussain by that country, 
therefore he had tried to frame us. If the statement made 
by him on this issue is correct it should also be clarified. 
Because we go outside the country and try to have 
bleSSings of a great country and for that purpose the 
Prime Minister of this country pats his back inside the 
country and simuHaneously says that it is a conspiracy 
hatched by imperialistic forces of that kind to defame the 
leadership of our country, there is a clear contradictions 
between the two stands. All these should be clarified 
before the House. 

With these words, I oppose the adjoumment motion 
but support the intent and spirit the adjoumment motion, 
before concluding. 

SHRI BRAJA KISHORE TRIPATHY (Puri): Hon'ble 
Speaker, Sir, Voleker Committee report has exposed the 
Congress party. This should be condemned. The leaders 
of Congress party should be condemned here In the 
House for taking money and compromising with the 
prestige and honour of the country. Beside8, Congress 
party should also be condemned for covering up the 
serious crime it has committed and for making an attempt 
to prevent truth to come to the fore. 

There is a mention of both Congress and Natwar 
Singh in phase 10, 11, 12 and 13 contained in .'~Ie 3 
of Voleker Committee of the United Nation8 OrganIZatiOnS. 
Besides, there is a mention of non-contractual beneficiaries 
in the said report. Natwar Singh and Congress party 
should tell a8 to who received money on behalf of 
Congress party because the name of Congress party has 

figured In the report. OnbehaH of Congrees party the 
Miniater of Parliamentary Affairs was speaking on this 
issue in the House. He _ed as to who mentioned the 
name of the Congress party and how the name of 
Congress figured therein, how four milUon barrel oil was 
allotted to Congress party and who lifted two million barrel 
oil on behalf of Congress party. The Govemment has 
not given any clarification here in the House in this regard. 
This shows that definitely 4 million barrel oil has been 
allotted to Congress party and 4 million barrel oil was 
allotted to Natwar Singh. What is the name of a Swiss 
company which has come up now? The name of this 
company is Hamdan which is an Indian company. 
Premises of this company has also been raided and it is 
linked to the son of Natwar Singh. This is what is being 
reported In the newspapers. The Swiss company Mesfield 
AG is In league with Hamdan. The govemment has not 
said anything here in the House about Ihla also. 

Mr. Speaker, Sir, the people from ruling party and 
left parties trust much on the reports of Tehelka. I would 
like to tell as to what is the report of Tehelka on Voleker 
Committee report. In November issue of Tehlka weekly it 
is said 

{English} 

"After Natwar, who?- Seven more Congressmen are there. 
Who are they? 

MR. SPEAKER: Do not name them. 

SHRI BRAJA KISHORE TRIPATHY: I am not taking 
anybody's name. They are supporting very much Tehelka. 

MR. SPEAKER: May be. 

SHRI BRAJA KISHORE TRIPATHY: I am just 
referring to Tehelka. Yes, what is there? I am not retening 
to anybody's name. A Chief Minister of a Northem State 
is known very much close to 10 Janpath. That is there 
in Tehelka. There is a Union Minister of State 
(Independent Charge). Who Is he? Why has he not 
resigned? He has got cloee relations with 10 Janpath. 
His name is there in Tehelka. So, the Ruling Party and 
the Govemment should say who is this Mlnl81er of State 
(Independent Charge) whose name is there? There is 
one AICC Secretary. Who Is he? ... (lnltJnuplions) You 
are trusting Tehelka. You are disturbing. I am referring to 
Tehelka. I am no referring to anybody's name. It Is there 
In Tehefka. 
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MR. SPEAKER: you see, you cannot authenticate 
that. Can you authenticate it? It is not permissible to 
reproduce any statement here. 

SHRI BAAJA KISHORE TRIPATHY: I am not telling 
anybody's name. But they are demanding. 

MR. SPEAKER: This is not the way. 

... (Interruptions) 

MR. SPEAKER: Please sit down. Why do you not 
sit down? This is not fair. 

SHRI BRAJA KISHORE TRIPATHY: There is a high 
profile Member of Rajya Sabha who is considered to be 
close to 10 Janpath. Sir, I am not naming anybody. 

PROF. VIJAY KUMAR MALHOTRA: He is not naming 
anybody. 

MR. SPEAKER: He cannot authenticate himself about 
the truth of the allegation. Can you authenticate? 

SHRI BRAJA KISHORE TRIPATHY: This is with 
reference to the Volcker Committee. 

MR. SPEAKER: Can you authenticate? 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: They have not 
tabled the Report. Let them deny. 

16.00 hr •• 

Let them deny that this is not there in the report. 
... (Interruptions) 

MR. SPEAKER: Can you authenticate that? 

. . . (Inhtlrruptions) 

SHRI BRAJA KISHORE TRIPATHY: Sir, we do not 
have the report . ... (Intsrruptions) 

MR. SPEAKER: Can you authenticate it? 

... (Interruptions) 

SHRI BRAJA KISHORE TF!IPATHY: Yes, that is there 
in Tehslks ... weekly ... (lntsrrupUons) I can authenticate 

that this is publlehed in r.n._, ... (lnltlnvpti0n8) cit. 
19.11.2005. 

MR. SPEKAER: Not report. What he Is reading is an 
allegation made in some context. 

. .. (Inltlnvpfions) 

SHRi BRAJA KISHORE TRIPATHY: They are 
demanding Tehslks. That is why I am referring 
Tehslks ... (lnltlrrupUons) I do not have to say anything of 
Tehslks,' something which has been reported in the 
newspaper, that I am referring . ... (lntBmJPHons) This 
section of the people are demanding Teh6lks. 
... (Interruptions) 

MR. SPEAKER: This is not fair. 

... (IntBlTlJptions) 

MR. SPEAKER: You are reading from a newspaper 
which you cannot authenticate yourself. 

... (Interruptions) 

SHRI BRAJA KISHORE TRIPATHY: They have 
referred to so many newspapers but nobody has objected. 
... (InfBrrupUons) 

[Translshan} 

MR. SPEAKER: All right, you carry on. 

[English} 

SHRI BRAJA KISHORE TRIPATHY: I have not 
completed. . .. (IntsrrupUons) 

[Tr8ns16tion} 

MR. SPEAKER: You please carry on . 

... (InfBrruptions) 

[English} 

SHRI BRAJA KISHORE TRIPATHY: A former Union 
Minister and who i8 now currently pec President of a 
Northern State, who i8 he? ... (Inltlrruplions) Let them 
say. A former General Secretary of the Rajasthan Youth 
Congress, let him say if Congress people are not involved. 
... (Infl1rruptions) Not only Shri Natwar Singh ie involved 
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other people are also there . ... (lntsnuptJons) It has also 
reported in all sections of the national papers, Mrs. Sonia 
Gandhi, the Preeident, has written a letter to Mr. Saddam 
HUSl8in, the former President of Iraq . ... (lntsrrupHons) 
Please listen . ... (lnftlnuptions) You all have to listen to 
me . ... (Intsnuptions) Yes, she has written a letter. What 
was the content of that letter she should make it public. 
... (InI6lruplions) 

SHRIMATI TEJASWINI SEERAMESH (Kanakpura): 
You cannot take all the names . ... (Intsrruptions) 

SHRI BRAJA KISHORE TRIPATHY: She has written 
a letter. .. .(Inltlnuptlons) 

MR. SPEAKER: Please sit down. 

· •. (Inftlrruplions) 

MR. SPEAKER: I ask you to sit down. 

· .. (Inftlrruplions) 

SHRI BRAJA KISHORE TRIPATHY: The Govemment 
have not denied this ... (Interruptions) 

MR. SPEAKER: Mr. Rashid, that is not fair. 

· .. (Intenuptions) 

MR. SPEAKER: He is mentioning about the letter 
written. Let me see what you say. 

... (Intsnuptions) 

{TnmsI.lionj 

KUNWAA MANVENDAA SINGH: Mr. Speaker Sir, 
these people have got published something about you 
also. 

SHRI BRAJA KISHORE TRIPATHY: You should listen 
to me as to what allegations I am levelling. 
... (Intsnuptions) 

{English} 

MR. SPEAKER: I will have to ask you to leave the 

House. 

... (Intenuptions) 

SHRI BRAJA KISHORE TRIPATHY: Mr. Natwar 
Singh, the former Extemal Affairs Minister has himself 
told that he has got a letter from Mrs. Sonia Gandhi, the 
President of Congress Party and met Sacidam Huaseln. 
... (Intsnuplions) This House Is entitled to know about It. 
... (Intsrruplions) The Congress name Is there In the 
Volcker Committee Report . ... (Intenuptions) 

SHRIMATI TEJASWINI SEERAMESH: What Is the 
letter? ... (Inl6nup1ions) 

SHRI BRAJA KISHORE TRIPATHY: That Is for you 
to tell us; Mrs. Sonia Gandhi to tell us . ... (InMmJplion8) 
The nation is entitled to know as to what are the contents 
in the letter . ... (Intsnuptions) 

MR. SPEAKER: if somebody has written as the 
President of the Party, are you entitled to know? What 
is all this? 

. .. (Intsrruptions) 

MR. SPEAKER: Your time Is over. 

... (Inftlnuptions) 

SHRI BRAJA KISHORE TRIPATHY: How can I know 
the content of the letter? ... (Intenuptlons) 

{Trsnsllltionj 

The people of the country want to know as to what 
Shrimati Sonia Gandhi has written In her letter. The 
Government should furnish proper information in this 
regard. 

{English} 

MR. SPEAKER: You had five mlnutee, you have 
taken eight minutes. 

. .. (Inltlnuptions) 

{TflInsI6lionj 

SHAI BRAJA KISHORE TRIPATHY: Thl8 matter 
should be got investigated through C.B.I. who win taka 
evidence of the committee constituted by the Government? 
Mr. Speaker, there is no need of your ruling, law Is 8 

must for taking evidence. There is no legal entity of the 
committee conetltuted under which law evidence wlH be 
taken from abroad. 
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{English} 

C.B.I. is the only agency through which they can take 
the evidence from other countries. 

Conducting an investigation through C.B.1. the country 
will come to know about the congress party and 
corruption. Therefore, the congress party does not want 
to get this matter Investigated through C.B.1. This Is the 
second scam after Bofors. All the countrymen are aware 
of it. Congress not only nationalised corruption but also 
has intemationallsed corruption. There is a hundred years 
old party. This Is a fake congress party not a genuine 
one. This fake congress party has tamished the Image 
of the entire country. Today corruption has prevailed in 
oil for food programme. . .. (Inl8nupHons) 

{Eng/Ish} 

MR. SPEAKER: If you continue to do like this, I will 
esk you to get out. 

... (Inl8nupHons) 

rr""'l/on} 

SHRI BRAJA KISHORE TRIPATHY: This can not 
bring any laurels to the country. What the people of all 
the states will say? The congress party which is also the 
ruling party has adopted corrupt. means in oil for food 
programme. It is serious matter. This should be 
Investigated through C.B.I. 

{English} 

MR. SPEAKER: Show It to me. You have taken 
double of your time. 

Now Shri Devendra Prasad Yadav. 

{TfSns/sl/on} 

SHRI DEVENDRA PRASAD YADAV (Jhanjharpur): 
Mr. Speaker, Sir, I rise to oppose the adjoumment motion 
which is before the House. This adjoumment motion by 
the oppoeition Is on a 8ubject· which concerns with the 
sovereignty of the nation. This is because the thinking 
and the approach of the opposition is different. It is just 
like much cry and little wool. You people are making too 
much efforts but you are not going to get anything out 

of It, on the contrary, this would boomerang on you. you 
just listen to me where you are going to be enlangled 
and try to save yourself. This Ie an I88ue concemlng the 
U.N. It is not an .. ue concemlng t ..... ury and oppoaitIon 
benche8. By bringing In the adjoumment motion on this 
issue, I think the oppoaltion has been trapped In America's 
diplomacy. The opposition i8 doing like sitting in a glass 
house and throwing stones on others. They do not know 
when the stone would be thrown back on their house, it 
would be broken to pieces. 

Sir, when thousands of infants started dying due to 
hunger and for want of medicines due to economic 
sanctions imposed by America and when the news to 
this effect started publishing in the newspapers. Then 
this food for Oil Programme was launched in 1995. This 
was an assistance programme launched by the U.N. for 
making available food and medicines to the Iraqi people 
besides other necessary items. This programme was 
launched under the ageis of the U.N.O. in which America 
had a major say. Iraq has got petrol in heritance, 
therefore, it was natural that the citizens there got 
essential things by selling the petrol. 

Sir, America has been exerting pressure on Iraq for 
30·40 years so that it can make Iraq ita 8ubservient. 
America wanted that Iraq should sell oil only to American, 
that is why It imposed economic 8anctions against Iraq. 
This is the reason that no head of any country would 
want to compromi8e on its sovereignty be it Saddam 
Hussain or any other. No independent country or head 
of any state can tolerate such pressure. This was the 
reason behind imposing economic and strategic sanctions 
against Iraq by America and once America had also 
targeted Iraq. When the children and public of Iraq where 
dying due to hunger, America resorted to economic 
blockade. 

Sir, It's all ri,ght that the Volcker Committee report Is 
being discussed here. This report relates to the year 
2001 when the Food for Oil Transaction Programme was 
launched. America earned a net profit of worth 69.4 billion 
Americans dollars. It Is mentioned in this report that 
America spent 38.6 Billion dollars for providing aid to 
Iraq on humanitarian grounds. Since there is paucity of 
time, I do not want to go into the details of this 
expenditure as to how much amount was spent on which 
item. Kofi Annan and America both tonducted all the 
works by themselves. 38.6 million American dollars were 
spent on humanitarian aid in Iraq and out of that 18 
billion dollars were taken for the war on Iraq during the 
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regime of the late Gorge Bush-I, the father of the present 
President of America. 5.3 billion dollars were spent on 
the Oil export. That amount was also taken. 0.5 billion 
dolla~ which were spent on the inspection of wMPons 
were also taken. 9.35 blnion dollars were taken from the 
Development funds for Iraq before the attack took place. 
Implementation and administrative expenses incurred on 
all these things were also realised in Iraq itself. Under 
this head 1.4 billion dollars were taken. The Volcker 
Committee took its entire expenses from the amount 
meant for providing the food and medicines to the Iraqi 
infants. His eighteen months salary works out to 30 mUlion 
dollars. This 30 million dollars was also taken out of the 
amount meant for the humanitarian aid. All these things 
have been recorded in the report by the Volcker 
Committee, Volume I and II could be seen for aU theee 
things. Is It not an open loot in Iraq? Does the U.S. not 
loot Iraq through the U.K. or the U.S. expansion under 
the oil tor food programme? because this entire exercise 
was undertaken at the instance of America. Therefore, I 
do say that the grounds and facts on which this report 
is based is under doubt. its credibility is still doubtful. 
The Volcker Report could also, be a political ploy under 
the well thought out diplomacy of America, therefore it 
needs to be examined in depth. This is what I feel 
because it could be a major trick to malign the image of 
the country which supports Iraq. Therefore, It's a matter 
of investigation. Wherever there is corruption it stems 
from the top and then goes down the ladder. 

Therefore, the top needs to be cleansed. I am in its 
favour in principle. At the same time, it is pertinent to 
mention here that the Volcker Committee report has been 
rejected by the countries like Russia, South Africa and 
many other countries including France. Big companies 
like the STC etc. are also involved in it. It is mentioned 
in this report. In 2001 the NDA Government was in power 
and there Is a full list of names of the persons who 
visited, I would like to read out their names, Its not a 
question of 8hr1 Ram Naik only. 

/English} 

The following leaders in the N.D.A. regime visited 
Iraq with or without delegation. 

/Trans/ation} 

In 1999-2000 from July 27 to 29 Shri V.K. 
Ramamurthy, Minister of Petroleum and Natural Gas, in 
2001 from September 22 to 25, Shri Ajit Kumar Penja. 
... (InMrruptlons) 

/Engllsh} 

MR. SPEAKER: No allegation has been made so 
far. I am waiting for that. 

· .. (Inhlrrupliol'ls) 

/T,..ns/llfion} 

MR. SPEAKER: If any allegation will be made, I will 
expunge that. 

... (lnf6nupt1ons) 

SHRI DEVENDRA PRASAD YADAV: What happened 
in Iraq . ... (Inftlnvpfions) 

MR. SPEAKER: I have mentioned name. 

SHRI DEVENDRA PRASAD YADAV: When all for 
food Programme was operational they had visited Iraq 
with large delegations .. In 2002 SM Ajit Kumar Penja, 
the minister of state in the ministry of Foreign Affairs 
visited Iraq. ... (Inftlnupfions) 

MOHO. SALEEM: Posters with Sadam Hussain were 
put up. 

· .. (Inhlrrupfions) 

/Engllsh} 

MR. SPEAKER: It only shows our close relations will 
Iraq. 

· .. (Inhlrruptions) 

SHAI DEVENDRA PRASAD YAOAV: Between August 
31 and September 2 in 2001 a 75 member goodwHl 
delegation headed by the Deputy Chairperson, Rajya 
Sabha Dr. Najma Heptulla visited Iraq. 

They were congress people, why you accorded them 
status of cabinet minister and why they were Included in 
the delegation. ... (InMrruptIon$) 

MOHO. SALEEM: In Iraq this delegations was termed 
as Supreme Council of Indian Par1lament. .,. (Inftlnupt/0n8) 
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SHRI DEVENDRA PRASAD YADAV: Had I got time 
I would have shown it with photo . ... (Interruptions) 

{English} 

MR. SPEAKER: No photo is necessary. 

... (Interruptions) 

{Translation} 

SHRI DEVENDRA PRASAD YADAV: That is why I 
am not considering it necessary. ... (Interruptions) 
Whenever any adjoumment motion is moved, time is 
allotted 8& per party strength. 

[English} 

MR. SPEAKER: I will decide about your time. He is 
only upsetting you. 

. . . (Interruptions) 

{Tf'IInslation} 

SHRI DEVENDRA PRASAD YADAV: We should get 
time as per our strength . ... (Interruptions) From July 6, 
2002 to July 7, 2002 Shri Ram Nalk II, and from January 
20 to January 22, 2002 Shri Dlgvijay Singh, Minister of 
State for Railways visited Iraq. They didn't go there for 
honeymoon. ... (Interruptions) what was the purpose? 
... (Interruptions) 

[English} 

6-7 July, 2002 Shri Ram Naik, Minister of Petroleum and 
Natural Gas visited Iraq heading a 53-member Indian 
delegation. 

What could be the reason of such a large number 
of visits by party functionaries in the Govemment, far 
beyond the normal diplomatic interactions? Shri Ram Naik 
took a 53-member business delegation. Shri Ram Naik 
had a two-hour meeting with Saddam Hussein, President 
of Iraq beside. meeting Shri Taha Yassain Ramadhan, 
Vice-President; Mr. Hikmat AI Azzawi, Deputy Prime 
Minister; and Dr. Saddoun Hammadl, Speaker of the 
National Assembly of Iraq. 

MR. SPEAKER: Give only tlTe designation. 

SHRt DEVENDRA PRASAD YADAV: Shri Ram Naik 
al80 had meetings with the Ministers of Oil, Trade, 
Industry and Minerals, Health, Electricity, Transport and 
Communications, wherein Oil for Food Programme was 
discussed in detail. . .. (Inltlnupti0n6) 

{Tf'IIns/8tion} 

I will state the connection. 

[English} 

MR. SPEAKER: He has not spoken anything 
unparliamentary. He Is speaking within hi. allotted time. 
He is using his time. Why are you Interrupting? 

{Tmnslation} 

SHRI DEVENDRA PRASAD YADAV; When hon'ble 
Members from your party were speaking we didn't uttar 
even a single word. If we also resort to Interruptions, you 
will not be able to speak even a 81ngle word . 
... (In~rruptions) I will your relation •. Mr. Speaker Sir, 
with your permission I want to say . ... (Interruptions) 

MR. SPEAKER: This permission has not been given 
to us. 

... (Interruptions) 

[English} 

SHRI DEVENDRA PRASAD YADAV: It is interesting 
to note that Shri Ram Naik specifically promoted business 
interests of the companies accompanied In the delegation, 
namely, Mohan Exports, L.K. Trading Overseas . 
. . . (InltJrruptions) 

{Translation} 

Mr. Speaker Sir, names have been mentioned in it. 
You go through the Voleker Committee report. They have 
taken surcharge. ... (Interruptions) 

MR. SPEAKER: Yes Sir, names have been mentioned 
in the Volcker Committee report. 

... (Interruptions) 

[English} 

SHRI DEVENDRA PRASAD YADAV: There were also 
representatives of Aganta Pharma, Vadodara Alembic. 
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Unique Pharmaceuticals, who all have been named by 
Mr. Paul Volcker's Report of having paid surcharge to 
the '5addam HU888in's Government. 

MR. SPEAKER: Now, your time is over. 

... (Interruptions) 

(Translation} 

SHRI ANANTA GANGARAM GEETE (Ratnagirl): You 
should demand action from the Govemment in this regard. 
... (Inftmllptions) 

SHRI DEVENDRA PRASAD YADAV: Definitely we 
will demand action trom the Govemment but why you 
people were silent? 

{English} 

MR. SPEAKER: Your time is over. 

(Trsns/ation} 

SHRI DEVENDRA PRASAD YADAV: Mr. Speaker Sir· 
Ambassador of India wrote a letter to the ministry of 
External Affairs on 28 January 2004 on which higher 
officers have made their comments. He has written very 
clearly in his letter. . .. (Interruptions) 

{English} 

MR. SPEAKER: No, you have not given any notice. 

... (Interruptions) 

(Translation} 

SHRI DEVENDRA PRASAD YADAV : They read it 
in newspapers. A copy of the English version of the 
'Jang and Almada' was also enclosed. This news-item 
was carried in both the newspapers with the headlines 
that Saddam Hussain gave away lakhs of barrels of crude 
oil to the Presidents, political leaders, journalists and 
political parties. What were you doing at that time? The 
NDA Government was in power as on 28 January, 2004 
and Shri Yashwant Sinha was the Minister of External 
Affairs at that time. Why did he keep silent at that time? 
What was the reason behind it? What was the secret 
behind that? That letter came from Baghdad. o The Indian 
Ambassador had written that letter to the Foreign 
Secretary, Government of India. And those people were 

°Not recorded. 

there In the Govemment of India. Now they .... feigning 
Ignorance In this matter, thus they cannot shrug off their 
responsibility. One can not run the country in a clever 
manner. The country takes every thing seriously. They 
are seeing who is doing what? ... (Inltlnuptions) 

{English} 

MR. SPEAKER: That will not be recorded. 

. .. (Interruptions)' 

(Translstion} 

SHRI DEVENDRA PRASAD YADAV: Why the nOO8e 
was not tightened around these companlea? Today the 
needle of suspicion is pointing towards them. ThIs Is • 
big question that they people are under cloud, 1hat Is 
why he kept silent. Therefore, an investigation Is absolutety 
necessary to bring out the truth because the report on 
the 011 for Food Programme in Iraq is not pin-pointed. 
There ia only a guess about the actual beneficiary be It 
the contractual or non-contractual, only a hint Is gi\len. 
The UPA Govemment has set up a judicial inquiry to go 
into this report under the Chairmanship of Justice R.S. 
Pathak and it haa been _ked to submit its report In six 
months. Showing promptness on Its part, the Union 
Government has entrusted the responsibility of collecting 
papers and facts on SM Virendra Dayal jl. 

I think the manner in which the opposition Is showing 
off itself to be transparent, that la doubtful. I have already 
asked them not to sit in glass house. Let us discuss It 
in this august House and let us discuss it today Itself 
and a Commission should be set up to Inquire Into the 
tenders Invited within and outside the country In the 10-
15 years in order to know about their transparency. So, 
we want a CommiSSion, be It an Independent inquiry 
commiealon or any other commleaion so that one knows 
about the benefits taken In the context and non-context 
and finally truth would come out . ... (Inftlmlplfons) 

Why Shri Satyendra Dubey, an officer engaged in 
constructing the national highways was k1ned. Who was 
the contractor at that time? The President of a national 
party was shown taking bribe on camera. . .. (lnlsrrupllons) 
How things have come to such a posta today? They 
have been clearly exposed, which was that national party I 
Malhotra~ knows about It . ... (Inltltruptions) The Tehlka 

·Not recorded. 
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expose was seen by the entire country on TV. 
... (Interruptlons) corruption had became a formality during 
their time. There should be a check on corruption. A 
high level Independent Committee should be set up to 
check corruption. . .. (Interruph'ons) 

I want to bring one more fact before you. The Volcker 
Committee set up by the United Nations to inquire into 
the oil for Food Programme in Iraq has thrown up some 
such facts as to raise questions on the credibility of the 
findings of the Committee itself. The most surprising fact 
is that the standing committee of Parliament on 
Intemational Affairs... the House of Representatives of 
America discussed the interim report of the Volcker 
Committee seven months back before the report was 
finally prepared and member countries of the UN were 
not given any copy of it. ... (Intenupl/ons) 

{English} 

MR. SPEAKER: There are many hon. Members to 
speak. Please conclude. 

{Translation! 

SHRI DEVENDRA PRASAD YADAV: The UN 
Member countries were not taken into confidence. 
... (Interruptions) Be it the name of the Congress Party or 
the name of the Panther Party of JK which has appeared 
in the Volcker Committee report but the kind of situation 
It has created in the Indian politics, I would do say that 
why such a situation has cropped up . ... (Interruptions) 

[English} 

MR. SPEAKER: Sorry, I would not allow this. Nothing 
will be recorded. 

... (Interruptions)' 

{Translation! 

SHRI DEVENDRA PRASAD YADAV: The violation 
of intemational law should stop. But for that we have to 
put our act together ... •• There should be an in-depth 
investigation into corruption and as the report would come 
out within six months and that would bring out the truth. 
Those who are talking about taking the foreign money .. '" 
what is happening . ... (Interruptions) 

'Not recorded. 
"Expunged as ordered by the Chair. 

MR. SPEAKER: This is not good. 

SHRI DEVENDRA PRASAD YADAV: A strict law 
should be made that prohibits taking foreign money.· 

{English} 

MA. SPEAKER: I will see the proceedings. If any 
allegation is there, I will look into it. 

... (InttltruptiDns) 

{Traslation} 

MR. SPEAKER: I am also not hearing properly. 

... (Interruptions) 

SHRI DEVENDRA PRASAD YADAV: I have referred 
to an organisation. I have not taken the name of any 
individual. ... (Interruptions) 

{English} 

MR. SPEAKER: It is I who will have to decide it, Mr. 
Yadav. You have made a mistake and I have made a 
mistake. You spoke from the wrong seat. I did not notice 
it eartier. I could have rejected the whole speech. Because 
it was my mistake, I am allowing your speech to go on 
record. You should speak from your own seat. 

SHRI PAWAN KUMAR BANSAL (Chandigarh): May I 
speak from this seat? There is a difference of just a row. 

MR. SPEAKER: Yes, but not to be treated as 
precedent. 

{Trans/ation} 

SHRI PAWAN KUMAR BANSAL: Mr. Speaker Sir, 
the Voicker Committee, constituted to enquire into the 
so-called irregularities in 'Food for Oil' in Iraq, has 
mentioned the names of persons and institutions of many 
countries in its report, but there is no such anger and 
excitement In any country that we found in India. It is 
natural. As Shri Mohan Singhji had told while speaking 
earlier that we did so because of our conduct and 
tradition. He mentioned about the tenure of Pandit 
Jawaharlal Nehru when he presented a resolution to 
suspend a Member of a party. The first thing is that we 
want to raise our voice against corruption when we see 
any sign of it anywhere. It is true that there was anger 
and excitement in our country for that'. But the second 

'Expunged as ordered by the ChaIr. 
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thing is that on seeing even a word against one another, 
we do not try to examine whether It is true or whether 
it can be true or not. We raise that issue and make 
fountain out of mole. This is what happened prasently. 

It is a very extensive report. I accept that I have not 
gone through the report completely and for anyone to go 
through It completely is tough. Many people have gone 
through It. I do not know whether even Advani Sahab 
had gone through the report completely or not. We are 
discussing here the facts, supposed to be true, which 
were published in newspapers. Whether anyone has tried 
to know a8 to anything is mentioned in the report about 
non-contractual entities or persons, talked of again and 
again. This report consists of five volumes. Many things 
have been shown extensively In four volumes, but that is 
not mentioned. Fifth volume deals with that extensively, 
but that is mentioned nowhere. A long list has been 
given, later on In table three. It includes names of two 
of our leaders. It has been caught as if someone is 
insinuated and punished. Whether you have tried to know 
the facts? I think that the step taken by the Govemment 
should be praised and It should be praised properly that 
the Government has set up a Commlsalon within short 
time. 

What has been said here? It has been said that this 
Is not a Commission but an authority. I do not want to 
comment on that since the Hon'ble Members are aware 
of many things regarding it. Had it been read simply and 
seen as to what notification is. Has anyone tried to see 
the notification? Whether it has not been seen in it that 
it too is under Commission of Enquiry Act. It has got all 
the rights. You will ask as to why was it not named a 
Commission? Go through section 11, It becomeS the same 
Commission, which the other is. Because the Govemment 
wants thAt it may not take years and not a Commission 
like Tahlka Committee be set up on that to decide. 

11.29 hra. 

(SHRI DEVENDRA PRASAD Y PDAV in 1M Chat'll 

We want to know the trulh within stipulated period 
which has been fixed in that. II is possible only when we 
do not need section 8-8. Thai is being objected. It is an 
effort from ttte Govemment to reveal the truth before us. 

It was mentioned here again and again that the 
Congre88 Chairperson Smt. Sonia Gandhi mentioned that 
very late. I want to say that one should go through the 

report completely. I say again that you have decided 
anything on reading few words from the newspapers. Do 
you not know that she had told, -I had kept saying-? 
Should she send all her press sentiments to you that 
she has said so loday and she has expressed in such 
a way today? We are discussing this issue in the 
Parliament. It is a good discussion. There was certainly 
an interruption for about 40 minutes. There is an old 
Member who has his own mind set to say somelhing in 
any manner, no matter whether it is under rules or nOI. 
I would like to mention those 40 mlnutee. I would like to 
mention the rest of the time when there was a good and 
positive discussion. Issues were raised during that period. 
I want to tell one more thing. The purpose of constituting 
the Commiasion should be known. The Issue i6 before 
us. I do not say that this proves that we have nothing 
to do with anything anywhere. If a name was mentioned 
therein, it creates a basis to enquire further. And that 
enquiry is being conducted by an authority, a Commiuion. 
The documents were brought here within ten days and 
not fifteen days a8 is mentioned here. Had you ever 
heard it happening so soon? Does not It show the 
curiosity of the govemment to reach to the truth? Ar. 
not the Directorate of Revenue Intelligence and the 
Directorate of Enforcement under the govemment? Is not 
the govemment taking action under that? Should not it 
be appreciated thal the Govemment did not care that 
there can be an inquiry against its own party and 
slatement can be taken from them also. This Govemrnent 
could have stopped that, but the Govemment unde .... tood 
its responsibility-why? Because, we believe that whatever 
has been shown in that report, is not true. Names have 
cropped up from somewhere. Today, it is not my right to 
say from where they have cropped up but possibilitiea 
are there and what are these? I would like to accept 
what Is the first possibility. The first posaibiUty could be 
that whether any irregularity has been committed by the 
alleged two names. Whether any money was made from 
the voucher mariaged from th .... eomehow. ThIe has not 
been said anywhere. This Is my presumption. This could 
be one possibility. 

The second possibility can be that whether at lome 
time somebody used another's name and depostted 
money by taking it In othets name and money was 
siphoned off? Theae points will be determined. I do not 
want to make allegations against them In this connection. 
The point which has been mentioned here time and again 
is that they were in power at that time. They had made 
all efforts al that time to have maximum number of deaII 
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for the country form there. They must have made efforts 
to clinch the deals. Whether something could have taken 
place in between? They stressed this point against and 
again. "Whether Sonia Gandhi ii did not write a letter?" 
Do not they read the newspaper? Whether it did not 
appear in the newspapers after that or they do not want 
to know? Even if you read the newspapers that if 
someone is given fraternal greetings then they are 
mentioning that letter again and stressing on it again. 
Have you forgotten that Shri Atal Bihari Vajpayee ii, who 
was the then Prime Minister, had given a letter to Ram 
Nail< who had said after that on a website that he had 
brought that letter and would like to maintain relations 
with Iraq with full seriousness as Iraq has faced the 
sanctions bravely. This was told by them and today they 
are making these allegations against us. I respect Advanlji 
a lot and I had the opportunity to see him closely since 
1984 when I entered the parliament and we were together 
in committees also. I do not think that he can say such 
a thing in a hurry but he has said something serious 
which he did not say merely to speak there but he did 
not think about Its ramifications. He said that this money 
Is being used to change the policies of the country. This 
has been said, and his very senior colleague who is not 
a Member of the House today, I do not want to take his 
name, might have briefed Advanlji. He had said it clearly 
outside, that money was taken at that time and they 
reached the conclusion and they had even given their 
verdict which is final for the countrymen and also at the 
intemational level. He had said that this money has been 
taken because lobbying took place inside the House, that 
this NDA Govemment which wanted to send forces to 
Iraq that time, should not do so-it was said. Now read 
both the points. This allegation is not being made against 
one member only. This allegation is not being made 
against one member only but against the whole of the 
Parliament because this resolution was passed in the 
Parliament. How dare they say this? Malhotra ii, was 
also a participant in the decision so made. Did not he 
want it? We had told them that they were helpless 
because Iraq has always been on India's side. During 
many a challenging times, Iraq was on our side. They 
did not care about it then. But, even then resolution was 
passed here. Now, they are Interpreting that to say that 
one international force for that resolution was that money 
was received from there. They should accept this. Did 
they try to ask its terms and conditions? They did not try 
to know what has been said b.v that Commission. They 
just said that the Govemment failed to tSke action against 
those named in the report. Whether inclusion of two 

names is enough? What If I get four names from their 
party included in it and then make a hue and cry here 
that they should be hanged? I am not saying anything 
except Volcker Committee. There Is much to say and I 
want to reiterate that it is not proper for me to give 
advice but I will have to repeat the same thing. It is their 
right to raise their voice it they find something against 
the Government. It is their right and their duty as well. 
Those who live in glass houses should not throw stones 
on other's houses. But, nothing else is taking place from 
their side. When they have no issue In their hand, then 
they read something in newspaper from anywhere and 
pursue it relentlessly. Are they giving an opportunity to 
the other people to fix agenda for them? The business 
of the House could not be conducted for two days owing 
to noise etc. Just on the very first day we had agreed 
and told that we are ready to initiate debate on this 
issue but they did not agree. They gave notice for it 
under the Rule 184. Despite the fact that this matter 
does not fall under Rule 184, we conceded to your 
demend. Discussion was started but what efforts did you 
make In this regard? Anyway, we need not discuss this 
becauee that effort failed. You intention were foiled. You 
are fully aware that no where does the report mention 
the name of Congress including the names of the two 
person or any company. It has not been provided in any 
way that they were beneficiaries. Instead of saying that 
it was not proved I would rather say that the VOlcker 
Committee did not conduct any investigation at the time. 
... (Inhlrruplions) 

[Eng/ish} 

MR. CHAIRMAN: No interruptions, please. 

[TflInsistion} 

SHRI PAWAN KUMAR BANSAL: It was not 
investigated whether the hand-writing or signature of any 
Congressman was present anywhere. Does the report 
mention any such thing? I challenge you to tell me if the 
report says anyhwere that any representative or any 
member of the Congress has put his signature anywhere? 
... (Interruptions) This commission has been set up to 
conduct a probe Into that aspect. ... (Inhlrrup/ions) 

[English} 

MR. CHAIRMAN: Mr. Bansal, please address the 
Chair. 
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SHRI PAWAN KUMAR BANSAL: Has It been written 
anywt),ere that any condescendence took place in the 
congress initially or on behalf of the congress with the 
companies mentioned by you such as Masefield and 
Hamdan? Hundreds of companies were present there and 
they were taken there by your miniater for purposes of 
trade promotion. These were contractual parties and they 
were there to carry out this work. where is it mentioned 
that those companies were favoured? 

It is said that the Congress Party received Rs 32. 
crore. How do we differentiate between fact and fiction, 
can't we make out the dHference? Are such debates going 
to take place in Partiament now? I would also like to ask 
if there ia any mention of any arrangement, agreement 
or discussion that the congress party is alleged to have 
held with anyone. 

MR. CHAIRMAN: Mr. Bansal ji please conclude now. 

SHRI PAWAN KUMAR BANSAL: Sir, I may be given 
two more minutes to speak. 

Has anything of the sort been mentioned anywhere 
in the report? I do not wish to be held responlible for 
commenting on the Voicker Committee Report but I would 
like to point out that the other people named In the 
Voleker Committee report had documentary proof against 
them. There were no documents pertaining to any Indian 
national. Shri Malhotra ji, I would like to point out that 
neither the congress party nor any member of the party 
was named in the Report. These names are mentioned 
in only one table. There is documentary proof against 
other people. 

I would conclude my speech citing two examples. 
The firet name was discussed here now" I only wish to 
talk about that Report and not about anything else. 

MR. CHAIRMAN: The name may be deleted. 

SHRI PAWAN KUMAR BANSAL: I take back my 
words. Let it be consider up said. But what I am now 
going to say is important. Names were given in two 
places. They have challenged It. They have proved that 
the documents presented were fake, they had been forged 
on fabricated. One of the members had got the 
opportunity to meet the Senate Committee. Subsequent 
to this meeting the Senate Committee changed Its mind. 

"Not recorded. 

Shri Malhotra p should read the report. I have ntad certain 
parts of the report. A comment has been made in the 
Volcker Committee Report. I do not say that nothing 
should be eaidagainat U8. What I am saying is that two 
names have come up and the govemment has adopted 
the correct stance in this regard. The Congress President 
Soniajl adopted the stance and told the UPA Government 
that If at all there is a mention It should be looked Into 
thoroughly and the govemment has agreed to examine 
the matter. Hence, I say that the report has been provided 
to be baseless. It would not be right to carry forward the 
same analogy. These documents could be fabricated or 
forged. The lraqui official hlmse" confessed that he was 
employed by the organization, State 011 MarketIng 
Organisation (SOMa) to prepare the documents. Either 
you or Roop Chand Pal jl had mentioned that when the 
occupation forces reached Baghdad letter pads were being 
distributed in Baghdad indiscriminately. Any kind of 
document could have been prepared. We are governed 
by rule of law and our judiCial system Is held in high 
esteem wortd over but It would be wrong If on this basis 
we stop using our wisdom and simply take off atter any 
lead offered by some person and start thinking that 
whatever has been reported Is correct would be Improper. 
Opposition Is also guided by the same notion, I regret 
this ... (Inltll7uplions) 

[Eng/I6h/ 

This is the commission ... (Inlrflrrupfions) 

MR. CHAIRMAN: Nothing will go on record. I am 
not allowing you. 

... (InltNnJptions) • 

/T"""/Ionj 
SHRI PAWAN KUMAR BANSAL: You constituted 

Commission. Everything was caught on carner. but to no 
avail. What had happened when we were not listened to 
for 15 days in the Parliament. We had given notice for 
discussion under Rule 193 also let alone Rule 184 but 
you said that you notice under Rule 184 should be 
converted into Adjournment Motion. We conceded to your 
demand. Hence you cannot compare youraelvea wtth us. 
You may lay what you wish in the Partiament but 
introtpect youraelf in IOIItude and think of the difference 
between the IiIuation then and now. The UPA government 
exempUfies how. participatory democracy ahouId be """. 
If you point out any mistake we wlU give thought to It. 

"Not recorded. 
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We want your cooperation in this regard. Creating 
disturbance is not the way to cooperate. We want you to 
critically analyze the facts and consider the difference 
that has been brought about in jurisprudence. 

{Translation} 

Mr. Chairman Sir, you have asked me to conclude 
my speech. I just want to say that the point mentioned 
by Shri Mohan Singhji, Congress is stU! following the 
same tradition. The ideals this party is following are the 
same even today which were laid down by Pandit 
Jawahar Lal Nehruji. This party is treading on the same 
path which was shown by Mahatma Gandhi. That is our 
source of inspiration. There is no need to reiterate that 
we are committed to those ideals. 

The committee was constituted on the 7th and after 
some days on 11th the authority was set up. We want 
that these people should go into details of it and it should 
be got investigated within the stipulated time and submit 
the report to the Parliament as per law and there should 
be a debate on that report. Thereafter, it should be seen 
as to what has not been covered under it? It is being 
said outside that perhaps something is being suppressed 
or transparency is not being observed. You should not 
try to mislead the people because people cannot be 
misled now. 

16.45 hrs. 

[MR. DEPUTY SPEAKER in the Chai" 

They are aware of the reality. People are aware of 
it and they have decided it some time back. 
... (Interruptions) This has happened in Maharashtra and 
in other states and it will happen in future also. 
... (Interruptions) I want to say that the U.PA Govemment 
is well aware of its responsibilities. With these words I 
strongly oppose this resolution. 

/English} 

SHRIMATI MANEKA GANDHI (Pllibhlt): Sir, I thank 
you for giving me this opportunity. I would like to start by 
referring to Mr. Rupchand Pal's extremely moving speech 
where he started about Iraq. Iraq has been the victim of 
a genocide which followed years and years of sanctions. 
Thousands of people of this wonderfui, brave and 
independent country suffered 'for the tault of its leader 
and a few people around him. The moment sanctions 

were put on it, It started dying. What are we dlscuselng? 
We are not discussing the Congress Party's relationship 
with Iraq which has been indeed long and very supportive. 
We are not discussing India's relationship with Iraq which 
has been the same. We are discussing why people went 
to this dying country like flies to suck off little bits of 
blood and money from its carcass . ... (Intsrruptions) We 
are not talking about you. . .. (Intsrruptions) 

MR. DEPUTY SPEAKER: Nothing will go on record. 
Please sit down. 

... (Inttlnuptions) • 

SHRIMATI MANEKA GANDHI: We are talking abut 
all the people not just the Indian names or other names. 
We arl! talking about all the people who went there to 
get contracts, to get vouchers and to get whatever little 
bit of money they could get from a country that was 
already bleeding to death. 

Now Mr. Pal has said that the report has not names 
any American companies. I agree with him. It is extremely 
strange that they have not. But the companies that it 
has named and the people that it has named, many of 
those people, as he has also said, belong to high political 
positions in every country and he questions the fact that 
they have been named. I would like to say that it is only 
these kinds of people that have access to intemational 
deals and vouchers. We are not the onty country. Perhaps 
every country has got black sheep who take advantage 
of pOSitions and situations like this to go and make 
money. What we are asking here is not who has been 
named in the Volcker report. 

The point is what does India object to the most? We 
object to the word 'dala" which is considered the most 
abusive word in the entire vocabulary. Why do we object 
to middlemen in Defence deals? Because we believe it 
compromises our defence security. Our Foreign Policy 
security perhaps precede defence deals because our 
defence deals or defence management is done only after 
our Foreign Policy is made. Mr. Pal said that everybody 
who was picked up or named was named because he 
opposed the sanctions. What I am saying is that let us 
twist It around. After all it is a prism. The truth is prismatic 
and you can look at it from so many different directions 
depending on what their own experience is. We are saying 
here that it is not that they were named because they 
opposed sanctions. We are wanting to find this out: Did 
they oppose sanctions because they were paid? That is 

"Not recorded. 
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whIItwe are finding out. Now who came first-the chicken 
or the egg? Did they get paid before or did they get 
paid after and was it directly related to the stand that 
they took In the international foreign policy for India? 

THE MINISTER OF PETROLEUM AND NATURAL 
GAS AND MINISTER OF PANCHAYATI RAJ (SHRI MANI 
SHANKAR AIYAR): Were they paid? 

SHRIMATI MANEKA GANDHI: That is an excellent 
question and that would be found out by the Commission. 
... (lnhlnuptlons) If we were to presume that the Voleker 
Committee. . .. (Inltlnuplions) 

SHRI MANI SHANKAR AIYAR: You are asking your 
questions a litHe bit too early. First let us establish that 
there were payments made and then we can see that 
what it is concemed with. 

SHRIMATI MANEKA GANDHI: I do not have to 
establish that because the Volcker Committee has said it 
and this discussion is on what the Volcker Committee 
has said. We are not questioning the Volcker Committee, 
we are questioning the reasons as to why it happened 
and according notice what has happened to the people 
indicted or named-you can put the word 'allegedly' all 
over the place. That is fine. I am sure the speaker will 
do that. There are no shades of grey that can be allowed 
in an issue that clearly compromises the Foeign Policy 
of India and imputes the taking of fund by the Congress 
Party and the Foreign Minister. If the Congress party 
see. that their Foreign Minister is culpable, then they 
should have removed him outright. If they did not see 
him culpable, then they should not have removed him at 
all. This action of allowing him to be a Cabinet Minister, 
attend Cabinet meetings till today and have his words in 
decisions that affect national integrity and foreign policy 
while under a cloud is Inexplicable. The only opinion that 
it generates in public is that, perhaps, he was ~cting 
under the behest of his seniors in the Party which Is 
why he cannot be punished, or that he knows the names 
of other beneficiaries who are so highly connected. 
'" (InffJrruptions) None of this, the Food-far-Oil Committee 
vouchers, specifically for india, could have been done 
without the knowledge of the Food for Oil Committee. 
Who was one of the most senior Indians headin~ ~t 
Committee. I will not take his name. I am sure It Will 
come out in the report of the Commission. What was his 

. d the two Congress Prime previous assignment un er .' 
Ministers? Who had sent him to the Umted NatIOns? 
What was the relationship of the permanent 

representatives of India to the United Natlona during that 
time to the Executive Director of the Rallv Gandhi 
Foundation? All these have been named and all of them 
are there in the Volcker Committee Report . 
... (/nftInupIions) 

SHRI PRIYA RANJAN DASMUNSHI: Sir, earlier, the 
hon. Speaker had given a ruling that except for the 
purported issue named within the Volcker Committee 
Report and also the text of the motion, nothing should 
be quoted. That is the ruling ... (lnffJrruptions) Now, any 
Issue of a Govemment of India official who had been 
deputed from time to time to the United Nations cannot 
be questioned in this manner Iit<e during whose Prime 
Ministership they were sent. That is most unfair. It Is not 
in the tradition of the House to discuss any Issue in this 
manner. . .. (Interruptions) 

SHRIMATI MANEKA GANDHI: You had spent ten 
minutes on discussing the Report of the Jain Commission. 
Some other people spent more than 20 minutes on the 
Tehelka Report. I also can surely ask questions. 
... (InMrruptions) 

SHRI PRIVA RANJAN DASMUNSHI: But you cannot 
ask anything beyond the scope of the debate. 
... (InItIl1Vptions) 

SHRIMATI MANEKA GANDHI: Who was the owner 
of MIs Humdam? ... (Interruptions) 

SHRI PRIVA RANJAN DASMUNSHI: We have to 
regulate the proceedings of the House as per the ruling 
given by the hon. Speaker and also as per the text of 
the motion. We cannot discuss Tom, Dick and Harry as 
to trying to find out a relationship between a person who 
was deputed to the United Nations some 20 years back 
and things Uke that. Those are out of the text of this 
motion. How could you do that. ... (Int~rruptions) 

SHRIMATI MANEKA GANDHI: Now, has Mis 
Hamdam been mentioned in the Report or not? Who are 
the owners of this company? MIs. Hamdam has been 
mentioned as a company. Who are the two owners of 
this company? One of them i8 a close relative and a 
close friend of Shri Natwar Singh and his 80n. He is the 
son-in-law of a senior Himachal Pradesh Congress leader. 
Who is the other owner? The other owner Is the son of 
the previous OSD to the former Prime Minister, the late 
Shri Rajiv Gandhi. These are the two owners of 
Hamdaam. Everywhere you look, you will find that it 
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[Shrimai Maneka Gandhi] 
comes back to the same central point. Everybody Is 
connected with it. . .. (Inl8nvp/ions) 

SHRI PRIYA RANJAN DASMUNSHI: Sir, I am talking 
of rules. . .. (Interruptions) Sinners are killers . 
... (Interruptions) If Nathuram Godse was the killer of 
Mahatma Gandhi, does it mean that all relatives of 
Nathuram Godse are linked with the killing of Mahatma 
Gandhi? ... (IntefTllplions) 

SHRIMATI MANEKA GANDHI: Sir, I am not going to 
say more on this. The Congress Party has very many 
people whom I have known for many years. They are 
honourable, decent and honest people who genuinely have 
a vision for India. Are they all going to be led into Bofors 
Chapter II? 

SHRI A. KRISHNASWAMY (Sriperumbudur): Sir, I rise 
to oppose this Motion on behalf of DMK Party. 

Oil-for-food scheme launched by the United Nations 
Security Council permitting Iraq to trade oil to pay for 
essential goods was on humanitarian consideration. There 
is no doubt that every scheme has got loopholes and 
some people might have exploited them. The Volcker 
Report has come now and it has named many companies 
in India and abroad where some irregularities had taken 
place. There are also reports that tax violations had taken 
place and the Enforcement Directorate is already 
investigating the matter. The Volcker Report has also 
said that these transactions had taken place mostly during 
2000 and 2002 when the BJP Government was in office. 

The Opposition Parties, especially our friends in the 
BJP are demanding the resignation of Shri Natwar Singh 
on the plea that he has been named in the Volcker 
Report. Sir, I am just asking a question to them through 
you. When the scam had happened, the BJP was in the 
Government. Then how can they forget their 
responsibilities? But we appreciate the steps taken by 
the Government of India and the hon. Prime Minister, Dr. 
Manmohan Singh by instituting an Inquiry Committee 
headed by Mr. Dayal who is a renowned diplomat. That 
Committee will go into all the technicalities of the deal, 
including scrutiny of documents as being made available 
by the United Nations panel and the independent Inquiry 
Committee. Apart from this, the Government has also 
appointed former Chief Justice of Supreme Court, Justice 
Pathak under the Commission Of Inquiry Act to go into 
the whole issue with proper terms of reference. 

Therefore, instead of waiting for the findings from 
these two panels, jumping to the conclusion and asking 
for the resignation of Shri Natwar Singh is very 
unfortunate. Our leader, Dr. Kalaingnar has already issued 
a statement to the effect that only when a person is 
found guilty, he should be asked to quit office. 

Now, the BJP friends may touch their hearts and 
answer one question. Only by the mention of the name 
of Shri Natwar Singh in the Report, you are seeking his 
resignation. But when Advaniji was the Home Minister, 
how did he deal with a person who was convicted in a 
corruption case? In April 2001, ... " nomination papers in 
four Assembly Constituencies, namely, Andipatti, 
Krishnagiri, Pudukkottai and Bhuvanaglri were rejected by 
the respective Returning Officers. At least, two of them 
were rejected on the ground that she stood convicted 
not in one but in three corruption cues. 

PROF. VIJAY KUMAR MALHOTRA: Sir, how is it 
relevant to Volcker Report? ... (Interruptions) 

MR. DEPUTY SPEAKER: It may be expunged. 

SHRI A. KRISHNASWAMY: Sir, I am talking of 
corruption cases. 

MR. DEPUTY SPEAKER: Do not mention the names 
of persons who are not present in the House. 

SHRI A. KRISHNASWAMY: On 14th August, 2001, 
she was allowed to take office as the Chief Minister of 
Tamil Nadu. I am asking the BJP friends one question. 
Why did you not advise the then Tamil Nadu Governor 
not to allow a convicted person to take oath of the office 
of Chief Minister? 

PROF. VIJAY KUMAR MALHOTRA: How is this 
related to Volcker Report? ... (Interruptions) 

SHRI A. KRISHNASWAMY: Sir, Advaniji spoke about 
the sovereignty of the country. I would put him one 
question. Has he protected the sovereignty of the country? 
Those who were convicted were permitted to occupy the 
highest chair of the State, the Chief Minister of Tamil 
Nadu. 

17.00 hr •• 

The present situation is entirely 'different. Before 
stalling the proceedings of the House, before making any 

"Expunged as ordered by the Chair. 
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demands or making any protests, the Opposition should 
consider that the hon. Prime Minister has already ordered 
an Inquiry and divested the portfOlio of the Minister 
concerned pending result of the Inquiry. 

I would request our friends on the Opposition not to 
adopt double standards because if they start making such 
demands like resignation at the drop of the hat, then 
there will be problems for the smooth functioning of 
democracy in this country. I appeal to our friends on the 
Opposition to wait for the findings of the two panels. 

/Translation} 

·SARDAR RATTAN SINGH AJNALA (Taran Taran): 
Mr. Deputy Speaker Sir, I thank you for allowing me to 
participate on the Adjournment Motion on Volcker report. 

Sir, I am surprised at the behaviour of the Congress 
party. They have indulged in ...... but they am not 
accepting it. The people of India are greatly concemed 
that earlier, the Congressmen used to indulge in... • •• in 
the country but now they have become. • •• 

SHRI PRIYA RANJAN DASMUNSHI: No, Sir. This 
should be expunged. That word should be expunged. 
.. :(lntel7lJptions) This should be expunged. This cannot 
go on like this. He cannot accuse a party as a .. •• This 

.Is unparliamentary. Sir, you can see the rules. This is 
unparliamentary. . .. (Intel7lJplions) 

MR. DEPUTY SPEAKER: I have already expunged 
it. One who is not the member of this House, his name 
will not go. 

... (Intel7lJptions) 

/English} 

MR. DEPUTY SPEAKER: Except Dr. Rattan Singh 
Ajnala's speech, nothing will go on record. 

. . . (Intenuphons) •• 

SARDAR RATTAN SINGH AJNALA: The people of 
India are concerned about this .• They should have 
accepted that they have indulged in this but instead of 
accepting their crime, they are pleading innocence. 

'Translation of the speech origlnaHy delivered In Punjab!. 
··Not recorded. 

···Expunged as ordered by the Chair. 

If they had not done anything wrong, where was the 
need of constituting a Commission. If they had not done 
anything unlawful, why did the person concerned resign? 
If nothing wrong was done, why raids were conducted? 
You will be surprised that on the one hand, people are 
dying in Iraq. On the other hand, these people are minting 
money. Is this humanity? What are they saying? That 
you can take the name of Congress Party but you cannot 
take the name of its ieader. • 

... (Interruptions) 

MR. DEPUTY SPEAKER: I have already expunged 
it. 

... (Intel7lJplions) 

SARDAR RATTAN SINGH AJNALA: Mr. Deputy 
Speaker Sir, what was needed was that Mr. Natwar Singh 
should have resigned on his own . ... (lntel7lJPlions) 

MR. DEPUTY SPEAKER: I have already expunged 
it. 

SARDAR RATTAN SINGH AJNALA: He says that 
he is not Involved. If he Is not involved, then there is no 
need to read the Volcker report. Sir, the fact Is that he 
is involved. But, he alone is not involved. People from 
Punjab are involved ....... Is involved .... ... (Interruptlons) 

MR. DEPUTY SPEAKER: I have expunged it. 

... (Interruptions) 

MR. DEPUTY SPEAKER: i have already expunged 
it . 

SARDAR RATTAN SINGH AJNALA: They were 
earlier an Indian company indulging in theft. They have 
become an intemational company . ... (lntel7lJp'kJns) 

SHRI PRiYA RANJAN DASMUNSHI: No Sir. this 
should be expunged . 

MR. DEPUTY SPEAKER: I have already expunged 
that. 

SAADAR RATTAN SINGH AJNALA: Sir, if they are 
true and have nothing to hide, why are they afraid? Omy 
Indians are not involved in this. Foreigners are aleo 

"Expunged 88 order by the Chair. 
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[Sardar Rattan Singh Ajnala) 
involved In this. Mr. Deputy Speaker Sir, we are all 
concerned. 

MA. DEPUTY SPEAKER: Please conclude. 

SARDAR RATTAN SINGH AJNALA: Deputy Speaker 
Sir, everyone Is concemed. We all want those who are 
involved in it should be given stern punishment, so that 
people should know that this loot not of national level 
but of international level has stopped. 

{TflInsIBtion} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): Mr. 
Deputy Speaker Sir, I have risen to oppose the motion 
moved by opposition in the House. I know that this motion 
has a political motive and has been brought for political 
gain with a mellclous attitude. It has nothing to do with 
truth. These people do not want to find out t~e truth. 
They are not interested in it. Their interest is only in 
getting maximum political gain through this motion and to 
realise their political aspirations. They have no interest in 
any other things. It is evident from today's debate that 
they have nothing to do with truth. The Governments of 
the day is sensitive one . ... (Interruptions) It is not like 
the previous government. Examples of Tehlka and other 
episodes were cited here. The attitude of the previous 
Govt. in bringing a motion on the issues was different. 
Thus Government is much more sensitive than the 
previous one and it is an accept fact. But we know that 
despite all this as soon as this thing came to the fore 
the Government immediately constituted an inquiry 
committee and changed the portfolio of the minister of 
External Affairs. The Government did all this to know the 
fact and to go into the root of ali this. WE wanted to 
know the truth. But my friends sitting on the other side 
have no interest in it. 

Now, I come to report. Much hue and cry is being 
made about this report since morning. Numerous 
questions have been raised all over the world about the 
entire constitution of the Committee, its composition as 
well as the contents of this report. I would like to quote 
from the limited portion of that report which I have got. 
The task of preparation of this report in UN was assigned 
to 60 officers. Nobody knows as to who were those sixty 
officers, what was their background and what was their 
affiliation. People afe demanding to know the content of 
this report but they are not disclosing it. To whom they 
have given their interview and what is the content of that 

interview, there Is no mention of aU this in the U.N. 
Committee report. This thing has even been concealed 
from various committee of U.N. ThIs has not been put 
before them. Its contentions are directly linked with other 
things. That is why I want to say that neither the process 
of preparing the report itself is transparent nor they want 
to make it transparent. Due to which a big suspicion 
arises about this report as to what can be the motive of 
the contents of the report. You know that thinking of a 
country is dominated in UN. Many countries have 
complained about Human Right Committee of UN, 
because the Committee reveals the incidents of violation 
of human rights in a particular country before the whole 
world. Therefore, they are unhappy with that. Not only 
this, many people of this country still want to present a 
resolution in UN on processing of Uranium and Plutonium 
being carried out by many countries of the world, but 
people are not agreed. A member of this committee has 
also said about this country that US state department 
has put pressure on the officials of the committee of his 
country Not only this, he was told to examine the report 
of UN and not to examine the role of companies in this 
country. Therefore, no name of the companies of US 
figures in it. About the transparency of this report, I want 
to tell that the name of former UN Secretary General 
also figured in the report among the names of persons 
at the time of writing it. But he was given an opportunity, 
a letter was written to him. They came to know from his 
bank account that he is not involved in it and hence his 
name was removed. The Chairman of this Committee did 
not adopt any such procedure with regard to India and 
the name of two persons from India was mentioned In 
the report without providing them any such information. 

Advaniji raised a question today in the morning as 
to how can the name of minister of External Affairs and 
that of Congress be figured in the report. I want to 
express my suspicion and hope that my views will be 
correct. I want to ask as to how many countries of the 
world are interested in the politics of mlddle-east and 

{English} 

change of the Government in this countrJ has displeased 
a number of Govemment in the world. 

{TflInslalion} 

The new government came into power ar1d It has a very 
good relationship with the whole world especially with 
the Islamic countries of the middle-east. Also want to 
state that the background affiliation of the 60 officers of 
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UN i8 not being discloaed because they may have 
affiliation with several powerful countries. 

Sir" I think that the reason for figuring name is .•. 
and I wart to state it. . .. (InlSrruplions) 

[English} 

MR. DEPUTY SPEAKER: Please do not disturb. 

... (Inlenvp/ions) 

[Tnms/8/1on} 

SHRI MADHUSUDAN MISTRY (Sabarkantha): I know 
that you do not like it. I want to state as to how do the 
names figure. I also want to state that international 
intelligence agency, which has always have a relationship 
with many countries of the world and who are against 
this Government and who want to destabilize this 
government and who want us not to have any relationship 
with Islamic world and middle-east countries. have 
included their names in it for the same purpose, so that 
the entire government may change due to these names. 
Congress party is being defamed. I think that they have 
their interest attached with it therefore these names have 
been included in it. 

What was the sudden response of the Congress party 
after it? We constituted a committee and presented the 
facts before the country. The investigation being conducted 
in this regard would reveal the true facts. This question 
is raised time and again and all the newspapers of the 
country have asked as to why no opportunity to clarify 
the position was provided to the minister of Extemal 
Affairs and to the congress party? It has been made 
very explicit in the newspapers that had they been 
provided even with an opportunity to clarify. then the 
report of Volcker Committee and Its facts would have 
been different and they would have not been shown In 

---the manner. they are shown. Hence. the question of 
overall credibility of this report raises before us. Although 
this report has been prepared under the influence of UN 
system. The report we are talking about is full of criticism 
of the Secretary General of UN and when someone asked 
him in an interview whether he would resign. he bluntfy 
said that he was not going to resign. The reaction of the 
diplomats of the France is same and it was told that 
enquiry will be conducted first. And they are not talking 
about resIgnation. Here the govemment removed the 
';'inister of Extemal Affairs from his post first, so that 

enquiry may be conducted fairly. The" people are 
alleging me of treason and seiling out the interest of the 
country. I want to ask theee people as to whether they 
are alleging the same party which fought the war of 
independence for the country . ... (lnlemJpllons) 

[English} 

MR. DEPUTY SPEAKER: Nothing will go on record. 

. .. (Intenvp/ions)' 

[Translalion] 

SHRI MADHUSUDAN MISTRY: When Congntea Party 
was fighting for freedom In this country, the pe,.ona of 
their party were in jail and wrote forgiveneaa I .... ,. to 
the 8ritleh Govemment and were releued ... (lnltlmlplions) 
When Congreaa party was fighting for independence, 
these people uaed to organize sh8k& Theee people are 
talking to us of selling the inter'" of the country. You 
have not formed Bangladesh. Bangladesh was fonned by 
Congress Party . ... (Interrupllons) leave the talk of coffin. 
You do not want to do anything. You do not want to 
progress. I am saying so becauee patriotism Is not solely 
your heritage. 

17.19 hra. 

(MR. SPEAKER in /he chaff} 

CC)ngreas party has a bright history In this country. You 
can not create a miracle by alleging Congress party. You 
know it very well that even the light of thousand of 
candle8 cannot dim the brightness of sunshine. There 
can be no other motive except your pollttcal motive In 
alleging Congress party. in bringing the matter for 
discussion in Pal1iament without knOWing the facts about 
a minister and prior to submisSion of enquiry report. 

You are following only the politics of defaming, of 
degrading, of communal violence. You do not want to 
raise above It. Your place Ie going to be aecured and 
will remain secured, please note it down. You are not 
going to come here again. 

With these words, I finish my statements. 

[English} 

MR. SPEAKER: Hon. Membera, we decfded that the 
voting will be at 6 o' clock. including the reply. But atIIl 
I have got about 12-13 names. 

·Not recorded. 
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THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): You have still got 13 namesl 

MR. SPEAKER: Excluding yours. 

If I want to give chance to all parties, I will first call 
those whom I have not called so far and then I wiD call 
the Minister. Then, probably we will finish the debate at 
6.30 p.m. 

(Translation] 

SHRI LALMANI PRASAD (Basti): Sir, I rise to oppose 
the Adjoumment Motion on behalf of the Bahujan Samaj 
Party brought in by the opposition. The BSP is of the 
view when the inquiry committee has been set up, the 
opposition should wait till the report of the committee 
comes and when the report is submitted, a discussion 
should be held thereon and that would have been better. 
Our party wants that strict action should be taken against 
the persons found guilty in it, whosoever they may be. 
This is what our party wants. 

Sir, I want to tell the opposition that no discussion 
is being held on the buming problems the country is 
facing and no efforts are being made to find a solution 
to them but on the contrary, the time is wasted on such 
a topiC which needs no discussion at this point of time. 

Today, no attention is being paid to the buming 
problems faced by the common man. The crores of 
farmers of the country are faCing the problems of seeds, 
fertilizers and water. There is drinking water problem in 
the country. There is an army of unemployed youth before 
us, there problem needs to be addressed. But we are 
not having any discussion on these iasues to find a way 
out to them. There are so many problems in the country 
like the problem of persecution of Dalits, power problem, 
problems of flood, draught and naxalism, problems of 
SCslSTs and OBCs issue of women, reservation, price 
rise, shortage of medicines and doctors in hospitals, need 
of electoral. reforms etc. All these problems should have 
been discussed in the House, but no discussion is being 
held on them. 

Sir, finaliy i would certainly say that today the 
members of opposition Instead of paying attention towards 
the basic problems facing the country are wasting the 
time of the House. There role is destructive rather than 
constructive. Therefore, the Bahajan Samaj Party and I 
oppose the Adjoumment motion brought in the House. 

SHRI ANANT GANGA RAM GEETE (Ratnagiri): Mr. 
Speaker, Sir, I rise to support the Adjoumment Motion 
on behalf of the Congress Party. Shrl Pawan Kumar 
Bansal, the han. Member was speaking here. When he 
started speaking here, he laid special emphasis on this 
point and he made a mention of it that perhaps he might 
not be knowing nor Advaniji would have read this report 
properly and stating this he told that there were five 
volumes· of this report, there was nothing objectionable in 
4 volumes and in the 5th volume, a table contained two 
names concemed our country. One was of a party and 
the other was of a leader. I am just repeating what you 
have said, I am saying nothing new . ... (lnf8rruptions) One 
is of a party and the other name is of a leader. 

Mr. Speaker, Sir, I want to know this much only as 
to whether such a reference is a matter of any honour 
to our country or the congress party for that matter. You 
have said this much only that there are only two names 
in that table . ... (lnf8f7l1ptlons) 

SHRI PAWAN KUMAR BANSAL: This has caused 
an excitement in the House and that is why I mentioned 
about that. Mohan Singh Ji made a mention of Pandit 
Nehru Ji that he' had talked of taking action against any 
sort of corruption. That is right to that extent. But what 
we are witnessing here is that someone has said 
something and others are also toeing his line without 
knowing about the facts . ... (Interruptions) 

PROF. VIJAY KUMAR MALHOTRA: He has said that 
suspend or expei him but here the entire party is involved. 
How the entire party could be expelled? ... (Inf8rruptions) 

SHRI PAWAN KUMAR BANSAL: That time everyone 
used to talk together, but today, I regret that if someone 
gets a matter to upset other, he makes it his agenda. 
Now, you people have also started this thing. Earlier it 
was not so . ... (Interruptions) 

SHRI ANANT GANGA RAM GEETE: Mr. Speaker, Sir, 
now when there is a mention of Nehru Ji here, we and 
the country as well would like to know whether today's 
congress is the same congress that was in Nehru's time? 
Are you foliowing the same policies today also? 
... (Interruptions) 

SHRI SURENDRA PRAKASH GOYAL: Yes, of course 
... (InltJrruptions) 
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SHRI ANANT GANGARAM GEETE: You just have 
some introspection as to what your image is? 

MA. SPEAKER: What you have asked, the reply is 
given to that. 

... (Inlsnup/ions) 

SHRI ANANT GANGA RAM GEETE: Mr. Speaker. Sir, 
I am mentioning this thing here because all of us are not 
debating Volcker Report here. This report is not the 
subject matter of today's discussion. This motion Is being 
opposed by the congress. The discussion that we are 
doing here through adjournment motion is not on Vo/cker 
Report. That is not the subject for today's discussion but 
Bansal ji has said that the name of the congress party 
and one of Its leader has figured in the table of on~ of 
the volumes and that is the subject of discussion here. 
That is a matter of concern for the country and, therefore, 
discussion is taking place on that issue here today. 
... (Intsrruplions) 

/English} 

MR. SPEAKER: Your time is being taken away. You 
have only five minutes. Do not get upset. 

[Trsnslalionj 

SHRI ANANT GANGARAM GEETE: I am concluding 
in five minutes. When all these things were published in 
the newspapers for the first time the name of our minister 
of External Affairs and the congress party, appeared in 
the news. Just on the next day of the news of some 
minister or party receiving some benefit in the Food for 
Oil deal there was this headlines in all the newspapers 
in the country that our Prime Minister has given clean 
chit to Natwar ji and said that he has no connection with 
it. The whole of the country has read this news. These 
news were published in all the newspapers. Then later 
on minister of Extemal Affairs was removed from his 
post and was made a minister without portfoliO. He was 
given clean chit and if he had no connection with that 
then why was he removed from his post? Why his ministry 
was taken away from him and why was he made a 
minister without portfolio? When this matter was being 
discussed out side the House Natwarji was giving 
statements repeatedly that he had no connection with It 
and these allegation were wrong and he would not resign 
in any case and would not relinquish his post. But, finally, 
he was made a minister without portfolio. Now, aU these 

pOints will be enquired into by the Inquiry Committee. 
We trust the govemment and believe that the intention of 
the government is quite clear. The govemment wants to 
bring the reality before the country. We want that the 
truth should corne before the House and the people of 
the country through the committee . 

There was a lot of uproar In the House on a 
statement made by Shrimati Maneka GandhI. I have been 
elected to the House for the last four tenures. I have 
also been a minister in the govemment led by Shri Atal 
Bihari Vajpayee. Shri Ram Naik took initiative in this 
regard considering the situation of Iraq and India at that 
time and it was decided to supply Food for 011. There 
was surplus foodgrain in the country at that time. It was 
a matter of concem for the country as to what should be 
done to that surplus stock. We had lakhs of tonnes of 
foodgrain in the country and we were throwing it in the 
sea. Therefore, It was in the interest of the country and 
there was a need to save the foreign exchange, I would 
thank the then Prime Minister Shri Atal Bihari Vajpayee 
who had mentioned such a iarge reserve of foreign 
exchange, the fruit of which is being enjoyed by the 
present finance minister. Food for Oil deal was signed at 
the time when Iraq was in critical situation. The name of 
the congress party and Its leader and minister have 
cropped up In connection with that deal. It Is a matter of 
concern not only for the party but for the country as 
well. It is a matter of shame for our country. With this, 
I conclude. 

{English} 

MR. SPEAKER: Now, I call upon Shri C.K. 
Chandrappan to speak. Please conclude within five 
minutes. 

SHRi C.K. CHANDRAPPAN (Trichur): Sir, I am given 
a special warning. 

MR. SPEKAER: Not at all. A lot of discu8slon has 
taken place. 

SHRI CK CHANI:3RAPPAN (Trichur): Sir, I stand 
here to oppose the Motion moved by Shri L.K. Advanl. 

While initiating the discussion, the Leader of the 
Opposition has tried to lionise the Report of Volcker. He 
said that it is an internationai committee, independent 
committee, and it is also done with the consent of the 
United Nations. So, it gives an impression that what 
Volcker said in that Report is something like a Gospel's 
truth or something like Gila that we should do pooja. So 
much has appeared in the Press. If you go through that, _ 
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it does not give that Impression. It Is a biased Report. 
Let us be very clear about it. The Report accuses those 
who took an anti-imperialist position consistently. The 
Report turns a Nelson's eye towards the trans-national 
companies who were doing most of the business. There 
is no word about them. It accused the South African 
National Congress along with what they call Congress, 
India. 

Shri Advani asked whether any communist is here in 
the House because he found the names of some 
communist parties there. But I must say that India has 
done utmost fairness to this Report because we have 
appointed a judicial probe into it. It is a kind of a judicial 
inquiry. . .. (Intenuptions) 

SHRI P. CHIDAMBARAM: it Is not a kind of a 
judiciary Inquiry. It is a judicial inquiry . ... (Intenuptions) 

SHRI C.K. CHANDRAPPAN: It Is a judicial inquiry to 
look into the allegations about Shri Natwar Singh and 
about the Congress Party. I do not think many countries 
have done so. 

The present Foreign Minister, Mr. Sergei Lavrov of 
the Russian Govemment-l am not speaking of the Soviet 
Government-accused the Paul Volcker Committee of 
basing its conclusions on false evidence. That is how 
they said. Part of the information Moscow received from 
the Voicker Committee they said, was not backed by 
documented evidence. These are reflections made by the 
Russian Government on Volcker Committee. You were 
so gleefully happy that the name of the Russian 
Communist Party's leader was mentioned there. They said 
it was based on concocted documents. However, the 
Head of the Presidential Administration, Voloshin of Russia 
was accused. The Russian Government say that his 
signature was false. His signature is known. He is a very 
important functionary of the State. They say that it was 
on false signature that the allegation was made. So, this 
is about the Voicker Committee Report. 

Now, coming to India, Advani said that when he was 
the Deputy Prime Minister he had asked his Minister, I 
think, he was referring to Mr. Ram Nail< and said that 
the Indian Oil Company did not have the lure of money 
offered by Iraq. Well, probably that is a very clever move. 
The Indian Public Sector Company did 'not have any 
unfair' deal. But when Nalk was asked why he was there 
in Iraq, he was saying that he was leading a business 
delegation he was leading a iarge Indian delegation of 

businessmen to Iraq In July, 2002. When he gave Mr. 
Atal Bihari Vajpayee's letter to Mr. Saddam Hussein and 
was offered 011 coupons for Indian Oil by Iraqi President 
himself, Mr. Nalk said he did not want that. But did he 
allow the others to do business? 

When he was asked specifically what about those 
industrial houses or companies which he took with him, 
he said it was his business to promote their interests, 
their business with that country. When he allowed them 
to do business, did he receive any commission? That 
was the question the Pressmen asked. He said, "That is 
an allegation." I have a request to the Government that 
that allegation also should be looked into. Yes, you should 
look into the allegation whether Mr. Natwar Singh is 
involved. You should look Into the allegation whether the 
Congress Party is involved. 

MR. SPEAKER: Please conclude. 

SHRI CK CHANDRAPPAN: Sir, I am concluding. 

But you should also look into the allegation which 
Mr. Ram Naik said "that it is an allegation". That has 
also to be looked into. Then we will get a complete 
picture as to who were all involved in this. I said that we 
had done faimess to the Report because we are, perhaps, 
the only Government in the world that has taken the 
step to look into the allegations made against responsible 
people and Parties In our country. But if we have to 
discuss this Report, may be after we get the Report of 
the inquiry-probably, the Chair may permit to discuss 
the Volcker Committee Report here-then we can say 
how the American imperialists are trying to use the United 
Nations in the most unethical fashion against the countries 
who are taking an independent foreign policy, an 
independent position in relation to the US imperialists. 

Sir, I would request you to give me one or two 
minutes. I think, you will allow me to do so. 

MR. SPEAKER: One minute for last sentence only 
which should be middle sized; not too long. 

SHRI C.K. CHANDRAPPAN: Okay Sir. The thing Is 
that in the name of fighting communism, In the name of 
containing communism, in the last part of the 20th 
Century, we have seen US Imperialism running roughshod 
over the world. Now, in the name of fighting terrorism, 
they did attac1< Afghanistan under UN flag. But when 
they attacked Iraq, no UN flag was given to them. They 
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did attack Iraq with their own forces supported by NATO. 

Sir, it Is their occupation Govemment now in Iraq. 
Mr. Advani said that all the records were intact because 
that building of oil Ministry was not bombed. The whole 
documents were placed before Volcker Committee. Who 
placed those documents? Is there any democratic 
Government sitting there in Iraq to give the documents? 
It is the American occupation forces who occupied that 
country, occupied that Ministry, received the records and 
placed it before Volcker. It is not an independent 
Govemment of that Country; a sovereign Govemment of 
that Country who placed the records. Let us not put so 
much faith in Volcker who stands denounced in front of 
the countries of the world. We are dOing enquiry because 
we want a little more justice to be done to our owns 
democrate institutions and people. That is why we have 
set up an inquiry into this. Sir, I oppose this Motion. I 
think that the inquiry should be done properly and after 
that we should have a discussion on this here in 
Parliament. 

MR. SPEAKER: Shri Harin Pathak. You have five 
minutes only. 

SHRI HARIN PATHAK: I will try to be brief. 

MR. SPEAKER: I am sure because you are such an 
astute parliamentarian. 

[Trsnsla/ionJ 

SHRI HARIN PATHAK (Ahmedabad): Mr. Speaker, 
Sir, with your permission I rise to support the adjoumment 
motion moved today in the moming by our party leader 
and leader of opposition Shri Advani ji. The subject of 
the motion is very serious. It would not be appropriate to 
go into the details of this issue because a commission 
has been set up for enquiry in this connection. But, I am 
sorry to say in this House that for the first time in the 
history of 58 years of independence that a ruling political 
party of our country has been alleged in this report to 
have received commission many govemments came and 
went during this political journey of 58 years. Many 
allegation were made and many 01 them were probed 
but is not It a matter of shame for this House and for all 
of us that a foreign agency associated with UNO has 
pointed finger towards a political party of the country and 
that too against a minister in the ruling political party? 
... (Interruptions) Do the people of the country not want 
to know that. ... (IntetnJplionsJ 

MR. SPEAKER: Please, take your ... t. We have to 
conclude the debate. What are you doing? 

... (In/Bnuptions) 

SHRI HARIN PATHAK: Mr. Speaker, Sir, the whole 
country wants to know . ... (Intenuplions) 

MR. SPEAKER: There Is not so much time. 

... (IntefTtJplions) 

SHAI HARIN PATHAK: Whenevers one Incident takes 
place within the country, then its report Is discussed before 
the country. But, here these four worde which have been 
repeatedly told before the House in English and Hindi-
·Oil for Food" but I say "Food for Olr-on the.. four 
words the honour of the country Is at .take. The Volcker 
Committee which was constituted . ... (Int.rruptions) (from 
1999 when Iraq attacked Kuwait. I do not want to go 
into the details of that but taking further the subject 
presented before the House by Shri Mohan Singhjl and 
Maneka ji, I want to urge the govemment not to take the 
allegations related to the honour of the country 80 lightly. 
This question Is not related to any party ora peraon an 
individual. I felt sorry when our minister and my friend 
Shrl Prlyaranjan Dasmunshi ji tried to confound the leaue 
through argument about he himaelf got trapped In to It. 
Our communist party leader Shri Rupchand Pal ji tried to 
tell this. Everybody agrees that Iraq should have been 
helped on humanitarian grounds, considering the situation 
prevailing at that time. Some persons also tried to Juetlfy 
this surcharge saying what is wrong In that. 

Providing foodgralns and medicines there to the poor 
in the wake of genocide there was fair enough as far as 
It goes. You also said it was the right thing to do. But 
these two things must be viewed separately. Giving 
surcharge and sending foodgrains from here by taking 
surcharge and purchasing 011 from there In eXChange for 
foodgrains and accepting/pocketing comml88lon in the 
bartering process. This Is the most dangerous thing and 
this is what we want to discuss today. Medicine. and 
foodgrains were sent there on humanitarian grounds and 
the kickbacks which waa received by the companIea or 
a perIOO or a party In lien there of Is not a good thing. 
I think the coming generatlona wiN not pardon the 
congreaa party tor this nor will they pardon Natwar Singh 
ji if his invotvement is confirmed. Merely giving relignation 
does not end the matter. If you want me to confine to 
the Volctcer Commlftee report only, I would like to submit 
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my point after giving a reference. The govemment should 
study the table nos. 3, 9, 10, 11 and 12 thoroughly. 
Table no. 3 clearly mentions the name of Natwar Singh 
ji. It clearly mentions the name of the congress party 
also. I do not want to comment on an individual. George 
Saab was talking about an individual. I certainly say that 
the table no. 3 in the Volcker Committee report clearly 
bears the name of the congress party. I would not like 
to discuss individuals as George Saheb was talking about 
while speaking on the subject. Plainly speaking, the 
congress party's name does appear in Table No. 3 of 
the Volcker Committee's report. 

{English} 

Mr. Singh is shown in Table III of the Report as a 
non-contractual beneficiary in connection with four million 
barrels of oil allotted to Masefield AG, the contracting 
oompany which actually lifted 1.936 million barrels. Out 
of this, the phases in which oil was allocated is shown 
as Table IX. The Congress party is also listed In the 
same Table III as non-contractual beneficiary in connection 
with four million barrels allotted in phases 10, 11, 12 and 
13. Out of this allocation, 1.001 million barrels were lifted 
In this case by Masefield AG, shown as contracting 
company in phase 10. 

{Translation! 

I am saying this because Dasmunsi ji was making 
comparisons. He started with praising Advani ji, I thought 
that he would say something good that they would ask 
Natwar Singh ji to quit but he himself got confused while 
making comparisons. He was drawing a parallel between 
the Volcker Committee report and the Tehlka and he 
started with Advani ji when Advani ji's name figured in 
the Jain's Diary case, he didn't take even a single day 
to resign. He decided to withdraw himself from the public 
life till his name would be cleared by the judges and he 
won the election again. But here the congress party has 
failed to react for full 17 days. 

{English} 

For 17 days there was no response from the Congress 
Party. As Actvanijl has rightly pointed out and atated in 
this opening remarks, it was the flip-flop response from 
the Congress Party at that tima? He said the report is. 
... (Interruptions) 

MR. SPEAKER: Do not use that expression. That 
expreSSion need not be used. 

SHRI HARIN PATHAK: That was the report. 

MR. SPEAKER: The Minister said certain things. 

· .. (InttJlTVp/ions) 

MR. SPEAKER: Do not write that word. Shri Harin 
Pathak, you need not repeat that. 

{Translation} 

SHRI HARIN PATHAK: I had expected from Munsi ji 
that If at all he was drawing parallels, then he would 
have accepted that on the one hand we have a party 
the leader of which resigned In no time just because his 
name inadvertently had figured in a diary and he resigned 
from his Gandhi Nagar Seat and finaUy his name was 
cleared, on the other hand there is a party whose 
partyman is stili continuing as a minister even in the 
wake of the Volcker Report. I do not want to go into the 
depth of the report. But I would like to make a mention 
of what Maneka jl said. 

{English! 

MR. SPEAKER: Two more speakers of your Party 
are there to speak. Please conclude. 

· .. (InttJl7Vptions) 

MR. SPEAKER: Please address to me. 

· .. (InttJl7VpUons)" 

MR. SPEAKER: That is not recorded .. You ignore 
them. 

· .. (InttJl7Vptions) It 

{Tral18laUon} 

SHRI HARIN PATHAK: The people of Ahmedabad 
have elected me to the House by thumping majority. 
Therefore, you should think before raising a finger at me. 
... (IntelTlJptions) 

{English! 

MR. SPEAKER: I will call the next speaker if you do 
not conclude. 

... (InttJnuptions) 

MR. SPEAKER: That is not to be recorded . 

· .. (Interruptions) .. 

"Not recorded. 
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{T1'W1SI81ion} 

SHRI HARIN PATHAK: Sir, I would like to invite the 
attention of hon. Finance Minister. 

[English} 

The Enforcement Directorate has questioned two partners 
of the controversial firm Hamdan exports-Andy Sehgal 
and Vikas Dar in connection with Iraq Oil for Food scam. 
Is It true? Secondly, there are links which have already 
been established, you could inquire and you can reply 
on that when you give reply to the debate, that the calls 
were made to Jagat and Andy Sehgal of Hamdan Export 
which Is fairly established. 

{Translation} 

Sir, I want to give the numbers from which the calis 
were made. 

[English} 

That number is 9810008661. The address Is C-180, first 
floor, Defence Colony, New Delhi. Calls and SMSs were 
made tiil late night. ... (Intenuptions) I am concluding. On 
these days, after the Volcker report was released on 
28th October, Jamll sent a SMS message and phoned 
on the same day at night to Jordan. The number is 
00962777275665 and the other call was made to London 
number 00447968444999. Then he telephoned to Jagst. 
The telephone number which is held by Jagat is 
9871089116. These cails were made from Jamil to Jagat. 

{Translation} 

The name of three MOS also figure in talks. I want 
to know as to why so many calls were being made on 
the 28th night? Were they discussing only film or Delhi's 
temperature? I want to say, through you, that all these 
things should come out before the country. The names 
of 130 companies figure in that. Shri Ram Naik ji visited 
Iraq during his tenure but no wherein the report, there is 
a mention of the names of the BJP or any of NDA's 
constituents. There is no name of any person belonging 
to the NDA. -The companies which have taken surcharge 
needs to be fully investigated. I would like to tell that out 
of 130 companies, 46 companies supply tea. I mean to 
say that the companies which were supplying tea were 
also given the contract. 

[English} 

This is something horrible and shameful for the 
nation. So, I demand removal of Shri Natwar Singh from 
the Council of Ministers and that a top level inquiry, in 
addition to Justice Pathak Inquiry, may be made with 
reference to Voleker Committee Report. 

MR. SPEAKER: Dr. M. Jagannath, your party has 
got on~y two minutes. I will give you four minutes. 

OR. M. JAGANNATH (Nagar Kumool): Thank you. 
Respected Speaker, Sir, I rise to support the Adjoumment 
Motion. After Iraq invaded Kuwait in 1990, there were 80 

many difficulties for the country In general and for the 
human beings in particular in Iraq. Reports had started 
appearing that millions of people were dying of malnutrition 
and UNICEF also came out with the report that If 
something was not done, the country was heading towards 
a disaster. That paved the way for putting 011 for Food 
Programme in place. 

The Volcker Committee Report has made It very clear 
and exposed how the CongrMS Party and some of Ita 
leaders behaved in an inhuman manner for the 
programmes which were made for the welf.... of the 
human beings. Sir, the contracts which were awarded, 
they were totally In contravention of the guidelines 
suggested by the United Nations and there were 
allegations of corruption In awarding contracts, and money 
generated from sale of oil under Oil for Food Programme 
has been diverted for other purposes. Nearly 130 
companies from India had contravened the United Nations 
guidelines and got illegal gratification and illegal money. 

Coming to the question of the role of Shri Natwar 
Singh, the former Minister of Extemal Affairs and now 
the Minister without portfolio and the Congress, they have 
been listed in the recently released Voicker Committee 
Report 88 non-contractual beneficiaries under Iraq's Oil 
for Food Programme. The contracting company was 
Masefield AG. I would like to know the relationship 
between the Masefleld AG and Shri Natwar Singh and 
also the Congress Party. This was very clearly mentioned 
in Table III of the Report and also that four billion barrels 
of oil was allotted to Masefield AG and was lifted. This 
has been made very clear. 

If Shri Natwar Singh and the Congreu Party .re 
very clear that they have to be given a clean chit, what 
was the neceuity of, first of aH, relieving Shri Natwar 
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Singh of his portfolio of External Affairs? Secondly, what 
was the necessity of instituting a Cornmission of Inquiry 
to go Into all the aspects? 11, according to their contention, 
they are very clean, what was the necessity of going 
through these procedures? It is because the Volcker 
Committee Report has thoroughly exposed the Congress 
Party and its access to foreign money in Oil for Food 
Programme and this has given an opportunity to the 
foreign Governments and agencies to interfere in the 
intemal affairs of the country. This is a very dangerous 
trend. 

On behalf of the Telugu Desam Party, we strongly 
condemn the Congress Party and its leaders for 
compromising the interests of the country for their 
monetary gains. Telugu Desam Party also condernns the 
UPA Government's efforta to cover up the serious crime 
of the Congress Party and its leaders by ordering a 
Commission of inquiry which does not have any sanctity 
under the Commission of inquiry Act. What for has this 
Commission been constituted? It has been constituted 
only for an eye-wash and to save the culprits. This is 
the only idea behind setting It. 

18.00 hr •. 

Finally, because there are a number of companies 
involved, because a big national party which is ruling the 
country is involved, and also because some of the L.eft 
parties are involved. . .. (Interruptions) 

SHRI BASU DEB ACHARIA: What Left parties are 
Involved? ... (Interruptions) 

DR. M. JAGANNATH: In the morning hon. Advaniji 
mentioned it. ... (Inl8rrup/ions) 

MR. SPEAKER: Dr. Jagannath, you have not followed 
him. He said 'some foreign Communist parties'. 

DR. M. JAGANNATH: Yes, Sir, they are not from 
this country. 

MR. SPEAKER: You make your point. I have already 
been very Uberal with you. 

DR. M. JAGANNATH: Since a number of companies 
are involved and there is a lot of money involved In 
illegal transactions, on behaH of the Telugu Desam Party 
I demand that the entire case should be handed over to 
the CBI so that an impartial inquiry could be conducted 
and necessary action can be taken. 

MR. SPEAKER: Prof. Ramadasa, you have got three 
minutes but I will allow you four minutes. 

PROF. M. RAMADASS (Pondicherry): Please ~e 
me eight minutes, Sir. 

MR. SPEAKER: Sorry. No bargains with the Chair. 
Carry on. 

PROF. M. RAMADASS: Hon. Speaker, Sir, I rise to 
oppose the Adjournment Motion moved by the Leader of 
the Opposition, both its content as well as the arguments 
advanced by the BJP and its allies. The Motion says 
that there is a failure on the part of the Government to 
take action and that the Governrnent is trying to cover 
up certain issues. I fully refute both these allegations of 
the Adjoumment Motion. 

If the Government has to take any action, there 
should be documentary evidence, there should be prima 
facie evidence, and there should be some iota of evidence 
to show that there is some involvement of somebody, 
some Minister, or some Party. In this case, there is none 
of this. Therefore, no Government in the world can take 
any action on the basis of some kind of a casual 
reference that is made. 

The Volcker Committee Report, on the basis of which 
they are making these allegations, is spread over 630 
pages. In none of those pages there Is a mention of 
either Mr. Natwar Singh or the Congress P~rty. There is 
Table-ill in which there is a one-line mention that they 
are non-contractual beneficiaries. How can anybody take 
action on the basis of that casual reference? Can any 
Government take action on that basis without any 
conclusive evidence on the benefits received by anybody? 

There are a number of contradictions in the Volcker 
Committee Report on the basis of which these anegatlons 
have been made. This Volcker Committee was intended 
to Inquire Into an economic aspect. It was Intended to 
find out what transpired in the transactions between Iraq 
and other countries. It is about the purchase and sale of 
commodities. It is about business. How can anyone 
assume that a political party is doing the business? An 
Individual can do business; a company can do business. 
How can a political party to business? It Is only a figment 
of Imagination on the part of BJP to say that the Congress 
Party was involved In a business 1ransBction and, 
therefore, It received kickbacks or It received bribes etc. 
Therefore, the very fact that It mentioned about a political 
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party &hows that this Report is not reliable and 
Incongruous. 

Not only that, the Voleker Committee Report itself 
says that mere mention of any company, or an individual, 
or a party is not a guarantee that that company, or the 
individual, or the party has authorised the payment. This 
is the exact sentence of the Volcker Committee Report. 
Identification of a particular company's contract does not 
necessarily mean that the company either made such 
payment or authorised, or otherwise aware of it. That 
means, the Committee has concluded on unsure 
foundation. 

It mentions a company but it does not say that the 
company has actually paid it or not, or authorised it or 
not. It also asks for detailed Investigations. That means, 
the investigation that It has donne and the conclusion 
that it has arrived at are not conclusive enough to come 
to any conclusion. That has been accepted by the Volcker 
Committee Report itself. How can we reach any 
conclusion on the basis of this kind of a report? Therefore, 
I would feel that the Volcker Committee Report Is only a 
bunch of conjectures, hypothetical statements and mere 
probabilities. The methodology and procedures used by 
the Committee are faulty. It contains a lot of 
inconsistencies In the data used. The Committee says, 
"we certainly listed the information indicated from Iraqi 
records; we did not say what Is right or wrong.· This is 
a very Important point. The committee says, "we have 
certainly nsted information indicated from the Iraqi records 
but we did not say what is right or wrong; we only said 
what was there in the Iraqi records." Whether there was 
denial, acceptance or if there was something in between, 
there are no answers to these questions. That means, 
the Committee has not passed any judgement that the 
Congress Party has done wrong or Shri Natwar Singh 
has done wrong. They have merely relied on the records. 
Where from these records have come? Did Volcker 
Committee visit the place, and then collected the 
Information? None of the members of the Committee, 
including Mr. Volcker, visited Iraq and collected data from 
there. All the records were supplied to them by the forces 
which have occupied Iraq, on behalf of the USA. Any 
record which has been seized by a party cannot be taken 
as an evidence, according the minimum legal 
jurisprudence. The Opposition must know that the 
elementary Intemational jurisprudence which says that no 
conclusion can be evidently drawn from a document which 
has been seized under invasion. 

Therefore, I would feel that nobody should give any 
importance to the Valcker Committee Report. Many of 
the countries which have been Indicted by this Commlttee 
have also disregarded It. One South African company 
has even launched a legal prosecution against Valcker 
Committee, and it says that the Committee has made 
untrue, reckless, irresponsible, highly damaging and 
derogatory statement In the report, and therefore, it has 
dismissed it. When all the countries In the world have 
done it, the Government of India has laken it very 
seriously, and it has gone deep into the matter and has 
Instituted a Commission as per the law and the 
Commission of Inquiry Act. Therefore, we should wait for 
the veracity of this Report. We should wait for the findings 
of the Committee. I would urge upon the House to reject 
the adjoumment Motion lock, stock and barrel. 

MR. SPEAKER: Hon. Members, let us continue t1H 
about 6.45 or 7.00 p.m. There are seven or eight 
Members. PI&a8e cooperate with the Chair. 

Shri Uday Singh. You are very articulate. Hence, 
five minutes maximum Is allotted to you. 

SHRI UDA Y SINGH (Pumea): Mr. Speaker, Sir, I 
will wrap up in five minutes. 

I will go back to the beginning of this debate when 
our leader, the Leader of the Opposition made his opening 
remarks. To move forward from there, I would like to say 
that I was extremely Impreaaed by the very expressive 
and very candid remark of Shrlmati Sonia Gandhi at a 
Leadership Summit in Deihl recently when she went 
beyond the Volcker Report, and said that she was 
extremely worried at the present public perception which 
is prevailing of political parties and organlaatlon8 being 
seedy and wily. I could not help but be extremely 
impressed by what she said. But when I see the action 
the Govemment has taken, the two things do not seem 
to be falling into place. Whether the Volcker Committee 
Report Is true or false, only the authority appointed by 
the Govemment can find out. But it has given clear 
indications that there is a primll IacitI involvement of an 
individual's name who was then the Foreign Minister, and 
also one of the largest political parties In India, known 
not only in India but known throughout the world. It has 
been the brunt of the Congresa party', argument that 
these are probably conaplraOlea hatched to bring a bad 
name to the Congreu Party. 
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Mr. Speaker, Sir, I begin to wonder as to what the 
reasons could be for the whole world to have somehow 
connived against the Congress Party, Its leaders, both 
past and present. I am not going into the details. I am 
only making a very brief reference. 

We have a book by Danial Patrick Moynihan who 
was not only a former Ambassador to India but was also 
a key policy-maker in Washington. We then have the 
book called the Mitrokhin Archives, which names the 
Congress Party and some of its leaders. We now have 
the Voicker Committee Report. Now for us to actually 
accept the fact that the whole world has connived against 
the Congress Party to bring it a bad name is stretching 
our imagination a bit too far. 

With regard to the individual who was named, the 
hon. Minister Shri Dasmunsl was trying to explain to us 
how with great alacrity the Government has acted. I am 
not really impressed by his argument. The Government 
could have acted in a very simple manner. The individual 
named, who was holding a key portfolio in the 
Government, should have been politely, If he was not 
doing it on his own, asked by the prime Minister to kindly 
step aside for the investigations to take place and he 
could have been brought back honourably. There have 
been Instances like this . ... (lnlerrupbOns) Now, if you 
disturb me, then I promise to do the same thing to you . 
.. . (InIsrruptions) 

MR. SPEAKER: You do not have to take notice of 
him. You pleaae addreas the Chair. 

... (Interruptions) 

MR. SPEAKER: Your Minister will reply. There are 
other hon. members who will reply. Please do not go on 
with a running commentary. 

SHRI UDAY SINGH: I am trying to be as simple as 
possible. I do not know why they are getting excited. 

Or. Manmohan Singh is known for his integrity, an 
overall Integrity not only in India but throughout the world. 
For him to have taken so long and then use some rocket 
seience In divesting Shri Singh of his FQreign;Affairs 
portfolio, baffles me. It is like we hear in satellite launchers 
that stage-I of the rocket has now been detached; 
stage-Ii has now been detached. What Is this? What is 

this haH way measure? He is either not at all guilty, In 
which case he should have remained the Foreign MinIster; 
and If there was the Slightest doubt, then he should not 
be a member of the Cabinet where he Is privy to 
decisions, where he Is privy to information which could 
have a direct bearing on the outcome or on the 
proceedings. 

MR. SPEAKER: Please conclude. 

SHRI UDAY SINGH: I will Just wrap up In a mInute. 

The Cong~ss Party has been named aa a 
beneficiary. I heard Mrs. Gandhi with great attention at 
that Summit. I would like to say this. . .. (InMrruplions) 

MR. SPEAKER: I will allow you to apeak if your 
Party gives your name. So long you have not been 
chosen as a speaker, you have to keep quiet. 

... (Inltmuplions) 

SHRI UDAY SINGH: Shrimati Gandhi is the president 
of the Congress Party. She is the Chairperson of the 
UPA and, therefore, she either has to designate a person 
who will take the responsibility for the Congress Party or 
will have to take the responsibility herself. That is all we 
are asking for. Pent up emotions seem to be coming out 
in this House without reason . ... (lntsfTUplions) 

MR. SPEAKER: I am sure, they will consider your 
suggestion. 

. .. (Interruptions) 

{Trans/Illion} 

PROF. VIJAY KUMAR MALHOTRA: Mr. Speaker, Sir, 
is the name of Sonia Gandhi unparliamentary, they all 
stand up the moment anybody takes her name . 
. . . (InltlrruPb"ons) 

{English} 

I have not ruled him out. She is an hcn. Member of 
the House. We are entitled to have respect from each 
other. 

... (Interruptions) 

SHRI UDAY SINGH: I would, therefore, most 
respectfully submit for the consideration of this House 
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that while in the case of an individual named, he must 
not be a member of the Cabinet and in case of the 
Congress Party, Its President must take moral 
responsibility. 

SHRI MANI SHANKAR AIYAR: Mr. Speaker, Sir, I 
am most. intrigued by the language of the Motion that 
has been brought before this House. 

PROF. VIJAY KUMAR MALHOTRA: Hon. Speaker 
has approved it. 

SHRI MAN I SHANKAR AIYAR: Of course, he has 
approved it. But I can stili be intrigued. I must intrigue, 
Sir, because I can understand our condemning the 
involvement of individuals, and I can understand our 
alleging the involvement of individuals. But I fall to 
understand how we can condemn an alleged involvement 
because until the involvement, which is aHeged, is proved, 
there is nothing for us to condemn! And that is basically 
why this debate has wound from the morning till this 
evening in such a meandering fashion . ... (lntelTlJpfions) 

MR. SPEAKER: It says, 'to take proper action.' 

PROF. VIJA Y KUMAR MALHOTRA: It Is 'failure to 
take proper action.' 

MR. SPEAKER: Yes, 'failure to take proper action.' 

SHRI MAN I SHANKAR AIYAR: Sir, it begins by 
saying: "This House condemns the alleged involvement. 

SHRI HARIN PATHAK: No . ... (lntelTlJpIiol18) 

SHRI MANI SHANKAR AIYAR: Oh, I withdraw my 
remark, Sir ... (Intsnupfions) I was looking at what was 
given to me earlier. 

MR. SPEAKER: But you cannot get your minute back. 

... (InltllTlJpfions) 

SHRI MANI SHANKAR AIYAR: Sir, I withdraw and ! 
apologise to the House for having wasted its time with 
display of words. 

MR. SPEAKER: Okay, it Is all right. 

SHRI MAN I SHANKAR AIYAR: But the fact of the 
matter is that no one has as yet been establiahed as 

having been involved. There Is an allegation, and when 
there Is an allegation, the proper course of action to 
take, Ie to l8Cure the Information, which would either 
confirm the allegation or which would relult In the 
allegation being proved to be buel.... The action has 
been taken .. " we were to take action on the baale of 
allegations but without proof, that would not be proper 
action; that would be improper action. The most Important 
thing for us to establish is whether the individual and the 
party to which he belongs, which has been mentioned in 
the Report, have been mentioned in the Report either 
individually or together or with some kind of a connection 
between the two, on the basis of Information available to 
Mr. Volcker, which has not been made available by Mr. 
Volcker to the rest of us. 

Therefore, the single moat senior person we could 
find In India today, who has experience of all the worklnga 
of the United Nations for an entire life time In the aervlce 
of the United Nations, wal rushed acroaa to the United 
States of America. In a commendably ahOrt period of 
time, he has collected whatever documents are required 
He has brought them back to India, and If we wish to be 
fair to the individuals involved rather than try to make 
capital out of the fact of an allegation, It would not take 
too long for us to examine that, and apply a Judicial 
mind to the process. 

So, the documents have been brought and a Body 
authorised to undertake an Inquiry with exactly the same 
powers as what would have been vested In a Comml88ion 
of Inquiry, has been aet up. A deadline haa been set 
about the amount of time, which It ia supposed to spend 
on thie, and Instead of the kind of roving fishing expedition 
which thle House has had to wltne88 In Ita prevtoUI 
Incarnation, we are having a determined effort to dIacover 
the facta on the baala of which alone proper action can 
be taken. .. . (InMmJplions) 

AN HON. MEMBER: They are afraid of action. 

SHRI MANI SHANKAR AIYAR: I do not know, on 
the one hand, the Oppoaitlon Ie terribly keen that we 
discuss this, and when the aubject Ia permttted by the 
Speaker to be dlscuaeed, for three days they want to 
have sound bites before a television camera inetead of 
dilcuuing the matter here. We then epend an entire day 
sitting here, listening to the Oppoaition one after the other, 
and one of the moat distinguished Members of the 
Oppoeltion, against whom I w .. auppoeed to be fielded 
by my party, has left me epeechIeaa becau8e he was 
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speechless; 50 minutes to say absolutely nothing. 
... (Intenuptions) Oh, what a fall there was my countrymen. 
When I was a young officer sitting in that gallery. I would 
sit in total admiration of the manner in which SM George 
Fernandes would get up and fight the, battle of Saint 
George against every dragon and, now 50 minutes of 
irrelevancy! Why? Only because, hatred veils in his heart 
against one individual. 

This is the problem with the Opposition. They do not 
have a cause. They have vendetta and, therefore, all 
that they have alleged here will be proved in the fullness 
of time to be a figment of imagination. 

MR. SPEAKER: Everything Is on record. I have been 
requesting all the hon. Members. Whatever a Member is 
saying, other Members are not bound by his statement. 
Therefore, you need not react to everything. 

SHRI UDAY SINGH: I would like to have just an 
explanation from the hon. Minister. 

MR. SPEAKER: Did he refer to you? 

SHRI UOAY SINGH: No, Sir. He talked about 
documents being brought from the United Nations. Do 
we take It that Shrl Natwar Singh has been divested of 
his portfolio post the documents have been examined? 

/Tmns/atlonj 

MOHO. SALIM (Calcutta North East): Mr. Speaker, 
Sir, we have been discussing the matter since moming, 
but it Is generally seen that we are talking on headlines 
without going into the minuteness of the matter. There is 
a saying in Hindi 'Ped ginata, ginate our ginaate jungle 
bhi bhul gaye'. Advaniji moved the motion when the final 
report of the Volcker committee was made public when 
they were asking for someone's resignation, our party 
CPM demanded for inquiry for going into depth of the 
matter, in the same day when the headlines were 
published in the newspapers. One should know the truth. 
But our swadeshi brigade says so much about the 
foreigners that our own swadeahi ambassador sent some 
one from Baghdad to Delhi to request Vajpayee ji for 
looking into the matter because such things were being 
published in newspapers. Since he was a swadeshi 
ambassador. He did not face problem at that time and 
since the report has been prepared by Paul Volcker, It is 
being given importance, whereas no Importance was given 
to the report of Mr. Volcker anywhere in the whole world. 
Why should it be given Importance. ... (Intenuptions) 

/Englillhj 

MR. SPEAKER: Nothing will go on record . 

... (Intenuptionsr 

/Tfllns/lltionj 

MOHO SALIM: Why was this report made public? 
Why was the Committee constituted? I would not state 
all things that occurred from 1990 to 1993, which have 
been stated by my colleagues. The economic blockade 
which continued for 12 years was a black apot on the 
face of humanity. When the whole would wes of the 
opinion that there was a need to &ave Iraqi children, 
then oil for food programme was launched. It was 
launched in 1996 and the quota fees was increased In 
1998. Americans were making allegations against the U.N. 
and their henchmen were approving the programme to 
show their human faca on the one hand but on the other 
hand they also used to disapprove the programme. 
Volcker has disclosed in the report as to what extent the 
enquiry committee is independent. He himself has used 
the words 'kickback' and 'malpractices' in this terminology. 
I do not want to comment on the other member but 
everyone knows about the fame eamed by him In the 
case of apartheid In South Africa. This Is an Important 
thing that a country on which economic blockade is 
imposed Is not permitted to contact or to do trade with 
foreign countries. It would have got opportunity after five 
years. You are talking about 80vereignty of that 
Govemment. That govemment has every right to impose 
the tax to save the people and to go on functioning. Our 
party or your party have itself said that we all and the 
whole country were against the sanction, then why this 
question is raised today. Mr. Volcker and other members 
have themselves accepted that they did not go to Iraq, 
then were did they got the documents which are 
meticulously maintained. They did not drop bombs on 
that building. America knew that all those documents were 
kept In that building. America, UK and their coalition forces 
dropped bombs for fifteen years during peace and war 
but they kept the building protected because they knew 
that the documents were to be recovered from there for 
Advaniji. He is, himself telling after that the documents 
has been given by the post-invasion govemment of 
henchmen formed by America. It has been stated in the 
report that they thank the American Government very 
much, without whose active assistance they would not 

"Not 1'8OOrded. 
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have functioned there. Why is it being told in the whole 
world? Voleker committee has nothing to do with the 
name of the Congress government or the Government of 
Incla. Not only the Congress, bUt whosoever helped Iraq 
in the whoJe world, who Is against the Invasion of 
American on Iraq, who Is against the effort of America in 
forming a world umpire, all of them realised later on that 
America is continuing its effort for the same. 
... (IntSlTllpfions) 

SHRI UOAI SINGH: Why his name was not there? 

{English} 

MR. SPEAKER: Please do not interrupt each other. 
Please conclude. You address the Chair and ignore the 
interruptions. 

/Trsn8lslion} 

MOHO. SALIM: I am not ashamed of disclosing the 
report of UN committee. I say with certainty that UNO 
has been converted into UNA during the last ten years. 
It has tried to made It United Nations of America in any 
way. I want to ask the persons like you, who think of 
making US a world umpire as to whether India is a 
sovereign country or a country of henchmen of America? 
... (Intsrruptions) You will have to listen. 

(English} 

MR. SPEAKER: Please conclude. 

/Trsnslstion} 

MOHO. SALIM: They are distUrbing . ... (lnMrruptions) 
It is a matter of international solidarity. Now it is being 
debated whether kickbacks or orders or 011 coupons were 
received-is soHdarity meant for this? Whether oil coupons 
were received because their Government and the party 
associated itself with the people of Iraq? If we accept 
this fact, then the whole talk of the New World order 
which Is taking place all over the world will also become 
useless when we are talking of 

(English} 

more rationale, representative and democratic UN Security 
Council. 

/Translation} 

An Inquiry should be conducted in the matter and the 
core of the matter should be unearthed. But, why do we 

feel shy of all the entities? If Ram Nalk jl reached there 
and Indian Oil told that It will not pay surcharge but why 
teel shy to tell that Reliance was made the beneficiary? 
Everyone got the benefitls. They say that Congress Party 
worked for itseH. 

{English} 

You have worked for seH-reliance but you have worked 
for self and Reliance. 

/Translstion} 

Today, they claim themselves to be clean, VajpaYH P 
and Advani ji should have ordered an Inquiry at that time 
in 2004. It is being done now if it could not be conducted 
them. It should be probed deeply. Whom do you want to 
appease by removing Natwar Singh jl from the Ministry 
ot External Affairs-the BJP or the masters of whom you 
are talking about? A new propaganda is being made In 
the whole world. Only those will be kept whom 
Washington will approve of and those will be removed 
whom they disapprove. 

[English} 

MR. SPEAKER: Nothing will be recorded. 

(InltJrruphons) • 

MR. SPEAKER: Mr. Salim, you have concluded your 
speech. Please do not get proVOked. I thank you for 
your cooperation. 

SHRI MANVENORA SINGH: Sir, how much time do 
I have? 

MR. SEPAKER: I am sorry to say that like others 
you also have five minutes. 

SHRI MANVENORA SINGH: Sir, I thank you for 
giving me an opportunity to speak In favour of the 
Adjoumment Motion. 

I am really moved by the great yams that have been 
woven all through this debate. The Cabinet Mlni,ters and 
Comrades have spoken of this great International 
conspiracy. It is astonishing to see their imagination and 
great feel of foreign policy expertise that they have shown. 
Of course, it is expected because the Comrades have 
made a great leap forward in their Ideological positioning 
and they found that anybody who opposes the US way 

"Not recorded. 
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of life is targeted in a conspiracy. Of course, the 
conspiracy sounds a lot like Don Quixotes but that is a 
separate matter. 

I am astonished that they would think that this Is a 
conspiracy to tarnish the image of the Congress party 
when the same Government and its constituents entered 
into two very far-reaching foreign policy agreements--a 
nuclear deal and a vote on Iran-with the United States 
that shocked them, I am sure, as much as it shocked a 
lot of other people. So, to assume that this Is a conspiracy 
against the party is a great fiction. It is stretching the 
imagination beyond possibility. 

As far as this conspiracy of the Volcker Committee 
is concemed, I do not want to get into the tables; I do 
not want to get into the names and I do not want to get 
into the entities. It is a fairly simple case. It is so simple 
that even Inspector CLUSOE could have solved it. it 
involves the people and entities who were not contracted 
by the United Nations to 11ft oil and those entities 
benefited. Those entities benefited because somebody 
signed on their behalf, or they signed themselves. 
Somebody signed on behalf of the former Minister of 
External Affairs and somebody signed on behalf of the 
Congress party. We, as Indians, are concerned that the 
image of India is being tarnished and we would like to 
know as to who Signed on behalf of these entities. It is 
a very Simple request. It is not a conspiracy . 
... (Interruptions) 

The Voleker Committee examined, according to my 
information, twelve million documents. It is not 630 pages 
as various hon. Members have made out to be. The 
Committee examined twelve million documents. Some hon. 
Members here have suggested that Mr. Voleker was so 
ignorant that he even named the Congress party wrong. 
If you read the Report it says specifically that the names 
are translated from the Arabic original. I had been a 
student of Arabic and I can say that what has been 
recorded as the name of the Congress party is how you 
write it in Arabic. To assume that this is a conspiracy 
and to assume that because sovereignty lies in eomebody 
else's hands and a regime that we were friendly with 
and that regime has been removed, so there Is a 
conspiracy, I would like to remind the hon. Members that 
I have had the experience of living in a Ba'athist regime 
and it seems that life there. is nothing like what the 
Members here have made out to be. The unpleasant 
daily existence of life in a Ba'athist regime is beyond the 

expectation and beyond the imagination of what any 
comrade has ever achieved in a Gulag. This is not in 
defence of Mr. Saddam HU8Saln. This Is not In defence 
of any Government. It is a simple matter of entities and 
names benefiting from a programme that was meant to 
secure Iraq and its people commodities at the best price. 
In that process, as my senior colleagues have already 
pointed out, somebody did d8lsli and somebody made 
profits. It is an immoral transaction and It is the details 
of that immoral transaction that we are after. 

The details are fairly simple. It does not take a retired 
UN official, whether of Indian origin or any origin, to 
travel to New York to get those documents. It is because 
we have our UN Mission existing in New York in any 
case. You do not need a fancy name in order to get 
those documents. All that is required is to send the right 
officials, procure the documents which are available for 
any Government. We would like to have the same 
documents which detail who signed on behalf of the 
former External Affairs Minister and who signed on behalf 
of the Congress party to benefit. That is all we are asking 
for. 

MR. SPEAKER: Thank you very much for your kind 
co-operation. 

The next speaker is Shri Subroto Bose. You have 
only one and a half minute to make your submission. 
But you may finish your submissions within four minutes. 

SHRi SUBRATA BOSE (Barasat): Sir, I rise to 
oppose the Adjournment Motion moved by the Leader of 
the Opposition earlier in the day. 

I think, first of all, we should aU appreciate the prompt 
and appropriate action taken by the Government firstly 
appointing or deputing a special envoy to the UN to 
collect the documents, secondly by appointing an Inquiry 
Authority to investigate and inquire Into the allegations 
made in the Volcker Report and its enclosures against 
Indian entities for having been involved in the oil-for-food 
programme scam and thirdly, to take a difficult decision, 
maybe for any Govemment, to divest a Minister of the 
portfolio which he was having for quite sometime. 

The hon. Leader of Opposition had mentioned or 
had opined that the documents cOllepted by the Special 
Erwoy should be placed before the House immediately. 
But I think it is fit and proper that when an Inquiry 
Authority has been appointed, the documents 80 coUected 
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should be first given over to the Inquiry Authority 80 that 
it could investigate and inquire into all these documents 
and submit a comprehensive report. 

The hon. Leader of Opposition has also expressed 
his apprehensions on the appointment of an Inquiry 
Authority instead of a Commission of inquiry. I think he 
has expressed his apprehension particulariy on one pOint, 
if I am right, regarding Section 11 of the relevant Act 
which will be available to the Inquiry Authority. I think, 
perhaps there is a point in what he says. But such a 
respected and reputed person and a person who has 
held the highest post and position in the judiciary of the 
country will take care of the decisions, H any, of the 
Inquiry Authority and will be abie to give us a full and 
comprehensive report. 

I think the Motion moved today by the hon. Leader 
of Opposition is premature because without the report of 
the Inquiry Authority, no fruitful discussion can take place. 
It is not only without the report of the Inquiry Committee 
but also the Action Taken Report of the Government. 
Therefore, i oppose the Motion moved by the hon. Leader 
of the Opposition. 

SHRI ASADUDDIN OWAISi (Hyderabad): Sir, I thank 
you for giving me this opportunity to speak. 

The debate was initiated by the Leader of the 
Opposition. In his opening remarks, he has stated that 
the offices of the Iraqi Oil Trading Company were and 
damaged during the carpet bombing which took place 
from 1991 onwards till the occupation of Iraq and just 
now, I have heard the hon. Member from the BJP stating 
that nearty a million copies were looked into. I really find 
it surprising that the same American forces have failed 
to unearth an iota of evidence relating to the weapons of 
mass destruction but Mr. Volcker has somehow unearthed 
It. He has somehow found that so many individuals, 
companies and the Congress Party are the non-contractual 
beneficiaries. 

Sir, through you, I would like to suggest to the 
Government that India should have a motion in the UN 
that Mr. Paul Volcker should be sent to Iraq once again 
to search for weapons of mass destruction so that the 
whole world should know the truth. I really do not know 
and I am surprised that this particular building was saved. 
In Iraq, small children could not get milk powder and 
more than ten lakh small children died but Mr. Voicker 
could somehow find it out. I am surprised at this. 

it shows, may be. his integrtty aJao. There II a 
meeting point between the BJP and the Organisation to 
which Mr. Voleker beiongs to. Both of them are called 
neocons, that is neo conservatives. I would say that they 
are neo cons also. They are newcons also and neo cone 
also. So, there is a meeting point. The meeting point is 
that anyone who opposes the US hegemony has to be 
targeted. 

As a party, we oppose the Congress Party. in our 
State also. Many times we have gone against them. We 
stili go against them. As far as my opinion is concerned 
and my Party's opinion is concerned, as long Shrlmati 
Sonia Gandhi is the President of the Congress Party, I 
do not think any corruption charges can be alleged against 
her. I cannot talk about the past. I do not want to go 
into the past. But at the same time I really find it 
surprising that a political party, whleh under his leadership 
demolished Babri Masjid on 6th December, which 
butchered humanity in Gujarat when he was Home 
Minister, Is talking like this today. There Is double talk. 
Of course, corruption Is corruption. I am condemning 
corruption. But how can you hold moral ground? When 
the same thing happened, at that time what happened to 
your conscience? What happened to your integrity? What 
happened to the sovereignly and love for the country? 
All that was not there. 

This is time for self-introspection for the UPA also. 
We should not fall head over heels and do whatever US 
wants us to do or whatever policy it wants us to adopt. 
it is high time that we follow an independent foreign 
policy. Whatever you do, the US will target you. Let us 
also ponder, if the UPA was not in power and if the 
NDA had been in power, would Shri Natwar Singh have 
been named or would the Congress Party have been 
named? This is also a question which the UPA should 
think over. 

I oppose the Motion moved by the hon. Leader of 
the Opposition. 

THE MINISTER OF FINANCE (SHRI P. 
CHIDAMBARAM): Mr. Speaker, Sir, I rise, on behalf of 
the Government, to oppose the Adjournment Motion. I 
can quite appreciate the fact that not many had an 
opportunity to wade through the hundreds of page. of 
the Volcker Committee Report. It is not light reading. But 
I am surprised that the hon. Leader of the Opposition, 
for whom I have great respect did not pay a little more 
attention to the provisions of the Commissions of inquiry 
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Act and the Terms of Reference of the Justice Pathak 
Inquiry Authority. Some of the younger Members of the 
Opposition, I thought. would have summoned the time 
and the energy to go though the Votcker Committee 
Report. I think they ought to have taken the trouble to 
go through the Report to assist the senior leaders. 

Sir, sanctions were imposed on Iraq in or about 1990 
or 1991. Iraq was not allowed to sell oil. In December 
1996 the United Nations authorised a Programme called 
the Oil For Food Programme (OFFP). Every contract was 
approved by the United Nations, but-this is important-
the purchaser was to be chosen by Iraq. In fact, it was 
the Government of Iraq which chose the purchasers. I 
think, Shrimati Maneka Gandhi should pay attention to 
this. Far from people rushing to Iraq-in a colourful 
expression like flies swarming on a corpse-it is the 
Government of Iraq which chose the purchaser. For four 
years, nothing happened. But the suffering of the people 
of Iraq reached such acute proportions, that Iraq-I am 
not holding a brief for the then Government of Iraq-was 
forced to find ways and means to raise money. Why did 
they raise money? What did they spend the money on? 
II is a matter for the Government of Iraq and the people 
of Iraq. Some say they raised the money so that they 
could get milk, they could get food, they could get drugs 
and pharmaceuticals. Some say they raised the money 
so that they could get weapons. It is not for me standing 
here to stand in judgement over the Government of Iraq. 
That was for the Government of Iraq. 

In the autumn of the year 2000, the Government of 
Iraq decided that while the Government chose the 
purchaser and sold the 011 at an UN approved price, 
there was an opportunity to charge an extra amount which 
was called the 'surcharge'. The contracting party, for 
example in the two cases we are considering, was 
Masefield. The sale was to Masefield. According to the 
Volcker Report, Masefleld paid a surcharge to an Iraqi 
controlled account in Jordan. The question is this. In that 
transaction, was there another beneficiary whom the 
Volcker Committee names as non-contractual beneficiary? 
Now, it is on record that the VoIcker Committee does not 
regard Its Report as a finding of guilt nor does it say It 
is an indictment of anyone named In the Report. Mr. 
Shashi Tharoor, Under Secretary-General, on the 7th of 
November said: 

"The Report was not tantamoun) to a legal charge-
sheet or a finding that some wrong has been 
committed." 

On the 9th of November, he said: 

"It is a Committee of Inquiry. It is not a judicial panel 
and it is not in a position to make any judicial 
determination of guilt. It has laid out a number of 
facts that it has been able to establish with varying 
degrees of proof and substantiation." 

Sir, you are a distinguished lawyer. There are many 
distinguished lawyers in this House. They will understand 
the import of the statement. Now, I repeat it: 

"It has laid out a number of facts that It has been 
able to establish with varying degrees of proof and 
substantiation." The onus, thereafter, is on the national 
Govemments, national authorities to take such action, 
as they deem appropriate". 

Therefore, when this fifth and final substantive Report 
was published, we were faced with, among other entries, 
two entries which caused grave concem. One entry said: 
"Mr. K. i'Jatwar Singh". The other entry said: "India-
Congress Party". I am not quibbling about the way It is 
described. Let us assume that the entries refer to the 
then Extemal Affairs Minister and to the Congress Party. 
There are many other entries. There are other contracting 
parties with an India-connection. There are other non-
contractual beneficiaries with an India-connection. But this 
Motion is on the Indian entities and individual allegedly 
involved in non-contractual beneficiaries. That Is why, I 
confine my reply only to the non-contractual beneficiaries. 
There is a public sector company which had an oil 
contract but no surcharge was paid. There is a public 
sector company which is concerned with humanitarian 
goods contract. There are private sector companies with 
humanitarian goods contracts. There is a private sector 
company with an oil contract. In some cases, there is a 
reference to non-contractual beneficiaries. In most of the 
cases, there is none. In two of the most important cases, 
there is no surcharge paid. The Volcker Committee says 
so. In any event, it has not been possible to "establish 
a fact with varying degrees of proof and substantiation of 
any payment." 

The question is this. What credence do we give to 
this Report? Other Governments reacted differently. Some 
of them have dismissed it out of hand. In the case of 
one or two, or course, some intemal inqbiry is being 
done. I want you to contrast what other Govemments 
have done and what this Government has done. 
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Now, look at the intemal evidence in the Voicker 
Committee Report. It is a fundamental principle of 
jurisprudence in any system of jurisprudence that before 
you name somebody, you give him an opportunity. Mr. 
Volcker was asked: "Did you give notice?" His memory 
played tricks with him. He said: -Yes, we gave notice to 
everyone named.· He was confronted with the Report. It 
tumed out to be that when he said -I gave notice to 
everyone named", he was referring to the contracting 
partie&, the 139 contracting parties. It is now on record 
that no non-contractual beneficiary was given a notice by 
the Volcker Committee. And, even of the 139, the Volcker 
Committee admits "by inadvertence, we did not give notice 
to 12." So, it is absolutely clear that no notice was given 
either to Shri Natwar Singh or to the Congress Party yet 
they were named. 

Now, read that circumstance with the earlier statement 
of the Volcker Committee, on behalf of the Volcker 
Committee that these are facts with varying degrees' of 
proof and substantiation. So, facts are not proved: facts 
are not fully substantiated, read with the fact that no 
notice was given. Another Govemment could have taken 
the position saying "we reject it outright.· In fact, there 
are cases in this country where people against whom 
charges were made were asked to resign-that is an 
honourable way out-but were brought back even before 
they were acquitted. ... (Interruptions) There are cases in 
this country where people facing charge-sheets running 
into 10,000 pages were holding high offices. 
... (Interruptions) The point is this. How did this Govemment 
react? ... (Interruptions) Just walt for a moment. 
... (Interruphons) 

/Translation! 

PROF. VIJAY KUMAR MALHOTRA: You make 
allegation and there are people sitting behind you who 
have been to jail many times. They are telling difference 
of Govemment while there are cases against them running 
into 10,000 pages. 

(English) 

SHRI P. CHIDAMBARAM: I know that some of them 
are your very close friends. So, in this case, the allegation 
is that there were four payments made conceming these 
two non-contractual beneficiaries in March 2001, May 
2001, June 2001 and November 2001. 

The point now is, "Were these payments made? Who 
made· these payments? On whose behalf these payments 

were made?" If these payments were made on behalf of 
'someone', that 'someone' was atso a benefiCiary. There 
are the questions which have to be answered. Are there 
answers In the Volcker Committee report for this? Can 
anyone, Sir, in this House stand up and say, "Answers 
to these questions can be found in the Volcker 
Committee." Report", I rest my case. I have nothing further 
to say. But there are no answers to these questions. 
These questions have to be raised and answered and 
the only way to do it and that is the honourable way to 
do it and that is the honourable path with this Government 
has taken, namely, to appoint a Commission of Inquiry. 
Now, question is being asked and I am surprised that 
my friend should shake his head vigorously when 
somebody asserted that this is the Commission of Inquiry. 
It is a Commission of Inquiry. Is there any doubt about 
It? Here Is the Commission of Inquiry Act. This Act was 
made in 1952, not by this Govemment. There are Section 
3 and Section 11. Under Section 3, you can appoint a 
Commission of Inquiry; all other provisions of the Act 
automatically apply. Under Section 11, you can appoint 
an Inquiry Authority and apply such of the provisions of 
the Act as the Government so directs.· That is the only 
difference. But someone should have briefed Shri Advani. 

The last portion of Section 11 Is cruclal-Mand upon 
a Notification made directing that the said provisions of 
this Act shall apply to that Authority and "on the issue of 
such Notification, that Authority shall be deemed to be a 
Commission appointed under Section 3 for the purpoees 
of this Act.· I am sure somebody should have briefed 
you on this. 

PROF. VIJAY KUMAR MALHOTRA: Why briefed? 
... (Interruptions) 

SHRI P. CHIDAMBARAM: I teli you ·why'. For the 
first time, you are hearing this Section read out to you. 
Therefore, wait for me to tell you 'why'. So, we have a 
choice-Section 3 or Section 11. The hon. leader of the 
Opposition asked rightly, "Why invoked Section 11 first In 
the history of Indla?M The answer is, Sir, your Govemment. 
In April, 19n, in May, 19n, it was the then Government 
which, I believe, you were a distinguished member invoked 
Section 11, appointed an Authority and applied the 
provisions of the Act to that Authority. Again. in February, 
1986, Section 11 was invoked. Again, in February, 1989, 
Section 11 was invoked. So, invoking Section 11 is not 
new. Why did we Invoke Section 11? 
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After we were able to obtain the consent of Chief 
Justice RS. Pathak, I went to him and said, "Chief 
Justice, here is the Act. Now, please tell us whether you 
would like to be appointed under Section 3 or whether 
you would like to be appointed Section 11.· Chief Justice 
Pathak told me and he said that on television. 
"Government has agreed to give me all the powers that 
I want.· I gave him the Act. Chief Justice Pathak said, 
"Appoint me under Section 11 and here are the following 
provisions which I would like apply to me.· So, what did 
we do wrong? The only two Sections that have not been 
given to Chief Justice Pathak, apart from one or two 
Irrelevant Sections which do not apply to this Inquiry, are 
Sections 8 (B) and 8 (C). Sections 8 (B) and 8 (C), Sir, 
do not confer powers. They are restrictions upon the 
Commission. They are procedural restrictions upon the 
Commission. So, Chief Justice Pathak said, "I do not 
want these restrictions. I want complete flexibility to frame 
my own procedure, to frame my own rules.· Therefore, 
appoint me under Section 11, give me the following 
powers and I do not want Section 8 (B) and Section 8 
(C). If Chief Justice Pathak wants Section 8 (B) and 
Section 8 (C), here I make a promise-"Tomorrow we 
will make a Notification giving him Section 8 (B) and 
Section 8 (C)." So, what is the complaint? It is a full-
fledged Commission of Inquiry, and if you go through the 
Section, you will find it has the powers under Section 5; 
it has the powers under Section 5 (A) to utilise any 
investigating agency. It has the power under Section 6. 

19.00 hr •• 

It has the powers under Section 8 without the 
restriction in Section 8 B, it has the powers under Section 
9 which Is protection of action taken in good faith, it has 
the powers under Section 10, it has the powers under 
Section 10 A, and any other power, not restriction which 
the Commission wants, we are willing to confer upon it. 
Therefore, this is a full-fledged Commission of Inquiry. It 
is a Commission of Inquiry for all purposes and the Report 
of the Commission of Inquiry will be laid on the Table of 
the House with an Action Taken Report as required under 
Section 3 (4) and this House is free to discuss and 
come to its conclusion. 

SHRI BRAJA KISHORE TRIPATHY: When you have 
bothered to explain Section 11, why have you not gone 
to Section 3? 

SHRI P. CHIDAMBARAM: I tried to answer in English 
language. If I try to answer in Hindi, you will have difficulty 
because my Hindi is not good. . •. (/nttmUplions) 

SHRI BRAJA KISHORE TRtPATHY: You have 
explained Section 11. Why have you not done 80 about 
Section 3? 

SHRI P. CHIDAMBARAM: Sir, I have just explained 
that. 

SHRI BRAJA KISHORE TRIPATHY: You have just 
explained that Justice Pathak wanted the Commission of 
Inquiry to be set up under Section 11. That is the only 
summary you have explained. 

SHRI P. CHIDAMBARAM: Is that not a good 
explanation? 

SHRI BRAJA KISHORE TRIPATHY: Why not under 
Section 3? 

SHRI P. CHIDAMBARAM: It is because if you appoint 
it under Section 3, the restrictions of Section 8 B and 
8 C will automatically apply and the Chief Justice does 
not w~nt those restrictions. I hope you understand now. 
Anyway, your leaders have understood. That is enough 
for me. 

Sir, it is easy to wake up a man who is asleep, but 
if someone is pretending to sleep how can you wake 
him up? 

Sir, what are the steps that we have taken? There 
were various comments made that we are trying to 
whitewash and trying to cover up. What is the cover up? 
From day one and until today, kindly remember, these 
references are, to use the mildest phrase, unverified 
references. There is no proof, there is no substantiation. 
Why do I say so? 

There are 139 oil contracts and there are 2,253 non· 
011 contracts. Of the 139 oil contracts, notice was issued 
to 127 companies. Volcker committee took the trouble of 
discussing several oil contracts in Chapter II, a very 
detailed discussion Is there. Volcker Committee took the 
trouble of discussing several non-oil contracts in another 
chapter. But for some strange reason, not one Indian 
entity's oil contract or non-oil contract is discussed 
anywhere in those 600 and odd pages. There is nothing 
at all, there Is no reference at all. The only places where 
the references have occurred in on the Tables. Mr. Natwar 
Singh's name and the Congress Party's name occur in 
Table 1, Table 3 and Table 5. There Is nothing anywhere 
in the Report dealing with theae contracts. If the 
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references were unverified on the 27th of October when 
the Report was published. I say with utmost humility. 
they remain unverified today and they will remain 
unverified until Justice Pathak pronounces upon it. Until 
the material is gathered. the documents are gathered. 
they' are placed before the inquiry authority. until he has 
had an opportunity to examine them and until he has 
had an opportunity to conduct an inquiry and pronounce 
his opinion, they will remain unverified and that Is an that 
the Prime Minister has said. The Prime Minister, in every 
statement, said, 'as it stands today, the references are 
unverified'. But the Prime Minister also Baid that we are 
determined to go to the root of the matter and establish 
the truth or otherwise of these references. This statement 
was made on the 3rd of November. On the 7th of 
November Mr. Virendra Dayal was appointed. 

On the 11th of November. Justice Pathak was 
appointed. On the 17th of Novemebr. Shri Virendra Dayal. 
accompained by the Enforcement Director, left for New 
Yort<. On the 24th of November. he retumed with a mass 
of documents. Is there. in the history of free India, an 
example, where in a space of 17 days such material has 
been gathered? From the 7th of November to the 24~ 
of November, in a matter of 17 days. an envoy has 
been able to gather most of the material made available 
to Mr. Voicker and this material is now available in India. 

I have a feeling that the Opposition, more than angry 
and indignant. is really disappointed and envious. That is 
why, the opening bowler. the hon. Leader of the 
Oppoaltion, bowled some very tame and tepid deliveries 
and the one who was expected to pour fire and brimstone 
came up with something like water and sand stone. 

Shri George Femandes' performance today, with great 
respect, does no' justice to his wonted reputation. It was 
pathetic. He had nothing to say . ... (Interruptions) Now, 
the material is here. It is now being investigated, examined 
and analysed. It will be placed before Justice Pathak. 

What is the link between the special envoy and the 
inquiry authority? The Special Envoy was appointed in 
order to gather the material. Has he done his job or not? 
Does anyone is this House. I ask, doubt the stature, the 
integrity and the objective of Shri Virendra Dayal? No 
one said so. He has gathered the material. 

If you look at Justice Pathak's Terms of Reference, 
you will find that the Terms of Reference ~ay, -Justice 
Pathak will inquire into the sources of ,"formation. 

materials and documents that were available with the 
independent inquiry committee. the Volcker Committee, 
with reference to the report of said Committee pertaining 
to Contract No. M9-54 and M1o-S7 and give his opinion 
on the authenticity and reliabUity of the said 80Urcea, 

materials and documents and whether In his opinion. the 
purported transactions on oil are genuine or nor. 

First. the judge is being asked to determine whether 
the documents are authentic and reliable and whether 
the references are genuine or not. T~n. he is being 
asked to give his opinion whether the references a ... 
justified or not. Then, he is being asked to inquire Into 
the question whether any Indian entity or individual 
received any money or paid any money or any other 
thing. 

I think, they are envious that in the matter of 17 
days the inquiry has proceeded at such a rapid pace. I 
think, they are diaappointed that we did not give them 
an opportunity for another political spectacle like the one 
In staged with the Justice Shah Commluton InqUiry. That 
Is why, they have virtually IlQthlng to say about what we 
are doing. This is the only Govemrnent. to my knowledge. 
which has acted with such great speed. In fad, Mr. 
Volcker told Shri Dayal that the request for documents 
that came from Inelia is the best-clocumented request and 
the best·substantiated request and you are the first 
Govemment to which we are handing over the documents. 

Sir, doe. anyone doubt the Integrity. falmees. and 
the judicial wisdom of Justice Pathak? Is there anyone In 
this country with better credentials than the former Chief 
Justice of India and the former Judge of international 
Court of Justice, who has undertaken this task as a 
national duty? Those are the wordl he told me. He 
undertakes this task as a national duty. He will now go 
through these documents and pronounce whether there 
is any basis for the references to Shr1 Natwar Singh and 
the Congress Party. 

The Prime Minister and the Congreaa President-the 
Prime Minister, on behalf of the Government and the 
Congress President, on behalf of the Congress Party-
have said, "no one will be spared, no one I. above law. 
It anyone has misused his or her position or authortty. If 
anyone has misused the name of the Congress Party. 
we are determined to go to the root of the matter and 
find out who that penson Is and no one is going to be 
spared." 
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Sir, references were made to a number· of pOints. 
do not wish to deal with them at great length. 

Some references were made to a letter written by 
the Congress President. Yes, of course, the Congress 
President sent a letter greetIng Saddam Hussein on his 
birthday. She also gave the usual customary letter of 
greetings through an Indian delegation. But so did the 
then Prime Minister, Shri Vajpayee. I think, he was right. 
Shri Vajpayee gave a letter to every Indian delegation 
that went to Iraq when he was the Prime Minister. What 
is wrong with it? 

Sir, a reference was made to certain investigation 
that were being carried on the Enforcement Directorate. 
I am not going to disclose what the Enforcement 
Directorate Is doing. Obviously, you are in a way happy 
and in a way disappointed that the Enforcement 
Directorate is doing its job. It has interrogated persons 
and searched premises. If more persons deserve to be 
interrogated, they wi" be interrogated. If more premises 
deserve to be searched, they will be searched. Under 
Section SA, Justice Pathak wHI call upon the Investigating 
agency to assist him In the inqUiry. 

Sir, here we have a three-pronged approach, one 
through the Special Envoy to gather the material, the 
other through the investigating agency to Investigate 
persons, places and documents available in India and 
elsewhere, and finally, Chief Justice Pathak to pronounce 
whether anyone has done anything wrong. Once that is 
done, this House is paramount. The Report will come 
here, the Action Taken Report will come here, and you 
will then pronounce whether the Govemment is. acting 
fairly and honourably. If anyone is guilty, he will be 
punilhed. 

Sir, I cannot think of any other honourable way to 
react to the Volcker Committee Report which, 88 it stands 
today, contains unverified references, facts which have 
not been proved, and facts which have not been 
substantiated. Yet, having regard to the status of that 
Committee, having regard to the fact that It was the United 
Nations Secretary-General who apr..ointed that Committee, 
and having regard to the fact that the UN Security Council 
endorsed that Committee, and having regard to the fact 
that the UN Security Council endorsed that C«*mmittee, 
we have taken the molt honorable cpurse which any 
Govemment can take, and we are determined to go to 
the root of the matter. 

Sir, there was a reference to a legal notice sent by 
the Congress Party. I am a member of the Congress 
Party. Therefore, I am entitled to speak for the Congress 
Party as much as the hon. Members spoke for the BJP 
or whatever party they belong to. Please go through the 
statement. Where did that statement talk about suing the 
United Nations? Where did that statement talk about 
defamation? That statement said: uWe will jssue a 
comprehensive legal notice to the United Nations 
Secretary-General.' The notice issued was indeed 
comprehensive. It ran into five pages with facts. It was 
indeed legal. It was issued by an eminent law firm. It 
was indeed a notice. So, a comprehensive legal notice 
was indeed issued. You may laugh it away. The UN did 
not. The UN ~ook it seriously. The United Nations 
acknowledged the receipt of the notice and said, uYes, 
we shall pass it on to the Voleker Committee for aotion." 
Therefore, the Government's request backed by the 
Special Envoy, Shri Virendra Dayal, who has a very high 
reputation in the United Nations, supported by the 
Enforcement Directorate armed with the provisions of 
FEMA and the Congress Party's notice requesting the 
~Icker Committee to make available all these facts, all 
this together have contributed to the situation where in 
17 days we have gathered hundreds of pages of 
documents and materials. 

We will go through these documents. They will be 
analysed. They will be examined. Further investigation 
will take place. The entire matter will be placed before 
Justice R.S. Pathak Inquiry Authority. We will find out 
the truth and we will place that with our action taken 
report before this House. There is no need, no occasion 
and no justification for this House to adjoum. I oppose 
the Motion and request that it be rejected. 

[Trans/ation} 

PROF. RAM GO PAL YADAV (Sambhal): I had great 
hope that the minister would say something which people 
might believe when the hon. Minister would give reply. If 
everything was wrong, then I want to know as to why 
the Congress Party stayed away from Natwar Singh ji 
from the very first day? Public became suspicious right 
from that day that there was something fishy in the matter. 
One wants to be saved, the other wants to save. I feel 
great disappointment and therefore walk out from the 
House with my Party in protest to the unsatisfactory reply. 
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(Shri Rllm Goplil Ylldllv lind SOmB oth6r 
hon. MSmb6fS thsn I9h ths Houss) 

{English} 

SHRI KINJARAPU YERRANNAIDU: Mr. Speaker, Sir, 
my Party is also walking out for the same reason. 

(At this stllgS, Shri Kinjllrapu YSf11Jnnllidu lind soms 
othsr hon. MsmbsfS I9h the Houss) 

... (Interruptions) 

MR. SPEAKER: The hon. Leader of the Opposition 
has a right of reply. 

(Trllnslation! 

SHRI L.K. ADVANI (Gandhinagar): Mr. Speaker, Sir, 
I am grateful to you, that you provided an opportunity to 
the House in the form of Adjournment Motion to discuss 
the Volcker Committee Report today. The debate that 
took place today in the House was very good. In this 
debate, as far as the members opposing the Adjournment 
Motion are concerned, there are two main categories and 
there is a small third category too. There was a category 
which even considered that the Volcker Committee was 
wrong. That category used to challenge not only the 
contents of the Volcker Committee but also its motivations. 

I am happy that the points told by the hon. Minister 
are In a way his reply because according to him nowhere 
has Volcker Committee declared anyone guilty. But, he 
has also said that they have prepared all these documents 
by compiling whatever documents they received from 
there. The second category was the one which completely 
supported our contention and told that whatever has been 
said and doubts have been raised and doubts on the 
Govemment's intent-they all are true and they support 
them. But, even then they oppose the adjoumment motion 
because they know that passing of the adjournment 
motion in a parliamentary system is, in a way, like passing 
of the No Confidence Motion. May be they do not want 
to remove the Government today and therefore, even 
after supporting our contention, they do not want to 
support the adjournment motion and, perhaps, because 
of this reason some hon. Members have walked out 

feeling unsatisfied with the hon. Minister's statement. 

Mr. Speaker, Sir, the third category is the one which 
believes that this adjoumment motion is wrong because 
the Government has already addressed the points raised 
in the adjournment motion and the House should walt . till 
Justice Pathak gives his report and the Government takes 
action on it. Even that action taken report should be laid 
in the House and then there should be a debate and 
only from there it can be concluded if someone is guilty 
or not, etc. The Government had already given this 
8$Surance and has repeated it again today that anyone 
found guilty will be punl$hed. I knew that a reply would 
be made and that is why the point which I stre888d 
upon in my speech was that I could not understand the 
flip-flop between the response of the Government and 
the Congress Party. Had the Government and the 
Congress Party taken this stand, which they have taken 
today, In the beginning, then such a situation may not 
have arisen calling for adjournment motion like ttli8. After 
listening today's speech, I feel that today Shri Natwar 
Singh has full right to think and he will be fully justified 
in doing so that if this is' the atand of the Government 
and the Congress Party then why was he removed? 

SHRI HARIN PATHAK: He has been made a 
scapegoat. 

SHRI L.K. ADVANI: Therefore this suepicion is right 
and what Shrl Harin Pathakjl has salel Is also a general 
perception. It appears that he has been made a 
scapegoat. I don't know. I shall walt. Particularly the 
leamed advocate Shri Chidarnbaramjl has given hie reply 
with such dexterity . ... (lntNruptiol78) 

/English! 

SHRI P. CHIDAMBARAM: For a rnlnutes please. Sir, 
I am surprised of the hon. Leader of the Opposition should 
say that there has been a flip flop. The earlier statement 
given by the Prime Minister. ... (Interruptions) Just a 
moment please . ... (Inhlnvptions) The problem Is that I 
think you read only your own Party newspaper. You do 
not read anything which is authentic. On behalf of the 
Prime Minister, it was said on the 30th of October that 
the facts mentioned in the Report are insufficient to arrive 
at any adverse conclusions. . .. (Interruptions) Just a 
moment. I am reading the statement. ... (Intt!HTl.lptions) The 
Prime Minister does not write The Hindu. ... (Interruptions) 
The Government of India does not publish a newspaper. 
The Government of India's statements are with me. On 
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behaH of the Prime Minister, on the 30th of October, it 
was said that the facta mentioned in Table 3 of the 
Report of the independent Inquiry Committee are 
insufficient to arrive at any adverse conclusion against 
the External Affairs Minister. On the 3rd of November, 
this Is what the Prime Minister said: "The Voleker 
Committee Report as It stands today is insufficient to 
arrive at any adverse or definitive concluslon.- There is 
no fUp and there is no flop. These are the same words. 
Then the Prime Minister said: "Therefore, the Government 
Is determined to go to the root of the matter and establish 
the truth or otherwise of these allegations. - This is the 
first statement Issued by the Prime Minister. There has 
been no flip and no flop . ... (Inltlrruptions) 

/TfBnslBlion} 

PROF. VIJAY KUMAR MALHOTRA: The entire 
country has seen It. He has said that Shri Manmohan 
Slnghji and Smt. Sonia Gandhiji have given him clean 
chit and that he Is not guilty at all and will not step-down 
from Mlnlstershlp. All the T.V. Channels in the country 
have telecast it. 

{Eng/Ish} 

MR. SPEAKER: Now it is 1925 hours. We could to 
have voted by this time. 

/T1'IIn8M1ion} 

SHRI L.K. ADVANI: Mr. Speaker, Sir, Shri 
Chidambaramji is a learned advocate. I cannot compete 
with him but I will definitely say that the day on which 
the word clean chit was used and Shrl Natwar Singhji 
said. ... (Inlsrruplions) It may not be there in your 
statement. ... (InltllTUplions) 

{Eng/i$h} 

MR. SPEAKER: And he is arguing without jeesl 

SHRI L.K. ADVANI: I have high regard for the hon. 
Prime Minister. 

{English} 
. 

On that day, I was in my Bihar campaign and I was 
constrained to observe that I have always deemed him. 

Mr. Clean Prime Minister. Suddenly, he has become a 
'Clean-chlt Prime Minister' Incidentally, on that very day, 
he had described our friend sitting beside you as Wk_ 
Purush. So, that also made me wonder really. 

/TfBnst.lion} 

This is what I am saying. You are making an out efforts 
to make out from your side that the campaign of 
opposition is aimed at defaming the congress party and 
Shri Natwar Singhjl. You must have noticed that I made 
no allegation In the morning. I even wished to know from 
you even about the Commission of Inquiry and as to 
why section eleven has been used? I have no knowledge 
of it. You should have told this and If Justice Pathak 
wished that we should act accordingly, we have said to 
him that a judiciai commission can be set up. Had he 
asked for authority I would have been satisfied then and 
there. 

{English} 

I was not making any allegation at that time. I can 
only tell you about the changes that have taken place in 
the Congress Party's stand. 

/TfBnslslion} 

I had told you at that very moment ,: s. in the morning. 
On 15th when I heard the statement of congress party's 
President, I welcomed it. Though I did feel that it should 
have been said during these two and three days that 
some one might have misused my party's name in order 
to earn money. I am sure that then anyone could have 
defended as to how the name has figured in It about 
which numerous speeches have made here today. Todey 
Volcker Committee report was dubbed here as a 
motivated report. The people, the parties and the countries 
who said it. '" (IntslTUplions) I said that I am happy that 
there is no similarity between them and these people be 
it economic field or international field but overall many 
times It makes me wonder as to how you would have 
treaded on the right track in the absence of such 
companions as you have had. ... (InltlmJptions) But I would 
repeat the point which I made today morning. 

{English} 

This discussion on the Voleker Committ'" Report is 
not merely about this particular Report or the mention of 
one person or one entity in It. I regard It as a more 
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serious problem of the vulnerabHlty of our political leaders 
and political parties. 

(T1'8MI81ion/ 

Shri Banl8l ji got annoyed on this. He said how this has 
been said? But such things have come to the fore that 
is why I would like to tell the hon. Speaker. 

[English/ 

I am going to give him a Report of the House of 
Commons in respect of the Mitrokhim Archives. I would 
like that matter also to be discussed . ... (In/snuplions) 
You can argue about that but we would do it. We have 
not done it today because today the Congress Party and 
the Government are not in favour of discussing the 
Mitrokhin Archives. But I would plead with the Speaker 
and show him what it says. Basically, the vulnerability 
needs to be stopped. ... (In/snuph'ons) 

(Translation/ 

MOHO. SALIM: Where did this report come from? 
... (lntem.Jptions) 

MR. SPEAKER: He is not here. 

... (Intanuptions) 

SHRI L.K. AOVANI: And if out of this debate. 
... (Intenuptions) 

[Enghsh/ 

MR. SPEAKER: Pleue do not disturb your leader. 

... (lntMTUptions) 

(T1lIns/ation/ 

SHRI L.K. AOVANI: From this debate the House can 
decide that a committee of experts be constituted to 
ascertain as to how the foreign money influences or can 
influence our polity and how it prevent it? If that happens, 
I think this debate can bring about very good results. 
... (Interruptions) 

[English/ 

MR. SPEAKER: He is not conceding. 

... (Interruptions) 

MOHO. SALIM: I supporting him but I am at the 
same time challenging him. ... (Inl8nuptions) 

(Translation/ 

An expert committee should be constituted about foreign 
funds to carry out investigation. I support this matter. 

[English/ 

MR. SPEAKER: Please take your seat. Nothing is 
being recorded. 

... (Inl8nuplions)· 

MR. SPEAKER: The question Is: 

"That the House do now adjourn.· 

The motion was ntlfJlltivwi. 

19.29 hr •• 

MA TIERS UNDER RULE 377** 

[English/ 

MR. SPEAKER: Matters under rule an would be 
treated as laid on the Table of the House . 

(I) Need to extend guarantee to the Government 
of Andhra Prad •• h to ral .. debt nnance and 
commercial loans 

SHRI RAYAPATI SAMBASIVA RAO (Guntur): State 
Govemment of Andhra Pradesh had requested to extend 
gurantee from Govemment of India to raise debt finance, 
annuity payment irrigation bonds and commercial loans . 

State Agriculture growth rate of 4.1 % during 9th Plen 
collapsed to (-) 1 % during first two years of the 1 Oth 
Plan. The growth forecast for this year is a meagre 0.8%. 
It is a gigantiC task to rejuvenate this most important 
sector supporting 62% population for Andhra Pradesh 
Economy. The required changes in the policy framework 
are already in place. The plan expenditure for Irrigation 
and Agriculture was 32.1 % in 1994-95. It gradually shrunk 
to a level of 19.1% by 2003-04. Outlay for the year 
2004-05 has been jacked up to 34.4% in the next five 
years, It is proposed to complete 28 pending irrigation 

°Not recorded . 
""Treated as laid on the Table. 
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projects costing Re. 46,000 crores for creating a potential 
of 60 lakh acres. It would also provide drinking water to 
a population of 48 lakhs. 

The challenge of raising such a huge quantum of 
resources in a short period of 5 years is obviously beyond 
the capacity of State alone. I request the Government of 
India to provide support in availing facilities in the form 
of guarantees from Government of India to raise debt 
finance, annuity payments, irrigation bonds and commercial 
loans. 

~I) Need to expedite opening of a Central School 
at Parlakhamundl In aaJapatl dl.trlct, Orl ••• 

SHRI CHANDRA SEKHAR SAHU (Berharnpur-
Orissa): My Parliamentary Constituency consists of two 
districts that is Ganjam and Gajapati. At per the decision 
of the Hon'ble Minister of Human Resource Development, 
each district shall have at least one Central School. But 
in my Parliamentary Constituency there is no Central 
School in Gajapati District. In principle, all the formalities 
have been over and a decision has been taken to open 
the Central School at Parlakhamundl, the Headquarter of 
the Gajapati District. Though the decision has been taken 
more than one year ago but till today the school has not 
been opened. 

So, lance again draw the attention of the Hon'ble 
Minister of HRD through you to immediately start the 
Central School at Parlakhamundi to avoid further difficulties 
being faced by the public as well as Central and State 
Government servants who come after transfer over there. 

(III) Need to claar Kasau Dam project on rlvar 
Yamuna for promoting Irrigation In Deihl, 
Haryana and Uttar Pradalh. 

[Tmns/stionj 

SHRI SAJJAN KUMAR (Outer Delhi): Mr. Speaker, 
Sir, developing agriculture sector and boosting production 
are on the priority in the agenda of the United Progressive 
Alliance Government. It is necessary to give clearance to 
the irrigation projects to boost agriculture production. There 
are some parts of Delhi. Haryana and Uttar Pradesh 
where sufficjent water is not available for irrigation. 
Keeping this in view, an agreement was reached on the 
Kesau Dam Project on river Yamuna among these States 
which has been lying pending in the Ministry of Water 
Resources. As per my information! the Ministry has had 
talks with the concemed states recently, and I do not 
know as to what decision was taken thereon. 

I urge the Government to giva clearance to tha laid 
project and necessary funds should be made available 
for this so that these states are benefited from the said 
project and agriculture production may be iocre.eeet. 

(Iv) Need to sat up Khadl and Cottage Indultrlel 
In aana.kantha Parliamentary Conatltuency, 
Gutarat. 

SHRI HARISINH CHAVDA (Banaskantha): Mr. 
Speaker, Sir, there is vast scope for setting up cottage 
and more industries in my parliamentary constituency, 
Banaskantha. The people here have agrtculture land but 
due to lack of irrigation facility they are unable to sow 
crops and due to this reason the village women do fine 
weaving in their spare time and It has been seen that 
their weaving work has been liked very much not within 
the country but outside the country also. The men folk 
can also prepare cotton yam, so Khadi cloth could be 
prepared in good quality. The Gandhian spirit is filled In 
them to the core. Therefore, there is vast potential for 
setting up Khadi and Cottage Industries in Banaskantha 
district of North Gujarat. People of this area migrate to 
Rajasthan and Madhya Pradesh and work there in 
factories and workshops to earn a livelihood for their 
families. This migration of people could be arrested by 
setting up Khadi and Village industries. 

I appeal the Union Govemment through this House 
that a survey should be conducted In my parliamentary 
constituency for setting up Khadi and Village Industries 
as this is necessary to generate job opportunities there. 

(v) Need to extend the benefit. of Seventh 
National Wage Agreement to the coal worker. 
of Tate Steel. 

SHRI CHANDRA SHEKHAR DUBEY (Dhanbad): Mr. 
Speaker, Sir, the then Prime Minister of the country late 
Smt. Indira Gandhi nationalised the coal companies in 
1971·73 seeing the pitiable condition of coal workers and 
this yvas a step forward in ameliorating the living standard 
of coal workers. Under it a provision for National Wage 
Agreement for coal workers was made for the payment 
of their salaries etc. and it covered the coal workers 
from all over the country including the workers from the 
captive mines and this agreement takes place between 
the coal management and nationally recognised Trade 
Unions every five years. Recently seventh national wage 
agreement took place and the workers working in the 
Coal India Ltd. are getting Its benefit whereas the workers 
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wonting in the T ata Steel, which runs captive minH, a 
settlement was reached in Februa'Y, 2004 and December, 
2005 which wu faulty and they are being paid salary 
and other allowances after deducting 113rd portion which 
is against the Wage Agreement No.7. 

I, therefore, demand from the Govemment that both 
these settlements should be cancelled immemately and 
the coal workers of the Tata Steel should be given the 
benefits of the Seventh Wage Agreement so that equal 
wage for equal work is ensured and justice is done to 
the coal workers of the T ata Steel. 

(vi) N .. d to provide Itoppage of all the treln. at 
Karmali railway ... tlon, Goa 

SHRI SHRIPAD YESSO NAIK (Panaji): Mr. Speaker, 
Sir, Goa is a very important state from the point of tourism 
and lakhs of people visit there every year. National and 
international level ceremonies are also organised there 
where a large number of visitors from the country and 
abroad come there which results in income to the tune 
of crores of rupees to the Railways every year. 

Karmali is the main station of Goa. Panaji is only 
9 km. from Karmali railway station and the main tourist 
spots of Goa are a little away from there and means of 
transport are also available from this station to reach 
these places. But as only 3-4 trains have stoppage at 
Karmali railway station, tourists have to alight at Madgaon 
railway station where every train has a stoppage as a 
result of which tourists face a lot of inconvenience. 
Therefore, it is necessary 10 provide a stoppage of every 
train plying on this route at Karmali station. 

I, therefore, request the Hon. Railway Minister to take 
necessary action to provide stoppage of every train plying 
to and Goa at Karmali Railway Station in view of the 
inconvenience faced by the tourists so that tourism gets 
a boost in Goa and as a result of which the income of 
the Railways may also increase. 

(vII) Need to provide a •• I.tance to the 
GovernrMnt of Uttar Pradeeh for providing 
compenaatlon to the farmers who.. cropa 
have been affected due to flow of water from 
Karel dam at Jhanal-Jalaun border 

{TfIIf1s16lion/ 

SHRI BHANU PRATAP SINGH (Jalaun): Mr. Speaker, 
Sir, all the four ftoodgates. of the Karal dam at Jhansl-
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Jalaun border were ot**i at \he beginn\ng of \he month 
ot NOVember to pre'Jent.1he dam from buT8ting WhIch 
caused submersion and rotting of crops spanning in more 
than a dozen villages such .. Kishanpura, Paretha, 
PuleIa, Imrauli, Khairi, Seta, Deogaon, Mopata, lmilia etc. 
situated in my Lok Sabha constituency Ja~. 
The farmers had sown 'Araril' and other I8edI COItW'Ig 
five thousands of rupees per quintal, nurtured and fertIIi8ed 
them and all their hard labours has gone ~. 

I demand that the Central Government find a 
permanent solution to the problem of overflow of w .. r 
from Karai dam and provide a relief package to 
compensate the los8 of crores of rupees bome by "-
farmers at present. Requisite funds should be provided 
to the State Govemment for the said purpose. 

(vUl) Need to provide voting right. to the people 
from Pakletan, who aettled In Jammu (JaK) 
atter partttton In 1947 

SHRI AVINASH RAI KHANNA (Hoshiarpur): Mr. 
Speaker, Sir, the partition of the country took place on 
15th August, 1947. Many Hindus migrated from Pakistan 
and settled in various parts of India. Lakhs of people 
settled in Jammu. Even after 58 years of independence, 
these people have not been given the right to vote. 
Children of such people are not entitled to get even a 
peon's job in Jammu and Kashmir. They cannot get 
entrance in medical and engineering colleges or vote for 
the Legislative Assembly. This is violation of human rights. 
Many of these people are dalils, many belong to the 
minorities. The fundamental rights of these people are 
being violated. 

Hence, the government is requested to take 
immediate action In this regard. 

(Ix) Need to 'Hllgn four-lining of National 
Highway No. 71 pa.slng through vllhtge 
Elswal and Nayaguda In Rajaathan. 

{Translation/ 

SHRI MAHAVIR BHAGORA (Salumber): Mr. Speaker, 
Sir, I would like to draw the attention of the hon. Surface 
Transport Minister towards the fact that the proposal of 
four laning of Palampur-Udaipur section of National 
Highway No. 76 involves construction of road through 
village Eawal and Nayaguda etc. which would ent.ait large 
scale relocation and would lead to noiIe and air pollution. 
It would corne in the way of development of the villages 
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and also the work has been ,.warded after a mere 
pretence .at giving a hearing to,.", obJections and before 
a hearing by the Authority:_·taken place, which Is a 
disregard of the judiciak.fll'QOldure. I would request the 
Minister to look into ........ to find a solution to the 
problem faced by t~\:N'" denizens. half of whom belong 
to the Meghwal I3cihiaduted Castea. 

(x) Need:.~nue the syatem of exemption 
of M~~I lnetrumenta from taxation at all 
~' .. et.SIH of contribution, accumulation 
and 'WIthdrawal. 

(Enf:IIi8hJ ' 

SHAI SWADESH CHAKRABORTTY (Howrah): The 
saving Instruments comprising provident lunds, small 
Mving. insurance policies etc. have all been exempted 
from taxation at all three stages. viz. contribution, 
accumulation and withdrawal known as EEE System. But 
the proposed migration to the EET System, on which an 
expert committee is reportedly at work. will virtually make 
the eKemption at the earlier stages of contribution and 
accumulation, a mockery. The imposition of tax at the 
withdrawal stage is nothing but cumUlative taxation on 
the entire corpus and will be at the peak rate of tax. 
This will not only discourage the savings of vast section 
of people, it will doom the institution like L1C, GIC, PF, 
and Small Savings and cause financial hardship to the 
millions of workers and employees and vast community 
of small savings public including the senior citizens. 

Sir, the Government had, over the year. cut down 
the administered rate of interest, payable on the these 
instruments, from 12 per cent in June 2000 to 8 per cent 
from 2002. The Government has not responded to the 
unanimous demand of the trade unions for restoration of 
the interest rate to 12 per cent. The move to tax all 
savings instruments at the withdrawal states, is a further 
attack on the workers and employees and saving public. 

Hence, I urge upon the Government to give up this 
retrograde move and continue the decades old EEE mode 
for all savings instruments. 

(xl) Need to convert Barellly-LIIkhlmpur-Sltapur-
Lucknow metre-gauge rail line Into broad 
gauge. 

(Trans/alion} 

SHRI RAVIPRAKASH VERMA (Kheri): Mr. Speaker, 
Sir, the Tarai region of Uttar Pradesh is cut off from the 

rest of the country as It is not lin~with broad gauge 
railway line. This region Is far ahead of the other parts 
of the country in produc:tlon of foodgrains. The farmers 
of this region have to face great difficulty in transporting 
their produce to the big mandis in the country. 

This matter has been raised In the Parliament by 
the MPs of the Tarai region time and again but the 
government has not given adequate consideration to the 
matter so far. 

Mr. Speaker, Sir, I would like to request the hon. 
Railway Minister to convert the Bareilly-Lakhimpur-Sit&pur-
Lucknow metre-gauge line into broad gauge line so that 
optimum development of the Tarai region may take place 
and this area may be linked to other areas of the country 
by means of broad gauge railway line. 

(xII) Need to provide Central Asslatanee for early 
completion of Oarbha .. n Hydro Projects In 
Banka Parliamentary Constituency, Bihar. 

SHRI GIRIDHARI YADAV (Banka): Mr. Speaker, Sir, 
work on Darbhasan reservoir in Katuria division in my 
parliamentary constituency Banka is in abeyance tor the 
last 15 years because of which the construction that has 
already taken place is tailing into disrepair and the 
machines installed have also broken down. Crores of 
rupees have been invested on this reservoir. Fifty to sixty 
percent wor!< on the reservoir had been completed. This 
reservoir project had been meant for the benefit of the 
tribals and to irrigate the land of the tribals. Non-
completion ot this scheme means lack of irrigation facilities 
for tribals lands. The standard of living of the tribals can 
be improved if the govemment provides assistance to 
complete the work of the reservoir project. 

The Union Government is requested, through the 
House, to assist in getting the work of the Darbhasan 
Reservoir project completed. 

(Kill) Need to .et up a gas power project at Unneo, 
Uttar Pradesh with a view to solve acute 
power shortage in the region. 

/Trans/ation} 

SHRI BAAJESH PATHAK (Unnao): Mr. Speaker, Sir, 
there is an acute power crisis in the country particularly 
in Uttar Pradesh. Acute power shortage Is rontlnuing in 
Uttar Pradesh particularly In backward and rural areas. 
My parliamentary constituency which Ia a very backward 
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region, is also not spared of power shortage. The situation 
in Unnao parliamentary constituency Is very pitiable. There 
is no electricity in this region for many days together and 
the'situation worsens during the summer season. That is 
why the villagers, farmers and common people have to 
face great difficulty for want of electricity. 

Therefore, I request the Central Government to take 
effective steps to set up a gas based powe~ project at 
Unnao parliamentary constituency, Uttar Pradesh with a 
view to solve acute power shortage in the region . . , 

(xiv) Need to attach a Pantry Car, be.ldes .. cond 
and third AC bogie. In Devglrl Expr ••• 
running between Mumbai and Secunderabad. 

{Transllltion} 

SHRI TUKARAM GANPAT RAO RENGE PATIL 
(Parbhani): Mr. Speaker, Sir, Devgiri Express train used 
to run between Mumbai and Nizamabad. After conversion 
of the track into broad gauge, now the train is running 
between Mumbai and Secunderabad and large number 
of passengers are travelling by it. But this train still does 
not have pantry car and third A.C. bogies. That is why 
the passengers taking up long journey are facing great 
inconvenience. If pantry car, second AC and third A.C. 
bogies are attached to this train, the passengers will get 
the facility and the railway will earn extra income 
simultaneously. 

I, therefore, request the Central Govemment through 
this House to direct the concemed authority to attach 
pantry car, second the third A.C. bogies to Devgiri Express 
train. 

(xv) Need to extend postal service. In Phulbanl 
Partlamentary Constituency, Ortssa. 

[English} 

SHRI SUGRIB SINGH (Phulbani): Postal services 
have not reached in the tribal dominated Khandamal 
District and in my Phulbanl Parliamentary Constituency 
of Orissa even after the 58 years of independence. There 
is a shortage of staff in the post offices due to which 
postal service has been badly affected. The number of 
existing post offices are not able to fulfil the requirement 
of people of my constituency. A large number of post 
offices are being run from the buildings which are in a 
dilapidated condition. All these factors encourage private 
couriers. 

When we are going for all round advancement and 
modemlzatlon our prime responsibility Is that we should 
not forget the Tribal population of the country. We have 
to bring them in the main stream of the nation and for 
that we have to pay extra attention for the development 
programmes for such Constituency of Orissa. 

I, therefore, urge the Government to incraase the 
allocation for expansion, modemization and development 
of postal services In Phulbani Parliamentary Constituency, 
Orissa. 

(xvi) Need to acquire aurplua land of N.T.C. by 
RaUwaya at Cotmbator. for axpanaton of 
Colmbatore Railway Junction. 

SHRI K. SUBBARAYAN (Coimbatore): The National 
Textile Corporation owned milia (1) Somasundara MUla 
and (2) Kaleeswara mill which functioning very near to 
Coimbatore Railway Junction have been permanently 
closed. Its land, nearly 40 acres is left without any use. 
It Is leamt that the NTC propose to sell out these lands 
to private persons. These lands are located very near 
between the Railway Junction at Colmbatore and adjacent 
North Coimbatore Railway Station. This important Industrial 
city which expands in growth day by day may require 
these lands in the near future for expanding the required 
facilities and developments to the Railway Junction at 
Coimbatore. Considering this need I have already 
requested the Minister of Railways and Textiles for 
acquiring thase lands for the future expansion and 
development of Railway Junction at Coimbatore. But the 
Railway Ministry is presently not interested in acquiring 
this land owned by NTC. 

Therefore, I urge upon the Hon'bfe Prime Minister to 
intervene and instruct the Minister of Railways to purchase 
these lands for the future expansion of Coimbatore railway 
junction. 

(xvii) Need to allocate more funds for early 
completion of Ahmednagar-BMd-Paril railway 
line In Mahar.shtre. 

{Transilltion} 

SHRI JAYSINGRAO GAIKWAD PATIL (Beed): Mr. 
Speaker, Sir, the new railway line of Ahmadnagar-Beed-
Parli (Vaidyanath) falls within my parliamentary 
constituency Beed, Maharashtra for which land acquisition 
is being done in Bead district. Land acquisition amounting 
to approximately Rs. 15 crore has already been done 
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but the payment for the same is still pending. An amount 
of Rs. 42 crore out of the amount aUocated for this work 
is yet to be releued. 

All parties, organisations and reputed social 
organisations have expressed the need for construction 
of this railway line by staging agitation in all forms and 
al all levels with a view to expedite the construction. 

Therefore, I request the Hon'ble Minister of raOways 
through you to take up the matter personally. The 
payment for Rs. 15 crore for the said work may be made 
immediately and a provision for more than Rs. 100 crore 
may be made in the next year's budget of 2006-2007 by 
prioritising the construction on this railway line. 

(xviII) Need to review the rate. of petroleum 
product. In view of the declining price. of 
crude 011 In International market 

SHRI RAJIV RANJAN SINGH 'LALAN' (Begusarai): 
Mr. Speaker, Sir, Finance Minister along with the Reserve 
Bank of India had expressed his concem over hike in 
the prices of fuel sources such as petrol and diesel 
consequent upon hike in the price of crude oil last month 
and he had termed it as a curse for the economic 
development of the country. The price of crude oil in the 
intemational market at the end of August and in the 
beginning of September was 70 dollar per barrel, which 
was estimated to be 62.78 dollar per barrel for Indian 
basket. It was the highest price so far. Hence, the 
Govemment increased the prices of petrol and diesel for 
the common consumers on the pretext of the prices in 
intemational market. Today the prices have decreased to 
the extent of 54 dollar to 55 dollar per barrel for Indian 
basket. The price has fallen in intemational market but 
the Govemment refused to reduced the prices of petrol 
and diesel on the plea thaI the decision will taken after 
the Rangrajan Committee submits its report. 

I request that 8ince the prices of petrol and dieael 
have been increased 80 far on account of hike In 
intemational market, eame should be reduced on the 
reduction of prices. This is what II justified. When the 
report of Rangrajan Committee is submitted, It wiN be 
thoroughly considered. But, now It is neceaeary for the 
Govemment to reduce the price as per the convention 
followed in the past. 

(xix) Need to exempt railway freight tariff levied 
on put.. traneported from Northern Stat .. 
to Tamil Nadu. 

{English} 

SHRI RAvtCHANORAN SIPPIPARAI (Slvakasl): Tamil 
Nadu State largely depends on northem states like 
Haryana, Punjab, Uttar Pradesh and Gujarat for pulses 
requirement. Food Processing Industries and Food Traders 
in Tamil Nadu mainly depend upon Railways for the 
transportation of the same. 

The Railways grant the exemption only for the P05-
food grains. In Tamil Nadu only Rice and Wheat comes 
under POS and all the food-grains especially pulses are 
not covered. Freight on Food commodities has Increased 
to 33.5% due to the Rationalisation of Freight Tariff during 
2005-06, Railway Budget. 

In view of this, I urge the Govemment to kindly 
extend the exemption for pulses aiso. 

MR. SPEAKER: The House stand8 adjoumed to meet 
tomorrow at 1100 hours. 

19.29 hr •. 

Thtl Lok Ssbha IhBn adjoumed Ii/I EItlvt!Jf1 of IhtI Clock on 
TUtlSday, Novembtlr 29, 2OO5IAgrahs}'Bf1ll 6! 1927 (SsIaJ). 
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ANNEXURE II 
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